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LEGISLATIVE ASSEMBLY.
Monday, 28th March, 1987.

The Assemtly met in the Assembly Chamber of the Council House at
fFleven of .the .Clock, Mr. President in the Chair.

‘QUESTIONBE AND ANSWERS.

/REcoMMENDATION OF THE LEER COMMISSICN REGARDING PROMOTION OF MEN
I THE PrOVINcIaL Services To THE INDIAN Civiu SERvICE.

1245. *Pandit Hir@ay Nath Kunzru: Will Government be pleased to
-state what steps have been taken to give effect to the recommendation of the
Lee Commission that 20 per cenf, of the superior posts in the Indian Civil

Service should be filled by promotion from the Provincial Services in the
various provinces?

The Honourable Sir Alexander Muddiman: I would refer the Hon-
-ourable Member to part (¢) of the answer that I gave to Mr. K. C.

Neogy's question on the 24th March 1926. Since 1st April 1924, 12
‘fresh posts have been listed.

Listep Posts 1N THE PRrovivceiaL Capres or THE Inpiax Crvin
SEervice,

1246. *Pandit Hirday Nath Kunsru: Will Government be pleased to
‘gtate :

(1) the total number of superior executive and superior judicial posts
sanctioned for each province;

(2) the number of superior executive and superior judicial posts
thrown open up-to-date to members of the Provincial Services
in each ‘province;

{8) the number of superior executive and supétior judicial posts still

remaining to be thrown open to members of the Provincial
Services in each rrovince;

(4) the number of Provincial Service officers holding under Local
Governments the posts of (a) Becretary to Government, (b)
Member of Board of Revenue, (¢) Commissioner of Divi-
sion, and (d) Judge of the High Court; and

"~i(5) the number and names of officers  being holders' of ‘‘listed "’
posts in the Izgliau Civil Service who have held or are holding

the posts of Becretary or Deputy Secretary to the Govern-
:ment of India?

(2001 ) A
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The Honourable Sir Alexander Muddiman: (1), (2) and (8). A state-
raent is laid on the table. -

(4) and (5). I am making enquiries and will furnish the Honourable
Member with the information in due course,

Statement showing the mumber of superior posiz and the wumber of lirtéd ports \n the
provincial cadres of the Indian Civil Srrvioe om the 1ot Jamuary 1997 ; also:the
wumber of postz remaining to be listed to reach the full 20 per cent, recommanded by
the Lee Commismion.

Number of superior | Number of listed posts

pronines posta. on 1st January 1927, Nn;l::of

. dedl. | Ex | gua |7 P fisted
Madres . . NN a1 8 9 ¢
Bombay . . Joosr *35 5 8 7
Beogal . . S 45 6 o ”
United Provinces 1 o8 ar 6 8 1
Punjab ., . |62 8 8 7 ‘
Burma . 72 26 o ? 4
Bibar and Orissa . . 50 17 8 8 s
Central Provinces 43 14 2 5 '
Awim 5 . 8 (@) 2 !

|

Toals | 538 288 o 54 5

(a) There is no separate judicial cadre in Assam, Assam and Bengal bave a common judicial

Pandit Hirday Nath Kunsru: May I ask what the reply is to No. 5?

The Honourable Sir Alexander Muddiman: (4) and (5). I am making
enquiries and will furnish the Honourable Member with the information
in due course.

(1), (2) and (8). A statement is laid on the table.

Pandit Hirday Wath Kungru: With regard to (5), may I ask the Hon-
curasble Member whether it is not a fact that there is no member of the
Provincial Bervice who is acting as Secretary or Deputy Secretary?

The Honourable Sir Alexander Muddiman: I do not know, Bir.

Pandit Hirday Nath Kunsru: May I ask whether in making enquiries
in tegard to (4), Government will bear in mind that the Public Ser-
vice Commission recommended that one post of Commissioner and one
pest of Member of the Board of Revenue, or of corresponding posts.
gshould be reserved for Provincial Service officers?
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The Hononrable 8ir Alexander Muddiman: That will not make any
difference to the existing facts. What the Honourable Member asked
for is in regard to existing facts e

IxcreasE IN THE NumBer or Lisrep Ixpiaxy Civir Semvice Posts,

1247, *Pandit Hirday Nath Kunzru: If the number of superior posts
thrown open to the Provincial Civil Bervice in any province is less than 20
per cent. recommended by the Lee Commission, in how many years do
Government expect that the 20 per cent. will be reached and what orders
have'been issued for ensuring that it is reached as soon as possible?

The Homourable 8ir Alexander Muddiman: I would refer the Hon-
curable Member to part (¢) of the answer that I gave to a question by
Mr. K. C. Neogy on the 24th March 1928. Government are at present
in consultation with the Public Service Commission on the question of
issuing general orders.

Pandit Hirday Nath Kunzru: May I ask . what the period is during
which it is contemplated these people should occupy the posts to be
listed : whether any decision has been reached in regard to the period?

The Honourable Sir Alexander Muddiman: The Public Bervice Com-
migsion is taking up the whole question. It is a most difficult and com-
vlicated matter to adjust competing claims. '

Sexioriry of Previnciar Crvir. Skrvice OrricERs mOLDING LisTED
Ixpran Civiy, Service Posts.

1248. *Pandit Hirday Nath Eunxru: 1. (a) Will Government be
pleased to state whether it is a fact that under the existing orders of the
Secretary of State, officers promoted from the Provincial Civil Services
to ‘listed’ posts in the Indian Civil Service are graded in the Indian Civil
Service cadre immediately below the Indian Civil Service officer last con-
tirmed a8 Collector or Deputy Commissioner or District and Sessions Judge,
as the case may be? If so, have these orders been given effect to in all
the provinces?

(b) Have any representations been received from officers of the Indian
C:vil Bervice or from Associations of such officers, for the alteration of these
orders to their own advantage and to the detriment of members of the
Provincial Civil Servicea?

2. (a) I the answer to 1 (b) is in the affirmative, will Government be
pleased to give particulars ar to the alterations proposed and to state,
what action, if any, they have taken or propose to take on such represen-
tations?

(b) If the answer to 1 (b) is in the negative, have Government them-
selves initinted anv proposals for an alteration of the Secretary of State’s
orders referred to in 1 (a)?

The Honourable Sir Alexander Muddiman: 1 (a¢). The Honourable
Member correctly describes the established principle though I have
not been sable to find anv explicit orders of the Secretary of State pres-
cribing such a rule. It has been ascertained recently that in one pro-
vince a different rule had been followed.

A2
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1 (b). Representations have been received to the effect that an alters-
tion made in 1922 in the rules governing the system of listed posts has
rendered inequitable orders which were passed with reference to pre-
vious oonditions.

*

2 (a). These representations have been referred to the Public Bervice
Lommission for their advice.

2 (b). Does not nnse
Mr. A. RBangaswami Iyengar: May I know if Government will give an

opportunity to Provincisl Civil Service Associastions or officers to make
their representations before final orders are passed?

The Honourable Sir Alexander Muddiman: If a representation is re-
cvived within a reasonable time I will give it my ecareful consideration.
But 1 will not postpone the orders indefinitely.

Mr. A. Rangaswami Iyengar: Having regard to the fact that a re-
presentation has slready been received from one of the parties, will

wot an opportunity be given?.

The Honourable Sir Alexander Muddimaa: An opportunity will be
fiven B0 long se the representation is presented within a reasonsble time.

cannot defer orders indefinitely.

Pandit Hirday Nath Kunzru: Would Government be pleased to tell
.us what are the points raised in these representations that have been
received ?

The Honouralle Sir Alexander Muddiman: I cennot within the scope
of answering the question go into a complicated matter of that kind.

Pandit Hirday Nath EKunzru: Would the Honourable Member enu-
merate one or two important points in these representations?

The Homourable Sir Alexander Muddiman: I regret the matter i
not in my memory. If the Honourable Member will put down the ques-
tion he will get an answer. I am quite prepared also to furnish him
with the information if he will see one of my officers at my office.

Mr. A. Rangaswami Iyengar: May I know if these representations
have been referred to the Public Service Commission?

The Honourable Bir Alexander Muddiman: Yes.

Mr. A. RBangasswami Iyengar: Have the Government expressed any
views to the Public Bervice Commission?

The Honourable Sir Alexander Muddiman: No, we are awaiting their

answer.

Surkrsessiow or Sextor Travenrnive Ticker ExaMINERS OF THE
Norre Wesrery Rainway,:

1249. *Mr. Chaman Lall: (q) Is it°a fact that 19 senior Travelling
Ticket Examiners of the North Western Railway drawing Rs. 180, 150.
120, and 110 per month respectivelv have heen superseded by their juniors
drawing Rs. 180, 150, 110, respectivelv, without any rhyme or reason?
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(b) Is it & fact that some of the superseded Travelling Ticket Examiners
are on the eve of retirement?

(¢) Is it 8 fact that the nbove-mentioned superseded men are ser:;ndg
this Railway since 16 to 82 years respectively and some qf-tham we;efa_.\_?:hmi
ed special prizes and promotions in recognition of their good an t:ald o
scrvices, snd many fraud csses of a serious nature were detected by
them which are on the record and credit entries are on their servioe

sheeta?

(d) Is it & fact that these 19 aggrieved men are even now getting regularly
their annual increments and eight of them are drawing the maximum pay

of their oclass and grade? .
(¢) Will Government kindly state if there is any record ageinst them
which show that their work was pot satisfactory? .

N 1s it known to the Government that there were articles in the ‘I'!-_ibune
«i 22nd September, 24th October and 16th November, 1926 and in the
Nation, dated 16th December, 1928, and Sth Januar;v, 1927, which clearly’
states that the test was merely a farce and mockery

{(g) Is it o fact tint Messra. Nazir Ahmed Khan and Mohammed
Hussain, newly appointed special Travelling Ticket Examiners, have
never been appointed in headquuarters outside Lahore since they have
joined the Department while others have been shifted from one place to
another many a time and will Government state whether transfers in
the Travelling Ticket Examiners’ Branch are made in the sole intereat
of the Railwav or in the interasts of the individual officers concerped?®

TeavELLING TickEr ExaMinvers of THr Norrih WesTERN Ralnway.

1250.*Mr. Chaman Lall: (g) Will Government state the names of the
Travelling Ticket Examiners who frequently accompany the sectional offi-
cer (K. 8. Ghulaum Zakrin Khan) whenever he goes on the line, on tour,
and the resson why he keeps the particular Travelling Ticket Fxaminers
with him when on tour?

(b) Is it o fact that there is a graduate, L. Har Gopal, a senior Travel-
img Ticket FXaminer in. the department, who worked for 8 véars as an
Assistant Buperintendent but was not given a chance to serve as n
Superintendenf, although he was appointed Assistant to succeed the
Buperintendent ?

(c) Inx it n fact that Mr. Mohamed Ali, the present Superintendent,
was a Travelling Ticket Examiner on Rs. 1530 per month and was emploved
in the office to distribute forms and stationerv to the other Travelling Ticket
Examiners and for that duty was given an average allowance which was
nearlv Rs. 200 per month in nddjtion to his pav withoyt working on
the line as a Travelling' Ticket Examiner which was condemned by the
Deputy Acoountant, Railways (Inspection) in his inspsotion, and that
rnow he has beeh dealt with more favourably by his salary being fixed at'
Ha: 850 ‘when thd starting pav of the post is: Re. 270 per month? If the.
pont was regerved for.n Travelling Ticket Examiner why did not any other
man get it in his stead? - ' A
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TraveLLiNG Ticker Examiners or THE Norre WesteaN RarLway.

1251. *Mr. Chaman Lall: (a) Is it a fact that there is a rule in the
Audit Department that the post of clerks can be given only to those who
have passed the Matriculation Examination in the first Division?

(b) Will Government state the reasons for giving appointments to
F. 8. Zehir-ud-Din, Zahur-ul-Haq and Qamar Zaman, clerks of the
Travelling Ticket Examiners’' section of the North-Western Railway,
who have passed no examination, while there are many educated men
available for the job?

(c) Will Government state the names of the particular Travelling
Ticket Examiners who are given special duty without any programme while
-other Travelling Ticket Examiners are ordered to work on fixed programme?
Will the Government state the reasons for this gnomaly?

(d) Will Government explain why the present sectional officer has never
teen transferred elsewhere as other railway officers, and why he has held

chargé of the Travelling Ticket Examiners’ section since 19227

(e) Is it a fact that the most senior Travelling Ticket Examiners have
submitted their petitions against supersession by their juniors to the
Chief Auditor, Agent and Accountant-General, Railways, requesting
them for an enquiry, and is it a fact that no action has yet been taken?

LCos? (P AN AT HOME 61viX To KHaN Sanis G. Z. KuN, Assievant
Avpir OrricEr, NorTH WearrrN Rarway,

1252. *Mr. Chaman Lall: (¢) Are Government aware that when the
title of Khan Bahib was awarded to Mr. G. Z. Khan, Assistant Audit Officer,
North Western Railway, all the Travelling Ticket Examiners and other
stafl employed under him were called by official telegrams on State Service
to Lahore and is it a fact that a suksecription was collected to meet the ex-
peuses of an at home on 5th June 1925 and the most senior officials
atténded?

(b) Will Government state the following:—

(i) What was the cost of the telegrams thua issued to sfaft?

(i) What wae the total amount which was collected by the sub-
ordinates, and how much was spent?

(iti) Who is responsible for the cost of telegrams and if the Govern-
ment have borne the expenses, please state reasons?

(iv) Cen the Government place before the House the sccount of
the expenditure inourred at the at home on 5th June, 1925, if
it was a Government function at all? What are the names
of the genflemen who were photographed?

GraxT oF THRP® DAYR’ ALLAWANCES TO THE OuTDONR STAPF ATTENDING
THE AT HomME 10 Kuaw SBawis G. Z. Knaw, ASSISTANT
Avprr Orricer, NorTh WasterN RalLway, ETC.

1358. *Mr. Ohaman ILall: (a) Are Government aware that sllowanoes
were . drawn by the outdoor staff as for duty for 8 days when abt Labore,
5th, 6th. 7th June 1925 which was s private funetion and not official, and
whvy was the allowance passed by the sectional officer for these dates
including Sunday when the office was closed? :
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'(b) Do the rules regarding the conduct of public servants permit such a
practice?

(c) Is it known to Government that two real brothers, Mobhammad
Hussain and Mubammad Ishaq, Travelling Ticket Examiners, are working
in one Division, and is this against the ‘‘Civil Service Regulations?’’ Is
dt & fact that the former is an Inspeetor snd the latter is serving under him?

(d) Are Government aware that Khan Bahib G. Z. Khan sectional
-officer and his two brothers named S8heob Khan and Abdul S8amad Khan
-are working together in the same Department and section and that the
latter was transferred from the Civil Department of Peshawar to the
Ncrth Western Railway? Will the Government please state whether the
‘two brothers are graduates as required by the rules?

(¢) Is it o fact that Lala 8alig Ram now working as a Travelling
‘Ticket Fixaminer worked for 7 years as a Local Auditor before the two
brothers of the sectional officer were appointed but was never given the
post of an Inspector, Coaching Goods?

Mr. A, A. L. Parsons: I propose, 8ir, to reply to questions Nos. 1249
1o 1258 together.

Enquiries have been made and the information asked for will be sup-
rlied to the Honourable Member when received.

Apvanoe ofF House Bumubine Loans o Rarnway Esmprovess.

1254. *Mr. Ohaman Lall: Is it & fact that the Railway Department
advances loans to its employees for the purpose of house building and
‘that such advances of money are made only when the sanctioning authority
is satisfied that the employee has a legal title to the plot of land upon
which the proposed building is to be erected, and that the plot of land as
well as the proposed building are mortgaged to the Department for such
period as the money advanced is not repaid by the employee?

Apvance or o House Buitping Loax 1o Mr. G. Zaxkria Knax, av
OFFICER OF THE NorRTHE WESTERN RaILWaY.

1255. *Mrx, Chaman Lall: (¢} Is it a fact that & loan for house build-
ing purposes was sanctioned to one Mr. G. Zakria Khan, an officer in the
‘North Western Railway at Lahore, and Rs. 4,000 was paid to him in
August 1928 and Rs. 4,040 in March 1924?

(%) Did not that officer build the house on the plot for which the
loan was sanctioned and paid in full after making a statement as to the
‘progress of the building?

(c) If the answers to (a) and () are in the affirmative, will the Govern-
ment say what action has been taken against that officer for furnishing
-inacourate statements for the purpose of obtaining the money?

d) Will Government say if the money advanced has been repaid by
the said officer? If no¥, why? .

Mr. A, A. L. Pamsons: With your permission, Sir, I propose to reply
‘to questions Nos. 1254 and 1255 together. -

Pnquiries have been made and the information asked for will be
supplied to the Honourable Member when received.
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Exgurrios of Societies, INsTITUtIONs OR DaNES PRoM PsyMENT OF
Posral, Ins rRaNceE aAND ReaistratioN CoMMissions.

1258. *Ms. T. Prakasam: (a) Is any exemption made by the Govern-
ment of India exempting any soeieties or institutions or banks from pay-
ment of postal, insurance and registration commissions?

(b) If so, what are they? For what reasons has sny such exemp-
tion been made?

Str Ganen Roy: (d) No.
(b) Does not . arise.

Uuuurmn or THE SALT SWaMPR ADJOINING THE VEDARANTAM Facrory
ror TuR ProDUCIION or Bair,

1257. *Mr. T. Prakasam: Will the Government be pleased to state:

(a) the extent of salt swamps that can properly be utilised for the-
production of salt, adjoining the Vedaranyam Factory}

tb) the extent of land that has now been brought under “factary
control;

(¢) whether any facilities have been given for the working of table
salt by the Government; if not, why have such vast areas
been ﬂ!ft without an attempt at proper working;

(d) whether it is a fact that in the days of war when foreign table
salt was not available to supply the province of Bengal
some arrangements were made and proposals started for work-
ing the Vedaranyam salt fastory for producing table salt:
and why the proporals were abandomed as scon as the War:
was over; and

() whether the Government have any proposals to resurrect the
same and work up the scheme?

The Honourable Sir Basil Blaockett: (a) The swamp round Vedaran--
yem Factory is 28 miles long and 5 miles broad. The greater part of
it is flooded at high tides and is therefore unsuitable for salt production.

(h) 895 acres. .

(c) The answer to the first part of this queutmn is in the nagstive
The answer to the second part is that there is no shortage of salt in the-
Madras Presidency, nor is there a matket for Madras salt outside the
Presidency.

. {#) The: soawer to the first part of this question is in the ﬂﬂxﬂ““"—
the second part does not grise.
Tt follows therefore that (¢) does not arise.

Mr. A. Rangaswami Iyengar: May I know why' Govertistient Have’
foussd it impossible to menufacture table $alt in:thie. Wrea? * .5 .1l

The Honmourable Sir Basl Blackett: Tf the Honourable Member wotld
Bk & Tecture on “‘that !ubjeét I would uslt him to como ‘rotnd’ b0 h\e
privately afterwards. -
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Rarusar or rre LEx Comuissior Passiee CoxoRerions 1o OrrFicuERs:op
7HE 1xpiwN Mepican Service op Asiatio DoMICILE.

1258. *Lieut.-Oolonel H. A. J. Gidney: (a) Will the Honourable Member
be good enough to state if it is the final intention of the Government of
India to refuse any passage concessions to England (as recommended to
non-Asiatic officers by the Lee  Coramission) to oﬂoers of the Ind.tan
Medioal Service of Asiatic domieile?

(b) Has an-r memorial been received by the Govemment from the
Asiatic domiciled members of the Indian Medical Service asking for
equal treatment regarding pass concessions with their European
conferes? If so, will the Honourable Member be pleased to state what
has been the result of this memorial ?

(c) Are Government aware of the fact that if passage concessions are
refused to Asiatic domiciled officers in the Indian Medical Service they
are handicapped in regard to accelerated promotion in the Department?

(d) If this is so, do Government propose to remove this disadvantage?

Mr. G. M. Young: (a) It has been finally decided not to grant the
iee Commission passage concessions to officers. of the Indian Medical
Scrvice of Asiatic domicile. )

(b) Yes. The Government of . Indin have. decided in | consultation
with the Secretary of State to grant certain passage concessions to Indian
Medical Service officers of Asiatic domicile proceeding to the United
Kingdom on study leave. Bome details of the scheme have not yet been:
settled, but it is hoped to make an announcement shortlv.

(c) Yes, and
(d) that is why it has been deculed to grant some oomeamona

Rrrusar- or THE Lee Comnsm-ou PaspaceE Concessioxs To OFFICERS OF
rRE Ixpian Merpican Sgrvice or Asiatic DoMiciLe.

1259. *Lieut.-Oolonel H. A. J. Gidney: Is it a fact that Kuropean
passage oconcessions are given to Asiatic domiciled members of the Indian
Civil Bervice including nominated members up to April 1925? If sn, why
bas this concession 'been denied to Asiatic domiciled Indian Medieal:
Bervice officers inc%udmg those who have entered by open competition?

Mr. G. M. Yonng: The only Indian officers eligible for passage conces-
sions are those Indian members of the I. C. 8. who draw overseas pay.
They were granted the concession on the special recommendation of the':
Leo Commission. The Commission did mot recommend any such ocon-
cegpion to Indian Medical Service officors with an Asiatic domicile. o

Lieut.-Oolonel . A. J. Gidnéy: Did the Lee Commission remmmend. '
and does Government accept the principle that officers of the' gaperior
services who are drawing overseas' allowance are :entitled ta pma.gp von-
cessions: for themselves, their wives and children?

Mr. 6. M. Young: I muyst, afk for notlca of t}_mt.

Lieut.-Oolonel H. A. J. Gidney: Will Government tm:ll . we why
I.M.8. officers of Asiatic domicile, who aneWérto tHé requitements ‘of
the Lee Qommijmeion,.'s0 ‘for- as . overseas : rnlbwmcw aro T oomsemedn pre:
deprived of free passage conocessioms, .- - . .7 I TEAPT
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The Homourable Bir Alexander Muddiman: I think probably that is an

snswer for me to make, but I am not prepared to answer the question
‘without notice.

‘Graxr oF Passaces ro Excraxp By Transrorr To OFFICERS OF THE
Inpiax MebpicaL Service or Asiatic DomioILe.

1260. *Lisut.-Colonel H. A. J. Gidney: (a) Is it a fact that the Seore-
‘tary of Btate for India has sanctioned one passage only to Asiatic domi-
-ciled officers of the Indian Medical Service and that only by a *‘transport’ ?

‘(b) If so, are Government aware of the fact:

(i) that the transport season from October to March is a very un-
suitable time as far as the opening of the sessions of various
medical schools in England is concerned; and

(ii) that extreme difficulty will be experienced in securing such a
passage in view of other more urgent and pressing military
requirements ?

Mr. G. M. Young: (a) and (b). I am afraid that I cannot divulge
marticulars of the scheme before it is settled. But the concession will
‘be a real one, and will meet the object for which it is designed, namely,
rthe provision of facilities for study in the United Kingdom.

EsrasLisaMenT or Inpiax Fawrny Hoserrars 1x aul MiILitary StaTions
coxTaINING IxnpiaN Trooes.

1261. *Lieut.-Oolonel H. A. J. Gidney: (a) Will Government be pleased
o state what medical reliet is obtainable for the women and children .f
Indian troops residing in Cantonments?

(b) Is it a fact that sach medical relief as exists to-day is of a

-vo]l;.ﬂsary nature and at the expense of voluntary contributions from the
public?

(¢) Will Government be pleased to state whether they are prepared
to - establish Indian Family Hospitals at all military stations where Indian
troops are stationed on similar lines as are to-day established for British
troops ? v

Mr. G. M. Young: (a) Families of Indian troops residing in Canton-
‘ments are entitled to free medical attendance in their houses.

(b) No, Sir; this medical relief is provided by the State.

(c) Government do not propose at present to establish such hos-

pitals, but efforts are being made to establish Ghild Welfare Centres -in
Cantonments. .

Lisut.-Oolonel H. A. 7. GMdney: s it a fact or not that the medical
relief given to the wives and families of Indian troops are really ‘‘ mnil "’
‘and that no provision whatever for this purpose is made for medicine and
other accessories in Indian Military Hospital indents?

Mr. G, M. Young: I am not aware of that.

Liettt.-Odione]l M. A. 7. Gidney: Tt is an sbsolute fact. Will the
"Honourable Member kindly make inquirles? -. '

=
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Mr. G. M. Young: Certainly.

Mr. Ohaman Lall: May I ask what provision is made in the New
Delhi Cantonment for providing medical facilities for the wives and
<hildren of Indian soldiers?

My, G. M. Young: The same as for every one else ; they are entitled
+0 medical attendance in their houses.

Mr, Chaman Lall: Who are the medical practitioners in the Delhi
Cantonment and what is their grade? What does the Honourable Member
‘mepn by providing facilities in their houses?

Mr. G. M. Young: They have the services of the medical staff, who
-draw upon the medical stores of the Cantonment.

Mr, Chaman Lall: May I ask the Honourable Member what the medical
-staff of Delhi consists of?

Mr. G. M. Young: Yes, Sir, if my Honoursable friend will give me notice
-of that question.

Mr. Chaman Lall: Is the Honourable Member aware that the medical
:staff is entirely inadequate as far as attendants are concerned?

Mr. G. M. Young: No, Bir, I am not aware of that.

‘Mr. Chaman Lall: Will the Honourable Member make inquiries and let
the House know?

Mr. G. M. Young: Very well.

‘Lisut.-Oolonel H. A. J. Gidney: I am sorry to trouble the Honourable
‘Member, but will he kindly let me know how medical attendance such as
is.available to-day for Indian Sepoys can be given to purdah women in the
Indian troops lines?

Mr. G. M. Young: I think my Honourable friend knows the answer to
ithat guestion better than I do.

‘Lieut.-Oolonel H. A. J. Gidney: Oh!!

Drtay IN THE ForMatioN oF ProviNciaL MEDIcAT. SERvICEs.
L]

1262. *Lient.-Oclonel H. A. J. Gidney: (a) Are Government aware of
the fact that the delay in announcing their intention with regard to
that part of the Lee Commission Report dealing with the Indian Medical
Bervice and the formation of Provincial Medioal Bervices is causing not
only great discontent, uneasiness and injury to : reeruitment to the
Bervice but very seriously prejudicing and injuring the administration
ot this Department and the teaching of medicine throughout India?

(b) Are Government prepared to make s pronouncement on this
:aubject ? .

Mr, J. W. Bhore: (a) No.

(b) The Government of India are still in communication with ‘the
Beoretary of State on the subject but will make every endeavour as far as
lies in their power to expedite & decision.
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Traxsrer or Locomorives rrou THE NorTR Wasteew Raiwwar o
OTHER StaTE-woRKED RalLways,

1263. *Pandit Hirday Nath Kunzru: Wil Govemmnh lundl state the
number of locomotives transferred to date from the North West.em Rail-
way to other State-worked Railways as having been found in excess owing
to improved methods of working and the number it is' proposéd to trans-
fer during 1927-28? .

Mr. A. A. L. Parsons: 102 locomotives have been transferred from the-
North-Western Railway to other Btate-worked Railways. Theré are not
at the moment any proposals before the Railway Board for further tragg-
fers. ox

Mr. K. 0. Neogy: How can the North- Western Rm[wav be overstncked’
with so many locomotives?

Mr. A. A. L. Parsons: There has been an 1mprovement in our tmlﬂo
arrubgements.

Pandit Hirday Nath Kunsru: May I ask whether it is a fact t‘hat. the
surplus was discovered before the improvement in methods took place?

Mr. A. A. L. Parsons: | do not remember the exact date; it is certuinly
due to the improvement in methods that we. bave such. a large surplus.

Pandit Hirday Nath Kunxru: Will the Honourable Member iaguire fom
the Agent, North-Western Railway, whether it is a fact or not?

Mr. A. A. L. Parsons: No, Sir.

Pandit Hirday ¥ath Kunzru: Is it to be inferred then that the Honour-
sble Member already knows that there was a surplus?

Mz, A. A L Parsons: I am only concerned with the fact that there
was a surplus and as to the best method of getting rid of it. T am nok
very interested in what happened in the past, ¥

Mr. Ohaman Lall: May I usk whether it is not a reflection on thé
Department that there should have been a surplus of this nature, and
whether it is not the business of the Honourable Member to make inquiries-
snd find out why there was a surplus?

Mr. A. A. L. Parsons: The answer to both pnrts of tlw questmn is In the-
negative.

Mr. OChaman Lall: May T ask what repl}f there is to the second part. of:
the question?

‘Mr. A. A. L. Parsons: I ssid the reply to both parts was in the negative.

Mr. Ohamsan Lall: Does the Hondursble Momber realise that there.
was 8 suggestion that the cause of this surplun ought to be mveut:gated
with regard to the due efficiency of the depnrtmant?

Mr. A. A. L. Parsons: T um aware that there was o surplus; 1 do not
think there would be any practical advantage in such :ed3nvstigatiod.

Mz, Chaman Lall: How ddes the Honoursble Member prapose to
prevent e surplud occurring in the future if he does nod iuvuhgatn M
past surplus? . by Poani
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Mrx. A. A. L..Parsony: We have got arrangements by which we can dis-

«oover approximately the number of locomotives required for running the
.traffic on a railway. o

Pandit Hirdsy Nath Kunxru: Is there still a surplus to be disposed of ?

Mr, A. A. L. Parsons: I think the North-Western Railway is still over-
- stocked.

Mr, K. 0. Noogy: Did the improvement in methods of working affect
:merely the North-Western Railway ?

Mr. A. A, L. Parsons: No, Bir.

Mr. K. 0. Neogy: Has there been a surplus of locomotives on other
‘railway systems?

Mr. A. A. L. Parsons: If the Honourable Member wants this informa-
tion, I shall have to ask for notice, because I do not remember whether
we are at present overstocked with locomotives on any other lines. At
various times of the yeur there is certainly a surplus of tractive power on
-8 good many railways. 1t depends on the amount of traffic offering.

RaiLway RoLuine Srook.

1264, *Pandit Hirday Nath Eunzru: Do Government propose to show
separately in their monual Railway Administration Heport the number
and cost of rolling stoock attributable to- new commercial lines on the same
basis as has been adopted in uwscertaining the number and cost attribut-
nble to the non-commercial or strategic railways, like the Khyber Rail-
way” If not, will Government kindly state what are the difficulties?

Mr. A A. L, Parsons: It was necessary to calculate separately the
.share of capital expenditure on rolling stock attributable to strategic railways
on account of the fact that the accounts are kept separately for commercial
.and strategic lines. The same necessity does not arise as regards rolling
stock attributable to new extensions to ccmmercial lines. In calculating
the financial results of such lines, however, sllowance is always made for
‘rolling stock supplied by the main line. It has been found in practice
ithat 5 per cent. of the gross earnings is approximately a reasonable annuasl
figure as a charge on this account.

Trcanical SecTioN oF THE Rainway DeparTMENT,

1265. *Pandit Hirday Nath Xunzru: Is it a fact that the Technical Sec-

‘tion of the Railway Department which was established in 1887 was abol-
*igheq in 1905 on the recommendation of the Railway Board?

The Honourable Sir Oharles Innes: The Technical Section which con-
gisted of 1 draftsman, 3 tracers, and 2 clerks was absorbed into the Drawing
Branch in October, 1905.

Pandit Hirday Nath Kungzru: Would Government mind stating the
rensons which led to that decision in 19057

The Honourable 8ir Charles Innes: I am afraid I do not remember

what they were.
DesminG oF FreioHy axp INCIDENTAL CHARGES ON STORES TO THE
Rarnway REveNur AcoouNT.,

1266. *Pandit Hirday Nath Eungru: Is it a fact that when stores pur-
chaged are brought on to the Stores Account Ledgers, incidental charges,
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*
such as those for railway ocarriage, handling, ete., aré -not. debited to the
Stores | Acoount, but are charged off to the RaHway Revenue Account;
and if so, why?

Mr. A. A. L. Parsoins: The Honoursbls Member's sttention is ‘invited
to the rule in State Railway Open Line Code, Volume III, para, 18, which
prescribes the procedure to be followed on State-worked Railways, and a
copy of which is placed on the table. This procedure was introduced to
simplify accounting and # provides that when stores are issued for other
than the working of the railway the revenue account of the railway receives.
a payment to cover the freight and incidental oharges previously debited
to the revenue account.

Copy of paragraph 16 of the State Railway Open Lims Code, Volume Il1.

Preight charges on storés—The following rules will govern the incidence of freight
charges on stores :—

(i) Sea freight on English stores.—This includes the 4/5ths paid in England and’
the lfﬁth paid in India. Both items are brought out inm the tommage
accounts and coonected documents. The entire sea frei of each invoice
will be proportionately distributed among the items of the invoice weighing
10 tons or over or measuring five feet or over. Other items will bear no
charge on scoount of sea freight.

(ii) Indian freight from port or source of supply to depots.—Buch freight will be
char to a new sub-head in Abstract i of tﬁu Revenue Aocount titled
‘ Indian freight charges on stores in all capes however, in which stores:
are issued for capital works or are sold, » charge of 6 per oent. on the
North Western Hailway and 6 per cent. on other l'lll“{.l will h‘l:dd.d
to the book value of stores to cover Indian frdg:;md other riscellanecus
charges. These percentages will be Ist April 1085. This
ure, however, is not intended to be applied in respect of coal and
uel or large despatches of permanent way material or girders, or to won-
standard. articles of stores which are pur for immediate consumption
on works and not gund through the stores books. Foru?’ way
freight on coal should be chazged direct to Abstract B, TII. In the case
of coal issued to Capital Works or sold to outsiders s to cover
the freight charges should be added to the value of the coal. In all other
caseg the freight charges will bs debited to the work or purpose for which
the stores are obtained. Any home line freight arising out of inter-depot

transfers will be borne by Kevenue. '
(iii) Mcs';gllmeou;ﬂ c!wrgl:s on a:ﬁna, o.g.l,l Ixurd?‘:e, Port Loading and Yard
ges.—All such expenditure wi ited to suitable heads in

Abstract E of the Revenne Account.

Sir Walter Willson: May I ask the Honourable Member if he will
kindly send me a copy of the statement also? ¢

Stantixe or A Pexsion FUXD UNDER THE HEAD ‘ RAILW.Y
Resenves ” 18 CONNECTION WiTH THE STATE RalLway
Revexur EstapLisAsexTt.

1267. *Pandit Hirdsy Nath Kungru: Do Government propose to start
a Pension Fund under the head ‘‘Railway Reserves'' in connection with
the Btate Railway Revenue Fstablishment?

" Mr. A. A. L. Parsons: The revenue establishments on State-managed
railways are non-pensionnble, but I expect the Honourable Member's real
concern is to discover whether we contempldte arrangements to fund our
future liabilities ¢n account of the provident fund to which these and other
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railway establishments sabseribe, and to whish -Government slso.eontri-
bute. :cfi this is correct, the answer is that the question ia now being
examined.

DerreciaTioN Funps or Tuk PosTaL aNp TetEGRAPH DEPARTMENT
AND rHE MaiLwaY DEPaskTMENT.,

1268. *Pandit Hirday Nath Xunzru: Is it a fact that the Depreciation.
Fund in connection with the Postal and Telegraph Department is based
ou the ‘‘sinking fund'' method, while that in connection with the Rail-
way Department iz based on the ‘‘straight line” method; and, if so, on
what grounds is the differentiation made?

The Honourable Sir Bhupendra Nath Mitra: The reply to the first part
of the question is in the affirmative.

As to the second part the Honoursble Member will appreciate tha
there is a considerable difference between the conditions of the Railways
and of the Postal and Telegraph Department. The latter, as the Honour-
able the Finance Member recently reminded the House, is not a profit
making concern and its accounting system ia designed mainly with a view
to determining whether the rates charged for the services rendered to the
public are on the whole inadequate or excessive as compared with the-
uctual cost of the services. The ultimate effect of adopting either system
may not appreciably differ from that of adopting the other, but the sinking
fund hes the special advantage in the circumstances of the Indian Postal
and Telegraph Department that it distributes the provision for deprecia-
tion more uniformly over a series of years than the straight line system.

would do.

Pandit Hirday Nath Kungru: With reference to that, may I ask the
Honourable Member whether his attention has been drawn to the Report
of the Public Accounts Committee for 1924-25 in which it is stated:

* Moreover in » State commercial undertaking there is not the same necessity for
accumulating in the Depreciation Fund amounts that will at every stage of the life
of the asset be equal to the accrued depreciation.”

Does this not apply to the Railways? And. if I may add to it, the next
sentence says:

* It is sufficlent that the original cost is available in the Fund on the date replace-
ment is expected.’’ .
Why should the Railways on this principle be treated differently from the

Posts and Telegraphs? .

The Honourable Sir Bhupendra Nath Mitra: The point is this, in the
case of the Depreciation Fund for the Posts and Telegrapbs the interest on
the Depreciation Fund is credited to the Depreciation Fund. I believe
on Railways that is not so: the interest is creflited to the revenue account
of Railways, and that is possible because the finances of Railways have
been separated from general finance. As that separation has not taken
place in thé case of the Posts and Telegraphs Department, it is not possible
to credit the interest on the Depreciation Fund to the Posts and Tele-

graphs Department.
Mr. K. 0. Neogy: Sir, do*I take it that the Honourable Member has
inted Member for Communications, including Railways, n Vview

been a .
of thepmt. that he has given an answer which covers the Ruilway De-

partment as well as the Postal Department?
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" The Homourable Sir Bhupendra Nath Mitra: It is not unusual, Sir,
- for a single Member of the Executive Council to deal with a question which
affects various Departments of the Government of India.

Mr. B. Das: That is all.we ask!

.Axouxr or THE Derrrciarion Resprve (RA1LwaYs) THAT SHOULD Havk
BE'N BUILT UP PROM THE RBvENums or Past Ymanms

'12690. *Pandit Hirday Wath Kunsru: 'With reference to paragraph 18 at
'page 94 of the Railway Wdministration Report for 192824, have Govern-
ment taken any steps to ascertain the amount of the depreciation reserve
that should have been built up from the revenues of past years; and, if
80, what is the amount?

Mr. A A. L. Parsons: The answer to the first part of the question is
.in the negative; the-second part of the question, therefore, does not arise.

Cost or LAXDs PROVIDED FREk TO THE oLD DELRI-UMBALLA-
Kanka Ranway Coupany,

1270. *Pandit Hirday Nath Kunzru: Will Govermnment kindly state
‘whether the cost of lands provided free to the old Dethi Umballa Kalka
Railway Company, has been brought on to the capital account; and, if
not, why not? _

Mr. A. A L. Parsons: The answer ‘to the first part of the question is
an the negative; as to the second part, I would refer the Honourable Mem-
ber to the reply given in the Assemblyv by Mr. Sim to unstarred question
No. 84 bv the late Dr. Lohokare on the 25th August 1925.

Pandit Hirday Nath Kungru: Have Government decided to continue the
old practice?

Mr. A. A. L. Parsons: Yes, Sir. They have accepted the advice of the
Standing Finance Committee for Railways on this matter.

ExrexviTuRe oN SUrvEYS OF NXW LINES PORMING PaRT OF A
Srate-worked Rarnway.

1271. *Pandit Hirday Nath Kunzru: Is it a fact that in respect of new
lines forming part of a State-worked Railway the expenditure incurred on
surveys undertaken in years previous to the year in which actual construe-
tion commences ‘is not credited to the revenue account by debit to the
capital account? If so, will Government kindly state their rcasons for the
procedure ? *

Mr. A. A. L. Parsons: Yes. In view of the separation of railway from
general finanees the question whether the present procedure should be
altered is under the consideration of Government.

ADJUSTMENT OF THE AMOUNT SHOWN AGAINAT ABANDOKeD ProscTs IN
THE Exrraxatory Memoraxpuw oN THe Rarmuwavy Bypaer
. yor 1927-28,

1272. *Pandit Hirday Nath Kungru: With reference to the amount of
Rs. 82,86,818 shown against abandoned projects at page 88 of the FExpla-
natory Memorandum on the Railway Budget for 1927-28, will Govern-
ment kindly state how long the smount has been left unadjusted and

‘why?
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- Mr. A. A. L. Parsons: The amount of Rs. 82,860,816 comprises - the
-expenditure on several projects which were abandoned at various periods;
dating in some cases prior to 1888. The expenditure has remained ut the
debi* of Capital in accordance with the rules regulating the incidence of
expeunditure in force dt the time the projects were abandoned.

NaMg or THE OFFIOER ENTRUSTED WITH THE LNVESTIGATION OF THH
QuesTIoX OF EpvcartoNar Facinities ror CHILDREN OF
Rattway Ewrrovees.

1278. *Pandit Hirday Nath Kunzru: With reference to the concluding
ion of paragraph 87 of the Explanatoryv Memorandum on the Railway
udget for the yeer 1927-28, will Government k'ndly state the name of
the senior officer of the Indian Educational Service entrusted with the

investigation of the question of educational facilities for children of rail-
way employees?

The Honourable Sir Charles Innes: Mr. C. E. W. Jones, C.I.E.

TraxsrER oF Rorring Stock To THE NorTH WESTERN AND GREAT
Ixpiay PeviNstra RaiLways,

1274. *Pandit Hirday Nath Kunzru: With reference to the transfer of
the Delhi Umballa Kalka section to the North Western Railway, and of.
the Jubbulpore-Allahabad section to the Great Indian Peninsula Railway
will Government kindly state the number of locomotives, . carriages and
wagons transferred to the two railways and the amounts debited to the
«capital account of the two Railways on that account?

Mr. A. A. L. Parsons: No rolling stock was transferred to the North
Western and Great lndian Peninsula Railways when the Delhi-Umballa-

Kalka “and the Jubbulpore-Allahabad sections respectively were taken over
by them.

OwmissioX oF THE EXPENDITURE oN THE KarGar: COLUIERY Frou
THR GRANT FOR THE GRreaT INDIAN PENINsULA Rarnway.

1275. %Pandit Hirday Nath Kungru: With reference to column 5, page
18 of the Budget Estimate for 1927-28 for the Great Indian Peninsula
Railway, wil Government kindly state why, in arriving at the ‘Grand
Total’ the amount of Re, 52 lakhs being the erant allot'ed on account of
collieries to the Chief Mining Engineer has been omitted?

Mr. A. A. L. Parsons: The renson is that the Kargali Colliery which
was formerly under the Great Indian Peninsula Railway has been trans-
ferred to the control of the Chief Mining Engineer. and it was considered
desirahle not to include in the grant for the Great Indian Peninsula Rail-
way any portion of expenditurg not under the control of that Administra-
tion. The figure against the head Collieries was put in for purposes of
comparison with previous years. g

. Pandit Hriday Nath Kunsru: But should not .this fact have been stated
in the Budget? '

#
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Mr. A. A. L. Parsons: I do not think it is a fact of sufficient importance
to mention in papers which are already very voluminous.

Pandit Hirday Nath Kunsru: But could not this sum have been shown
geparatelv after the Grand Total?

Mr. A. A. L. Parsons: It would be quite possible to show it separately
or to put a footnote at the bottom, but I am not at all anxious to add to the
iength of the Budget Statements for Railways. I think Honourable Mem-
bers of this House as a whole find them ady too lengthy.

Pandit Hirday Nath Kunzru: Is the Honourable Member anxious to
see :hat hic Budget should be understood easily without questions Leing
put in this House?

Mr A. A. L. Parsons; Yes, Sir.

AccrUAL OF THE CREDITS OV ACCOUNT OF THE SALE-PROCEEDS
or ENuINes soLnp To OTHER RalLways 1o THE REvenuk
Accouxt ofF THE NokRtH WESTERNY RaInway.

1276. *Pandit Hirday Nath Kunzru: With reference to paragraph 2
at page 2 of the Budget Estimate for 1927-28 for the North Western Rail-
wav, wil Government kindly state the circumstances in which the credits
on account of the sale-proceeds of engines sold to other railwaye accrued
to the Revenue Account instead of to the Capital Account?

Mr. A. A. L. Parsons: As the authorised stock of engines for the North
Western Railway was reduced, the original cost of the engines was credited
to Capital by per contra debit to the Depreciation Fund and the sale-pro-
ceeds were credited to Reverue. The procedure followed is in accordance
with the rules approved by the Standing Finance Committee for Railwavs
—vide Annexure B in Proesedings, Vol. 1, No. 1, of the Standing Fihance
Committee for Railways.

Pandit Hirday Nath EKunzru: Do I understand that the depreciation
agairst the engines continued even after they had been sold?

Mr. A. A. L. Parsons: Yes

MainTENANCE OF SEPARATE CAPITAL AND REVENUF AOCOUNTE POR
Braxon Lixes Buitr oN THE Granaxtee or Locatn
GOVERKMENTS.

1277. *Pandit Hirday Nath Kunzrn: Will Government kindly state
whether separate Capital and Revenue Accounts are not maintained for
the branch lines built on the guarantee of Local Governments or local
suthorities in terms of Appendix E to the Railway Administration Report
for 1925-26? : .

Mr. A. A, L. Parsons: Separate Capital and Revenue Accounts will be
maintained for branch lines built on the guarantee of Local Governments
in terms of Government of India Resolution No. 2181-F., dated 18th Feb-
ruarv 1025, '
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CoMMITLEES APPOINTED 1N 1922-24, corigs or THE BEPORTS OF
WEICH WERE SUPFLIED TO GOVERNMENT BUT NOT PLACED
IN THE LiBRARY OF THE LEGISLATIVE ASSEMBLY.

1278. *Pandit Hirday Nath Kunsru: With reference to pages 255—257
of the Council of Btate Debates, Volume VII, will Government kindly
lay on the table a statement showing. the Reports of Committees sub-

mitted to Government but not placed in the Library of the Legislative
Assembly ?

The Honourable Sir Alexander Muddiman: I have much pleasurs in
laving on the table the statement which the Honourable Member desires.

Statement showing the Committees appointed in 1928-8} copies of the reports of which
were submitted to Government but not placed in the Library of the Legislative

Aszembly. '

. Committee on Public Petitions.

. Btaft Belection Board Committee.

Seamen's Recruitment Committee.

The Indianization Commitiee.

The Waziristan Committee.

. Braithwaite Committee.

. Machinery Committee.

. Railway Depreciation Fund Committee.

. Committee on Police Uniforms.

10. Select Committee on the Abolition of Trnnspoi-tstion Bill.
11. Carriage and Wagon Standards Committee.
12. Locomotive Btandards Committee,

13. Btanding Emigration Committee,

14. Committee of Enquiry into the working of the London Timber A ! .
Government of India. iy 8 " gency of the

© ONo O h Ko

SHORT NOTICE QUESTION AND ANSWER.

Sir Walter Willson: Sir, may I have your permission to ask a question
which ise down for to-morrow? The Honourable Member may be willing

to answer the question as a private notice question to-day, as we may not
meet to-morrow,

The Honourable Sir Bhupendra Nath Mitra: I have no objection, Sir,
if you are willing to permit me to answer that question. :
(Mr. President signified assent:)

Dearr Rures ror THE INTRODUCTION OF A SysTEM oF RourEe TEvDER. &

Sir Walter Willson: With reference to the statement of the Honourable
Bir Charleg Innes during the course-of the debate on the voting of
Demands for Grents on the 24th Februpry, 1027 (motion of & cut of
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Re. 1 to discuss the Indian stores ml:ioy) that the Government of India
have decided as far as possible to introduce a system of rupee tender, will
Government be pleased to state when the draft rules will be published?

The Honourable Sir Bhupendra Nath Mitra: The Government of India
are not at present in a position to make & more definite pronouncement
on the subject than that contained in the answer given by me in this
House to a question by Mr. Jinnah on the 2nd March 1927,

Mr. Amar Math Dutt: 8ir, have I your permission to ask a question of
which I gave short notice yesterday?

Mr. Proesident: The Honourable Member's short notice question is not
yet admitted.

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following message has been receiv-
ed from the Secretary of the Council of State:

*“1 am directed to inform you that the Bill to fix the duty on salt manufactured
in, or imported by land into, certain parts of British India, to fix maximum rates of
pos under the Indian Post Office Act, 1806, further to amend the Indian Tariff
Act, 1804, the Indian Stamp Act, 1890, and the Indian Paper Currency Act, 1923,
and to fix rates of income-tax, which was passed by the Legislative Assembly at its
meeting held on the 24th March, 1927, was EM by the Council of State at ita
meeting on the 26th March, 1827, with the following amendment ;

In clause 2 for the words ‘ ten annas’ the words * one rupee and four annas'’
were substituted.’’ '

(Cries of ‘' S8hame, shame."’).

“ The Council of Btate requests the concurrence of the islative Assembly in
the amendment.”’ Losi y

Bir, I lay on the table the Biil as amended by the Council of State.

THE INDIAN FINANCE BILL.
The Honourable Sir Basil Blackett (Finance Member): 8ir, I beg to

move:

‘* That the amendment made by the Council of Btate in the Bill to fix the duty
on salt manufactured in, or imported by land into, certain of British Indis, to
ux maximum rates of tage under the Indian Post Act, 1898, Yurther to
amend the Indian Tarif Act, 1804, the Indian Btamp Act, 1889, and the Indian
Paper Currency Act, 1623, and to fix rates of income-tax, taken into considera-
tion."”

8ir, I do no think that it is necessary for me to-day to argue the question
before us at any great length. 1 think it is a question which is well under-
stood now on all sides of the House. The question is a simple one. Are
we to tax the provinces through the provincial tax-payer in order to balance
tha Budget of the current year, or are we to tax the central tax-payer
through the salt tax? The position at the time when I introduced the
Budget was that we had a surplus of Rs. 864 lakhg and by baving recourse
o the reslised surplus of the expiring year we were able to make a pro-
posal for the complete remission, so far as the year 1027.28 was concerned,
of the provincial contributions. The. House by a smsll majority voted in
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favour of a reduction of the salt duty from Rs. 1-4 to ten annas a maund.
In a full year that reduction costs the Government about Rs. 812 lakhs.
There has been some difficulty in ascertuining what its exact effect would
be in the first year, owing to the fact that certain salt is issued on credit
and will be paid for in the course of the ensuing year at the higher rate of
duty. I found unexpected difficulty in ascertaining that figure, but I am
inclined to think that it does not exceed Rs. 80 lakhs. That would mean
that we should have a surplus of 864 plus 9, i.e., 878 minus 812, that is,
61 plus 80—i.e., Rs. 141 lakhs. It is quite impossible clearly with that
surplus, of which Rs. 80 lakhs is non-recurring, to get rid of the provincial
contributions altogether or indeed of any large portion of them; and the
proposal therefore specially to apply the realised gurplus of the ourrent
year falls to the ground. I think that those who are interested in seeing
the Provincial Governments' finances placed in a better position will see
that for the year before us there are very strong arguments in favour of
maintaining the salt tax at its existing figure and getting rid of the pro-
vincial contributions., Even from the point of view of the Central Govern-
ment, I would put it to the House that there are enormous advantages in
meking & clean sweep of these provincial contributions and saving the
House from being confronted in any future year, unless we are very un-
lucky next year, with this dilemma of the reduction of central taxation or
the reduction of provincial contributions. Once we have got rid of the pro-
vincial contributions, the House will no longer have this sword of Damocles,
as it has been called, hanging over its head, and a wicked ¥inance Member
will no longer be able to come forward and place before this House this
dilemmma of which so much has been made, which I assure the House is
a dilemma which gives him all the year round a great deal of trouble, some
of which alone is reflected in the annual Budget when it comes before this
House. I think I could go further. We have as & Government—and it
has been re-affirmed again and again by the House—stated that our finan-
cial policy should be directed towards the reduction, and eventusal extinction
of the provincial contributions with the least possible delay. I think that
we should be placing ourselves in a position of dubious good faith to the
provinces if we were to reduce the salt tax at the expense of the provincial
contributions this year. We have promised the provinces to do our best to
get rid of these provincial contributions and to frame our financial policy
sccordingly. That we should, when we have the opportunity this year of
getting rid of these provincial contributions, indulge ourselves in the luxury
of reducing central taxation at the expense of the provinces would I think
lay us gpen to a charge of breach of good faith from the provinces. The
matter is before the House and the choice before them is perfectly clear.
Either the salt tax is ‘restored as proposed by the Council of "Btate to
Rs. 1-4 and the provincial contributions are extinguished for the year that
is hefore us; or the salt tax is reduced to ten annas and only a small re-
duction is possible in the provincial contributions. I do not think that it
in necessary for me to take the matter further than that. The Government
are not prepared to adopt rash expedients such as a reduetion of the sink-
ing fund or other cheap ways to fame and popularity at the expense of the
Indian people in order to be able to get rid of the provineial contributions
as well as a portion of the®salt tax this yesr. The reduction of the salt
tax would not merely damage our position this year; but as I have pointed
out it would mean a recurrent redustion of revenue of over Rs. 8 crores
in the vears to come. In such circumstances it is obvious t.hst.the future
before those provinces who are still paying provineial contributions would
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not be a happy one. It would certainly be necessary in some provinces to
proceed to additional taxation for the year ahead of us; clearly Bombay
could not be left to run its finances on a large deficit without any prospeot
of relief. Next year, 1928-20, the question of Bengal's contribution would
come up and if such a reduction of the salt tax as was passed in this House
a week ago were to be made, I think it is fairly certain that Bengal would
bave to be asked to pay her contribution a year ience. The other provinces
also, except that which is represented by my friend, Mr. Gaya Prasad
Bingh, and others, are equally interested ; and if I may judge by the contrast
between his smiling face and the somewhat doubtful expression on the
faces of others, I do not think the House will again be misled by Mr. Gayva
Pragad Singh . . . . .

Mr. Gaya Pramd Bingh (Muzaffarpur cum Champaran: Non-Muham-
madan): The Madras Members are laughing at you. '

The Honourablé Sir Basil Blackett: . . . into treating the provinces in
this scurvy way. I do etrongly urge this House to take one last step to put
our finances in order, so that we may be for the future free of any liability
to the provinces for assistance from the provincial contributions in normal
times. It is a state of affairs which has hampered the provinces, and has
hampered the Central Government in every way, and this Assembly in
tha first Bession of its life will, I think, have laid a very strong founda-
tion for future successful financial action if it endorses the Government's
recommendation to accept the amendment in the Bill proposed by the
Council of State. S8ir, I move. '

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): Sir, I beg to oppose the motion which has just been made
with' such a pathetic appeal by my Honourable friend the Finance Mem-
ber. In doing so, Bir,/I am conscious that I stand but a poor chance of
success, but we on this side cannot allow this occasion to pass without
putting on record once again the utter hollowness of the constitution which
makes it possible for such an occasion as the present to arise.

Bir, what has happened is this. This House which is supposed to be,
and to a certain extent is, the House of popular representatives succeeded
in earrying an amendment to the Finance Bill reducing the duty on an in-
dispensable article of food, indispensable slike to the rich and the poor.
That Bill has now been considered bv the Council of Btate, and that august
House has in its wisdom restored the higher duty. (An Honourable Mem-
ber: ‘‘ Bhame.’") It has been brought back to us-to-day, and we are in-
vited by our friend the Finance Member to go back upon our previous deci-
sion and say ditto to the Council of State. In fact, we are asked sub-
missively to register the decree that has been made by the Council of State.
‘We maintain, Sir, that it was wrong to impose this tax at all at any
time. We say that it was wicked to continue to levy it for a long succes-

. sion of years. We say that it is criminal now to insist on the bigher rate
being realised from a famished people whose representatives in their help-
esspess felt themselves justified in acquiescing in the lower rate, although
‘I was o osse, and a strong case, for the total abolition of the tax. But,
‘Sir, we are the crippled representatives of a paralysed people, and we have
to move cautiously if we are anxious at least to mitigate the suffering that
we cannot entirely rémove. We knew that the Government was bent upon
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its pound of flesh. We knew, Bir, that the srgument that ‘‘ the bond doth
give no jot of blood "’ would not avail for the simple reason that there are
other instruments in the hands of the Government which can draw blood

. a8 well as flesh. We therefore contented ourselves with pleading that half

a pound of flesh may be accepted in full payment. That, Sir, was a
oounsel of despair. We abstained from voting down the whole tax, and
we rejoiced when we succeeded in reducing it by half; but our rejoicing has
been short lived. To-day under the glorious constitution whieh has been
conferred upon us as a free gift by the British Government, it has beecn
made possible for the same Bill and the same provision to come back to
us to be reconsidered by us and to be modified according to the wishes of
the Council of State if we would be good boys.

Now, Sir, this constitution has given us two Houses, one in which the
representatives of the people are in a majority apd their proportion is care-
fully defined by the Statute itself. The other is a House for which the law
gives Government the liberty to pack it as it pleases, of course by rules
made under the Act.

Mr. L. Graham (Secretary, Legislative Department): Will the Honour-
able Member give us the figures of the constitution of the Council?

Pandit Motilal Nehru: I will, at once. B8ir, I am reminded by my
friend of what I was about to do, and over which I spent a very pleasint
few minutes in the morning. I set to myself a little exercise in arithmetia,
and I think the House will be interested in following my caloulation. S8ir,
the present constitution of the great House of Elders is, barring the Presi-
dent, 59 members in all, of whom 26 are nominated and 83 are elected,
I hope I am right. Now, that ostensibly gives a majority to the elected
Members, but that only to the unsuspecting. It requires a little more
-examination and serutiny to arrive at the real truth. Now, 8ir, of the 88
elected Members, we have three Europeans from special Buropean consti-
tuencies, and of the remainder we have nine bedecked and bejewelled gentle-
men from G. C. I. E. to Khan Bshadur and Rai Bahadur. That leaves
us a balance of 21 plain ordinary men as against 88 nominated officials, non-
officials, Europeans and titled gentlemen. Now, Sir, far be it from me
to say that all these titled gentlemen are at the beck and call of Government,
There are honourable exceptions of course. But at the same time among
these 21 plain ordinary men, as I have deseribed them, there may be some
wha, though they do not possess honours now, might be aspirants for those
honours. T therefore cancel the one against the other, and therefore the
proportjon remains as 88 to 21. :

Raja Ghazanfar All Khan (North Punjab: Muhammadan): What about
the division list?

Mr, Jamnadag M. Mehta (Bqmbay City: Non-Muhammadan Urban):
That is much worse.

Pandit Motilal Nehru: This is how that House is packed. It is in the
power of that House to undo whatever we might do in this House, and, as
in the present case, to require us to eat humble pie and say ditto to what it
has decided. That is the beauty, Bir, of the conatitution. I ask if in plain
language it means anything but eompulsion. Are we not now being com-
pelied to undo what we did on the previous occasion? Compulsion when
it is used for raising money is by common people called extorfion. I, there-
fore maintain, Sir. that this is a fort of legalised extortion to which the
peonle of thir conntrv are being subjected in spite of their representations.
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It is quite clear from what I have stated on this particular point that the
conatitution only seeks to make us instruments of oppression and extortion
in the hands of the Government. It pretends to give us new opportumties
for service. May I express in my own words, Sir, what that means? It
means new opportunities of showing to the Government that we can be
willing to carry out its will and not the will of our constituents. Then
it promises a further edvance in the Reforms if and when it is shown that
confidence can be reposed in our sense of responsibility. Those again, Bir,
are very fine words, but if I may be permitted to translate them into my
own simple language, I would put it in this way,—that the sense of responsi-
biiitv there means a sense of abject servility to the Government. That is
whnt we are being taught, that is what is being cultivated in this House by
the procedure which is prescribed in our constitution. Now, 8ir, we have
recentlv had a pronouncement from the Becretary of State of which only
s telegraphic summary is at present available. But this is what His
Lordship says about these reforms, as to whether they have succeeded
or not. He says:

‘ At the end of twou years of assiduous study it was vet too early to prononnce
definitaly either upon the success or failure of the present comstitution.”

We know that His Lordship is not a slave of dates, and therefore he takes
his own time to assure himself as to whether these reforms have been or
are likely to be a suecess or o failure. But I put it to Honourable Members
in this House if any of them, with all the evidence that has been recorded,
with their daily experience and particularly with the experience they have
bad since the commencement of this Session, can have any doubt as to
whether. these reforms are a success or a failure. But of one thing His
Lordship i quite certain and that is that they are not real, because we find
in the same pronouncement another passage which runs thus:

‘" Given an Indis in which those who count manifest good-will and give a promise
of fruitful co-operation, thers is much that might Fludly be offered and loyally accepted
which wounld afford a precions promise for a constitution which might last for Jong and
migin bring India really and perhaps permanently on equal terms as an bonoured
;:em!mr“mw that free community of the British inions which men know as the
Erapire.

Bo that, after all has been done, after all the fruitful co-operation that His
Lordship demands has been given, what is it that we are promised. Simply
this: We may perhaps get something which is real, somefhing which is
mare permanent. 8o that, on his own showing we have nothing approach-
ing reality at present. Then, Bir, this should come as an eye-opener to
these Honourable Members who are looking forward to the early appoint-
ment of the Statutory Commission, es to what they may expect from that
Commission, But, while I am on this subject, I would beg the indulgence
of this House to permit me to rend another passage which is also charncteris-
tic. It is this. Lord Birkenhead told:

* how he had fraquanui:akad Indian deputations what would happen if the British
loft Indis to-morrow and he had not discovered ome visitor, however critical, however
acrimonions he might be to our methods, who had ever told him that he contemplated
with indifference the withdrawal to-morrow from India of the Viceroy, the English
lowyers, English soldiers and Englinh Qivil Bervice.”

NO";’ di!f if t.bu-e can bo a case of mdding insult to injury, there can be
na worse case than this. - We have been emasculated &s & nation. Our
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affairs have been managed by others, in spite of our will, for over a cenvury
and a half. We have been tied hand and feet together and subjected to
s kind of spoon-feeding at the hands of those who mount guard upon us, and
now our guards say: What will happen if we leave you tied down as you
are?

The Honourable Sir Basil Blackett: Sir, on a point of order. I do not
wish to interrupt the Honourable Member, but is not this getting rather
far away from the question of the restoration of the salt duty to Rs. 1-4-0?

Pandit Motilal Nehru: Sir, I wus pouinting out the cruel irony of the
siiuation. Here we ure, not responsible for our present plight, being asked
by those who have reduced us to what we are: What will you do if we go
away? What we are asking for is that the chains that tie us be broken
“and our hands and feet be left free and then you can please yourselves and
go whenever you like. Now, 8ir, as to the fruitful co-operation which the
Sacretarv of State expects, we have only to see what has happened in the
coursc of this Session. Not that things have not happened in
the last Assembly. But it is no use repeating the old story:
I ahall confine myself to a few incidents of this Bession. We began by
asking for permission to one of the duly elected Members to attend this
Hcuse. He was prevented from appearing, taking his oath of allegiance
and showing that he was as honest a citizen as any of us here. Why?
Because he was detained under suspicion. Then . . . . .

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Last vear
vou all walked out. What happened to the salt duty then?

Pandit Motilal Nehru: Then we were gagged when we complained that
Indian soldiers had been sent to China without any reference to this House.
We were allowed no say in that at all. I simply mention it to show how
by executive action this gag was put upon us. Then we passed a Resolu-
tion about the detenus. We carried it, and after many promises and many
negotiations between the Government of India and the Government of
Bengal, what was the result? Finally, after holding out many hopes, it
was declared that there would be no release at all, but only a change in the
nature of imprisonment. Instead of internment in a jail, it was to be
internment in a village or internment in one's home or elsewhere, but
absolutely no inelination to allow these men an opportunity to clear thew-
selves if there was anything against them. Then, Sir, there was our
vote of censure on the Railway Board and on the Executive Council. They
have been treated in a contemptuous way. Next we beheld the manner in
which the *Currency Bill was piloted in this House. It was no doubt a
stiff fight which we put up, but there were forces at work which I need not
-detail and we lost. The crowning act of all is this return of the Finance
Bill to us in order to compel us to go back upon our own decision. Now,
Sir, my friend the Finance Member was pleased to interrupt me and ask
what it had to do with the reduction of the duty on salt. What I have
to do with is not merely the faot but the root cause of it. I say it is not
‘the question to-day before us as to what would be the proper duty on salt
or whether there should be any duty at all. T ask Honourable Members to
bear elearly in mind what the seal question that we have got to determine
to-day is, and I specially appeal to those Honourable Members who may
be agminst the reduction—the one issue before the House to-day is this.
Are we to submit to the treatment which is being accorded to this House?
It ia to the interest of those who voted for the reduction as well as those

12 Noox
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who did not vote for the reduction to uphold the honour of this House and
the independence of this House. I say that that is the issue. Those who
were in the minority, those who may be in the majority to-day, it is not
for either of them to consider what is the real and the true duty which
ought to be imposed upon salt but that the House of which they are
Members having once decided—it may be against the opinion of certain
Members—that a certain duty is to be levied and no more, ought they
not to combine to honour that decision of the House and refuse to be
dictated to by the other House? B8ir, it will be said that that is the
.constitution. I have described the nnture of this gonstitution. I do not
say that technically it is not law. But what I have said and what I
repeat again, Bir, is that there is such a thing as legalised extortion and
legalised illegality. This, we must remember, is a money Bill and it is
up to us, whatever the constitution may be, to establish a convention that
the other House, whatever its composition may be, whatever its weight may
be in other matters, shall have no voice in a money Bill. That is our
opportunity. That is the opportunity we ought to seize.

Now, 8ir, T am not aware what the grounds of Honourable Members
of the other House were for restoring the duty. I was not there. But
I.have been informed that one brilliant argument was that an Honourable
Member who was a shikari knew that the wild beast of the forest did not
require any salt. They cannot get it and yet they lived. Why was it
that we were asking for salt for our cattle? I think I ought to inform the
Hrnourable Member—perhaps he does not know—that there are no veter-
inary hospitals in the jungles and the forests, that the beasts of the forests
‘kncw where they can have the salt they want and they get it, as their
movements are not restricted. But I should like to have asked the Honour-
sble Member if he had gone into statistics of the Btone Age or some other
pre-historic age, when the primitive man used to live and eat his meals,
as to what those meals consisted of and what was the proportion of salt in
them. He may well have argued from that that you do not want any salt
beeause in those days salt mines were not discovered and other processes
of making salt were not known. Argumentas like this, Sir, show on what
considerations this tax has been restored to its full amount, namely, its
hicher rate. I submit that thin House will not take into any serious con-
sideration the fiat of the other House, that those who voted for the reduction
on the last occasion will adhere to their opinion and those who did not vote
‘will. if for nothing clse, at least to maintain the dignitv and honour of
this House, not accede to the motion that has been made by the Honour-
ahle the Finance Member. T do not propose, Bir, to go into any nrguments
on the merits because they have been sufficiently dealt with in the dehals
which took place when we carried the amendment. My friend the Honour-
able the Finance Member has only repeated what he said on the last occa-
sion with the exception that he gave us somewhat nearer figures to-day
than he gave on the last oceasion. T take the whole of his argiment to come
to this. You have got these two ropes. Choose one to hang yourself
with,—either it is the salt dutv or it is the provinsial contributions. That
areument has been exposad over and over sgain on the fleor of thin House.
Wa do maintain that it is posaible to do awny with the provincial contribu-
tions as well as with the salt duty. But T am not going to take the time
of tha Honse anv longer and T wonld apneal once agsin to Honourable
‘Members not to be misled in considering this question and not to weigh
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what is the proper duty in golden scales and- arrive at the exact duty to be
{evied. The point before the House is & very clear one. It is a constitu-
olionsl point. It is & point which they musj make a conven-
‘tion of, but if they continue to submit, well, there can be no hope
for them in the future. I may remind the House that this is not the first
-occasion upon which this question has arisen. In the year 1925 we carried
an amendment reducing the sslt duty to one rupee by a far larger majority
than the one by which we passed this amendment. It met with the same
fate at the hands of the Council of State. The Council of Btate enhanced
the duty, or rather restored the higher duty. It came back before us and
soinc gentlemen for reasons best kmown to themselves voted differently to
what thev had voted on the first occasion. I hope that Honourable Mem-
bers will not allow such an exhibition to take place again and I also trust
that those who have not voted or who were absent will join with those who
did vote in favour of the reduction, to maintain and uphold the honour and
dignitv of this House. 8ir, I oppose the motion.

The Revd. Dr. E. M. Macphail (Madras: European): BSir, I did not
have an opportunity of speaking on this question when it came before the
House originally and I should like to make one or two remarks this morn-
g in support of the Honourable Sir Busil Blackett's proposal. 'I am not
enamoured of the salt tax, I do not like any tax. (An Honourable Mem-
ber: '* Then vote with us.”’) But there is such a thing in the world as
necessitv and one fact which I have learnt is that you cannot eat your
cake and have it too. You cannot afford to indulge in a luxury and yet at
the tame time have the monev to pay for another luxury, and, as the
Honourable Pandit has truly said, you have the option of two ropes (An
Honourable Member: “"To hang oneself with.””) to hang oneself with, and
which do you prefer? I prefer the rope which gives the provinces the
remission of their contributions. (An Honourable Member: *‘ Is salt »
luxury?’’) I shall come to that presently. The provincial contributions
are, we have been told, if not a rope, a millstone round our necks. T re-
member in the year 1920 attending a meeting of the Legislative Council
of Madras which was attended by nearly all the Members and which I
think unanimously protested against the Meston award. We in Madras
are accused nowadays of having obtained too much but what we found
then was thet we had been very unfairly treated and that we had gouv far
too little T think my Honourable friend, Mr. Srinivasa Iyengar, was
present on that occasion and voted against the contributions. If T am
wrorig he w;i'll correct me . )

Mr. 8, Srinivasa Iyengar (Madras City: Non-Muhammadan Urban):
When was that? T do not remember that. I was not & Member. I was
not in the Council at all except in 1921 and I do not think this matter
came up.

The Revd, Dr. B. M. Macphail: This was .in the unreformed Council
days. A meeting was held in the Banguetting HaN and perhaps my Hon.
ourahle friand may remember it now.

Mr, B, Srinivasa Iyengar: If it was in the unreformed Council I was
ir another Ashram. .

The Revd. Dr. E. M. Macphall: I do not think that any.other Members
in this House were Members of the Legislative Council at that time a.n_d
I know that the Honourable Members who represent Madras in this
House, or a large number of them, do not seem to have taken that interest
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in the remission of contritutions during past years which some of us_in.
Madras thought they dhght to have taken. It is possible, aa was sug-
gested in Madras, that there were reasons for that,—that in their dis-¥
spproval of the non-Brahmin Ministry they thought that it was not desir-
able that they should receive larger sums to expend, whether that was
true or not. (An Honourable Member: ' We deny it.’’) It may not have
been true, but it wns reported in Madras at all events that the support
which was given to the remission of contributions was very half-hearted
indeed. When I came to this House for the first time I came up with a
ecrtain amount of suspicion of the Honourable the Finance Member. I
thought he was s dragon who prevented us from receiving back our con-
tributions, from getting back our golden fleece, and 1 was glad whea I
learnt that he had the interests of the provinces at heart as well as the
interests of the Central Government. The Honourable Sir Basil Blackett
needs no certificate from me, but I should like to take this opportunity of
saving that from myv own experience of hifth on thie Public Accounts Com-
mittce, I was tremendouely impressed not merely by his fnap of principles
and masterv of details, but also b~ the way in which he honestly was
anxious to serve India in the very best possible way that ocourred to him.
With reghrd to these provincial contributions there is not the least doubt
that the Ministries in the provinces have been very much handicapped
from the want of funds and we in Madras have specially been so.

Mr M. K. Acharya (South Arcot cum Chingleput: Non-Muham-
madan Rural): How much will they get now?

The BRevd. Dr. B. M. Macphall: They will get ahout Rs. 1§ crores
Mr. M. XK. Acharya: Not the Ministries.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Mon-Muham.-
wadun Rural): And pay it over to the reserved services.

The Revd. Dr. E. M. Macphall: T am not going to allow mysel! to be
interrupted upy more. Thev get a crore and a ic;:lf and T hope that all the
Mem:bers of this House will recognise the magnanimity of the Madras
Members 1 do not know, I have not worked it out in detail, but as far as
1 ser, T think that the amount that Madras will have to puy as salt tax
if this remission is made, is only about Rs. 50 lakhs, assuming that
Madras cats a8 much salt as my Honourable fgiend  Mr.
Duraiswamy Aiyangar said. By the way I should like to tell my Honour-
able friend Mr. Duraiswamy that India is not surrounded on all sides by
scn a8 he said the other day in the course of his speech. There is one
side which in still oceupied by land.

Mr. 0. Duralswamy Alyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): When I was in school I was taught that =
peninsula is an island. :

The Revd. Dr. E. M. Macphall: We in Madras have been anxiously
lcoking forward to putting an end to these contributions and it cheered
me very much when I found in the Budget that there was provision made
this vear for the complete abolition of these contributions. As I have
suid, T am pot enamoured of the salt tax and I hope s time will come. when
it may eventually be dispensed with., But Honourable Members make &
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great deal too much of the salt-tax. First of all, the burden of it is, after
all, extremely small, although I know that for a poor man even a single
anna is something. But my experience is that the poor man very often
spends his anna in other ways. (An Honourable Member: ‘* Why should
not he?'’). I do not blame him, I do not grudge his spending mone; on
luxuries. That I leave to the advocates of the 1s. 4d. ratio. I hope that
in the future, the salt tax will be done away with because, after all, it is
a relic of the old days—it is & relic of the administration which the British
took over from the people who were ruling the country when they came
there, 1 should like to suggest to my friend, Mr, Acharya, who is a greab
reactionary, that he ought to support it in consequence of that fact. But
apart from that, it has been said that no civilised country has a salt tax.
It is only a oentury since it was given up in Great Britain, and it is still
the monopoly of the Italian Government. There is a salt tax in France,
there is a salt tax in Germany, in fact almost the only countries in the
world in which a salt tax is not levied are Great Britain and the United
States. 1 say I have no love for it and I hope it will ultimately disappesr,
but until we have got some other method of raising revenue which can
take its place it must go on and in any case it is extremely bad policy to
reduce it to a very low figure so long as we have the expenses connected
with the upkeep of the Salt Department. It will not be possible to my
mind to do away with the salt tax until there comes really scientific rewi-
sion of the whole system of taxation in India, and then perhaps we may
have something done also about the permanent settlement in Bengal. It
18 quite easy for Honourable Members who come from Bengal to vote to-
day for the reduction of the salt tax. They have been enjoying the re-
mission of their contribution for the last two or three years. Their withers
are unwrung; we in Madras have been feeling it most. We are the people
who have been claiming that the first duty of the Government is to settle
this matter. Once this matter is settled it will be possible to deal with
the whole taxation system in an adequate and scientific manner. 1 have
sometimes thought that Members on that side of the House remind me
of a story which I remember being told by a well known Scottish comedian
who gave an account of a conversation between two men. One man said
‘I am in favour of a Lahour Government.'’ The other man asked ‘‘Why?”’
He 1eplied ‘‘If you have a Labour Government you will have long holidavs
and very little work and very good pay.”’ The other man said to him,

““But you know that is impossible’’. His friend replied ‘‘Yes, I know
it is impossible but I am in favour of it'’. (Laughter). I support Sir
Basil Blackett’s proposal.

*Mr. M’ 8. Aney (Berar Representative): Sir, my‘ object in rising on
this occasion is to insist that this House in considering the motion before
it at present should be guided mainly by considerations of the prestige
of this House in regard to money Bills. I.believe that Honourable Mem-
bers noed not be told that it has been an established convention as well as
oconstitutional practice in England that imoney Bills are not interfered with
by the other House. Under our constitution we have not been given that
right, It is up to us to see that an interference with the decision of this
House in regard to money Bills by the other House is at least resented
by the House in such a way that it will make thet sort of thing impossible
hereafter. It is in that spirit that we must deal with the motion before
the House. The indignation which the House of Cammens ueed to feel
in former times when money Bills were interfered with by the House of

*Bpeech not corrected by the Honourable Member.
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Lords is graphically desoribed in Mr. Anson’s Law and Customs of the
Constitution. I shall read a passage so that Honourable Members may
know the proper way to deal with a motion of this kind:

** These are civil ways of rejecting a bill : but there are precedents for a bill being
rejected, and torn in the House: and in 1772 a bill was rejected, thrown over the

table by the 8 er and kicked out of the House by the members. The offence of
this particular bill was that it h€d been returned from the Lords with an amendment

to a money clause.’

I do not want this House to imitate this uncivil way but let us establish
a civil way by turning this amendment down in the manner suggested by
the Honourable the Leader of the Cougress Party. I believe all the Mem-
bers of this House who are under instructions should vote this down.

*Mr. 0. Duraiswamy Alyangar: 1f I rise to say what I feel, it is not
in .the hope that we will be able to contend against this torrent but only
with this view thet we want the poor man’s food and the self-respect of
India under this magnificent T'aj of Delhi unwept, unhonoured and unsung.
Therefore it is that I rise to say & few words on this question as this clause
has been turned down against this House by the other House. 1f we
want to reckon the friends of the poor in India in the other House we
may reckon them on one’s fingers and there will be one finger more because
they are only 9 in numter, while we have %)t 10 fingers. B8ir, this has
been miserably turned down by the other House. It is mot that the
Honourable Members of that House do not value even the smallest amount.
It is only & week prior to this that the other House passed a Resolution
that travelling allowance of the Members in that House must be increased
to such an extent that even during days of travelling they must get
Ra. 20 a day and they bsrgained eventually for Rs. 10 a day. The Honour-
able Memters of that use are made up of zamindars, jagirdars,
mirassdars, title holders, Maharajus and Naowabs., These people fought
for Rs. 10 a day for the puriod of travel and yet they did mot recognise
the value of money in the hands of the poorest man who has to pay 8-
ennas per head for the sake of one item, namely, salt. They are hon-
ourable men. I do not want to say anything about them. If the
Honourable Members of this House cried ‘‘ Shame '’ when the mess
from that House was read in the solemn manner characteristic of Mr.
Gupta, I resented it, not on the ground put by the Chair. It is to our
own shame that we should cry ‘‘S8hame’’. This House should not receiva
with tolerance a massage like that and must maintain its self-respect.
It we cannot do that, we must cry ‘‘ Shame '’ on ourselves. Unfor-
tunately in this country the destiny and the self-respect of the poor people
is in the hands of those who will fiddle when the country is kurning. That
is the kind of people in whose hands our destiny is put.” We have got Hon.
ourable Members on the official Benches who eat the salt of India and
vote against the reduction of the salt duty. We have got others who have not
come into contact with poor people and vet stand up here and say, ‘““That
is no difficulty for the poor man '’. Wo have got Anglo-Indinn Journa-
liste and their army of correspondents and reporters who will call this
only .an election cry. These are the ways in which any plea that is
raised by this House is knocked out and yet we stand here to plead the
oause of the poor man, whatever may be the opposition, the ridicule and

' *Bpeech not corrected by the Honourable Member,
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the scofting. It is our duty to do it aud our chief mourner, the revered
leader, has led the procession and we are bound to follow and we will not
leave him alone. What is it that we have done, if we could only take &
total reckoning of our work in this Session? Have we done anything for
the poor man? We abolished the export duty on tea. Why? Because
it is un article of food in Great Brivain, and, says the Statement of Objects
and Reasons, it is bud in principle to levy an export duty on tea. And
why? As 1 ugain say, it is u principal article of food for the -Britigher.
We have reduced the duty on motor cars. Why? Because the rich men
of this country huve to buy motor cars imported from Great Britain and
they can do so more cheuply now. We have reduced the stamp duty on
cheques and lills of exchange. Why? Because they are used for trans-
aotions carried on by the mercantile firms who are influential in this
country. And on the other hand, Sir, what have we done for the poor
man? We. have refused to reduce third class' railway fares. We have
refused to introduce the pice postcard, and we have refused over and over
again to reduce the duty on salt and thus make more salt available to
them. Have we done our duty in this House, have we done our best for
the poor man whom we represent here? BSir, a day will come when the
reforms will be so changed that no man who is paying more than Rs. 50
a vear in taxes will be entitled to sit in this House; only those will be
Members who are paying less. This House will then be the poor man’s
House and then will come the time when the views of the poor man will
be as warmly considered as they deserve to te. Till then, Sir, the poor
have no voice# in this House. It ie an idle fraud that we are playing on
thern by saying that we are legislating here for democracy. The Hon-
ourable Sir Basil Blackett is not tired of trying to serve out that demo-
cracv stuff over and over again. Year after year he pleads, either we |,
must bhave this or do without that, We must have the salt tax or do
without remission of provincial contributions. For my part, Sir, I am
not afraid, even if we cannot have both by any means. And I will show
you what the net result really is. The remission of provincial contribu-
tions to Madras will amount to 1'47 erores. And what is it that you
derive from Madras by way of salt duty? The amount of salt on which
duty is assessed is 1.87,000 maunds, aend at Rs. 1-4.0 the amount of
duty is Rs. 1,67.97.227. Even if out of this you remit the Madras con-
tritytion of Rs. 1,65,00.000, there is still with you. Sir, Rs. 2,97,227.
Then whet does the benefit amount to? If you collect this tax in this
manner and kindly remit it and still retain & portion of it, where is thc
bencfit to Madras? Sir, if Sir Basil Blackett were to give that remission
out of something that he collecfed for himself it would be something. I
will not go into that aspect of the question, but I do maintain that the
finanee of the Central Government must be based not on the caloulations
of the salt duty but on other taxes which it collects entirely as its own,
and then it should give back to Madras what it has'prplmaea and what
it is bound to give back as early as possible. That, 8ir, is my contention.
You must reduce your military expenditure. Thm.:!. you can raise money
in other ways. But go back to the standard which the Incheape Com-
mittee has fixed and you will be able to spare 4 crores and odd. There
are many other sources also sbut I will not go into those details on ti:h{:
question. There are many other methods by whiph this (}cnre.;rnmmrltti lt
bound to save money and relieve the provinces. But to say simply :f
you will give them o portion of what they themaelves raise by Byaythe
salt duty is neither kind, mor fair mor just to the provinces. TIf,
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Revd. Dr, Macphail rose once again—I am told that it will probably be his’
last speech in this Assembly because Sir Walter Willson said that he will
not be a Member in September. For that I am no doubt sorry.
(Laughter.) (4An Honourable Member: ' You don’t sound like it."") Sir,
the Revd. Dr. Macphail said that we, the Madras Members of this Assem-
bly, have not been paying attention to this question of provincial contri-
butions because we do not like the non-Brahmin Ministry.

The RBevd. Dr. E. M. Macphail: May I rise to a point of personsal
explanation. What I said was that that was currently reported in Madras.

Mr. 0. Duraiswamy Aiyangar: Sir, every statement of the learned
Professor has always to ke corrected. Bir, if it is reported in Madras,
the question is, is it a correct report? Is it worthy of being repeated here?
How many Madras Members in this Assembly are Madras Brahmins? Is
Murtaza Sahib a Brahmin? Is Dr. Jilani o Brahmin? Is Mr. R. K.
Chetty a Brahmin? Was Mr. Reddy s Brahmin? 1 am referring to
Memters of the last Assembly. Are these Members now all Brahmins?
Or have they become Brahmins after coming to Delhi? What is the point
then of saying that the Madras Members of this Assembly are not in favour~
of this reduction of provincial comtributions because there is a non-Brahmin
Ministry there? Bir, I repudiate the suggestion. If the Revd. Dr.
Macphail will go into the proceedings of the previous Assembly he will
find that both the Brahmin and the non-Brahmin Members voted for the
reduction of the salt duty as well as the provineial contribdtions. Bir,
from physiology I leamn that a man changes once in 7 years. But I never
thought that the Revd. Dr. Macphail would entirely change his views.
* Where is his S8ermon on the Mount now, where is the preaching of his
Sabbath? Now I am led to believe that the Sabbath is the one day set
spart in the week for doing good to the people, but that day being a holi(izy
there is no scope for doing . Bir, it has also been said by the Revd.
Dr. Macphail that the salt cuty is an inheritance from our ancient kings.
I would request him to read history properly. In India there were many
transit duties levied on goods going from one province to another, inoluding
salt. Lord Clive obtained a monopoly of salt production and made use
of it by selling it and making money as a reserve fund for paying the
Company’s servants. And, 8ir, it is only later that we find this taken up
a8 a regular source of public revenue. And it is not a fact that previously
o salt duty was imposed for the purpose of deriving public revenue. Then
again, Sir, he said that it was only a century ago that salt duty was
abolished in Great Britain—just at. the time in fact when they ihtroduced
it in Tndia. It that was done in England for the sake of civilization and
out of good principle, why did not their emissaries in India adopt the
same principle for India? Now I would ask him to point out—aend he need
not roam over the whnle world—from the history of any country, for
instance, England, Scotland or Treland, any duty equivalent to this salt
duty which stands on the principle of taxing a man's food. (Severcl
Honourable Members: ‘‘ Tea, sugar and beer.’”’) Is sugar a8 much &
necessity as salt? Does any man believe that the very poor ‘can command
sugar, sweetmenty and ice crenm? T am surprised that sugar and ice cream
shauld be put forward as necessary articles of food. (An Honourabls
Member: ' Who put cream forward ?’’) 8ir. I ask you, I ask the Honour-
able Memibers on the other side, to take hoth the aspects of the paverty of
the people and the humiliation which' uccompanies 4 taxation which affeets
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the actual breakfast of the poorest man in the country, into comsiderstion.

- Taking both these thi into consideration, 1 ask the Homouraktle the
Finance Member to make up his mind to give up any idea of distiguring
his- Budget by a salt tax, to give up altogether this item and source ¢f his
revenue and, Bir, the capacity of Sir Basil Blackett is unbounded as it is
proclaimed on all hands, and I too acknowledge it. Let him discover some
method by which he can make up, make good, what would be lost by the-
redustion of the salt duty. For the sake of the honour of this House, for
the sake of the honour of & House in which he has more often to appear than .
in' a House where he only occasionally goes, let him also maintain the
honour of this Hbuse along with us, because he is a part ahd paecel of
this House and he is only a non-votable guest there (Laughter) for the pur-
pose of explaining matters to them. I ask him to join hands with us
and maintain the dignity of this House ty seeing that ten annas is again
restored and sending this Bill back with that declaration, with that estab-
lishment of the self-respect and the honour of this House.

8ir George Paddison (Madras: Nominated Official): Sir, the learned
Pandit...(An. Honourable Member: ‘ Poor man’'s representative?’’)
(Honourable Members: *‘ Order, order.”’) 1 am not a frequent speaker,
and I have no experience of being interrupted before I have even said a
word. I think you might allow me to say a couple of words before you
find you can laugh at my speech. The Honourable and learned Pandit
who again on the opposite side opposed this Bill stated that these pro-
oeedings in this House were not real and that this House was acting under
compulsion. I can assure him as one who knows the Presidency of Madras,
who have been overpaying to the central revenues all these years, that to us
it is terribly real, and that our anxiety on this occasion is very very serious.
Either we.are to go shead—for Madras is peculiarly proud of the way im
which she has tried to work out this constitution—either Madras must go
agein into bankruptecy, or she and her Ministers will ke enabled to con-
tinue the policy they have been trying to put into effect for some years of
building sufficient schools. of introducing compulsory education, new
schemes of medicine and sanitation, new roads and better roads: all these
will be knocked on the head unless we carry this restoration. It is &
very serious thing to us. T ean assure you! Moreover, as regards the House
itself, T am afraid that some people here may think ‘‘ Well. we have
voted in one wav. we must in fact stick to that ''—I think it was stated
that we should te humiliated if we voted the other way again. If now
we realize, as some I believe honestly did not realize before that it is a
real choice between these contritutions being remitted and this reduction
of the sal? tax, then I hope that no one in this House will object to
votina aeceording as he really thinks. merely because he may ]?ave registered
a different vote a week ago. It is not weakness but it is strength to
acknawladge that vou have made a mistake. and I ask everyone here who
reallv wants the good of the reforms. the good of India. to vote that this
money shall be given back to the provinces which m.s,dmmt,ed by everyone
®-to he Ane to them. This money is due to the provinces. and therefore if
we ns & House reduce the salt tax now. we shall be paving with monaiy‘
which is not our monev. Wae agk that tefore vou ATe gemerous, vou iho(;l d
be just that vou should rive back the money that is renllv, honenﬂ'vt‘ ::
to 18 in.the provinces before vou bargain to make these large redus ";0._
which can come. later and T hope the whole question ns has ‘:’Gm} l:mt
mised, will he reconsidered later on. There is. one. other point. y
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jesred st at the start because I was supposed to spesk on behalt of the
lsbourer. I am not speaking on bohalfug} the l&bo;rp:r, but I will read to
you what the representa‘ive of the Madras depressed olasses said in the

Lagislative Council in Madras last time this came up. (An Honourable

Member: '* Who is he?'’) Mr. R. Srinivasan, who is now the leader of

the depressed classes in Madras in the absence of my friend, Rao Bahadur

M. C. Rajsh. (An Honourable Member: *° Was he a Government nomi-

nated Member?’’) 'All members for the depressed classes undoubtedly

are and must be given nomination (Hear, hear) as otherwise it is imposai-

ble for tham to have any chanve at an slection. (Applause.) (An Homour-

able Member: ‘° Why impossible?’’) Becsuse it is quite impoasible thaé

any should be elected ' in the present state of feeling in Madras. (An

Honourable Member: ' Give them special representation.’’) They have

not got & sufficient number of voters amongst them. I will now, with your

permission, Sir, read this passage: '

" “ With regard to the salt tax, I may say that one anns per head per annum is
not so much felt by our people. We are willing to pay any tax provided it ia
ped that & fair proportion of it will be given to our people who contribute it
::h rﬁchorm their condition in the ways of education, samitation and acquiring of
(Mr. Chaman Lall: ‘* Who wrote that speech for him?'’) If you suggest
that I wrote it for him, I can tell you that that is absolutely untrue.
1 did not. Now that is what they want. These people in Madras—and
I am sure Mr. Rajah, if he is here, will confirm it—their only chance of
coming forward is to get education, scholarships, wells, schools, and roads,
pathways and turial grounds and things of that sort which now they cannot
gét, and which they will not be able to get if you take this away from
them. S8ir, theré are places in Madras where men have to go & mile and
& half to get water; there are places where they have to pa:{ for getting
water, and if this remission of contritutions is given, we shall be able to
do something substantial this year to remove these things. I do beg the
House that they will not take away this money from Madras and from
Bombay and from other places, that they will really give the Ministers
a chance, where they are tryin,g to work hard. (Mr. A. Rangaswami
Iyengar: ** What did you do with the money given previously?'’) 1 was
away last year, but 1 built wells and schools and during that short time we
did the very best we could. S8ir, I support the motion of Sir Baail
Blackett.

Mr. M. K. Acharya: Bir, I was described a few minutes ago as o
“‘reactionary’’. When, however, Bir, actionaries are going wrong, one
will try and enjoy being a reactionary,—for what, after all, are the mean-
ings of these words. .I hope I have learnt enough from my own old school.
The Honourable Sir Basil Blackett: ‘“What is an ‘‘actionary’’?)  8ir,
‘actionary’’ and ‘‘reactionary’’ are after all relative words, and I am ..
ocoining the word ‘‘actionary’’. An ‘‘actionary’’, T would suggest, is one
who is. trying to act for various purposes. Whatever it is, Bir, after all there
sre right actions and wrong actions, and therefore correspondingly wrong

ions and very right reactions also. I dd not believe that there is any
man_ under the sun who does not often make wrong actions, and is not
forced - to make a right reaction. But referring to, my old college days,
T was taught many things in my old college days, particularly the besu
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things about Jesus, whom, by the way, I regard as an Indian. The eulture
of Jesus was Indian, and the religion of Christ was an echo of the beautiful
Indian path of Bhakti. But that is by the way. I will come now to the
point. '

It has been said that we must choose between two ropes, but it is not &
very great sin to say that possibly we may escape both ropes. That
is the way of prudence. Much has been gaid about Madras, both by
some non-officials and officials who claimed to speak on behalf of Madras
and said that they were speaking on behalf of the people of Madras. We
were very anxious to know how much of the provincial contributions will
really go to next year's Madras Budget, into the hands of Ministers, for
education, sanitation, eto. . . . .

8ir George Paddison: Practically the whole lot was given last year.

Mr. M, K, Acharya: It is better for some people to know before they
speak, They should not speak on things they do not know.

Sir George Paddison: I rise to a personal explanation, Sir. Does the
Honourable Member think I said that I.did not know? I said practically
the whole lot.

Mr. M. K. Acharya: That is very much open to question. It is very
much open to question whether all this that is going to be remitted will
go to the Ministers. Again the charge wag made that we were not keen
on provincial contributions. For mygelf I wish that Madras should get
as much benefit as possible, and indeed, if possible, more benefits than
other provinces, but not at the cost of other provinces.

Again it was said that after all it comes to a few annas only for the
oor man, even if the salt tax is reduced, and that the poor man will spend"
Eis money eolsewhere. The poor man may spend his money elsewhere,
therefore, shall we suy: ‘‘Don’t give him any annas?’’ We do not want
him to spend any annas elsewhere, for that matter, but‘that should not
prevent us from doing what we think is right. 1 was taught to regard
that our duty was ta do what we think is right: ‘‘And because right is
right, to follow right were wisdom in scorn of comsequence.”” If it is
right that these.poor men should get their salt as cheaply as possible, then
it is right that they should get that benefit. The fear that they may in
other respects misbehave should not in any way retard us from doing the.
right by them in this respect. Similarly, Sir, the official speaker from
Madras said that without this provincial contribution being remitted Madras
will be reduced to bankruptey. That would be a very serious vicissitude
indced for Madras, but Madras has passed through many vicissitudes.
Long before non-official Europeans came to Madras .that province had
suffered and survived many vicissitudes. We are not going to be over-
terrified by. threats of bankruptey if this contribution is not at onee re-
imitted. There was also &.quotation from s good man from Madras who
was once nominated to the Madras Counecil. T do not believe that it is
praper on an occasion like this to make any reflections on his nomination.
If any member of the depressed classes does not get elected to the Couqctl
in Madras, the fault lies .at. the door of the . consfitution whioh_t-he. benign
British people have given to us. T have not made the constitution, '23:
other wicked Brahmins,of Madras, nor have we placed any _pbst_nql_ektn‘ 19
way of anybody’s election $o the Madras Council. I do mot thin 2‘*
.
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m\vm atiyone to take us to task that no member of the depressed classes

6 been elected. to the Madras Council. All that takes us awsy from the
real issue. The real issue is not the fancy picture of provincial paradise
that has been painted for us, but the probldm of the wrong that this.
House will be doing to iteelf if it went back on the vote given the other day.
I was sorry, Bir, to_hear the view expressed that some who voted for a
reduction the tther day did so without a full knowledge of what they were
doing and without seeing and weighing the consequences. It is very um-
charitable for any aﬂmlﬁ gentlemen to say that those who voted against
him had not full knowledge and were not probably doing the right thing.
It may be said on the other hand with equal or greater truth that many
of those who voted with the Government on that and on many other
occasions had done so with far less knowledge of the realities and far less
sense of their responsibilities than perhaps most of those who voted against
the Government on the salt question. 8ir, therefore I maintain that I
am not behind anybody in wishing Madras should have as much progress.
in the matter of eanitation, education and other things as it can. I do
maintain that every effort should be made to give to the people of Madras,
and indeed to the people of every province, as much money as is possible-
to lead them to go onward steadily on the path of progress. But the whole
question is simply this: whether the Finance Member can find enough
meney to remit the contributions and at the same time to reduce the salt
tax. That question must be carefully sorutinised, having before us the
whole Budget so to spesk; and I maintain, 8ir, that it should be possible
to have the strictest economy practicable in every branch of the administra-.
tion in order to realise a much larger surplus than is now budgeted for. I
believe, Sir, in a budget the revenue is always put, to be on the safe side,
at the minimum and the expenditure is always shown at a certain maximum
rate, and therefore there is a small surplus. The surplus, to be on the
safe side, is put lower than what it is sure to be when realised ; and in this.
way we have budgeted for a surplus of 5 crores. It must be possible to
realise more money from other departments. and when they are driven to
the necessity of it, the Exeoutive must take it possible to find out some
three crores more of surplue and they will be able to do it. On the other
hand, if we now give them the full smount of monev on the salt-tax tha$
they want, they will be easilv led to he lavish and they will not practise
that strict economy which would enable us to have a larger surplus.
Therefore T strongly feel that, taking the whole Budget together it must
be possible to find a large enough surplus to remit at least one helf of the
salt-tax, which is really what is proposed. And on one more point T will
just say a word before I sit down. Tt is verv essential that we should in
this transitiona] stage set up precedents and conventions of constitutional
progress of the right kind, and I do strongly feel that it is not verv proner
on the part of the Council of Btate to some and interfere in financial mattara
relating to taxation in a wayv so a8 to upset the decision of thin House.
It is far more necessary for future generations of India that the power to
impose taxes should be more and more vested in this Fouse and nat in
any other House than fo diz wells from which men may draw. water. Therd.

. fore. Bir. when this in the more important question the anestion

T'®%.  of entablishing a richt nrecedent and right constitutional prin.
cinles. 4he, minor. question of a few more lakhg.in anv one provinea will
have 4o be iguored. Not,that I do not want the lakhs by any menans.
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Not that I do not want provincial contributions remitted to Madras by
4ny means. I am not the Finance Member; but if any one of us were
tha_l*mapm? Membgr we should oertainly lay up enough money to remit
the provincial contributions and at the same time to reduce the salt tax.
As I say, you do not give us the chance to do it. We could do it, but
we have not the opportunity of doing it; and I will therefore appeal to the
Honourable the Finance Member to make it possible for him to leave his
name in golden letters on the annals of this kind, by remitting the pro-
vincial contributions and also by reducing the salt tax. And this, Sir,
is the thing which weighs with me—that the salt tax reduction goes to
every man in the country, while the remission of provincial contributions,
even the opening of schools and the laying of good roads and all those
‘things, do not benefit every man. On that principle we ought to utilise the
surplus for that purpose which will bring benefit to every man in the country
and not only to certain classes of people. On that principle the reduction
-of the salt tax appeals to me very much more forcibly than even the remis-
sion of provincial contributions, then enabling the Ministers to get a few
more lakhs for the opening of a few schools or the digging of a few more
wells. The largest good of the largest number was the maxim I was
taught in the old devs; and I hope Honourable Melmbers will not forget
‘the old maxim when they come to these legislative bodies. On that score
I hope, both on the merits and on the question of principle. they will re-
affirm the decision they gave the other day. Let it not be said that they
were practically misled to do the wrong thing by the very plausible argu-
ments adduced bv the official Benches and unfortunateiy by certain non-
officials who probably find it the best thing to support the official view.
With these few words, Sir, T strongly oppose the motion brought forward
by the Honourable the Finance Member and beg of every Member, every
non-official Member, to’see that out of this surplus this year something
goes to every man who lives in this country so that he may say t.h?.t thia
is the first thing the new Assembly has done, something from which he
derives some little benefit. In the name therefore of the millions on whose
behalf T gpeak—and I claim to have more authoritv to speak for them than
mv Honourable friend the Revd. Dr. Macphail—in the name of the
millions T appeal to my fellow-members here to join in opposing the motion
brought forward by the Honourable the Finance Memter.

*Khan Bahadur Mifn Abdul Asiz (Punjab: Nominated Official): Sir,
I do not know if it redounds to the credit of this House to belittle what
has been done elsewhere; nor do I know if any Members of this House
sre really serious in the desire to throw mud at others; but T do believe
that all of us here are anxious to appreciate at its full worth the view
of the man in the village. The view of the man in the village, as T kmow
it in the Punjab, is simply this, that we can afford to buy salt at the
rate at which we are buying it now but if possible our abiana, which is
technically known as the occupier’s rate, might be a little less, because
that was raised to meet the extortion known as the provincidl contribu-
tions. You have heard from the representatives of all the other pro-
vinoes sbout these provincial vontributions. I have never said anything;
but the whole surplus belongs to the Punjab and not to anybody else,
énd we should have had it. So all we beg of this House is that in thé,
Punjab we have a very large scheme of progressive development, on the

*Speech not corrected by the Honourable Member.
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‘6ne hand, Bhd snother well thought out plan for development in other
directions and the Honourable the Minister for Agriculture has already to &
‘cortain extent given out the details of that. e whole of that scheme
will be absolutely ruined if the provineial contribution is not sbolished
altogether. Thal is one point.

The second point is this. I assure this House of this fact—I do not
want to say that anybody in this House is not entitled to take a contrary
view—that in sixteen winters spent continuously in the field in more
than 4,000 villages, where all sorts of subjects were discussed, that not
once did any villager, rich or poor, ever speak to me sabout the ﬂioe
of salt. People certainly objected to the price of cloth, to the high
prices of grain and gram; they certainly objected to the increase in rail-
way fares; but I assure you that mot even once was the subject of salt
mentioned as being high in price . . . .

Mr. Jamnadas M. Mshta: Because you are an official. .

Khan Bahadur Mian Abdul Asis: Sir, they have taken a leaf out of
Mr. Jamnadas’ book and even in villages we hear unpleasant things.

The only other argument advanced was that Lecause the Council
of State has interfered therefore we should certainly say ‘‘No’’. Most
respectfully I beg to say that merely to spite the Council of Btate we
should not cut off our own nose. That is & kind of playfulness to which
I hope every Member here objects. @ With these words I support the
motion.

Raja Ghazanfar Ali Khan: Rir, fortunately, I am one of those people
who were not present on the lsst occasion, and so am not committed to
either Rs. 1-4-0 or 10 annas, I listened with great attention to the
speech of the Honoursble the Finance Membdr and with still greater
attention to the speech of the Honoursble Pandit Motilal Nehru, who
rightly commands the higlhest respect of every Member of this House.
I look at this question merely from this point of view: is it possible for
the Honourable the Finance Kdember to remit the provincial contributions
e well 88 to get the salt duty reduced to tem annas? (Cries of
*‘Certainly.’’) and I think the strongest argument which the opposition
could have used was to prove and establish definitely, by facts e.mr figures,
how it was possible for the Finance Member to remit provineial contri-
butions even at the reduced rate of ten annas diity on salt. I am very
sorry to find that so far not a single practical argument has fgllen from
the lips of any Member of the opposition to establish or prove that it is
really possible for the Finance Member to do both. I heard some senti-
mental appeals made to the Finance Member, that his name will be written
in golden letters if he could do that. But that alone is not quite sufficient
unless this thing is proved by real facts and figures. Obviously it is
very difficult to believe that it is possible for the Finance Member to
have both these things done at the same time. If that is so, Bir, if the
Honourable the Finance Member has got some hidden surplus in the
Budget. I do not know whether he has got it or not, because I am not &
financial expert—Mr. Jamnadas Mehta knows it better—ktut if he has got
that, I-would strongly appeal to him that after we pass Rs. 1-4-0, which
I am sure we will do to-day, he should still find his way to reduce the salt
‘duty #o ten snnas. becsuse, after all. he knows that the general feeling
of this House is that the salt duty should be reduced to ten annas.



THE INDIAN FINANOE RILL. 2080

It is really very unpleasant for any®non-official Member to vote against
the reduction of any sort of taxation; and if I propose now to vote against
this reduction, it i8 because I feel that I shall be voting, by doing that,
for the reduction of another taxation. As was remarked by my Honour-
able friend. Khan Bahadur Mian Abdul Aziz, with whom I generslly do
not agree, the water rate was inoreased in the Punjab and this hardship
is very much felt by all the zamindars in the Province. 1 want the
increase in the water rate to be immediately abolished, and I trust that
the Punjab Government will find its way to reduce this tax when-they
get the remission, because last year when they got about 28 lakhs on
account of remission of provincial contributions, they reduced the water
rates by 9 lakhe and also the registration fees by 7 lakhs. I know only
about the 16 lakhs which they spent last year, and 1 do not know how
they spent the other 12 lakhs. This time, I submit my friends from the
Punjab are going to vote for Rs. 1-4-0 on the definite understanding that
all this mou::g which will go to the Punjab Government will either be
spent for a reduction in taxation in water rates, or other such taxes levied
on the poor zamindars, or on some constructive programme. I know
during the last budget discussion in the Punjab Council they had about
6 or 7 proposals before them. A cut was proposed by some of the Members
there for want of compulsory primary education. I would certainly be
very glad if this money could be spent on eompulsory primary education
which everybody would welcome in the province.

Now. with regard to the arguments advanced by the Honourable
Pandit Motilal Nehru, he mentioned only two things; one was about the
grievances. I entirely agree, Sir, with that he said, but I am doukbtful
whether this was the proper occasion to raise this question that we should:
throw out the Rs. 1-4-0 rate on account of certain grievances. The
second thing which Panditji said was with regard to the Council of State.
I am in entire agreement with him, that whatever comes from the Council
of State should be looked upon with suspicion, and I certainly do not
trust what the Council of State Members do on many occasions. During
the last five years at least, I know, that it was only twice that I felt
obliged to them—one was in 1025 when they restored the salt duty from
0-10-0 to Rs. 1-4-0, and again this year in 1927 they have done the same
thing and given us an opportunity of seeing that the provincial contri-
butions are remitted. qdn Honourgble Member: ‘‘They are true to their
salt.””) Anyhow, of all the arguments advanced on this side of -_tha-
House. there is only one argument, which requires serious consideration,
and it i¢ this. On money matters it seems to me, 8ir. that we should
establish @ convention that the interference of the Council of Btate will
not be tolerated. I entirely agree with that suggestion, and if I could.
vote for this principle at a smaller sacrifice. T should certsinly vote for
it. but I think that the sacrifice which we are now required to make on
this partioular oocasion is too much.  Therefore. I would request ell
those Members. specially my friends from Punjab, who want to see the
water rate reduced, who want to see an expansion in compulsory primary
edueation, who want to give medical relief to tho poor villagers, to vote
for Rs. 1-4-0. and, as the Honourable the Finance Member stated, this
would be the last occasion when we would be confronted with this
dilemma. I have got & complaint against the Finance Member. that
during the last three years a sort of undue advantage has al‘waythfgn
taken of these provineial contributions. ‘Whenever the qﬂeﬁ'@n f° 'ﬁhe
reduction of the salt duty ¢ame up, or whenever say ‘question ior ihe
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reduction of mdy other tax came up, the bogey of provincial contribu-
tions was trotted out, and this is the chief reason why I am going to vote
for Rs. 1-4-0. because I think that by our voting foy Rs. 1-4-0 on this
<oocasion we shall for ever get rid of the argument of the Finance Member
about the provincial contributions. 8ir, I will conclude by quoting &
amall passage from the speech of the Honourable the Revenue Member
of the Punjab Government made when discussing this water-rate increase,
and the use of surplus money: .

‘‘1 expected the Members to say : ' You have only 50 lakhs or s crore of surplus,
our needs are much greater. We want you to push agricultural advancement, we want
you to push educational advancement, we want you further to strengthen the excise
staff of the province so0 as to detect illicit distillation and to improve the morals of
the peaple, we want yon to bring medical relief to the door of the poor, we want you
to take steps to save the lives of lakhs of poor infants who die because they are not
properly looked after.'’

If this amount will be spent by the Punjab Government in this spirit and
on such methods, I certainly vote for it.

Maulvi Muhammad Yakub (Robilkund and Kumaon Divisions® Muham-
madan Rural): 8ir, like my friend Raja Ghazanfar Ali Khan, I am al<o one
of those fortunate or unfortunate Members of the House who were absent
when this question was taken up on the former ocoasion and therefore,
in order to avoid being misundertood, I was anxious to get an opprrtunity
to say a few words on the question. B8ir. I am very glad that the esteemed
leader of the Swaraj Party this morning recognised the representative
character of this House, which one of his ardent followers, my friend the
Honourable Mr. Ranga Iyer, denied us the other day. But, Bir, I really
regret very much that a highly-cultured gentleman like the Honourable
the Leader of the Bwaraj Party should impute motives and attack the
sincerity of the other House who were not present here to defend
themselves. Certainly, Bir, it is not right, and I do not agree with my
friend Raja Ghanzanfar Ali Khan also when he says that every measure
that comes from the Upper House should be looked upon by us with
suspicion. Certainly, Sir, in the UEper House there are some gentlemen
who may be called the fathers of the constitutional agitation in India.

dr. 0. Duraiswamy Aiyangar: May I know what is meant by the Upper
House?

Maulvi Muhammad ¥Yakub: Well, probably you kmow what I mean: I
mean the Council of Btate.

Mz. 0. Duralswamy Iyengar: That is the other House.

Manlvi Muhammad Yakub: There are certain gentlemen, Bir, in_that
House who started the work for getting constitutional reforms for India
before the time when many of the Honourable Members in this House were
bom. They were the gentlemen who started wmaking the road towards
Swarsj when it was all uneven and stony, and now it is mot right for us
wheg we have got a clear road to run to condemn those who have facili-
t.ﬁm way for us.

;" OMishan Lall: Name them. |
Mr. 0. Duzslewamy Alyengse: How many?. iy e
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Maalvi Muhammad Yakub: It may be ons, or*two or three er four,
~that is not the question. In any case, Sir, leaders were not so numerous
in those days. And whatever may be the case, certainly it is not right
that we should condemn a portion of our own community, a portion of our
own people and say we look upon what they say with suspicion. How can we
say we are capable of governing our own affairs,"we are fit for Swaraj in
the country? If we ourselves ssy thal certain members of our own com-
munity work against their own conscience, this is certainly not right.

Now, Bir, coming to the question of the salt duty, I entirely agree that
on principle salt is a commodity which should not be taxed. But at pre-
sent the question is not whether it ought to be taxed or not. We are
not taxing salt for the first time, Bir. There has been a duty on salt for
many years. The only question is whether the duty which was put on salt
some years ago should be retained or nmot. On this question, Sir, I may
tell you very frankly that I find myself between two evils, the evil of the
salt tax and the evil of the provincial contributions, and I have got to
choose the lesser evil. Now, Bir, let us examine which of the two is the
lesser evil. I do not say that I question those Honourable Members of
the House who say that the Finance Member can find other means to reduce
the provineial contributions, but, Bir, placed as we are in the present
circumstances, we have not got the power to coerce the Finance Member
to-day according to our wishes and therefore, unless we get more power
and more control of the purse, we have got to put up with the circum-
stances in which we are placed. Now, the fact remains that the Honour-
able the Finance Member has clearly said to-day, and even- on the first
day when this question ecame up for debate, that he will not be able to
reduce or abolish the provincial contributions if the salt duty is reduced
to 10 annas. That fact remains as it is. We have therefore to choose
between the old duty on salt and the reduction of financial contributions.”
Let us see which of them is more to the benefit of the people of this
country. I cannot olaimm to know the conditions about the other provinces,
but what are the conditions in my own province? In the villazes we have
not got sufficient wells to give even pure water, which is more necessary
than even salt for the poor villager. During the rainy season malaria is
intolerable in these villages and hundreds and thousands of poor people
die because they cennot get even pure water to drink. Then, Sir, there
is the horrible rate of infant mortality. We know that the rate of infant
.mortality in India is appalling and we have got no institutions for baby
welfare ig the country. We know, Bir, that there are no institutions to
produce & sufficient number of midwives for the poor ladies of this country
and hundreds and thousands of poor ladies in the villages die for want of
having good midwives and sufficient aid. Now, leaving aside compulsory
primary education, good roads and good bridges, the very fact that you
cannot get pure drinking water, that you cannot improve the condition of
your families, that you cannot do anything for the welfare of the infants
and for the decrease of infant mortality is sufficient to establish that the
reduction of provincial contributions is more necessary tham the reduction

of the salt duty.

Mr. O. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: N>n Muham-
madan Rural): Where is the guerantee that the provincial contributions

that are remitted will go to the relief of the poor?
‘An Honourable Member: Wil {t be given to the Ministers?’
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Maulvi Muhammad Yakub: That is the point which I made plain in the
House on the last occasion and I want to make it clear on this occasion.
I urge upon the Honourable the Finance Member with all the strength that
I can command that he would urge upon the Provincial Governments that
the bulk of the reductions of the provincial contributions will go for the
improvement of nation:building departments in the provinces and it is on
this very clear understanding, Bir, that we want to substitute (Mr. Chaman
Lall: ** Where is the understanding?’’) the tax by the reduction of pro-

vincial contritutions.

An HNonourable Member: Does the Finance Member give any
guarantee ?

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Ask the
Honourable Member to earmark this money for the relief of the poor.

Mr. President: Does the Honourable Member wish to give way?
Maulvi Muhammad Yakub: I will not give way to any Honourable

gentleman who wants to interrupt me.

Mr. M. Keane (United Provinces: Nominated Official): If the Hon-
ourable Member will give way for a moment I can answer that point.

Mr. President: The Honourable Member is not prepared to give way
to any Member.

Mauivi Muhammad Yakub: From the way in which the Ministers, at
least in my province, have told me to try and get a reduction of provineial
contributions and the anxiety they have shown in the matter of these con-

“tributions, I feel very satisfied that the Ministers of my province will try
their best to spend the bulk of the money which will be saved by the
remission of the contributions upon the nation-building departments.

Pandit Motilal Nelru: They have absolutely no power.

Maulvi Muhammad Yakub: They have power to spend the money which
is allotted to their department in any way they like more than we in this
House have got. In fact, the provincial Councils have got more power
to do good to the people of the country than we have in the Legislative
Assembly, because we have got no transferred subjects snd negrly all the
nation-building departments belong to the transferred subjects. Weo would
be helping the transferred departments if we were to see that provincial
contributions are abolished or reduced. We would be enabling the Ministers
in the provinces to do what they like. In fact, the Ministers say, ‘‘You
condemn us. You condemn diarchy, but you do not give us sufficient
money to carry out our schemes.’”” They say, ‘‘We want to introduce so
many schemes for the welfare of the people, for the villagers and for the
poor people, but we have not got the money to carry out those schemes,
and unless the provincial contributions are abolished we do not know whe-
ther we shall be able to carry out those schemes.” 8o it is necessary that
we should at lesst give a trial to our Ministers, to our representatives in
the provinces, to whom we are very anxious to give provincial autonomy.
The first step towards the reforms we want is the grant of pmnpcml
autonomy, and unless we can prove that. the Minigters in the Provinoes
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have succeeded, how can we claim provincial autonomy for the country?
We cannot say that our Ministers have been a success unless we give them
sufficient money to introduce and carry out schemes for the benefit of the
people. So, the only question is: which will be more beneficial to the
country, a reduction of the salt duty to ten annas a maund or the develop-
ment of the nation-building departments? It is quite clear that the saving
on account of a reduction in the salt duty will be so insignificant that it
will not in any waﬁ improve the financial condition of the poor villagers, of
the country for whom we are pleading. On the other hand, if the pro-
vincial contributions are abolished and if the money is spent cn nation-
building departments, for instance, good wells, hospitals or what are called
travelling dispensaries,—we have got centres for the upkeep of babies, and
such other nation-building departments—I think that the poor villager
would like that much more than a reduction of the salt duty. I think
my Honourable friend—I will not call him a friend, he is my elder, he is
my father's friend, and I look upon him as my elder—Pandit Motilal Nehru
said that Government insist upon having a pound of flesh from the poor
man (An Honourable Member: '‘ Half a pound.’’) or even half a pound
of flesh. Let us admit for the sake of argument that the salt tax is half &
pound of flesh. Will not a man sacrifice half a pound of his flesh for the
upkeep of his soul? After all, the soul is more valuable than a pound of
flesh and the departments which we want to institute as a result of the
reduction of the provincial contributions give benefit to our soul. For
instance, primary education and other nation-building activities (An Hon-
ourable Member: ‘‘The benefit is after death.””) . . . . « '

(At this stage several Honourable Members interrupted the speaker.)
Mr, President: Order, order. Maulvi Muhammad Yakub.

Maulvi Muhammad Yakub: There is one thing more to which I should
like to refer and that is about the changing of one’s opinion. The Leader
of the Swaraj Party said that Honourable Members should not change
their opinion on this occasion. I would only remind him of what he is
reported to have said on one occasion, that consistency in politics is the
virtue of asses. There was a time when the Honourable Pandit believed
that it was no good going into the Councils. He did not come to the
Council. He did not allow others to come to the Councils but after a
few years’ time he changed his views. He is now a believer in coming into
the Councils. If you change your view for good reasons, if you are satis-
fied that the opinion which you held first was wrong, it is a virtue to
admit ydur faults and change your view and there is no harm in it. .For
theso reasons I support the proposal put forward by the Honoursble the
Finance Member.

The House then adjourned for Lunch till Twenty-Five Minutes to
Three of the Clock.

The Assembly re-assembled after Lunch at Twenty-Five Minutes to
Three of the Clock, Mr. Pregident in the Chair.

Mr. X. 0. Neogy (Dacca Division: Non-Muhammsdan Rural): Sir, I
would have assured my Honourable friend Mr. Yakub, had he been here
now, that I had no intention to indulge in any fling at'the other House,
because if we have deliberately’ taken a decision it is guité up to us to
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stick to it. If we fail to endorse the decision that we took on the last
oocasion, ‘certainly that will be due to our own remissness. In this view,
1 do not also quite like the note of pessimism in the speech of my Honour-
able friend Pandit Motilal Nehru. 8ir, 1 do not find here to-day some of
the Honourable gentlemen who described themselves as friends of the
poer not very many days ago. When we were considering the two rival
ratios in connectiin with the Currency Bill, claims were put forward
by advocates of both ratios on behalf of the poor man, and I really miss
som: of those Honourable Members who said that by adopting the lower
ratio we would be helping the poor to the extent of 12} per cent. which
they would gain cn the price of their produce. B8ir, whatever the merits
of etther ratio might be, the facts on which those claims were based were
at best speculative. But, Sir, in the present instance we can definitely
say that by reducing the salt duty by 50 per cent. we will be reducing the
price of salt by exactly 12} per cent., a reduction which would be felt from
to-morrow in every village and by every consumer of salt. It is therefore
very much to be regretted that those Honourable gentlemén who described
themselves as friends of the poor are away from the fl*or of this House
on the present occasion. I do not propose to say anything more on this
point. I will at once come to Sir Basil Blackett’s threat to Bengal that
if we were to pass the reduced rate, Bengal's contribution vould have to
be revived with effect from the next year. 1 never thonght 8ir Basil
Blackett was suffermg from so short a memory. T want to remind him of
the circumstances in which the remission 0f Benzal's contribution was
effected. It was effected in pursuance of the Resolution brought forward
by the Government in the autumn of 1921, in pursuance of the very definite
recommendation made by the Joint Parliamentary Committee to the Gov-
ernment of India. That wus a vear in which the Government of India
itself wae faced with a very heavy deficit, and yet my Honourable friend’s
predecessor did not hesitate to bring forward a pr’posal for relieving Bengal
altogether of the contribution of 88 lskhs a year. It is a pity, Bir, that
the remission was not made permanent on that occasion. Perhaps it was
due to the fact that the Government of India’s finances were in such an
unsatisfactory position at that time that any remission for more than three
years was rather beyond the range of practical politics in the year 1921,
Again, when it fell to the lot of my Honourable friend the Finance Member
4o bring forward another proposal to continue that remission, he pointed
out in very clear terms the difference between the conditions of the other
provinces and of Bengal. I have no intention of giving any long extracts
on this occasion fr*m the speeches of the Honourable Member, but I am
sure he will not deny that he stated that Bengal's case stood on quite s
different footing from that of the other provinces, and that the main justi-
fication for the remission of Beneal’s contribution was to be found in that
recommendation of the Joint Parliamentary Committee. And now, after
the Government of India have produced several balanced and surplus
Budgets in succession, he comee along and gives this threat to Bengal,
that ‘‘ unless you support this enhanced tayation, we nre roing to take
oft the remission "*. (The Honourable Bir Basil Blackett; * There is no
question of enhanced taxation.’”) Well, ** enhanced ** i1 #o fir as we are
ooncerned. 1 do not sunpose my Honmrurable friend would dispute that
propesition. - Bo far as thin House is conoerried, it has ‘taken ita deciston
ith deliberste deoision, and to agres to the higher rate now will be enhanced
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taxation so far as we are concerned. Sir, it is not fair, therefore, I say for
the Honourable Member to come forward with that threat, I d¢ not kpow
whether 1 need read out to him once again the recommendation of the Joint
Parliamentary Committee. '8ir, if I had n. necessity for doing it for his
benefit, I would have had to do it for the benefit of my Homourable friend,
Dr. Macphail, whom I am sorry not to find in his seat just mow. B8ir, 1
would 't have taken up the task of instructing a veteran teacher like the
reverend Doctor, but, Sir, when he says that Bengal must not be allowed
to be a charity province, when he says that Bengal must revise her perma-
nent settlement, T am very much afraid that he has got to take his instruc-
tion even from a man like myself. 8ir, the Joint Parliamentary Com-
mittee made the following observations in their Report. They said:

‘ They desire to add their recognition of the peculiar financial difficulties of the

Prasidency of Bengal, which they accordingly commend to the apecial comsideratiom
of the Government of India.’” o

Sir, upon that, the Honoursble Sir Malcolm Hailey said in 1921:

* Bengal bms behind it in making a claim for assistance an argument which no
other province can put forward, namely, the specific recommendation of the Joint
Forliamentary Committee. Bengal now demands that we should implement that recom-
mendation. Nor is it for this Government, nor indeed, 8ir, for this House, whiah
owes its statutory existence to that Committee, to disregard this claim.”

(The Honourable Sir Basil Blackett: ** Hear, hear.’’) Then, again, I will
refer to another point. I am rather anxious about the soul of the Hcnour-
able the Finance Member, which as my Honourakle friend, Mr. Yakub,
remarked, has got to be saved even at the expense of helf a pound of flesh.
Sir, | am rather anxious about my Honourable friend the Finance Member's
soul because 1 fiud him deliberately going back upon the position taken up
by the Government of lndia in the past with regard to Bengal. About
two years back I brought forward a motion in the course of whiph I drew
the attention of the Government to the defective working of Devolution
Rule 15 under which, as is admitted even ty the Honoursble the Finance
Member, it was expeated that the Governments of Bombay and Bengsl
would get some share of the income-tax revenue. On that occasion the
Honourable the Finance Member admitted that the Devolution Rule had.
failed of its purpose, that the Devolution Rule 15, which was intended for
the benefit of the two industrial Provinces, was not benefiting them at sll,
and that contrary to all expectati’ns, it was yielding some more benefit to
the other provinces which had already gained under the " new financial
arrangements. Sir, on that occasion, my Honourable friend gave this
House an gssurance that he would go into this question and find some solu-
tion that will be satisfactory to these two provinces.

The Honourable Bir Basil Blackett: I am prepared to lock into the
matter as soon as the provincial ¢ ntributions have gone.

Mr. K. O. Neogy: I am very glad that my Honourable friend gives
me that assurance. But what do we find in his budget speech of this year?
8o far as the case of Bombay is concerned, he said that apart from her
remission of provincial contribution, under the general scheme of reduction
as laid down in the Devolution Rules, Bomhay had a special claim on
the assistance of the Governthent of India, because Devolution Rule 15
had not been_ working in the manver expeoted. But in the case of Bengal
the, Honqurable Member observes, she has already had her relief. Be!_l"'&l
got the remission of her. optribution from. the :year 1022, snd certainly
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the defective working of Devolution Rule 15 had not been brought to the
sttention of the Finance Member in that year. When I moved that
motion in 1925, the Finance Member had the candour to admit that that
was the first time when his attention was drawn to the defective working
of the rule. And now the Finance Member comes forward and says that
Bengal has had her remission already and cannot look forward to any
assistance on account of the defective working of the Devolution Rule. I
am surprised that my friend can take up such an attitude. Then again
we come to the case of the abolition of the stamp duty on cheques; there
again he said that only two provinces were going to be materially affected,
Bengal and Bombay; {rut Bengal had no claim to be compensated for loss
of revenue. I must ask my Honourable friend once again why was it,
and on what considerations was it that the remission of Bengal's contri-
bution was decided upon in 1921; was it on account of the defective
working of Devolution Rule 15? Could any one anticipate the defective
working of that Devolution Rule when we were just beginning to work
the new oconstitution? And now the Honourable the Finance Memker says
that Bengal has no claim to compensation. Bir, we expect a better
standard of justice and fairness even from Finance Members.

The Honourable Sir Basil Blackett: If the Honourable Member. will
vote for the increased tax he will get all he wants.

Mr. K. 0. Neogy: What I intend to point out is that Bengal's claim
for remission of contribution, her claim for & share of the income-tax
revenue, her claim for a share of the customs duty on jute, stands on a
higher footing, and you have got to do something for Bengal in these direo-
tions, whether your salt duty remain at 10 annas or Rs. 1-4.

The Homourable Sir Basil Blackett: All that has been said has to be
reconsidered jn the light of the position created by the Assembly.

Mr, K. 0. Neogy: Subject to the recommendation of the Joint Parlia-
mentary Committee quoted by me. I do not suppose my Honourable
friend has the suthority to go behind that recommendation.

Sir George Paddison was talking of new schools, new roads, new hospi-
tals, new wells, which the Ministry in Madras propose to bring about if
this remission is made. Then again I heard the Punjab official representa-
tive talking of development schemes in different directions. Does my
Honourable friend care to know what the present financial p’sition of
Bengal is? In spite of this remission of 68 lakhs, Bengal is ubable to
balance her budget.

The Henourable Sir Basil Blackett: Ts that not all the more reason for
not obstructing the remission of her contribution next year?

Mr. K. 0. Neogy: It is all the more reason for considering Bengal's
case quite apart from the reduetion of the salt duty.

The Honourable Sir Basil Blackett: The Honourable Member has to
take the finance of the Government of Bengal into comsideration.

Mr. K. 0. Neogy: Certainly. Under the new federatal system of
finance, separation of the financial burden as between the provinces and
the Central Exchequer has been brought about in s complete .and.rigid
manser unexampled in the history of federal financa. -
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The Honourable Sir Basil Blackett: Why do mnot the Homourable
Members help me to get rid of that situation?

Mr. K. 0. Neogy: Exactly, that is what I want. What I intended
to say was that prior to the introduction of the new oconstitution the
Government of India was solely responsible for the financial welfare of
the prov.nces and the Provincial Governments were no better and no
more than the Government of India working in the Provinces, and it is
not proper on the part of the Honourable the Finance Member now to

deny all at once his responsibility for the financial position of the Pro-
vinces.

The Homourable Sir Basil Blackett: I have asserted my responsibility
and asked the House to recollect it in voting on this motion.

Mr. K. 0. Neogy: I do hope the Honourable Member will remember
the case of Bengal, which, as I say, stands on a different footing. 1
was going to say, when I was interrupted by my Honourable friend,
tbat the financial position of Bengal as it appears to-day shows that
Ler normal expenditure exceeds her normal income by no less than 643
lakhs even in spite of the fact that she has not got to pay a contribution
of 63 lakhs a year. I do hope my Honourable friend will condescend
to look into these figures, although Bengal is not represented by those
stalwarts who represent Bombay's interests in this House. Bir, we
find too much of special pleading for Bombay in the Honourable Mem-
ber's budget speech. 1 think, Bir, at that time, on the 28th February,
when he made that speech, he had some hope that that would emnable
him to cateh some votes on the ratio question; but now that the ratio
is out of the way altogether, would he kindly condescend to bestow a
little more attention on the financial position of Bengal?

The Honourable Sir Basil Blackett: I do not wish to be continually
interrupting the Honourable Member but I would like to understand
vbat he means. How on earth is the Government of India to consider
the financial position of Bengal or any other province if its revenue is
taken away by the Central Legislature?

Mr. XK. 0. Neogy: Certainly you can, by making certain other read-
justments, by reconsidering your policy about the sinking fund, your
poliey about the redemption of debt. Bir it is not the occasion just
now to go into any details about that; but if my Honourable friend is
really anxious to know a little more about these things, he might sit
round a thble along with some of us, and we shall be quite happy to
assigt him with what little advice we can offer. But, Bir, I had no in-
tention of making such a long speech, and I will just conclude by say-
ine that in spite of the threat of the Honourable the Finance Member,
I do support the reduction that we made on the last. oocasion.

*Mr. H. G. Oocke (Bombay: European): Sir, the invitation issued by
the last speaker for a round table conference to discuss the debt posi-
tion is mot very alluring. We had such a-conference two or three years
ago and arrived at a certain gcheme of debt redemption which was gen-
erally accepted at that time, and. I think it would be a great mistake to
interfere with that now. That, however. is by the way.

*Spesch not corrected by the Honourable Member.
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Sir, I am very anxious to:esy a few words in the interests of Bomb
ca this subject, particularly as there are so of my Bombay friends
who have melted away. Bir, after the division t{ue'other day when cer-
1ain Bombay Members came to know that they had defeated the Govern-
ment ‘narrowly, some of them were really alarmed as they had rather
hoped that Government would carry the day. I am quite sure that not
only certain Bombay Members in this House, but Bombay generally is-
very anxious to see the Rs. 1-4-0 rate restored with a view to asking for tur-
tiaer remission of her provincial contribution. Bir, there are many reasons
for that. In the first place the necessity for hospitals and wells which
has been referred to to-day is really no laughing matter. I do not.pro-
fess to know the districts myself, but 1 have heard accounts during -
this Session of various important schemes which are required in pro-
vinces which have been allowed to lapse in the course of the last two
or three years owing to the retrenchment policy which had been adopted.
We have heard about the state of finances in Bengal; the state of finan-
oes in Bombay is very mmuch in the same position, and the remission of

provincial contributions is s very urgent matter.

There is another important point to be remembered, as the Honour-
ehle the. Finance Member pomnted out. Unless the provincial contribu-
tions are totally remitted, we shall not be able to get rid of the Meston
Bettlement which the House so uniformly, I think, is anxious to have
superseded. That Bettlament will remain and it will be liable to come
before us again in future years in the event of financial embarrasament.
Our anxiety in Bombay, and I think in other provinees, is to have the
Meston Settlement reviewed so thet when, il ever, the‘ provinces are
called upon to contribute to the Central Government, it will not, be on
the basis of the Meston Bettlement, but on a basis which iz more in con-
formity with the recent finances of the provinces.

Bir, as regards the practical effects of the salt tax, very little opposi-
tion has been made to the Rs. 1.4-0 salt tax on that basis. But I
sbould like to read to the House a paragraph from the Report of the
Indian Taxstion Enquiry Committee which no doubt Members have al-
ready read. It is not a parsgraph written by any of the members of the
Committee, but it is written by a:distinguished American writer, Profes-
wor Jensen. This is whaf he says:

" From ancisat times salt has frequently been selected for special taxation. Almost
every country has taxed it at one time or another. An slternative method of exacting
revenue from the salt industry hss been to make it & fiscal monopoly. Buch has been
the ease in Japan, Chins, Francs, Austris and Italy. Elsewhere it is usually the dbject
of » high excise duty. From every point of view salt is admirably adapted to be-
a tax-bearer. It is universally used, but the amount that is used by any ome tax-payer

Now, Bir, that comes fram an independent suthority, and therefore from:
the point of view of the practical effect of the salt tax which has so often
been opposed in this House, I think these few lines will repay study.
(An Honourable Member: ' Plonse read the further psaragrephs.’’) I
do. not.profess. o dodge through the- Committee's Report ‘read every
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pavagraph which some Honourable Memibers of this House might like
me $0.do as they have no doubt been supplied with copies of this Reéport,
and they are at full liberty to redd it.

The other day, Sir, I said that we had a good deal of sentiment in
this House in connection with the salt tax and the so-called .1s. 4d.
natural ratio, and so on, and I feel, Sir, that we are haying the same
sentiment displayed in a greater degree t6-day; it would be yery mueb
better if we ‘got down to more practical busdiness. The Honourable Sir
Purshotamdas Thakutdas tiiried on me for what I said on that occa-
sion, and said that I did not know India and I had no sympathy for the
poor man, .and so on. .Bir, I yield peither to Sir Purshotamdas nor to
auy Member of this House in my sympathy for the poor man of India.
T do not profess to know him so well as possibly some Members of this
House do, but if I thought that this 10 as. salt tax was going to give him
finy benefit, I would e¥en go so far as to defer provingisl .coutribujions
‘by sll theans. "When T first came to this House in March 1921, I knew
very little about this subjeet or politics at all. But I put a question to
tbe Finance Member at that time. on the result of the raising of the
salt tax from Re. 1-4.0 #o Rs. 2-8-0. I asked:

“ Will_ Government be pleased to state whether they have, made any, inquiries in
various parts of ‘the country as to the difference which the enhanced salt tax has made
‘t¢ the working man's expenses, and, if so, the result of those inquiries?”

"The Finance Meniber in his repiy said: '

“ No specific or formal inquiry was undertaken. But the Government took steps

‘to watch fﬁ? movements of retail prices throughout India week by week, and to gather
all ‘the information they. could as to thp.eﬁnci of the increase .in the 'price. The

ersl tehor of the information received was that the increase was practically unnoticed

the bulk of the population. As stated a yesr ago, during the budget desbates (that

is, in 1923) the statistica show that the average cost to the consumer of the increase in

the tax from Rs. 1'4 to Bs. 28 could not exceed 3 apnes per head, or less than a

. rupee per family per annum. Judging by the average prices of retail salt during the

past year, this was on vhe whole an over-estimate.”

And we have been told this morning by a gentleman who is familiar
. with 4,000 villages of this country that he has never heard a com-

plaint about the price of salt, but only complaints about the price
-of cloth and grain, and so on. Therefore for all practical purposes thete
is no opposition to the Rs. 1.4 salt duty. We may object to the prin-
ciple of a salt tax at all, although as I pointed out an ihdependent
_American writer does mot shars that view; but as regards the amount
ci duty there can be no possible objection to Rs. 1-4. If the increage
from Rs. 1-4 to Rs. 2-8 only makes a difference of a rupee per family
per annum, then obviougly the difference between ten annas and Re, 14
‘makes a smaller difference per family per annum. I therefore appesl
to this House not only on behalf of Bombay, but on behalf of all pro-
.vineces, not to be led away by this appeal which has béeen made this
morning either on the comstitutional basis or on any other basis, but to
face facts and aceept this sald duty at Rs. 1.4.

Mr, Wirmal Ohdnder Chwnder (Cloutta: Non-Mulismmadan Urban):
‘Sir, . I do not want to make a speech. All that I want is.to give, two
‘stories for the Revd. E. M. Mucphail's one story. Thére were two work-
‘ing women, otie of them old anhd paralytic, just going to the workhouse

. D
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and this was the conversation which passed between the two. The-
younger girl was a labourer herself of the weaver class, and though there
may not be as much of economics in it as there was in Dr. Macphail's-
story, I can assure you that there is Christianity in every line of it.

The old woman gaid: * A never was a saving sort.”’

. The young woman said: ‘' There is nowt against thee for that.
Theer’'s some as can he careful o’ their brass an’' some as can't. It's nob
a virtue, it's a gift. That's what my moother allays says.’’

Then the old woman says: ‘‘ Bhe’s reecht an’ all. We never 'ad the
gft of savin’ my man and me. An’ when Tom Ormerod took an’ died
the club money as A drew all went on 'is funeral an' 'is gravestome. A
wam't going to 'ave it said as ‘e wamn't buried proper.’’

The girl said: *“ May be A’'m young but A know 'ow 'tis. We works
cruel 'ard in th’ mill an’ when us plays us plays as 'ard too. An’ smadl
blame to us either. 1It's our own we're spendin.”’

That, Bir, is one story. The other is: when Mark Twain was once
asked to speak on charity, he got up and simply said ** Whosoever giveth
unto the poor lendeth unto the Lord. Gentlemen, if you are satisfied with
the security, invest your mopey.”” 8ir, I did not expect the Honourable
the Finance Member to be satisfied with this security; but 1 certainly
should have expected the Reverend the Vice-Chancellor of the Madras
University to be satisfied with the security.

(Several Honourable Members moved that the question be put.)
Mr. President: The question is that the question be now put.
The motion was adopted.

The Honourable Sir Basil Blackett: Bir, I do not wish to speak at any
great length. The question is before the House and I think that my friend
Maulvi Muhammad Yakub put it quite clearly. The only question is,
which of the two alternatives before the House is most for the benefit of
the country. We have heard s good deal on both sides as to the effect
of this tax on the poor man. I maintain, Sir, that when we have an
opportunity of spending & sum of approximstely three crores for the good
of the nation-building departments, for primary education, sanitation and
the bringing forward of those people in order to make them better citizens,
we are doing more good for them than we are if we relieve them of some-
thing over one anna a year in taxation. Secondly, the choice is before the
House between the one and the other. There is no good my friend Mi.
Acharys saying: ‘‘ Oh, the Finance Mamber is such a brilliant Finanoe
Member that he could bring another rabbit out of his hat.”’ The g;uhon
is perfectly simple and the final decision lies with this House. they
want the provincial contributions reduced or do they want the salt tax re-
duced this year? They cannot have both. The choice is absolutely before
them. And it is not for this year only. Mr. Neogy, whose speech was the
strongest speech in favour of the maintenance of the salt tax at Rs. 1/4
thet I have heard to-day, came down ‘with a complate non sequifur in
favour of voting for ten annas. He pointed out that all the provinces, snd
in particular Bengsl, had & great elaim on the Government of India for
consideration in view pf their financisl: difealties. = Bir, the

»
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of India has associated with it in comsidering this question the Central
Legmla.tnre. and we ask the Central, Legislature to. join with us in consider-
ing the requirements of the provinces and not play fast and loose with our
promises by depriving them of what they have every reason to expect, by
s vobe in favour of the reduction of a tax which—I do not quite like using
the word—which may be said to have been st the natural rate of Rs. 1/4.
It was at Rs. 1/4 at the time when the reforms were brought into existence.
It was raised specially to Re. 2/8 for the period of one year in order to
help the Government of India in & period of deficit, but it was immediately
reduced to its old natural rate of Rs. 1/4, and, though we may all desire
possibly to see the salt tax lowered, I clpim that the time for reducing the
rate below Rs. 1/4 has not come until we have first dealt with the provina
cia! contributions. If I were a superstitious person, 1/4 has been so un-
lucky this Bession that I should feel some doubt as to the result. There-
fore, I make one special appeal. Do help the Government and help the
provinces to get rid of the provincial contributions this year and thereby
start & new era as we hope next year when Finance Members will cease
from worrying you with dilemmas and the provinces will be at rest.

Mr. President: The question is:

“ That the amendment made by the Council of State in the Bill to fix the duty
on salt manufactured in, or imported by land imio, ocertain. of British India, to
fix maximum rates of postage under tha Indian Post Act, 1898, forther to
amend the Indian Tariff Act, 1894, the Indian Stamp Act, 1899, and the Indian Paper
Currency Act, 1823, and to fix rates of income-tax, uken iuf.o consideration,*

The Assembly divided:

AYES-—62,
Abdul Aziz, Khan Bahadur Mian. Jo“rnhu' Smgh Sardar Bahadur
Abdul Qsaiyum, Nawnh Sir Sahibzadi.
Akrsm Hw adur, Prince Kabul Bugh Bahadur, Risaldar-Major
and Honorary Captain.
A].qun. Mr l" W Keane, Mr. M.
Anwar-ul-Azim, Mr. Khin ilnhlm%.,'7 U.
Ariff, Mr. Yacoob C. Lamb, Mr
Ashrafuddin Ahmnd. Khan Babadur Mscphml The Revd Dr. E. M,
Nawubauh Mitra, The Hanourable .8ir Bhapendra
Ayangar, Mr. E Aravamudha. Nath.
Ayyangar, Rw "Bahadur Narasimba Moore, Mr. Arthur.
alaswami. : Muddiman, The Honourable B8ir
Bhore, J. W. Alexander, *
Blackett, The Honourable Sir Basil. Nasir-ud-din Ahmad, Khan Bahadur,
Coatmany Mr. J. Paddison, Bir George
Cocke, Mr. H. G. Parsons, Mr. A. A, L.
IIJ)alal 8ir ﬁomuqr 11;: jah, Bl?ko h.%‘hgg:{, M. C
onovan, Mr . an , Khan PBahadur
Dunnett, Mr. J. M. . Makhdum Syed,
Ghazapfar Ali Khan, %:L-' Rau, Mr. H, Bhankar,
Ghulam Kadir Khan han, Mr, Roy, Mr. K. C.
Gh w. MMP - élﬁ)yl'; 1B‘rir Ganen,
uznavi, Mr. a awas, Mian Mohammad.
QGidney, Lieut. Oolonal H A J Singh, Rai Bahadur 8. N,
Graham, Mr. L. Bykes, Mr. B. B
Greenfield, Mr. H. O, a 'I‘n'nll:inson Mr. H.
Haigh, Mr, P, B. ot Willson, Bir Walter,
Hezlett, Mr. J. Yakub, Maulvi. M’nhu‘nm'd
Hﬂow.:llL lgt:_‘HE. B. Young, Mr. G.
. .Hua Ba A B ""'!IIIM“ mﬁ Nswab Bll'
. . Tones, The Honoumlhﬁ;r Charles.
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Abdul Letif Saheb F ,‘8dr. || Xanaru, Pandit Bhdln:y Nath.
Abdul Matin Chsudhury, /N - Lahiri Ghaudhury, Mr.
Av.n"]ﬁ%lthm l{ehtx-“ht(‘r.! nades M

- r, Mr, C. L , Mr. Jam .
Aaoy,“Mr. M 8 Misra, Mr. Dwarks Prasad.
-A: gar, Mr. K. V. Rangmswami. Moenje, Dr. B. 8.

- va, Paadit Thakur Mulkhtar Singh, Mr.
“Chndor, M. Nioal Chander e i Bahader, Maalel
N Bo , x ] Ly .

Das, Mr. B. m&’ M. B, P.

Das, Pandit Nilabantha Nehru, Pandit Motilal.

Tutt, Mr. Amar Neth. Neogy, Mr. K. O.

m;f 8rish Chamdra, Pnhu;n. wl:(T‘G. g

i Saydaz, Ranga , Mr. .
Haji, Hr%i Nemchand. Rao, w”& Bn:'vothnm.
Khan, Mr. Roy, Mr. Bhabendra Chandra,
gar, Mr. A, ami. ‘Serisrss  Husssin Kban, Khsa

‘Jogish, Mr. V i Venkale. Bahadar.

Joshi, Mr. N. M. Singh, Mr. Gaya Prasad.

K 8‘1{: k&édu Singh, ‘H'rr Nuly;‘u Prasad.
Kidwai, Mr. Rafi Ahmad, Sinka, Mr. Ambika Prasad.

The motion was adopted.

"The Henousahie §ir Baall Biaghett: I move that the smendment made
by ¢he Council of Biate be comourred in.

Mr. Jamnadag M. Melta: 1 rise to oppose this motien. I purposely
delayed speaking on the motion for comsideration; my Honourable friend,
Raja Ghazanfar Ali Khan told us that if we ‘could get sufficient money
both for the remission of the prowinsial eontributions and for the reduction
of the salt duty from Re. 1-4-0 to ten annas he would certainly vote for
the reduction of the duty to ten annas .

Rajs Ghasanfar A Xhan: On a point of personal explanation. I did
not say that. I said if thbere is money availsble, then the duty on salt
may be reduced to tem anmas and the provincial comtributione msy also

be remitted.

Mr. Jamnadas M. Meh#a: I quite agree. If there was money available
he wishes that the provincial contributions should be remitted and the
salt duty reduced to ten anmas. I propose to show thet she money is
available and is Eeing purposely frittered away on an- wnnecessarily cau-
tious policy of debt redemption, which if properly applied wpuld reduce
our debt in a very sound manner and yet give a substantial relief to the
tax-payer. 1 want to confine my observations only to this point and to
show that there is a surplus bigger than is necessary for the reduction of the
salt tax by ten apnas and the remission of provincial contributions. The
Finance Member said that if the salt duty was reduced to ten annas there
would be a deficit of 141 lakhs in the matter of the reduction of provincial
contributions this year and that in the next year perhaps the deficit would
be larger. Confining my observations to this year I shall prove that we
bave more than & crore and 41 lakhs if we will only turn our eyes to the
sum of Re. 5 cweres and odd provided for ‘debt redemption as will' be seen
from the Budget 'book.

The Hosourable Bir Bastl Blackett: On a point of order. THe provi
sion, for debt redemption has been pdssed by this House. I would submit
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to you, Sir, that the question of re-opening it is not germane now and that
it is o repetition of exaetly the same segument that' we have had before.
I submit to you, Sir, that the Honourable Membe¢ is mot in order in going
into detail about debt redemption which has already been passed by this
House.

Mr. Prestdent: It is true that the provision for debt redemption has
been passed by the House. It means that the House has permitted the
expenditure of the amount sanctioned. It does not meax that the Govern-
ment are bound to spend that money and it is open to the Hanourable
Member to point out that Government need not do so in deferencé to the
opinion of the House to reduce the salt duty. I would like however to
point out to the Honourable Member that the principle of this particular
amendment has been first accepted by the House and the Honourable
Member is now asking the House to go back on that prineiple.

Mr. Jamuadas M. Metda: I submit that the principle has been accept~
ed under the misapprehension, if I may so put it, that there is no money
available. The House . . . .

Mr. President: I do not see how the Honourable Member can ask the
House to go back on the principle which it has just accepted.

Mr. Jamoadas M. Mehta: If you take the view that F am not in order,
1 shall not persist. I submit that what the House has accepted is that
there is 8 case for reconsideration but it is still open to the House
to decide that as money is available the reduction ought, on reconsidera-
tion, to be confirmed.

Mr. President: That was quite germane at the consideration stage.

Mr. Jamnadas M. Mehta: I submit that the House has certainly mnot
accepted the restoration of Re. 1-4-0. All that the House has agreed to
is to reoonsider its previous decision. At present we have simply agreed
to consider the amendment made by the Council of State, and I want to
show to the House that in considering that amendment we are not obliged
on financial grounds to accept Re. 1-4-0. That is my submission.

Mr. President: The House has accepted the principle that the duty
should not be ten annas but semething more. The House has reversed
its previous decision that the salt tax be reduced to ten annas. The next
question is whether 1t should be 12 annas, or one rupee or Re. 1-4-0. That
18 open to gdiscussion. The Honourable Member has not put down any
such amendment; and that is his difficulty.

Mr. Jamnadas M. Mehta: If the House has accepted that, there will
be no meaning in putting this motion. The House has certainly not ac-
oeptod the rejection of tem annms. The House has agreed to the rccon-
sideration of the matter. They have not agreed to Re. 1-4-0.

' Mr, President: I do not say that the House has agreed to Re. 1.4-0.
The House has accepled this at any rate, that its previous decision re-
quiren reconsideration and that the duty should not be ten annas now.

_ Mr., Jamnadas M. Mehta: We are reconsidering it.

bl Mr, President: I am afraid I cannot agree with the Honourable Mems='
er, v LI

" Mr, Jamnadas M. Mehta: Then do you rule me out of order, Sir . . .



2954 LEGISLATIVE ASEEMBLY. [28Te Mar. 1027.

Mr. Prepldent: I am sure the Honourable Member does not want me
to give a definite ruling' on this point. If he, however, insidts I shall
have no hesitation in doing so.

*Mr. T. Prakasam (East Godavari and West Godavari cum Kistnar
Non-Muhammadan Rural): We can bring forward new arguments in op-
posing this measure; we have got a right to oppose it at this final stage
-and my submission is that we can put forward new arguments or those that
‘we have put forward already.

~ Mr, President: The Honourable Member knows very well that Horour-
able Members had an opportunity of putting forward their views against
the amendment by the Council of State at the consideration stage. To
raise the same debate over again at this stage is not a desirable thing. If
Honourable Members, however, insist the Chair will not prevent them.
But T would ask them to comsider whether it is worthwhile doing so at
this stage. I certainly think that the scheme which Mr. Jamnadas Mehta
%emr;as to propound can usefully form the subject matter of a separate
esolution. '

Mr. T. Prakasam: If any argument requires supplementing we shall
have to do that now.

The Honourable Sir Basil Blackett: Moy I submit, Sir, that we have
us & matter of fact fully exhausted this debate. There is no real possibility
of anything except repetition at this stage. Therefore the only thing to
do is to put the matter to the vote.

Mr. T. Prakasam: I certainly protest against this.
Mr., President: What does the Honourable Member protest against?

Mr. T. Prakasam: Against the Honourable Mamber's request to put
it to the vote. :

Mr. President: Just as the Honourable Member has the right to state
that it should not be put to the vote now, so the Honourable the Fiuance
Member has the right to ask that it should be put to the vote.

Mr. Chaman Lall: We are now at the second stage. and I think that
under the circumstances those Members who were unable to catch the
President’s cye at the first stage have every right now to express their
views. ’

Mr. President: The Honoursble Member knows the House has passed
the rlosure.

Mr. Jamnadas M. Mehta: When the Ohair ruled that although the
House had passed the amount for debt redemption the Government were
not obliged to spend the whole amount, then, Bir, the Chair really ocon-
ceded that it was still open to this House to show to Government that,
though we had sanctioned the amount necessary, it was desirable in the
interests of the finances of the country and in the interests of the tax-
payer that the whole amount should not be spent but should be utilized
for the reduction of the salt duty. .

Mr. President: I am afraid no useful purpose will be served by pro-
Jonging this discussion. I propose to put the question unless sny Member
seriously objects.

*Bpeech not corrected by ths Homoursble Member.
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The question is:.

!* That in clause 2 for th ds . . . .
&e substituted.” e words ‘ ten annas ' the words ‘ one rupee and four annas

- fhe motion was adopted.

-

DEMANDS FOR SUPPLEMENTARY GRANTS.- '
M18OELLANEOUS EXPENDITURE.
_'The Honourable Sir Basil Blackett (Finance Member): Sir, I move:

__ * That a supplementary sum not exceeding Rs. 2,82,04,000 be granted to the Governor
‘General in Council to defray the charges that will come in course of payment during
i-l‘:. year ending the 3lst day of March, 1827, in respect of ‘' Miscellaneous Expend:-

This motion is for the formal regularisation of the position which the Gov-
ernment, desire to create’ by appropriating the realized surplus of the year
162627 towards a special reserve fund in order to enable the provircial
contributions to be extinguished in their entirety in the year 1927-28.
{Applause.) I do not think that any question of principle arises on this.
The purpose of the motion is to regularise a decision which I believa has
the unanimous support of the whole House, namely, that the Governrment
should apply a portion of the realized surplus of tie current year towards
enabling provincial contributions to be extinguished next'year. I think
therefore, Sir, that as the House is desirous of proceeding with other ques-
tions of greater importance after dealing with this motion, I will confine
myself to moving it.

The motion was adopted.

THE BENGAL TENANCY (AMENDMENT) BILL.

‘The Honourable Sir Alexander Muddiman (Home Member): Sir, I
'move that the Bill further to amend the Bengal Tenancy Act, 1885, for a
3ertst.n purpose, as passed by the Council of State, be taken into consi-

aration.

Sir, this is & small Bill which gives effect to one of the recom-
‘mendations of the Civil Justice Committee in connection with the Bungal
Penancy *Act. As the law stands at present, appeals to the High Court
in rent suits desided by Munsifs and Subordinate and District Judgce are
restrioted to deerees of above the value of Rs. 50 and Re. 100 respectively.
‘Ihe effect of the Bill is to raise that limit to Rs. 100 and Rs. 200, that is,
Rs. 100 in the case of Munsifs and Rs. 200 in the case of Subordinate
Judges and District Judges. The recommendation has been approved by.
the Government of Bengal and the Calputts High Court. The only reason
why it is brought in to this Legislature is that it affects the appellate
jurisdiction of the High Court. Sir, I move.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhsmmadan Rural)3
8ir, I beg to move the amendment which stands in my nafme, namely :.

‘“That the consideration of the Bill be postponed sine die.”
“'he Honourable Sir Alsxander Muddiman: What is the motion?
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_ Irdw.lnu Nath Dutt: That the consideration of the Bill be postponed
ane .

No doubt, this is a short and simple Bill, as has been said by the Hoa-
ourable the Home Member, but it restricts the valued right of appeal,
and the only reason for introducing this Bill is based upon a certain casual
recdmmendation of the Civil Justice Committee which dealt with the
congestion of work in our law courts. Bir, at the outset I may point out
that it is one thing to have npquéhdisponh of cases and it is another thing
to do justice. Every one knows that in India, the subordinste courts have
often to decide cases, 80 as to show a large number of disposals-upon which
depend their promotions in the service. Hence adjourmments for produc-
tion of evidence have to be denied, and evidence curtailed to- reduce as
far as possible the congested files. The remedy suggested by the Civil
Justice Committee is this, that if we restriot the right of appeal and raise
the limits to Rs. 100 and Rs. 200, that will to some extent reduce
the work. But I beg to submit that'it will not reduce work ‘much and
thet therefore this remedy, even if it is comsidered from thaf standpoint,
is mot sufficient. Then, Sir, you will see that this Bill deals with a very
important right both of the landlord and of the tenant. It has been said
that when there is any question of title involved or any question of rate
of rent involved, this section does mot apply. Yes, but it applies where
the relationship of landlord and tenant is found to exist. Now, Bir, this
phrase ‘‘the relationship of landlord and tenant existing’’ is & very ambigu-
ous phrase, because you know that once a tenant, always a tenani. At
least in Bengal I know that people who do not acfually possess any holding,
but merely because they happen to be the heirs of a certain origihal tenant,
are proceeded against, and it is said that they are liable for the rent as the
relationship of landlord and tenant existed between their ancestors and
the ancestors or the predecessors in interest of the landlords and that it
had continued up till then. It may be gaid, why did not the tenant relin-
quish it if he had not any holding, but many of the Members may not know
that relinquishiment is only possible in the case of occupancy holdings but
not in the case of intermediate tenures, and so the worse sufferers will be
those intermediate tenure holders whose lands or estates have been washed
away by flood or lost through other causes, and who have practically no
land from which to derive any rent, but will have to continue to pay renmt.
These are questions which also come within the purview of the words. I.
would have been very glad if the Honourable Member had seen kis way .
to tuke away this small restricfion of Rs. 50 rather than extend it. because
as it is known, these holdings in Bengal often bear rentals of Rs. 8 or
Re. 10 or Rs. 25 or Re. 80. In that case if the landlord chooses to bring
a rent suit every year, thers is no appeal, and it will be found that the
relationship of landlord and tenant exists and he has no right of appall.
Instead of restricting the rights in order to do away with congestion in the
lower courts, other remedies should have been found, Of course in all
those contested cases generally there are no appeals in every case, but I
shopld think that the Honourable the Home Member should not haye been
80 eager to curtail the rights of appenl because ft is n salufary check on the .
vagaries of the subordinate judicinry. There need not he anveals always,
but the existence of the right of appeal compels the subordinate judiciary
o be tpore careful in deciding cases, and in taking evidence ond racording
“idmﬂl.‘ ! S Ta TR TR R LR R T,
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Further I have another reason. It has been said that this Bill has been.
brought here becausé it affects the rights of the High Courts, but I beg to-
submit that appeals lie from Munsifi's Courts which generally haye juxig:
diction up to Rs. 50 to try cases for which no appea] lies, and 1 beg to:
submit that these appeals lie before the Districs Judges, so the Cen
Legislature should not have taken the trouble to bring this Bill here.

Then sgain I may remind the House that a special pommittee has beem
formed ‘with an ex-Chiel Justice of Benga] as President, to amive 8t n
comprehensive revision of the whole rent law of Bengal, and it will naturally
come befare them for con&f!qr_ation, and it is not necessary that we should:
hurry up with this legislation until we hear what this special commities
have to say on the point, Also I beg to remind the House that this. proxi».
sion has been in operation in Bengal Ior the last 40 years or 80, and there:
has béen no complaint against it either by the landlords or tenants, and so.
without consulting them this legislation ought not to have been brought.
1t hag been said that the Govermment of Bengal and the High Courls were.:
consulted in this matter, but, Sir, sych important bodies as the. Brifisk.
Indian Association, the Bengal Landholders’ Association, the Indian
Association, and the Vakils’ Association have not been consulted at all.
In fact the members of the British Indian Association and the Bengal’
Landholders Association are vitally intereated in legislation of this kind,
Therefore I would request the Honourable the Home Member not to press
this legislation. It may be brought forward when the special committee
reports on the Rent Act of Bengal. And I beg also to remind Honourable.
Members of this House that undoubtedly this is legislation of a provincial’
character, but at the same time I hope Bengal will not be dealt with as
the Cinderella of thé Empire by the Central Legislature because we have
very few representatives here to support both the cause of the tenants and
the cause of the landlords. We know how shabbily they have been treated-
in the case of the Reserve Bank. 1 am not ioing to deal with it but we
have felt this always here, beginning from the release of detenus up to-
the Reserve Bank in which only one Honourable Member from Bengal
has found a place. I beg to submit that Honourable Members will con- -
sider the case of Bengal and will support me wholeheartedly by at least
postponing the consideration of this Rill sine die.

Mr. X. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, T
do not propose to disouss the merits of the proposed smending Bill. My
Honourable friend Mr. Amar Nath Dutt has already pointed out certain -
defects in *the case of the Honourable the Home Member. I want to
remind the House of the circumstances in which this Bill comes up. The,.
Bengal tenancy law is certainly a matter of provincial interest; and but for-
cartain technical difficulties, this particular Bill could have been taken
up by the local Legiclature in Calcutta. (The Honourable Sir Alexander.
Muddiman: “‘No”’.) But for a technical defect, I say. S8ir, it must be
remembered thng although the name of this Act is the Bengal Tenancy
Act, it applies to a considernble part of Bihar, and T do not find: sny men-
tion in the Statement of Objeots and Reasons of the fact that either the -
Rihar Government or the Bihar High CTourt were consulted. in. regard to
the merits of this proposal. Apart from that, Sir, as I seid. the local
Legislature of the province of Bengal is not competent to desl with this -
question only because of a technical difficulty. I do, not kmow whether -
that position holdg good in regard to the Bihar Council also. I shoul_d_h}??afi.
thought that the Bihar Legislative Couneil is competent to deal with a
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[Mr. K. O. Neogy.] :
measure of this character so far as they were coMberned. I do not know
whether ¥ am correct in that contention. If I am, then certainiy this
House should consider very seriously ss to whether it should legislate in &
matter with which at least one local Legislature was competent to deal.
Apart from that, Sir, I wish the Honourable the Home Member to consider
the desirability of establishing a convention by whieh, when thig House is
<alled upon to consider proposals of this nature, where the local Legislature
cannot undertake legislation simply on account of some technical difficulty,
the local Legislature oould not be given an opportunity of expressing their
-opinion on the merits of the question. Because it is not quite fair to this
House to ask it to undertake to legislate in & matter which might perhaps
not pass muster with the local Legislature ooncerned. In this view, I
would request the Honourable the Home Member to consider as to whether
it-is not possible to ask the Governments of Bengal and Bihar to put for-
ward the substance of this amendment in the shape of a Resolution before
‘the Bengal Legislative Council, and the Bihar Legislative Council, respec-
tively, and get their criticisms on it, and then ask this House to consider
the measure in the light of those criticisms. 8ir, I do not share the fears
of my Homnourable friend Mr. Amar Nath Dutt about, Government doing
anything to prejudice the interests of Bengal, so far at least as this matter
is concerned. My Honourable friend the Home Member, I know, has
got a soft corner in his heart for my province, and I am sure the interests
of my province are quite safe in his hands so far as these small matters
are concerned. I do hope he will see his way to accede to this modest
request of ours. ' .

Mr. Gaya Prassd Bingh (Muzaffarpur oum Champaran: Non-Mu-
‘bammadan): Sir, I have got an amendment. Will it be convenient to
‘take it now or should this motion be disposed of before I move my
amendment.

Mr. President: What is the amendment? Will the Honourable
Member say what it is? :

Mr. Gays Prasad Singh: That the Bill as passed by the Council of
State be circulated to the Government of Bihar and Orissa, the High
Court at Patna, and the public concerned, for the purpose of eliciting
opinions thereon. '

L 3

Mr. President: The Honoursble Member has not satisfied me that
the amendment is in order. The Bill has come from the Council of
‘State; and the only amendment permissible, so far as I can see from
‘the Rules and Standing Ordew, is that the Bill be referred to a Selooct
Committee. A motion for circulating the Bill for opinions is, I think,
‘not in order. s

The Honourable Sir Alexander Muddiman: I should certainly take that
view; it was taken yesterday in this House by the Chair.

'Mr. Gsys Prasad Singh: Then, Bir, 1 want to spesk on the Bill, i
yqu will permit me. This legislation affects not only Bengsl but »
considerable portion of the Province of Bihar and Orissa as well. From
the Btatement of Objects and Reasons it appears that my Honoursble
friend the Home Member has consulted the Government of Bengsl sod
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the Caloutta High Court; but strangely enough it does not appear that
he has consulted either the Patna High Court or the Government of
Bihar and Orissa who are also interested in this legislation. Then again
it appears that the public concerned, I mean to say, the public of Bengal
as well as the public of Bihar—either landlords and tenants—who are
sffected by this measure have not been consulted at all. It appears,
Sir, that, although not consulted, such important bodies as the British
Indian Association, the Bengal Landholders Association, the Indian Asso-
ciation, and the Vakils® Association of Calcutta have protested against
this measure. Moreover, as has been pointed out by my Honourable
friend, Mr. Amar Nath Dutt, 2 special Committee appointed by Govern-
ment of Bengal is already sitting to consider the question of a com-
nrehensive revision of the Bengal Tenancy Act; and it is presided over
by Bir Nalini Ranjan Chatterjee, a retired Judge of the Calcutta High
Court. This is an important measure; it restricts the right of appeal
in rent suits. I would therefore support my Honourable friend Mr.
Amar Nath Dutt that the consideration of this Bill be postponed. Again
8ir, the Bihar Legislative Council is presumably competent to deal with
this question as it applies to a portion of that province. That Legisla-
tive Council has not been given an opportunity of considering the matter,
end in the circumstances the cnly course open to me is to support the
motion that the consideration of the Bill be postponed.

Khan Bahadur Sarfaraz Hussain Khan (Patna and Chota Nagpur
cum Orissa: Muhammadan): Sir, I want to rise to support my friend, Mr.
Amar Nath Dutt. I come from Bihar and that is a place whieh is also
affected by the Bill. It is therefore only proper that this Bill should
be sent to that Government and to the Council for their opinion; and
begides, Bir, the public and the Associations in that province have no%
teen consulted. There is also a committee sitting presided over by a re-
tired High Court Judge of Calcutta; and in these circumstances I do not
think there is any necessity for taking up this matter here now. In-
deed I think it is premature to do so, and I would request the Honour-
tble the Home Member to consult the Government of Bihar and Orissa
‘and others and postpone the censideration of this Bill at present.

Mr. Nirmal Chunder Chunder (Calcutta: Non-Muhsmmadan Urban):
‘Mr. President, I speak so seldom that I am almost feeling ashamed to
get up ¢wice on the same day to speak. This is a Bill to amend the
Bengal Tenancy Act, and jf I get up to speak my only justification is
that I served on the Belect Committee on the Bengal Tenancy Act
‘Amendment Bill which was before the Bengal Legislative Council and
which took the Belect Committee sbout four months or more, when
almost every important seotion of that Bill was discussed. Unfortunately
the Bill emerged from the Seleot Committee in & shape in which it was
not liked by either the landlords, or the ryots or the under-ryots or the
‘Government; and the Bill had to be withdrawn. This time, Sir, the
Government has appointed, 8 Committee to go into this question, and
the Committee is to take as the basis of their discussion, I trust, the Bill
as it emerged from the Belect Committee I referred to. I do not think,
Rir, that I shall be betraying a secret if I tell the Honourable the Home
Member thiat the President of the present Committee which has been
appointed by the Government of Bengal was kept posted up almost from
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day to day as to what, was passing in the Belect Committee, as it. wes:
to him that. I turned for advice and help in connection with my lshours
in the Belegté Committee. Tharefore, Bir, when that Bill is bemh:.fh
sidered by a Committee, I should request the Hanourable the H
Member nok to preas this Bill but to agree to Mr. Amar Nath Dutt's mo~
tion, 1 should be very sorry indeed to have $o vote against this Bilk:
fog the simple reseqn that I apa not yet cleax whether this Bill will be
harmful or beneficial to. tha royte at large, and I believe that most of
the Membédns froma Bengal are of the same opinion. It will be a pity,.
therefore, if this Bill is rushed through and we are forced to vobke
against iy. I can assure the Honourable the Home Member that if the-
Commitiee recommends. that the amendmeni proposed here should be
l:&dsbem it the Bengal I“ilermt;;: Coungil t.]:‘% tﬁikll that. view, thn_]:

il} be, little or no, difSoulty for him to get il passed. Nobhing will.
be lost if we adjourn this motion sine dis.

Mr. K. V. Rangaswami Alyangar (Madras: Landbolders): 8ir, I
think on the whole this Bill is a wholesome measure to check unneces-
sary litigation. in the province comoerned. 8ir, I cammot speak with:
authority for Bengal, but I nray say that as ome who is interested inm:
reeing that litigation is mot on the increase, I am in sympathy with the
principles embodied in this Bill. I think both the landlords and tenants
will gain immensely by the provisions of this messure. The Distroit
Munsiffs and the BSubordinate Judges dispense justice very fairly,
and: I have got very great regard for them, and in my opinion appe
should lie only in big cases. I do not know why my Bengal friends:
cppose this measure. As a landholder and as one who sympathises with
the ryots, I am in agreement with the principles embodied in this Bilk

*Mr. T. Prakasam (Fast Godavari and West Godavari cum Kistns:)
Nop-Muhammadan Rural): Sir, I rise to associate myself with the Mover
of the amendment, that this Bill should be adjoutned sine die. It is a
very simple request made to the Honourable the Home Member and
the circumstances have been enumerated by the mover in order. All
thoge circumstances show that this is & premature measure, and, that it
is better that it should be adjourned until the Committee which is sitting
on this Bill decides and advires the Government. Of course, on the
rcerits much could be said with regard to the right of appeal, but I do
not wish to go into thome details now. BRut 1 certainly consider, Bir,
thet this measure should not be passed into law now.

The Honourahls 8ir Alexander Muddiman: Sir, in so far as the Mover
proposes that the Bill should be adjourned sine die on the ground of his
objection to the Bill, I shall naturally oppose him. He put forward two:
pless, one that it should be opposed because he does not like the measure:
snd: the other to postpone the further consideration of the Bill, and I
shall; meat these two points. In so far as he speaks on the merite and:
snys . that he opposes the conmsideration of the Bill, we. heand tha: othen::
dmy the sttitnde of the other side, of the House, on the guestion of sny»:
thing- that 18y have to he taken up for. improved justice and we knows-
and. dwoomnt’ oppnsition to all attempte to curtsil ' appeals. Bubt om:
the . question of postponement many Members ' in’ vatlous 'parts of the:

J “8poech not corrected by the Honourable Member. RS

P
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‘House have made @n appeal to me that it should be postpomed. Not I
hope, however, sine die; that I could not agree to. I am quite prepared
to agree that it should be postponed till the next Bession and will take
an opportunity of consulting certaip bodies thet have not beem comsulted.
It is not true, as o matter of fact, that the Bihar High Court wes not
«consiited. It was consulted: it gave an opimfon in faveur of thé Bill.

Mr. Gaya Prasad Bingh: Why is there no mention of it in the Btate-
ment of Objects and Reasons? '

The Honourable Sir Alexander Muwddiman: It was not mentioned in
‘the Statement of Objects and Reasoms beeause they were sonsulted after
the Btatement was drafted. It was entirely due to my Honourable
friend, who delayed the itews wominig on the paper, thmt I Wwes Avt able
to state that the Bihar High Court and the Bihar and Orissa Gévera.
‘ment had been consulted amd were #n favour of the Bill. But if ‘the
House would like this motion to stand over till the next Simla Session,
duri'ng which time I will consult further opinion in Bihar and Orissa
.and Bengal, then I am quite prepared to meet the wishes of the House.

I move, Bir, that in the motion moved by my Hemourable ffiesid for
t:le words ‘‘ sine dic '’ the words ‘' till the next Bimle Bessioni ’ be insewt-
‘td.

Mr. President: I do not know whether it wounld be proper for the mev-
er of the original motion to move any amendment.

The Honourable Sir Alexander Muddiman: I submit, 8ir, yes, entirely.

The Honourable Sir Basil Blackett: Shall I do it?

Mr. Presidant: 1 do not know whether after the reply of the Honour-
nble the Home Member, any amendment could be moved. I will, how-
-ever, permit it as the House wants if.

The Homeurable Sir Buasil Blackett (Finance Member): Bir, I desire
10 move that the consideration of this Bill be adjourned till the Bimla
Session.

Mr. President: The original question was:

“ That the Bill further to amend the Bengal Tenamcy Act, 1885, for a certain
gurposs, as passed by the Council of State, be taken into consideration.’

Since which the following amendment has been moved:
** That the consideration of this Bill be postponed till the Bimla Session.”
The question 1 have to put is that that amendment be made.

The motion was adopted.
L]

THE INSOLVENCY (AMENDMENT) BILL.

The Honourable Bir Alexander Muddimsn (Home Member): 8ir, 1
move that the Bill further to amend the Presidency-towns Inuclvenoy,
‘Xct, 1909, and the Provinoial Insolvency Act, 1930, for certmin purposes,
‘bs taken into oonsideration.

Sir, I explained this Bill in deteil when I moved. for introduction.
Mhe motion has been on the paper for many weeks and no amendment
Has been put down and no.one has come to me and made any oriticisms of
the provisions of the Bill. I therefore take it that everybody in thie
Hcuse accepts the Bill and I move that it be taken into consideration.
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Clauses 2, 8, 4 end 5 were added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.

‘The Monourable Sir Alexander Muddiman: Sir, I move that the Bill
be passed. .
‘The motion was adopted.

L

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL.

The Honoursbis Sir Alexander Mwldiman (Home Member): Sir, I
move for leave to introduce a Bill to amend section 96 of the Code of
Cjvil Prosedure, 1908, for a ocertain purpose.

That - certain purpose, Sir, is described in the Statement of Objects
snd Reasons and the Bill is, as many other small Bills of this kind
brought before the House recently, based on s recommendstion in pare-
graph 2 of Chapter’ 80 of the Civil Justice Committee’s Report. This
slso is & Bill limiting appeals. The purpose for which the appeals are
bimited is stated in the Statement of Objects and Ressons and I need
‘not: detain ' the House further. ' o

BSir, I move.

The motion was adopted. >
The Honourabls Sir Alexander Muddiman: Sir, I introduce the Bill.

-

THE INDIAN DIVORCE (AMENDMENT) BILL. :

Ths Honourable 8Sir Alexander Muddiman (Home Member): 8ir, I
move for leave to introduce ¢ Bill further to amend the Indian Djyomo

Act ‘or a certain purpose. "

Thst purpose arises out of the new Act which has been passed by
4 Parliament and which is entitled the Indian and Colonial
PX Divorce Jurisdiction Act, 1928. That Aot of Parliament cured
s doubt which bae arisen for s long period in regard to the jurisdiction
of the High Courts in Indis in respect of the divoroe of those persous to
whom that Act relates. Under Rules made under that Act it was provided
thut there might be officers within the jurisdiction of each High Court
concerned who should have the right of showing cause why a decree nisi
should not be made absolute in the same way as the King's Proctor in the
English Courts has that right.. The provisions of the Act and theee. pro-
visions relating to the King's Proctor only refer to persons who are British
subjects domiciled in England or Scotland. It enables an official to be
appointed who would perform those functions. The functions of the
King's Proctor in England are that at any time during the progress of &
petition for dissolution or nullage of marriage, before a depree nisi is m
absolute, the King’s Proctor, upon the information of any person r on
suspicion that any of the parties are or have'been in collusion to obtain
relief, may, under the direction of the Atboiney General and by leave of
the Court, intervene in the suit. He is ldble, if he does not successfully
interveape %o be cast in damages and if he does successfully intervene, the




THE INDIAN DIVORCE (AMENDMENT) BILL. 2963
‘.

opposite parties are liable to be cast in damages. The Bil is: an em-
powering Bill. 1If its provisions are given effect to it will leave the particu-
lar class of persons who seek divorce under the provisions of the Eng-
‘lish Act in the same position as regards intervention as they would be if
they tried to obtain divorce in the %ngﬁsh Courts and it enables proceed-
ings to be taken to prevent collusive divorce. Whether this provision is
‘ot is not desirable will no doubt be discussed by the House when thn Bill
goes to & further stage. At present, I confine myself to asking for leave
to introduce the Bill. S8ir, I move.
The motion was adopted.

The Honourable Sir Alexander Muddiman: Sir, I'introduce the Bill.

THE INDIAN BAR COUNCILS (AMENDMENT) BILL. .

The Honourable Sir Alexander Muddiman (Home Member): Sir. I

move for leave to introduce a Bill to amend the Indian Bar Councils Act,
192€, for certain purposes,

Bir, it will be within the recollection .of a great many Members of this
House who were Members of the last Assembly that the Seleet Committes
on the Indian Bar Councils Bill which became Act XXXVIII of 1926
inserted certain provisions regulating seniority:.and pre-audieroe- among
Advocates. Now that was a matter which when the Bill came before the
House to be eonsidered and passed excited a considerable amount of' criti-
cism. In the end an agreement was reached with that House that these
provisions should be circulated for the purpose of obtaining opinions. They
were not part of the original recommendations of the Bar Committee and
they were inserted in the Bill by the Select Committee and.they had never
been considered either by the High Courts or by the professional meu or
by the public. We carried out the promise that these provisions should
be circulated and the opinions we have received disclose a considerable
lack of unanimity. On the whole, however, the majority of the High
Courts prefer that, subject to the preservation of vested rights, seniority
and pre-audience should be regulated in accordance with the original re-
commendations of the IndianesBar Committee. To that opimion the Bill
I seek leave to introduce gives effect. Bir, I move.

The motion was adopted.
The Honourable Sir Alexander Muddiman: I introduce the Bill.

THE SEA CUSTOMS (AMENDMENT) BILL.

The Honoursple Sir Basil Blackett (Finance Member): I move that
the Bill further to amend the Sea Customs Act, 1878, for a certain pur-
pose, as passed by the Council of State, be taken into consideration.

TPhis is & emall Bill the purpose of which is to remove a
bardship on the public whioh the existing state of the law tends
to impose. The aim of the Bill is explained in the Statement of
Objects and Reasons. A partial rebate of duty is allowed by the
Bea Customs Act on goods which have  deteriorsted or have been
damaged prior to entry .provided the duty is leviable ad valorem
but there is mo provisian for such & rebate in the case of goods
where duty is leviable on quantity and not on value. We have teen mi
trodusing specific duties in place of ad valorem duties ‘in various caaen:ﬁ :h
recent. -years, and with regard to such articles as sugar and paper, W
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" ‘#fe libble to deterioration, the absence of this powbr to allow a partial re-
“'Hibe Whéth #dods have been damagéd is a ‘hardship on the public whieh
“this B is designed to remove. a Bill was introduced and md
+WpotHEr plice and T have heatd no critisisin or objection to it any
- quiiber. T think thetefore that it will hot be necesshry for me to give any
';I;‘ﬂs&texpian&tioﬁ or argumifitation as to the reasons in favour of the
Bfil. 8Bir, I move

The motion was adopted.

Clauses 2 and 8. were added to the Bill.

(lause 1 was added to the Bill.

The Title and Preamble were added to the Bill,

Thé Wohottridile 8ir Baill Blackett: I move thatthe ngh
tﬂlﬁ by thc

ament the Bea Customs Act; 1878, Mr & deitEin pHl
- Counéil of Btate, be pesssd.

The motion was adopted. o

THE INDIAN LIMITATION (SECOND AMENDRENT) BiLL.

The Honsursble Sir Alekasder Muddiman (Homs Mettibér): 1 Ve
-dhat the amendments made by she Coutwil of in’ the Bil tafthet ‘o
.mmoend the Indian Lititation Act, 1008, for s certein ptirpose, be fiiken
mto eemsideration.

It wfll be in Ghe récolésidn of fhis Wotike that Wwheén this Bl
‘was pussed in ohis Chaimber the Hondirdbh t.hé Liw ﬂém-

‘War, speaking on an himendett Wioved by sdfne othier M n s
pmmhethathamd!ooltintoihenfﬁta.mﬂﬂ&ttnsn l?

#t he foumid thet an ainewdment in the law was requiréd he ii-o’ul‘ EE i
‘on sm smendment in the Cottacll of State. Of &n

‘Ber who thoved the original sinendment mthﬂra'iv his atlieii&m:mt The
Horourable the Law Member, as he altays does, efrried out his promise.
“He did Took into the miatter sid he did move an amendment in the Coﬁnéil
6f State and that smendment is the amendment .that I now o,ak

‘iake into consideration. That smendment has been on the

long time. It is & very obvious amendment. It elearlty m f.h'o pnmt
which was in dispute and I ask the House to take it into consideration.

. President: The question is:
Thsi. he smidndments made by the Council of Btate in the Bill further to mud
‘the Indian Lumtat:on Act, 1008, for a certain purpose, be taken into comideru

The motion was udoptod

Mr, President: Amendment made by the Council of State:
‘ In sob-clause (1) of clause 1, for the word ‘' Amendment' the words *fSecond
Amendment * be substituted.”™

“The question I have lo put is that this Assembly do agree with the Coun-
ot of Btate in that amendment.
The motion was -adopted.
WY, PHisidert: Further arhendment made by the Council -of State
““In clanse 2—
(i) efter the figures ‘183°, the letter and brackets ‘(a)’ be inserted; ud
(ii) after the words ‘shall be substituted : the following Be added, naibly:
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and
(%) for clanse 6 of the same entry the following shell be substituted, namely—

“6. (in respect of any smount, recovered by execution of the decree or order,
which the decree-holder has been directed to refund H a dscres g:.m
in & suit for such refund) the date of such last-mentioned decree or, in the
case of an appeal therefrom, the date of the final decrees of the Appeliate
Court or of the withdrawal of the appeal '.”

The question I have to put is that this Assembly do agree with the

Council of Strte in that amendment. -
The motior: was adopted.

. THE REPEALING AND AMENDING BILL.

Mr. L. Groham (Sccretary, Legislative Department): Sir, I move that
the Bill to amend certain enactments and to repeal certdin other enact-
ments, as passed by the Council of State, be taken into consideratiop.

This is a small Bill which might be described as our annual spring-
cleaning Bill, In this we have got to clear up small points which reguire
oledrng up in our Statute-book for the benefit of the public generully.
The object of the Bill is merely to make necessary amendments of &
formal nature in certain enactments and to repeal certain unnecess
enactments.  Sir, I move. ‘

The motion wns adopted.

Clause 2, 8 and 4 were added to the Bill.

Schedules I and II were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

Mr. L. Graham: i move that the Bill, ds passed by the Council of
Btate, he passed.

The motion was adopted.

. ) THE VOLUNTEER POLICE BILL.

$he Hodourable Sir Alexander Muddiman (Home Member): Sir, I
move for leave to introduce n Bill to make provision to enable volunteer
police forces to be constituted temporarily and employed locslly for the
purpose of preserving the pullic peace and protecting persons and pro-
perty, and to define the powers and duties of such police.

Sir, Honourable Members will find annexed to this Bill a fairly lengthy
Statement of Objects and Measons, but notwithstanding the late hour
and the state of the Session I would ask the indulgence of the House
for two or three minutes to make one or two observations en the Bill. I
shall be exceedingly brief. S8ir, it has often been suggested to me Ly
non-officials in the courre of my long service in India that we do not do
enough to enable them to ussist the cause of law and order, because they
auggest we are inclined to think they are indifferent to :this cause. On
that point I will not express an opinion. It has been my lot frequently
to bring forward measures regarding law and order which have not met
with that support which I myself have wished. But I do believe that
there aro occasions when all men of good.will, all men of
whatever political party, aJl men of whatever school of thought,
dre prepared to combine together to defeat the forces of anarchy
and disorder. There must have been occasions of that kind in the
knowledge of all persons who live in this country. But, Sir, unfortu-
nately it has frequently happened that though the mobilisation of the
* : D
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foroes of disorder is not unknown in this country, the mobilisation of the
forces of law and order, in so far as that is the wish of the community, is
sometimes neglocted. And indeed, Bir, it is often the case that while
there are many individuals of good-will, they are individuals and it is not
always easy—and I think most Members of this House will recognize that
fact—40 manifest one's good_intentions in the midst of persons who have
very different intentions, In other words, it is necessary to enable indivi-
duals to make their good influcnce felt by giving them some kind of
corporate capacity. Individuals alone, though there may be many of them,
if they are not associated in some corporate capacity, may be unatle to
make their weight felt a8 they would if they were given that associstion.
Now, Sir, I saw & ariticism some months ago by some one who apparently
had information that 1 was likely to bring in a Bill of this kind, that it
was an idea which had struck me when I was at Home last year during the
general strike. I do mot wish to disguise fram the House that the wonder-
ful manifestation of civio duty which I saw with ‘my own oyes during
the general strike at home bhad a very powerful influence on my mind.
I do not know whether it made me bring in this Bill, but it did muke me
sce .that if citizens are determined that law and order shall be preserved
they can preserve it themselves far better than any other agency. I am
also charged with being one of those who imngine that English traditions
are always applicatle {o this country. Bir, in a service of 28 years I have
lost many of my illusions, but T have not lost my faith in human nature,
and I do not believe that men act, whatever the part of the world in which
they move, from motives very different, The manifestation of their action
may be influenced by upbringing, training and many other things, but
human nature to my mind is very much the same in whatever part of the
world you may encounter it. And if you can show to men that their
self-interest lies in the preservation of law and order, and you can enable
them to act in that direction, you obtain a very powerful motive power
in effecting your otject. Nothing, as I have said, could have been more
striking' than that manifestation of civic duty I saw in England last year,
but it is not the only reason that moved me to bring in this Bill. T
do not expect and T am not so hopeful as to suppose that this Bill is going
to bring in the millenium, or that we shall find my Honourable friends
rushing to enlist in my volunteer police force. That, Sir, would be to ask
too much, but I do say this that on occasion, in places and at certain times
it may be a very valuable adjunct; at any rate it is & proposition which 1
desire to tring before this House. I have no doubt, when we come %o
o later stage on this Bill, it will be criticized, not only on that sille of the
House but also on this, for snything in the shape of a somewhat novel
provision in this country is always regarded with suspicion, and the way
of the moderate reformer is hard. Even I have been charged with being
a reformer, but I am at any rate s moderate one, and this Bill is & moderate
measure of what I regard as reform. I ask leave, 8ir, to introduce it.

. The motion was adopted.
The Homourabie Sir Alexander Muddiman: Sir, I introduce the Bill.
8ir, T make the next motion with the object of invitiog the inevitable
criticiem I referred to in my previous speech., I move that the Bill be
circulsted for the purpose of cliciting opin‘ons thereon.

+The motion was adopted.



ELECTION OF A PANEL FOR THE STANDING COMMITTEE TO
ADVISE ON SUBJECTS IN THE DEPARTMENT OF INDUS:
TRIES AND LABOUR.

The Honourable Sir Bhupendrs Nath Mitra (Member for Induetries
and Labour): Sir, I have moved my motion* and the question now before
the House is its further consideration. .

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Kural): May I move, Sir, that this motion as well as the other
thrce motions that follow . . . . . '

_ Mr, President: The Honourable Member cannot. deal with all motions
simultaneously.

Mr. A. Bangaswami Iyengar: I move, Bir:

** That the further consideration of this mol._ion be adjourned,””
because, even if this motion is carried to-day, you, Bir, will have tc fix » day
for the nomunation of candidates and another day for the election, and,
ar wo are at the close of the Bession, it is hardly possible to take any
further steps with regard to this matter. I move, Sir, that the further
consideration of this motion be adjpurned.

Mr. President: I think Government might as well agree to the sug-
gesiion made by Mr. Rungaswami'Iyengar with regard to all the motions
on the paper.

The Honourable Sir Alexander Muddiman (Home Member): I am in-
clined to agrece to the suggestion. Sir Charles Innes, Mr. Bhore and
myself will not move our motions.t. '

'~ The Honourable Bir Bhupendra Nath Mitra: I accept the motion for
adjcurnment of the discussion.

Mr. President: The question is:

*“ That the motion® in the name of the Honourable Sir Bhupendra Nath Mitra be
adjourned.”

The motion was adopted.

* That this Assembly do proceed to elect in the manner deacribed in the rules
ublished in the Home Department notification No. F.-49, dated the 22nd August,
922, as amended by the Home Department notification No. D.-784-G., dated the 3

.January, 1824, a panel consisting'of 9 members from which the members of the Standing
Committee to advise on subjects in the Department of Industries and Labour will be
mominated.”’ '

t+T'he Honourable Sir Charles Innes—

* That this Assembly do proceed to elect in the manner described in the rules
‘published in the Home rtment notification No. F.-49, dated the 22nd August, 1922,
ae amended by the Home Dlgzgpm'tmmt notification No, D.-784-C., dated the 30th Jenuary,
1924, a panel consisting of 9 members from which 3 will be nominated to serve on the
Btanding Committee to advise on subjects in the Department of Commerce.”

The Honourable Sir Alexander Muddiman—

“ That this Assembly do proceed to the election, in such method as may be approved
‘by the Honourable the President, of a el of 14 members from which 7 members
-og the Advisory Publicity Committes will be nominated.” .

Mr. J. W. Bhore—

““ That this Assembly do proceed to elect, in the manner prescribed in the rules
published in the Home Department notification No. F.-49, dated the 22nd Augat.
1622, as samended by the Home Department notification No. D.-704-C., dated the 30th
January, 1824, a panel consisting of @ members from which the members of the Standing
Advisory Oommittes to advise on subjects, other than emigration, dealt with in the
Department of Education, Health and Lands, will be nominated.”

( 2967 )
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Mr. President: The non-official business on the paper is included, I take
It, with the consent of the Government?

The Honourable Sir Alexander Muddiman: Yes.

Sr. President: 1 hope the Honourable Member is not going to make &
speech. (Laughter).

THE CHILDREN'S PROTECTION BILL.

*Str Warl 8ingh Gour (Central Provinces Hindi Divisions: Non-Mu-
hammadan): B8ir, I shall make just a short speech which is necessary.
(Honourable Members: ‘* No, no.”’)

Mr. President: The object of the Honourable Member is to have an
opportunity of introdueing this Bill in this Session, and the convention
HKA been estsblished that a motion for leave to introduce a Bill is not to
be opposed. That baing o, is not the Honourable Member satisfied that
an opportunity has been given to him to introduce this Bill?

Sir Hari 8ingh Gour: That is what I wanted to do, Bir. I just wanted
to thank the Honourable the Home Member for his courtesy in allotting
me a short space in his very crowded agenda to ensble me to introduce
this Bill to.day, and to point out that this is not a new Bill but a very
old one. It has been receiving a series of resurrections. and this is I think
the fourth or the fifth one in which it has now received support, as I find'
from this interesting book of the All-India Women’s Conference who have
unanimously supported it; and I only wish, 8ir, that the Honourable
Members who have been given a copy of this book will redd it, and that
when it comes up for further consideration, there will be the same un-
animity in favour of its passing as I observe to-day at the stage of
intreduction.  8ir, I move.

Mr. President: The question is:

“ That leave be given to Bir Hari Singh Gour to introduce a Bill further to amend’
she Indisn Penal Code and the Code of Criminal Procedure, 1898."”

The motion was adopted.
Sir Hari Singh Gour: Sir, I introduce the Bill.
The Assembly then adjourned sine die.
“Speech not corrected Ly the Honourable Member. .
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Grant of gratuities to the families of the two employees of the Govern-
ment of India Press, Delhi, killed in & recent —— in the press.
2426.
Increasz in the number of —— to labourers. 738.
ACCOUNT(S)—

Budget Demand for “‘Separation 6!' — from Audit’’. 2317
Question re—
Audit of the annual —— and balance sheet of the Muslim Um\-ernty
at Aligarh. 968-69,
Separation of audit from —, 948-49.

ACCOUNTS EXAMINATION—
Question r¢ Mussalman as examupr for ——. 383.

ACCOUNTS OFFICE(S)—

Question re—
Grievances of clerks of —, 1643,
Reference duties in civil ——, etc. 2868.
Time-scale of pay of lower division men in ——. 2888,

ACCOUNTANT(8)—
Question re—
Appointment of —— in head Post Offices. 1528-23.
Examination for the recruitment of —— for Railway Audit Offices

~under the Accountant General, Railways. 159.

Grant of privilege leave to Deputy Assistant Controllers, —- and clerks
of the Military Acocounts Department. 1514

Institution of professional —-- in India. 2448 .

Number of Muslim clerks and — in the office of the Accountant
General, Posts and Telegraphs. 2888,

Refusal of privilege leave to —— and clerks in the Mlhtarv Accounts
Department. 1514,

Transfers of clerks and —— of the Military Accounts TDepartment
1513-14.
Withdrawal of the personal allowance of —— and clerks ef the office

of the Field Gontroller of Accounts, Poona. 1512-13,
Withdrawal or stoppage of increments of clerks and —— in Military
Accounts Offices. 1513.

ACCOUNTANT GENERAL, CENTRAL REVENUE(8)—

ueutlon re—

Augional staff for reorganisation work in the office of the —.
ions a.gamsb the —-. 2880-62..
Appdint}pents in the clerical service and as probationers in the subor-

dinate § Accounts Service under the —— @185,
Employyhent of Mussalmans in the office of the —. 2425-26.
l’ulhrd clerks in the office of the ——. 2867.

{
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ACCOUNTANT GENERAL, CENTRAL REVENUE(B)—contd.
Question re—-contd. i )
Number of Sikhs who appeared at the examination held by the — in
January last. 966.
Pay of the staff of the office of the —. 740-41.
Reoruitinent of clerks in the office of the ——. 2783-84.
Reorganisation of the office of the ——. 2859-60,

ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS—

Question r¢—

Adequate representations of Muslims in the office of the ——. 21686,
2171.

Reference duties in Civil Accounts Offices and in the Telegraph (Engi-
neering) Audit Office under the —. 2886,

Revision of the pay of lower division clerks employed under the ——.
2866, .

ACCOUNTANT GENERAL, RAILWAYS—
Question re—
Employment of Sikh clerks in the office of the ——, 525.
Examination for the recruitment of accountants for Railway audit
offices under the —. 159
Number of Muslim clerks and accountants in the office of the —.
26868. )

ACHARYA, Mr. M. K.—-
Demand for an Excess (Grant in respect of “Superannuation Pensions and
Allowances”. 624-25. _

Demand for Grant in respect of “Custems’’. 2008-08.

Demand for Supplementary Grant in respect of ‘‘Staff, Household and
Allowances of the Governor General’”. 629

Indian Finance Bill—

Motion to refer to Select Committec. 2564-85.
Motion to consider the amendment made hy the Council of State
2028, 2034-37.

Motion to reduce the Budget Demand for ‘“‘Indian Postal and Telegraph
Department” (Low salaries of postal clerks, peons and subordinate
services and inadequate pensions to retired subordinates). 206463

Motion to reduce the Budget Demand for ‘‘Railway Board” (Grievances
of subordinate railway employees). 1283-90.

Motion to reduce the Budget Remand for “Working Expenses: Adminis-
tratfon” (Railway) (Over-employment of Europeans in new posts creat-

ed and vacancies fillad). 1434-35.

Motion to reduce the Budget Demand for “‘Working Expenses: Adminis-
tration  {Railways) (Reduction of third class fares). 1421-22

Oath of Office. 4.

Question re—

Action on Tndian Trade Union Act. 386.

Allegations against Mr. Govindan Nair, officiating head clerk of the
Nilgiri Division. 1732-33, 1733, 1734,

Andamans settlement and the colonisation of the Moplahs, 282-84.

Appointment of Mr. T. G. Russell as permanent Agent of the Great
Indian Peninsula Railway. 2045. .

Appointments in the Telegraph Department. $87-85.
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ACHARYA, Me. M. K.—contd.

Question re—contd. '
Case of Mr. A. Krishnier, postal clerk, Kotagiri. 1733,
Case of Mr. Rangaswamwmier, clerk in the Tirupur post office in the
Nilgiri Division. 1731.
Dipavali day to be holiday for Government Telagraph Offices. 290.
Existing incumbents of Asiatic domicile entitled to Lee concessions in
the South Indian Railway. 286,
Expenditure on the visit of Sir Norman Walker to Indian in connection
with Medical education. 2044-45,
Extra cost of increments to postal recruited telegraphists. 289
Grievances of postal recruited telegraphists. 288.
Grievances of subordinate employees of the Bengal Nagpur Raiiway,
385

Inadequacy of scales of pay of Madras postal clerks and postmen.
- 200-81.

Inadequate pay of the lowest stafi on the Bengal Nagpur and South
Indian Railways. 385-86.

Inclusion of Indians among Asiathc domiciles entitled to Lee ¢ nees-
sions. 286-87. -

Indians to succeed short-term European officers on Madras and Southern

Mahratta Railway and South Indian Railway up to 75 per cent. 285-
86

Inspection of the Cherambadi post office by the Superintendent of
Post Offices, Nilgiri Division. 1729-30.

Number of European and Indian Officers in ‘railways and, Tndians
recruited in 10256 and 1926, 256.

Officiating or temporary service to count towards increments in postal
department. 289, .

Order in which Demands for Grants should be brought before the
Assembly and the ventilation of grievances in voting the Demands.
2523, .

Posting of Mr. K. Appaswamier to the charge of the Willowbund vom-
bined Post and Telegraph Office. 1732,

Previous service considered in granting increments in Government De-
partments. 289,

Previous service of postal recruited telegraphists to count towords
incremeénts. 289-90,

Recruitment of Todian railway officers up to 75 per cent. up to end of
1026, 284-85. .

Refusal of Lee concessions to Indians at present in the South Indian
Railway. 286,

Speech of the Maharaja of Benares regarding the Reforms. 309-10.

Stoppage of the increment of the sub-postmaster, Charambad: post
office. 1730-31. .

Stoppage of the increments of three postal officials in the Nilgiri Divi-
sion. 1730, .

Supply by the Government of Indis of electric energy to the Delhi
Electric Tramways and Lighting Company. 2043-44. )

Transfer of Mr. K. A. Parasuramish, sub-postmaster, Coimbatore
Bazaar. 1731-32. N

Transfer to general service of forced station service telegraphists.
287.
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ACHARYA, Mr. M. K. —concld.

Question (Supplementary) re—
Abolition of intermediate class tickets on railways. 1482.
Strike at Kharagpur on the Bengal Nagpur Railway. 817,
Resolution re release of the Bengal detenus. 480-64, 483.
Steel Industry (Protection) Bill—
Motion to re-commit to Select Committee. 783-85.
Consideration of clause 2. 1073-78.

ACT(8)—
Question re—
Action on the Indian Trade Union—. 386.
Agents appointed in other countries under section 7 of the Indian
Emigration —, 1922. 1038,
Amendment of the Indian Railways —. 9063
Application of the Sikh Gurdwara — to Sikh Gurdwaras in Delhi.
2421,
‘Coorg Labour —, 1826. 1633.
Deduction of interest on mortgage permissible under section 9 (1) (iv)
of the Income-tax ——, 1922, 2446-47. '
b Defects in the working of the Indian Workmen’s Compensation —.
510.
Drafting of a now Railways —. 510-11.
Late publication of the Indian Stamp (Amendment) —— of 1923.
" 438,

Proscription of books under the Press ——, 1810. 1520.

Reduotion of fees charged under the Income-tax, ——, 1922. 2447.

Transfer of the power of trying cases under the Cantonment — to
magistrates unconnected with Cantonment Boards. 2690.

Translation of —— of the Supreme Legislature into the principal
vernaculars. 151-52, 1520.

Wider publication of Bills and —. 437-38.

Statement laid on the table showing the names of detenus in Jail under

the Bengal Criminal Law Amendment —. 1050-52.

ACT II OF 1924—
Question re— .

Ethployment of the Tax Collector in the office of the Executive o‘ﬂicer,
Baroda Cantonment to prepare an assessment list in the terms of
gection 72 of ——. 2442.

Functions of the Assessment Committee appointed by the Cantonment
authority under section 68 (3) of ——. 2443.

ACT XXX OF 1923—
Question re¢ number of marriages registered under —. 2422.

]

ADDRESS— oy s
—— of H. E. the Viceroy to Members of the Legislative Assembly.

43-49, =
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ADJOURNMENT—
Motion for —— to call attention to the decision of the Government of
India, not to publish the Report of the Indian Deputation to Fiji.
400-03.
Motion for —— to discues the action of the Government of India in

agreeing to contribute a contingent including Indian troops to take
part in the military operations in China. 51-55, 76.

Motion for —— to discuss the conduct of the Government in preventing
Mr. Satyandra Chandra Mitra, an elected Member of the Assembly,
from attending to his duties as a Member of the Legislative
Assembly. 16, 1840,

Motion for —— to discuss the situation created by the decision of the
Government in putting off the consideration of the Indian Currency
Rill till after the disposal of the Railway Budget and till after the
presentation of the General Budget. 544-48, 587-608.

Motion for — to discuss the strike at Kharagpur on the Bengal Nagpur
Railway. 974-78, 1007-34. )

ADMINISTRATION OF JUSTICE— .
Budget Demands for ‘‘ — "', 2318.

ADMINISTRATIVE OFFICERS—
Question re classification of —— and ministerial officers of the Postel
Department. 2428-29, 2445-46.

ADVERTISEMENTS—
Question re expenditure on —— relating to railway timings. 1479:

ADVISORY COMMITTEE(S)—
" Question re— *
Appointment of an —— on the Bengal Nagpur Railway, 878-79.
Names of the members of the — of the North Western and East
Indian Railways. 1441,
Nomination of members of —— for Btate and other Railways. 160.
Representation of the Passengers and Trafic Relief Association,
Bombay, on the — of the Great Indian Peninsula and Bombay,
Baroda and Central India Railways. 24b5.

AERODROMES— ]
Question re contributions to the maintenance of — at Bushire, Bunder
Abbas and Charbar. 1305-06. .

AFEROPLANE CLUBS—
Question re starting of light — in India, etc. 1508.

AERO-PHOTOGRAPHY—
Question re use of —— for purposes of surveys. 2254,

AGENTS— o . "
Question re —— appointed in other countries under section 7 of the
Indian Emigration Act, 1922, 1088,

AGENT, GREAT INDIAN PENINSULA RAILWAY—
Question r¢ appointment of Mr. T. G. Russell as permanent ——. 2048
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AGENT, NORTH-WESTERN RAILWAY— .
Question r¢ increase in the number of Sikhs employed in the offices of:
the —— and the Chief Auditor, North-Western Railway. 964.

AGENT OF THE GOVERNMENT OF INDIA—
Question re appointment of a permanent — in Fiji. 370.

AGENT TO THE GOVERNOR GENERAL—
" Question r¢ appointment of an —— in South Africa. 2163.

AGRA CANTONMENT--
Question re new taxes in ——, 29247-48,

AGREEMENT(8)—
Question r¢ —— with employees of the Oudh and Rohilkhand Railway to-
serve within the jurisdiction of that Railway. 2052
Statement laid on the table regarding the —— between the United’?
Kingdom and Estonia re tonnage measurement of Merchant Ships,
together with Notes exchanged, which affects India. 55.

AGRICULTURAL COLLEGES—
Question re —— and schools. 2420

AGRICULTURAL IMPLEMENTS—
Question re—
——. 2520, 2B21. .
Discount allowed to Government on the purchase of —— manufactured’
by British firms. 25621.
Issue of instructions to the Punjab Government regarding the use of
ploughs and — manufactured by British firms. 2520.

AGRICULTURAL INCOME-—
Question r¢ abolition of the existing exemption of —— from liability to-
income-tax. 2336.

AGRICULTURAL SCHOOLS—.

Question r¢ agricultural colleges and —. 2420.
AGRICULTURE—

Budget Demand for ‘‘ —". 2320

Demand for Supplementary Grant in respect of ‘ — ”. 632

Question re—

Contributions by the Imperial Government to thg Provintial Govern-
ments for the improvement of — and Industries. 873.

Cost to-Indian Exchequer of Royal Commission on —. ~ 276-77.
Expenditure on the Royal Com_m.issiqn on —. 2767-71.
Royal Commission on —— to visit Sind. 205.

AGRICUL'i‘URE. ROYAL COMMISSION .ON-—
See under ‘‘ Royal Compission on Agriculture.”.

AGRICULTURISTS— . _
Queation re critical condition of —— in certain parts of the Central Pro-

vinces, Bombay and Madras, 712-14.
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AGROR GOVERNMENT FORESTS—

Questidh re acquisition of land in the — in the Hazara District.
2041-48.

AHMED, Mr. K.—
Currency Bill—
Motion to consider. 1766, 1770,

Coneideration of clause 4. 1840, 1842, 1864, 1872, 1889, 2124, 2125,
2126, 2135.

Oonsideration of clause 2. 2467, 2468.
Motion to pass, as amended. 2507, 2525, 2526, 2097, 2531, 2534, 2538,
2540, 2548, 2550,

General discussion of the General Budget. 1580, 1581, 1553, 1599, 1618,
1630, 1675, 1678, 1802, 1695, 1607.
Indian Finance Bill—
Motion to pass, as amended. 9682
Mation to consider the amendment made by the Council of State.

2025,
Motion to reduce the Budget Demand for *‘ Customs ” (Export duty on
Jute). 1006-97.

Motion to reduce the Budget Demand for ‘‘ Executive Council ” (Atti-
tude of the Government in regard to the constitutional issue). 1028,
1831, 1950, 1952, 1953, 1971.

Motion to reduce the Budget Demand for * Salt.”. (Desirability of
increasing the consumption of salt in India and of making India self-
supporting in the matter of salt.). 2188,

Motion to reduce the Budget Demaand for “ Salt ”. (Manufacture of
salt on the Orissa coast). 2194,

‘Oath of office. 3.

“Question re riot in the district of Backergunj in Bengal. 1655-58.

Question (Supplementary) re—

Allegations against the Accountant General, Central Revenues. %862.

Appointment of the Royal Commission -on’ Reforms. 2048,

Conferment of honorary powers on private individuals in the North-
West Frontier Province., 2403-04.

Conventions and Recommendations relating to seamen adopted by the
oth Session of the International Labour Conference. 2176.

Damage done by Brahmani bulls. 2241.

Expenditure on the Royal Commission on Agriculture. 2789, 2770.

Inaccuracies in the electoral roll of the Constituencies of the Legis-
lative Assembly in Bengal. 2104. _ .

Increase in losses of parcel bags and insured articles during the regime
of Mr. . D. Rae, Presidency Postmaster, Calcutta. 2408, 2409.

Indian delegates to the International Labour Conference. 1475, 1476.

Loss on the working of the Assam Bengal Railway. £760.

Memorial to His Excellency the Viceroy from Mr. Satyendra Chandra
Mitra, a Political detenu. 2868.

New buildings for the office of the High Commissioner for India in
London. 2773. '

Opening of a Dead Letter Office at Patna, 1577, )

‘Opening of post offices at Lawalung, Bhdrkatta and other important
places in the Hazaribagh District. 1810-11. )

Provision of electric fans in third class carriages on State Railways.
2768,
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AHMED, Mr. K.—contd.

Question (Supplementary) re—contd.
Reduction of the postal rates. 1834,
Religious ministrations to Indian sepoys. 2515.
Replies to questions relating to the Railway Department. 2436-37.
Resolution regarding the release of Sardar Kharak Bingh. 2421.
Sale of quinine by the Post Office. 1888.
Season Post Office at Milam. 170.
Steamers chartered for the despatch of troops to €hina. 2108,
Unused return tickets of Haj pilgrims. 1908-09

Visitors’ rooms in the Council House, New Deihi, and the Assembly
Chamber, Simla. 2331,

Want of postmen in the sub-post offices in villages. 1821, 1822,
Watch and Ward Department for State Railways. 2048.
Statement regarding Bengal detenus. 2484.

AHMED MIAN CHOWDHURY, Mr. 8.—
Question rc¢ supersession of Messrs. Abu. Imdm Fazlur Rahim and
——, postal officials for promotion to the grade of Re. 350-650. 2414-

16.
AlIR FORCE~—
Question re expenditure on the Royal — in India. 1381-83.
AIR LINER—
Question re mail and passenger rates by —. 342.

ATR MAIL ROUTES—
Question re difference betwee®—— and P. & O. Mail routes. 341

AIR MAIL SERVICE—
Question r¢ opening of ——. 328

AIR BCHEME— ) . ) ) _
Question re employment of trained Indian airmen in connection with the
Imperial ——. 1306-07.

AIR SERVICES— '
Question re inauguration of internal —. 1307.

AIRMEN— _ ‘ ' .
Queftion re expenditure of trained Indian —— in connection with the
Imperial Air Scheme. 1308-07.

AITCHISON COLLEGE—
Question re reduction of the grant to the —. 2037

AIYANGAR, Mr. C. DURAISWAMY—
Amendment of Standing Or(éerr— " -
i fer to Select Committee. . ' -
A:pzti:lotl;l:ztrzfer—— as a member of the Committee on Public Petitiones.
1679, 't ’ ) )
B t Demand for ‘‘ Inspection tRnll.ws,vs). 1374-77, 1379.
Ozflgeof G!i’vil Procedure (Amendment) Bill (Amendment of Section 80)—
Motion for leave to introduce., 367.
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AIYANGAR, Mg. ¢, DURAISWAMY—contd.

Curreucy Bill—
Consideration of clause 2, 2373-84.

Demand for Supplementary Grant in respect of * Aviation'. 1548-
156560,

Demand for Supplementary Graut in respect of ** Staff, Household and
Allowances of the Giovernor Geueral.”” ¢29-30.

General discussion of the (ieneral Budgetr. 1582, 1503, 1631-36.

General discussion of the Railway Budget. 1155.59.

Indian Finance Bill—

" Motion to refer to Select Committee. 2565-60.
Consideration of clauge 2. T-70, 2580, 2581,
Consideration of Schedule 1. 2505-99, 2608, 2621, 2626,
Motion to pass, as amended. 2687, 2700.

Motion to consider the amendment made by the Council of Btate
2028, 2030-33, 2040.
Indian Forest Bill—
Motion to circulate. 2884.
Motion to refer to Select Committee. 2484-85,
Constitution of the Select Committee. 2897,

Indian Limitation (Amendment) Bill (Amendment of Article 182 aof

Schedule I)— ‘
Motion to consider. 535-38.
Consideration of clauses. 540-41.

Indian Registration (Amendment) Bill—
Motion for leave to introduce. 366.

Motion to refer to Select Committee. 818-19.
Motion to circulate. 823-28. »

Indian Succession (Amendment) Bill—

Motion to refer to Belect Committee. 827-38.

Madras Salt (Amendment) Bill—
Consideration of clause 2. 2877-79, 2882, .

Motion to reduce the Budget Demand for ‘‘ Customs ' (Invidious dis-
tinctions between provinces in the scales of pay of clerks). 1988.91.
Motion to reduce the Budget Demand for ‘ Indian Postal and Telegraph
Department ' (Low salaries of postal clerks, peons and subordinate
services and inadequate pensions to retired subordinates)., $024-25,

2007.

Motion to reduce the Budget Demand for ‘‘ Railway Board . (Form of
Budget and BStatistics). 1281-82.

Motion to reduce the Budget Demand for ‘‘ Railway Board '’ ( Reducl;mn
of freight on petrol). 1872,

Motion to reduce the Budget Demand for ‘‘ 8ait.'’. (Desirability of
increasing the consumption of salt in India and of making India self-
supporting in the matter of salt). 2188-89. .

Motion to reduce the Budget Demand for ** Working Expensea: Adminis-
tration”’ (Railways) (Inconveniences suffered by the travelling
public). 1428.29.

Motion to reduce the Budget Demand for ** Working Expenses : Adminias-
tration ”’ (Railways) (Supervision and the charges claimed under that
head). 1399-1403.

‘Oath of Office. 327.
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AIYANGAR, Mg. C. DURAISWAMY—contd.
Question re— .
Abolition of the poll-tax in Fiji. 874.
Abuse of opium. 94]1-42, .
Action taken by Government on Resolutions of last Assembly. 430-32.
Action taken on Retrenchment Committee's recommendations. 433.

Actiogl on token or censure cuts in Budgets in 1924, 1925 and 1026. 435,
Appointment of Council Secretaries. 433.

Appointment of an Indian to Railway Board, 434.

Consumption of Indian and Foreign Coal on railways. 436.

Consumption of opium in India. 436.

Contributions of India, Great Britain, Australia, Canada and South
Africa, to the League of Nations. 942-43.

Cost of the Indian deputation to Fiji. 875,

Establishment in India of an Information Office of the League of
Nations. 945.

Experimental post office in the village of Bhattuvaripalli in the dis-
trict of North Arcot. 744,

Government proposals re. Tanjore District Board Railway. 430.
Imperial Dairy Expert in Bangalore, 872
Improved platform for Gudur Junction station, 429-30.
Indian Christians in Ecclesiastical Department. 433.
Indian population in Fiji. 874.
Indian Station Masters’ quarters. 436-37.
Intermediate class accommodation on all trains on the Madras and
Southern Mahratta Railway. 441.
Late publication of Indian Stamp (Amendment) Act of 1923. 438.
Number of Eurepean and Indian Members of theé Fiji Legislative
Council. 874.
Number of Indians employed in the secretariat of the League of
Nations and the International Labour Office. 943-43.
Position of Indians in Fiji. 874
Provident Fund system for non-gazetted officers. 437.
Railway communication to Badri Narayan. 434,
Reduction of passenger fares on railways. 438-40.
Release of political prisoners. 429.
Rule r¢ motion of no confidence in Provincial Ministers. 434-35.
Status of Indians in Fiji. 874-75. )
Total expenditure on Government buildings in New Delhi. 789-90.
Wider publication of Acts and Bills. 437-38.
uestion (Rupplementary) re— )
QAppointEnerl:F of members of the Legislative Assembly to the Advisory
Committee on the Bengal Nagpur Railway. B879.
Imperial Dairy Expert in Bangalore. 872. o
Participation of 36 clerks of the Postal Department, Rawalpindi, in an
election campaign of a particular candidate for the Legislative
Assembly. 2246. )
Resolution regarding the release of Sardar Khm-a}k Singh. 2421
Selection of Indian delegates to the International Economic Con-
ference. 2107. R
Resolution re—  the OF oking tracts. 505
ion of the Oriya-speakin 't8. . )
g:;:l?;m:: I:;:e two memﬁers of the Judicial Committee 0;' the Privy
Council possessing Indian experience. 2745, 2302, 2809-13.
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AIYANGAR, Mr. C. DURAISWAMY—concid.
Societies Registration (Amendment) Bill—-
Motion to consider. 834,
8teel Industry (Protection) Bill—
. Motion to pass. 1111-1113.

AJMER—
Question re—
Construction of a railway from —— to Kotah Junction. 2417

Employment of apprentices in the Central Workshops, —. 2419,

Manufacture of wagons and locomotives in the Bombay, Baroda and
Central India Railway workshop at ——. 1490-91.

Opening of a narrow gauge railway from —— to Pushkdar. 2418.

Becond mastership in the Qovernment Moinia Islamia High BSchool,
—. 2586.

Through first and second class bogie between —— and Jodhpur for
convenience of passengers. 301.

AJMER-MERWARA—
Budget Demand for ‘‘ — ", 2324,
*  Demand for Supplementary Grant in respect of ‘‘ —— ', 8390.

Question re—
Appointments in the —— Education Bervice on Rs. 100 and over.

2588,
Educational qualifications of Lala Bhim Sen, second clerk in the office
of the Superintendent of Education, Delhi and —. 2788.
Employment of the people of —— in the Provincial Bervice of the

Governor’s Provinces. 2417. _
Establishment of a representative committee to manage municipal

affairs in Pushkar, —. 2418,
Inaccuracies in the electoral roll of the —— constituency of the

Legislative Assembly. 2108-04.
Introduction of a time scale of pay in the Anglo-Vernacular snd High

Schoola of ——. 2418-19. ]
Nomination of members of the Municipal Committee of Beawar in

—_—, 2513.
Number and grades of schools for Europeans in — and Rajputana.

2104,
Registrar, Co-operative Bocieties —. 2419.
Time Scale of pay for teachers of Anglo-Vernacular Schools in —.

210a.
AKALI PRIBONERS—

Question re¢ number of —. 181.

AKRAM HUSRAIN BAHADUR, Privcc A M. M.—
QOath of Office. b.
AKYAB—

Question re connection of —— with the main railway line in Burma.

ALARM CHAINS— ' .
Question re running of trains without —— on the Great Indian Penin-

sula Railway. 2458,
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ALIGARH—
Question re—
Audit of the annual accounts and balance sheet of the Muslim Uni-

versity at —. 968-69,

Number of Muslims and non-Muslims in the clerical service in the
Government of India Press, —. 2170-71.

Opening of a telegraph training class at the Muslim University, —
1304.

Revision of conpstitution of the Muslim University at —. 968.

Visiting Board of the Muslim Uuiversity at —. 9689,

ALIGNMENT—

Question re new —— of the Great Indian Peninsula Railway, between
Khandala and Karjat. 1520,

ALIPORE—
Question re increments of postmen of the head offices at Howrah and
— lm.

ALL-INDIA POSTAL AND RAILWAY MAIL SERVICE UNION—
Question re transfer of Mr. N. Ramachandra, Honorary Secretary of
the Coimbatore Branch of the ——, from Coimbatore West to
Gudalur. 720.

ALL-INDIA SERVICES—

Question re reservation of appomtmente for members of the — in the
Tranlferred Departments. 2457,

ALL INDIA TELEGRAPHIBSTS’ UNION—
Question re resolutions passed recenfly by the —. 164.

ALLAHABAD—
Question re judgments of the High Courts of Calecutta —— and Madras
regarding Brahmani Bulls. 2241.

ALLAHABAD HIGH COURT-
See under ‘‘High Court(s).”

ALLISON, Mz F, W.—
Indian Limitation (Amendment) Bill (Amendment of sections 20 and
21)—
Motion to omit clause 2. 324,
Indjan Buccession (Amendment) Bill—
otion to circulate. 8§28-29,
Oath of Office. 5.
Resolution re—
Release of the Bengal detenus. 482-84.
Salaries of the two members of the Judicial Committee of the Privy
Council possessing Indian experience. 2797-2800, 2801, 2816.

ALLOWANOCE(8)—
Question re—
—— of officers of the*Oudh and Rohilkhand Railway transferred to
Calcutta. 2080,

—— of political detenus. 512-13. o
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ALLOWANCE(S)—contd.
Question ré—contd.
—— paid to the Secretary of th> late Staff Selection Board. 2863.
—— to postmen for additional work in connection with the foreigns

‘mails. 1820,
-— to telegraph peons during sickness. 1128.
Amount of conveyance —— paid to lnspectors of Post Offices in.
! Madras, Bombay and Calcutta. 2849-50
Charge —— drawn by upper division men holding charge of a

Routine Bection or Issue Branch in the (overnment of India
Secretariat. 2519.

Cycle —— of telegraph peons. 1124,

Duty —— of Personal Assistants to Postmasters Genoral. 527-28.

Grant of additional —— to the clerical staff of the office of the Com-.
mercial Manager, East Indian Railway. 2050.

Grant of —— for work on SBundays and holidays to the clerical staff
of the office of the Deputy Mechanical Engineer, Jamalpur. 1830.
Grant of —— to postal clerks for posting interest in the Savings.
Bank ledgers. 720-21,

Grant of compensatory — to seclection grade postal officials at
‘Poona. 15.

Grant of compensatory house rent — to the clerks of the Posts and
Telegraphs Department. 164341

Grant of house rent — and Becretariat rates of pay to the minis-

terial establishments at Army Headquarters. £515.
Grant of house rent — to postal employees m the Madras Presi-
dency. 2518-17.

Grant of local —— to postal employees in Assam. 2413.

Grant of out-station —— to employees of the Railway Mail Service.
2519,

Grant of overtime —— for work in connection with the disposal of
the inward foreign parcel mail in the Calcutta 'General Post Office.
2408.

Grant of overtime —— to Mr. R. H. Legge for work in connection

with the disposal of the inward foreign letter mail. 2413.

Grant of three days’ —— to the outdoor staff attending the ‘At
Home’’ to Khan SBahib G. Z. Khan, Assistant Audit Officer, North-
Western Railway. 2908-07.

Provision of quarters or grant of a house — in lieu thereof to-
Indian guards of the East Indian Railway. 714-18.

Racial discrimination in Leave and —— in the Bombay, Baroda and
Central India Railway. 300-01.

Reduction of the —— per message paid to telegraph peons. 1124-25.

Retention of his usual —— in the General Scale by a telegraphist
deputed for training as a wireless operator. 1651.

Bcale of pay and —— of the staff of the East Indian Railway trans-
ferred to the North-Western Railway. 738,

Travelling —— of clerks drawing salaries of Rs. 150 to Rs. 200 in
the Income-tax offices in the United Provinces. %858

Travelling —— of overseas in the postal service, 1832.

Withdrawal of the personal (deputatioa) -— of accountants and
clerks of the office of the Field Controller of Military Accounts,
Poona. 1512-13.
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AMENDMENT OF STANDING ORDERS—
See under “Standing Orders.”

AMERICA—
Question re—
Grant of permission to Dr. Sudhindra Bose to return to India from
—. 2244,
Method adopted by railway companies in —— showing expenditure
distributed between passenger and goods working. 147-48.

AMERICA, UNITED BTATERS OF—
Question re—

Admiasion of the —— to the permsanent court of International Justice
at the Hague. 1575-76.

Exclusion of Indian Seamen from the —— under the new American
Immigration Bill. 1041.

Naturalization of Indians in the —. 508.

Trial and conviction of Dr, Tarak Nath Das in the ——. 161-62.

AMERICAN TMMIGRATION BILL— _
Question re exclusion of Indian Seamen from the United States of
America under the new -—. 1041

AMERICAN WAGONS—
Question r¢ purchase by the Government of India about the time of
the Armistice of —— destined for Russia. 792.

AMRITSAR—
Question re articles in the Muslim Outlook regarding the pitiable con-
dition of Mr. Salaman, a native of ——, now resident in Auckland,
Noew Zealand. 25064, 2845.
ANDAMANB—

Question re—
—— settlement and the colonisation of the Moplahs. 282-84.
Policy of colonisation of the —— by Moplahs. 194-95.
Bettlement of Moplah women and children in the —. 708.

ANDAMANS AND NICOBAR ISLANDS—
Budget Demand for “—"'. 2324,
Deman@ for Supplementary (Grant in respect of “—'". 639.

ANDAMANS SETTLEMENT—
See under “Andamans.”

ANEY, Mr. M. 8.— ] ’
Demand for Supplementary Grant in respect of ‘“Audit” (Railways).
2827, 2828,
Election of —— to the Standing Fmance Committee for Railways. B55.
Indian Finance Bill—
Consideration of Bchoclule I. 2602-06. '
Motion to consider the smendment made by the Council of State.
£029-30, 2



20

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

ANEY, Mz. M. 8.—contd.

Indian Forest Bill—

Motion to refer to Select Committee. 2885-01, 2805, 2866,

Indian Becurities (Amendment) Bill—

Motion to refer to Select Committee. 314-16.
Constitution of the Select Committee. B533.

Motion for adjournment to discuss the strike at Kharagpur on the
Bengal Nagpur Railway. 1026.

Motion to reduce the Budget Demand for ‘“Army Department’’ (Report
of the Auxiliary and Territorial Forces Committee: University Train-
ing Corps) 2212, 2213,

Motion to reduce the Budget Demand for ‘“Working Expenses: Ad-
ministration” (Railways) (Over-employment of Europeans in new
posts created and vacancies filled). 1431-33.

Motion to reduce the Budget Demand for ‘‘Working Expenses: Ad-
ministration’’ (Railways) (Supervision and the charges claimed under
that head). 1394-95, 1395.

Oath of Office. 15.

Question re—

Abolition of the office of the SBadar Kanungo in Manpur Parganas.
2040.

Acquisition of land in the Agror Govt. Forests in the Hazara District.
2041-42, 2042-43.

Action taken against officials in connection with lands transferred to
them from Bhil cultivators in the Manpur Pargana. 2040.

Action taken on recommendations made by Advisory Committees of
Railways. 877-78.

Agency held by Messrs, W. W. Howard, Brothers, London, for the
sale of Indian timber in Europe, 2037-38.

Agents appointed in other countries under section 7 of the Indian
Emigration Act, 1992. 1038,

Allegations against the Accountant Genersl, Central Revenues. 2860-
62,

Annual income and expenditure of the Manpur Pargana in the Central
India Agency. 2040.

Annual reports of the agents in Ceylon and the Malay States regard-
ing the moral and material progress of Indian Emigrants. 1038-39.

Appointment of a tahsildar in Manpur Pargana. 2040.

Appointment of an Advisory Committee on the Bengal Nagpur Rail-
way. B78-79,

Appointment of an Indian firm as agents for the sale of Indian timber
in Europe. 2038, '

Ap;)o?;;tment of engineers on short term covenants for State Railways.
§78-77.

Creation of small colonies of cultivators in forest areas in the North-
West. Frontier Province. 2042-43, '

Departmental Standing Committees. 1737,

Draft Berar Land Revenue Law. 592,

Expenditure on the construction of the huilding for the office of the
Controller of Military Acconnts ntf Quetta. 2040-41.

Increase in the number of accidents tb labourers. 738.

Preventive order under the North-West Frontier Province Security
gffuln\;«l]gg. 1922, against Milap Sing, newspaper vendor, of Peshawar

ity. .
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ANEY, Mg. M. 8.—contd.
Question re—contd.

Orders for map racks for the Map Record and Issue Office of the Survey
of India. 2038-39.

Provision of amenities for third class passengers by Railways. 877.

Recruitment of Indian labourers for the naval bhase at Singapore.
8039,

Refunds_of money order commission 1039

Reorganisation of the office of the Accountant General, Central Revenues.
28506-60.

Residential quarters for military offices at Quetta. 2041.

Burvey_of India buildings at Mussoorie. 2041.

Travelling cinema on the Great Indian Peninsula Railway. 875-76.

Question (supplementary) re--
Berar Land Revenue legislation. 3di.
Formation of territorial cavalry squadrons, etc. 2254.
Malpractioes during the recent elections. 185.
Net earnings of the Bengal and North-Western Railway. 1496
Rules and orders relating to the preparation of lists of voters for
the Legislative Assembly. 153.
Resolution re—
Balaries of the two members of the Judicial Committee of the Privy
Council possessing Indian experience. 274849, 2802, 2825.
Treatment of the Santhal Parganas as a backward tract. 867-68.

Societies Registration (Amendment) Bill—
Motion to refer to Belect Committee. 835-38.
Bteel Industry (Protection) Bill—
Motion to refer to Belect Committes. 118,
Consideration of clause 2. 1092-93.

ANGLICAN CHURCH-
Question re grant of land in New Delhi for building an ——, Mosques

or temples. 357-358.

ANGLO-INDIAN(B)—

Question re—
Exemption of —— who were debaried from promotion to first division

appointments in the Qovt. of Indin Secretariat. 1904.
Leave®rules for Europeans, —— and Indians in the subordinate ser-

vice of the East Indian Railway. 1905.
Recruitment of ——, Europeans and Indians in the Traffic Dept.,

Eastern Bengal Railway. 1608,
Recruitment of —— to the second division of the Govt. of India Secre-

tariat. 1804.

ANGLO-VERNACULAR SCHOOLS—

Question re—
Introduction of a time-scale of pay in the —— and high Schools of

Ajmer-Merwara, 2418-19,
Time-scale of pay for teachers of —- in Ajmer-Merwara. 2103.

ANNUAL ACCOUNT(8)—
See under ‘“Aocount(s).”’
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ANSWERS—
Question re procedure regarding —— to oral questions. 871-78.

ANWAR UL-AZIM,6 Mp.— .
Election of —— to the Panel for the Central Advisory Council for
Railways. 548,
Motion for adjournment r¢ attendance of Mr. Batyendra Chandra
Mitra at meetings of the Legislative Assembly. 30.-31.
Oath of Office. 3.

Question re—

Abolition of direct recruitment to Imperial Educational Services in
Bengal. 295, '

Appointments to the Indian Civil Bervice. 712

Burmanisation of Departments under the Govt. of India in Burma.
361.

Criterion for selection of High Court Judges. £94.

Election of Mussalmans to the Court of Management of the Delhi
University. 1478,

Functions and control of Railway Board. 295, .

Government aid to infant industries in Belgium and Germany. 208.

Last five years figures for export and import trade. 206.

Muhammadans in the Imperial Forest Bervice. 350,

Mussalman and other officers in Btate Railways. 205,

Nomination to the Indian Civil Bervice of Muslims from Bengal. 1477.

Nomination to the Indian Civil Seivice of persons from Bengal. 1477.

Proportion of Muhammadan District and Bessions Judges in Bengal
and the Punjab, 350,

Proportion of Muhammadans in subordinate Accounts, Customs, Posts
and Telegraphs Departments in Burma. 350,

Proportion of Muhammadans in superior Postal and Customs Services.
349.

Railway connection between India and Burma. 351,

Route of the proposed Belonia Railway. 1478,

Btatus and precedence of Members of the Legislative Assembly in
Durbars. 298,

Tariff and other sources of Imperial revenue in India. 208,

Use of the corridors of the Legislative Assembly by the publie. 712.

APPASWAMIER, Mz. K.— .

Question re posting of —— to the charge of the Willobund combined
Post and Telegraph Office. 1732

APPEALS—
Question re—

Action taken by the Railway Board on —— from men dismissed by
the Enst Indian and the Great Indian Peninsula Railways 985-56.

Method of dealing with —— petitions and memorials addressed to the
Governor General in Council. 1824,

Right of judicial —- enjoyed by European British subjects from the
Indian Courts. 2035,
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APPOINTMENT(8)—
Question re—

—— for qudlified caodidates of the late Btaff Belection Board. 1492-93.

—— in certain Departments under the Govt. of India. 1484.

—— of Mr. T. E. T. Upton as Solicitor to the Govt. of lndia. 1515-186.

Powers of Buperintendents of Post Offices in connpection with —
and dismissals of subordinates. 728. .

Proportion of the —— of Deputy Postmasters General and Personal
Apsistants to Postmasters General to Postal Divisions in the
different Postal circles. 596-27.

APPRENTICES—
Question re employment of — in the Central Workshops, Ajmer. 2419.

APPRQPRIATION FROM DEPRECIATION FUND (RAILWAYS)—
Budget Demand for ‘‘—"" 1451.

APPROPRIATION FROM THE RESERVE FUND—

Demand for Supplementary Grant in respect of “—'' (Railways).
2834,

APPROPRIATION TO DEPRECIATION FUND (RAILWAYS)—
Budget Demand for “—". 1450,

APPRQPRIATION TO THE RESERVE FUND (RAILWAYS)—
Budget’ Demand for ‘—" 1451

ARCOT, NORTH—
Question re experimental post office in the village of Bhattuvaripalli
in the district of —. 744, ' '

ARCH ZOLOGICAL DEPARTMENT—
Question re—
Employment of Sikhs in the ——. 525-26,
Non-appointment of Muslims as Excavation Assistants in the —.
2186-67.

ARCHAEOLOGY—
Budget Demand for “—''. 2318,
Deland for an Excess Grant in respect of ‘‘—". 618
Demand for Supplementary Grant in respect of “‘—"". 631,

ARCHITECT— )
Question re —— for the North-Western Railway. 2885-66.

ARIFF, Mr. YACOOB C.—
Indian Finance Bill—
Consideration of Part IT of Schedule II. 2656.
Oath of Office. 1240. °

ARMISTIOE— .
Question re purchase by the Government of India sbout the time of the

—— of American wagons destined for Russia. 792,
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ARMS ACT-—
Question re exemption of 2nd and 3rd class Sardars of.the Deccan under
the _Iudian —_—, 191
ARMY—
Question r¢ —

Meaharasthra Brahmins in the ——. 101
Prohibition of artificial ghee for the —. 384.
Provieion for Mahars, Rameshis and Mangs in the —. 191

ARMY BUDGET—
Question r¢ Annual savings accruing to the —— owing to the construo-
tion of strategic railways. 146.

ARMY CANTEEN BOARD-—
Question re—
Defalcations in the ——, 993. )
Realization of the loan advanced to the — by the Imperial Pank of
India. 104142
Unpopularity and inefficiency of —. 291-92

ARMY DEPARTMENT-—
Budget Demand for “ — *’. £202-40.
Question re—
Grievances of second division clerks of the —— and the Army Head-
quarters. 2404-05.
Requisitioning by the —— of third class accommodation on the
B.8. ‘' California . 729.

ARMY HEADQUARTERS—
Question re—
Accommodation of the —— offices in New Delhi. 2161-62.
Grant of house-rent allowance and Becretariat rates of pay to the
ministerial establishment at ——. 2515.
Grievances of second division cléerks in the Army Department and
the —. 2404-05.
Reservation of clerical appointments in — for soldiers and ex-
soldiers. 2516.
Technical military clerks in —. 2515. .

ARMY IN INDIA-—
Question re number of Roman Catholic Chaplains attached to the —.
2450-51.

ARMY IN INDIA RESERVE OF OFFICERS—
Question re—
Recruitment of Indians to the —. 2521-22.
Recruitment to the —. 708-08.

ARBENAL(B)—
Question re—
Civilian apprentice store-holders in Indian —-. 947-48.
Removal of the — in Rangoon to Mingaladon. 2585-88.
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ARTIFICIAL GHEE—
Question re—
Prohibition of —- for the Army. 384.
Prohibition of the import of —. 399.

ARYA SAMAJ—-
Question re prohibition of the Nagar Kirtans of the —. 1470.

ASHRAFUDDIN AHMAD, Kuax BAHADUR NAWABZADA SAlYID—

Election of to the Panel for the Central Advisory Council for
Railways. 846.

General Discussion of the General Budget. 1610-11.
Oath of Office. b.

ASIATICS—
Question re poll-tax on — in Kenya. 149.

ASIATIC DOMICILE--
Question re—
Existing incumbents of — entitled to Lee concessions in the South.
Indian Railway. 986

Inclusion of Indians among —— entitled to Lee concessions. 286-87.
ASSAM—
Question re—
Emigration of Sonthals to the tea gardens in —. 834-35.
Grant of local allowances to postal employees in —. 2413.

Transfer of the district of Sylhet from —- to Bengal. 701-02.

ASSAM BENGAL RAILWAY-—
See under ‘‘ Railway(s) ".

. ASSAULT—
Question re alleged — and dismissal of Sukhlal, an employee of the
Bengal Nagpur Railway Workshop at Kharagpur. 1740.
ASSEMBLY—

See under * Legislative Assembly .

ASSEMBLY CHAMBER—

Questjon re— .
Dangerous condition of the —, New Delhi. 2679.
Visitors’ rooms in the Council House, New Delhi and the —,
Simla. 2331-33.

ASSEMBLY ELECTIONS— ) . |
Question re declaration of the day of the — as a publio holiday by
Local Governments. 162. ‘

ASSENT OF THE GOVERNOR GENERAL TO BILLS—
See under “ Bills)”. °*

ASSESSMENT— ‘
Question re principles for valuation an
2442,

d —— in the Baroda Oantonment.
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ASSESSMENT COMMITTEE—
Question re functions of the —— appointed by the Cantonment
Authority under section 68 (3) of Act II of 1024. 2443,

ABSESBMENT LIST(8)—

Question re—
Employment of the Tax Collector in the office of the Executive Officer,
Barods Cantonment, to prepare an — in the terms of section 79

of Act II of 1924, 2442.
Qualifications of persons entrusted with the preparation of — in
Cantonments. 2873

ASSESSMENT ORDERB—
Question re supply, free of charge, of —— in respect of income-tax to
assessees in Delhi. 24486,

ASSBISTANT(B)—
Question re—
Counting of service for increments in the Time-scale of pay of—
and clerks in the Government of India Secretariat. 2884-85.
Position of an Upper Time Scale — unfit for promotion to a Supe-
rintendentship. 2864.

ASSISTANT COLLECTOR OF INCOME-TAX—
Question re maximum salary of the Head Clerk to the —— in the
United Provinces. 2854.

ABSISTANT COLLECTOR OF CUSTOMB-—
Question re appointment of an —— at Tuticorin. 2775

ASBSISTANT COMMIBSIONER OF INCOME-TAX—
Question re pay of —— Dombay. 1511

ASSISTANT HARBOUR MASTERS—
Question re qualifications for Pilots, Harbour Masters, — etc. 2430-

40,
ASBISTANT INCOME-TAX OFFICERS—
Question re—
——in the Punjab. 2184. *

Promotion of Head Clerks of Income-tax Offices in the United Pro-
vinces to the post of —. 2855,

ASSISTANT POSTMASTER(8)—
Question re promotion of postmen to the rank of —. 1198

ASSBISTANT SECRETARIES—
Question re appointment of Bikhs as — and superintendents in thﬁ
Government of India Secretariat. 1497,

ASSISTANT BTATION MASTERS—
Question re overworked — and pointsmen on the East Indian
Railway. 1484-85.
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“ AT HOME "—
Question re—
Cost of an — given to Khan Sahib G. Z. Khan, Assistant Audit
Officer, North-Western Railway. 2906.
Grant of three days’ allowances to the outdoor staff attending the —
to Khan Sahib G. Z. Khan, Assistant Audit Officer, North-Western
Railway. 2008-07. -

ATTACHED OFFICE(8)—
Question re—

Difference between —— and subordinate offices of the Government of
India. 2848-47.

Inter-departmental transfers of men in the Secretariat and — ete.
2502-03.

Recognition of the Imperial Record Department as an — of the
Government of India. 1388-89.

Revision of the pay of the ministerial staff in —— of the Government
of India. 1745.

Scales of pay of the ministerial establishment of the Government of
India Becretariat and ——. 1388.

AUCKLAND—
Question re articles in the Vuslim Outlook regarding the pitiable con-
dition of Mr. Salaman, a Native of Amritsar, now resident in —
New Zealand. 2504, 2845.

»

AUDIT-
Budget Demand for ““—'. 2318
Budget Demand for “ — ' (Railways). 1383

Budget Demand for ‘‘ Separation of Accounts from — . 2317,
Demand for SBupplementary Grant in respect of ‘‘ — '’ (Railways).

2827-33.
—— of the annual accounts and balance-sheet of the Muslim University

at Aligarh. 068-69.
Separation of — from accounts. 948-49.

AUDIT AND ACOOUNT OFFICES— -
Question re inadequate recruitment of minorities to the —. 382-83.

AUDIT OFFICES—

Question rr revised scale of pay of the subordinate Accounts Service,
Givil and Postal and Telegraph — under the Auditor General.

2843.

AUDIT OFFICE, NORTH WESTERN BAI_L}V'AY—-
Question re Muslims in the —, Delhi Division. 2171.

AUDIT OFFICE OF THE INDIAN STORES DEPARTMENT—

Question re Muslim clerks in the —. 2171.
AUDIT OFFICERS—
uestion re— ) .
QDi.wontinuancc of the system of inspection of rural post offices by .
718-19.
Inepection of post offices by —. 718, 718, Letion by — of the audis

Procedurs relating to the scrutiny and comp
of the post-audit bills. 1048.
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El

AUDIT OFFICERS, INDIAN STORES DEPARTMENT-—
Question re percentage of Munsalman clerks in the office of the —.
2428.
AUDITOR’S CERTIFICATE—

Question re¢ grant of a permanent unrestricted —to Mr. C. M. Siva.
Prakasam. 2242.

AUDITOR GENERAL—
Question re—
Muslim clerks in the Office of the —. 2867

Number of Muslims appointed in the office of the — and subordi-
nate offices thereto. 2188, 8171.

Revised scale of pay of the subordinate Accounts Service, Civil and’
Postal and Trlegraph Audit Offices under the — 2843,
AUSTRALIA-—
Question re—

Civil Aviation Schools in —— Canada and Japan.. 1501-08.

Contributions of India, Great Britain —, Canada and South Africa
to the League of Nations. 942-43.

Purchase at cheaper rates in Malabar of timber of the quality supplied
by Canada and —. 1301.
AUSTRALIAN— .

Question r¢ employment of an —— staff officor as an Instructor in the-
Btaffi College. 2173.

AUBSTRALIAN SEAMEN—
Question re boycott by —— of ships intended for China. 878-80,

.AUTOMATIC CENTRE BUFFER COUPLERS—

Question re fitting of —— to rolling stock on railways. 1850.
AUXILIARY AND TERRITORIAL FORCES—

Question re—

Grant of pensions, provident fund or gratuities to the oclerical estab-
lishment of the —— units. 1742

Total strength of the —. 2250-51.

AUXILIARY AND TERRITORIAL FORCES COMMITTEE -
Question re date of the despatch of the views of the Government of
India to the Becretary of Btate on the Report of the —. 2408
AUXILTARY FORCE—
Question re resort to compulsion in the recruitment of the ——. 23851,

*

AVIATION—
Budget Demand for ‘' — . 2320-21.
Demand for Supplementary Grant -in respect of ‘‘ — *’. 633-37, 1115-
20, '1525-73.
Question re—

Expenditure on civil ~——, 1306

Training of Indian boys in all branches of civil and military. 788-80.

Training of Indians in —. 1503.

Training of selected men from the Indian Territorial Force and’ the-
University Trainiog Corps in civil and military ———. —T501.
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AVIATION OFFICERS—

Question re training of Indians as —. 1307.

AYANGAR, Mr V. K. ARAVAMUDHA—

Currency Bill—
Consideration of clause 2. 2474-78, 2483,

Madras Salt (Amendment) Bill—
Motion to consider as passed by the Council of State. 2874-75.
Consideration of clause 2, 2881-82.
Motion to pass. 2882.

Oath of Office. .

Resolution re improvement and expapsion of banking facilities.
886-88..

AYYANGAR, Mr. K. V. RANGABWAMY—

Bengal Tenancy (Amendment) Bill—
Motion to postpone consideration of the Bill sine dre. 2960.

Oath of Office. ©.

Question re revision of the electoral roll for the Madras landholders’
constituency of the Legislative Assembly. 2182-83,

Question (Supplementary) re—
Government action re Tanjore Distriet Board Railway extensions.

388,

Loosening of tiles in the Council House, New Delhi. 2333.

AYYANGAR, Mr. M. S. SESHA—

Currency Bill—

Consideration of clause 2. 2354-58.
Consideration of clause 4. 2111-2112
Consideration of clause 5. 2487-90, 2493.

Election of —— to the Standing Finance Committee. 17.

Election of — to the Standing Finance Committee, 1927-28. 2679,

General discussion of the Railway Budget. 1141-44.

Indian Finance Bill—

Consideration of clause 2. 2572

Indian Income tax (Amendment) Bill—
Motion to circulate. 178-79.

Motion for adjournment re postponement of the consideration of the
Indian Currency Bill. 603-04.

Motion to reduce the Budget Demand for ‘‘ Customs ” (Duty on cotton
miece-goods and aholition of the export duties on tea and raw hides).
1077-79, 1980, )

Motion to reduce the Budget Demand for ‘‘ Working expenses: Admi-
nistration ’ (Railways). (Bupervision and the charges claimed
under that head). 1384, 1403-04.

Oath of Office. 2.

‘Question re—
Concessions for o

Railways. 380-81. .
Contributions by Government gervants to the khadi Fund. 2683

! ‘butions by Government to the khadder Fund. ‘1909-10. )
(I‘)::::La‘li;?;n of Indian officers on the South Indian Railway of admis-

sible concessions 381-82.

flicers of Indian and non-Indian domicile on State
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AYYANGAR, Me. M. S. SESHA —contd. .
Question re—contd.
Extra house-rent for postal employces in Madura, etc. 207.
Minimum pay of postal clerks in Madras. 287,
Omission to extend Lee concessions to superior Indian officers of the
South Indian Railway. 208
Bwarajya on ‘ Indianisation on the South Indian Railway'. 296,
Total amount of Reverse Councils sold from April to December 1926.
207.
Total coinage of rupees for 1920 to 1826. 297.
Question (Supplementary) re relationship existing between India and
the various parts of the Empire. 1009

AYYANGAR, Bao Basapvrr NARASIMHA GOPALASWAMI—
General Discussion of the General Budget. 1615-20.
Oath of Office. 429.

BACHELORS—
Question re retirement of —— from Government service at the age of
55 years. 730-31. .

BACK BAY RECLAMATION COMMITTEE—
Question r¢ report of the ——. 188,

BACKERGUNJ—
Question r¢ riot in the district of —— in Bengal. 1655-58.

BACKWARD TRACT(S)—
Question re—
Action taken on the Lesolution relating to the — in Bihar and
Orissa. 2108.
Treatment of the Chota Nagpur Division as a —, 610.
Resolution re treatment of the Santhal Parganas as g —. 878-87,
641-74.

BAD DEBTS— ]
Question re allowance of — arising out of irrecoverable arrears of rent
of income-tax assessees. 2447, '

BADI-UZ-ZAMAN, MauvLvi—
Oath of Office. 4.
Question re railway communication to — 434,

BAGISAR-~ )
Question re distance of the sub-post office at —— . iari
Milam vost st of the rom the Mansiari and
BAIDYANATHA DHAM—
Question re— :
Grievances of passengers to ——. 516
Improvement of the station at —. 517
Inclusion of — station in the main line. 817.
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BALANCE SHEET—

Question »¢ audit of the annual accounts and —— of the Muslim Uni-
versity at Aligarh. 968-60,

BALLY BRIDGE— .
Question »¢ opening of a new station in connection with the projected

railway over the new ——. 2460-61.
BALUCHISTAN—
Budget Demand for " —— ', 2323,
Demand for an Excess Grant in respect of —. 626.
BANGALORE—
Question re—
Imperial Dairy Expert in —. 872.

Researches conducted by the Imperial Dairy Expert at —. 2422-23.

BANKS—
Question re—
Constitution of Reserve —. 330.

Exemption of societies, institutions or — from payment of postal
insurance and registration commissions. 2008,
Land mortgage ——. 2248,
BANKING FACILITY(IES)—
Resolution re improvement and expansion of —. €74-99.
BANKURA -
Question re accommodation for mail bags at — railway station. 2416.

BANKURA DAMODAR RIVER RAILWAY—
See under ‘ Railway(s) .

BANKURA POST OFFICE— :
Question re discontinuance of the practice of postmen acting as guards
in the ——. 2416

BANNU— | . '
Question re creation of a second Divisional and Sessions Court for the-
Kohat, — and Dera Ismail Khan districts. 2400.

BANSI—NAYA DUMKA—SAINTHIA RAILWAY—
See under “ Railway(s) .

BARISAL~- ) . N )
Question re extension of the Faridpur-Charmaguria railway to —

1488.

BARODA CANTONMENT—
e f h i 244243
t ouses 10 ——. . .
%&ﬁ:;:;:zt gt the Tax Collector in the office of the IExePu’Eive Omeel;.
— to prepare an asseassment list in the terma of section 72 of Ac

11 of 102¢. 2442
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BARODA CANTONMENT—contd.
Question re—contd.
Exemption of grain from octroi duty in ——. 2443-44.

Principles for valuation and assessment in the —. 2442.
Retrenchment of expenditure in the —. 2443.
BASUMATI—

Question re allegations against the Agent of the Bengal Nagpur Railway
in the — of the 18th February, 1927. 1649.

BATALA— _
Question re construction of a railway from — via Butari and Pattr
to Lahore. 523

BATHROOMSB—
Question re retention of honeycomb brick work for —of “D " type
Indian clerks’ quarters in New Delhi. 2489, -

BEAWAR—
Question re nomination of members of the Municipal Committee of —
w Ajmer-Merwara. 2513.

BEGGAR NUISANCE—
Question re — on Government railway lines. 344.

BELAPUR (THANA) POST OFFICE—
Question re closing of the telegraph branch of the —. 1474-75.

BELGIUM—
Question re Government aid to infant industries in —— and Germany.
206.

BELONIA RAILWAY—
See under * Railway(s) "

BELVI, M». D. V.—
Indian Limitation (Amendment) Bill (Amendment of sections 20 and

21)—
Motion to omit clause 2.  330-29.
Motion to reduce the Budget Demand for ‘‘ Executive Council ”” (Atti-

tude of the Government in regard to the constitutional iksue). 19%4-
31, 1943.

Oath of Office. 2

Question re— :
Better provision for contingent expenditure in Post Offices. 346.
Classification of administrative and ministerial officers of the Postal
 Department. 2445-46.
Cl;::j:l__z'bof the telegraph branch of the Belapur (Thana) post office.

19=id.

Expenditure on New Delbi and the New Becretarist. 164-68.
Formation of a soparste Kannrda province. 2168,
House-rent of sub-postmasters in Bombay. 1478
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BELVI, Mr. D. V.—contd.
Question re—contd.
Regulations regarding admission, pay and prospects of members of

the general and station service in the Telegraph Department. 162-
84.

Representations to the Director General of Posts and Telegraphs re-
garding pay of subordinates. 345-346.

Resolutions passed recently by the All-India Telegraphists’ Union.
184.

Resolution re release of the Bengal Detenus. 494.

BENARES, MAHARAJA OF—
Question re speech of the —— regarding the reforms. 509-10.

BENGAL—
Question re—
Abolition of direct recruitment to Imperial Educational Services in

—_— 20D..

Delay in the payment of arrears of pay to the officials of the Dead
Letter Office, ——. 2414.

Memorial of Mr. 8. H. Counsell, late Deputy Magistrate in —.
2320-30.

Nominations to the Indian Civil Service of Muslims from —. 1477.

Nominatfons to the Indian Civil Bervice of persons from —. 1477.

Proportion of Muhammadan District and Sessions Judges in — and
the Punjab. 350.

Release of political detenus in ——. 1042

Riot in the district of Backergunj if — 1655-58.

Schools maintained by the East Indian Railway in ——and the
United Provinces. 2784.

Transfer of the district of Sylhet from Assam to —. 701-02.

Transfer of railway employees from the United Provinces to —.

2449,
BENGAL AND ASSAM CIRCLE—
Question re—
Appointment of Measrs. B. Ganguly and A. R. Chatterji to act ae
Superintendents of Post Offices in the —. 2415.

Hardships of the Inspectors of Post Offices in the —. 2413.
Importation of outsiders to act as Buperintendents of Post Offices
in the —. 2418.

BENGAL COUNCIL— _
Question re attendance of Messrs. 8. C. L.’:ltvl'.'b and 8. O. Bose at the
Legislative Assembly and —, mpoetxfely. 358.

BENGAL CRIMINAL LAW AMENDMENT ACT— o
Statement laid on the table showing the names of detenus in jail under
the ——.  1050-52.

BENGAL DETENUB—
Question re—
—. £29-28.
Release of —. 2173.
Btatement regarding —— $462-64.
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BENGAL NAGPUR RAILWAY-—
See under * Railway(s) ”

BENGAL TENANCY (AMENDMENT) BILL—
See under “ Bill(s)”.

BERAR LAND REVENUE LAW—
Question re draft —. 528,

BERLIN—

Question re—
Exhibition given by Indians in —— under the direction of Mr.
Hagenbeck. 1648-49.
Indian show given in —— under the direction of Mr. Hagenbeck.
1729,

BETEL NUTS—
Question re import of — from Singapore. 1050.

BHADRAE— .
Question re collision at —— on the Bengal Nagpur Railway. 2786-87,
2787-89.

BHAGALPUR—
Question re running of certain trains between Patna and ——. 1481,

BHARGAVA, Paxpir THAKUR DAS—
Indian Finance Bill—
Consideration of Schedule I. 2509-2602.
Oath of Office. 4.
Question re—

Better police supervision for New Delhi. 398.

Completion of Rohtak-Bhiwani railway line. 399.

Correct official designation of officers in the Indian Army. 2791-02.

Fares on the metre gauge section of the Bombay, Baroda and Central
India Railway, the North-Western Railway and the East Indian
Railway. 804, 804-00,

Grant of a certificate to Dr. Ram Kishan, private medical practitioner
of Pattaki, for services rendered by him to injured passengers during
the collision at Harpa. 802

Grant of the concession of counting deputation allowadce towards
pension to the cjerks of the Military Accounts Department invalided
in the Great War. 1744.

Grant of concession®to passengers purchasing second class return
tickets on the metre gauge ssction of the Bombay, Baroda aad
Central India Railway. 810,

Grant of passage facilities to the Indian members of the Indian
Medical Bervice proceeding to the United Kingdom on study leave.
2791. |

Location of Reper railway station. 298-99,

Luggage concession on third class ticket. 384,

Normal speed of trains on the Rewari-Fagilka section of the Bombay,
Baroda and Central Railway. 808, '
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EHARGAVA, Paxpir THAKUR DAS—contd.
Question re—contd.

Overseas pay of Indian Medical Service officers. 2792.

Passport Rules. 1743.

Pensions of certain civilian clerks who proceeded on field service
overseas with the Indian Expeditionary Forces. 1744.

Price of time tables on certain specified railways. 809-10.

Prohibition of artificial ghee for the Army. 384,

Prohibitions of the import of artificial ghee. 399,

Promotions of Captains in the Indian Medical Service to the rank of
Major. 2701.

Provision of electric fans in the second class compartments of the
metre gauge section of the Bombay, Baroda and Central India Rail-
way., B804,

Provision of electric fans in third class railway carriages. 804.

Provision of intermediate class accommodation between Delhi and
Bhatinda on the metre gauge section of the Bombay, Baroda and
Central India Railway. 803.

Provision of lights in compound leading to the third class waiting shed
at Hissar railway station. 803-04. .

Provision of search lights on engines between Delhi and Bhatinda
on the metre gauge section of the Bombay, Baroda and Central India
Railway. 745.

Relaying of rails on the Rewari-Fazilka section of the Bombay, Baroda
and Central India Railway. 802-03. . '

Retirement at the age of 55 of certain postal officials of the Punjab
and North-West Frontier Circles. 8461.

Sanction of special pensions under articles 924 (a) of the Civil Service
Regulations. 1744-45. '

Stoppage of the recruitment of Hindus in the postal service of the
Punjab and North-West Frontier Circles. 2781.

Transmission of telegrams by post. 2780.

Water taxes in Jutog Cantonment. 1746. )

Resolution re salaries of the two Members of the Judicial Committee
of the Privy Council possessing Indian experience. 2814-16.

BHARKATTA— '
Question re opening of post offices at !’a&walung, —— and other im-
portant places in the Hazaribagh district. 1010-11.

BHAT}'NDA—-
Question re— . Delbi sad —
Provision of intermediate class accommodation between i an
!:r:l the metre gauge section of the Bombay, Baroda and Central
India Railway. 803.

i i : i — the

. 8} f search lights on engines between Delhi and on th

Pr;:‘t:-?ng:uge section of the Bombay, Baroda and Oentral India
Railway. 748,

BHATEAL-MYSORE RAILWAY—
See under “ Railway(s)’.

LLI— . . :strict
anm‘:ﬁipgpaﬁmantﬂ post office in the village of — in the fh; rict
of North Arcot. T744. 9
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BHIL CULTIVATORB—
Question re¢ action taken against officials in connection with lands
transferred to them from —— in the Manpur Pargana. 2040.

BHIM SEN, Lata—

Question re educational qualifications of ——, second clerk in the office
of the Superintendent of Education, Delhi and Ajmer-Merwara.
2788.

BHORE, Tee HoNouraBig Me. J. W.—

Indian Merchant Shipping (Amendment) Bill—
Introduction of the ——. ' 59. .
Motion to refer to Seleot Committee. 304-05, 308-09.
Presentation of the Report of the Select Committee. 2873.

Land Acquisition (Amendment) Bill—
Motion to circulate. B45-47, BB4. N :

Motion for Adjournment to call attention to the decision of the Gov-
ernment of India not to publish the Report of the Indian Deputation
to Fiji. 403.

Motion for the election of the panel for the Standing Committee on
Emigration. 403-04.

Oath of Office. 2.

Provident Funds (Amendment) Bill—
Motion to consider as passed by the Council of Btate. 2882
Motion to pass. 2883

Statement by —— r¢ Bettlement reached at the Conference recently held
in South Africa. 1068-5T, 1068.

BHUTTO, Ms. W. W. ILLARTBAKSH—
Oath of Office. 3.

BIHAR—
Question re running of convenient through trains between the Capital
of —— and the various mufassil headquarters. 51

BIHAR AND ORISSA—
Question re— .

Action taken on the Resolution relating to the backward tracts in
—  2108.

Appointments of Indisos to the .Indian Civil Bervice in —— sinoe
1924. 339. .

Depression in the coal trade in ——. £339. ' L

Promotion from the Provincial Civil BService to the Indian Civil
Service in ——. 337.

Recruitment for the Indian Army from —. 1041 .

BILASPUR— . o q
Question re construction of a metre gauge railway between — an
Mandla in the Central Provinces. 528-29, 530.

-

8)—
Blnmnt of the Go(mr Gena;I to certain —, 18.
al Tenancy (Amendment _ ‘ o
Bo_n_s- laid on t{le table as passed by the Counoil of State. 746.
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B1LL(8)—contd.
Bengal Tenancy (Amendment)—contd.
Motion to consider. 2085.
Motion to postpone consideration sine die. 2055,
Motion to postpone till Bimla session adopted. 2861.
Children’s Protection—
Motion for leave to introduce. 2068,
Adopted. 2068,
Introduced. 2068,
Code of Civil Procedure (Amendment) (Amendment of section 80)—
Motion for leave to introduce. 387.
Adopted. 387.
Introduced. 387.
Code of Civil Procedure (Amendment) (Amendment of Bection 115)—
Motion for leave to introduce. 586.
Adopted. b7.
Introduced. 57.
Motion to consider. 408-27.
Negatived. 427.

Code of Civil Procedure (Amendment) (Execution of Decrees and

Orders)—
Motion for leave to introduce. 172
Adopted. 172 '

Introduced. 178.
Motion to refer to Select Committee. 404-05.
Motion to circulate. 405-08.
Adopted. 4086:
Code of Civil Procedure (S8econd Appeals)—
Motion for leave to introduce. 103.
Adopted. 104.
Introduced. 104.
Oode of Civil Procedure (Amendment) (Amendment of section 98)—
Motion for leave to introduce. £962.
Adopted. 2062.
Introduced. 2968
Criminal Law Repealing and Amending—
Motion for leave to introduce. 868.
Adopted. 370.
Introduced. 370.
Motion to consider. 854-69.
Curnency—
Introduced. 53.rd the C Bill 5393
Statement regarding the Currency bill . . .
.Motion for Asdiomngment re postponement of the consideration of the
——.  B544-46, 587-808.
Motion to consider. 1748-1815.
Adopted. 1815.
COnsi(Il:erntion of clause 2. 2142-60, 2838-88, 2464-86.
Consideration of clause 3. 2486.
Consideration of clause 4. 1835-05, 2100-42.
Consideration of clause 5. 2486-69.
Motion to pass. 2486-8511.
Motion to pass as amended. 2562.
Adopted. 2062.
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BILL(8)—contd. K

Currency—contd.

Message from the Council of State intimating that that Chamber-had
agreed without any amendments to the ——. 2840,

Petitions relating to the ——. 1378, 1660-61, 1746-47, 2109.

Presentation of the report of the Committee on Petitions regarding
petitions relating to the —. 2185.

Defence Force—
Question re —— in Kenya. 328
Gold Standard and Reserve Bank of India—
Introduced. B58.
Motion to circulate. 0598-102.
Adopted. 102.

Motion to refer to Joint Committee. $737-40.
Adopted. 2740.

Message from the Council of BState intimating the concurrence 'of
that Chamber in the motion for the reference of the —— to & Joint
Committee. 2841.

Nomination of Members of the Legislative Assembly to serve on the
Joint Committee. 2873.

Question re opinions the ——. 738-38.

Hindu Child Marriage—

Motion for leave to introduce. 368.

Adopted. 368. .

Introduced. - 368.
Imperial Baonk of India (Amendment)—
Introdaced. 58.
Message from the Council of State intimating the concurrence of that
Chamber in the motion for the reference of the — to a Joint

Committee. 2841 .
Motion to refer to Joint Committee. 2740.
Adopted. 2740. .
Nomination of Members of the Legislative Assembly to serve on
Joint Committee. 2874.

Indian Bar Councils (Amendment)~—
Motion for leave to introduce. 2983
Adopted. 2963.
Introduced. 2063.

Indian Divorce (Amendment)—
Motion for leave to introduce. 2062.
Adopted. 29863 '

Introduced. T068.

Indian Finance—

Motion for leave to introduce. 1472.
Adopted. 1472,

Introduced. 1472.

Motion to consider. 2562-84.

Motion to refer fo Select Committee. 2564-66.
Negatived. 2566,

Motion to consider adopted. 2588.

QOonsideration of Clause 2. 2508-82.
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BILL(B)—contd.
Indian Finance—contd.
Consideration of Schedule I. 2595-2628.
Consideration of Part I of Schedule II. 2620-33.
Consideration of Part II of Schedule II. 2834-87.
Consideration of Part I of Schedule III. 2668-71.
Consideration of Part II of Schedule III. 2671-73.
Motion to pass. 2873-78.
Motion to pags as amended. 2673-2737.
Adopted. 2737,
Message from the Council of State intimating that that Chamber had

passed the —— with an amendment to clause 2. 2020.
Motion to consider the amendment made by the Council of State.
2820-62.

Adopted. 2052

Motion to agree to the amendment made by the Council of State.
2052-55.
Adopted. 2055.

Indian Forest—
Laid on the table as passed by the Council of Btate. 880.
Motion to consider as passed by the Council of State. 2883.
Motion to circulate. 92884.
Motion to refer to Select Committee. 2884-96.
Adopted. 2897.
Constitution of the SBelect Committee. 2897-99.

Indian Income-tax (Amendment)—
Introduced. 50
Motion to refer to Select Committee. 172-75..
Motion to circulate. 175-Bl.
Motion to circulate adopted. 181.

Indian Law Reports—
Motion for leave to introduce. 387.
Adopted. 367.
Introduced. 367,

Indian Light House— o
Menmﬁ? from the Council of State roeommepdins to .the Legislative
Assembly that the — be referred to a Joint Committee. 840-41.
Motion to agree to the recommendation of the Council of State that
the — be referred to & Joint Committee. $840.
Adopted. es:o.h c e - %50
ituti ommittee. .
ln?ll?;::tifit::i::t.izn t(;1\.;:|:tal:utlnwnl;) (Amendment of sections 20 and 21)—
Motion for leave to introduce. 57.
Adopted. b57.
IntroQuced. B7.
Motion to consider. 319-20.
Adopted. 3%0.
Consideration of clauses, 380-26.
Motion to pass. 325. R

A m' L3 - .
Ma::‘:::mfirom the Council of State intimating that that Ch

agreed without any amendments to the —. T4b.

amber had
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BILL(S)—contd.
In;i)i:nr Limitation (Amendment) (Amendment of ‘Article 182 of Schedule
Motion for leave to introduce. 3908,
Adopted. 304.
Introduced. 304.
Motion to consider. 535-39,
Adopted. 540.
Consideration of clauses. 340-42.
Motion to Pass. 542
Adopted. 542

Indian Limitation (Second Amendment)—
Motion to consider amendments made by the Council of State. 2064
Adopted. 2068.
Motion to agree to the amendments made by the Council of State.
2084, 20065,
Adopted. 2964, 2065.

Indian Merchandise Marks (Amendment)—
Motion for leave to introduce. 887.
Adopted. 367,
Introduced. 368.
Indian Merchant Bhipping (Amendment)—
Introduced. b50.
Motion to refer to Belect Committee, 304.
Adopted. 300.
Presentation of the report of the Select Committee. 2873.

Indian Mines (Amendment)—
Motion for leave to introduce. 2834.
Adopted. 2834.
Introduced. 2834.
Motion to circulate. 2884-40,
Adopted. 2840.
Indian Penal Code (Amendment) (Amendment of section 141)—
Motion for leave to introduce. 366.
Adopted. 366
Introduced. 386. .

Indian Registration (Amendment) (Agreement to sell immoveable pro-
perty of the value of Rs. 100 or more)—
Motion for leave to introduce. 57-58.

Adopted. b58.
Introduced. 58,
Motion to consider. 428,
Adopted. 428.
Motion to pass. 428,
Adopted. 428
Message from the Council of State intimating that that Chamber bad
agreed without any amendments to the ——, 740.

Indian Registration (Amendment)— .
Motion for leave to introduce. 366
Adopted. 366,
Introduced. 3886,
Mation to refer to Select Committee. 818-22,
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BILL(8)—contd.
Indian Registration (Amendment)—contd.
Motion to circulate. 822
Motion to circulate adopted. 825.

Indian Securities (Amendment)—

Motion for leave to introduce. &6.
Adopted. B56.

Introduced. b56.

Motion to consider. 313-14.

Motion to refer to Select Committee, 314-18.
Adopted. 319.

Constitution of the Belect Committee. 533-34.

Withdrawal of the ipstructions to the. Select Committee to report on
the — not later than the 1st March 1027. 2108.

Indian Succession (Amendment)—
Motion for leave to introduce. 387
Adopted. 387.
Introduced. 387.
Motion to refer to Belect Committee. 826.
Motion to circulate. 826-27.
Motion to circulate adopted. 830

Inland Steam-Vessels (Amendment)—

Motion for leave to introduce. 367.
Adopted. 387.
Introduced. 367.

Insolvency (Amendment)—
Motion for leave to introduce. 334.
Introduced. 334.
Motion to consider. 2061.

Adopted. 2061.
Motion to pass. 2062
Adopted. 2062
Interest—
" Motion for leave to introduce. 368.
Adotpad. 368. .

Introduced. 368.
Land Acquisition (Amendment)—
Motion for leave to introduce. 863-68.
Adopted. 368.
Tntroduced. 366.
Motion to circulate. B844-B4.
Adopted. 854.

It (Amendment)— .
M:‘fala.sis Ol‘(l the table as passed by the Council of State.. 746.

Motion to consider as passed by the Council of State. 2874-75.
Adopted. 2875. . .

Consideration of Clause 2. 2875-82.

Motion to pass. 2862.
Adopted. 2882. .

Negotiable Instruments (Amendment)—

Motion for leave to introduce. 36.
Adopted. 56.

Introduced. B6.
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BILL(8)— contd.
Negotiable Instruments (Amendment)—contd.
Motion tb consider. 309-11.
Motion to refer to Select Committee. 311.
Motion to refer to Belect Committee adopted. 812.
Withdrawal of the instructions to the Select Committee to report on
the —— not later than the 18th February 1027. 2108-09.
Provident Funds (Amendment)—
—— as passed by the Council of State laid on the table. 746.
Motion to consider as passed by the Council of State. 2882.
Adopted. 2882,
Motion to pass. 2883.
Adopted. 2883,

Question re—
Exclusion of Indian seamen from the United States of America under
the new American Immigration —. 1041 _
Number of —— certified by the Governor General during 1924-26, eto.
799-800.
Wider publication of —— and Acts. 487-38.
Repealing and Amending—
~—— passed by the Council of Btate laid on the table. 2058.
Motion to consider. 2985,
Adopted. 2065,
Motion to pass. 2968.
Adopted. 2965,

Sea Customs (Amendment)— _
—— passed by the Council of State laid on the table. 2052
Motion to consider. 2083.

Adopted. 2964.
Motion to pass. 2064,
Adopted. 2964.
Bocieties Registration (Amendment)—
Motion for leave to introduce. 368.
Adopted. 368,
Introduced. 368,
Motion to consider. 830-33.
Motion to refer to Select Committee. 833-43.
Motion to consider adopted. 843.
Consideration of clauses. 843-44. .
Motion to pass. 844,
Adopted. 844,
Message from the Council of Btate intimating that the —— was paased
by that Chamber with certain amendments. 12%5.

Steel Industry (Protection)—
Introduced. 58,
Motion to refer to Belect Committee. 104-144.
’ Adopted. 144.
Presentation of the Report of the Select Committes. 542
Motion to consider. 748 . .
Motion to recommit to Select Committee. 746-88.
“Motion to consider. 890.928.
Adopted. 928,
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BILL(8)—concld.
Bteel Industry (Protection)—contd.
Consideration of clause 2. 925-39, 989-1007, 1059-96.
Consideration of Clause 3. 1096-1100. °*
Motion to pass. 1101-14,
Adopted. 1114.
Message from the Council of State intimating that that Chamber had
agreed without any amendments to the —. 1578
Trade Union—
Question re date of passing of —. 202,
Volunteer Police—
Motion to introduce. 2065-86.
Adopted. 2966.
Introduced. 2968.
Motion to circulate. 2066.
Adopted. 2968.
Weekly Payments—
Question re ——. 800.

BIRLA, Mp. GHANSHYAM DAS—

Currency Bill—
Consideration of Clause 4. 1854-62. .
Election of — to the Standing Finance Committee. 17.°
Election of —— to the Standing Finance Committee for Railways. 55.
General Discussion of ths General Budget. 1685-88,
Gold Standard and Reserve Bank of India Bill—
Motion to circulate. 74-76.
Onth of Office. 8. .
Question re admission of third class passengers to the Howrah railway

station. 1303.
Net expansion or contraction of curreney in each of the years 1920-26.
1302,

Number of communal outbreak for each of the years 1900-1826. 1302-03.
Question (Supplementary) re communal representation in the services.
168.
Bteel Industry (Protection) Bill—
Motion to re-commit to Select Committee. 768-71.
Motion to consider. 897, 800, 801, 903, 903.
Consideration of Clause 2. 988-1001.

BLACKEMT, Tux Hovourasie S1r BASIL—

Bengal Tenancy (Amendment) Bill—
Motion to postpone gconsideration of the Bill till the Simla Session.
2061.
Budget Demand for ‘‘ Army Department . 2202, 2302-04, 2ads, 2306.
‘ Customs . 1975.
‘“ Executive Council ”’. 1911 _
‘“ Indian Postal and Telegraph Department . 2008.
‘“ Salt . 21886
Currency .Bill— ’
Introduction of the —. B8.
Motion to consider. 1748-82, 1765, 1770, 1778, 1778, 1774, 1776, 1777, 1779,
1788, 1787, 1708, 1804, 181B.
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BLACKETT, Tre HoxourasLe S1r BASIL—contd.
Currency Bill—contd.

Consideration of clause 2’ 2143, 2144, 2153, 2154, 2841, 2353, 2854, 2857,
1858, 2870, 1871, 1875, 1881, 1858, 1587, 1888, 1889, 1893, 2110, 2113, 2114,
2452, 2483, 24886.

Consideration of clause 4. 1837, 1830, 1843, 1844, 1845, 1848, 1847, 1857,
1858, 1870, 1871, 1875, 1881, 1886, 1887, 1888, 1889, 1863, 2110, 8118, 2114,
2117-18, 2121, 2124, 2135, 2138-40.

Consideration of clause 5. 2490-83, 2405, 2407-09.

Motion to pass. 2499-2500, 2507,

Motion to pass as amendad. 2529, 2530, 3543, 3544, £553-81.

Demand for Excess Grant in respect of—
' Archmology”’. 618, .
‘‘Baluchistan”. 626.
‘““Oensus’’. 623, 624,
“Civil Veterinary Services’. 822, 623.
‘““Education’. 618-19, 620-21.
Posts and Telegraphs Department 618, 616-17.
“Joint Stock Companies’’. 624, ,
“Refunds”. 626 i
‘“‘SBuperannuation Pensions and Allowances’”’. 634, 6286,
“Burvey of India”. 617-18,

Demand for Supplementary Grant in rupowalh-
“Agriculture”¥:632,
““Ajmer-Merwatra'’. 639,
‘‘Archeeology’’. 63l.
“Andamans and Nicobar Islande’’. 639,
“Aviation’”. 633, 635, 1547, 1548, 1549, 1570-73.
“‘Capital Outlay on Currency Note Printing Press’’. 640.
“Capital Outlay on Becurity Printing’’. 639,
“Qivil Works". 637-38,
““Currency’. 637.
‘“Delhi’”’. 638.
“Department of Education, Health and Lands”. 631,
‘“‘Geological Survey”. 681,
““Interest on Miscellaneous Obligations®. 628.
“Irrigation not charged to Revenue’. 0928.
‘““Medical Bervices’’. 632 .
“‘Miscellaneous’. 638,
‘““Miscellaneous Expenditure’. 2055,
‘‘North-West Frontier Province'. 630,
““Public Health"”. 632,
“Refands’’, 639,
‘“Staff, Household and Allowances of the Governor General”. 628-29,

630, 631. ,
““Stamps’’. 62728,
-~ “Btationery and Printing”. 638.

“Superannuation Allowances and Pensivns”. 638.
“Survey of India". 631, '

“General Discussion of the General Budget, 1886, 1500, 15601, 1584,
1600, 1801, 1603, 1604, 1807, 1634, 1660, 1671, 1674, 1676, 1678, 1817-87.

General Dis¢ussion of the Railway Budget. 1132, 1134, 1171,
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BLACKETT, Tue HoNovrasrLe SI1R BASIL—contd.

Gold Standard and Reserve Bank of India Bill—
Introduction of the —, Bb8.
Motion to circulate. 3v-69, 70, 74, 77, 78, 79, 80, 83, 83, 84,
89, 90, 92, 65, 09, 100, 100-02.
Motion to refer to Joint Committee. 2737-38.
Motion for the nomination of members of the Legislative Assembly to
serve on the Joint Committee. 2873.

Imperial Bank of India (Amendment) Bill—
Introduction of the ——, 58,
Motion to refer to Joint Committec. £740.
Motion for the nomination of members of the Legislative Assembly
to eerve on the Joint Committec. 2874.

Indian Finance Bill—

Motion for leave to introduce. 1472.

Motion to consider. 2562-63.

Motion to refer to Belect Committee. 2568.

Consideration of clause 2. 2567, 2578-81.

Consideration of Schedule I. 2603, 2604, 2605, 2608, 2618, 2619.

Consideration of Part I A of Schedule ITI. 2668, 2870.

Consideration of Part II of Schedule II. 2683-88.

Consideration of Part II of Schedule III. 2671, 2872.

Motion to pass s amended. 2073-74, 2706, 2717, 2718, 2710, 2730, 2722,
28435,

Motion to consider the amendment made by the Council of Btate.
2020-22, 2025, 2045, W46, 2047, 2050-61.

Motion to agree to the amendment made by the Council of State.

Indian Income-tax (Amendment) Bill—
Introduction of the —. B59.
Motion to refer to Belect Commitiee. 172.75.
Motion to circulate. 178, 180-81.

Indian Securities (Amendment) Bill—

Motion for leave to introduce. 58.

Motion to cousider, 313-14,

Motion to refer to Select Commiitee, 317, 318-19,

Conftitution of the Select Committee. B534.

Motion for the withdrawal of the instructions to the Select Commit-
tee to report not later than the 1st March, 1927. 2109. .

Introduction of the General Budget for 1927-28. 1453-72.

Motion for Adjournment re postponement of the comsideration of
the Indian Currency Bill. 545, 589, 500, 593-06, 507, 608, 604, 607,

Motion for the election of the Public Accounts Committee. 7.

Motion for the election of the Standing Finance Committee. 86, 2339.

Motion to reduce the Budget Demand for ‘‘Customs’” (Customs
policy, land froatiers, ymuggling of saccharine). 2004, 2006.

Motion to reduce the Budget Demand for “Oustoms’” (Duty on cotton
piece-goods and abolition of the export duties on tea and raw

hides). 1978,
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BLACKETT, Tz HoNourasLe Sir BASIL—contd.
Indian Becurities (Amendment) Bill—contd.

Motion to reduce the Budget Dewmnand for “Customs’” (Export duty
on jute). 1997-1909,

Motion to reduce the Budget Demand for ‘“Customs’’ (Export duty
on rice). 2001-02,

Motion to reduce the Budget Demand for ‘“Customs” (Invidious
distinctions between provinces in the scales of pay of clerks). 1992-
3.

Motion to reduce the Budget Demand for “‘Customs’” (Paucity of
wharfingers in Karachi). 1977.

Motion to reduce the Budget Demand for ‘‘Customs’ (Revision of
specific, ad valorem and protective duties: lax administration).
1683, 1084-86

Motion to reduce the Budget Demand for ‘“‘Executive Council’’ (Atti-
tude of the Government in regard to the constitutional issue). 1920,
1931-34.

Motion to reduce the Budget Demand for ‘‘Railway Board"” (Appoint-
ment of Indians as Members of the Railway Board and rapid
Indianization of Railway Services). 1901

Motion to reduce the Budget Demand for ‘‘Railway Board” (Quin-
quennial review of Capital Programme). 1257.

Motion to reduce the Budget Demand for ‘‘Railway Board”. (Bepara-
tion of Railway from General Finance). 1275-78.

Motion to reduce the Budget Demand for ‘‘Salt”. (Desirability of
increasing the consumption of salt in India and of making India

self-supporting in the matter of Salt). 2189-90,

Motion to reduce the Budget Demand for ‘‘Salt’’. (Griovmeen of the
miners of the Khewra salt mines). 29201-02.

Motion to reduce the Budget Demand for “Salt”. (Manufacture of
palt on the Orissa coast). 2194, 2195-98.

Negotiable Instruments (Amendment) Bill—
Motion for leave to introduce. 58.
Motion to consider. 308, 311.
Motion to refer to Beleet Committee. 312
Motion for the withdrawal of tho instructions to the Select Com-
mittee to report not later than 15th February 1027. 2108, 2109.

Qath of Office. 1.

"Point of order as to whether a particular Demand for Grant can be
discussed for more than two duyl 1318.

. Point of order raised by —— as to whether a motion which is an
absolute nogst:ve or a practical negative such as a motion to leave
only one rupee in & total grant of Rs. 60,000 or so, is in order.
1012, 1916. ,

Point of order raised by —— that & convention should be established
that no cuts in a Demand for Grant should be of such a size as
to debar all other motions. 1915,

Point of order raised by the Honourable the Home Member on Mr.
8. Brinivasa Iyengar’'s motion to omit the Budget Demand for
‘“Railway Board”, as to whether an amendment should be a purely
negative one. 1195, 1198,

Resolution re improvement and expansion of bsnking facilities. 680-
08,
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BLACKETT, Tae Honoumasiz Sir BABIL—contd.

Sea Customs (Amendment) Bill—
Motion to consider. 2963-64.
Motion to pass. 2064.

‘Steel Industry (Protectioa) Bill—
Consideration of clause 2. 1083, 1081.

BOGIE—
Question re through first and second class —— between Ajmer and
Jodhpur for convenience of paasengers. 301.
BOILERS—
Question re— :
Remarks of the Raven Committec regarding locomotive — and roll-
ing stock. Y788,
Renewal of locomotive ——, 2044.

Question re protection to the ——. 949-50,
BOMBAY—

Question re—
Amount of conveyance allowance paid to Inspectors of Post Offices in

Madras, — and Calcutta. 2849-50.

Critical condition of agriculturists in certain parts of the Central
Provinces, —— and Madras. 712-14.

Expenditure on Post Office premises in —. 358-62.

Extension of the principle of recruitment for post offices in Calcutta
and —— to adjacent revenue divisions. 2164-85.

House rents of sub-postmasters in ——. 1473,
Late arrival of the English mail steamers at —. 702-04.
Location of'the Railway Board in Delhi, — or Calcutta. 1518.

Overland Express between —— and Calcutta. 2454-55.
Pay of Commissioner and Assistant Commissioner of Income-tax,
-, 1B611,

Procedure followed in the (General Post Office, —
with the disposal of the foreign parcel mail. 2408,

BOMBAY, BARODA AND CENTRAL INDIA RAILWAY—
See under “‘Railway(s).”

in connection

BOMBAY CENTRAL TELEGRAPH OFFICE—
Question re direct telegraph connection between Poona Oity combined
Post and Telegraph Office and the —. 1521-22.

BOMBAY GENERAL POST OFFICE—
Question re— _
Number of clerks employed in each Department of the —. 2853.
Number of selection grade appointments in the correspondence de-
partment of the Calcutta —. 286%

BOMBAY HOWRAH OVERLAND MAIL—
Question re— _ .
Anticipated return from the —— train. 147.
—  1519.



48 INDEX TO LEGJSLATIVE ASSEMBLY DEBATES.

"

BOMBAY HOWRAH SPECIAL—

Question re continuation by the P. & O. Co. towards the new —.
1489,

BOMBAY LEGISLATIVE COUNCIL RULES—

Question r¢ amendment of rule 24 of the —. 158.

BOMBAY PRESIDENCY—
Question re—
Amalgamation of Coorg with the Madras Presidency and South
Kanara with the —. 280.
Officers in the Income-tax Department in the —. 1511
Recruitment for the Indian Army from the —. 1568-57.

BONE MEAL—
Question re quantity and value of ra.w bones and — exported from
India. 973
BONES, RAW—
Question re quantity and value of —— and bone meal exported from
India. 973.

BOOK(B)—
Question re—
Proscription by the Punjab Govornmont cf a — relating to the
Nabha State. 161.
Proecription of —— under the Press Act. 160-61, 1520.

BOOK REPOTB— .
ion re sale of Gonrnment of India puh!uatwnt at provincial
—, 1518,

BOOKING CLERKS—
Question re¢ long hours of duty of the —— at Mokameh Junction. T717.

BOOKING FACILITY(IES)—
Question re — for third class passengers. 216.

BOOKING OFFICE—
Question re repairs to the —— and waiting room at Delhi Sadar station.
2789, .

BOOKSTALL(8)—
Question re Wheeler’s contract for railway —. 195-07.

BOOK VALUE—
Question re —— and present value of the State Railway Workshop.
1510.

BOSE, M. SUBHASH CHANDRA-—
' Queltlon re—
Attendance of Messrs, 8. O. Mitra and —— at the Leg:s]a.tws Assem-
bly and Bengal Council, respectively. 306,
Health of ——, B548-44.
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BOSE, Dr. SUDHINDRA—
Question re— .
Case of ——, 188-89,
Grant of permission to —— to return to India from America. 2244

BOTANICAL SURVEY—
Budget Demand for “—'. 2319.

BOYCOTT—
Question r¢ Australian seamen of ships intended for China. 879-80.

BRAHMAPUTRA BRIDGE— ! - ol
Question re hardship of extra postage charge on account of — on
Assam Bengal Railway. 279,

BRAHMINI BULLS—
Question re—
Export of cows, oxen and —. 1831.
Judgments of the High Courts of Calcutta, Allahabad and Madras

regarding —. 2241,
BRAHMIN(8)— '
Question re Maharashtra —— in the Army. 191

BRANCH LINE—
Question re—
Construction of —— from Purnea to Muraliganj. 329.
Maintenance of separate Capital and Revenue Accounts for ——~
built on the guarantee of Local Governments. 2918.

BRIDGE(8)—
Question re—
Hardship of extra postage charge on account of Brahmaputra —

on Assam Bengal Railway. 279.

Reconstruction of the —— over the Nerbudda on the Great Indian
Peninsula Railway and the Bengal Nagpur Railway in the district
of Jubbulpore, ete. 815.

Underground —— for traffic at the railway crossing near Meerut

City station. 1040.

BRITISH FIRMS—

Question re— )
Discount allowed to Government on the purchase of agricultural

implements manufactured by —. 2521
Issue of instructions to the Punjab Government regarding the use
of ploughs and agricultural implements manufactured by —.

2520.

BRITISH GUIANA— .
“Question re emigration of Indians t¢ —. 356.

BRITISH LINE—

Quostion re purchase by Government of & —— operating on the coast of
Tndia, ete. 1182
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BRITISH NAVY—
Question re relation of the proposed Indian Navy to the — Ls27.

BRITISH REGIMENTS—
Question re arrangement for the married families of —— sent to ('hiua.
1855.

BRITISH TROOPB—
Question re—
Canteen Service for —— in India. £337.
Closing of the rest camp for —— at Deolali. 145-46.

BUDGE BUDGE—
Question re provision of quarters for the Assistant T. R. R. at —- on
the Eastern Bengal Railway. 1648

BUDGET—

Demands for Grants—

Demand No. 18 (Customs). 1975-2008.

Demand No. 17 (Taxes on Income). 2314.

Demand No. 18 (Salt). £188-2208.

Demand No. 10 (Opium). 2314.

Demand No. 20 (Stamps). %314.

Demand No. 21 (Forest). 2315

Demand No. 22 (Irrigation —— including Working Expenses.
—— Navigation, Embankment and Drainage Works). 2318.

Demand No. 23 (Indian Postal and Telegraph Department). 2009-
34, 2054-2101.

Demand No. 24 (Indo-European Telegraph Department —— includ-
ing Working Expenses). 2315, _

Demand No. 25 (Interest on Debt and Reduction or Avoidance »f
Debt). 2318.

Demand No. 28 (Interest on Miscellaneous Obligations). 2315,

Demand No. 27 (Staff, Household and Allowances of the Governor
General). 2315.

Demand No. 28 (Executive Council). 1911-73, 1075.

Demand No. 29 (Iegislative Bodies). 2316.

Demand No. 30 (Foreign and Political Department). 9318

Demand No. 31 (Home Department), 2316,

Demand No. 32 (Public Bervice Commission). 2318,

Demand No. 33 (Legislative Department). 2316.

Demand No. 34 (Department of Education, Health and Lands).
2318,

Demand No. 35 (Finance Department). 2317,

Demand No. 38 (Reparation of Accounts from Audit). 2317

Demand No. 87 (QCommerce Department). 2317.

Demand No. 38 (Army Department). $908-40.

Demand No. 39 (Department of Industries and Labour), 2317,

Demand No. 40 (Oentral Board of Revenue). $317.

Demand No. 41 (Payments to Provincial Governments on account
of administration of Agency subjects). 2317.

Demand No. 42 (Audjt). 2318,
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BUDGET—contd.
GENERAL—contd.
Demands for Grants—contd.

Demand No.
Demand No.
Demand No.
Demand No.
Demand No.
Demand No.
Demand No.
Demand No.
Demand No,
Demand No.
Demand No.
Demand
Demand No.
Demand No.
Demand No.
Demand No.
Demand No,
Demand No.
Demand
Demand No.
Demand No.
Demand No.
Demand No.
Demand No,
Demand
Demand
Demand
Demand
Demand
Demand
Demand
Demand
Demand
Demand
Demand No.
Demand
ngand
Demand
Demand
Demand

No.
No.

No.

Demand No.

for Indin).

Demand No.

No.

No.

No.
No.

No.

No.
No.
No,

No.

No.
No.
No.
No.
No.
for India).

43 (Administration of Justice). 2318.
44 (Police). 2318,

45 (Ports and Pilotage). 2318,

468 (Burvey of India). 2318,

47 (Mecteorology). 2318, :
48 (Geological Burvey). 2318

49 (Botanical Survey). 2319.

80 (Zoological SBurvey). 8316.

51 (Archmology). 2319,

52 (Mines). 2319.

53 (Other Bcientific Departments). 2319,
84 (Education). 2319,

55 (Medical Bervices). 2320,
58 (Public Health). 2320.

57 (Agriculture). 2320.

58 (Civil Veterinary Services).
50 (Industries). 2320,

680 (Aviation). 2320-21.

61 (Commercial Intelligence and Btatistios). 2321.
62. (Emigration — Internal). 232l.

63 (Emigration — External). 2322,

84 (Joint-Stock Companies). 2322,

65 (Miscellaneous Departments). 2322.
68 (Indian Btores Department). 2322

687 (Currency). 2322

68 (Mint). 2382

60 (Civil Works). 2322

70 (Superannuation Allowances and [Pensions). 2323.
71 (Btationery and Printing). 23823.

72 (Miscellaneous), 2323.

73 (Refunds). 2323.

74 (North-West Frontier Province). 2323.

%5 (Baluchistan). 2323.

76 (Delhi). 2324.

77 (Ajmer-Merwara). 2324

78 (Andamans and Nicobar Islands). 2324.

79 (Rajputana). 2324, '

80 (Central India). 23M..

81 (Hyderabad). 2324. .

82 (Expenditure in England-—Secretay of State
2325, o

83 (Expenditure in England — High Commissioner
2395,

84 (Capital Outlay on Security Printing). 8325.

2320.

Demand No. 85 (Forest Capital Outlay). 2328.

Demand No. 88 (Trrigation). 2325.

De.ma:d No. 87 (Indian Posts and Telegraphs). 2325.

Demand No. 88 (Indo-European Telegraphs). 2388.

Demand No. 89 (Capital Outlay on Currency Note Printing Press).
2328. -
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BUDGET-concld.
GENERAL—cOntd.

Demands for Grants—conid.

Demand No. 80 (Capital Outlay on Visagapatam Harbour). 2386,
Demand No. 91 (Commuted Value of Pensions). 2398

Demand No. 82 (New Capital at Delhi). 23%.

Demand No. 83 (Interest-free Advances). 2336

Demand No. 8¢ (Loan and Advances bearing Interest). 2337

General Discussion of the ——. 1579-1642, 1661-1737.

Introduction of the —— for 1097-85. 1488-T%.

Messages from His Excellency the 1Governor General regarding dates
for the presentation of the — to the Council of State and the
Legislative Assembly for the subsequent stages in respect there-
of in the two Chambers. 979.

Rairway—

Demand No. 1 (Railway Board). 1194-1235, 1226-48, 1851-1300, 131§
74.

Demand No. 2 (Inspection). 1374-79.

Demand No. 3 (Audit). 1393, .

Demand No. 4 (Working Expenses : Administration). 1383-1440.

Demand No. 5 (Working Expenses : Repairs and Maintenance and
Operations). 1440-50,

Demand No. 6 (Companies’ and Indian States’ Share of Surplus
Profits and Net Earnings). 1480

Demand No. 7 (New Construction). 1451,

Demand No. 8 (Open Line Works). 1481.

Demand No. 9 (Appropriation to Depreciation Fund). 1450.

Demand No. 10 (Appropriation from Depreciation Fund). 1451

Demand No. 11 (Miscellaneous). 1451,

Demand No. 12 (Appropriation to the Reserve Fund). 1451

Demand No. 14 (ftrategic Lines). 1451.

Demand No. 15 (Stratogic Lines). 1452

General Discussion of the —, 1120-80,

Introduction of the — for 1827-28. 980-88,

Message from His Excellency the Governor General regarding dates
for the presentation and discussion of the —. B531-32,

Question re adjustment of the amount shown against abandoned
projects in the Explanatory Memorandum on the — for 1927-88.

2916-17.
BUILDING(8)— . *
Question re total expenditure on Government —— in New Delhi, 789-90.
BUJRUKDIGHI—

Question re location of —— post office in a central village. 1738-39.

BUNDER ABBAS— .
Question re contributions to the maintenance of aerodromes at Bushire

—— and Charbar. 13056-08.
BUNGALOW(B)—

Question re— N
Asscssment of rent for officers’ —— nnd olerks’
Delhi. 2865,
Electric bulbs in quarters and —~— in New Delhi. 521
Rents for quarters and —— in New Delhi, 520-21.

quarters in New
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BURDWAN—
Question re—
Motor service between —— and Sehara Bazar. 2418-17.
Overworked clerks in the office of the Superintendent of Post Offices
at —, 721, '

BURDWAN, MAHARAJA OF—
Question re speeches delivered by the — in England. 1037-38.

BURGLARY(IEB)—
Question re—
iPrevention of —— at stations on the South Indian and the Madras
and Southern Mahratta Railways. 950.
Theft and — in New Delhi. 349,

RURMA—
Question re—

Annual additional expenditure to be incurred for services in —— a8
a result of the recommendations of the Lee Commission. 2487,

Burmanisation of Departments under the Government of India in
—, 35l. '

Chinese Advisory Board of —. 2458,

Connection of Akyab with the main railway line in Burma. 2585.

Export duty on rice and petroleum cess in ——. 2458

Number of Imperial Officers serving in —— in 1918 and 1926. 2456.

Opening of new branches of the Imperial Bank of India, — etc.
2948.

Prohibition of the slaughte- of cattle for the meat trade in —. 790.
Proportion of Muhammadans in the subordinate Accounts, Customs,

Posts and Telegraph Departments in —. 350.
Railway between India and —. 351.
Total amount of revenue realised from — in 1924-25. 2457.
BURMANISATION—
Question r¢ —— of Departments under th~ Government of India in
Burma. 351

BURMA RAILWAYS—
See under ‘‘Railway(s).”

BUSHIRE— )
Question 7 contributions to the maintenance of aerodromes at ——,

Bunder Abbas and Charbar. 1305-08.

BUBSINESS— ' .
See under “‘Statement of Business.
RI— . '
nU"lC‘EAmwtion re construction of a railway from Batala 1ia —— and Patti
to Lahore. 520.
»
nUxQﬁE:t:i.on re running of a shuttle train from —— to Mokameh on the

Fast Indian Railway. 2423.



b4 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

C
CADET(S)—
Question r¢ training of — on the training ship “Dufferin”. 250192,
‘CALCUTTA—

Question re—
Allowances of officers of the Oudh and Rohilkhand Railway transferred

to ——. 20080.
Amount of conveyance allowance paid to Inspectors of Post Offices
in Madras, Bombay and ——. 3849-50,

Contra.ct with Mesers. Garage & Co., Madras, for the conveyance of
mails in —. 2010.

Digcontent in the Customs Service in ——. 707-08,

Disposal of the Foreign Parcel Mail in the General Post Iffice, ——.
2407.

Employment of leave reserves in the Registration and Parcel Depart-
ments of the General Post Office, —. 2409,

Extension of the principal of recruitment for post offices in — — uund

‘Bombay to adjacent revenue divisions. 2164:65,
Grant of overtime allowance for work in connection with the -Iu;poml
of the inward foreign parcel mail in the (GGeneral Post Office, -—.

2408.
Increase in losses of parcel bags and insured articles during the regime
of Mr, C. D. Rae, Presidency Postmaster, ——. 240809,

Judgments of the High Courts of ——, Allahabad and Madras regard-
ing Brahmani bulls. £241.

Late delivery in —— of articles posted in villages served by the
Chotkhand Post Office. 2415,
Location of the Railway Board in Delhi, Bombay or —- . 1518,

Number of clerical staff and Inspectors translerred from Lucknow to
-—— from the different head offices of the East Indian Railway.
2050.

Overland Express between Bombay and ——. 2454-55.

Removal of the railway offices from Lucknow to —-. 164,

Rent for office buildings for the Traffic Audit Office of the East Indian
Railway at ——. 2051.

Savings effected by the contract system of conveyance of mails in
—,  2410.

*  Transfer of certain offices of the East Indian Railway fromn Lucknow
to —. 2051-52.

Transfer of the Imperial Record Department from —— to New Delhi.

1389.

CALCUTTA GENERAL POST OFFICE—
Question re—

Number of clerks employed in each Department of the —-, etc.
2853,

Number of selection grade appointments in the correspondence depart:
ment_of the —. 2851, . -

OALOUTTA POSTAL AUDIT OFFICE—
See under ‘‘Postal Audit Office, Calcutta.”
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CALCUTTA PREVENTIVE SERVICE—
Question re supersession in the ——. 708-09.

CALCUTTA TELEGRAPH CHECK OFFICE—
See under “Telegraph (Engineering) Office, Calcutta.”

CALCUTTA TELEGRAPH (ENGINEERING) OFFICE—
See under “Telegraph (Engineering) Office, Calcutta’.

“CALIFORNIA”, B.8.—
Question re requisitioning by the Army Department of third class
accommodation on the —. 729,

CANADA-~
Question re—
Civil aviation schools in Australia, —— and Japan. 1501-02,
Contributions of India, Great Britain, Australia, —, South Africa
to the League of Nations. 942-43.
Purchase at cheap rates in Malabar of timber of the qualily supplied
by —— and Australia. 1391.

CANDIDATE(S)—
Question ¢ advisability of removing restrictions regarding the use of

conveyances by —— for election. 288.
CANTEEN SERVICE—
*  Question rg¢ — for British troops in India. 2337.

CANTONMENT(8)—

~ Question re—
Annual expenditure on —— fund office establishment in third class

-——. 9872-73.

—— Fund net receipts and expenditure for 1925-28 in respecl of ——
without eleeted or nominated boards. 2872.

Qualifications of persons entrusted with the preparation of assessment
list in ——. 2873,

CANTONMENT ACT—
See under “‘Act(s)’’.

OANTONMENT AUTHORITY—

Question re—
Action of the — in Peshawar in regard to Bungalow No. 2, Roos

Keppel Lane. 2580.
Functions of the Asgessment Committee appointed by the —— under
gection 68(8) of Act II of 1024. 2443,

TONMENT BAZAR—
OM?Queation re street names in —— area of Hyderabad Sind. 195.

' ONMENT BOARD(8)—
Cﬁﬁelﬁm re transfer of the power of trying cases under the Cantonment

Act to magistrates unconnected with ——. 2560
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CANTONMENT FUND—
Question re—
Annual expenditure on —— office establishment in third olass cantcan-
ments. 2872-73.

— mnet receipts and expenditure for 1935-26 in respect of canton-
ments without elected or nominated boards. 2872

CAPITAL AND REVENUE ACOOUNTS—
Question rc¢ maiutenancs of separate —— for branch linese built on
the guarantee of Local Governments. 2918.

CAPITAL AT CHARGE—
Question re transfer of rupees three crores on account of rolling stock
from the —— of commercial lines to the —— of strategic lines. 148-
49.

CAPITAL EXPENDITURE—
Question re deficient earnings on — on Btate Railways. 212.

CAPITAL OUTLAY ON CURRENCY NOTE PRINTING PRESS—
Budget Demand for “—''. £3%6.
Demand for Supplementary Grant in respect of ‘'—''. 640

CAPITAL OUTLAY ON BECURITY PRINTING—
Budget Demand for ‘—'". %3%8.
Demand for Supplementary Grant in respect of ‘‘—'‘ 632

CAPITAL OUTLAY ON VIZAGAPATAM HARBOUR-—~ ¢
Budget Demand for “—"". 23%6.

CAREER(8)—
Question re publication of information relating to —— in Governm.ent
service. 515-16. ’

CARETAKERS—
Question re— -
—— for the -Secretariat Buildings and the Council House in New
Delhi. 2763-65.
Number of — in charge of the Government of India and Council
Buildings in Simla and Delhi. 2765.

CARRIAGES—
Question re cost of various types of —— in use on the Railways. 243%-
a3,

CASH CERTIFICATE(8)—
Question r¢ advertising of unclaimed postal ——. 183-84.

CASH OVERSBEERS—
Question re reduction of the pay of —— in the postal service. 1821

CABTING VOTE-
~— of Mr. President given to Mr. A. Rangaswami Iyengar’s mot?on
to omit amendment No. 1 in Part II of Schedule TT to the Indian
Finance Bill. 2659
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CASTOR CAKE—

Question re—

—— and cake dust sold yeurl} at the Manauri workshop on the East
Indian Railway. 1480.

Disposal of —— and cake dust at Manauri station on the East Indian
Railway. 1480,
Places on the different Railways where — or cake dust is uvailable,
1480.
Price of —— and cake dust. 1480,
CASUAL LEAVE—
Question re — of postmen and menials in Post Offices. 953.
CATTLE—
Question re prohibition of the slaughter of -—— for the Burms meat
trade. 780.
CATTLE BREEDING—
Question re cows slaughtered for food and ——. 397-98.

CAVALRY SQUADRONS—
Question re¢ formation of Territorial —, etc. 2253-54.

CAWNPORE HARNESS AND SADDLERY FACTORY—

Question r¢ purchase of raw hides for the —— 2858-59.
CENSORSHIP—

Question r¢ —— of telegrams to the Members of the Legislature regard-

ing the recent situation at Kharagpur. 1877.

CENSUS—

Demand for an Exceas Grant in respect of “—''. 623-24
CENTRAL ADVISORY COUNCIL FOR RAILWAYS—

Election of members for the —. 532,

Motion for the election of a panel for the —. 303.

Question re subjects laid before the —. 1897,

Result of the election of members to the Panel for the —--. 85486,

CENTRAL ART INSTITUTE— )
Question re¢ establishment of a —— at Delhi. 2422

L J
CENTRAL BOARD OF REVENUE—
Budget Demand for ‘“‘—"", 2317,

CENTRAL DRAWING COLLEGE, LAHORE— . .
Quention re names of candidates sent' to the — and the Modical College

Lahore, for training. 2180-81.

CENTRAL GOVERNMENT—

tion ro— , .
Qu}fglidmrs in the offices ‘under the —— in the Provinces.- 1310.

Revision of the leave and pension rules of inferior servants emploved
under the —— 1634 .
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CENTRAL HAJ COMMITTEE—

Question r¢ ——. 9338,
CENTRAL INDIA—
Budget Demand for “—'. 2324,

OENTRAL INDIA AGENCY—

Question r¢ annual income and expenditure of the Manpur Pargana in
the —. 9040.

‘CENTRAL MILITARY PENBION AUDIT OFFICE—
Question re formation of 8 —. 1514

<CENTRAL PROVINCES—

Question re—
Construction of a metre gauge railway between Bilaspur and Mandla in
the —. 538-29, 530.
Critical condition of agriculturists in certain parts of the —
Bombay and Madras. 718-14.

CENTRAL PUBLICATION BRANCH—
Question re qualifications of Mr, Godle:, Manager of the —-. TH8-97.

CENTRAL REVENUES, ACCOUNBANT GENERAL—
Question rg—
Additional staff for reorganisation work in the oftice of the —-
2792-83.
Recruitment of clerks in the Office of the —--. 2783-84

‘CERTIFICATE(8)—
Question re—
Grant of a —— to Dr. Ram Kishan, private medical practitioner of
Pattoki, for services rendered by him to injured passengers during
the collirion at Harpa. 802.
Grant of a permanent unrestricted Auditor’s — to Mr. C. M. Siva
Prakasam. 2242

OEYLON—
Question 7e annual reports of the agents in —— and the Muluy States
regarding tha moral and material progress of Indian emixrants. 1038

.
CHAIRMAN(MEN)—
Message from H. E. the Viceroy appointing Mr. M. Ruthnawum to be
——— nf the Legislative Assembly. 1.
Nomination to the Pane] of —:. 171

CHAKTA—
Question re¢ railway line from —— to Karnowl op the Bengal and
North-Western Railway. B19,
[]
OHALISGAON—
Question re rash act of a soldier at —— station. 154-83.
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CHALMTRS, Me. T. A.—
Oath of Office. 1301.

CHAMAN LALL, Mr. .
Budget Demand for “Army Department.” 2289-97, 2304,
Currency Bill—
Motion to consider. 1778.
Motion to pass as amended." 2545,
Demand for Supplementary Girant in respect of—
“Audit”. (Railways.) 2830-32.
“Aviation.” 1115 20.
Election of —— to the Standing Finance Committee, 1927-23 2679,

Indi»n Finauce Bill—
Motion to agree to the amendment made by the Couucil of State.
2054,
Motion to pass as amended. 2714-15.

Indian Mines (Amendment) Bill—
Mntion to circulate. 9835-37, 2838-39,
Motion for Adjournment to discuss the strike at Kharagpur on the
Bengal Nagpur Railway. 976, 1021-25, 1026-27.
Motion to reduce the Budget Demand for ‘““Ariny Department.” (Gen-
eral policy and expenditure.) 2275, 2283
Motion to reduce the Budget Demand for “Indian Postal and Telegraph
Department” (Low salaries of postal clerks, peons and subordinate
services and inadequate pensions to retired subordinates). 2018-24.
Motion to reduce the Budget Demand for ‘‘Indian Postal and Telegraph
Department”’ (Policy pursued by the Department in general). 2912
Motion to reduce the Budget Demand for ‘“Railway Board'’ (Aponointment
of Indians as Members of the Railway Board and rapid Indianisation
of the Railway Services). 1221 )
Motion to reduce the Budget Demand for ‘‘Railway Board” (Grievances
of rubordinate railway employees). 1338, 1341.
Oath of Office. 183
‘Question re—
Action taken on the recommendations of the Indian Auxilary and
Territorial Forces Committee. 2844.
Adgvance of a house building loan to Mr. G. Zakria Khan, an officer
of the North Western Railway. 2807, ’
Advance of house building loans to railway employees. 2007,
Allegations against Mr. Govindan Nair, acting head clerk of the Nilgiri
e Postal Division. 2848.
Allgwances to telegraph peons during sickness. 1128,
Amount of conveyance allowance paid to Inapectors of Post Offices in
Madras, Bombay and Calcutta. 2848-50.
Amount of houge rent granted to telegraph peons where no quarters
are provided. 1124.

Amount of pension paid to the Director General, Posts and Tele-
graphs, on retirement after full servico. 1126-27. )
Amount of pension paid to telegraph peons after 32 years’ service.

1125.
! cost of repaits to railway wagons. 7B5. .
i:-ltlil;: in the Mﬂslim Outlook regarding the formation of a White

League in New Zealand. 9845.
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CHAMAN LALL, Mr.—contd.

Question re—contd.

Articles iv the Muslim Outlook regarding the pitiable condition of
Mr. Salaman, a native of Amritsar, now resident in Auckland, New
Zealand. 2845

Article under the caption “‘Savings Bank Department’’ in the Septem-
ber issue of the general letter of the Madras Circle Postal Union.

K&y

Boycott by Australian seamen of ships intended for China. 879-80.

Classification of telegraph peons as menials. 1123.

Clothing supplied to telegraph peons. 1127-28.

Construction of new railway stations on State Railways. 79T

Cost of an ‘“At Home” given to Khan Sahib G. Z. Khan, Assistant
Audit Officer, North-Western Railway. 2805,

Cycle allowanco of telegraph peons. 1124.

Delivery by telegraph peons of messages beyond a five mile radius.
1125,

Delivery of coal purchased for Btate Railways. 7964,

Delivery of “C.Q.” telegrams by telegraph peons. 1128

Despatch by the self-governing Dominions of troops to China. 880.

Difference between attached and subordinate offices of the Government
of India. 2846-47. .

Eligibility of telegraph peons for ‘gra-tuitien and pensions. 1125

Employment of the Indian Army outeide India. 1654,

Engineering contracts on the Great Indian Peninsula Railway. 791-
92.

Expenditure on the despatch of Indian troops to China. 9338-39.

Expenditure on the erection of workshops for State and Company-
managed Railways. 798,

Expenditure on troops sent out of India. 873

Grant of three days' allowance to the outdoor staff attending the:
“At Home' to Khan S8ahib G. Z. Khan, Assistant Audit Officer,
North-Western Railway. 2003-07.

Inadequacy of the number of selection grade appointments in the
Madras General Post Office group. 2853-54.

Increase of the establishment of the correspondence department of the
Madras General Post Office. 2850-51,

Indians in the traffic or loco. service drawing salaries of more than
Rs. 1,000 = month. 799,

Larger use of British typewriters in Government offices 7445.

Minimum pay of telegraph peons. 1124,

Names of Members of the Railway Board who have retired cfuring
the last eight years. 799.

Number and cost of wagons purchased in India and abroad since.1910-
20, 7oK-09.

Number cf Bills certified by the Governor General during 1924-28. ete.
709-800.

Number of clerks employed in each department of the Calcutta,
Bombay and Madras General Post Offices. etc. 2852.

Number of Indians, Europeans and Anglo-Indians drawing salaries of
more than Rs. 350 a month on Btate Raijways. 709.

Number of selection grade appointments in the correspondence depart-
ment of the Caleutta, Bombay and Madras (leneral Post Offices.
2851,
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“CHAMAN LALL, Mg.—contd.
Question re—contd,

Number of town sub-offices in Madras city which justify seclection
- grade appointments. 2853.

Office hours of Muslims in the office of the Deputy Accountant Gen-
eral, Posts and Telegraphs, Delhi, during the Ramzan, 2847-44,
Payments made to Consulting Engineers for State Rail#ays in respect

of fees, inspection charges, etc. 793
Payments to telegraph peons for the delivery of telegrams. 1128
Promotion of postmen to the rank of assistant postmasters. 1128,
Provident fund for telegraph peons. 1125
Provision of electric fans in the Post Offices in Madras City. 2854,

Provisior of electric fans in the Railway Mail Service office in Madras,
ete. 2849,

Punishments inflicted by Lieut. Shujut Ali, Buperintendent, Railway
Mail Service, “T’’ Division. 2854,

Purchase by the Government of India about the time of the Armistice
of American wagons destined for Russia. 792

Purchase of coal for Railways. 794.

Qualifications of Mr. Golder, Manager of the Central Publication
Branch, 796-97.

Refund of a sum of money rectvered from Mr. K. V. Ramiah, a postal
clerk in the Nilgiri Division. 2847-48.

Reduction of the allowance per message paid to telegraph peons.
1124-25.

Reduction of the purchases for railways made by the Director General
of Stores in London. 705-98.

Remarks of the Raven Committee regarding locomolive boilers and
rolling stock. 795.

Removal of the Flower Bazar Post Office in Madras to a more suitable
building. 2850,

Revised scale of pay of the Subordinate Accounts Servica, Civil and
Postal and Telegraph Audit Offices under the Auditgr General.
2843.

Sanction of additional staff for the Savings Bank Departrment of the
Madras General Post Office. 2852-53.

Serapping of locomotives and wagons in use on railways. 795.

Selection of candidates for appointment in the second grade, Superior
Traffic Branch, Telegraph Department. 2844,

Pettlement of outstandings with the War Office. 802.

Strike at Kharagpur on the Bengal Nagpur Railway. 870-73,

Strike on the Bengal Nagpur Railway. 1249-50.

Supersession of Senior Travelling Ticket Examiners of the North
Western Railway. 2004-06.

Time-test of the Railway Mail Service. 2848.

Travelling Ticket Examiners of the North-Western Railwav. 2005-00.

Unserviceable underframes on the North-Western Ry. 783

Weekly Paym]ents ]ti:ll.) 800.

i Supplementary) re— .
th:::aﬁkérn r?:;r the Secretariat Buildings and the Council House 1in

New Delhi. 2784
Con‘:s:‘;butinns of India, Great Britain, Australia, Canada and South

‘Africa to the League of Nations. - 842-43,

-—a
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CHAMAN LALL, Mr.—concld.
Question (Supplementary) re—contd,
Devanagr: script on silver coins. 515,
Electric fans in third class railway carriages. 2761, £72.
Ixpenditure on the Royal Commission on Agriculture. 277,
Inudequate pay of the lowest staff on the Bengal Nagpur aud South
Indian Railways. 386,
Introduction of legislation regarding the machinery fur scttling
labour disputes. 710.
Memorial to His Excellency the Viceroy from Mr. Satvenclrr Chandra
Mitra, a political detenu, 2856.
New buildings for the office of the High Comtmssloner for India in
London. 2772.
Number of Indians employed in the Secretariat of the League of
Nations and the International Labour Office. 944,
Participation of 36 clerks of the postal department, Rawalpindi, in
an election campaign of a particular candidate for the Legislative
Assembly. 2245, 2246.
Provision of medical facilities for the wives and children of Indian
troops in the New Delhi Cantonment. 2911.
Recruitment of Indians to the Superior Services from the Provincial
Services. 336.
Belection of experts for the Economic Conference to be held under the
uuspices of the League of Nations. 712
Speech of the Maharaja of Benares regarding the Reforms. %10
Strike at Kharagpur on the Bengal Nagpur Railway. 817 885.
Training of Indian boys for the Royal Indian Navy. 788
Transfer of locomotives from the North-Western Railway to other
State worked Railways. 2012.
Wheeler's contract for railway bookstalls. 198-97.
Resolution re—

Release of the Bengal detenus. 457, 469.

Treatment of the Santhal Parganas as a backward tract. a5h-61.
Steel Industry (Protection) Bill—

Motion to consider. 809.

Coniideration of clause 3. 1006-99.

CHAMPADANGA—
Question re construction of a Railway from —— to Tarakeshwar. 1738.

CHANDAUSI—
Question r¢ railway training school at —. 1007-08,

CHANDIL-BARKAKHANA RAILWAY—
See under “Railways’’.

-

‘CHAPLAINS—
Question r¢ number of Roman Catholic —— attached to the Army in

India. 2450-51. .

Question re ntributions to the maintenance of aerodromes at Buchire,

COHARBAR—
Bunder Abl(;\ and ——. 1305-08.
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CHARGE ALLOWANCE—

Question r¢ —— drawn by upper division men holding charge of a

Routine Section or Issue Branch in the Government of India Fecre-
tariat. 2519,

CHARITABLE PURPOSES—
Question r¢ assessment to income-tax of amounts paid by their customers

to commission agents for ——. 2447-48.
CHARBADDA—
Question r¢ construction of a railway from — to Swabt in the

Peshawar District. 2403.

CHATTERJFE, Basu JIBAN LAL—

Question r¢ early release on medical grounds of —, a political detenu.
1817-18.

CHATTFRJEE, Basv SATCHIDANANDA—
Question re grant of advance increments in the time-scale to - —— of the
officc of the Director Gensral, Posts and Telegraphs. 742-43.

CHATTFRJEE, Mr. A. R.—

Question re¢ appointment of Messrs. B. Ganguly and —- to act as
Superintendents of Post Offices in the Bengal and Assam Cirole.
2415.

CHAUKIDARS—

Question re¢ appointment of —— for Indian Clerks’ Quarters in New

Delhi. 2460.

CHECKERS OF THE INLAND SECTION—

Question r¢ distinction between —— and pairers of the Pairing Section.
1048-50.

CHEQUES—
Question r¢ abolition of stamp duties on —. 327.

CHERAMBADI—
Question re— )
Inspection of the post office at —— by the Superintendent of Pnst
Offices, Nilgiri Division. 1729-30.
Stoppage of increment of the Sub-Postmaster of the Post Office:
at ——. 1730-31.

CHETTY, Mr. R. K. SHANMUKHAM—
Currency Bill—
Consideration of clause 2. 2301-83.
Consideration of clause 4. 2114, 2118-22.
Consideration of clausedh.d 2406-97.
- i ass as amended. 2545.
Di{rgi:::; gzrpfm Excess ,Grant in respect of ‘“Indian Posta awd Tele-
graphs Department.” 618, 617.
Demand for Supplementary Grant in respect of—
“Aviation”. 635, 1565-67. '
“Btamps.” 627.
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CHETTY, Mr. R. K. SHANMUKHAM—contd.
Election of —— to the Standing Finance Committee for Railways. Bb5.
General Discussion of the General Budget. 1688-71, 1720.
General Discussion of the Railway Budget. 1164-66.

Gold Btandard and Reserve Bank of India Bill—
Motion to circulate. 82-886.

Indian Finance Bill—

Consideration of Part II of Schedule II. 2642-43.

Motion for Adjournment re¢ despatch of Indian troops to China. B53.

Motion for Adjournment re postponement of the consideration of the
Indian Currency Bill. 543.

Motion for Adjournment to call attention to the decision of the Govern-
ment of India not to publish the Report of the Indian Deputation to
Fiji. 401-02.

Motion to reduce the Budget Demand for ‘‘Railway Board’ (Appoint-
ment of Indians as Members of the Railway Board and rapid Indiani-
sation of the Railway Services). 1216.

Motiun to reduce the Budget Demand for “ Railway Board 7. (Separa-
tion of Railway from General Finance). 1278-79.

Motion to reduce the Budget Demand for “Working Expenses:
Administration” (Railway) (Over-employment of Europeans in new
posta created and vacancies filled). 1438-37. :

Motion to reduce the Budget Demund for ‘‘Working Expenses:
Administration” (Railway) (Bupervision and the charges claimed under
that head ) 1406.

Motion to reduce the Budget Demand for “Working Expenses:
Repairs and Maintenance and Operation” (Railway) (Repairs and
mairtenance charges of rolling stock). 1440-43, 1444,

Negotiable Instruments (Amendment) Bill—

Motion to refer to Select Committee, 312,
Ouath of Office. 2.
Question »+ grant of a permanent unrestricted Auditor’s certificate to

Mr. C. M. Siva Prakasam 2242

Question (Supplementary) re—

Co-option of members of the Standing Finance Committee for Rail-
ways as members of Railway Advisory Cominittees. 878,
indian representation on the Fiji Legislative Council. 7%
Inferior quality of stationery supplied to Members of the Legislafive
Assembly. 1387.
Names, quslifications, period of service and posts now flled by the
threc most senior Indians in the Railway Service. 816,
New buildings for the office of the High Commissioner for India in
London. 2772, 2773.
" Number of Indians employed in the Secretariat of the League of
Nations and the International Labour Office. 943-45.
Opéning of a Government stationery office jn the Council House for the
sale of Government publications to non-official Members. 812-13.
Publication of the Report of the Fiji Deputation. 357
Resolution re treatment of the Santhal Parganas as a backward tract.

667.
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CHETTY, Me. R. K. SHANMUKHAM—concld.
Steel Industry (Protection) Bill—
Moucn to re-commit to Select Committee. 757-63.
Motion to consider. 894.
Consideration of clause 2. 928-930, 1070.

CHIEF AUDITOR, NORTH-WESTERN RAILWAY—
Question re increase in the number of Sikhs employed in the Offices of
the Agent and the —. 964.

CHIEF CLERK(S)—
Question re —— of the Divisional Offices of the East Indian Railway.
715-16.

CHIEF COMMISSIONER OF DELHI—
Question r¢ employment of Mussalmans in the office’ of the —. 167-
88. .

CHIEF COURT JUDGES—
Question re total strength of High Court and —, showing number of
Muhammadans. 281-82.

CHIEF JUSTICE OF HIGH COURTS—
Question re appointment of Vakils as ——. 2035.

CHIEF MINING ENGINEER—
Question 7 salaries of the — and his Staff. 148.

CHIEF OF THE GENERAL STAFF BRANCH—
Question re non-employment of Indians in certain sections .of the —.

1741-42.
CHIEF STOREKEEPERS, STATE RAILWAYS—
Question re ——. 1043.

CHILDREN’S PROTECTION BILL—
See under “‘Bill(s)’’.

CHINA— :
Message from His Excellency the Viceroy disallowing the motion of
Mr. S. Srinivasa Iyengar to move the Adjournment of the House
to discuss the question of the despatch of Indian troops to —. 76,
Motion for Adjournment re despatch of Indian troops to —. 51-55, 76.

Question re—
Armangement for the married families of British regiments to —.
16855.
Boycott by Australian seamen of ships intended for ——. 879-80.
Charges of the employment of a contingent by the Government of
India in the military operations in ——, 278.
Despatch by the Self-governing Dominions of troops to —. 880.

Expenditure on the despatch of Indian troops to —. 2338-39.
Movement of troops to —— in 1926. 203.
Number of steamers chartered for the despatch of troops to —.

2108.
Statement by Mr. G. M. Ybung re expenditure on the despatch of troops
to ——. 2792,

F
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CHINESE ADVISORY BOARDI* OF BURMA—
Question rs the —, 2458

CHITRAL-
Question re refusal to grant a passport to Sardar Milap Singh, a news-
paper agent of Peshawar city, to proceed to ——. 1785,

CHOTA NAGPUR DIVISION—
Question re—
Number of post offices in the ——. 2514.
Payment for land acquired for,the Chandil-Barkakhana Railway in the
—-—, 1735, .
Treatment of the — as a backward tract. 610.

CHOTKHAND POST OFFICE—
Question re late delivery in Calcutta of articles posted in villages served

by the —. 2415.
CHRISTIAN(8)—
Question re—
Indian —— in Ecclesiastical Department. 433,
Indian — in the superior grades of the Railway, Posts and Tele-

graphs and Customs Services. 1743.

CHUNDER, Me. NIRMAL CHUNDER—

Bengal Tenancy (Amendment) Bill—

Motion to postpone consideration of the Bill sine die. 2059-60.

Code of Civil Procedure (Amendment) Bill {Amendment of section 115)—
Motion to consider. 413-14.

General Discussion of the General Budget. 1718-19.

Indian Finance Bill—

Motion to consider the amendment made by the Council of State. 2049-
50.
Indian Limitation (Amendment) Bill (Amendment of .-Sections 20 and
21)—
Motion to omit clause 2. 323-24.

Motion to reduce the Budget Demand for “‘Indian Postal and Telegraph
Department’”’ (Low salaries of postal clerks, peons and subordinate
services and inadequate pensions to retired subordinates). 2058-59,

Oath of Office. 3.

Question re—

Abolition of the lower efficiency bar examination for upper® division
clerks of Postal Accounts Offices. 1818,

Action taken by Government on Resolution No. 12 of the Conference of
Indian Postmen. 1820.

Additional duties performed by village postmen in the Punjab. 1821-
2,

Allowance to postmen for additional work in connection with the
foreign mails. 1820. '

Counting by postmen of acting or temporary service towards pay,
pension, etc. 1820,

Early release on medical grounds of Babu Jiban Lal Chatterjee, a
Political detenue. 1817-18,
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CHUNDER, Mr. NIRMAL CHUNDER—contd.
Question re—contd. .

Expenditure incurred in giving effect to the recommendations of the
Lee Commission. 1643.

Grant of compensatory house rent allowance to the clerks of the Posts
and Telegraphs Department. 1643-44.

Grievances of clerks of Accounts Offices. 1643,

Increments of postmen of the Howrah and Alipore head offices. 1820.

Leave reserve for postmen. 1821.

Pay of postmen appointed as clerks. 1819.

Promotion of inferior postal servants to appointments of postmen.
1822.

Promotion of postmen to the clerical cadre. 1819.

Provision of suitable family quarters for postmen. 1818-19.

Reduction of the pay of cash overseers in the postal service. 1821.

Replacement by clerks of the reader postmen at the Delhi head office.
1821.

Time limit for complaints regarding non-delivery of registered articles
and money orders. 1822-23,

Translation of the Post Office Manual into the principal vernaculars.
1822.

Travelling allowance of overseers in the postal service. 1822.

Uniforms of postmen, overseers and reader postmen. 1819-20.

Resolution re—

Release of the Bengal detenus. 481, 492.

Salaries of the two Members of the Judicial Committee of the Privy
Council possessing Indian experience. 2804.

CHURCH—
Question re grant of facilities for the erection of a Roman Catholic —
in New Delhi. 1742

CINEMA—
Question re travelling —— on the Great Indian Peninsula Railway. 875-
76.

CINEMATOGRAPH FILMS—
Question re control over the public exhibition of —. 2247.

CIVIL ACCOUNTS OFFICE(8)—
See un.der ‘“‘Accounts Office(s)”.

CIVIL AND MILITARY STATIONS—
Question re improvement of the road which links the ——. in the Gallis
with Murree. 2183,

CIVIL AUDIT OFFICE(8)—
‘See under “Audit Office(s)"”.

CIVIL AVIATION—
See under ‘‘Aviation”. .

CIVIL AVIATION SCHOOLS—
Question re — in Australia, Canada and Japan. 1501-02. .
P
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CIVIL DEPARTMENT—
Question re—
Apportionment of the shares of the Post Office Department, the Tele-
_graph Department and the — of the revenue derived from the sale
of postage stamps. 1832-33.
Employment of officers of the Indian Army in ——. 1485-86.

CIVIL MEDICAL SERVICE— )
Question re constitution of the — and the Royal Army Medical Corps.
337-38,

CIVIL SERVICE(S)— )
Question re representation of Muslims in the —— in Madras. 2424.

CIVIL SERVICE REGULATION(8)—
Question re sanction of special pensions under Article 924 (a) of the —.
1744, 1744-45.

CIVIL VETERINARY SERVICES—
Budget Demand for “‘—"’. 2320.
Demand for an Excess Grant in respect of ‘‘—''. 622-23.

CIVIL WORKS—
Budget Demand for *—''. 2322.
Demand for Supplementary Grant in respect of ‘‘—''. 637-38,

CIVILIAN APPRENTICE STORE-HOLDERS—
Question r¢ —— in Indian Arsenals. 947-48.

CIVILIAN CLERKS—
Sece under ‘‘Clerk(s)”’.

CLASSIFICATION—
Question e of administrative and ministerial officers of the Postal
Department, 2522.

CLEARING HOUSE SCHEME FOR STATE BAILWAYS—
Question re ——. 2049.

CLERK(S)—

Question re—

Abolition of the lower efficiency bar examination for upper division
clerks of Postal Accounts Offices. 1818,

Appointment of a Hindu as Second — in the Office of the Buperin-
tendent of Education, Delhi. 2179-80, 2181.

Case of Babu Bivas Chandra Mitra, a —— in the office of the Director
General, Posts and Telegraphs. 742 ’

Counting of service for increments in the time-scale of pay of Assis-
tants and —— in the Government of India Secretariat. 2864-65.

Counting of temporary services of post' ofice —— towards incrementa.
345.

Educationa} qualifications of Lala Bhim Sen, sécond — in the office of

. the Buperintendent of Education, Delhi and Ajmer-Merwara. 2786.

L]
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CLEREK(8)—contd.
Question re—contd,

Grant of advance increments to —— in the Post and Telegraph
Accounts Department. 2165, 2171.

Grant of allowances to postal — for posting interest in the Savings
Banks Ledgers. 720-21.

- Grant of compensatory house rent allowance to the —— for the Posts
and Telegraphs Department. 1643-44,

Grant of concession of counting deputation allowance towards pension
to the —— of the Military Accounts Department invalided in the
Great War. 1744,

Grant of privilege leave to Deputy Assistant Controllers, accountants
and — of the Military Accounts Department. 1514.

Grievances of —— of Accounts Offices. 1843.

Grievances of second division — of the Army Depa.rtment and the
Army Headquarters. 2404-03.

Hindu and Mislim —— in the office of the Divisional Superintendent,
North-Western Railway, Delhi. 171.

Increments of postal — and postmen. 2518,

Muslim —— in the office of the Accountant-General, Central Revenues.
2867,

Muslim —— in the office of the Auditor-General. 2887.

Muslim — in the office of the Director-General, Posts and Telegraphs.
2668.

Muslim —— in the office of the Divisional Audit Office, North-Western
Railway, Delhi. 170.

Number of —— and leave reserve —— whose services were dispensed
with by Lieut.-Colonel W. A. Bmith, SBuperintendent of Post Offices,
Nilgiri Division. 727.

Number of — employed in each Department of the Calcutta, Bombay
and Madras General Post Offices, etc. 2853,

Number of Muslim —— and Accountants in the office of the Accountant

General, Rallwn.ys 2868.
Overworked —— in the office of the Buperintendent of Post Offices at

Burdwan. 721.
Participation of 3 —— of the Postal Department, Rawalpindi, in an
election campaign of a particular candidate for the Legislative

Assembly. 2245-47.
Pay and prospects of the — in the Imperial Records Department.

13§9-90.

Pay of postal — in the Madras Circle, etc. 2518.

Pay of postmen appointed as —. 1819,

Pay of reference —— 1049-50.

Pensions of certain civilian —— who proceeded on field service overseas
with the Indian Expeditionary Forces. 1744,

Percentage of leave reserves provided for postal — and for postmen
and lower grade staff. 2517-18.

Percentage of Mussalman —— in the office of the Audit Officer, Indian

Stores Department. 2426
Petitions of aggrieved —s— of the office of the Director General of

Posts and Telegraphs. 742.
Recoveries from the travelling allowance bills of certain — in the

office of the Director-General, Posts and Telegraphs. 1047-48.



70 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

CLERK(8)—concld.
Question re—concld.

Recruitment of — in the office of the Accountant-General, Central
Revenues. 2783-84.

Refund of a sum of money recovered from Mr. K. V. Ramiah, a
postal — in the Nilgiri Division. 2847-48. .

Refusal of privilege leave to accountants and —— in the Military.
Accounts Department. 1514.

Replacement by —— of the reader postmen at the Delhi head office.

1821.
Resident —— attached to Departments of the Government of India.

2864.

Retention of leave reserve —— in his office by the SBuperintendent of
Post Offices, Nilgiri Division. 727-28.

Revision of the pay of lower division —— employed under the Ac-
countant-General, Posts and Telegraphs. 2866.

Technical military —— in Army Headquarters. 2513.

Total amounts of salaries drawn by the Hindu and Muslim — in the
office of the Divisional Audit Officer, North-Western Railway, Delhi.
171.

Transfers of — and accountants of the Military Accounts Depart-
ment. 1513-14.

Transfers of Inspectors, postmasters, —— and leave reserve —— from

the Nilgiri Division. 723-24.
Travelling allowance of — drawing salaries of Rs. 160 to Rs. 200 in
the Income-tax Offices in the United Provinces. 2855.

Withdrawal of the personal allowance of accountants and —— of the
office of the Field Controller of Military Accounts, Poona. 1512-13.
Withdrawal or stoppage of increments of —— and accountants in

Military Accounts Offices. 1513.

CLERICAL APPOINTMENT(S)—
Question re—
Reservation of — in Army Headquarters for soldiers and ex-soldiers.
2516.
Restriction of —— to First Division matriculates by the Chief Auditor,
North-Western Railway. 383, )

CLERICAL CADRE—
Question re promotion of postmen to the —. 1819.

CLERICAL ESTABLISHMENT—
Question re—
Grant of pension, provident fund or gratuities to the —— of the -
Auxiliary and Territorial Force units. 1742
Proportion of Muslims in the —— of the office of the Commissioner,
Northern India Salt Revenue. 2168-69.

OLERICAL RERVICE—
+ Question re— ~
Appointments in the — and as prebationers in the Subordinate
zAlcggounts Service under the Accountant General, Central Revenues.
Number of Muelims and non-Muslims in the ~— in the Government
of India Press, Aligarh. 2170.71.
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OLERICAL STAFF—
Question re—

Grant of allowances for work on Sundays and holidays to the —
of the office of the Deputy Mechanical Engineer, Jamalpur. 1830.

Grant of an additional allowance to the — of the office of the Com-
mercial Manager, East Indian Railway. 2050.

Number of — and Inspectors transferred from Lucknow to Calcutta
from the different head offices of the East Indian Railway. 2050.

Office hours of the —— of the East Indian Railway stationed at
Jamalpur. 716.

Pay of the —— in the different circles under the Postmaster General,
Punjab. 522-23.

CLOTH~— ’
Question re rates charged by Railways on khaddar, Indian mill-made
—— and foreign piece-goods. 1481-82.

CLOTHING—
Question re —~— supplied to telegraph peons. 1127-28.

OLOW, Mz. A, G.—
Oath of Office. 5.

COAL—
Question re—
Consumption of Indian or foreign —— on railways. 436.
Delivery of — purchased for State Railways. 794
Purchase of —— for Railways. 794.
Purchase of —— for State Railways. 2432. .

COAL INDUSTRY—
Question re improvement of the present condition of the ——. 2781-82.

COAL TRADE—
Question re—
Depression in the —— in Bihar afd Orissa. 2329.
Traffic improvements to facilitate the —. 332,

COASTAL TRADE—

Questton re powers of the Indian Legislature to enact laws for the reser-
vation of the — of India to Indian vessels. 1192-63.

COASTING TRADE—
Question re employment by ships engaged on the —— of wireless opera-
tors. 1824 :

COASTING VESSELS—
Question re number of —— owned by Indians. 1192.
»

COATMAN, Ms, J.—

1r.dian Finance Bill—
_ Motion to pass as amended. 3683.

Nath of Office. 5. ..
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COCAINE—
Quenzcn re prevention of importation of ——. 21719
COCANADA—
Question r¢ joining of the main line of the Madras and Southern
Mahratta Railway from Pittapur to —. 963.

COCHIN STATE RAILWAY—
See under “Rnilway(s)”.

COCKE, Mk. H. G.—

Code of Civil Procedure (Amendment) Bill (Execution of Decrees and

Orders)—

- Motion to circulate. 404-05.

Currency Bill—

Motion to pass as amended. 2534.

Election of —— to the Public Accounts Committee. 103.

Election of —— to the Standing Finance Committee for Railways. 55.

Indian Finance Bill—

Consideration of Schedule 1. 2614-15, 2617.
Motion to consider the amendment made by the Council of State.
2047-49.

Motion to reduce the Budget Demand for ‘‘Indian Postal and Telegraph
Department’’ (Low salaries of postal clerks, peons and subordinate
services and inadequate pensions to retired subordinates). 2061-62.

Motion to reduce the Budget Demand for ‘‘Railway Board”’ (Appoint-
ment of Indians as Members of the Railway Board and rapid Indiani-
sation of the Railway Services). 1205-08, 1209.

. Motion to reduce the Budget Demand for ‘‘Railway Board” (Policy
followed in respect of the purchase of stores). 1267-68.

Motion to reduce the Budget Demand for ‘‘Railway Board” (Powers and
formation of Advisory Committees). 1355-56. '

Motion to reduce the Budget Demand for ‘ Working Expenses : Adminjs-

tration "’ (Railway) (Supervision and the charges claimed under that
head). -1407.

Oath of Office. b51. .
Question (Supplementary) re—
Grant of protection to the match industry in India. 217e.
Loosening of tiles in the Council House, New Delhi. 2333.
Opening of a Government stationery office in the Council House for
the sale of Government publications to non-official Members. 81$-13.

Regular issue of the Annual Report of the Postal Department. 1834.
Thefts ipn New Delhi. 2767.

Resolution re improvement and expansion of banking facilities. 685-86.
Societies Registration (Amendment) Bill—
Motion to consider." 840.

CODE—
Question 7¢ Public Works —. 1486,
CODE OF CIVIL PROCEDURE— .
Question re rules framed by the High Courts under the —. 166.

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL—-
See under ¢ Bill(s)”.
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CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (AMENDMENT
OF SECTION 115)— .
See under ‘“ Bill(s)".

‘CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (EXECUTION OF
DECREES AND ORDERS)—
See under ‘* Bill(s)”.
CODE OF CIVIL PROCEDURE (SECOND APPEALS) BILL—
See under “ Bill(s)". .

COIMBATORE— :

Question r¢ transfer of Mr. N, Ramachandram, Honorary Secretary of
the —— Branch of the All-India Postal and Railway Mail Service
Union, from — West to Gudalur. 729.

COIMBATORE BAZAAR— )

Question re transfer of Mr. K. A. Parasaramiah, Sub-Postmaster, —.

1731-32. . .

COINAGE—

Question r¢ total — of rupees for 1920 to 1926. 297.
‘COKE—

Question r¢ additional charge on soft —. 333,

COLLEGES—
Question re telegraph training classes in schools and —. 2407.

COLLIERY(IES)— .
Question re railway —. 150-51.

‘COLLISION(8)—
Question re—
—— at Bhadrak on the Bengal Nagpur Railway. 2786-87, 2787-89.
Grant of a certificate to Dr. Ram Kishan, private medical practitioner
of Pattoki, for services rendered by  him to injured passengers
during the —at Harpa. 802.

‘COLONIAL OFFICE— _ o
Question re prevention by the British — of the publication of the

report of the Fiji Deputation. 1827.

COLOXNISATION—

Question re—
Andamans Settlement and —— of the Moplahs. ,282-84.

Policy of — of Andamans by Moplabs. 194-85.  °

COMBINED OFFICES—
Question r¢ Decrease in the amount of telegraph work done by —

1834,

COMMANDER-IN-CHIEF, HIS EXCELLENCY THE—
Budget Demand for ‘‘ Army Department ", 2992,
General discussion of the General Budget. 1624-28.
‘Motion to reduce the Budget Demand for ¢ Army Departmen
policy and expenditure). 2282-86.

~

t " (General
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COMMERCE DEPARTMENT—
Budget Demand for ** —''. 2317,

Question r¢ number of meetings of the Standing Advisory Committee
attached to the —— during 1925 and 1926. 2337.

COMMERCIAL DEPARTMENTS OF STATE RAILWAYS—
Question re inclusion of Railway Eoconomics and certain other subjects
in the examination for the —. 1524.

COMMERCIAL INTELLIGENCE AND STATISTICS—
Budget Demand for *‘ — *’, 2321

COMMERCIAL LINE(8)—
Question re transfer of Rupees three Crores on account of rolling stock

from the capital at charge of —— to the capital at charge of strategic
lines. 148-4v, -

COMMERCIAL MANAGER, EAST INDIAN RAILWAY—

Question re grant of an additional allowance to the clerical staff of the
office of the —. 2050.

COMMERCIAL SUBJECTS—

Question re inclusion of —— in the Indian Audit and Accounts Service
Examinations. 1523.

COMMISSION AGENTS—
Question re assessment to income-tax of amounts paid by their customers

to — for charitable purposes. 2447-48.
COMMISSIONERS—
Wuestion r¢ reduction in the number of —— in the United t'rovinces.
731-32.

COMMTSSIONER, NORTHERN INDIA SALT REVENUE—
Question re proportion of Muslims in the clerical establishment of the
Office of the ——. 2188-69.

COMMISSIONER OF INCOME-TAX—
Question re pay of the ——, Bombay. 1511.

COMMITTEE(8)—
Appointment of the —— on Public Petitions. 1579.
Election of the SBtanding Finance —. 2505.
Election of the Btanding Finance —— for Railways. 17-18, 55.
Motion by the Honourable Sir Bawsil Blackeft foj the election of the
Standing Finance —. 2339.
Motion for the election of the Public Accounts — 7.
Motion for the election of the Standing Finance —. 8.
Motion for the elaction of the Standing Finance — for Railways. 8.
Question re—

Action talmﬂ on the recommendations of the Indian Auxiliary and

Territorial Forces ——. 2844,
Action taken Og the recommendations of the Retrenchment —. 433
Action taken o

74.

\the report of the Indian Deck Passenger — 2773-
ot \
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COMMITTEE(B)—contd.
Question re—contd.

Central Haj —. 2338, :

—— appointed in 1922-24, copies of the Reports of which were supplied
to Government but not placed in the Library of the Legislative
Assembly. 29010. '

—— to inquire into conditions of embarkation at ports. 300.

Date of the despatch of the views of the Government of India to the
Secretary of State on the Report of the Auxiliary and Territorial
Forces —. 2408. '

Departmental Standing —— 1737

Discussion of the Report of the Taxation Inquiry —. 276.

Economic Inquiry —, 1925, 223,

External Capital —, 1925. 223-76.

Haj — at Karachi. 200.

Local Advisory — on the Bengal Nagpur Railway. 1576.

Names of Members of the Advisory —— of the North Western and
East Indian Railways. 1481,

Nomination of members of Advisory — for State and other Railways.
160.

Number of Oriyas appointed to the Local Advisory — on the Bengal
Nagpur Railway. 15768-77. : :

Publication of Skeen —'s report. 184-85.

Publication of the Report of the Sandhurt ——. 1498-1500.

Publication of the Report of the Skeen ——. 1383,

Recommendations of the Economic Inquiry ——. 2048.

Recommendations of the Indian Auxiliary and Territorial Forces —.
2250.

Recommendations of the Indian Mercantile Marine ——. 330, 1191.

Remarks of the Raven —— regarding locomotive boilers and rolling
stock. 705. \

Report of the Back Bay Reclamation —. 138.

Report of the Economic Inquiry —. 2419,

Report of the Indian Auxiliary and Territorial Forces ——. 341-42.

Representation of the Legislative Assembly on the Indian Central
Cotton ——.  B810.

Result of the election of the Standing Finance —. 16-17.

Result of the election of the Standing Finance —, 1927-28., 2679.

COMMITTEE OF INQUIRY—
Question re appointment of a Conciliation Board or — in connection
with the strike on the Bengal Nagpur Railway. 1504-05.

COMMITTEE ON PETITIONS—
Presentation of the report of the — re petitions relating to the Currency
Bill. 1747, 2186.

06MMITTEE ON PUBLIC PETITIONS—
» .
Appointment of the ——. 1579,

COMMUNAL ILL-WILL—
Question re prevention of the spread of ——. 543.
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COMMUNAL OUTBREAEKS—
Question r¢ number of —— for each of the years 1800-19268, 1302-03.

‘COMMUNAL REPRESENTATION—
Question re— )
Examination of system of —. 216.

Proportion of — in Government service in the North West Frontier
Province. 2593, -

COMMUTED VALUE OF PENSIONS—
Budget Demand for * —— 7. 2326

COMPANIES’ AND INDIAN STATES’ SHARE OF SURPLUS PROFITS
AND NET EARNINGS—

Demand for Supplementary Grant in respect of “—" (R&ﬂwaya).
2833.

COMPANIES’ AND INDIAN STATES’ SHARE OF SURPLUS PROFITS
AND EARNINGS (RAILWAYS)—

Budget Demand for ‘' — . 1450.
COMPANY(IES)— -
Question r¢ conversion of the super-tax on —— into a corporation tax.
2176.

COMPANY-MANAGED RAILWAY(S)—
See under ‘‘ Railway(s)”.

COMPANY RAILWAY¥S—
See under ‘ Railway(s)”.

QOOMPARTMENTS— '

Question re¢ reservation of — on the North Western Railway. 2594,
COMPENSATION—

Question re—

Grant of — to the motor drivers of the Calcutta General Post Office
discharged after the introduction of the contract system of mail
conveyance. 2410-11.

Payment of —— to the lessees of certain houses in Poona taken
possession of by the Government during the War. 2448-49,

COMPENSATORY ALLOWANCE—

Question re grant of a — to selection grade postal officials at Boona.
1522,

COMPLETING CLERKS OF THE PAIRING SECTION—
Question re differential treatment of tracers of the message room and

the —. 1049-50.
CONCESSION(8)—
Question re— .
——— for officers of Indian and non-Indian domicile on State Railways.
380-81. I3

Grant of — to passengers purchasing second class return tickets on
the metre gauge section of the Bombay, Baroda and Central India
Railway. B810.
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CONCILIATION BOARD-—

Que_stion r¢ appointment of a — or Committee of Inquiry in connection
with the strike on the Bengal Nagpur Railway. 16504-05.

CONFERENCE(S)—

Question re selection of Indian Delegates to the International Economic
—. 2107.

Statement re settlement reached at the —— recently held in South
Africa. 1052-57.

+

CONGRATULATION (S)—

—— to Mr. V. J. Patel on his election as President of the Legislative
Assembly. 10-13.

CONSTITUENCY(IES)—

Question re substitution of a suitable term to describe the general —
of the Legislatures. - 1739. ’

CONSULTING ENGINEER—
Quesion re—
Appointment of an Indian as —— to the Government of India in
England. 952-53.. _
—— to the Government of India in England. 852.
Payment made to — for State Railways in respect of fees, inspection
charges, etc. 793. )

Total payments made to the —— to the State Railways during 1925-26.
2035-36.

CONTINGENT-—

Question re charges of the employment of a — by the Government of
India in the military operations in China. 278.

CONTINGENT EXPENDITURE— )
Question re better provision for — in Post Offices. 346.

CONTRACT(S)—

uestion re— ‘ .
Q-——- between the Secretary of State for India and the railway com-
* panies working State Railways in India. 740,
for the sale of articles on railway platforms on the Bombay,
Baroda and Central India Railway. 2420-30. .
— for the supply of porters for Delhi railway station. 2785,
—_ with Messrs. Garage and Company, Madras, for the couveyance of
ils in Calcutta. 2410. ‘ _ ‘
Erﬁ?:x:erinn —_ on the Great Indian Peninsula Railway. 791-62.
Expiry of the —— with Messrs. Rendel, Palmer and Tritton. 952
. Inspe;:t.ors appointed to supervise the work of the coolie — at Delhi
jon. 2785-86. _ .
Piﬂaﬂﬁ Y ;o placiﬁg of — for handling goods on State Railways
and amounts paid during 1925-268. 213-14.
Wheeler’s contract for railway bookstalls. 195-97.
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CONTRACTOR(8)—
Question r¢ procedure adopted by the North Western Railway in cases
of alleged fraud by their — and employees. §38.

CONTRIBUTION(S)—
Question re—

—— by Goveroment servants to the Khadi Fund. 2503,

—— by Government to the Khaddar fund. 1809-10.

~—— by the Imperial Government to the Provincial Governments for
the improvement of Agriculture and Industries. 873.

~—— by the P. & O. Coy. towards the new Bombay-Howrah Special
1489,

CONTROLLER OF MILITARY ACCOUNTS, PESHAWAR DISTRICT-—
Question r¢ employment of Muslims in the office of the —. 2588-89.

CONTROLLER OF MILITARY ACCOUNTS, QUETTA—

Question re expenditure on the construction of the building for the office
of the ——, 2040-41.

CONTROLLER OF PRINTING, STATIONERY AND STAMPS—
Question r¢ Muslim representation in the offices of the — *and the
Deputy Controller, Central Printing Office. 2169-70.

CONTROLLER OF STORES, EAST INDIAN RAILWAY—
Question re dismissal of the —. 9861.

CONVEYANCE(8)—
Question re advisability of removing restrictions regarding the use of
—— by candidates for election. 298,

CONVEYANCE ALLOWANCE—
Question re amount of —— paid to Inspectors of Post Offices in Madras,
Bombagy and Calcutta. 2849-50.

COOLY(IES)—

Question re—
Harassment of the travelling public by railway —— at Delhi Junction.
2785.
Recruitment of — on the different railways. 2430
COOLIE CONTRACTOR—
Question re Inspectors appointed to supervise the work of the — at
Delhi Junction. 2785-88.

COONOOR—
Question re allegations against the Superintendent of Post Offices,
Nilgiri Division, in connection with his inspection of the Sub-Post
Office, —. 726-26.

CO-OPERATIVE DEPARTMENT— '
Question r¢ appointment of Muslims in the —— of the Delhi Province.
2176-77.
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CO-OPERATIVE SOCIETY SYSTEM— .
Question re opening of A Zamindars’ Bank on the —— in the Hazara
district of the North-West Frontier Province, 1308-10.

CO-OPERATIVE SOCIETIES—
Question re—
Number of Hindu and Muslim — registered in the Delhi Province
from the 1st August, 1926, to the 15th January, 1927. 2177,
Registrar, ——, Ajmer-Merwara. 2419,
Rejection of the offer of a respectable gentleman of the Delhi Pro-

vince to work in an honorary capacity in the cause of —-- 2177,
COORG—
Question re amalgamation of — with the Madras Presidency and South

Kanara with the Bombay Presidency. 280.

COORG LABOUR ACT, 1926—
See under “Act(s)”.

CORPORATION TAX—

Question e conversion of the super-tax on Companies into a —. 2175,
CORRESPONDENCE—
Question re publication of certain —— between the Government of India

and the Tata Iron & Steel Coy. 1521.

CORRIDORS—
Question re use of the —— of the Legislative Assembly by the public.
T2, .
CORRIGAN, Mr.—
Question re retention of the services of —— in the Public Works De-
partment, New Delhi. 9428.
COTTON—
Question re foreign and Indian ——. 8IL
COTTON PEST(8)—
Question re introduction of —— into India. 810-11.
COTTON TEXTILE TARIFF BOARD—
Question re publication of the report of the ——. 1827-28.

[
-

COTTON WASTE CABE—

Question re reinstatement of Mr. M. D’Cruz and five other subord:nates
dismissed by the East Indian Railway in connection with the —.

060-61.

COUNCIL PILLS— _
Question re — and Telegraphic Transfers drawn on India by the
Secretary of State. 152-58.
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COUNCIL BUILDING(S)—
Question r¢ number of caretakers in charge of the Government of India
and — in Simla and Delhi. 2765. .

COUNCIL HOUBE—
Question re—

Caretakers for the Secretariat Buildings and the —— in New Delhi.
2763-65.

Completion of the construction of the Secretariat and the -—- in New
Delhi. 621

Lowness of the dome and level of the ——, 363.

Monthly cost of lighting the Becretariat and —— Buildinge in New
Delhi. 2513-14.

Opening of a Government stationery office in the —— for the sale of
Government publications to non-official Members. 812-13.

Visitors’ rooms in the ——, New Delhi, and the Assembly Chamber,
Simla. 2331-33,

COUNCIL OF STATE—

Bills passed by the —— laid on the table. '746.

Indian Fore:t Bill laid on the table as passed by the ——. 889.

Message from the —— intimating that that Chamber had passed the
Indian Finance Bill with an amendment to clause 2. 2820,

Message from the — intimating that that Chamber had passed without
any amendments the Indian Limitation (Amendment) Bill and the
Indian Registration (Amendment) Bill. 745.

Message from the —— intimating that that Chamber had agreed with
certain amendments to the Indian Limitation (Amendment) Bill—
(Amendment of Article 182 of Schedule I) and requesting the concnr-
rence of the Legislative Assembly in the amendments. 2052-53.

Message from the —— intimating that that Chamber had agreed without
any amendments to the Currency Bill. 2840.

Message from the —— intimating that that Chamber had agreed without
any amendments to the Steel Industry (Protection) Bill. 1578,

Message from the —— intimating that the Societies Registration
(Amendment) Bill was passed by that Chamber with certain amend-
ments. 1225.

Message from the —— intimating the concurrence of that Chamber in
the motion for the reference of the Gold Standard and Reszerve Bank
of India Bill to a Joint Committee. 2841,

Message from the —— intimating the concurrence of that Chamber in
the motion for the reference of the Imperial Bank of Indin {(Amend-
ment) Bill to a Joint Committee. 2841.

Mensage from the —— recommending to the Legislative Assembly that
the Indiad Tight House Bill be referred to a Joint Committee. 840-
41,

Sea Customs (Amendment) Bill and Repealing and Amending Bill passed
by the —— laid on the table. 203%.

CQOUNCIL SECRETARY(IES)—
Question re¢ appointment of —. 433

COUNSELD, Mz. 8. H.— ¢
Question re memorial of ——, late Deputy Magut.rabe of Bengul. 2320-

30.
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COURT(8)—
Question reg—
Creation of a Second Divisional and Sessions —— for the Kobat,
Bannu and Dera Ismail Khan Districts. 2400.
Creation of Separate Districc and Sessions — for the various

districts of the North West Frontier Province. 2400.
Creation of separate Divisional and Sessions —— in Hazara and the
Mardan Sub-Division of the Peshawar District. 23¢9,

COURT OF INTERNATIONAL JUSTICE AT THE HAGUE—
Question r¢ admission of the United States of America to the —
15756-76.

COW(8)—
Question ro—
—— slaughtered for fond and cattle breeding. 397-98.
Export of —, oxen and Brahmini bulls. 1831.

CRAWFORD, CovoNer J. D.—
General Discussion of the General Budget. 1620-22.
General Discussion of the Railway Budget. 1153-55,
Motion to reduce the Budget Demand for ‘‘Customs” (Ruling as to
assessment of duty on imported paper). 1088-87, 1988.
Mot.on to reduce the Budget Demand for ‘‘Executive Council” (Attitude
of the Government in regard to the constitutional issue). 1945-47,
1948,
Motion to reduce the Budget Demand for ‘Railway Board'' (Appoint.
ment of Indians as Members of the Railway Board and rapid Indiani-
sation of the Railway Services). 1208, 1231-32.
Motion to reduce the Budget Demand for ‘‘Railway Board” (Peduction
of freight on petrol). 1370-72, 1373.
Oath of Office. 3.
Point of order raised by the Honourable the Home Member on Mr. S.
Srinivasa Ivengar’s motion to omit the Budget Demand for '‘Railway
Board”, as to whether an amendment should be a purely negative one.
1198.
Question re— .
Arrangements for the married families of British regimerts sent to
China. 1655.

Divorce law in India. 738

Late arrival of the English mail steamers at Bombay. 702-04.

Method of dealing with appeals, petitions and memorials addressed to
the Governor General in Council. 1824, .

Rebates received from shipping companies on passages hooked by Gov-
ernment for its officials. 737.

Recruitment to the Army in India Reserve of Officers. 705-06. )

Vacancies in the ranks of King’s commissioned officers of the Indian
Army open to British officers. 704-05. . . . )

Question (Supplementary) re Government action agairst rise in
P. and O. passénger fares. 203.

Resnlution 16 release of the Bengal detenus. 480-81.

CRIME— ) .
Question r¢ —— in New Delhi. 520. .
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CRIMINAL LAW REPEALING AND AMENDING BILL—
See under “Bill(s)”. .

CULTIVATORS—

Question r¢ creation of small colonies of —— in forest areas in the North
West Frontier Province. 2042-43.

CUMBUM-EALAHASTI RAILWAY—
See under ‘“‘Railway(s)”.

CURRENCY—
Budget Demand for “—"", 2322

Demand for Supplementary Grant in respect of ‘“‘—"". 627.
Question re—

Tssue of cmergency —— to the Imperial Bank of Indin. 832.83.

Net expansicn or contraction of — in each of the ycars 1820-26,
1302.

Total deflation of —— since the 1st April 1928. 883-83.

CURRENCY B!l L—
See under “Bill(s)’.

CURRENCY COMMISSION—

Question re access to written statements before the —. 183.
CURRENCY NOTE PRINTING PRESS—
Budget Demand for ‘‘Capital out.la.y on —''. 2326
Demand for Supplementary Grant in respect of “Capital Outlay on
-__ll 640
CUSTOMS—
Budget Dermand for ‘'—''. 1875-2008.

Question r¢ Indian Chrisiians in the superior grades ni the Railway,
Posts and Telegraphs and —services. 1743.

CUSTOMS APPRAISER(8)—
Question re Sikh Customs Inspectors and Customs Appraiscrs. 966-87.

CUSTOMS DEPARTMENT—
Question r¢ proportion of Muhammadans in the — in Bnrma.. 350.

CUSTOMS DUTY—
Question rg -~— on sugarcane boiling pans. 10368
CUSTOMS INSPECTOR(8)—
Question ¢ Sikh —- and Customs Appraisers. 766-67.
CUSTOMB RERVICE—
Question re—
Discontent in the —— in Calcutta. 707-08.
Proportion of Muhammadans in the superior —-  349.
CQUSTOMS SERVICE ASSOCIATION—
Question re—

Recovery of subscriptions from members of the —. 934
Withdrawal of official recognition from the —- 709,
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CUT(8)—
Question re¢ actiot. on token or censure — in Budgets in 1924, 1925 and
1926, 436.

CYCLE ALLOWANCE—
Question r¢ —— of telegraph peons. 1124.

CYPHER BUREAU—
Question r¢ einployment of Indians in the — of the Forcign and Poli-
tical Dﬁpartmqnt. 1741,

D
DABGARI GATE— e
Question re Muslim graveyard outside —— in the Peshawa+ Cantonment.
2587-88. '
DAIRY EXPERT—
Question re—
Imperial — in Bangalore. 872,
Researches conducted by the Imperial — at Bangalore 2122.23,
DALAL, Sir BOMANJI—
Oath of Offre. 1720
DAS, Dr. TARAK NATH— .
Question re¢ trial and conviction of — in the United States of

America. 161-62.

DAS, M. B—

Demand for an excess grant in respect of ‘Indian Posts and Telegraph
Department’’. 615-16.

Demand for Supplementary Grant in respect of ‘‘Aviation™. 634, 636-
an.

Election of —— to the Public Accounts Committee. 103.

Indian Finance Bill—
Consideration of Schedule I. 2807.
Consideration of Part II of Schedule ITI. 2671
Motica to pass, as amended. 2700, 2708, 2733, 2734, 273G.

Indian Mines (Amendment) Bill—

Motion to circulate, 2837. .
Motion to reduce the Budget Demand for ‘‘Customs” (Export duty on
rice). 2000-01.

Motion to reduce the Budget Demand for “Indian Postal and Telegraph
Department’’ (Division of portfolios and non-appointment of a Mem-
ber for Communications). 2085. ‘

‘Motion to reduce the Budget Demand for “Indian Postal ard Telegraph
Department’” (Indo-Ceylon cables). 2101 )

Motion to reduce the Budget Demand for ‘“Indian Postal and Telegraph

" Department’ (Low salaries of postal clerks, peons and subordinate
<ervices and inadequate pensions to retired subordinates). 2055-38,

2075-2076.
G2

C it I



84

INDEX TO LBGISLATIVE ASSEMBLY DEBATES.

DAS M. B.—contd.

Motion to reduce the Budget Demand for  Railway Board”
(Appointment of Indians as Members of the Railway Board and rapid
Indianisation of the Railway Services). 1243

Motion to reduce the Budget Demand for ‘ Railway Board”
(Grievances of subordinate railway employees). 1291.

Motion to reduce the Budget Demand for ““Salt’”. (Manufacture of salt
on the Orissa coast.) 2191-95, 2198

Motion to reduce the Budget Demand for “Working Expenses: Admi-
nistration’”’ (Railways) (Over-employment of Europeans in new pcsts
created and vacancies filled). 1433

Oath of Office. 4.

Question re—

Collision at Bhadrak on the Bengal Nagpur Railway. 2796-87, 278T.

Contribution by the P. & O. Company towards the new Bombay-
Howrah Bpecial. 1489.

Dangerous condition of the Assembly Chamber, New Delhi. 2679.

Local Advisory Committees on the Bengal Nagpur Railway. 1576.

Manufacture of wagons and locomotives in the Bombay, Baroda and
Central India Railway Workshop at Ajmer. 1480-81.

Nomination of a lady member to the Legislative Assembly. 735-36.

Number of Oriyas appointed to the I.ocal Advisory Committees on
the Bengal Nagpur Railway. 1576-77.

Number of wagons placed on the line in each year from 1919-20, 1490.

Number cf wagons purchased for State Railways since. March 1923,

1490.
Purchase of goods wagons. 1488-80.
Purchase of locomotives. 1489.
Wagon requirements of State Railways. 1460

Question (Supplementary) re—

Appoiniment of Vakils as Chief Justices of High Courts. 2035,

Article in the Hindustan Times, dated the 7Tth February 1027, entitled
“Life in Raisina’. 2768.

Critical condition of agriculturists in certain parts of the Central Pro-
vinces, Bombay and Madras. 713 .

Decision of the Privy Council in the case of (Ganesh Lal v. Khatra
Mohan Mahaptra. 1497,

Employment of officers of the Indian Army in Civil Department. 1486.

Fxpenditure on the Royal Commission on Agticulture. 770

Frulty construction of the Council House, New Delhi. 2332

Formagioh of an Advisory Committee for the Bengal Nagpur Railway
at Nagpur. 878,

Promotion from the Provincial Civil Service to the Indian Civil Service
in Bihar and Orissa. 337.

Recruitment of clerks in the office of the Accountant General, Central
Revenues. 2784.

Recruitment of the staff of the Ralway Board by the Staff Selection
Beard and the Public 8Service Commission. 1493.

Recruitment to the Army in India Reserve of Officers. 708.

Reduction of the expenditure of the India Store Department, Lundon.
1801-1002.

Riot in the district of Backargunj in Bengal. 1658.
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DAB, Mz. B—concld,
Question (Supplementary) re—contd.
Btrike at Kharagpur on the Bengal Nagpur Railway. 971-972.
Strike on the Bengal Nagpur Railway. 1505.
Subjects discussed at the annual conference of financinl representa-
tives held at Delhi on the 16th November, 1928. 1306-07.
Supply by the Government of India of electric energy to the Delhi
Electric Tramways and Lighting Company. 2044.
Training of Indians in aviation. 1503,
Resolution re—
Amnlgamarion of the Oriya-speaking tracts. 652, 555, 562-63, 577.
Improvement and expansion of banking facilities. 682-85.
Relcnse of the Bengal detenus. 455. '
Treatment of the Santhal Parganas as a backward tract. 585, 643,
647, 654.

Steel Industry (Protection) Bill—
Motion to refer to Select Committee. 118-21, 127.
Motion to consider. 914. .
Consideration of clause 2. 1001-1004, 1088-92,
Consideration of the Title and Preamble. 1100-01.

DAB, Panpir NILAKANTHA—

Election of ~—— to the Panel of the Standing Committee on Emigration.
612.
Election of —— to the Standing Finance Committee. * 16.

Indian Finance Bill—

Motion to refer to Select Committee. 2565.
Consideration of clause 2. 2571-2572,

Consideration of Part I of Schedule II. 2630-32.
Consideration of Part IT of Schedule II. 2645, 26866-67.
Motion to amend Part IT of Schedule II. - 2668-67.

Indian Limitation (Amendment) Bill (Amendment of sections 2) and
21)— :
Motion to omit clause 2. 324.

Madras Salt (Amendment) Bill—

Consideration of clause 2. 2879-81.

Motion to reduce the Budget Demand for ‘‘Railway Board”’ (General
control and supervision, Indianisation, regulation of capital expendi-
ture, etc.). 1369-70.

Motion to reduce the Budget Demand for ‘“‘Salt”. (Manufacture of ralt
on the Orissa coast.) 2190-91, 2196.

Oath of Office. 1.

Question re—

Amalgamation of the Oriya-speaking tracts. 355.

Assistance afforded by the Bengal Nagpur Railway to illiterate third
class passengers regarding their luggage. 732,

Attendance of Messrs. 8. C. Mitra and S. C. Bose at the Legislative
Assembly and Bengal Council, respectively. 356. '

Oollision at Bhadrak on the Bengal Nagpur Railway. 2737-20.

Control Department, Bengal Nagpur Railway. 354.

Discontent among employees of the Bengal Nagpur Railway at

Kharagpur. 731 ’
Lffect ofg l:he reduction scheme on the Bengal Nagpur Railway., 235
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DAB, PANDIT NILAKANTHA—contd.
Question re—contd.
Inclusion of the History of English Literature as an optional subject
for the Indian Audit and Accounts Service Examination. 1487
Indian Head Train Controllers on the Bengal Nagpur Railway. 354.
Travelling ticket inspectors on the Bengal Nagpur Railway. 781-32.

Question (Rupplementary) re—
Anmalgamation of the Oriya-speaking tracts. 1905-1906.
Government subsidy to Reuters and other News Agencies. 203
Mussalmans electcd by special or mixed electorates. 221.
Number of Muslims and non-Muslims employed in the Police Force of
the North-West Frontier Province and Delhi. 2778.
Strike on the Bengal Nagpur Railway. 1508,
Resolution r¢—
Amalgamation of the Oriya-speaking tracts. 546-52, 555, 563, 571-74,
bL75, 577.
Treatment of the Santhal Parganas as a backward tract. 596, 843

Steel Industry (Protection) Bill—
Motion to consider. 895.

DAS, Tee HoNourasLe MR, S, R.—

Code of Civil Prccedure (Amendment) Bill (Ameudment of Section
115)—
Motion to consider. 418-17.

Indian Limitation (Amendment) Bill (Amendment of Article 182 of Sche-
dule I)—
Consideration of clauses. 540, b4l.

Societies Registration (Amendment) Bill—
Motion to consider. 840.

I’CRUZ, Mr. M.—

Question re—

Dismissal of ——, late offg. Stores Superintendent, Howrah, East
Indian Railway. 959-60. :

Indebtedness of the East Indian Railway to —. 961

Re-instatement of —— and five other subordinates dismissed by the
East Indian Railway in connection with the cotton wastz case. 960-
61. .

DEAD LETTER OFFICE(S)—
Question re—
Delay in the payment of arrears of pay to the officials of the ——,
Bengal. 2414.
Opening of a — at Patna. 1577.
Time-test of the work of —. 2414.

DEBATES—
Question r¢ expeditious distribution of Legislative Assembly — to
purchasers. 348.

DEBT—
Budget Demand for interest on —— and reduction or avoidance of ——,

2376.
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DECAUVILLE LIGHT RAILWAY—
See under ‘‘Railway(s)”.

DECCAN—

Question r¢ exemption of 2nd and 3rd class sardars of the ---— under
the Indian Arms Act. 191.

DE CRUZ, Mr. F. W.—
Question r¢ cullection by , officiating Postmaster, Ootacamund, of
public donations for ‘‘the New Post Office Building House Warming

Function.” 728-29.

DEFENCE FORCE BILL— .-
See under “Bill(s)”.

DEFENCE FORCE ORDINANCE—

Question r; the — in Kenya. 1824. '
DEFERRED REBATES—
Question re ——. 2454,
DEHRA DUN—
Question re—
Number of students at the Royal Military College at —. <2431.
Training College for railway officers at ———. 2244-45.

DEHRA ISMAIL KHAN—
Question re—
Conveyance from Tank by the Decauville Light Railway of passengers
bound for ——. 1828-20.
Creation of a second Divisional and Sessions Court for the Kohat,
Bannu and —— Districts. 2400.
Sale of certain Government land to Nawab Ahmed Nawaz Khan of

-—, 1828,
DELEGATE(S)—
Question re—
Indian —— to the International Labour Conference. 1475-77.
Selection of Indian —— to the International Economic Conference.
2107,
DELHI—
Budget Demand for ‘—"". 2324.
Demand for Supplementary Grant in respect of ‘“‘—'’. 639.

Question re—

Abolition of the system of police licences for Hinflu,funeral proces-
sions in —. 2514, '

Admission of Doolies and Palanquins to the platforms at —— railway
gtation. 168-69.

Application of the Bikh Gurdwara Act to Sikh Gurdwaras in —-.

A:::nli;atment of a Hindu as second clerk in the office of the Super-
intendent of Educatiqn ——. 2179-80, 2181,

Contracts for the supply of porters for the railway station st —.
2785. '
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DELHI—contd.

Question re—

- Educational qualifications of Lala Bhim Sen, second clerk in the

office of the Superintendent of Education, — and Ajmer-Merwara.
2786,

Establishment of a Central Art Institute at —, 2422,

Grant of gratuities to the families of the two employees of the Gov-
ernment of India Press, — killed in a recent accident in the
Press. 2426

Hindu and Muslim clerks in the office of the Divisional Superinten-
dent, North-Western Railway. 171.

Issue of tickets to third class passengers at the railway station, —.
2430.

Location of the Railway Board in —— Bombay or Calcutta. 16518.

Move of the Government of India between Bimla and —. 1518.

Muslim clerks in 'the office of the Divisional Audit officer, North-
Western Railway, —. 170. )

Mussalman officers employed in the office of the Railway Board at

—. 10386.
Number of caretakers in charge of the Government of India and
Council buildings in Simla and —. 2785. '

Number of Muslims and non-Muslims employed in the Police Force
of the North-West Frontier Province and —. 2777-78

Number of Mussalmans employed in the Government of India Press,
—. 2426.

Period of the stay of the Government 6f India in ——. 2863.

Provision of intermediate class accommodation between —— and
Bhatinda on the Metre gauge section of the Bombay, Baroda and
Central India Railway. 803.

Provision of search lights on engines between —— and Bhatinda on
the metre gauge section of the Bombay, Baroda and Central India
Railway. 745.

Replacement by clerks of the reader postmen at the head office, —.
1821.

Representation of Muslims in the Government of India Press —.
2170.

Running of an express train between Howrah and — »¢a Jamalpur.
1830-31.

Sanction of a grant for the Moyyad-ul-Islam Orphanage and Middle
School, —— 2180-2181.

Bubjects discussed at the annual conference of financial representa-
tives held at —— on the 15th November, 1926, 1908-07.

Bupply, free of charge, of assessment orders in respect of income-tax
to assespes in ——. 2448.

Total amounts of salaries drawn by the Hindu and Muslim clerks
in the office of the Divisional Audit Officer, North-Western Railway,
- 171

Tramway between the city of —— and New Delhi. 519.

DELHI DIVISION—

Question r¢ Muslims in the Audit Office, North-Western Railway. 2171

DELHI EDUCATIONAL ADMINISTRATION—

Question re number of Mussalmans in the —. 2177, 2181
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DELHI ELECTRIC TRAMWAYS AND LIGHTING COMPANY-
Question re supply by the Government of India of electric energy to
the —. 2043-44.

DELHI JUNCTION—
Question re—
Harassment of the travelling public by railway coolies at ——. 2785.
Inspectors appointed to supervise the work of the coolie contractor
at ——. 2785-86.

DELHI, NEW—
Question re better police supervision for ——, 384, 308.

DELHI PREBS—
Question re proposition statement of the ——. 2427.

DELHI PROVINCE—
Question re—

Amalgamation of the Meerut Division with the ——. 1828-27.

Appointment of Muhammadans in the Education Department of the
—, 2178-79, 2181, -

Appointment of Muslims in the Co-operative Department of the —,
2176-77.

Award of scholarships to students of the depressed classes of the —.
2180, 2181,

Education of Muhammadans of the —. 2178, 2151.

Employment of Mussalmans as teachers in Municipal and District

Board BSchools in the —. 2178, 2181.

Grants to Muhammadan Schools in the —. 2178, 2181.

Mussalman representative of the —— in the Legislative Assembly.
1306, '

Number of Hindu and Muslim Co-operative Societies registered in
the —— from the 1st August 1928 to the 15th January 1927. 2177.

Paucity of Muslim teachers in the ——. 2180, 2181.

Rejection of the offer of a respectable gentleman of the — to work
in an honorary capacity in the cause of Co-operative Societies.
2177,

Representation of Muslims in the Education Department of the —,
2181. -

DELHI SADAR—
QueBtion re repairs to the booking office and waiting room at —

station., 2789.

DPELHI UNIVERSITY— .
Question re Election of Mussalmans to the Court of management of

the —. 1478,

DEMAND(8) FOR GRANTS—
Point of order raised by the Honourable Sir Basil Blackett that a
convention should be established that no cuts in a —— should be of
such & size as to deter*all other motions. 1915. .
" " Question re Qrder in which —— should be brought before the Assembly
and the ventilation of grievances in voting the Demands. 2523.
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DEMAND(S8) FOR GRANTS—contd.

Remarks r¢ order of the debate on ——, 1747-48.

Ruling by Mr. President that no motion for the omiuion_of. a .whole
—— either, in the Railway or General Budget is admissible, and
that all motions for the reduction of a —— no matter what the
amount is, are technically in order unless they take the form for the:
entire omission of the —. 1914,

See also under ‘‘Budget.”’

DEMAND FOR EXCESS GRANT(8)—
—. 613-17.
Demands for Supplementary Grants ——. 627-40.
—— for ““Appropriation from the Reserve Fund’’ (Railways). 2834.
—— for '“Audit” (Railways). 2827-33.
—— for “Companies and Indian States share of surplus Profits and
Net Earnings’” (Railways). 2833.
—— for “Open Line Works” (Railways). 2834. -
—— for “Strategic Lines’”’ (Railways). 2834.
—— in respect of “‘Aviation’. 1115-20, 1525-1573,
—— in respect of Miscellaneous expenditure. 2885

DEOGHAR-DUMKA RAILWAY—
See under “Railway(s).”’

DEOLALI—
Question re closing of the rest camp for British troops at ——, 145-46.

DEPARTMENT OF EDUCATION, HEALTH AND LANDS—
Budget Demand for ‘‘—", 2316,
Demand for Bupplementary Grant in respect of ‘“‘—", 631

DEPARTMENT OF INDUSTRIES AND LABOUR—

Budget Demand for “—''. 231%
Motion for the clection of a Panel for the Standing Committee to
advise on subjects in the -—. 1058-59.

Postponement of the further consideration of the motion for the eleo-
tion of a Panel for the Standing Committee to advise on subjects i

the —. 20867,
Question r¢ amalgamation of the Public’ Works branch with the —.
2435-36.
“DEPARTMENTAL ENQUIRY'— .
Question re definition of —— in the case of Government servanis ap-

pointed on State Railways. 954.

DEP,&.RTMENT‘AL STANDING COMMITTEES—
See under ‘‘Btanding Committee(s).”

DEPOT LINES, KARACHI-—
Question re— _
Exclusion of the —- from the limits of the Karachi Cantonment.
734, ) '
Refusal to allow owners ot properties in the — to build or rebuil®
on their plots. 734-35, v
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DEPRECIATION FUNDB— .
Question re —— of the Postal and Telegraph Department and the:
Railway Department. 2015-16.

DEPRECIATION RESERVE (RAILWAYS)— .
Question re amount of the —— that should have been built up from:

the revenues of past years. 2016.

DEPRESSED CLABSSES—

Question re award of scholarships to students of the —— in the Delhi
Province. 2180, 2181.

DEPUTATION ALLOWANCE—
Question re grant of the concession of counting —— towards pension
to the clerks of the Military Accounts Department invalided in the-
great war. 1744,

DEPUTY ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS,
DELHI— .
Question re officc hours of Muslims in the office of the —— during the
flamzan. 2843-44.

. DEPUTY ASSISTANT CONTROLLEK—
Question re grant of privilege leave to —— accountants and clerks of
the Military Accounts Department. 1514.

.DEPUTY CONTROLLER, CENTRAL PRINTING OFFICE—
Question re¢ Muslim representation in the offices of the Controller of
Printing, Stationery and Stamps and the —. 2189-70.

DEPUTY MECHANICAL ENGINEER, JAMALPUR—
Question re grant of allowances for work on Sundays and holidays to:
the clerical staff of the office of the —. 1830.

DEPUTY POSTMASTER GENERAL—
Question ye—
Pay of a Personal Assistant to a Postmaster General promoted to the-
rank of a —. 1739, o
Proportion of the appointments of — and Personal Assistants to
Postmasters General to Postal Divisions in the different postal
circles. 526-27.

DEP{TTY POSTMASTER GENERAL, RAILWAY MAIL SERVICE,

AMBALA— ) .
Question 7e number of Hindus, Muhammadans and Bikhs employed in
the office of the Postmaster-General, Punjab and North-West Frontier-

Circle, and the —, 964.

DEPUTY PRESIDENT, Mr.—
Flection of ——. 301-03.
Election of Maulvi Muhammad Yakub as —. 303, .
Message from H. E. thg Viceroy signifying his approval of the electionr
of Maulvi Muhammad Yakub as —— of the Legislative Assembly.

441,
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DEPUTY PRESIDENT, Mg.—contd.
Ruling by —— that an Honourable Member could not read a letter
written by another Member, especially when the Honourable Member
who wrote the letter was himself present in the House. 2385.
Ruling by —— that the motion to circulate a Bill which has been passed
by the other chamber cannot be made. 2884,

DEPUTY TRANSPORTATION SUPERINTENDENT (TRACTION),
GREAT INDIAN PENINSULA BAILWAY—
Question re—. 050-51,

DETENUS—
Question re—
Allowances of political —. 512-13.
Bengal —. 222-28.

Health of political ——. 513-14.
Memorial to His Excellency the Viceroy from Mr. Satyendra Chandra

Mitra, a political —. 28566-58.
Release of Bengal —. 2175.
Release of political —— in Bengal 1042
Resolution re release of the Bengal ——. 442-507.
Statement laid on the table showing the names of —— in jail under
the Bengal Criminal Law Amendment Act. 1050-52. *
Btatement, regarding Bengal —. 2462-63. *
PEVANAGRI SCRIPT—
Question r¢ —— on silver coins. 515.
DHANBAD-—
Question re conversion of the —— sub-division into the district of —.
610-11.

DINING SALOONS—
Question re provision of intermediate class compartments and — on
trains running between Madras and Mangalore. 707.

DIPAVALI DAY—

Question re — to be holiday in Government Telegraph Offices, 280.
DIRECTOR GENERAL, POSTS AND TELEGRAPHBS—
Question re— )
Amount of pension paid to the —— on retirement after: full adrvice.
1128-27.
‘Case of Ba.bl.x Bivas Chandra Mitra, a clerk in the office of the —.
742,

Grant of advance increments in the time-scale to Babu Satcheda-

nanda Chatterjee of the office ot the —. 742-43.
N Muslim clerks in the office of the —. 2888

‘Officers employed on special duty for long periods in the office of the
—, 1037.

Paucity of Muslims in the Department of, the —. 2888.

Pay of the subordinate staft of the office of the ——. 1044-47.

Petitions of aggrieved clerks of the office of the — 742,
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DIRECTOR GENERAL, POSTS AND TELEGRAPHS—contd.
Quebtion re—conid.

Powers of the —— to sanction expenditure in connection with the
pay and prospects of his staff, 741-42,

Recoveries from the travelling allowance bills of certain clerks im

the office of the ——. 1047-48, °
Representations to the — regarding the pay ef subordinates. 345-
346.

DIRECTOR GENERAL OF STORES, LONDON—
Question Te reduction of the purchases fer railways made by the —.
795-06. -

DIRECTOR OF AUDIT, UNITED PROVINCES—"

Question re collection of compulsory subscriptions from the subordinate
staff to meet the cost of a farewell party to Mr. H. B. Rau, —. 721

DIRECTOR OF CONTRACTS—
Question re—

Economies effected in the purchase of military stores by the —.
1648.

Purchase of stores by the —. 1657,

DIRECTOR OF CONTRACTS, MILITARY DEPARTMENT—
Question re ——. 1659.

DISABILITIES— .
Question re removal of the — of Indians in Fiji. 813, 813-14.

DISCOUNT--

Question r¢ — allowed to Government on the purchase of agricultural
implements manufactured by British firms. 2521.
DISMISSAL(S)—
Question re—
Alleged assault and —— of Sukhlal, an employee of the Bengal
Nagpur Railway Workshop at Kharagpur. 1740.
Frequent —— on the Oudh and Rohilkhund section of the East Indian
Railway. 1484,
—— of Mr. Wells, Chief Controller of Stores, East Indian Railway.
e 210,
—— on the Bengal Nagpur Railway. 1740.
—— on the East Indian and the /Great Indian Peninsula Railways.
056, .

Powers of —— of Divisional Superintendents on Railways. 2758-59.
Powers of Superintendents of Post Offices in connection with appoint-
ments and —— of subordinates. 726.

Procedure to be followed before the —— of its employees by the Bengal
Nagpur Railway. 2779.

Rules governing the —— of employees on State and C3mpany managed
Railways. 2780, ¢

STRICT BOARD(S)— , o
ol Question re — feeder railway and tramway development. 391-62.

"‘ L]
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DISTRICT BOARD OF PESHAWAR—
Question re transfer to Government of roads administered by the ——.

2402-03.
DISTRICT BOARD SCHOOLS—

Question re—
Employment of Mussalmans as teachers in Municipal and — in the

Delhi Province. 2178, 2181.
Provincialisation of —— and Municipal Board Schools. 2786.

DISTRICT AND SESSIONS COURTS--
Question re creation of separate —— for the various districts of the

North-West Frontier Province. 2400.

DISTRICT AND BESSIONS JUDGES—
Question re propdrtion of Muhammadan — in Bengal and the Punjab.

350,

DITCH(ES)— .
Question re filling up of —— near railway embankments. 520-30.

DIVISIONAL AND SESSIONS COURT—
Question re creation of a second — for the Kohat, Bannu and Dera

Ismail Khan Districts. 2400.

DIVISIONAL AUDIT OFFICER, NORTH-WESTERN RAILWAY,

DELHI—
Question re—
Muslim clerks in the office of the —. 170.
Total amount of salaries drawn by the Hindu and Muslim clerks in

.the office of the —. 171,

DIVISIONAL COURTS—
Question re creation of separate —— and BSessions Courts in Hazara

:and the Murdan sub-division of the Peshawar District. 2399,

DIVISIONAL OFFICES (EAST INDIAN RAILWAY)—
Questionr re Chief clerks of the —. 715-18.

DIVISIONAL BSUPERINTENDENT, NORTH-WESTERN RAIL\:YAY,

DELHI—
Question re Hindu and Muslim clerks in the office of the —. 171

DIVISIONAL BU.P_ERINTENDENTS ON RAILWAYS—
Question re powers of dismissal of ——. 2758-59.

‘DIVORCE LAW-—

Question re in India. 738,

DOME(S)— N
Question re—
Expenditure on the demolition and reconstruction of the —— of the

Northern Block in the New Delh! Secrctariat. 2427-28.
Lowness of the —— and level of the Council House. 362,
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DOMINIONS—

Question re despatch by the self-governing —— of troops to China.
880.

DONOVAN, Me. J. T.—

Indian Finance Bill—

Motion to pass as amended. 2684,
Oath of Office. 5.

Resolution re treatment of the Santhal Parganas as a backward tract.

654-59.
DOOLIES—
Question re admission of — and palanquins to the platforms at Delhi
railway station. 168-89.
DRABAND— ¢
Question re widening of the road from Fort BSandeman towards —.
1829,
DRIVER(8)—
Question re—
Number of European, Aaglo-Indian and Indian —— and guards on

the Bombay, Baroda and Central India, Great Indian Peninsula,
East Indian and North-Western Railways. 1521,
*Pay of Indian —— on the Eastern Bengal Railway. 1645.
Prohibition of Indian guards and —— from running mail and pas-
senger trains. 294,

DRUG(8)—
Question re—
Importation of dangerous ——. 94§-46.
Indigenous ——. 2452.
“DUFFERIN"—
Question re training of cadets on the training ship —. 2591-92,

DUNNETT, Mg. J. M.—

Demand for Supplementary Grant in respect of, ‘“Staff, Household and
Allowances of the Governor General’”. 630.

Indian Limitation (Amendment) Bill — (Amendment of Article 182
of Bchedule I)—
Motion to consider. 538-39.

Indian Registration (Amendment) Bill—
Motion to refer fo Select Committee. 819-22.
Motion to clrculate 823.

Oath of office. b.

¢

DURBAR(B)—
Quagt,lon re atatus and procedure of Members of Logmlatwe Assembly
—  206. -
in

)‘ .
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DUTT, Mr. AMAR NATH—

Apology offered by -— to the Chair for the use of certain expressions
which were capable of implying disrespect to the Chair, which he
never meant. 1609,

Bengal Tenancy (Amendment) Bill—
Motion to postpone consideration of the —— sine die. 2055-B7.

- Demand for Grant in respect of ‘“‘Indian Ponta.l and Telegraph De-

partment.’’ 2012, 2013,

Election of — to the Standing Finance Committee. 17.

General discussion of the General Budget. 1588-93,

Indian Finance Bill—

Consideration of clause 2. 2569, 2573,
Consideration of Schedule 1. 2612-14.

Indian Limitation (Amendment) Bill (Amendment of sections 20 and
21)—

Motion to omit clause 2. 324,

Motion for adjournment re attendance of Mr. Satyendra Chandra
Mitra at meetings of the Legislative Assembly. 24-25,

Motion to reduce the Budget Demand for ‘““Army Department” (Report
of the Auxiliary and Territorial Forces Committee: University
Training Corps). 2209-10.

Motidn to reduce the Budget Demand for “Indian Postal and Telegraph
Department’”’ (Cable and inland press rates). 2088.

Motion to reduce the Budget Demand for ‘‘S8alt’’ (Desirability of
increasing the consumption of salt in India and of making India
self-supporting in the matter of salt). 2187, 2188.

Motion to reduce the Budget Demand for ‘“Working FExpenses: Ad-
ministration”” (Railways) (Inconveniences suffered by the travelling
publie). 1429,

Motion to reduce the Budget Demand for ‘‘Working Expenses Ad-
ministration’” (Railways) (Reduction of third c]a.ss fares). 1422.

Negotiable Instruments (Amendment) Bill—

Motion to refer to Select Committee. 312,

Oath of office. 3. g

Question re—
Accommodation for mail bags at Bankura railway station. 2418,

Allegations against Babu Kasiswar Lala, sub-record clerk of the
R#{lway Mail Service at Narayanganj. 743-44.

Allegations against the Superintendent of Post Offices, Nilgiri Divi-
sion, in connection with his inspection of the Bub-Post: Office,
Coonoor. 725-26.

Amount of teavelling allowance drawn for his tours by the Superin-
tendent of Post Offices, Nilgiri Division. 723.

- Appointment of Babu Kasiswar Lala as Bub-Record clerk of the
Railway Mail Service at Narayanganj. 743,

Appointment of Messrs. B. Ganguly and A. R. Chatterji to act as
Superiptendents of Post Offices in the Bengal and Assam Oircle.
2415,

Appointment of Mr. O, C. Jacob as a Banitary Superintendent of
the Calchtta General Post Office. 241i-18.

Bankura-Damodar River Railway. 1738..

Cancellation' of the resignation tendered by Mr. Howe, an engineer.

716. \
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DUTT, Me. AMAR NATH—contd.
Question re—contd
Case of Babu Bivas Chandra Mitra, o clerk in the office of the
Director General, Posta and Telegraphs. 742.
Case of Babu Raj Kumar Mukherjee, Inspector, Railway Mail Ser-

vice. 720.

Case of Mr. iGovindan Nair, a postal official of the Nilgiri Division.
724-25.

Chief Clerks of the Divisional Offices of the East Indian Railway.
715-16,

Collection by Mr. F. W. Decruz, officiating Postmaster, Ootacamund,
of public donations for “The New Post Office Building House
Warming Function’”, 728-29.

Collection of compulsory subscriptions from the subordinate staff to
meet the cost of a farewell party to Mr. H. B. Rau, Director of
Audit, United Provinces. 721.

‘Complaints against Travelling Ticket Checkers on the Eastern Bengal
Railway. 1507,

Construction of a building in the Howrah Yard for the staff of the
Watch and Ward Department of the East Indian Railway. 716.
Construction of a railway from Champadanga to Tarakeswar. 1738,

‘Construction of the Howrah-Vishnupur Chord line. 1738.

Contract with Messrs. Garage and Company, Madras, for the con-
veyance of mails in Calcutta. 2410 _

Delay in the payment of arrears of pay to the officials of the Dead
Letter Office, Bengal, 2414,

Differential treatment of Tracers of the Message Room and the
completing clerks of the Pairing SBection. 1049-1050,

Discontinuance of the practice of postmen acting as guarde in the
Bankura Post Office. 24186,

Discontinuance of the system of inspection of rural post offices by
Audit Officers. 718-19. )

Disposal of the foreign parcel mail in the Oalcutta General Post
Office. 2407,

Distinctions between Checkers of the Inland section and Pairers of
the Pairing section. 1049-1050.

Distinctions between the Requisition ‘and Registration clerks of the
Message Room. 1048-1050,

Distinction between the Registration and Requisition .clerks of the
Refund Section. 1049-1050.

Piatinctions between Requisition Registering Clerks of the Message
Room and Supervisors of the sub-section of the Message Room.
1049-1050. .

Employment of leéave reserves in the Registration'and Parcel De-
partments of the Calcutta General Post Office. 2409.

Emplovment of van peons for all the sections of the Railway Mail
Service. 2418. - . )

Expenditure on the housing of European Anglo-Indian and Indian
staff of the Traffic Department, Eastern Bengal Railway. 1507-08.

Grant of advance increments in the .timc scale to Babu Satchidananda
Chatterjes of the office of the Director General, Posts and Tele-

. 742-43. .

'Gri:bp:; allowances to postal clerks for posting interest in the Savings
Bank ]edgerg_ 720-21. ) .

Hy~
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DUTT, Mr. AMAR NATH-—contd.
Question re—contd.

Grant of compensation to the motor drivers of the Calcutta General:
Post Office discharged after the introduction of the contract system
of mail conveyance. 2410-11. :

iGrant of house rent allowance and Secretariat rates of pay to the
ministerial establishment at Army Head Quarters. 2515.

Grant of local allowances to postal employees in Assam. 2413.

Grant of overtime allowance for werk in connection with the disposal
of the inward foreign parcel mail in the Calcutta General Post.
Office. 2408.

Grant of overtime allowanze to Mr. R. H. Legge for work in connection
with the disposal of the inward foreign letter mail. 2413.

Grievances of Indian guards employed at Sahebgunj on the East
Indian Railway. 717-18.

Grievances of passengers on the Bankura-Damodar River Railway.
721-72.

Hardships of the Inspectors of Post Offices in the Bengal and Assam
Circle. 2413.

Importation of outsiders to act as Superintendents of Post Offices in
the Bengal and Assam circle.. 2416.

Improvement of the quarters for the Indian staff of the Eastern
Bengal Railway. 1506.

inclusion of the name of Mr. R. H. Legge as head of the Mail Depart-
ment in the memorandum of distribution of work in the Calcutts
General Post Office. 2412.

Increase in losses of parcel bags and insured articles during the regime
of Mr. C. D. Rae, Presidency Postmaster, Calcutta. 2408-09.

Increase of leave reserves for the Post Office and the Railway Mail
Service. 2409. .

Inspection of post offices by Audit Officers. 718, 719.

Inepections of branch post offices by Lieut.-Colonel W. A. Smith,
Superintendent of Post Offices, Nilgiri Division. 726.

Late delivery in Calcutta of articles posted in villages served by the
Chotkhand Post Office. 2415.

Location of Bijrukdighi post office in a central village. 1738-29.

Long hours of duty of the booking clerks at Mokameh Junction. 717

Maximum hours of labour in industries adopted by the International
Labour Conference at Geneva. T717. _

Medical certificates of employees in the Eastern Bengal Railway.
1606.

Motor serviee between Burdwan and Sehara Bazar. 2416-17.

Number &f clerks and leave reserve clerks whose services were dis-
pensed with by Lieut.-Colonel W. A. Smith, Superintendent of Post
Offices, Nilgiri Division. 727. .

Office hours of the clerical staff of the East Indian Railway stationed’
at Jamalpur., 716. )

Opening \of a new station in connection with the projected railway
over th® new Bally Bridge. 2460-81.

Overworked clerks in the office of the Superintendent of Post Offices
at Burdwan. 721, o

Pay of I'BfOI"?ﬂCB clerks. 1049-1050.

AY
—t \\
\
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DUTT, Mr. AMAR NATH—contd.

Question re—contd.

Pay of the staff of the office of the Accountant General, Central
Revenues. 740-41.

Pay of the subordinate staff of the office of the Director General,‘
Posts and Telegraphs. 1044-47.

Petitions of aggrieved clerks of the office of the Director General,
Posts and Telegraphs. 742.

Postal administration in the Nilgiri Division. 725.

Powers of Superintendents of Post Offices in connection with appoint-
ments and dismissals of subordinates. 726. .

Powers of the Director General of Posts and Telegraphs to sanction
expenditure in connection with the pay and prospects of his staff.
741-42.

Procedure followed in the Bombay General Post Office in connection
with the disposal of the inward foreign parcel mail. 2408.

Procedure relating to the scrutiny and completion by Audit Officers
of the audit of post audit bills. 104s.

Provision of quarters for Indian guards, train examiners, etc. 715.

Provision of quarters or grant of a house allowance in lieu thereof to
Indian guards of the East Indian Railway. 714-15.

Punishments inflicted on his subordinates by Lieut.-Colonel W. A.
Smith, Superintendent of Post Offices, Nilgiri Division. 727.

Reappointment of Messrs. Mathews and Macquire, insolvents, by the
Eastern Bengal Railway. 1507,

Recoveries from the travelling allowance bills of certain clerks in the
office of the Director General, Posts and Telegraphs. 1047-48.

Recruitment of Europeans, Anglo-Indians and Indians in the Traffic
Department, Eastern Bengal Railway. 1508.

Reduction of the working hours of the booking, parcel and other staff
employed on the East Indian Railway. 717

Reduction of work in post offices on Sundays and holidays. '725.

Reservation of clerical appointments in Army Headquarters for soldiers
and ex-soldiers. 2516.

Retention of leave reserve clerks in his office by the Superintendent
of Post Offices, Nilgiri Division. 727-28,

Retention of the services of Mr. R. H. Legge &s Traffic Supervisor,
Calcutta General Post Office, after the abolition of the motor fleet.
o1, :

Reversion of postal inspectors and head clerks to Superint?ndents to
the general line of the clerical time scale in the Madras Circle. 724.
Sanction of street lights for the European Colony of Pa.rbatlpur._
Eastern Bengal Railway. 1506-07. o
Savings effected by the contract system of conveyance of mails in

. 2410. )
slg:ﬁﬁ?on of a suitable term to describe the general consituencies
Legislature. 1739.
Sl?;a:l::nsioi of Messrs. Abdul Imam Fazlur Rahim and S. A;mﬂ:
Mian Chowdhury, posthl officials, for promotion to the grade o
. 350—650. 2414-15. -
T:Z;nical military clerks in Army Headquarters. 2515.
Time test of the work of Dead Letter Offices. 2414. T 3-
! 4
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DUTT, Mr. AMAR NATH—concld.
Question re—concld.

Tonga stand in Parliament street near the entrance to the Assembly.
2161.

Transfer of Inspectors, Postmast.rs, clerks and leave reserve clerks
from the Nilgiri Division. 723-24.

Transfer of Mr. N. Ramachandrau, Honorary Secretary of the (oim-
batore Branch of the All-India Postal and R.M.S. Union from
Coimbatore West to Gudalur. 729.

Unsafe condition of quarters in occupation of the menial staff of
Rajabhatkhawa, Eastern Bengal Railway. 1506.

Use. of portions of Post Office buildings as their private quarters by
Superintendents of Post Offices. 719-20.

Visits to Post Offices by the Superintendent of Post Offices, Nilgiri
Division. 722-23.

Question (Supplementary) re strike on the Bengal—Nagpur Railway.
1506
Resolution re—
Amalgamation of the Oriya-speaking tracts. 566-67.
Treatment of the Santhal Parganas as a backward tract. 656.

DUTT, Mr. SURENDRA NATH—
Question re forfeiture of gratuity of —, Head Pay Clerk, Jamalpur,
discharged from service for slack supervision. 2330-31.

DUTTA, Mr. SRISH CHANDRA—
Oath of Office. 4.

Question re—

Circuitous mail routes in the Sylhet District. 1650.

Extension of the principle of recruitments for post offices in Calcutta
and Bombay ‘to adjacent revenue divisions. 2164-65.

Import of betel nuts from Singapore. 1050.

Opening of a telegraph office at Jagannathpur in the Sylhet District.
1650.

Post and Telegraph offices in the Sylhet District. 1650.

Provision of high level platforms at stations on the Assam Bengal
Railway. 1650-51.

Transfer of the district of Sylhet from Assam to Bengal. 701-02.

DUTY ALLOWANCE—
Question 7¢ —— of Personal Assistants to Postmasters Genern.l 527-28.

]

P
EARNING(8)—
Quegtion re— . !
Deficient — on capital expenditure on State railways. 212.
Net —— of the Bengal and North-Western Railway. 1494-65.
EAST AFRICA—

Question re grievances of Indians in —. 946-47.
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EAST INDIAN RAILWAY—
See under * Railways (s)"’.

EASTERN BENGAL RAILWAY—

Question re provision of quarters for the Assistant T. X. R, at Budge-

Budge' aa the —, 1648,
See also under ‘‘ Railway(s)”.
EBRAHIM—
Question re grant of the Royal Humane Society’s medal to Tindal —.
300.

ECCLESIASTICAL DEPARTMENT—
Question r¢ Indian Christians in —. 433,

ECONOMIC CONFERENCE—
Question re selection of experts for the —— to be held under the
auspices of the League of Nations, 711-12.

ECONOMIC ENQUIRY COMMITTEE—

Question re—
—, 1925. 298.
Recommendations of —. 2048.
Report of the —. 2410,

ECONOMICS—
Question re¢ inclusion of — and History as qualifying subjects for the
examination for the superior traffic and commercial branches of the
State Railways. 2438-39.

EDUCATION—
Budget Demand for “ — . 2319.
Demand for an excess grant in respect of ‘‘ — "', 618-21.

Question re— R
Differential treatment in poll-tax and — in Kenya. 185-86.
—— of Muhammadans of the Delhi Province. 2178, 218l.
Expansion of — in the North-West Frontier Province. 1313-14.
Expenditure on Muslim —. 193-94.

EDUCATION DEPARTMENT—
Question re—

Number of Muhammadans in the —— of the Delhi I:rovince. 2178.79.
2181. .
Representations of Muslims in the —— of the Delhi Province. 2181.

EDUCATION, HEALTEF AND LANDS, DEPARTMENT OF—

Budget Demand for ‘‘ —”’. 2316.
Demand for supplementary grant in respect of the “ — . 631

EDUCATIONAL FACILITIES—

Question re name of the officer entrusted with the investigation of the
question of — for children of railway employees. 2917
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EDUCATIONAL SERVICE(S)—
Quen_tion re—

Abolition of direct recruitment to Imperial — in Bengal. 295.
Appointments in the Ajmer-Merwara —— on Rs. 100 and over. 2588.

E'JAZ RASUL KHAN, RAJA MUHAMMAD—
Oath of Office. 5.

ELECTION(S)—

Congratulations to Mr. V. J. Patel on his —— as President of the
Legielative Assembly. 10-13.

—— of Deputy President. 301-03.

—— of Mr. President. 10.

Message from His Excellency the Viceroy approving of the —— by the
Legislative Assembly of Mr. V. J. Patel as President of the said
Assembly. 10. ’

Motion for the —— of a panel for the Central Advisory Council for
Railways. 303.

Question re—
Advisability of removing restrictions regarding the use of conveyances

by candidates for ——. 208.

Eligibility of firms paying income-tax to vote at Legislative Assembly.
204.

Malpractices during the recent —. 165.

Results of the last —— to the Legislative Assembly. 189.

ELECTION CAMPAIGN—

Question re participation of 38 clerks of the Postal Department, Rawal-

pindi, in — of a particular candidate for the Legislative Assembly.
2245-47.

ELECTORAL ROLL—
Question re—

Inaccuracies in the— of the Ajmer-Merwara constituency of the
Legislative Assembly. 2103-04.

Inaccuracy of Bhagalpur, Purnea and Santhal Parganas —. 377.
Inaccuracy of Sind —. 377. )
Revision of the —— for the Madras Landholders’ constituency of the

Legislative Assembly. 2182-83°

ELECTORAL RULES—
Question re—

Conflicting opinions as regards —— of the Legislative Assembly.
207-98. ,
Need for a general revision of —. 288. "

ELECTORATE(B)— '
Question re Mussalmans elected by gpecial or mixed —. 220-22.

t

ELECTRIC BULBS— _ E
Question re — in quarters and bungalows in New Delhi. 521
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ELECTRIC ENERGY—
Question r¢ supply by the Government of India of —to the Delhi
Electric Tramways and Lighting Company. 2043-44.
ELECTRIC FANS—
Question re—
—— in third class railway carriages. 2761-62.

Prov%uion of —— in the Post Offices in Madras City. 2854. ,
Pr;;:;wn of — in the Railway Mail Service Office in Madras, etc.
Pl‘O\"l!:!OIl of — in the second class compartments of the metre gauge

section of the Bombay, Baroda and Central India Railway. " 804
Prov!sgon of — in third Clase carriages on State Railways. 2762-63.
Provision of —— in third class railway carriages. 804.

ELECTRIC POWER—

Question re supply by the Tata Steel Coy. of — for the electrification
of portions .of the Great Indian Peninsula and Bombay, Baroda and
Central India Railways. 1514-15.

ELECTRICAL EQUIPMENT—

Question re tenders for — to be called in rupees. 212-13.
EMBARKATION—
Question re Committee to inquire into conditions of — at ports. 300.

EMERGENCY CURRENCY—
See under ‘‘ Currency .

EMIGRANT(S)—
Question re annual reports of the Agents in Ceylon and the Malay States
regarding the moral and material progress of Indian —. 1038-39.
Emigration—
Extension of the time for receiving nominations for election to the
Panel for the Standing Committee on ——. 532
Motion for the election of the Panel for the Standing Committes on
—,  403-04. .
Question re—
—— of Indiane to British Guiana. 356.
— of Santhals to the Assam tea gardens. 334-335.
Result of the election of members to the Panel of the Standing Com-
Tnittee on ——. 612

EMIGRATION—EXTERNAL— .
Budget Demand for * —— ». 2322

EMIGRATION—-INTERNAL——
Budget Demand for " 2321

INE(8)— :
EN%&LS{&O; re accrual of the credits on account of the sale-proceeds of —

sold to other railways the revenue account of the North-Western
Railway. 2018

§- .
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ENGINEERS—
Question re—
Appointment of —— on short term covenants for State Railways.
876-77.
Payments made to Consulting — for State Railways in respect of

fees, inspection charges, ete. 793.

ENGINEERING CONTRACQOT(8)—
Question re —— on the Great Indian Peninsula Rn.llwa.y 791-82.

ENGLAND—

Question re—
Appointment of an Indian as Consulting Engineer to the Government
of India in —. 952-83.
Consulting Engineer to the Government of India in —. 952
Grant of passages to —— by transport to officers_of the Indtan Medical
Service of Asiatic domicile. £010.
Grant of State Scholarships to Indians for nautical training in —.

1191.
Maximum income-tax and supertax levied in India and —. 1383-86.
Speeches delivered by the Maharaja of Burdwan in ——. 1037-38.
ENGLISH MAIL STEAMERS—
Question re late arrivals of the —— at Bombay. 702-04.
ENVELOPES—
Question re —— for use of members of the Legislative Assembly. 1388-
87.

ESTABLISHMENT ROLL(8)—

Question r¢ —— of the staff of the different Departments of the Govern-
ment of India. 2775.

ESTONIA— _
Statement laid on the table® regarding the Agreement between the
United Kingdom and — r¢ tonnage measurement of Merchant ships,

together with Notes exchanged, which affects Indis._ Bb.

EUROPE—

Question re—
Agency held. by Messrs. W. W. Howard Brothers, London, for the

13

sale of Indian timber in ——. 2037-38.
Appomtment of an Indian firm as agents for the sale of Indian timber
* in ——. 2038.
Passport to Swamy Satya Deva to visit —— 220,
EUROPEAN(B)—

Question re— ‘
Blected ——, majority in the Legislative Council of Kenya. 611.
Expenditure on Railway schools for — and Indians. 2784.
Leave rules for —, Anglo-Indw.n: and Indians in the subordinate
service of the East Indum Railway. 1005.

e 1)
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EUROPEAN(B)—contd.
Question re—contd, .
Number and grades of schools for — in Ajmer-Merwara and
Rajputana. 2104. ‘
Recruitment of ——, Anglo-Indians and Indians in the Traffic Depart-
ment, Eastern Bengal Railway. 1508.

EUROPEAN BRITISH SUBJECTS—
Question re right of judicial appeal enjoyed by —— from the Indian
Courts. 2035.

EUROPEAN COLONY—
Question re sanction of street lights for the —— of Parbatipur Eastern
Bengal Railway. 1808-07.

EVANS, Mz. F. B.—
Oath of Office. &.

EVIDENCE—
Question re publication of Railway Board's —— before the Tariff
Board. 208.-09.

EXAMINATION(S)—
Question re—

Abolition of the lower efficiency bar —— for upper division clerks of
Postal Account Offices. 1818. .

Appointment of Muhammadan examiners for the subordinate Accounts
Service —. 2171,

Class of appointments provided for candidates who have passed in both
the lower and upper division —— of the Staff Selection Board.
2184,

— for the recruitment of accountants for Railway Audit offices under
the Accountant General, Railways. 159.

Examiners for the Imperial Secretariat ——. 2882-83.

Inclusion of commercial subjects in certain public —. 1524.

Inclusion of History of English Literature as an optional subject for
the Indian Audit and Accounts Service —. 1497,

Inclusion of Railway Economics and certain other subjects in the ——
for the Commercial Departments of State Railways. 1524.

Indian Civil Service —— in India. 341.

Mussalmans as examiners for Accounts —. 383.

Number of Sikhs who appeared at the —— held by the Accountant
General, Central Revenues, in January last. 966.

Subordinate Accounts Service —. 1511-12. .,
EXAMINER(S)— b
Question re— ) _

Appointment of Muhammadan —— for the Subordinate Accounts

Service examination. 2171.
— for the Imperinl Secretariat examination. 2862-63.
Musalmans as — for gecounts examination. 383

EXCAVATION(S)— .
Question re policy and expenditure re —— in Sindh (Mohenjo Daro).

184.
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EXCAVATION ASSISTANTS—

Question 7¢ non-appointment of Muslims as — in the Archzological
Department. 2166-67.

EXCESS8 GRANT(S)—
Demand for —. 613-27.

.EXCHANGE RATIO—

Question re number of representations received in connection with the
—. 1043.

EXCHEQUER—

Question re cost to Indian — of Royal Commission on Agriculture,
276-77.

EXECUTIVE COUNCIL—
Budget Demand for ‘“ — . 1911-73, 1975.

EXECUTIVE OFFICER, BARODA CANTONMENT—
Question 7re¢ employment of the Tax Collector in the office of the —,
to prepare an assessment list in the terms of section 72 of Act IT of
1924, 2442,

EXECUTIVE OFFICER(B)—
Question re increase of the percentage of Muslims in ministerial service
in the offices of the —— and of the Military Engineering BService,
North-West Frontier Province. 2591.

EX-GERMAN COLONY— -

Question re¢ claims of Indians in Tanganyiki against the —. 187, 2423.
"EXPENDITURE—
Question re—
Annual additional — to be incurred for services in.Burma as a result
of the recommendations of the Lee Commission. 2457.
Annual — on Cantonment Fund Office establishment in third class
cantonments. 2872-73. v
Cantonment Fund net receipts and —— for 1925-28 in respect of can-

tonments without elected or nominated boards. 2872.

—— on advertirements relating to railway timings. 1479,

—— on articles in common use on railways. 1519-20. '

—— on civil aviation. 1308

—— on the housing of European, Anglo-Indian and Indian staff of the
Trafic Department, Eastern Bengal Railway. 1507-08.

—— on Indian troops employed outside India. 1904-05.

—— on New Delhi and the new Secretariat. 184-65.

—— on the planting and culture of trees on the different railways.
1480-81.

—— on post office premises in Bombay. 358-362.

—— on the reconstruction of railway stations on State Railways. 2433,

—— on the Royal Air Force in India. 1381-83.

—— on the Royal Commission on Agriculture. 2767-71.

—— on the Royal Indian Navy. 1906
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EXPENDITURE~contd.

Question re—contd.
—— on troops sent out of India. 873.
Powers of the Director General, Posts and Telegraphs, to sanction —
in connection with the pay and prospects of his staff. 741-42.

Reduction of the — of the India Store Deparment, London. 1901-02.
Retrenchment of — in the Baroda Cantonment. 2443.

EXPENDITURE IN ENGLAND—HIGH COMMISSIONER FOR INDIA—
Budget Demand for “ ” 9395,

EXPENDITURE IN ENGLAND—SECRETARY OF STATE FOR INDIA—
Budget Demand for “ —"’. 2325,
)

EXPERT(S)—
Question re—
Expenditure incurred on the appointment of —— engaged to advise
on an improved system of railway accounts. 160.
Selection of —— for the economic conference to be held under the

auspices of the League of Nations. 711-12.

EXPLANATORY MEMORANDUM ON THE RAILWAY BUDGET—

Question 7e¢ adjustment of the amount shown against abandoned projects
in the — for 1927-28. 1916-17.

EXPORT DUTY— .
Question re — on rice and petroleum cess in Burma. 2458.

EXPORT TRADE—

Question r¢ last five years’ figures for — and import trade. 296.
EXPRESS—
Question re stoppage of the 7 Up — at Jasidih. 3518.
EXPRESS TRAIN(8)—
Question re running of an —— between Howrah and Delhi via Jamalpur
1830-31.

EX-SQLDIER(8)—

Question re reservation of clerical appointments in Army Headquarters
for soldiers and —. 2b16.

EXTERNAL CAPITAL COMMITTEE—
Question re ——, 1925. 223-76.

EXTERNMENT ORDER—

Question re— Sardar Milap Singh. 1730
cellation of the —y— against Sardar Milap Singh. 1736.
——Ca.n against Sardar Milap Singh, a newspaper agent of Peshawar City.
1735-36.
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FAMILY HOSPITALS—

Question re establishment of Indian —— in all military staticns con-
taining Indian troops. 2910-11.

FAMILY QUARTERS—

Question re provision of suitable —— for postmen. 1818-19.
FAN(S)—
Question re—

Provision of electric —— in the second class compartments of the
metre &;uge section of the Bombay, Baroda and Central India Rail-
way.

Provision of electric — in third class railway carriages. 804.

Supply of — in intermediate and third class compartments on Btate
Railways. 2419,

FARES—
Question re—
Estimated loss on account of the reduction of railway ——. 14890

—— charged per mile for different classes on different Railways. 1392

—— on the Mari Lukki and Tank Railway. 1308-00.

—— on the metre gauge section of the Bombay, Baroda and Central
India Railway, the North-Western Railway and the East Indian
Railway. 804, 804-09.

Financial effect of the last reduction of railway ——. 1488-80.

Railway reserve fund and reduction of —. 208,

Reduction of —— on the Eastern Bengal Railway. 331-332, 2460.-

FAREWELL PARTY—
Question re collection of compulsory subscriptions from the subordinate
staff to meet the cost of A —— to Mr, H. B. Rau, Director of Audit,
United Provinces. 721.

FARIDPUR CHARMAGURIA RAILWAY—
Sec under ‘“Railways’’.

FAZLER RAHIM, Mr. ABU IMAM—

Question re supersession of Messrs, — and 8. Abmed Mian Chowdhury,.
postal officials for promotion to the grade of Rs, 350-850. 2414-15.
FEE(8)—
Question re ﬂa.vmentrs made to Consulting Engineers for State Railways
in respect of —, inspection charges, etc. 793,
FEEDER RAILWAY—
Question r¢ Diatrict Board —— or tramway development. 891-82
FELLOWSHIPS— .
Question re Rockfeller —. 1301-02. ’
FENCING—

Question re —— of railway lines. 523.
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FIELD CONTROLLER OF MILITARY ACCOUNTS, POONA—

Question re withdrawal of the personal allowance of Accountants and
clerks of the —. 1512-13.

FIELD SERVICE—

Question re pensions of certain civilian clerks who proceeded on —
overseas with the Indian Expeditionary Forces. 1744.

FIJ1—
Question re—

Abolition of the poll-tax in —. B874.

Appointment of permanent agent of the Government of India in ——.
37¢. .

Cost of the Indian Deputat.ion to —. 87.

Indian population in —. &74.

Indian representation on the Legislative Council in ——. 378- 9.

Minimum wage for Indians in —. 814.

Number of European and Indian Members of the Legislative Council
in —. 874.

Position of Indians in —, 874,
Removal of the disabilities of Indians in ——. 813, 813-14.
Status of Indians in —. 874-75.

FI1JI DEPUTATION—

Question re—

Prevention by the British Colonial Office of the pubhcatlon of the
report of the —. 1827.

Publication of the report of the —. 356-357, 611-12.

FINANCE DEPARTMENT-—
Budget Demand for “‘—''. 2817.

Question re—
Mussalman Officers employed in the —— of the Government of India.

1037.
Recruitment by the — of two second division men in the first divi-
sion., 2441-42.

FINANCIAL REPRESENTATIVES—

Question re subjects discussed at the annual conference of —— held at
® Delhi on the 15th November, 1926. 1906-07.
FINE FUND— ..
Question re— -
Grants from the — of the East Indian Railway to European and
Indian Schools. 2046-47.
Utilization of the — at Moradabs.d for the upkeep and improvement
of the Prince of Wales’ Railway School. 1485.
FIRM(B)— .
Question re eligibility of —— paying income-tax to vote at Legislative

Assembly elections, 204
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FIRST CLASS COMPARTMENT(S)—
Reservation of — on the East Indian Railway. 147.

FLOWER BAZAR POST OFFICE, MADRAS—
Question re removal of the —— to a more suitable building. 2850.

FOOD INSPECTORS—
Question re reduction of the entire stafi of — on the Great Indian
Peninsula Railway. 2249.

FOREIGN COUNTRIES—
Question re scholarships for the study of certain subjects in —. 2777,

FOREIGN LETTER MAIL—
Question r¢ grant of overtime allowance to Mr. R. H. Legge for work in
connection with the disposal of the inward —. 2413

FOREIGN LIQUOR—
Question re regulation of the importation of —. 1521.

FOREIGN MAIL(S)—
Question re allowance to postmen for additional work in connection with-
the —. 1820. -

FOREIGN PARCEL MAIL—
Question re—
Disposal of the — in the Calcutta General Post Office. 2407.
Grant of overtime allowance for work in connection with the disposal
of the inward —— in the Calcutta General Post Office. 2408.
Procedure followed in the Bombay General Post Office in connection
with the disposal of the inward ——. 2408.

FOREIGN PIECEGOODS—
Question re rates charged by Railways on khaddar, Indian mill-made cloth
and ——. 1401-92.

FOREIGN AND POLITICAL DEPARTMENT-—
Budget Demand for ‘‘—.”” 2316.
Question re—
Employment of Indians in the Cypher Bureau of the ——. 17¢1.
Number of Indian Buperintendents in the —, 1741

FOREST— L
Budget Demand for *“ —."" 2315.

FOREST AREAS—
Question re creation of small colonies of cultivators in — in the North-
West Frontier Province. 2042-43.

FOREST CAPITAL OUTLAY—
Budget Demand for *‘ —."" 2325 '

'FORT SANDEMAN—
Question re widening of the road from —— towards Draband. 1829,

- -l
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“FORWARD"—
Question re— ’

Article in the — of December'23rd, 1628, headed’’ Mr. Saklatwala and
India Office”. 2335-36.

Letter in the —— of the 23rd December, 1926, headed ‘‘Passenger ill-
treated”. 2338-37.
FRAUD(S)—
Question re—

Circumstances of alleged —— in Stores Department, East Indian Rail-
way. 214.

Procedure adopted by the North-Western Railway in cases of alleged
—— by their contractors and employees. U56.
FREE LABOUR—

Question re abolition of the system of —— rendered by luggage porters.
at Howrah. 1487-88.

FREIGHT—
Question re—
Debiting of —— and incidenta] charges on stores to the railway revenue
account. 2913-14.
Reduction in — on State Railways. 209.

L

FRUIT PACKAGES—
Question re damage and loss of — on Railways. 333-334.

FUNDAMENTAL RULE—
Question re alteration of — 87 without consultation. 280-81.

FUNERAL PROCESSION(S)—

Question re abolition of the system of police licences for Hindu — in
Delhi. 2514.

. G
GALLIS—
Question re improvement of the road which links the civil and military
Jotations in the — with Murree. 2182,

GANESH LAL—

Question re decision of the Privy Council in the ‘case of v. Khetra
Mohan Mahapatra. 1496.

GANGULY, Mr. B.—

Question re appointment of Messrs. —— and A. R. Chatterji to act as
Superintendents of Post Offices in the Bengal and Assam Circle.
2415.

»
GANGULY, S7. PRATUL CHANDRA— ) o
Question re grant of permission to ——, a State prisoner, to see hig sick
mother. 512
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GARAGE AND COMPANY, Mgssgra.—
Question re contract with —— Madras, for the conveyance of mails in,

* Calcutta. 2410.

"GARDENERS—
Question re recruitment of —— on the Government railways. 1481,

-GAVIN-JONES, Mgr. T.—
Currency Bill—
Consideration of clause 4. 1880-84,
General Discussion of the General Budget. 1727.
Gold Standard and Reserve Bank of India Bill—
Motion to circulate. 96-97.
Oath of Office. 4. .
Resolution re salaries of the two Members of the Judicial Committee of
the Privy Council possessing Indian experience. 2803-04.
Steel Industry (Protection) Bill—
Motionr to re-commit to Select Committee. 782-83.

GAYA—
Question re—
Issue of third class return tickets to —. 531
Want of a third class waiting room at —— on the East Indian Rail-
way. 224].

GAYA SHERGHATTY RAILWAY-—
See under ‘‘Railway(s)”.

GENERAL BUDGET—
See under ‘‘Budget”.

GENERAL POST OFFICE(B)—
See under “Post Office(s)”.

GENERAL POST OFFICE, BOMBAY—
Question re procedure followed in the — in connection with the dis-

posal of the inward foreign parcel mail. 2408.
“GENERAL POST OFFICE, CALCUTTA—

Question re—
Appointment of Mr. O. C. Jacob as a Banitary SBuperintendént of the
— 2411-12.
Disposal of the foreign parcel mail in the —. 2407.

Emplovment of leave reserves in the Registration and Parcel Depsrt-
ments of the —. 2499.

Grant of compensation to the motor drivers of the —— discharged after
the introduction of the contract system of mail conveyance. 2410-11.

Grant of overtime allowance for work in connection with the disposal
of the inward foreign parcel mail in the —. 2408

Inclusion of the name of Mr. R. H. Lenge as head of the Mail Depart-
ment in the memorandum of distribution of work in the ——. 2412,

. -Retention of the services of Mr. R. H. Legge as Traffic Supervisor,

——, after the abolition of the motor fleet. 2411.



INDEX TO LEGISLATIVE ASBEMBLY DEBATES. 113
GENERAL SERVICE—
Question re transfer to —— of forced station service telegraphists. 287.

GEOLOGICAL SURVEY—
Budget Demand for “—'’. 2318,

Demand for Supplementary Grant in respect of ‘——''. 831
GERMAN COLONY(IES)—
Question re claims of Indians in Tanganyika against ex ——. 187, 2423.
GERMANY—
Question re Government aid to infant industries in Belgium and —.
206.
GHAZANFAR ALI KHAN, Ran—
Election of —— to the Panel of the Standing Committee on Emigration.
613.
Election of —— to the Standing Finance Committee. 16.

Indian Finance Bill—

Motion to consider the amendment made by the Council of State. 2923,
2938-40.

Motion to agree to the amendment made by the Council of State. 2052.
Motion to reduce the Budget Demand for ‘‘Executive Council” (Attitude
of the Government in regard to the conatitutional issue). 1953,
Motion to reduce the Budget Demand for “Salt’’. (Grievances of the

miners of the Khewra salt mines). 2189-2201, 2203.
Qath of Office. 4. !

Question re—
Action of the Cantonment Authority in Peshawar in regard to Bunga-
low No. 2, Roos Keppel Lane. 2590.
. Appointment of a retired official to perform the dual duties of sub-
registrar and a special magistrate of the municipality of Peshawar.
2588,

Article in the ‘“Muslim Outlook” regarding the formation of a White
League in New Zealand. 2583-94.

Article in the ‘“Muslim Outlook” regarding the pitiable plight of Mr.
Balaman, a native of Amritsar, now resident in Auckland, New
Zealand. 28504,

Attempt of Colonel J. Moran, Military Estates Officer, Peshawar, to take
possession of a piece of land attached to the Abu Turab shrine.
2590-91. ’

Bmployment of Muslimg in the Office of the Controller of Military
Accounts, Peshawar District. 2588-89.

Exile of Maulanas Mohammed Ishaq and Mohamnfed, Irfan from the
North-West Frontier Province. 2183.-84.

Grant of a site for an Islamia High School in the Cantonment of
Peshawar for the children of retired military officers. 2586-87.

Tocrease of the percentage of Muslims in® ministerial service in the
offices of the Executive Officers and of the Military Engineering
Service, North-West Frontier Province. 2591.

Muslim graveyard outsi:le Dabgari gate in the Peshawar Cantonment.
2587-88.

Proportion of communal representation in Government service in the
North-West Frontier Province. 2593.
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GHAZANFAR ALI KHAN, Raja—contd.
Question re—contd,

Small number of Muslims employed in the Traffic and Octroi Depart-
ments in the North-West Frontier section of the North-Western
Railway. 2589.

Transfer of the power of trying cases under the Cantonment Act to
‘Magistrates unconnected with Cantonment Boards. 2590.

Use of a part of the old Kachery Mosque in Peshawar Cantonment
for the dumping of manure. 26587.

Question (Supplementary) re riot in the district of Backerganj in
Bengal. 1658.°

GHAZIABAD JUNCTION—
Question re shed for third class passengers at —. 2450.

GHEE—
Question re—
Analysig of vegetable —. 791.
Effect of the use of vegetable —— on the human system. 701.
Imports of substitutes of ——. 744-45.
Prohibition of artificial —— for the Army. 384.
Prohibition of the import of artificial —. 399,

Supply of vegetable — to troops. 791.
GHULAM KADIR KHAN DAKHAN, M. W. M, P.—
Election of —— to the Panel of the Standing Committee on Emigra-
tion.. 613..

Oath of Office. 3.

GHUZNAVI, Mr. AL H—

Election of — to the Standing Finance Committee, 1027-28. 2679.
Oath of Office. 701.

GIDNEY, Lievur.-CorL. H. A. J—
Appointment of —— as a Member of the Committee on Public Peti-
tions. 15879.
Budget Demand for ‘‘Army Department.”’ 2304-07.
Election of —— to the Panel for the Central Advisory Council for Rail-

ways. B546.

Election of —— to the Panel of the Standing Committee on Emigra-
tion. 612,

General discussion of the General Budget. 1714-18. G

General discussion of the Railway Budget. 1135-40.

Motion for adjournment to discuss the strike at Kharagpur on the
Bengal Nagpur Railway. 1013-15, 1021.

Motion to reduce the Budget Demand for ‘“Indian Postal and Telegraph
Department” (Low salaries of postal clerks, peons and subordinate
services and inagdequate pensions to retired subordinates). 2057,
2062-84, 2080.

Motion to reduce the Budget Demand for ‘“Railway Board” (Qrievances
of subordinate railway employees). 1321-85.

Motion to reduce the Budget Demand for “Working Expenses: Admi-

nistration’”’ (Railways) (Administration of the Btores Department,
North-Western Railway). 1411-12, 1413.
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GIDNEY, Lievr.-Cor. H. A, J.—contd.

Motion to reduce the Budget Demand for ‘“Working Expenses: Admi-
nistration’’ (Railways) (Over-employment of Europeans in new posts
created and vacancies filled). 1433-34,

Motion to reduce the Budget Demand for ‘“Working Expenses: Admi-
nistration” (Railways) (Supervision and the charges claimed under
that head). 1404-06.

Oath of office. B51.

Question re—

Action taken by the Railway Board on appeals from men dismissed by
the East Indian and the Great Indian Peninsula Railways. 955-56.
Amounts utilised for reimbursements for losses from the Guarantee

Fund, East Indian Railway. 2433.

Case of postal recruited telegraphists. 2438.

Confirmation of subordinates of the Great Indian Peninsula Railway
employed to officiate as officers.  2758-57.

Definition of a ‘‘departmental enquiry” in the case of Government
servants appointed on State Railways. 954.

Delay in the formation of Provincial Medical Services. 2911.

Discharge of Matrons of military family hospitals. 2779.

Dismissal of the Controller of Stores, East Indian Railway. 961.

Dismissal of Mr. M. D’Cruz, late offg. Stores Superintendent, Howrah,
East Indian Railway. 959-60,

Dismissals on the East.Indian and the Great Indian Peninsula Rail-
ways. 955,

Employment of subordinates of the Great Indian Peninsula Railway in
higher appointments without enhancement of salaries. 2755-56.

Establishment of Indian family hospitals in all military stations con-
taining Indian troops. 2010-11.

Excess of mineral oil disclosed as a result of verification by the Audit
Department of the East Indian Railway in 1924, 856-59.

Extension of seggice granted to Mr, C. H. Withers, Foreman, Electrical
Department, Carriage and Wagon, Moghalpura, North-Western Rail-
way. 2488-37.

Forfeiture of the gratuity of Babu Surendra Nath Dutt, Head. Pay
Clerk, Jamalpur, discharged from service for slack supervigion, 2330-
31.

Grant of passages to England by transport to officers of the Indian

e Medical Service of Asiatic domicile. 2010.

Grant to postal signallers in the Telegraph Department of the benefit
of counting their service in the Postal Department, for purposes of
regulation of their pay. 962-63.

Guarantee Fund, East Indian Railway. 2433, 2434-2438.

Inclusion of Economics and History as qualifying subjects for the
examination for the superior traffic and Commercial Branches of
the State Railways. 2438-30. ‘

Indebtedness of the East Indian Railway to Mr, M. D’Cruz. 961.

Long hours of work of the staff on the Great Indian Peninsula Rail-
way. 2765 ¢

Memorjal of Mr. S. H. Counsell, late Deputy Magistrate of Bengal.
2329-30.

3
R
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GIDNEY, Ligur.-CoL. H. A, J.—contd.

GOLD—
Question re utilization of India’s output of —— by Government for

Question re—contd.

New pension rates for the Indian Medical Department. 2790.

New taxes in Agra Cantonment. 2247-48.

Powers of dismissal of Divisional Superintendents on Railways. 2758-
2759,

Procedure adopted by the North-Western Railway in cases of alleged
fraud by taeir contractors and employees. 958.

Procedure followed by the East Indian Railway in reimbursing itself
for losses caused by the staff. 2433-34.

Procedure to be followed before the dismissal of its employees by the
Bengal Nagpur Railway. 2779.

Promotion of subordinates on Company-managed Railways. 2758.

Reduction of the interest on Provident Fund deposits. 962.

Refusal of the Lee Commission passage concessions to officers of the
Indian Medical Service of Asiatic domicile. 2909-10.

Beinstatement of Mr. M. D’Cruz and five other subordinates dismissed
by the East Indian Railway in connection with the cotton waste
case. 960-61.

Requisitioning by the Army Department of third class accommodation
on the S.S. ‘““California’. 729.

Retention in Government service of ministerial officers up to the age
of 60 years. 730.

Retirement of bachelors from Government service at the age of 65
years. 730-31.

Rules governing the dismissal of employees on State and Company-
managed Railways. 2790.

Subscriptions to the Guarantee Fund from the employees of the East
Indian Railway. 2434.

Question (Supplementary) re—

Anglo-Indians in Ecclesiastical Department. 433.
Carriage of the English mail over the Bengal Nagpur Railway. 702-03,

704.
Dangerous condition of the roof in the Council House, New Delhi.

2331-32.

Discontent in the Customs Service in Calcutta. 707-08.

First day payment for employees of East Indian Railway and furlough
figures. 215-16.

Manufacture of boilers in the workshops attached to Railwayr. 1044.

Protest against the proposed 1s. 64. ratio. 512.

Sale of Reverse Council Bills. 278.

Strike at Khargpur on the Bengal-Nagpur Railway. 972.

Supply of maps of New Delhi to the Members of the Legislative
Assembly, 521. ’

Training College for railway officers at Dehra Dun. 2245.

Trairting of Indians abroad in railway practice and management. 951.

(0

coining, etc. 344.
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GOLD STANDARD AND RESERVE BANK OF INDIA BILL—
See under ‘‘Bill(s)’”’.

GOLDER, Me.—
Question re qualifications of ——, Manager of the Central Publication
Branch. 786-87.

GOODS—
Question re—
Judgment of the Allahabad High Court regarding the obligation on
railways to lock wagons while carrying —. 952
Procedure as to placing of contracts for handling —— on State Rail-
ways and amounts paid during 1925-26. 213-14.

GOODS WAGONS—
Question re purchase of ——. 1489-80.

GOSWAMI], Mz T. C.—
General discussion of the Railway Budget. 1155, 1166-68, 1189.

Indian Finance Bill—

Motion to pass, as amended. 2692.

Motion for adjournment re attendance of Mr. Satyendra Chandra Mitra
at meetings of the Legislative, Assembly. 31-33, 39.

Motion to reduce the Budget Demand for “Army Department ”’ (Gene-
ral policy and expenditure). 2274-78.

Motion to reduce the Budget Pemand for ‘‘ Executive Council ”’ (Atti-
tude of the Government in regard to the constitutional issues)..
1034-37, 1947, 1966.

Motion to reduce the Budget Demand for ‘‘ Railway Board ”’ (Ap-
pointment of Indians as Members of the Railway Board and rapid
Indianization of Railway Services). 1203, 12165.

Motion to reduce the Budget Demand for ‘“‘Railway Board” (Grie-
vances of subordinate railway employees). 1208, 1328-29, 1340.

Motion to reduce the Budget Demand for ‘‘Railway Board '’ (Quin-
quennial review of Capital Programme). 1258.

Motion to reduce the Budget Demand for ‘‘ Railway Board "’ (Railway
rates of freight in relation to the Indian manufacturer). 1385-67.

Motion to reduce the Budget Demand' for ‘‘ Working Expenses: Ad-
ministration ’’ (Railways) (Supervision and the charges claimed under
that head). 14086.

Oath of Office. 3.

Question re—

Number of Indians in the Traffic or the Locomotlve Bervice drawing:
more than Ra. 1,000. 1381.

Total payments made to the Consulting Engineer to the State Rail-
ways during 1925-26. 2036-38

Question (Supplementary) re—
Caretakers for the Secretariat Buildings and the Council House in

New Delhi. 2765. ,
New buildings for the office of the High Commissioner for India in

London. 2772 )
Strike on the Bengal Nagpur Railway. 1250.

-
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GOSWAMI, Mz. T. C.—contd.

Resolution re—
Release of the Bengal detenus. 452, 454, 457, 470, 475-79, 481, 505.
Baleries of the two members of the Judicial Committee of the Privy
Council possessing Indian experience. 2743, 2744.

GOUR, Sk HARI SINGH—

Amendment of Standing Orders, 372, 373.
Bengal detenus. 2463, 2464.
Budget Demand for “Army Department’. 2311, 2312

Children’s Protection Bitl—
Motion for leave to introduce. 2068. %

Criminal Law Repealing and Amending Bill—
Motion for leave to introduce. 369-370.
Motion to consider. 854-58.

Currency Bill—

Consideration of clause 4. 1803-94.

Discussion on the point of order raised by the Honourable Sir Basil
Blackett as to whether a motion which is an absolute negative or a
practical negative such as a motion to leave only one rupee in a total
grent of Rs. 60,000 or so, is in order. 1914,

General Discussion of the General Budget. 1398-1602

Indiau Finance Bill— . .

Cousideration of Schedule I. 2619, 92621, 2625.
Indian Forest Bill—
Motion to consider as passed by the Council of Btate. 2%83.
Motion to refer to Select Committee. 2885, 2888, 2887, 2888, 2303 88.
Constitution of the Select Committee. $808.

Indisn Penal Code (Amendment) Bill—(Amendment of Section 141)—
Mction for leave to introduce. 386.

Indian Registration (Amendment) Bill—

Motion to circulate. B22.

Motion to reduce the Budget Demand for ““Army Department.” (General
policy and expenditure). 2278-81, 2281-82.

Motion to reduce the Budget Demand for “Executive Council”
(Attitude of the Government in regard to the constitutional issue).
1068.

Motion to reduce the Budget Demand for ‘‘Railway Board™.
(A)pointment of Indians as Members of the Railway Board and rapid
Indianisation of the Railway Services). 1213, 1225, 1237-40, 1242.

Motion tc reduco the Budget Demand for ‘‘Railway Board”.
(Powere apd *formation of Advisory Committees). 1356-58, 1359.

Motion to reduce the Budget Demand for ‘‘Railway Board”.
(Strengthening the representative control by all intercats concerned
over Indian Railways). 1251

Oath of Officce 327.

Question re—
Decision of the Privy Council in the case of Ganesh Lal ». Khetra
Mohan Mahapatra. 1466-07.
Envelopes for use of Members of the Legmlatwe Assembly. 1386-87.
Establishment of a Central Art Institute —— at Delhi. 2422
Expendituve on the Royal Air Force in India. 1381-83.

4
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GOUR, 81z HARI SINGH-—contd.

Question re—contd.

Inferior quality of stationery supplied to Members of the Legislative
Assembly. 1387.

Maximum income-tax and super-tax levied in India and England.
1383-86. :

Number of marriages registered under Act XXX of 1923 2422,

Order of the Postmaster General, Punjab and North-West Frontier
Proviuce, regarding the filling of all future vacancies by Muham-
wadans. 2334-35. ’

Publicution of the report gf the Skeen Committee. 1383. -

Sale of Reverse Council Bills. 1381,

Scparate establishment for the Legislative Assembly. 2333-54, 2439.

Subjects laid before the Central Advisory Council for Railways. 1897.

Visitors’ rooms in the Council House, New Delhi, and the Assembly
Chamber, Simla. 2331-33, .

Question (Supplementary) re—

Carriage of the English mail over the Bengal Nagpur Railway. 703.

Civil aviation schools in Australia, Canada and Japan. 1502

Employment. of Indians in the Cyphet Bureau of the Foreige and
Political Department. 1741.

Expenditure on the despatch of Indian troops to China. ¢333-29,

lo:portation of dangerous drugs. 948.

Juduments of the High Courts of Calcutta, Allahabad and Madras,
regarding Brahmani bulls. 2241.

Nuwnber of Indians employed in the Secretariat of ihe League of
Nutions and the International Labour Office. 944.

Opening of a Government stationery office in the Council House for
the sale of Government publications to non-official Members. 812-
13.

Purticipation of 368 clerks of the postal department, Rawalpindi, in an
clection campaign of a particular candidate for the Legislative
Assembly. 2248, 2247

Pension paid to the Director General, Posts and Telegraphs, on
retirement after full service. 1126-1127.

Prolits made by Railways from the sale of Time Tablos. 810

Puhlication of the Report of the Sandhurst Cominittee. 1499-1500.

Remnyval of the Assembly back into the old Delhi Chamber 2385,

Starting of light aeroplane clubs in India. 1503-1504.

Termes of the contract regarding hiring of accommodation on the East
Tndian Railway for the carriage of the English Mail. 724,

Total cxpenditure on Government buildings in New Ile'hi. 789

Total strength of the Auxiliary and Territorial Forces. 226

Truining of Indians in aviation. 1503.

Watech and Ward Department for State Railways. 204a.

Resclution re salaries of the two members of the Judicial Committee of

the Privy Council possessing Indian experience. 2742, 2750-54, 2708,

2803, 2807, 2819.
’
Socioties Registration (Amendment) Bill—
Motion to refer to Select Committee. 833-835.
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GOVERNMENT—
Question re—
Discount &lowed to —— on the purchase of agricultural implements
manatuctured by British firms. 2521.
Purchase by — of a British line operating on the coast of India, eto.
1162

GOVERNMENT BUILDING(B)— ,
Question 7e total expenditure on —— in New Delhi. 759-90.

GOVERNMENT DEPARTMENT(S)—

Question re previous service consideredein granting increments in ——.
289.

SOVERNMENT EMPLOYEES—
Question re provident fund for —. 1519.

GOVERNMENT HIGH SCHOOL, PORT BLAIR—
Question rc teaching of Persian in the —. 733,

(:OVERNMENT HOUSE—
Questirn re —— New Delhi. 2337-838,

GOVERNMENT MOINIA ISLAMIA HIGH SCHOOL—
Qucstica r~ second mastership in the ——, Ajmer. 25886

GOVERNMFNT OF INDIA—
Question re—

Abolition of the posts of superior officers in each of the Departments
ot the ——. 2760-61.

Apromument of an Indian as Consulting Engineer to the —<= in
Lngland. 952-53

Appointiments in certain Departments of the ——. 1484,

Burmianication of departments under the — in Burma. 351.

Charges of the employment of a contingent by the —— in the military

cperations in China, 278

Consulting Engineer to the —— in England. 952.

Difference between attached and subordinate offices of the —.
2846-47. )

Establishment rolls of the staff of the different Departments of the —.
2775,

Move of the — between Simla and Delhi. 1518

Number of caretakers in charge of the — and Counal buildings in

Simla und Delhi, 27865.
Number of Indians holding appointments of Secretary, Joint Secretary,

ei:, in the departments of the —. 1800.

Pericd of the stay of the —— in Delhi. 2863.

Publication of certain correspondence between the —- and the Tata
Iren and Steel Coy. 1521,

Purchase by the — about the time o‘f the Armiatice of American

wagnns destined for Russia. 702,

Recognition of the Imperial Record Department as an attached office
of the ——. 1388-89.
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GOVERNMENT OF INDIA—contd.
Question re—contd,

Representation of minority communities in departments under the
—_— 347.

Resideot clerks attached to Departments of the 2864

Revision of the .pay of the ministerial staff in attached offices of
the —. 1745,

Subs‘ituiion of provident fund for pensions in the different departments
uf the —. 2162-63,

Supply hy the — of electric energy to the Delhi Electric Tramways
and Lighting Company. 2043-44

Usual tenure of an officer on special duty at the headquarters of the
—.+ 1037, :

‘GOVERNMENT OF INDIA PRESS, ALIGARH—
Question re number of Muslims and Non-Muslims in the clerical service

in the 2170-71. .
‘GOVERNMENT OF INDIA PRESS, DELHI—
Question re—

Grant of gratuities to the families of the two employees of the —
kilied in a recent accident in the Press. 2426.

Number «f Mussalmans employed in the ——, 2426,

Repreventation of Muslims in the —. 2170,

GOVERNMFENT OF INDIA PUBLICATIONS—
Question re sale of —— at Provincial Book depdts. 1519.

GOVERNMENT OF INDIA SECRETARIAT—
Question re—
Anpual increments of men in the second division of the ———. 1387-
84,
Appointisent of qualified second division candidates to the first divi-
gion in the ——. 2440-41.
Appointinent of Sikhs as Assistant Secretaries and Buperintendents in

the -—. 1407

Charge :llowance drawn by upper division men holding charge of a
Ruvtine Section or Issue Branch in the ——. 2519,

Counting of service for increments in the Time-scale of pay of Assist-
tans and clerks of the ——. 2864-65. '

Exemption of Anglo-Indiane who were debarred from promotion to
firat division appointments in the ——. 1904. -

Pay ol the staff of the —. 2865.

L ]

Percentage of Hindus in the —. 2863. .

Recruitinent of Anglo-Indiang to the second division of the ——. 1904.

scale cf pay of the ministerial establishment of the — and attached
otlices. 1388.

GOVERNMENT OFFICE(S)— . _ .
Question r¢ larger use of British typewriters in —. 2845

GOVERNMENT PUBLICATION(S)—

Queation re opening of a Government stationery office in the Council
Hounsa for the sale of — to non-official Members. 812-13.
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GOVERNMENT SECURITIES— .
Question re credit given to the Post Office for the cost of work done in
connection with ——. 1835

GOVERNMENT SERVANTS—
Question re—

Acquisition by — of Government residential buildings on the hire
purchase syvstem. 1617. -

Checking of charges for trunk calls made by —. 1517.

Contributinnge by —— to the Khadi Fund. 2503

Definition of ‘‘departmental enquiry”’ in the case of —— appointed on
State Railways. 054.

Ventilation of the grievances of —. 2521.

GOVERNMENT SERVICE—

Question re—
Proportion of communal representation in —— in the North-West
Frontier Province. 2583,
Publication of information relating to careers in —— 515-16.
Retenticn in —— of ministerial officers up to the age of 60 years.
T30, -
Reticement of bachelors from —— at the age of 55 years. 730-31.

GOVERNMENT STATIONERY OFFICE—
See under “‘Stationery Office’.

GOVERNMENT SUBSIDY—
See under “‘SBubsidy(ies)’’.

GOVERKNMENT TRAINING COLLEGE, PESHAWAR—
Question re ——. 1312-13.

GOVERNOR GENERAL, His ExXCELLENCY THE—

Assent of the —— to certain Bills. 15.

Budget Demand for ““Staff, Household and Allowances of —". 2315,

Dewmand for supplementary grant in respect of the ‘‘Staff, Household and
Allowances of the —'’. 628.31.

Messuge from —— regarding the dates for the presentation and discus-
sion of the Railway Budget. 531-32.

Messages from —— regarding the dates for the presentation ¢f the
Genernl Budget to the Council of State and the Legislative Assembly
and for the subnequant stages in respect thereof in the two Chambers.
979,

Question 7¢ number of Bills certified by the — durmg 1924-26. etc.
780-5800,

GOVERNOR GENERAL IN COUNCIL—
Question re¢ method of dealing with appoah petitions and mcmorials
addressed to the —. 1824

GOVERNORS' PROVINCES— L

Question re employment of the people of Ajmer-Merwara in the Pro-
vincial Bervices of the —— 2417
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GOVINDAN NAIR, Me.— I
Question re allegations against — officiating Head clerk of the Nilgiri
Division. 1732-33, 1733, 1734, 2848.

GRAHAM, Mk, L—

Budget Demand for ‘““Inspection” (Railway). 1377, 1378.

Demaud lor Supplementary Grant in respect of ‘““Aviation’. 634.

Indian Finance Bill—

Motion to consider the amendment made by the Council of State.
2923,

Motion o reduce the Budget Demand for * Railwav Beard”
(Appointment of Indians as Members of the Railway Boaed and rapid
Indianization of Railway Services). 1197, 1199.

Motion ¢o reduce the Budget Demand  for ‘' Railway Board”™
(Form of Budget and -Statistics). 1282.

Negotiable Instruments (Amendment) Bill—

Motita tc refer to Select Committee. 311-12.
Motion for the withdrawal of the instructions to the Select Committee
to vepcrt not later than the 15th February 1927. 2109.

QOath of .Oifice. 5.

Point of order raised by the Honourable the Home Member on Mr. S..
Srinivasa Ivengar's motion to omit the Budget Demand for ‘“Railway
Board”’, as to whether an amendment should be a purely negative one.
1195, :

Repealing and Amending Bill—
Motion to consider —. 2065.
Motivn to pass. 2865.

GRAIN—
Question rc exemption of —— from octroi duty in Baroda Cantonment
244344, :
GRANT(8)—-
Question re— .

-— from the Fine Fund of the East Indian Railway to European and
Indian schools 2046-47.

~—— to lL.ocal Governments. 886,

—— {¢ Muhammadan schools in the Delhi Province. 2178, 2181,

Reductien of the —— to the Aitchison College. 2037. ¢
Sanction of a —— for the Moyyad-ul-Islam Orphanage and Middle
.Schooi, Delhi. 2180, 2181.
GRANTS-IN-AID—
Question re —— to European and Indian railway , institutes by the
Eastern Bengal Railway. 1645. ’
GRATUITY(IES)—
Question re— .
Eligibility of telegraph peons for — and pensions. 1123

Yorfeiture of the —— of Babu Surendra Nath Dutt, head pay clerk,
Jumaipm, discharged from service for slack supervision. 2330-81.

Grant of — to the families of the two employees of the Government
of India Press, Delhi? killed in a recent accident in the press. 2426.

Gront of pensions, provident fund or — to the clerical establishment.
of the Auxiliary and Territorial Force units. 1742.
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GRAVEYARD(8)— )
Question re Muslim —— outside Dabgari Gate in the Peshawar Canton-
ment. 25K7-88.

GRAZING LANDS—
Question re near railway lines. 1481.

GREAT BRITAIN—

Question re contributions of India, —, Australia, Canada and Sonth
Africn to the League of Nations. 942-43.

GREAT INDIAN PENINSULA RAILWAY-—
See under ‘“‘Railway(s)’.

GREENTI'TELD, Mg, H. C.—

Currensv Bill—
Consideration of clause 4. 1887.
Land Acquwsition (Amendment) Bill—
Motion to circulate. 849-50.
Oath rf Office. 5.

Resclution »¢ treatment of the Santhal Parganas as a baciweard tract.
665.-67.

GRIEVANCE(B)—
Question re— ,
~— of employees on the Bengal Nagpur Railway. 369.
—— of passengers to Baidyanatha Dham. 516

—-- of subordinate employees of the Bengal Nagpur Railway. 38b.
—— of subordinate railway employees. 199-200.

Ventilation of the —— of Government servants, 2521,
GUARANTEE FUND—
Question re— .

Amounts utilised for reimbursements for losses from the —— East
Indian Railway. 2438,

——, Eaat Indian Railway. 2433, 2434-35. )
Subscriptions to the —— from the employees of the East Indisn
Railway. 2424,

GUARD(S)—
Question re—
Appointment of Indians as “B” class —— on the Eastern Bengal Rail-
way. 184¢-4b.
Discontinuance of the practice of postmen acting as — in the
. Bankura Post Office. 2418.
Grant of hiouse rent allowances to Mail —— and othec inf:rior servants
of the Railway Mail Service in the Madras Presidency. 889.
Grievances of Indian —— employed at Sahebgunge on th> East Indian
Railway 717-18. ’
Indian —- of the Eastern Bengal Railwgy. 1644.
Number of European, Anglo-Indian and Indian — and drivers employ-
¢d on the Bombay, Baroda and Central India, Great Indian Penin-
sula, East Indian and North-Western Railways. 1521.

L[]
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GUARD(8)—contd,
Question re—contd.

Prohibition of Indian — and drivers from running mail and passenger
trains. 294,

Provis?on of quarters for Indian —, train examiners, ete. '715.

Provision of quarters or grant of a house allowance in lieu thereof to
Indian — of the East Indian Railway. 714-15.

Represeniations of different communities holding appointinents of assist-
unt statior. masters, station masters and —— on the North-Western

Railway. 1478,

GUDALUR—

Question re transfer of Mr. V. Ramachandran, Honorary Secretary of
of the Coimbatore Branch of the All-India Postal and Railway Mail
Service Union from Coimbatore West to —, 720

GUDUR JTUNCTION— )
Queation re imprcved platform for — station. 429-30.

GULAB SINGH, SarDAR—

Election of — to the Standing Finance Committee, 1927-23. 2679.
Oath of Office. 4.

Quesrion re--
Abolition of the system of police licences for Hindu funeral processions
in Delbi. 2514 '
Application of the Sikh Gurdwara Act to Bikh Gurdwaras in Delhi.
2421,
Construction of a railway from Batala via Butari and Patti to Lahore.
525, .
Employment of Sikh clerks in the office of the Accountant Gieneral,
Railways. 525. '

Employment of Sikhs in the Archmeological Department. 525-26.

Employment of Sikhs in the Meteorological Department b26.

Feucing of railway lines. 523.

Maximum salary of the Head clerk to the Assistant Collect~r cf Income-

" tax in the United Provinces. 2854.

Pay of the clerical staff in the different circles under the Post Master
Cienera!, Punjab. 522-23.

Promotior of Head clerks of Income-tax offices in the United Provinces.
to the post of Assistant Income-tax Officers. 2865.

Proposed new railway lines between Lyallpur, J&;an.wala. and Thumra
Cheniot. 523.

Provision of piatforms at the principal stations on the Shahdara Sangla
line of the North-Western Railway. B523.

Recruitment of Sikhs in certain offices. B531.

Resolution regarding the release of Sardar Kharak Singh 2420-21

Sikh .andidates at the last examination of the Staff Selection Board.
524-25.

Time Tables of the North-Western Railway. 2421.

Travelling allowance of clerks drawing salaries of Rs. 150 to Ks. 200
in the lpcome-tax offices in the United Provinces. 2855

3
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‘GUN LICENCES—
Question re grant of —— to non-co-operators. 1576.

GUNTER-GURZALA-MACHERLA RAILWAY— '
See under ‘‘Railway(s)’.

GURDWARAS-—-
Question re application of the Sikh Gurdwaras Act to Sikh —— in Delhi.
2421,

GURKHA(S)—
Question 7»¢ propcrtion of Muhammadans, —. #nd other Mindus and
Sikhr employed as soldiers and Vlccroy ] ooﬂlmlsaloned cfficers in the
Indian Army. 9e5.

HAGENBECK, Mz.—

Question re—
Exhibitior given by Indians in Berlin under the direction of ——.

1€48-49,
Indian show given in Berlin under the direction of —- 1799
HAGUE, Tre—
Question re admiassion of the United States of America to the Court of
International Justice at ——. 1575-76.

HAIGH, Me. P. B—

Currency Dill—
Consideratiorn, of clause 2. 2380,
General Discussion of the General Budget. 1685-67, 16872.
General Discussion of the Railway Budget. 1176,
Indian Finunce Bill—
Motion to pass as amended. 2712-13.
Mution w  reduce the Budget Demand for ‘“Army Department.”
{Genera! policy and expenditure.) 22065-09, 2276, .
Oath of Office. b.

HAJ COMMITTEE—
Queslion re—
Central —. 2338,
—— at Karhchi. 200.

HAJ PITL.GRIM(8)—
Question re—
Hardships of —— at Karachi. 200-01.
Unused return tickets of ——. 1908-09.

HAJI, Mr. SARABHAI NEMCHAND— :
Election of —— to the Standing Finance bommittee. 17,
General Discussion of the General Budget. 1700-03.
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HAJl, Mr. SARABHAI NEMCHAND—contd.

Indizn Finance Bill—

Motion to pass as amended. 2703-09.

Motion to reduce the Budget Demand for ‘““Indian Postal and Telegraph
Department’” (Division of portfolios and non-appointment of a mem-
ber for commmunication). 2086-88.

Motior to reduce the Budget Demand for “Indian Postal and Telegraph
Department”’ (Low salaries of postal clerks, peons and subordinate
services and inadequate pensions to retired subordinate.) 2073-74.

Motinn tc, reduce the Budget Demand for ‘“Working Expenses: Admi-
niatration” (Railways) (Reduction of third class fares). 1425,

Oath of Offce. 2.

Question re—

Action taken on the report of the Indian Deck Passenger Committee.
27374,

Expenditure on the Royal Commission on Agriculture. 2768-71, 2771.

Lres incurred on the Western Hostel, New Delhi. 2771

Medical Research Institute. 2773

New buildings for the office of the High Commissione: for India in
Loadon. 2771-73,

Number cf steamera chartered for the despatech of troops to China,
2108,

Runuing of the Western Hostel, New Delhi, as a Hote:. 2774.

Selectiun of Indian delegates to the International Econonic Conference.
21u7.

Traimrg in Wireless telegraphy. 2768

Training of cadets on the training ship ‘“Dufferin”. 259192

Res)lution re improvement and expansion of banking facilities. 674-81

HAPUR--
Question re—
C'onstraction of a railway between ——, Mowana and Luxar. 2519-20.
Issue of tickets to third class passengers at —— station on the East

Indian Railway. 2430-31.

Lack of proper arrangements for crossing the Railway line at --—
station on the East Indian Railway. 1039-40,

HARASSMENT—

Question re —— of the truvelling public by railway coolies at Delhi
Junction. 2785,

HARBOUR MASTERS—

Question re qualifications for pilots, ——, Assisthn} —, etc. 2439-
40.
AARDWAR—
Question re employment of a lady ticket collector at ——. 1483.
HARPA—

. Question re grant of o certificate to Dr. Ram Kisha._n, pl‘i?a.te n:ledical
practitioner of Pattoki, for services rendered by him to injured pas-
sengers during the collision at —. 802
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HAYMAN, Me. A. M.—

General Discussion of the Railway Budget. 1165-72.

Motion to reduce the Budget Demand for “Working Expenses: Ad-
ministration’” (Railways) (Appointment of Deputy Agents on the
SBouth Indian Railway). 1410-11.

Oath of Office. 1035.

HAZARA—
Question re creation of a separate divisional and sessions courts in
—— and the Mardan sub-division, of the Peshawar district. 2399

HAZARA DISTRICT—

Question re—
Acquisition of land in the Agror Government forests in the —.
2041-42,
Opening of & Zamindar’'s Bank on the Co-operative Society Bystem
in the —— of the North-West Frontier Province. 1309-10.

HAZARTIBAGH—
Question re opening of post offices at Lawalung, Bharkatta and other
important places in the —— district. 1910-11.

HEAD CLERK(B)—
Question re—
Maximum salary of the —— to the Assistant Collector of Income-
tax in the United Provinces. 2854.
Promotion of —— of Income-tax offices in the United Provinces to
the post of Assistant Income-tax officers. 2865.

HEALTH—
Question re — of political detenus. B513-14.

HEZLETT, Mz, J.—
Oath of Office. &.

HIDES—
Question re purchase of raw —— for the Cawnpore Harness and Sad-
dlery Factory. 2858-59.

HIGH COMMISSIONER FOR INDIA-—
Budget Demand for ‘“Expenditure in England —."’ 2325
Question re—
Indianisatiou of the office of the —, London. 1902-03.
New buildings for the office of the —, London. 2771.73.

.

HIGH COURT(8)—

Question re—
Appointment of a Mussalman as a Judge of the ——, Patna. 24%4-

25.
Appointment of Vakils as Chief Justicea of ——. 2035.
Judgment of the Allahahad —— regarding the obligation on rail-

ways to lock wagons while carrying goods. 052
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HIGH COURT(S8)—contd.

Question re—contd.

Judgments of the —— of Calcutta, Allahabad and Madras regarding
Brahmani bulls. 2241.
Rules framed by the — under the Code of Civil Procedure. 1686.

HIGH COURT JUDGE(B)—
Question re—

Appointment of military officers as ——. 2592.
Criterion for selection of —. 204
Total strength of —— and Chief Court Judges showing number of

Muhammadans. 281-82.

HIGH SCHOOLS—

Question re introduction of a time scale of pay in the Anglo-Verna-
cular schools and —— of Ajmer-Merwara. 2418-19.

HINDLEY, 8ig CLEMENT—

Budget Demand for ‘‘Inspection’ (Railway). 1378-79.

General Discussion of the Railway Budget. 1171.

Motion to reduce the Budget Demand for ‘“Railway Board"
(Appointment of Indians as Members of the Railway Board and
rapid Indianisation of the Railway services). 1217-25, 1239.

Motion to reduce the Budget Demand for ‘“Railway Board”.
(Grievances of subordinate railway employees), 1298.

Motion to reduce the Budget Demand for ‘‘BRailway Board”.
(Railway communication between Gauhati and Shillong). 1344-46.

Motion to reduce the Budget Demand for ‘“Railway Board”.
(Reduction of freight on petrol). 1372-73.

Motiou to reduce the Budget Demand for “Working Expenses:
Administration’”’ (Railways) (Administration of the BStores Depart-
ment, North-Western Railway). 1412.

Motion to reduce the Budget Demand for ‘“Working Expenses:
Administration”” (Railways) (Arrangements for the Hardwar-Kumbh
Mela). 1414, 1415, 1416-0.

Motion to reduce the Budget Demand for ‘Working Expenses:
Repairs and Maintenance and Operation’ (Railways) (Repairs and
maintenance charges of rclling stack). 1441, 1442-49,

Oath of Office. 1123.

HINDU(S)—
Question re—
ppointment of a —— as second clerk in the office of the SBuperinten-
dent of Education, Delhi. 2179-80, 2181. .

Number of —, Muhammadans and Sikhs employed in the office of
the Postmaster General, Punjab and North-West Frontier Cirele,
and the Deputy Postmaster General, Railway Mail Service, Ambala.

- 964.

Number of Muhammadan, —— and Bikh Inspectors of the Post
Offices and the Railway Mail Bervice in the Punjab. 965.

Percentage of — in the Government of India Becretariat. 2963.

Proportion of Muhapmadans, Gurkhas and other —— and Sikhs
employed as soldiers and Vicercy’s commissioned officers in the
Indian Army. 065
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HINDU(8)—contd.
Question re—contd.
Stoppage of the recruitment of —— in the Postal service of the
Punjab and North-West Frontier Circles, 2781.

HINDU CHILD MARRIAGE BILL—
See under “‘Bill(s).”

HINDU FUNERAL PROCEBSION(B)—

Question re abolition of the system of police licences for —— in Delhi.
2514.

HINDUBAGH-FORT SANDEMAN RAILWAY-
See under ‘“‘Railway.”

HINDUSTAN TIMES—
Question re Article in the —— dated the 7th February, 1927, entitled
“Life in Raisina.” 2765-66.

HIRE PURCHASE SYSTEM—
Question re acquisition hy Government servants of Government resi-
dential buildings on the ——. 1517

HISSAR— )
Question re provisions of lights in compound leading to the third
class waiting shed at —— railway station. 803-04.

HISTORY—
Question re inclusion of Economic and —— as qualifying subjects for
the examination for the superior traffic and commercial branches of
the State Railways. 2438-30.

HISTORY OF ENGLISH LITERATURE—

Question re inclusion of the —— as an optional subject for the Indian
Audit and Accounts Bervice Examination. 1497.

HOLIDAY(8)—
Question re—
Declaration of the day of the Asscmbly elections as a public — by
Local Governments. 152, ;
Dipavali day to be —— in Government Telegraph Offices. 290.
Grant of a)lowances for work on Sundays and —— to the clerical
staff of the office of the Deputy Mechanical Engineer, Jamalpur.
1830,
—— in the Imperial Becretariat. 2458,
—— in the offices under the Central (Government in the Provinces.
1515,
Reduction of work in post offices on Sundays and ——. 725

HOME DEPARTMENT— .
Budget Demand for “—'", 92318
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HONG EKONG—
Statement (laid on The table) regarding Indians in — and Shanghai.
2462,

HONORARY POWERS—

Question re conferment of —— on private individuals in the North-
West Frontier Province. 2403-04,
HOSPITAL(B)—
Question re—
Discharge of matrons of military family —. 2779,
Establishment of Indian tamily — in all military stations contain-
ing Indian troops. 2910-11.
HOTEL(8)—
Question re running of the Western Hostel, New Delhi, as a —. 2774
HOURS OF WORK IN INDUSTRIES— '
Question r¢ maximum —— adopted by the International Labour Con-

ference at Geneva. 717.°

HOUBES—
Question re annual rent of —— in Baroda Cantonment. 2442-43.

HOUSE ALLOWANCE—

Question re provision of quarters or grant of a — in lieu thereof to
Indian guards of the East Indian Railway. 714-15.

HOUSE BUILDING LOAN(S)—

Question re—

Advance of a — to Mr. G. Zakria Khan, an officer of the North-
Western Railway. 2007,
Advance of — to railway employees. 2007.

HOUSE RENT—

Question re—
Amount of —— granted te telegraph peons where no quarters are
provided. 1124
Extra —— for postal employeea in Madura, etc 207.
—s— of sub-postmasters in Bombay. 1473,

HOUSE RENT ALLOWANCE— ’ .,
Question re—
Grant of compensatory —— to the clerks of the Posts and Telegraph

Department. 1643-44.
Orant of — and Secretariat rates of pay to the ministerial establish-
ment at Army Headquarters. 2515,

Grant of — to postal employees in the Madras Pre‘sidency. 2516-
17.
Grant of — to the mAil guards and other inferior servants of the

Railway Mail Bervice in the Madras Presidency. 889.
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HOWARD BROTHERS, Mgsses, W. W.— -

Question re agency held by ——, London, for the sale of Indian timber
in Europe. 2037-38.

HOWE, Mg.—
Question re cancellation of the reésignation tendered by ——, an engine-
er. 716,

HOWELL, Me. E. B.—

Budget Demand for “Army Department.’”’ 2204,

Motion to reduce the Budgst Demand for ‘“Army Department.” (Gen-
eral policy and expenditure). 2271-74, 2275.

Oath of Office. 5,

Statement (laid on the table) regarding Indians in Hong Kong and
Shanghai. 2462.

HOWRAH—
Question re—
Abolition of the system of free labour rendered by luggage porters
at ——. 1487-88.
Grievances of luggage porters at ——. 1486-87,

Increment of postmen of the head offices at —— and Alipore. 1820.

Reduction of the license fees of porters employed at ——. 1487.

Running of an express train between —— and Delhi ¢via Jamalpur.
1830-31.

HOWRAH RAILWAY STATION—
Question r¢ admission of third class pagsengers to the — 1308.

HOWRAH-VISHNUPUR CHORD LINE--
Question re¢ construction of the ——. 1738,

HOWRAH' YARD—

Question re construction of a’ building in the —— for the staff of the
Watch and Ward Department of the East Indian Railway.
| 1

HUSSAIN SHAH, Savvep—
Oath of Office. 4.

HYDER, Dr. L. E— !
Motion for Adjournment re postponement of the consideration of the
Indian Cyrrency Bill. 604-05,
Oath of Office. 327.
Resolution re improvement and expansion of banking facilities. 681-
82, 683,
| 1
HYDERABAD— ' _ '
Budget Demand for “—"" 9324,

HYDERABAD SIND— t
Question re street names in Oantonment bazar area of —. 105.06.
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1

IMPERIAL AIR SCHEME— .
Question re employment of trained Indian Airmen in connection with the
-, 1308-07. :

IMPERIAL BANK OF INDIA—

Queation re—
Issue of emergency currency to the —. 882-83.
Opening of new branches of the —— in Burma, ete. 2243.
Realization of the loan advanced to the Army Canteen Board by the
—.  1041-42.
To‘al advances of the —— before the bank rate was raised to 7 per
cent, etc. 1823,

IMPERIAL BANK OF INDIA (AMENDMENT) BILL—
See under ‘“Bill(s)"—

IMPERIAL CONFERENCE—

Question re—

Government’s liability for —— and military, naval and air projects
204-05 .
“aecches of the representatives of India at the recent —. 158-50.

IMPERIAL CUSTOMS SERVICE—

Question re appointments during 1926-27 to the —. 340
IMPERTAL DAIRY EXPERT—

Questioa /e researches conducted by the — at Bangalore. 2422-23.
IMPERIAT, EDUCATIONAL SERVICE(S)—

Questinn re ubolition of direct recruitment to —— in Bengal. 295.

IMPERIAL FOREST SERVICE—

Question r¢ Muhammadans in the —. 350.

IMPERIAL 3OVERNMENT-—
Qu=stiva re contributions by the —— to the Provincial Governments tor

the improvement of Agriculture and Industries. 873.

IMPERIAL LIBRARY— -

Question re location of ——. 220.

IMPERIAL OFFICERS—
Question re number of —— serving in Burma in 1918 and 1926. 2456

IMPERIAL RECORD DEPARTMENT-—

Question re— ) )
Pay and prospecte of the clerks in the —. 1388-90. .
Recognition of the —as gn attached office of the Government of India.

1388-80. . )
Revision of the pay of the second division men in the —. 1389
Transfer of the — from Calcutta to New Delhi. 1389.
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IMPERIAL REVENUE(S)—
Question re tariff and other sources of — in India. 205

IMPERIAL SECRETARIAT—
Question re holidays in the ——. 2458.

IMPERIAL SECRETARIAT EXAMINATION—
Sec under ‘“Examination(s)”.

IMPORT—

Question re prohibition of the — of artificial ghee. 399.
IMPORT TRADE—

Question re last five years’ figures for export and —. 206
INCIDENTAL CHARGES—

Question re debiting of freight and —— on stores to tlie Railway Revenue

Account. £913-14.
INCOME-TAX—

Question re—
Abolition of the existing excmption of agricultural income from

liability to —. 2338.

Assessment to —— of amounts paid by their customers to commission
agents for charitable purposes. 2447-48,

Eligibility of firms paying —— to vote at Legislative Assembly elec-
tions. 204.

Maximum —— and super-tax levied in India and England 1383-86.

Supply, free of charge, of assessment orders in respect of — to

assessees in Delhi. 2446.

INCOME-TAX ACT—
Question re— .
Deduction of interest on mortgage permissible under section 9(1) (iv)
of the —— 1922. 2446-47.
Reduction of fees charged under the —— 1922 2447

INCOME.-TAY. ASSESSEE(S)~—
Question re—
Allowance of bad debts arising out of irrecoverable arrears of rent to
— 24T
Allowance to an —— of deduction for interest on capital provided by
the asscusee himself out of his own funds. 154.

INCOME-TAX, ASBISTANT COMMISSIONER OF—
Question re pay of the —— Bombay. 1511.

INCOME-TAX, COMMISRIONER OF—
Question re pay of the —— Bombay. 151\.

INCOME-TAX DEPARTMENT—
Question re Officers in the —— in the Bombay. 1611.
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INCOME-TAX OFFICE(S)—
Question re—
Promotion of Head Clerks of — in the United Provinces to the post
of Assistant Income-tax officers. 2855.
Travelling allowance of clerks drawing salaries of Rs. 150 to Rs. 200
in the — in the United Provinces. 28%5.

INCOME-TAX OFFICER(S)—
Question re—
Assistant —— in the Punjab. 2184
Undesirability of inquiry into bad debt deductions by —. 299.

INOREMENTS—
Question re—

Annual — of men in the second division of the Government of India
Secretariat. 1887-88,

Annual —— of Superintendents of Post Offices. 0528,

Counting of service for —— in the time-scale of pay of assistants and
clerks in the Government of India Secretariat. 2864-65.

Extra cost of — to postal recruited telegraphists. 289.

Grant of advance —— in the time-scale to Babu Satchidananda
Chatterjee of the office of the Director General of Posts and Tele-
graphs. 742-43.

—— of postal clerks and postmen. 2518.

—— of postmen of the Howrah and Alipore head offices. 1820.

Officiating or temporary service to count towards —— in Postal De-
partment. 289,

Prevjous service considered in granting —— in Government Depart-
ments. . %89,

Previous service of postal recruited telegraphists to count towards —.
280-90.

Stoppage of the —— of three postal officials in the Nilgiri Division.
1730.

Scoppage of the —— of the Sub-Postmaster, Cherambadi Post Olfice.
1730-31.

Withdrawal or stoppage of —— of clerks and accountants in Military
Accounts Offices. 1513.

INDEX-— L
Question re issue of an abridged —— to the proceedings of the Legislative
AMsembly for the years 1921-26. 2461.

INDIA— . .
Question re—
Contributions of —— Great Britain, Australia, Canada and South Africa
to the League of Nations. 042-43.
Railway between —— and Burma. 351

INDIA OFFICE—
Question re artiele in the ‘“Forward” of December 23rd, 1926 headed

“Me Saklatwala and ——."" 2335-36.

INDIA UNATTACHED LIST-— _
Question se conditions of service of members of the —. 1498.
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INDIAN(S8)—
Question re—

Expenditure on Railway schools for Europeans ‘and ——. 2784,
—— in superior services on State Railways. 340,

Leave rules for European, Anglo-Indians and —— in the subordinate
service of the East Indian Railway. 1905.

Recruitment of ——, Europeans and Anglo-Indians in the Traffie De-
partment, Eastern Bengal Railway. 1508,
INDIAN ARMB ACT—
Question re exemption of 2nd and 3rd class Sardars of the Deccan under

—. 191,
INDIAN ARMY— )
Question re—
Correct official designation of officers in the —— 2791-92.
Employment of the — outside India. 1854,
Employment of officers of the —— in Civil Departments. 1485-88,

Proportion of Muhammadans, Gurkhas and other Hindus and Sikhs
employed as soldiers and_IViceroy’s commissioned officers in the —,

065.
Recruitment for the —— from Bihar and Orissa. 1041
Recruitment for the — from the Bombay Presidency. 138-57.
Vacancies ‘n the ranks of King’s commissioned officers of the —— open

to British Officers. 704-05.

INDIAN AUDIT AND ACCOUNTS SERVICE EXAMINATION—

Question re—

Inclusion of ccmmercial subjects in the ——, 1523,
Inclusion of the History of English Literature as an optional subject
for the —. 1407

INDIAN AUXIITARY AND TERRITORIAL FORCES COMMITTEE—
Question re—

Action taken on the recommendations of the —. 2044,
Recommerdations of the —. 2280.
Report of the —. 341-342.

INDIAN BARK COUNCILS (AMENDMENT) BILL—
Ser under “Bill(s)’—

INDIAN CENTRAL COTTON COMMITTEE—

Question reg representation of the Legislative Assembly on the ~——.
. 810.

INDIAN CHRISTIAN(S)—
See under ““Christian(s)”.

INDIAN CIVIL SERVICE—
Question re—

Appointments of Indians to the —— in Bihar and Orissa since 1924.
339

Appt:;iniments to the — 712,
Increase in the number of listed posts. 2003,
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INDIAN CIVIL SERVICE—contd.
Question re—contd.

Listed poats in the Provincial Cadres of the ——. 2801-03.

Nominations to the —. 1304-05. :

Nominations to the —— of Muslims from Bengal. 1477.

Nominations to the —— of persons from Bengal. 1477.

Promotion from the Provincial Civil Service to the — in Bihar and
Orissa. 337.

Recommendation of the Lee Commission regarding promotion of men
in the Provincial Services to the —. 29801

Seniority of Provincial Civil Service officers holding listed — postas.
2603-04.

INDIAN CIVIL SERVICE EXAMINATION—
Question re —— in India. 341.

INDIAN CIVIL VETERINARY DEPARTMENT—

Question re employment of qualified State veterinary scholars in the —.
2444-45.

INDIAN CORPS OF CLERK(S)— :
Question r¢ case of Mr. J. M. Izzat Beg of the —. 2869-71.

INDIAN COURTS—

Question re right of judicial appeal enjoyed by European British subjects
from the —. 2036.

INDIAN DECK PASSENGER COMMITTEE—
Question re action taken on the report of the —. 2773-74.

INDIAN DELEGATION— -

Question re expenditure on the South African deputation to India and
the —— to South Africa. 155-56.

INDIAN DEPUTATION—
Question re cost of the — Fiji. 875.

INDIAN DIVORCE (AMENDMENT) BILL—
Ses under  Bill(s)".

INDIAN EDUCATION SERVICE—

Question re— . -
Number of posts on the Cadre of the —— in the North-West Frontier
Province, etc. 1314-15. ' . .
Reversion of Rai Bahadur A. C. Mukerjee of the — in the United Pro-
vinces from junior selection grade. 1825-26.
See under " Act(s)”.

'

INDIAN EXCHEQUER— ¢

tion re— _ -
ng:utoto —— of Royal Commission on Agriculture. 276-77.

Cost to the — of the Singapore acheme, 331.
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INDIAN EXPEDITIONERY FORCES—

Question re pensions of certain civilian clerks who proceeded on field
service overseas with the —. 1744.

INDIAN FAMILY HOSPITALS—

Question re establishment of —— in all military stations containing
Indian troops. 3910-11.

INDIAN FINANCE BILL—
Sec under *‘ Bill(s)”.

INDIAN FOREST BILL—
See under ** Bill(s)”’,

INDIAN INCOME-TAX (AMENDMENT) BILL—
See under ** Bill(s)". .

INDIAN LAW REPORTS BILL—
See under “* Bill(s)”.

INDIAN LEGISLATURE—
Question re—
Censorship of telegrams to Members of the — regarding the recent
situation at Kharagpur. 1577.
Extension of the Library of the ——. 2523.
Powers of the —— to enact laws for the reservation of the coastal
trade of India to Indian Vessels. 1192-93.

INDIAN LIGHTHOUSE BILL—
See under * Bill(s)".

INDIAN LIMITATION (AMENDMENT) BILL—
See under ‘' Bill(s)".

INDIAN LIMITATION (AMENDMENT) BILL (AMENDMENT OF SEO-
TIONS 20 AND 21)—

Aee under ‘° Bill(s)"’.

INDIAN LIMITATION (AMENDMENT) BILL (AMENDMENT. OF
ARTICLE 182 OF SCHEDULE I)—
See under Bill‘(s)”‘

INDIAN MEDICAL DEPARTMENT—
Question re new pension rates for the —. 2790

INDIAN MEDICAL SERVICE—

Question re— _
Grant of passage facilities to the Indian members of the —— proceed-
ing to the United Kingdom on study leage. 2701.
Grant of passages to England by transport to officers of the — of
Asiatic domicile, 2910.
Overseas pay of om\cen of the —. 2702.

L\
- .
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INDIAN MEDICAL BERVICE—contd.

Question re—contd.

Permanent appointments to the —— made by nomination by the Secre-
tary of State from 1920 to 1926. 2451.

Promotions of Captains in the —— to the rank of Major. 2791.

Recommendations of the Lee Commission regarding the —. 2451.

Refusal of the Lee Commission passage concessions to officers of the
—— Asiatic domicile. 2908-10.

INDIAN MERCANTILE MARINE COMMITTEE—
Question r¢ recommendations of the —. 330, 1191.

INDIAN MERCHANDISE MARKS (AMENDMENT) BILL—
See under * Bill(s)”.

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL—
See under ** Bill(s)".

INDIAN MILL-MADE CLOTH—
Question re rates charged by Railways on Khaddar —— and foreign
piece goods. 1491-92.

INDIAN MINES (AMENDMENT) BILL—
See under ** Bill(s)"’.

INDIAN NAVY—
Question re—
Creation of an —. 2175.
Relation of the proposed — to the British Navy. 1827.

INDIAN PENAL CODE (AMENDMENT) BILL—
See under ** Bill(s)".
INDIAN POLICE—
Question re courses of instruction given annually at Scotland Yard to
officers of the —. 1808.

INDIAN POLICE SERVICE—

Question re— _
Appointments of Indians to the —— since 1924. 338.
*Period of probation of officers of the Provincial and the —. 33s.

INDIAN POSTAL AND TELEGRAPH DEPARTMENT—-—
Budget Demand for “ ——"". 2009-34, 2054-2101. '
Question re grant of compensatory house rent allowance to the clerks

of the ——. 1843-44.

INDIAN POSTS AND TELEGRAPHS—
Budget Demand for “ —". 3325. .

INDIAN POSTS AND TELEGRAPHS DEPARTMENT—
Demand for an excess grant in respect of ** — . 613-17.

AN RADIO TELEGRAPH COMPANY, LIMITED—
mnéuestiun re grant.of a licence to the —. 1652-53.
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INDIAN RAILWAYR ACT—
See under *‘ Act(s)”’.

INDIAN RAILWAY SERVICE OF ENGINEER(S)—

See “ Railway Service of Engineer(s)".

INDIAN REGISTRATION (AMENDMENT) BILL—
See under ** Bill(s)".

INDIAN SECURITIES (AMENDMENT) BILL—
See under * Bill(s)’,

INDIAN SHOW—

Question re —— given in Berlin under the direction of Mr. Hagenbeck.
1729.

INDIAN STAMP (AMENDMENT) ACT—
See under ** Act(s)”.

INDIAN STORES DEPARTMENT—

Budget Demand for '‘ — ', 2329,
Question re—
Future location of the —, 1517-18.
Muslim clerks in the Audit Office of the —. 2171.

Muslim Officers in the —. 2170.
Percentage of Mussalman clerks in the office of the Audit officer, ——.

2426.
Policy in regard to the —. 1901.

Reduction of the expenditure of the —— London. 190102,

INDIAN SUCCESSION (AMENDMENT) BILL—
See under ** Bill(s)".

INDIAN TERRITORIAL FORCE—
Question re—
Provincial and urban units of the —  2251-52,
Training of selected men from the —— and the University Training
Corps in civil and military aviation. 1501.

INDIAN TRADE UNION ACT-—

See under “ Act(s)”.

INDIAN TROOPB— .

Message from Hjs Excellency the Viceroy disallowing the motion of
Mr. 8. Srinivasa Iyengar to move the adjournment of the House to
discuss the question of the despatch of —— to China. 76

Motion for adjournment re despatch of —— to China. 51-55, 76.

Question re—

Establishment of Indian family hospitals in all military stations con-
taining —. 2010-11.

Expenditure on — employed outside India. 1804-05. °

Expenditure on the despatch of —— to China, 2338-30.

INDIAN UNATTACHED LIST—

Question re conditions of service of the —. 2174.
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INDIAN VESSELS—

Question re powers of the Indian Legislature to enact laws for the
" reservation of the coastal trade of India to —. 1192-93.

INDIAN WOREKMEN’S COMPENSATION ACT—
See under ‘‘ Act(s)”.

INDIANISATION—
Question re—
—— of the office of the High Commissioner for India ig London. 1802.
03. -
—— of the superior Revenue Establishment of Transportation (Power)
and Mechanical Engineering Departments. 343-344.
—— of the Superior Services in India. 336-337.
—— of the Superior Services on Company Railways. 340.

“ Bwarajya’ on ‘‘ — on the South Indian Railway ”’. 296.

INDIGENOUS DRUGS—

Question re ——. 2452.
INDO-EUROPEAN TELEGRAPHS-—

Budget Demand for ** — '’. 2326.
INDO-EUROPEAN TELEGRAPH DEPARTMENT—

Budget Demand for ‘‘“—— (including Working Expenses)”’. 23165.
INDUSTRIES—

Budget Demand for “‘——". 2320,

Question re—

Contributions by the Imperial Government fo the Provincial Govern-
ments for the improvement of Agriculture and —. 873.
Government aid to infant — in Belgium and Germany. 296.

INDUSTRIES AND LABOUR, DEPARTMENT OF—
Budget Demand for “‘—"". 2317. _
Question re amalgamation of the Public Works Branch with the —.
2435-36.

INFANT INDUSTRIES—

See under “Industries”.

INFORMATION OFFICE—

Question re establishment in India of an —— of the League of Nations.
045,

* N

INLAND STEAM-VESSELS (AMENDMENT) BILL—
See under “Bill(s)".

INNES. Tar Honvorrante Sir CHARLES—
Budget Demand for—
“Audit” (Railways). 1303.
“Companies’ and Indian States’ share of surplus profits and net
earnings (Railway}". 1450.
“Inspection”. 1374
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INNES, Tee HonovrasLe 818 CHARLES—contd.

Budget Demand for—conid.
“Railway Board’”. 1194.
“Working Expenses: Administration” (Railways). 1393.
“Working Expenses Repairs and Maintenance and Operation (Rail-
ways)”’. 1440,

General discussion of the General Budget. 1603

General discussion of the Railway Budget. 1141, 1143, 1183-90.

Indian Finance Bill—

Consideration of Part I of Schedule II. 2632-33,

Consideration of Part II of Schedule II. 2634, 2638, 2630, 2646, 2647,
. 2848, 2850-55. .
Motion to pass —— as amended. 2707, 2708, 2717, 2718.

Indian Lighthouse Bill—

Motion to agree to the recommendation of the Council of State that
the —— be referred to a Joint Committee. 2840.
Motion to constitute the Committee. 2840.

Introduction of the Railway Budget for 1927-28. -080-988.

Motion for adjournment re postponement of the consideration of the
Indian Currency Bill. 600-02.

Motion for adjournment to discuss the strike at Khargpur on the Bengal
Nagpur Railway. 978, 877, 1016, 1018-21, 1022, 1023, 1032.

Motion for the election of a panel for the Central Advisory Council for
Railways. 303.

Motion for the election of the Standing Finance Committee for Rail-
ways. 6.

Motion to reduce the Budget Demand for ‘‘Customs’” (Duty on cotton
piece-goods and abolition of the export duties on tea and raw hides).
1979-80, ¢

Motion to reduce the Budget Demand for ‘‘Customs’” (Ruling as to
assesement of duty on imported paper). 1988

Motion to reduce the Budget Demand for ‘‘Indian Postal and Telegraph
Department” (Division of portfolios and non-appointment of a member
for communications). %086, 2087, 2088, 2089, 2089-92.

Motion to reduce the Budget Demand for ‘‘Railway Board” (Appoint-
ment of Indians as Members of the Railway Board and rapid Indiani-
zation of Railway Services). 1200, 1201, 1208, 1212, 1213, 1215, 1218,
1225, 1233, 1241-47. .

Motion to reduce the Budget Demand for ‘‘Railway Board” (Grievances
of subordinate railway employees). 1209, 1318, 1329, 1335-41,

Motion to reduce the Budget Demand for ‘‘Railway Board” (Policy
followed in respect of the purchase of stores). 1263, 1267, 1268-70,

Motion to reduce the Budget Demand for ‘‘Railway Board” (Powers
and format:op of Advisory Committees). 1355, 1358-60.

Motion to reduce the Budget Demand for "leway Board” (Railway
rates of freight in relation to the Indian manufacturer). 1364, 1365,
1367-68.

" Motion to reduce the Budget Demand for “leway Board” (Strengthen-
ing the representative contro] by all interests concerned over Indian
Railways)., 1254-58.

Motion to reduce the Budget Demand for “Working Expenses: Admi-
nistration” (Railways) (Administration ef the Stores Department,
North-Western Railway). 1412-13,
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Motion to reduce the Budget Demand for ‘““Working Expenses: Admi-
nistration’’ (Railways) (Arrangements for the Hardwar Kumbh Mela).
1414.

Motion to reduce the Budget Demand for ‘“Working Expenses: Admi-
nistration’”” (Railways) (Inconveniences suffered by the travelling
public). 1429-31.

Motion to reduce the Budget Demand for ‘“Working Expenses: Admi-
pistration” (Railways) (Over-employment of Europeans in new posts
created and vacancies filled). 1435-37.

Motion to reduce the Budget Demand for ““Working Expenses: Admi-
nistration” (Railways) (Reduction of third class fares). 1424, 1425-27.

Motion to reduce the Budget Demand for “Working Expenses: Admi-
nistration” (Railways) (Supervision and the charges claimed under
that head). 1407-08.

Motion to reduce the Budget Demand for ‘Working Expenses: Admi-
nistration’” (Railways) (Third and intermediate class waiting rooms
for Indian ladies at Moradabad). 1439.

Oath of Office. 1.

Btatement laid on the table re Agreement between United Kingdom and
Greece respecting the measurement of tonnage of merchant ships.
2108.

Steel Industry (Protection) Bill—

Introduction of the —. B8,

Motion to refer —— to Select Committee. 104-18, 120, 125, 127, 143-44,

Presentation of the Report of the Select Committee. 542.

Motion to consider. 746.

Motion to recommit to Select Committee. 753, 754, 759, 764, 769, T71-
82.

Motion to consider. 924.

Consideration of clause 2. 930-938, 1004, 1059, 1062, 1071-73, 1085, 1086,
1087, 1088, 1086, 1093, 1094.

Consideration of clause 3. 1086, 1007, 1099-1100.

Motion to pass. 1101, 1105, 1106, 1114.

INSOLVENCY (AMENDMENT) BILL—
See under ‘‘Bill(s)”.

INSPECTION—
Budget Demand for “‘—". 1374-79.
Question re —— of the Cherambadi post office by the Superintendent
of Post Offices, Nilgiri Division. 1729-30.

INSPECTION CHARGES—
Question re payments made to Consulting Engineers*for State Railways
in respect of fees, ——, ete. 793.

INSPECTOR(8)—
Question re— ]
--— appointed to supervise the work of the coolie contractor at Deihi
Tunction. 2785-86. .
Number of clerical staff and —— transferred from Lucknow to Calcutta
from the different h8ad offices of the East Indian Railway. 2050.



144 INDEX TO LEGISLATIVE ASSEMBLY DEDATES.

INSPECTORS OF POST OFFICES—
Question re— ‘
Amount of conveyance allowance paid to —— in Madras, Bombay and
Calcutta. 2849-50.
Hardships of the —— in the Bengal and Assam Circle. 2413.
Number of Muhammadan, Hindu and Sikh — and the Railway Mail
Service in the Punjab. 065.

Reversion of — and head clerks to Superintendents to the general
line of the clerical time-scale in the Madras Circle. 724.
Transfer of —— postmasters, clerks and leave reserve clerks from the

Nilgiri Division. 733-24.

-

INSPECTOR OF WORKB—

Question re case of Mr. Mohamad Usman, late an —— at Panipat, East
Indian Railway. 2871-T2
INSTITUTIONS—

Question re—
Exemption of societies —— or banks from payment of postal, insurance
and registration commissions. 2008.
Naval training —— in India. 104.

INSURANCE COMMISSION—
Question re exemption of societies, institutions or banks from payment
of —. 2008.

INSURANCE RULES—
Question re alteration of the Post Office — to permit of conditional
assignment. 345,

1

INSURED ARTICLES—

Question re increase in losses of parcel bags and — during the regime
of Mr. C. D. Rae, Pf'esidency Postmaster, Calcutta. 2408-00.
INTEREST—

Question re—
Allowance to an income-tax assessee of deduction for — on capital
provided by the assessee himself out of his own funds. 154.

Deduction of —— on mortgage permissible under section 8 (i) (iv)
of the Income-tax Act, 1022, 2446-47.

Grant of allowances to postal clerks for posting —— in Savirlgs Bank
ledgers. 720-21.

Reductio.n ¢f the — on Provident Fund deposits. 962.

INTEREST BILL—
See under “‘Bills”".

INTEREST-FREE ADVANCERS—
Budget Demand for '‘—'. 2328.

INTEREST ON DEBT AND REDUCTION OR AVOIDANCE OF DEBT—
Budget Demand for “‘——'’, 2315,
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INTEREST ON MISCELLANEOUS OBLIGATIONS—
Budget Demand for ““——''. 2315.
Demand for Supplementary Grant in respect of ““—'. 628.

INTERMEDIATE CLASS ACCOMMODATION—
Question re—
on all trains on the Madras and Southern Mahratta Railway. 441.
Provision of —— between Delhi and Bhatinda on the metre gauge
section of the Bombay, Barode and Central India Railway. 803.

INTERMEDIATE CLASS COMPARTMENTS-
Question re—
Charges for the reservation of — on Railways. 147.
Discontinuance of the use of oil-cloth cushions in —— on the East
Indian and North-Western Railways. 1040-41.
Leaky latrines in. ——. 949.

Latrines in —— on the North-Western Railway. 949.

Provision of — and dining saloons on trains running between Madra.s
and Mangalore 707. .

Supply of fans in — on State Railways. 2419,

INTERNAL AIR SERVICES—
Question r¢ inauguration of —. 1307,

INTERNATIONAL ECONOMIC CONFERENCE—
Question re selection of Indian delegates to the ——. 2107

INTERNATIONAL LLABOUR CONFERENCE—

Question re—
(‘onventions and recommendations relating to seamen adopted by the

9th session of the —. 2174-75,

Tudian delegates to the -—. 1475-77.

Maximmum hours of labour in industries adopted by the — at Geneva.
717%.

INTERNATTONAL LABOUR OFFICE—
Question re number of Indians employed in the Secretarmt of the League

'] of Nations and the —. 843-45,
IRRIGATION—
Budget Demand for “——"". 2325

IRRIGATION (INCLUDING WORKING EXPENSES), s+NAVIGATION,
EMBANKMENT AND DRAINAGE WORKS—
Budget Demand for “.—". 2315.

TRRIGATION NOT CHARGED TO REVENUE—
Demand for an excess grant in respect of “—''. 627.

ISLAMTA HIGH SCHOOL—
t —
ng:a;?t? o? n site for an 2. in the Cantonment of Peshawar for the
children of retired military officers. 2588-87.
Second Mastership in the Government Moinia ——, Ajmer. 2566.

b
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ISMATL KHAN, Mx.

Election of -— to the Panel of the Standing Committee on Emigration.
812,
Oath of Off.ce. 3.
Question re—
Beduction ir the number of Commissioners in the United Provinges.
732-33. ’

Reservation of compartments on the North Western Railway. 8584.
Separation of judicial and executive functions in the United Provinces.

732-33. .
Teaching of Persian in the Government High School at Port Blair.
733,

ISSUE BRANCH—

Question re¢ charge allowance drawn by upper division men holding
charge ol a Routine SBection or — in the Government of India Secre-
tariat. 2519.

.IYENGAR, Ma. A. RANGASWAMI—
Amendment of Standing Orders 373
Bengal detenus, 2463, 2464.
Budget Demand for “Inspection” (Railways). 1377, 1578,
Currency Bill—
Consideration of clause 2. 2473, 2478-82.
Demand for an excess grant in respect of—
‘‘Civil Veterinary Services''. 62823,
“Education’’. 618-20.
‘Indian Posts and Telegraphs Department’’. 613-15, 017.
Demand for Supplementary Grant in respect of—
“Aviation’’. 634, 635
“Stamps’. 629
Election of --— to the I'ublic Accounts Committee. 103.
General discussion of the General Budget. 1580-85, 1640, 1841, 1682
General discussior of the Railway Budget. 1161.

Gold Standard and Reserve Bank of India Bill—
Motion te circulate. B7-88.
Indian Finence Bill—
Motion to consider. 2563, 2383-64.
Considerstion of Schedule I. 2611, 2621, 2626,
Consideration of Part IT of Schedule I1. 2634-88, 2684, 2685.%
Motion to consider the amendment made by the Council of State.
2028, . " )
Indian Forest Bill—
Constitution of the Select Committee. 2897,
Indian Incoran-tax (Amendment) Bill—
Motion to circulate. 177-78.

Madras Serlt (Amendment) Bill—
Oonsideration of clause 2. 2875-77, 2881, 2882, )

Motion for adjournment re attendance of Mr. Satyendra Chandra Mitra
at meetings of the Legislative Adsembly. 24, 39.

Motion for adjournment re postponement of the consideration of the
Indian Onreency Bill. 094,
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IYENGAR, Mzr. A. RANGASWAMI—contd.

Motion to 1educe the Budget Demand for “Customs’ (Revision of specific,
ad walorem and protective duties: lax administration). 1980-82.

Motion t- reduce the Budget Demand for ‘“Executive Council” (Attitude
of the (Government in regard to the constitutional issue.) 1932, 1968,
1970.

Motion %o reduce the Budget Demand for ‘“Indian Posts! and Telegraph
Departiuent” (Low salaries of postal clerks. peons and subordinate
services and inadequate pensions to retired subordinates). 2025-26.

Motion to reduce the Budget Demand for “Inudian Postal and Telegraph
Department” (Telegraph censorship). 2084, 2096.

Motion to reduce the Budget Demand for “Railway Board”
(Appointment of Indians as Members of the Railway Board and rapid
Indianization of Railway Services). 1201, 1220, 1222.

Motion to reduce the Budget Demand for “Railway Board”
(Policy followed in tespect of the purchase of stores). 1285.

Motion to reduce the Budget Demand for * Railway Board"”
(Quinquennial review of Capital Programme), 1257-1958. -

Motion to reduce the Budget Demand for “Railway Board”
(Separation of Railway from General Finance). 1272-74, 1277.

Motion to reduce the Dudget Demand for “Working Expenses:
Administration” (Railways) (Appointment of Deputy Agents on the
South Indian Railway). 1408-10.

Motion to reduce the Budget Demand for ‘‘Working Expenses:
Administration”’ (Railways) (Supervision and the charges claimed under
that head). 1408, 1407.

Negotiable Instruments (Amendment) Bill—

Motion for the withdrawal of the instructions to the Select Committee
to report not later than the 15th February 1827. 2109.

Oath of Cflice. .

Point of order raised by the Honourable the Home Member on Mr. S.

. Srinivasa lyengar’s motion to omit the Budget Demand for “Railway
Board”, as to whether an amendment should be a purely negative
one. 119596, 1197

Question re— .

Alleged shortage of timber on the South Indian Railway. 947.

Changes in the rules of the Assembly and Provincial Legislatures.
394-97.

E‘ivilin.n apprentice store-holders in Indian Arsenals. 947-48.

District Board feeder Railway or tramway development. 391-82.

Government sction re Tanjore District Board Raﬂwny extensions.
386-01.

Land revenue legislation in the Provinces. 382-94.

Provincinl Loans Fund. 0948

Separation uf Audit from Accounts. 948-49.

uestion (Supplementary) re—
QAcce]eratinn of the English mail. 703-704. o
Action taken bs the Railway Board on appeals from menr dismissed
by the Fast Indian and the Great Indian Peninsula Railways.

A::b,,?emr Golder, Manager of the Central Publication Rranch  798-97.

L2
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IYENIGAR, Mz. A, RANGASWAMI—contd.

Question (Supplementary) re—contd.

Appomiwent of the Royal Commission on Reforms. 2046.

Availsbility of the funds of the Post Office Savings Banks for the
local money market, etc. 2249.

Bengal detenus, 293,

Concessinns for officers of Indian and non-Indian domlclle on State
Railways. 381

Consultaticn by the Governor Genersl of the Governor Geneml in
Council in respect of nominations to the Legislative Assembly. 736.

Dangerous condition of the Assembly Chamber, New Delhi. 2679.

Deputy Transportation Superintendent (Tra.ctlon), Great Indian
Peninsuia Railway. 950-51.

Differential treatment in poll-tax and education in Kenya. 186.

Employment of Indian troops outside the ett.erna.l frontiers of India.
880.

Expenditure on the erection of workshops for Sta.t.e and Company-
managed railways. 788,

Expendifure on the Royal Commission on Agriculture. 2769, 2770
itting of automatic centre buffer couplers to rilling’ stm,k on
Railways. 150.

Health of political detenus. 514.

Introduction oi legislation regarding the machinery for settling laboar
disputes 711,

Large dividends paid by the Benga! and North Western Railway.
1495, 1408.

Lowness of the dome of the Council House. 363.

Memorial 1o His Excellency the Viceroy from Mr. Satyendra Chandra
Mitra, a political detenu. 2868, 2857, 2858.

Names, qualiﬁcat-ionl, period of service and posts now filled by the
three mecst semior Indians in the Railway BService. €16,

New buildings for the .ffice of the High Commissioner for India in
London. 2772, 2773.

Number of Bills certified by bhe (Governor General during 1924-28, etc.
800.

Number of Indians employed in the Secretariat of the League of
Nations and the International Labour Offic. 944.

Participation of 36 clerks of the Postal Department, Rawalpmdl, in an

elestion campaign of a particular candidate for the Legislative '

Assermibly 2276,

Provismon of electric fans in third class carringes on State Ralilways.
2763,

Publicatioy of the Report. of the Bandhurst (‘omrmt.tce 1499,

Rents paid ier premises occupied by Post Offices in Bombiy. ~ 362.

Reversion of Rai Bahadur A. C. Mukherjee of the Indirn Educational
Service in the United Provinces from the junior sclection grade.
1825-6. _

Rules re motion of no confidence in Provincial Ministers. 434-3%.

Selection of candidates for appointment in the second grade, superior
Trafric Rranch, Telegraph Department. 2844,

Beniority of Provincial Civil Service officoss holding listed Indian Civil
- Service posts. 2904,

Separation ol judicial and executive functions in the United Provincee.

732-8%

-
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1YENGAR, Mr. A. RANGASWAMI—conéld
Question (Supplementary) re—concld,
Settlement of outstandings with the War Office. . 802
Specia! appointment for Colonel Needham, I.M.S. 2045
Steamers chartered for the despatch of troops to China. 2108,
Strike at Kharogpur on the Bengal Nagpur Railway. 817, 971, 972
Strike on the Bengal Nagpur Railway. 1250, 1504, 1505.
Supply by the Government of India of electric energy to the Delhi
Electric Tramways and Lighting Company. 2043, 2044.
Total expenditure on Government buildings in New LDelhi. 780.
Transfer of Rs. three crores on account of rolling stock from the capital
at charge of commercial lines to the capital at charge of strategic
lines. 149.
Transfer of the office of the Senior Government Inspector of Railways,
from Madras tc Ootacamund. 1380,
Utilization of the Salt swamps adjoining the Vedaranyam Factory
for the production of Salt. 2908.
Wheelers' contruct for railway bookstalls. 196, 197.
Resolution re—
Release of 13cugal detenus. 453, 469, 470, 483, 502, 503.
Treatment of the Santhal Parganas as a backward . tract. 6847, 686,
657, 663, '
Steel Industry (Protection) Bill—
Motion Lo recommit to Select Committee. 777, 780,
Motion Lo ceneider. 912,
Consideration of Clause 2. 936.
Motion to pass. 1104-1106. P
IYENGAR, Mgr. 8. SRINIVASA—
Amendment of Standing Orders. 372-73.
Appointment of Mr. K. C. Neogy to the Panel of Chairmen vice —
_, resigned. 532
vCode of Civil Procedure (Amendment) Bill (Amendment of section 115)—
Motion to coneider. 410-12. — .
riminal I.aw Repealing and Amending Bill—
Motion to consider. B863-67.
vCurrency Bill—
Motion -to consider. 1815, 7
+Consideration of clause 4. 1872-79. -~ :
Demand for an excess grant in respect of '‘Census’’. 625 - ‘__
OGeneral discussion of the General Budget. 1708-12. —— s
Igdian Finance Bill—
Motion to consider the amendment made by the Council of State.
2027,
Indian Limitation (Amendment) Bill (Amendment'of* sections 20.and
21)— |
Mgﬂ;ion to omit clause 2. 322-23,
_ . -Indian Securities (Amendment) Bill—
~_Motion to refer to Select Committee. 316. - - - ! ‘
_ Motion for adjournment rc attendance of Mr. Satyendra Chandra Mitra
" at meetings of the Legislative_ Assembly. 25-26. —- —- —- - 2
__Motion for adjournment rc despatch of Tndian troops to China. 51, 54.—~
" Motion for adjournmedt 1¢ postponement of the consideration of the
__--Indian Currency Bill. 587-90, 605-07. 7/
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IYENGAR, M=s. 8. SRINIVASA—contd.

_—~—Motion to omit the Budget Demand for “Railway Board”. 1194, — [
Motion to reduce the Budget Demand for “Railway Board” (Appoint-
ment of Indians as Members of the Railway Board and rapid
_-- Indianizaticn of Railway-Bervices). 1197-1206. ... .. . ..-— 7
Negotiable Ingtruments (Amendment Bill) —
Motion to consider. 310-11.

~~=Nomination of —— to the Panel of Chairmen. 171.
Oath of Office. 2 .
Point of order raised by the Honourable the Home Member on —'s

motion to omit the Budget Demand for ‘‘Railway Board”, as to whe-
ther an amendment should be a purely negative one. 1186.

. ~Question re—
Appointment of an Indian as a Member of the Railway Board. B815.—
Charges of the employment of a contingent by the Govemment ol

India in the military operations in China. 278. -—--~" -
. Names, cualifications, period of service and posts now ﬁlled by the .

three most senior Indums in the Railway Service. s15-18. --- -~
Resolution re— ;
Release of the Bengal detenus. 484-487. oo T f
Stlaries of the two members of the Judicial Commttee of the Privy
Council possessing Indian experience. 2793-97, 2812, 2817, 2819. — &
Treatment of the Santhal Parganas as a b&ckward trn.ct. 649-51.
Societies Registration (Amendment) Bill—
Consideration of clause 2. 843-44.
- Steel Industry (Protection) Bill—
Motion to refer to Select Committee. 12526, —— 2

Motion to pass. 1101-1104. L,
1ZZAT BEG, Ma. ¥. M.—
Question re case of — of the Indian corps of clerks. 2869-71.
J

JACOB, Me. 0. C.—
Qumnon re appointment of — as a Sanitary Superintendent of the
Calcutta General Post Office. 2411-12.

SAGANNATHPUR—

Question re dpel'ling of a telegraph office at — in the Sylhet District
1850.

JAHANGIRA ROAD— ) )
Question re provision of a raised platform at —— railway station.
1308.
s JAILO‘R(B)—
Question re pumber of Muslim —— in the North-West Frontier Pro-
vince. 974.
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JAMALPUR—
Question re— ,

Fatal accident at the level crossing near ——, East Indian Railway.
1829-30,

Forfeiture of the gratuity of Babu Surendra Nath Dutt, Head Pay
Clerk, ~—--, discharged from service for slack supgrvision. 2330-
31.

Grant of allowances for work on Sundays and holidays to the clerical
staff of the office of the Deputy Mechanical Engineer, —. 1830,

Office hours of the clerical staff of the East Indian Railway stationed
at —. 716,

Running of an express train between Howrah and Delhi via —.
1830-31.

JAMNADAS, Ssra—
Oath of Office. 4.

Question re—
Conrtruction of a metre gauge railway between Bilaspur and Mandla
in the Central Provinces. 528-20, 530.
Reconstruction of the bridges over the Nerbudda on the Great Indian
Peninsula Railway and the Bengal Nagpur Railway in the district
of Jubbulpore, etc. 816.

JAPAN—
Question re civil Aviation Schools in Australia, Canada and —.
1501-02.
JARANWALA—
Question re proposed new railway line between Layallpur, —— and
Jhumra Cheniot. 523.
JABIDIH—
Question ¢ stoppage of the 7 Up Express at —. 518.

JASIDIH JUNCTION—

Question re raising of the olatforms at ——. 516-17.

" JAYAKAR, Mr. M. R.—

Code of Civil Procedure (Amendment) Bill—(Amendment of section 115)—
Motion to consider. 407-10, 417.

Criflinal Law Repealing and Amending Bill—
Motion to consider. 860-63. .

Currency Bill— .
Motion to consider. 1815.

Discussion on the point of order raised by the Hon’ble Sir Basil
Blackett as to whether a motion which is an absolute negative or a
practical negative such as a motion to leave only one rupee in a total
grant of Rs. 60,000 or so, is in order. - 1912, 1913. .

Election of —— to the panel for the Central Advisory Council for

8. 546,
HE;E:&E{W adjournment‘rf' postponement of the consideration of the

Indian Currency Bill. 580-593, 595.
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JAYAKAR, Mr. M. R.—contd.

Motion to reduce the Budget Demand for ‘‘Army Department”’ (Gen-
eral policy and expenditure). 3225, 2280-35, 2268.

Motion to reduce the Budget Demand for ‘Executive Council” (Atti-
tude of the Government in regard to the constitutional issue). 1815-
22,

Motion to reduce the Budget Demand for ‘‘Railway Board” (Powers
and formation of Advisory Committees). 13563-55.

Nomination of —— to the Panel of Chairmen. "171*

Oath of Office. 2.

Question re prize of Delhi Scheme. 1897

Question (Supplementary) re—
Expenditure on the Roya] Commission on Agriculture. 2771.
Land Revenue legislation in the provinces. 384.
Number of Indians employed in the Secretariat of the League of Na-
tions and the International Labour Office. 945.
Resolution re salaries of the two members of the Judicial Committee nf
the Privy Council possessing Indian experience. 2808-09, 2822-23.

Bocieties Registration (Amendment) Bill—
Motion to consider. 839, .

Steel Industry (Protection) Bill—
Motion to refer to SBelect Committee. 141-43.
Motion to consider. 921-936.
Consideration of clause 2. 1088,

JESSORE—
Question re construction of a railway from Rajbari to —— via Magura.

2183-84.

JHUMRA CHENIOT-
Question r¢ proposed new 1ailway line between Layallpur, Jaranwala

and 523.
JINNAH, Mr. M. A—
Qode of Civil Procedure (Amendment) Bill — (Amendment of section
115)—

Motion to consider. 407, 417-22, 424, 425, 426,
Congratulations by — to Mr. V J. Patel on his electlon as President
of the Legislative Assembly. 13

Currency Bill— .
_ Motion to consider. 1807, 1814-15.

(‘ousldrratlpn of clause 4. 1864-72,

Motion “to pass as amended. 2548, 2549-50, 2538, 2559, 2500
Demands for supplementary grant in respect of ‘“Aviation’’. 15663-65.

1Gold Standard and Reserve Bank of India Bill—
Motion to circulate. 80, 69-90.

Indian Becurities (Amendment) Bill—
Mbetion to consider. 314.
Motion to refer to Belect Committee. 318.

Motion for adjournment re attendance * of Mr. Batyendra Chandrs
Mitra at meetings of the Leginlative Assembly. 26-27.
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JINNAH, Mr. M. A.—contd.

Motion for adjournment re despatch of Indian troops to China. 53.

Motion to reduce the Budget Demand for ‘“‘Army Department’’ (Gen-
eral policy and expenditure). 2220-28, 2330, 2274, 2275, 2284.

Motion to reduce the Budget Demand for “Executive Council”’ (Atti-
tude of the Government in regard to the constitutional issue). 1969,
1871, .

Motion to reduce the Budget Demand for “Railway Board” (Appoint-
ment of Indians as Membhers of the Railway Board and rapid Indiani-
zation of Railway Services). 1199, 1225, 1240.

Nomination of —— to the Panel ot Chairmen. 171

Oath of Office. %

Question re—
Bengal Detenus. 232-23.
Extension of the Reforms to the North-West Frontier Province. 881-
82.
Mussalmans elected by special or mixed electorates. 220-22.
Publication of the Report of the Sandhurst Committee. 1498-1500
Resolution regarding rupee tenders for the purchase of stores. 1500-
ol
Strength of various communities in provincial Legislative Councils.
9220,
Question (Supplemeatary) re—
Naval training institutions in India. 164.
Representation of Bikhs 1in the office of the Public Service Commis-
sion. 968,
Resolution re—
Release of the Bengal Detenus. 493, 505, 508.
Salaries of the two members of the Judicial Committee of the Privy
(‘ouncil possessing Indian experience. 2753.

Steel Industry (Protection) Bill—
Motion to refer to Belect Clommittee. 136-37.
Motion to recommit to Select Committee. 748, 755, 761, 762.
Motion to consider. 890-807, 910.
Consideration of clause 2. 929, 991, 995-08, 999, 1000, 1067-71, 1077.
Motioh to pass. 1107.

JODHPUR—
Question re through first and second class hogie hetween Ajmer and
® . for convenience of passengers. 301

JOGIAH, Mr. VARAHAGIRI VENKATA— . .
Election of —— to the Standing Finance Committee for Railways. 55.

reneral discussion of the Railway budget. 1149-51.

Indian Finance Bill—
Consideration of clause 2. 2573-74.
Motion for adjournment to discuss the strike at Kharagpur on the

Bengal Nagpur Railway. 1007-1i.
Motion to reduce the Budget Demand for “Railway Board” (Cirievan-

ces of subordinate failway employees). 1340,
Oath of Office. 2
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JOGIAH, Mr. VARAHAGIRI VENKATA—contd.
Question re—

Allotments for construction of quarters for Europeans, Anglo-Indians
and Indians respectively on different Railways. 903.

Appointment of a Conciliation Board or Committee of Enquiry in
connection with the strike on the Bengal Nagpur Railway. 1504-
1506.

Appointment of Indians as ‘“B’’ class guards on the Eastern Bengal
Railway. 1644-45,

Classification under the different races or communities of officers and
subordinates employed on State and Company-managed Railways.
740.

Contracts. between the Secretary of State for India and the railway
companies working State Railways in India. 740.

Date of passing of Trade Union Bill. 282,

Distribution of the profits of the Bengal Nagpur Railway between
the railway company and Govt. 789.

Expenditure on the demolition and reconstruction of the domes of
the Northern Block in the New Delhi Becretariat. 2427-28,

Grant of extensions of service to employees of the Bengal Nagpur
Railway. 1645.

Grants-in-aid to European and Indian railway institutes by the
Eastern Bengal Railway. 1645.

fGrievances of employees on the Bengal Nagpur Railway. 399.

Indian guards of the Eastern Bengal Railway. 1644.

Inquiry into grievances of subordinate employees on Indian Rail-
ways. 293-94.

Medical Certificate of employees of the Calcutta Postal Audit Office,
Calcutta Telegraph (Engineering) office and Calcutta Telegraph
Check Office. 2887,

New Pension Rules and the substitution of a Provident Fund for the
system of pensions. 2847,

Official recognition for all Railway employers Unions. 292.

Pay of Indian drivers on the Eastern Bengal Railway. 1845.

Prohibition of Indian guards and drivers from runmng mail and
passenger trains. 294,

Provision of quarters for the Assistant T. X. R. at Budge Budge on
the Eastern Bengal Railway. 1648, ;

Reference duties in Civil Accounts Offices, etc. 28686.

Retention of the services of Mr., Corrigan in the Public Works De-
partment, New Delhi. 2428,

Revision of the pay of lower division clerks amployed under the
Accountant General, Posts and Telegraphs. 2866.

Bcheme for training of officers and subordinates on Indian Railways.
264.

Strike at Kharagpur on the Bengal Nagpur Railway. 740, 816-18,
885-86.

Time scale of pay of lower division men in Accounts Offices. 2866

Resolution re—

Amalgamation of the Oriya-speaking tractd. 568-69,
Release of the Bengal detenus. 442-46,
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JOINT COMMITTEE—
Message from the Council of State recommending to the Legislative
Assembly that the Indian Light House Bill be referred to a ——.
840-41.

JOINT SECRETARY—
Question r¢ number of Indians holding appointments of Secretary, —,
ete., in the Departments of the Government of India. 1900,

JOINT STOCK COMPANY(IES)—
Budget Demand for “——", 2329,
Demand for an excess grant in respect of ‘“‘—’. 624.

JORHI, Mr. N. M.—

Currency Bill—

(‘onsideration of clause 4. 1838,

Demand for supplementary grant in respect of ‘“‘Aviation’’, 1539.

Election of — to the Panel of the Standing Committee on Emigra-
tion. 612.

General discussion of the General Budget. 1663,

Gold Standard and Reserve Bank of India Bill—

Motion to circulate. 88-89.

Indian Finance Bill—

Consideration of Schedule I. 2507, 2610-12, 2613, 2623.

Indian Mines (Amendment) Bill--

Motion to circulate. 2837, 2838, 2830,

Motion for adjournment to call attention to the decision of the overn-
ment of India not to publish the Report of the Indian Deputation
to Fiji. 402.

Motion for adjournment to discuss the strike at Kharagpur on the
Bengal Nagpur Railway. 975, 977, 1013, 1015-18, 1020, 1025, 1027,

1033.
Motion to reduce the Budget Demand for ‘‘Customs’” (Revision of
specific, ad valorem and protective duties: lax administration).
1983-84.

Motion to reduce the Budget Demand for “Executive Council” (Atti-
tude of the Government in regard to the constitutional issue). 1949,

Motion to reduce the Budget Demund for ““Indian Postal and Tele-
graph Department” (Low salaries of postal clerks, peons and sub-
ordinate services and inadequate pensions to retired subordinates).
2Q18, 2026-29, 2075, 2080.

Motion to reduce the Budget Demand for ‘“Indian Postal and Tele-
graph Department” (Policy pursued by the Depart‘ment in General).
2011. .

Motion to reduce the Budget Demand for ‘‘Railway Board” (Grievances
of subordinate railway employees). 1329-35 1337, 1841,

Motion to reduce the Budget Demand for ‘“‘Railway Board” (Policy
followed in respect of the purchase of stores). 1263.

Motion to reduce the Budget Demand for ‘‘Railway Board” (Powers
and formation of Advisory Committees). 1351-53.

Motion to reduce the Budget Demand for “Railway Board” (Strensthf'n’
ing the representative control by all interests concerned over Indian

Railways). 1251-54.
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JOBHI, Mr. N, M.—contd.

Motion to reduce the Budget Demand for “Working Expenses: Admi-
nistration’’ (Railways) (Inconveniences suffered by the travelling
public). 1420, 1430,

Motion to reduce the Budget Demand for ‘‘Working Expenses: Admi-
nistration’’ (Railways) (Over-employment of Europeans in new posts
created and vacancies filled). 1435.

Motion to reduce the Budget Demand for ‘‘Working Expenses: Admi-
nistration’’ (Railways) (Reduction of third class fares). 1423-24.

Oath of Office. 51.

Question re—

Abolition of the system of free labour rendered by luggage porters at.
Howrah. 1487-88.

Casual leave of postmen and menials in Post Offices. 953,

Classification of administrative and mmutenal officers of the Postal
Dopnrnnent 2622,

Discontent in the Customs Service in Calcutta. 707-08.

Discontinuance of the practice of readers in the Post Offices signing
as escorts to postmen. 953,

Establishment of a provident fund for Government employees. 1653.

Grant of a licence to the Indian Radio Telegraph Company Limited.
1652-53.

Grant of house rent allowances to the Mail guards and other inferior
servants of the Railway Mail Service in the Madras Presidency. 889.

Grievances of luggage porters at Howrah. 1486-87.

Increase of postmen in Post Offices in the North Bombay island. 953-
b4.

Introduction of legislation for the prompt payment of wages. 71!

Introduction of legislation regarding the machinery for mettling labour
disputes. 710-11.

{1V Introduction of the shift svstem of work in Indian mines.

(2) Prohibition of the employment of women underground in Indian
Mines. 709-10.

Permanent employment of the Audit and Accounts Staff of the Great
Indian Pen‘neuls Railway. 1663-34.

‘Principle followed in fixing the pay of jpermapnent incumbents when
a revision of time-scale is sanctioned., 953.

Recovery of subseriptions from Members' of the Customs Bervice
Association. 9534. N

Recruitment of wireless operators. 1651-52.

Reduction of the licence fees of porters employed at Howrah. 1487.

Retention of his usual allowances in the General scale by a telegraphist
deputed for training as a wireless operator, 1851.

Revision of the leave and pension rules of inferior servants emploved'
under the Central Government. 1834,

Scales of pay of sorters of the Railway Mail Service. 886.

Relection of experts for the economic conference to be held under the:
auspices of the League of Nations. 711-12. .

Supersessiong in the Calcutta Preventive Service. 708-09.

The Coorg Labour Act, 1928. 1653. .

Time teat of the Railway Mail Service. 886-88.



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 1567

JOSHI, Mr. N. M.—contd.

Question re—contd. _ -
Withdrawal of official recognition from the, Customs’ Service Associa-
tion. 709.

Working hours of employees of the Railway Mail Service. 888-89.
Question (Supplementary) re—
Admission of doolies and palanquins to the platforms at Delhi railway
station. 169.
Dividend paid by the Bengal and North-Western Railway. 1496.
Electric fane in third class railway carriages. 2762.
Expenditure on the Royal Commission on Agriculture. 2771.
Grants from the Fine Fund of the East Indian Railway to European
and Indian schools. 2047.
Inadequate pay of the lowest staff on the Bengal Nagpur and South
Indian Railways. 386,
Increase of rents in the Post Offices of Bombay. 361, 362.
Indian delegates to the International Labour Conference. 1476, 1477.
Number of Indians employed in the Secretariat of the League of Nations
and the International Labour Office. 844.
Proyision of electric fans in third class carriages on State Railways.
2762, 2763.
Report of the Back Bay Reclamation Committee. 158.
Separate statistica for goods and passenger receipts of railways in
India. 148.
Strike at Kharagpur on the Bengal Nagpur Railway. 817, 886.
Transfer of Rs. three crores on account of rolling stock from the capital
at charge of commercial lines to the capital at charge of strategic
lines, 149,
Cuifurm railway fares and rates on State Railways. 150.
Wheeler's contract for railway bookstalls. 197,
Resolution re—
Amalgamation of the Oriya-speaking tracts. B558.
Treatment of the Sonthal Parganas as a backward tract. 662-65, 666.
Steel Industry (Protection) Bill—
Motion to refer to Select Committee. 137-40. -
Motion to recommit to Select Committee. 777.
Motion to consider. 915-918,

JOWAHIR SINGH, SARDAR BAHADUR SARDAR—
Oath of Office. 5.

JUBBULPORE—
" Question re construction of the bridges over the Nerbudr‘la on the Great
Indian Peninsula Railway and the Bengal Nagpur Railway in the

dirtrict of —— etc. 816.
JUDGE(S)—
- Question re—
Appointment of a Mussalman as & — of the Patna High Court. 2424-
25.

Appointment of —— with Indian experience to.the Judicial Committee of
the Privy Council. 2176.

Appointment of militn=y officers as High Court 2302.
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JUDGE(8)—contd.
Question re—contd.
- Criterion for selectien of High Court ——. 204,
Total strength of High Court and Chief ('ourt —— showing number of
Muhammadans. 281-82.

JUDICIAL AND EXECUTIVE FUNCTIONS—
Question r¢ separation of — in the United Provinces. 732-33.

JUDICIAL APPEAL—
Question re right of —— enjoved by European British subjects from the
Indian Courts. 2035.

JUDICIAL COMMISSIONER—
Question r¢ appointment of an additional ——— in the North-West
Frontier Province. 1300,

JUDICIAL COMMITTEE—
Resolution re salaries of the two members of the —— of the Privy Council
possessing Indian experience. 2741-84, .

JUDICIAL COMMITTEE OF THE PRIVY COUNCIL—
Question r¢ appointment of judges with Indian experience to the —.
2176.
Resolution r~ salaries of the two members of the —— possessing Indian
experience. 27952-2826,

.JUBTICE—
Budget Demand for ‘“‘Administration of —"’. 2318.

JUTOGH OANTONMENT--

Question re water taxes in ——. 1748,
K
KARUL—
Question re—
Cost of Legation at —. 2186. .
Details of staff in the Legation at ——. 217.

KABUTL BINGH, Bauapur, RisaLpar-Masor aNp HoNORARY OAPTAIN—

Motion to reduce the Budget Demand for “Army Department”. (General
policy and expenditure). 2228-29, ’

Oath of Office. 15,

KACHERY MOSQUE—
Question re use of a part of the old — in Peshawar Cantonment for
the dumping of manure. 2887. .

KALKA~ .
Question re remodelling of the railway station at —. 359-53.
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KANARA—

Question re amalgamation of Coorg with the Madras Presidency and
South —— with the Bombay Presidency. 280.

EANNADA PROVINCE—
Question re formation of a separate —. 2168.

EARACHI—

Question re—
Credentials of Protector of Pilgrims, ——. 201-02.
Haj Committee at ——. 200.
Hardships of Haj pilgrims at —. 200-01.
Improvements at ——, Pindi and Sukkur workshops on North-Western
Railway to obviate reduction of staff. 197-99.

Refusal to allow owners of properties in the Depét Lines in — to build
or rebuild on their plots. 734-35.

EKARACHI CANTONMENT—

Question r¢ exclusion of the Depdt Lines in Karachi from the limits of
the —. 734.

KARANPRAYAG—
Question »¢ projected line from Rishikesh to ——. 217,

KARGALI COLLIERY—
Question 7¢ omission of the expenditure on'the —— from the grant for
the Great Indian Peninsula Railway. 2017-18.

KARJAT—
Question 7¢ new alignment of the Great Indian Peninsula Railway
between Khandala and —. 1520.
KARNOWL—
Question 7+ railway line from Chakia to —— on the Bengal and North
Western Railway. 518. .

KARTAR SINGH, SArRDAR—
QOath of Office. 4.

Question re—
o+Appointment of Sikhs as Assistant Secretaries and Superintendents in
the Government of India Secretariat. 1497

Cancellation of the externment order against &nrgar Milap Singh.
1736.

Externment Order against Sardar Milap Singh, a newspaper agent of
Peshawar City. 1735-386.

Incrense in the number of Sikhs employed in the offices of the Agent
and the Chief Auditor, North-Western Railway. 964.

Levy of surcharge on Railways. 1738-37.

Number of Hindus, Muhammadans and Bikhs employed in the office of
the Postmaster-General, Punjab and North-West Frontier Circle, and
the Deputy Postmaster-General, Railway Mail Service, Ambala. 964,

Number of Muhammadan, Hindu and Sikh Inspectors of Post Offices
and the Railway Mail Service in the Punjab. 065.
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KARTAR SINGH, Sarpar—contd.

Question re———contd.

Number of Sikhs in the Salt Department. 968,

Number of Sikhs who appeared at the examination held by the
Accountant General, Central Revenues, in January last. 966,

Proportion of Muhammadans, Gurkhas and other Hindus and Sikhs
employed as soldiers and Viceroy's commissioned officers in the
Indian Army. 965.

Refusal to grant a passport to Sardar Milap Singh, a newspaper agent

of Peshawar City, to proceed to Chitral. 1735.
Representation of Sikhs in the office of the Public Service Commission.
967-68.
Selection of Sikhs for the Indian Railway Service of Engineers and the
Transportation (Traffic) and Commercial Departments of State Rail-
ways. 966.
Sikh Customs Inspectors and Customs Appraisers. 966-67.
KASHIPUR-KALAGARH RAILWAY—
Nee under ‘‘Railway(s)’’.
KASISWAR LALA, Basv—
Question re—
Allegations against ——, Sub-record clerk of the Railway Mail Service
at Narayanganj. 743-44.
Appointment of —— as Sub-record clerk of the Railway Mail Service
at Narayanganj. 743
KEANE, Mr. M.—

Oath of Office. 5.
Renolution re release of the Bengal detenus. 467-71.

KELKAR, Mr. N. C.—

Currency Bill—
Consideration of clause 4. 1835-36, 2114-15.
Considerajion of clause 2. 2142-60, 2375, 2395-97.
Consideration of clause 5, 2493-96,
Election of — to the Standing Finance Committee. 17.
Land Acquisition (Amendment) Bill—
Motion for leave to introduce. 383-366.
Motion to circulate. B844-45, 853-B4.

‘Motion to reduce the Budget Demand for “‘Army Department”. (Geheral

policy and expenditure). 2268.

Motion to redvce the Budget Demand for-‘“Executive Council” (Attitude
of the Government in regard to the constitutional issue). 1987-1045.
Motion to reduce the Budget Demand for ‘‘Indian Postal and Telegraph
Department’”’ (Low salaries of postal clerks, peons and subordinate

services and inadequate pensioms to retired subordinates). 2020-34.

Motion to reduce the Budget Demand for “‘Railway Board'’ (Powers and
formation of Advisory Committees). 1346-48, 1360.

Motion to reduce the Budget Demand for “‘Railway Board” (Railway
rates of freight in relation to the Indians manufacturer). 1360-1368,
1368. .

Oath of Office. 2
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KELKAR, Me. N. C.—contd.
Question re—

Access to written statements before the Currency Commission. 183

Accidents on Railways due to coupling and uncoupling of vehicles.
1519. .

Acquisition by (Jovernment Servants of Government residential build-
ings on the hire purchase system. 1517.

Advertising of unclaimed postal cash certificates. 183-84.
Allowance to an income-tax assessee of deduction for interest on
capital provided by the assessee himself out of his own funds. 154.
Alteration of the Post Office Insurance rules to permit of conditional
asgignment. 345. .
Amendment of rule 24 of the Bombay Legislative Council Rules. 158.
Annual savings accruing to the Army budget owing to the construction
of strategic railways. 146.

Anticipated return from the Bombay-Howrah Overland Mail traius,
147.

Appointment of -Accountants in Head Post Offices. 1522-23.

Appointment of Mr. T. E. T. Upton, as Solicitor to the Government of
India. 1515-186.

Beggar nuisance on Government Railway lines. 344.

Bombay-Howrah Overland Mail. 1519.

Charges for the reservation of intermediate and third class compart-
ments on Railways. 147.

Checking of charges for trunk calls made by Government servants.
1517.

Closing of the rest camp for British troops at Deolali. 145-46.

Council Bills and Telegraphic Transfers drawn on India by the Secretary
of State. 152-53.

Counting of temporary service of post office clerks towards increments.
345.

Declaration of the day of the Assembly elections as a public holiday
by Local Governments. 152,

Deficient earnings on capital expenditure on State Railways. 212.

Development of Vizagapatam harbour. 180-91. _

Direct telegraph connection between Poona City Combined Post and
Telegraph Office aud the Bombay Central Telegraph Office. 1521-22.

Dismissal of Mr. Wells, Chief Controller of Stores, East Indian Rail-

way. 210
Estimated loss in working the Hindubagh-Fort Sandeman Railway.
148.

xamination for the recruitment of accountants for Railway Audit
Offices under the Accountant General, Railways. 159.

Exemption of 2nd and 3rd class Sardars of the* Deccan under the
Indian Arms Act. 191,

Expenditure incurred on the appointment of experts engaged to advise
on an improved system of railway accounts. 180.

Expenditure on articles in common use on railways. 1519-20.
Expenditure on the South African Deputation to India and the
Indian Delegation to South Africa. 155-56. )
Fitting of automatic centre buffer couplers to rolling stock on rail-

ways. 150, ’

Formation of & Central Military Pension Audit Office. 1514.
o
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KELKAR, Mg. N. C.—contd.

Question re—contd.

Future location of the Indian Stores Department. 1517-18,

Grant of a compensatory allowance to selection grade Postal officials
at Poona, 1522,

Grant of privilege leave to Deputy Assistant Controllers, accountants
and clerks of the Military Accounts Department. 1514.

Holidays in the offices under the Central Government in the Provinces.
1515.

Indianisation of superior Revenue Establishment of Transportation
(Power) and Mechanical Engineering Departments. 343-344.

Legislative Assembly voters. 154.

* Location of the Railway Board in Delhi, Bombay or Calcutta. 1518

Maharashtra Brahming in the Army. 191.

Manufacture in India of articles in common use on Railways. 151,

Method adopted by railway companies in America showing expenditure
distributed between passenger and goods working. 147-48,

Move of the Government of India between Simls and Delhi. 1518.

New alignment of the Great Indian Peninsula Railway between
EKhandala and Karjat. 1520.

New pension rules for the subordinate services. 1518.

Nomination of members of Advisory Committees for State and other
Railways. 180. )

Number and price of wagons ordered since 1919 on all Railways. 211.

Number of Indian, European and Anglo-Indian Guards and drivers

employed in the Bombay, Baroda and Central India, Great Indian
Peninsula, East Indian and North-Western Railways. 1521.

Number of State, Moplah and Akali Prisoners. 161.

Number of the various communities admitted to the superior services
in 1928. 242-243.

Officers in the Income-tax Department in the Bombay Presidency.
1511,

Pay of the Commissioner and Assistant Commissioner of Income-tax,
Bombay. 1511

Policy and expenditure re excavations in Sindh (Mohenjo Daro). 184.

Poll-tax on Asiatics in Kenya. 149.

Procedure as to placing of contracts for handling goods on Btate
Railways and amounts paid during 1925-28. 213-14.

Proscription by the Punjab Government of a book relating to the
Nabha State. 161.

Proscription of books under the Press Act. 160, 1520.

Provident fund for Government employees. 1519. '

Provision for Mahars, Ramoshis and Mangs in the Army. 101,

Publication of certain correspondence between the Government of
India and the Tata Iron and Steel Company. 1521

Publication of Railway Administration Report for 1925-26. 200-10.

Publication of Railway Board’s evidence before the Tariff Board.
208-09.

Purchase of steel from the Tata Works for the electrification structure
work on the Great Indian Peninsula and Bombay, Baroda and
Central India Railways. 1514.

Railway collieries. 150-51. ,

Railway Reserve Fund and reduction of fares. 208.
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KELKAR, Mr. N. C.—concld.
Question re—concld.

Rash act of a soldier at Chalisgaon station. 154-56.

Realignment of the Great Indian Peninsula Railway. .153.

Reasons for surplus of 30,000 wagons. 210-11. .

Recruitment for the Indian Army from the Bombay Presidency. 156-
57.

Reduction in freight on State Railways. 200,

Reduction of passenger fares on State railways. 205-08.

Refusal of privilege leave to accountants and clerks in the Military
Accounts Department. 1514

Regulation of the importation of foreign liquor. 1521.

Report of the Back Bay Reclamation Committee. 1568.

Reservation of first and second class compartments on the East Indian
Railway. 147.

Revision of the rates of the assessment of super-tax. 154.

Rules and Orders relating to the preparation of lists of voters for the
Legislative Assembly. 153.

Salaries of the Chief Mining Engineer and his staff. 146.

Sale of Government of India publications at provincial book depots.
1519. :

Sales of land in New Delhi. 1516.

Sorting work at Poona. 1523.

Speeches of the representatives of India at the recent Imperial
Conference. 158-59.

Subordinate Accounts Service Examination. 1511-12.

Supply by the Tata Steel Company of electric power for the electrifi-
cation of portions of the Great Indian- Peninsula and Bombay,
Baroda and Central India Railways. 16514-15.

Tenders for electrical equipment to be called in rupees. 212-13.

Transfer of Rupees three crores on account of rolling stock from the
capital at charge of commercial lines to the capital at charge of
strategic lines, 148-149.

Transfers of clerks and accountants of the Military Accounts Depart-
ment. 1513-14.

Translation of Acts of the Supreme Legislature into the principal
vernaculars. 161-52,-1520.

Trial and conviction of Dr. Tarak Nath Das in the United States of
America. 161-62.

Uniform railway fares and rates on State Railways. 149-50.

Utilisation of India’s output of gold by Government for coining, etc.,
844.

TUtilisation of profits by the Tata Iron and Steel Company. 159.

Withdrawal of the personal (deputation) allowance of agcountants and
clerks of the office of the Field Controller of Military Accounts,
Poona. 1512-13. .

Withdrawal or stoppage of increments of clerks and accountants in
Military Accounts Offices. 1513.

Societies Registration (Amendment) Bill—

Motion for leave to introduce. 368.
Motion to consider. 830,33, 837, 838, 838-40.

Motion to pass. 844 Yo
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KENYA-—
Question re--
Defence Forve Bill in —, 398,
Differential treatment in poll-tax and education in -—. 185-86,
Elected European majority in the Legislative Council of —. 611,
Increase of poll-tax on Indians in — 398-329.
Poll-tax on Asiatics in —, 149,
The Defence Force Ordinance in —. 1824
KHADDAR—
Question re rates charged by Railways on ——, Indian mill made cloth

and foreign piecegoods. 1491-82,

KHADDAR FUND—
Question re countributions by Government to the —-.  1909-10.

KHADI FUND-

Question re contributions by Government servants to the —. 2593,

KHAN, Mr. G. ZAKRIA—

Question r¢ advance of a house building lopn{tao ——an officer of the
North-Western Railway. 2907 .

[ 2

KHAN, KHaN Samie G. Z.—

Question re—

Cost of an ‘‘ At Home ”’ given to —— Aasistant Audit Officer, North-
Western Railway. 20086, .
Grant of three days’ allowances to the outdoor staff attending the

‘“At Home ” to —— Assistant Audit Officer, North-Western Rail-

way. 2908-07.
EKHANDALA—
Question 7¢ new alignment of the Great Indian Peninsula Railway
between —— and Karjat. 1520
KHARAGPUR~
Motion for adjourmnent to discuss the strike at —— on the Bengal

Nagpur Railway. 974-758, 1007-34.
Question Te—
Alleged amsault and dismissal of Sukhlal, an employee of the Bengal
Nagpyr Railway workshop at ——. 1740. _ '
Censorship of telegrams to Members of the Legislature regarding the

recent situation at —. 1577, )

Discontent pamong employees of the Bengal Nagpur Railway at —.
731.

Strike at —— on the Bengal Nagpur Railway. 740, 818-18, 885-86,
870-73. i

. KHARAK SINGH, Sarpar— .
Question re resolution regarding the rclease of ——. $420-21.
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KHIN MAUNG, U.—

Indian Finance Bill—
Congideration of Part II of Schedule II. 2650.
Oath of Office. 1123.
Question re—
Annual additional expenditure to be incurred for services in Burma
as a result of the recommendations of the Lee Commission. 2457.
Charge allowance drawn by upper division men holding charge of a
Routine Section or Issue Branch in the Government of India
Secretariat. 2519.
‘Export duty on rice and petroleum cess in Burma. 2458,
Number of Imperial officers serving in Burma in 1918 and 1926. 2456.
Reservation of appointments for members of the All-India Services in
the Transferred Departments. 2457
State management of the Burma Railways. 2456-57.
The Chinese Advisory Board of Burma. 2458.
Total amount of revenue realised from Burma in 1924-25. 2457,
»
KIDWAI, Mr. RAFI AHMAD—
Oath of Office. 4.

KIKABHAI PREMCHAND, Mr.—
Currency Bill—
Consideration of clause 4. 1862-64.
Qath of Office. 183.

KING-EMPEROR, HIS MAJESTY THE—
Question re opening of New Delhi by ——. 204.

KING’S COMMISSIONED OFFICERS— )
Question re vacancies in the ranks of — of the Indian Army open to
British officers. 704-05.

KIUL JUNCTION— . . .
Question re want of a proper waiting shed and urinal for purdah ladies
at ——. 2243-44.

~

OHAT— )
K Question re creation of a Second Divisional and Sessions Courts for the
—— Bannu and Dera Ismail Khan Districts. 2400.

OHAT DISTRICT— .. o
K Question e population, land revenue, etc., of the Mardan Sub-division
of the Peshawar District and the ——. 2400-01.

KOHAT-THAL RAILWAY—
Ser under ‘“ Railway(s)".

' IRI—
KO'I(‘QAu(zstion re case of Mr. A. Krishnier, Postal Clerk, ——. 1733.

OTAH JUNCTION— . .
K Question re construction of a railway from Ajmer to —. 2417.
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KRISHNIER, Mz. A —

Question re case of —, postal clerk, Kotagiri. 1733,
KUMBH MELA—
Question re provision of comforts for pilgrims to the ——. 1740.

EUNZRU, Panpir HIRDAY NATH—

Demand for Supplementary Grant in respect of—
 Aviation . 633-634, 637.
“ Audit "’ (Railways). 2832

Election of —— to the Panel of the Standing Committee on Emigration.
612.

General discussion of the General Budget. 1877-80, 1725.

General discussion of the Railway Budget. 1161-64, 1168.

Indian Finance Bill—

Consideration of clause 2. 2575-76, 2579, e
Motion to pass as amended. 2716-20.

Motion for adjournment re attendance of Mr. Satyendra Chandra Mitra
at meetings of the Legislative Assembly. = 28-29.

Motion for adjournment to call attention to the decision of the Govern-
ment of India not to publish the Report of the Indian Deputation to
Fiji. 400-01, 402.

Motion to reduce the Budget Demand for ‘‘ Army Department .
(General policy and expenditure). 2214-19.

Motion to reduce the Budget Demand for “ Army Department .
(Report of the Auxiliary and Territorial Forces Committee : University
Training Corps). 2203-08, 2210, 2211, 2212

Motion to reduce the Budget Demand for ‘‘ Railway Board ”’. (Form of
Budget and Statistics). 1280-81, 1283.

Motion to reduce the Budget Demand for ‘‘ Railway Board'". (Policy
followed in respect of the purchase of stores). 1262-64, 1208.

Motion to reduce the Budget Demand for ‘' Railway Board”’. (Quin-
quennial review of Capital Programme). 1256-57, 1268, 12569, 1261.
Motion to reduce the Budget Demand for * Railway Board ”’. (Separa-

tion of Railway from General Finance). 1271-72, 1277, 1280.

Motion to reduce the Budget Demand for '* Working Expenses: Admi-
nistration” (Railways) (Arrangements for the Hardwar-Kumbh Mela).
1413-14, 1418, 1419, 1420. .

Motion to reduce the Budget Demand for * Working Expenses: Adminis-
tration ”’ (Railways) (Reduction of third class fares). 1425.

Oath of Cffite. 3.

Queytion re— )

Acerual of the credits on account of the sale proceeds of engines sold
to other Railways to the revenue account of the North-Western
Railway. 2918, ) )

Adjustment of the amount shown against abandoned projects in the
Explanatory Memorandum on the Railway Budget for 1027-28.
2016-17. \

Amount of the depreciation reserve (Railways) that should have been
built up from the revenues of past years. 2018. )

Appointment of a Mechanical Engineer in Chief for Railways. 1510.

Book value and present value of the Btate Railway Workshops. 1510.
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KUNZRU, Paxpir HIRDAY NATH-—contd.
Question re—contd.

Committees appointed in 1922-24, copies of the Reports of which were
supplied to Government but not placed in the Library of the Legis-
lative Assembly. 2019.

Cost of lands provided free to the old Delhi-Umbala-Kalka Railway
Company. 2916,

Debiting of freight and incidental charges on stores to the Railway
Revenue Account. 2913-14.

Depreciation Funds of the Postal and Telegraph Department and the
Railway Department. 2915-16.

Elected European majority in the Legislative Council of Kenya. 611.

Expenditure on railway-achools for Europeans and Indians. 2784.

Expenditure on surveys of new lines forming part of a State-worked
Railway. 2816.

Increase in the number of listed Indian Civil Service posts. 2903.

Leave rules of the Great Indian Peninsula Railway. 1508.

Listed posts in the Provincial cadres of the Indian Civil Service.
2601-03.

Maintenance of separate Capital and Revenue Accounts for branch
lines built on the guarantee of Local Governments. 2918.

Name of the officer entrusted with the investigation of the question
of educational facilities for children of railway employees. 2017.
Number of men employed in railway workshops. 1510.

Number of wagons on State Railways. 1509-10.

Omission of the expenditure on the Kargali Colliery from the grant
for the Great Indian Peninsula Railway. 2017-18.

Publication of the Report of the Fiji Deputation. 611-12.

Railway rolling stock. 2913,

Railway schools. 2784-85.

Recommendation of the Lee Commission regarding promotion of men
in the Provincial Services to the Indian Civil Service. 2001.

Schools maintained by the East Indian Railway in Bengal and the
United Provinces. 2784.

Seniority of Provincial Civil Service Officers holding listed Indiun Civil
Service posts. 2803-04.

Starting of n pension fund under the head ‘‘Railway Reserves” in
connection with the State Railway Revenue Establishment. 2814-
15.

® Technical section of the Railway Department. 2913.

Total authorised 6tock of locomotives on the State Railways. 1509.
Transfer of locomotives from the North-Western Railway to other State-
worked Railways. 2912-13. * ) _
Transfer of rolling stock to the North-Western and Great Indian Penin-

sula Railways. 2017

LY

-

uestion (Supplementary) re— ) .
thpointment of an Agent to the Governor General ic South Africa.

2163. . .
Inauguration of aviation clubs. 788, 788. o .
I;ewg:nuildings for %he office of the High Commissioner for India in

London. 2773.

Publication of the Report of the Fiji Deputation. 356, 357.



168 INDEX TO LEGISLATIVE ASBEMRLY DEBATES.

KUNZRU, Panpir HIRDAY NATH—coneld.
Question (Supplementary) re—contd.
Separation of judicial and executive functions in the United Provinces.
732-33.
Resolution rc relcase of the Bengal detenus. 487-80.
Societies Registration (Amendment) Bill—
Motion 1o consider. 837, 842,
Bteel Industry (Protection) Bill—
Motion to 1efer to Select Cominittee. 126-28.
Motion to e commit to Select (‘ommlt.tree 763-85, 77%.
EKURRAM VALLEY-—
Question re entension of the Kohat-Thal Rm]way to Parachinar in the
—. 2182,

L

LABOUR DISPUTES—
Question r¢ introduction of legislation regarding the machinery for

settling -—-. 710-11.

LABOURERS—
Question re—
Tncrease 1n the number of accidents to —. 738,
Recruitment of Indian —— for the Naval Base at Singapore. 2039,

LADY MEMBER--
Question r¢ nomination of a —— to the Legislative Assembly. 735-36.

LADY TICKET COLLECTOR—
Question 7 employment of a —— at Hardwar. 1483.

LAHIRI CHAI"DHURY, Mr. DHIRENDRA EANTA—
General discussion of the General Budget. 1583, 1506-97.
Oath of Otfice. 3.
Question re construction of the Singhjani-Pingna Railway. 270
Hardship of extra pontage charge on account of the Brahmaputra Bridge
on the Assam Bengal Railway, 279,
Resolution r~ release of the Bengal detenus. 464-68.

LAHORE— .

;- Question re—
Construction of a railway from Batala via Butari and Patti to —.

525,
Names of wnt‘ndntes sent to the Central Drawing College and Medical
College ——, for training. 2180, 2181.
LAJPAT RAI Lia-— )
Budget Demand for ‘“‘Army Department’”. 2301-02.
Congratulations by — to Mr. V. J. Patel on his election as President

of the Luogislative Assembly. 13.
Demand for Supplementary Grant in respect of ‘“‘Audit” (Railways).
L]

283D.
Demand for Sfupplementary Grant in respect of ‘‘Aviation”. 1539, 1540,
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LAJPAT RAI, Lara—conid,

Indian Finance Bill—

Consideration of clauge 2. 2576-78, 2530.

Consideration of Schedule I. 2610, 2624, 2626, -2627.
Indian Income-tax (Amendment) Bill—

Motion to circulate. 178.

Motion for adjournment re attendance of Mr. Batyendra Chandra Mitra
at meetings cf the Legislative Assembly. 27-28.

Motion to reduce the Budget Demand for “Army Department” (General
policy and expenditure). 2296,

Motion to reduce the Budget Demand for ‘‘Customs” (luvidious distine-
tions hetween provinces in the scales of pay of clerks). 1992

Motion to 1cduce the Budget Demand for ‘‘Executive Council” (Attitude
of the Government in regard to the constitutional issue). 1950, 1951,
1954-61, 1960.

Motion to reduce the Budget Demand for “Indian Postal and Telegraph
Departmcnt (Low salaries of postal clerks, peons and subordinate
services arnd ihadequate pensions to retired subordinatcs). 2026,

Motion to reduce the Budget Demand for ‘‘Railway Board’’ (Appointment
of Indians as Members of the Railway Board and rapid Indianisation
of the Railvay Services). 1232-37.

Negotiable Instruments (Amendment) Bill—

Motion to refer to Select Committee. 312,

‘Qath of Office. 4

‘Question r¢—

Advisability of removing restrictiong regarding the us: of conveyances
by candidates for election. 208.

Conflicting opinions as regards electoral rules of the Legislative Assem-
bly. 297-08,

Indian delegates to the International Labour Confercnce. 1475-77.

Indian show given in Berlin under the direction of MNr. Hagenbeck.
1729.

Need for a general revision of elect.o: al rules. 208-99.

Undesirability of inquiry into bad debt deducfions by Inconie-tax
officers. ¥99.

«Question (Supplementary) re—

Extension of the Reforms to the North-West Frontier Provmce 882,

Number of Indians employed in the Secretariat of the League of
Nations sud the International Labour Offica. 944.

Resolution rr—

Release of the Bengal detenus. 471-475.

Sdlaries of the two members of the Judicial Committee of the Privy
Council possessing Indian experience. 2819.

Treatment of the Santhal Parganas as a backward wagt. 661-82, 666.

Steel Industry (Protection) Bill—

Motion to refer to Select Committee. 132-33.
Motion to consider. 914,
Consideration of clause 2. 989-85, 086, 998.

*

MB MR ‘Ir S_.
LA General discussion of the General Budget. 1703-07.

Fl(‘lﬂ-l‘(- Bill— ’
Ingl:::!sxdewmg‘v‘x ot Part IT of Schedule II. 2643-45, 2648.

Oath of Oftice. 4.
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LAMB, Mg. W. S.—contd.
Steel Industry (Protection) Bill—
Motion to consider. 918-920.

LAND
Question re— .
Acquisition of —— in the Agror Govt. forests in the IIazara District.
041-42.
Action taken against officials in connection with —— transierred to
them irom Bhil cultivators in the Manpur Pargana. 2040.
Cost of —— provided free to the old Delhi-Umbala Kalka Railway

Companv. 2016. )
Payment for —— acquired for the Chandil-Barkakhana Railway in the:
Chota Naypur Division. 1735.
Sale of certain Government —— to Nawab Ahmed Nawaz Khan of
Dehra Is:nail Khan. 1828,
Sale of — in New Delhi. 1516. .
Sale of plots of --— round about Mombasa light-house. 187-88.

LAND ACQUISITION (AMENDMENT) BILL—
See under “Bill(s)’—

LAND MORTGAGE BANKS--
Question re ——. 2248.

LAND REVENUE--
Question re population, —— etc., of the Mardan Sub-division of the:
Peshawar District and the Kohat District. 2400-01.

LAND REVENUE LEGISLATION—
Question r¢ —  in the Provinces. 382-94.

LATRINES-- .
Question re— P
—— in intermediate ¢lass compartments on the North Western Railway.
949,
Leaky —- in intermediate class compartments. 949.
Provision of » waiting shed and —— for third class passengers at
Monghyr 1830.

-

-

LAVATORIES- -
Question re— .
Constructjck of —— to suit Indians in the higher class railway carriages.
518,
Provision of —— in third class carriages on the.metre gauge Cochin
State Railway. 351

LAWALUN(I— -
Question r crening of post offices at ——, Bharkatta and other important
places in the Hazaribagh District. 1810-11.
L]
LAWS—
Question 7z powers of the Indian Legislature to enact —— for the reser-
vation of the coastal trade of India to Indian vessels 1192-93.
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LEAGUE OF NATIONS—
Question re—
Contributions of India, Great Britain, Australia, Carada and South

Africa to the —. 942-43.
Establishment in India of an Information Office of the —. 945,

Number of Indians employed in the Secretariat of the —— and the

International Labour Office. 043-45.
Selection of eaperts for the economic conference to be held under

the auspices of the —. 711-12.

LEAVE— .
Question i—

Grant of vassage facilities to the Indian Members of the Indian Medi-
cal Service proceeding to the United Kingdom on study —. 2791.

Grant of privilege —— to Deputy Assistant Controllars, accountants
and clerks of the Military Accounts Dept. 1514.

Pay, pension, ——, etc., of lower grade postal staff. 2518,

Racial discrimination in —— and allowances in the Bombay, Baroda
and Central India Railway. 300-01.

Refusal of privilege -—- to accountants and clerks in the Military

Acconnts Dept. 1514,

LEAVE RESERVES—

Question r¢—
‘Employuient of —— in the Registration and Parcel Departments of
the Calcuttn GGeneral Post Office. 2408.

Incrense of —— for the Post Office and the Railway Mail Service.
2409,

—— for postinen. 1821. .

Percentage of — — provided for postal clerks wnd for postmen and

lower grade staff. 2517-18.

LEAVE RESERVE CLERKS—

Question re—
Number of clerks and —— whose services were dispensed with by
Lieut.-C'olonal W, A, Smith, Superintendent of Post Offic##, Nilgiri
e Diviaion. 727.
Retention of
Nilgiri Division, 727-28.
Transfer of Inspectors, postmasters, clerks ande—— from the Nilgiri

Divismon. 723-24.

in his office. by the Superintendent of Pqst Offices,

LEAVE RULES-—
Question 7e—
—-— for T'uropeans, Anglo-Indians and Indians in the subordinate ser-

vice of the East Indian Railway. 1905.
—— for Indior.s om the Great Indian Peninsula Railway. 2049.
—— of the Great Indian Peninsula Railway. 1508. _
Revision of tho — of inferior servants employed undcr the Central

Giovernment. 1654,
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LEE COMMISHION—
Question rr—

Annual radditicmn] expenditure to be incurred for services in Burma as
a result of the recommendations of the ——. 2457.

Expenditure irncurred in giving effect to the recommendations of the

1C43.
Recommendation of the —— regarding promotion of men in the Pro-
vincial Services to the Indian Civil Bervice. 2901.
Recommendations of the —— regarding the Indian Medlca.l Bervice.

2451,

LEE CONCFESSIONS—-
Question 7»-—

Existing incumnbents of Asiatic domicile ent:tled to —— in the South
Indiaa hmilway 288,

Inclusion of Indians among Asiatic domiciles entitled to the —. 286-
87.

Omission to extend the —— to superior Indian officers of the South
Indian Railway. 298,

Refusal of —— to Indians at present in the South Tnd:m Railway.
286.

LEGATION—
Question rc— ,
Cost of ---— at Kabul. 216. -
Details of staff of the — in Kabul. 217.

LEGGE, Mz. R—
Question re—

Grant of overtime allowance to —— for work in connection with the
disposal of the inward foreign letter mail. 2413.

Inclusion of the name of —- as head of the Mail Department in the
memorsndum of distribution of work in the Calcutta General Post
Office. 2412,
Retention of the services of —— as Traffic Supervisor, Caleutta General
Post Office, after the abolition of the motor fleet. 2411.
LEGISLErioN-- £
Question r¢—

Introduction of -—— for the prompt payment of wages. 711.
Introducticn of —— regarding the machinery for settling labour
disputes. 710-11.

LEGISLATIVE ASSEMBLY—

Address of His Excellency the Viceroy to Members of the —. 43-48.

Congratulations to Mr. V. J. Patel on his election as President of the —.
10-13.

Message from His Excellency the Viceroy nppmntmg Mr. M. Ruthna-
swamy to be Cheirman of the —. 1.

Message from His Excellency the Vwerov approving of the election by
the — of Mr. V. J. Patel as President of the said Assembly. 10.
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LEGISLATIVE ABSEMBLY—contd.

Question re— .
Admission of Mv. Satyendra Chandra Mitra to the —— 248,
Attendance of Messrs. S. C. Mitra and 8. C. Bose at the —— and Bengal

Council, respectively. 356. -
Changes in Lhe rules of the —— and Provincial Legislatures. 394.97. °
Comimittee appointed in 1022-24, copies of the Reports of which were

supplied to Government but not placed in the Library of the—.
2919. :

L ]
‘Conflicting opinions as regards electoral rules of the - -—. 297-98,
Eligibilitv of irms paying income-tax to vote at —— clections. 204
Envelopes for use of Members of the ——. 1388-87,
Expeditious distribution of the debates of the —— to purchasers.
348.
Inaccuracies in the electoral roll of the Ajmer-Merwara constituency
of the — 2103-04.
Inferior quality of stationery supplied to Members of the —. 1387,
Tssue of an abridged index to the proceedings of the —— for the years
1921-26. 2461.
Mussalman representative of the Delhi Province in the ——. 1305.
Nomination of a lady member to the —-. 735-36.

Order in which Demands for Grants should be brought before the —
and che ventilation of grievances in voting the Demaunds. 2523.
Participation of 36 clerks of the Postal Dept., Rawalpindi in the elec-

, tion campaign of a particular candidate for the —. 2245-47

Permission to Mr. Satyendra Chandra Mitra to attend meetings of
the —— 233

Representation of the —— on the Indian Central Cotiun Committee.
810.

Resulta of last elections to the —. 189, .

Revision of the electoral roll for the Madras Landholders’ constituency
of the ——. 2182-83.

Rules and orders relating to the preparation of the lists of voters for
the —— 152

Separate cstablishment for the ——. 2333-34, 2439.

Separate staff for the —. 2446

Status and procedure of Members of the — in Durbars. 296.

Tonga stend in Parliament Street near the entrance to the —--. 2161

Use of corridois of the —— by the public. 712

Women voters for the —. 191-82.

LEQISLATIVE EODIES—
Budget Demand for “—". 2316.

LEGISLATIVE COUNCIL(8)—

Question re— o |

Flected Turopean majority in the —— of Kenya. 611.

Indian representation on the Fiji ——. 378-79. .

Muhammadan population of the Madras Presidency and Malabar and’
Qouth Xanara, and the number of seats allotted to Muhammadans.
in the Madras —. 707.

Number of Furopeaa and Indian Members of the — in Fiji. 874,

Strength of various communities in provincial —. 22C.



174 INDEX TO LBGISLATIVE ASSEMBLY DEBATES,

LEGISLATIVE DEPARTMENT—
Budget Demand for ‘‘—". 2316

LEGISLATURE--
Question ye—
Extension of the Library of the Indian ——. 2523,
Bubstitution of a suitable term to describe the GGeneral Constituencies
Of the —— 17”(

Translation cf Acts of the Supreme —— into the principal vernaculars.
151-52, 1520, .
LEVEL—

Question r¢ lowness of the dome and —— of the Council House. 363.

*

LEVEL CROSSING—

Question »¢ fatnl aceidents at the —— near Jamalpur, East Indian Rail-
way. 1829-30. '
LIBRARY—

Question 16—

Committees appointed in 1922-24, copies of the Reports of which were
supplied to Government but not placed in the —— of the Legislative
Agsembly 2910

Extension of the — of the Indian Legislature. 2523

LICENCE(S)-- .
Question r¢—
Abolition of the system of police —— for Hindu funeral processione in
Delhi  2u14.
Grant of a —— to the Indian Radio Telegraph Company Limited.
16562-53.

Grant of —— to vendors on railway platforms. 24929,

LICENCE FEES—
Question re reduction ol the —— of porters employed av Howrah. 1487,

LIFE ASSURANCE SCHEME—
Question re extension of the Post Office —— to persons paid from Local

Funds. 18698-1600.

LIFE IN RAISINA—
Question re article in the Hindustan Times, dated the 7th February,

1027, entitled ——. 2785-66.
LIGHTS— . ®
Question 1 provision of -—— in the compound leading to the third class

waiting shed 1t Hissar railway station. 603-04.

, LIGHT-HOUSE—
Question 7« sale of plots of land round about Momhassa -——. 187-88.

LIGHTING—

Question re monthly cost of —— the Becretariat and Council House
Buildings in New Delhi. 2513-14,
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LINDSAY, 8ir DARCY—

Budget Demand for “Army Department”. 2300,
Currency Bill—

Motion to pass us amended. 2540.

Election of —— to. the Panel for the Central Advisory Council for
"Railways. 546,

Elegtion of ---- to the Panel of the Standing Committee nn Emigration.
413, .

Election of — to the Standing Finance Committee. 17, 2679.

Indian Finance Bill—

Motion to pass as amended. 2687, 2701.

Motion for Adjournment to discuss the strike at Kharagpur on the
Bengal Nagpur Railway. 1015, 1025.

Motion to reduce the Budget Demand for ‘“ Army Department "’ (Genperal
policy and expenditure). 2269-71.

Motion to reduce the Budget Demand for ‘‘ Indian Postal and Tele-
graph Department ”’ (Low salaries of postal clerks, peons and sub-
ordinate services and inadequate pensions to retired subordinates).
2054-56, 2057, 2085, 2070-71.

Motion to reduce the Budget Demand for “ Railway Board ’ (Railway
communication between Gauhati and Shillong). 1343-44, 1345, 1346.
Motion to reduce the Budget Demand for ‘“ Working Expenses: Admi-
nistration ”’ (Railways) (Reduction of third class fares). 1423, 1424-25.

Qath of Office. b509.

Question re— _

Extension of the Library of the Indian Legislature. 2523.

Issue of an abridged index to the proceedings of the Legislative
Assembly for the years 1921-26. 2481,

Prevention of the sale of tea below a prescribed standard of quality.
2780.

Sale of surplus tea waste in India. 2780-81.

LIQUORS— )
Question re regulation of the importation of foreign ——. 1521
LISTED POSTS— - . ) . )
Question re — in the Provincial cadre of the Indian Civil Service.
2901-03.

LITTLEHAILES, Mzs. R.—
QOath of Office. 5.

LOAN{(S)—
estion re— .
Ql:&dva.nce of house building —— to railway employees. °2907.
Realization of the —— advanced to the Army Canteen Boa.r‘d by the
Imperial Bank of India. 1041-42.
LOANS AND ADVANCES BEARING INTEREST—
Budget Demand for “— 7. 232

LOANS FUND—
Question re Provincial L. 948
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LOCAL ADVISORY COMMITTEES—
Question re—
—— on the Bengal Nagpur Railway. 1576.
Number of Oriyas appointed to the —— on the Bengal Nagpur Railway.
1676-77.

LOCAL ALLOWANCES— |
Question re grant of —— to postal employees in Assam. 2913

LOCAL FUNDS— .
Question re extension of the Post Office life assurance scheme to persons
paid from —. 1899-1900.

LOCAL GOVERNMENTS—
Question re—
Declaration of the day of the Assembly elections as a public holiday
by —. 152
Grant to ——. 8886, )
Maintenance of separate Capital and Revenue Accounts for branch
lines built on the guarantee of ——. 2918.

LOCOMOTIVES—
Question re—
Mapufacture of wagons and —— in the workshop of the Bombay,
Baroda and Central India Railway at Ajmer. 1480-81.

Purchase of —. 1489,

Scrapping of —— and wagons in use on Railways. 795.

Total authorised stock of —— on the Btate Railways. 1506.
Transfer of —— from the North Western Railway to other State-

worked Railways. 2012-13.

LOCOMOTIVE BOILERS—
Question re—
Remarks of the Raven Committee regarding —— and rolling stock.

795,
Renewal of —. 1044,

LOCOMOTIVE SERVICE—

Question re—
Tndians in the trafic or —— drawing salaries of more than Rs. 1,000
a month. 790.
Number of Indians in the Traffic or the —— drawing mqre than

Re. 1,000. 1381

LONDON— * °

Question re— . o
Indianisation of the office of the High Commissioner for India in
. — 1002-03. ) - .
New buildings for the office .of the High Commissioner for India in
-_—  2771-73.
Reduction of the expenditure of the Indian Stores Department, —.

1901-02.
Reduction of the purchases for railways tnade by the Director General
of Stores in ——. 795-86.

-



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 171

LOBS(ES)— - .
Question r¢—
Amounts utilised for reimbursements for — from the Guarantee Fund,
East Indian Railway. 2433.
Estimated — on account of the redaction of railway fares. 1489.

—— incurred on the Western Hostel, New Delhi, 2774.

—— on the working of strategic railways. 2760,

—— on the working of the Assam Bengal Railway. 2759-60.

Procedure followed by the East Indian Railway in reimbursing itself
for —— caused by the staff. 2433-34.

LOWER DIVISION MEN—
Question re time-scale of pay of — in Accounts Offices. 2866.

LUCEKNOW—
Question re—

New railway station at —. 166-67.

Number of clerical staff and Inspectors transferred from — to Cal-
cutta from the different head offices of the East Indian Railway.
2050.

Removal of the railway offices from —— to Calcutta. 166.

Transfer of certain offices of the East Indian Rasilway from — to
Calcutta. 2051-52.

LUGGAGE—
Question re assistance afforded by the Bengal Nagpur Railway to illiterate
third class passengers regarding their —. 73%.

LUGGAGE CONCESSIONS—
Question r¢ — on third class tickets. 384,

LUGGAGE PORTERS—

Question re—
Abolition of the system of free labour rendered hy — at Howu.h.

1487-88.
Grievances of — at Howrah. 1486-87.
LUXAR—
Question re construction of a railway between Hapur, Mowana and —.
2519-20.

MACPHAIL, Tue Revp. Dr. E. M.—
Currency Bill—
Motion to consider. 1788-84, 1705, 1796, 1709, 1803.
Consideration of clause 4. 1843.
Motion to pass, as amended. 2548,
Gleneral discussion of the General Budget. 1505, 1690.
General discussion of the Railway Budget. 1173
Indian Finance Bill—
Motion to consider the amendment made by the Council of Btate:.

2927-20, 2032.
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MACPHAIL, Tre Revp. Dr. E. M.—contd. -

Motion to reduce the Budget Demand for ‘‘ Customs” (Invidious dis-
tinctions between provinces in the scales of pay of clerks). 1991-92.

Motion to reduce the Budget Demand for “‘Executive Council” (Attitude
‘of the Government in regard to the constitutional issue), 1959.

Motion to reduce the Budget Demand for ‘‘ Railway Board "’ (Grievances
of subordinate railway employees). 1287, 1290-91, 1292, 1207, 1288, 1316.

Nomination of — to the Panel of Chairmen. 171.

Dath of Office. 2.

‘Question (Supplementary) re recruitment of clerks in the office of the
Accountant-General, Central Revenues. 2783,

MACQUIRE, Mz.—

Question re re-appointment of —— and Mr. Mathews, insolvents, by the
Eastern Bengal Railway. 1507.
MADRAS—

Question re—
Amount of conveyance allowance paid to inspectors of Post Offices in
——, Bombay and Calcutta. 2849-50.
Critical condition of agriculturists in certain parts of the Central

Provinces, and —. 712-14.
Inadequacy of scales of pay of postal clerks and postmen in —.
280-91.

Judgments of the High Courts at Calcutta, Allahabad and —— regard-
ing Brahmani bulls, 2241.

Minimum pay of postal clerks in —. 207.

Provident Fund system in place of pensions in —. 281

Provision of electric fans in the Railway Mail Service office in —,
etc. 2848.

Provision of intermediate class compartments and dining saloons on
trains running between —— and Mangalore. 707.

Removal of the Flower Bazar Post Office in —— to a more suitable

building. 2850.
Representation of Muslims in the Civil Services in ——. 2424
Transfer of the office of the SBenior Government Inspector of Railways
from —— to Ootacamund. 1390.

MADRAS CIRCLE—
Question re—
Pay of postal clerks in the ——, etc. 2518. ,
Reversion of postal inspectors and head clerks to Buperintendents
to the general line of the clerical time scale in the —. 724,

MADRAS CIRCLE POSTAL UNION— .
Question re article under the caption * Savings Bank Department” in
the September issue of the general letter of the ——. 2853,

MADRAS CITY—
Question re—
Number of town sub-offices in — which justify selection grade
appointments. 2853.
Provision of electric fans in the post oﬂices in -——. 2854,
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MADRAS GENERAL POST OFFICE—
Question re—
Inadequacy of the number of selection grade appointments in the —
group. 2853-b4. ,
Increase of the establishment of the Correspondence Department of
the —. 2850-51.
Number of clerks employed in each Department of the Calcutta, —,
etc. 2833.
Number of Selection grade appointments in the Correspondence De-
partment of the ——. 2851,
Sanction of additional staff for the Savings Bank Department of the
—. 28562 L
MADRAS LANDHOLDERS' CONSTITUENCY—
Question re revision of the electoral roll for the —— of the Legislative
Assembly. 2182-83.

MADRAS LEGISLATIVE COUNCIL—
Question r¢ Muhammadan population of the Madras Presidency and
Malabar and South Kanara, and the number of seats allotted to

Muhammadans in the —. 707.

MADRAS PRESIDENCY—

Question re—
Amalgamation of Coorg with the —— and South Kanara with the

Bombay Presidency. £80. _
Grant of house rent allowances to postal employees in the —. 2516-

17.
Grant of house rent allowances to the mail guards and other inferior

servants of the Railway Mail Service in the —. 889.
Muhammadan population of the —— and Malabar and South Kanara,
and the number of seats allotted to Muhammadans in the Madras

Legislative Council. 707.

MADRAS AND SOUTHERN MAHRATTA RAILWAY—
See under “ Railway(s)”.

MADRAS SALT (AMENDMENT) BILL—
See under * Bill(s)".

MADURA— )
Question re extra house-rent for postal employees in —, etc. 297,

MAGISTRATE(S)—
Question re transfer of the power of trying cases under the Cantonment

Act to — unconnected with Cantonment Boards. 2590.

MAGURA— )
Question r¢ construction o

2183-84,
MAHAPATRA, KHETRA MOHANT— o
Question re decision of tlee Privy Council in
v, —. 1488. .2

f a railway from Rajbari to Jessore via —.

the case of Ganesh Lal
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MAHARAJA OF BENARES—
Question re speech of the —— regarding the Reforms. 509-10.

MAHARAJA OF BURDWAN—
Question re speeches delivered by the — in England. 1037-38.

MAHARASTHA BRAHMIN(S)—

Question r¢ —— in the Army. 191.
MAHERS—

Question r¢ provision for ——, Ramoshis and Mangs in the Army. 191.
MAIL(S)—

Question r¢—
Allowance to postmen for additional work in connection with the

foreign ——. 1820,

Contract with Messrs. Garage and Company, Madras, for the convey-
ance of — in Calcutta. 2410.

Disposal of the Foreign Parcel — 'in the Caleutta General Post
Office. 2407.

Grant of overtime allowance for werk in connection with the disposal
of the inward foreign parcel — in the Calcutta General Post
Office. 2408,

Grant of overtime allowance to Mr. R. H. Legge for work in con-
nection with the disposal of the inward foreign letter ——. 2413
Procedure followed in the Bombay General Post Office in connection

with the disposal of the inward foreign parcel ——. 2408,
Bavings effected by fhe Contract system of conveyance of — in
Calcutta. 2410

MAIL BAGS—
Question 7¢ accommodation for —— at Bankurs railway station. 2416,

MAIL DEPARTMENT--

Question re inclusion of the name of Mr. R. H. Legge as head of the
—— in the memorandum of distribution of work in the Calcutta

General Post Office. 2412.

MAIL RATES—
Question re —— by air liner. 342

MATL ROUTE8—

Question re—
Circuitous —— in the Sylhet District. 1680.

Difference between air and P. a.nd.O —_— 341,

MAIL STEAMERS—
Question 7 late arrivals of the English —— at Bombay. 702-04.

MAIL TRAIN(8)—
Question r¢ prohibition of Indian guarde and drivers from rugning ——.
294,
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MALABAR—

Question re—

Expenditure in connection with the —— rebellion. 192,

Muhammadan population of the Madras Presidency and —+- and
South Kanars, and the number of seats allotted to Muhammadans
in the Madras Logulatlve Council. 1707.

Purchase at cheaper rates in —— of timber of the quality supplied
by Canada and Australia. 1391,

Results of the failure of the South Indian Railway to place orders for
sleepers in —, 1391.

MALAVIYA, Paxpir MADAN MOHAN— .
Budget Demand for “ Army Department . 2307-10, 2313.
Currency Bill— '
Motion to consider. 1762-81, 1790.
Conesideration of clause 4. 2136-38, 2130.
Consideration of clause 2. 2358-71.
Motion to pass, as amended. 2548, 2560-53.
Demand for Supplementary Grant in respect of “Avm.t.ton 1867-
1570.
General Discussion of the General Budget. 1695-1700.
Gold Standard and Reserve Bank of India Bill—
Motion to circulate. 90-86.
Indian Finance Bill—
Motion to pass, as amended. 2720-33, 2734-2735.
Motion for Adjournment re attendance of Mr. Batyendra Chandra Mitra
at meetings of the Legislative Assembly. 33-37.
Motion for Adjournment re despatch of Indian troops to China. 52 53,
Motion for Adjournment to discuss the strike at Kharagpur on the Bengal
Nagpur Railway. 1028-30.
Motion to reduce the Budget Demand for * Army Department ** (General
policy and expenditure). 2225.
Motion to reduce the Budget Demand for ‘‘ Executive Council ”’ (Atti-
tude of the Government in regard to the constitutional issue). 1965.
Oath of Office. 3.
Resolution re release of the Bengal detenus. 494-99,.506.
Steel Industry (Protection) Bill—
Motion to refer to Select Committee. 121-24.
Motion to consider. 900, BO01.
Congideration of clause 2. 1070-82.

MALAY STATES—

Question r¢ annual reports of the agents in Ceylon and the, —— regarding
the moral and material progress of Indian emigrants. 1038-39.
MALPE—

Question re construction of line between Mangalore and — to
Mormugoa. 193.

MALPRACTICES—
Question r¢ —— during the recent elections. 185.

MANAURI—
Question re disposal of castor cake and cake dust at — station on the

East Indian Railway. 1480.
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MANAURI WORKSHOP—

Question 7¢ castor cake and cake dust sold yearly at the —— on the
East Indian Railway. 1480.
MANDLA— )

Question re construction of a metre gauge railway between Bilaspur and
—— in the Central Provinces. 528-29, 530.

MANGALORE—

Question re—
Construction of line between — and Malpe to Mormugoa. 183,
Provision of intermediate class compartments and dining saloons on
trains running between Madras and —. 707,

MANGALORE HASAN RAILWAY—
See under ““ Railway(s)”.

MANGS—
Question re provision for Mahars, Ramoshis and — in the Army. 191,

MANPUR PARGANA—

Question re—

Abolition of the office of the Sadar Kanungo in ——, 2040.
Action taken against officials in connection with lands transferred to
them from Bhil cultivators in the —. 2040,
Apnual income and expenditure of the — in the Central India Agency.
2040.
Appointment of & tahsildar in ——. 2040.
MANSERA—

Question re extension of the Texila-Havelian Branch of the North-
Western Railway in the direction of Abbottabad, —, etc. 2181,

MANRIARI—
Question re— °
Conversion of the Branch post office at —- into a season sub-post
office. 348, _ .
Distance of the sub-post office at Bagisar from the —— and Milam
post offices. 347-3486. .
Savings Bank Department of the Post Office at —. 348.
MANURE—" ' | _
Question re use of a part of the old Kachery mosque in Peshawar Can-
tonment for the dumping of —. 2887,
MAP RACKS— '
Question re orders for — for the Map Record and Issue office of the

Survey of India. 2038-39,

MAP RECORD AND ISSUE OFFICE— _
Question re orders for map facks for the —— of the Survey of India.
2028-39.
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MARDAN—

Question re conversion of the sub-division of —into a separate district.
2401-02.

MARDAN SUB-DIVISION—
Question re—

Creation of separate Divisional and Sessions Courts in Hazara and the
—— of the Peshawar District. 2833.

Population, land revenue, etc., of the — of the Peshawar District.
and the Kohat District. 2400-01.

MARI LUKKI AND TANK RAILWAY— .
See under ‘* Railway(s)”.
MARINE SUBSIDIES—

Question re credit given to the Post Office under (1) share of —— and:
(2) free services rendered to Indian States. 1834,

MARINE WIRELESS OPERATORS—
Question re—

Provision by the Royal Indian Marine of facilities for gaining the

g

necessary ses experience to persons qualified as ——. 1825.
Provision of facilities in India for training ——, 1824-25.
MARRIAGE(S)~—

Question re number of —— registered under Act XXX of 1923, 2422,
MATCH INDUSTRY—

Question re grant of protection to the — in India. 2178
MATHEWS, Mzr.—
Question re reappointment of — and Mr. Macquire, insolvents, by the

Eastern Bengal Railway. 1507.

MATRONS—
Question re discharge of — of military family hospitals. 2779,

MEAT TRADE—

Question re prohibition of the slaughter of cattle for the Burma —,
$790. '

MECHANICAL ENGINEER-IN-CHIEF FOR RAILWA¥S—
Question re appointment of a —. 1510.

MECHANICAL ENGINEERING DEPARTMENT— .
Question rc¢ Indianisation of the Superior Revenue Establishment of the
Transportation (Power) and —. 343-344.
MEDAL(S)— .

Question re grant of the Royal Humane Society’s — to Tindal Ebrahim,
300. .



184 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

MEDICAL CERTIFICATE(S)—
Question re—
—— .of employees of the*Calcutta Postal Audit Office, Calcutta Tele-
graph (Ingineering) Office and Calcutta Telegraph Check Office.
2867,
—— of employees in the Eastern Bengal Rm]wa.y 1508,

MEDICAL COLLEGE, LAHORE—
Question re names of candidates sent to the Central Drawing College,
Lahore and ——, for training. 2180, 2181.

MEDICAL EDUCATION—
Question r¢ expenditure on the visit of Sir Norman Walker to India in
connection with ——. 2044-45.

MEDICAL OFFICERS—
Question re¢ claims of Muslims to appointments as—— of the State Rail-
ways. 1745-46.

MEDICAL PRACTITIONER(S)—
Question re grant of a certificate to Dr. Ram Kishan, private — of
Pattoki, for services rendered by him to injured passengers during the
collision at Harpa. 882

MEDICAL RESEARCH INSTITUTE—

Question ro —. 2773,

MEDICAL SERVICES—
Budget Demand for “—'", 2320.
Demand for Supplementary Grant in respect of ‘“—'. 632
‘Question r¢ delay in the formation of Provincial —. 2911.

MEERUT CITY—
Question re underground bridge for traffic at the railway crossing nea.r

— gtation. 1040.

MEERUT DIVISION— .
Question r¢ amalgamation of the —— with the Delhi Province. 1828-27.

MEHTA, Mer. JAMNADAS M.—
Appointment of —— as a member of the Committee on Public Petitions.

1579, . ®

Currency Bill—
Motion to consider. 1789, 1813.
Consideration of clause 4. 1838-49, 2110, 2118-17, 2118,

- Motion to pass —. 2504-11.

Motion to pans, as amended.  2523-31, 2545, 2B48.

Demand for an Excess Grant in respect of ‘‘education’. 621.

Demand for an Excess Grant in respect of “Ind:an Postu and Telegraph
Department’’. 617.

Demand for Bupplementary Grant in relpect of ‘‘Rtationery and Print.
ing’. 633
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MEHTA, Mr. JAMNADAS M.—contd. -

Election of —— to the Standing Finance Committee for Railways. B55.
General discussion of the General Budget. 1503, 1602-07.
General discussion of the Railway Budget. 1168-73, 1188.
Gold Standard and Reserve Bank of India Bill—
Motion to circulate. 78-80.
Motion to refer to Joint Committee. 2738-39.

Indian Finance Bill—
Consideration of Schedule I. 2826.
Motion to consider the amendment made by the Council of State. 2923,

2038,
Motion to agree to the amendment made by the Council of State.
2052-53, 2054.

Indian Income Tax (Amendment) Bill—

Motion to circulate. 1798-80. .

Motion for adjournment re postponement of the consideration of the
Indian Currency Bill. 599-600.

Motion to reduce the Budget Demand for ‘‘Customs’ (Smuggling of
saccharine). 2002-2003.

Motion to reduce the Budget Demand for ‘‘Railway Board’ (Appoint-
ment of Indians as Members of the Railway Board and rapid Indianisa-
tion of the Railway Services). 1229, 1230.

Oath of Office. 2.

Question re—

Accommodation of the Army Headquarters Offices in New Delhi. 2161-
62. ’

Allegation against certain officials of the Bombay, Baroda and Central
India Railway. 609,

Annual increments of Superintendents of Post Offices. 528.

Annual rent of houses in Baroda Cantonment. 2442-43.

Appointment of qualified second division candidates to the first division
in the Government of India Secretariat. 2440-41.

Chief Storekeepers or Purchasing Officers of State Railways. 1043.

Clearing House Scheme for State Railways. 2049

Committee to inquire into conditions of embarkation at ports. 300.

Creation of a selection grade for Superintendents of Post Offices. 528.

Duty allowance of Personal Assistants to Postmasters General. 527-
28,

ﬁmployment of ships engaged on the coasting trade of wireless opera-
tors. 1824.

Employment of the Tax Collector in the office of the Executive Officer,
Baroda Cantonment, to prepare an assessment list in the terms of
section 72 of Act IT of 1924, 2442.

Establishment rolls of the staff of the different Departments of the
Government of India. 2775. e

Exemption of grain from octroi duty in Baroda Cantonment. 2443-44,

Expenditure on Post Office premises in Bombay. 358-362.

Functions of the Assessment Committee appointed by the Cantonment
Authority under section 88 (3) of Act II of 1924. 2443.

Grant of the Royal Humane Society’s medal to Tindal Ebrahim. 300.

Leave rules for Indians on the Great Indian Peninsula Railway.‘ems.
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MEHTA, Mr. JAMNADAS, M.—concld.
Question re—contd,

Opinions on the Gold Btandard and Reserve Bank of India Bill. 738-
39.

Pay of a Personal Assistant to a Postmaster General promoted to the
rank of a Deputy Postmaster General. 1739.

Pay of Superintendents of Post Offices. 1739.

Principles for valuation and assessment in the Baroda Cantonment.
2442,

Proportion of the appointments of Deputy Postmasters General and
Personal Assistants to Postmasters General to Postal Divisions in
the different Postal Circles. 528-27.

Provision by the Royal Indian Marine of facilities for gaining the
necessary sea experience to persons qualified as marine wireless
operators. 1825.

Provision of facilities in India for training marine wireless operators.
1824-25.

Qualifications for Pilots, Harbour Masters, Assistant Harbour Mgaters,
etc. 2439-40.

Recruitment by the Finance Department of two second division men
in the firat division. 2441-42.

Renewal of locomotive boilers. 1044.

Retrenchment of expenditure in the Baroda Cantonment. 2443.

Question (Supplementary) re—

Anglo-Indians in the second division of the Govt. of India Secretariat.
1368.

Expenditure on the South African Deputation to India and the Indian
Delegation to SBouth Africa. 158.

Inadequate pay of the lowest staff on the Bengal Nagpur and South
Indian Railways. 386,

Rent of quarters provided for railway servants. 714, 715,

Resolution re—

Amalgamation of the Oriya-speaking tracts, 663,

Improvement and expansion of banking facilities. 683.

Treatment of the Santhal Parganas as a backward tract. 633, 666.

Steel Industry (Protection) Bill—

Motion to re-commit to Select Committee. 748-538, 772, 774, 776, 176,
778, 779, 780, T8I, :

Motion to consider. 880, 891, 804, 896, 002, 904, 9085.

Consideration of clause 2. 996, 1059-1087, 1088, 1089, 1070, 10T2.

Consideration of the title and Preamble. 1100.

MEMBERB OF THE LF‘GISLATIVE ABSEMBLY—
Question re+ ¢

Envelopes for use of —— 1386-87.
Inferior quality of stationery supplied to —. 1387.
MEMORIAL(S)-~
—

Question re—

— of Mr, 8. H. Counsell, late Deputy Magistrate of Bengal. 2320-30,

—— to His Excellency the Viceroy from Mr. Satyendra Chandra Mitra,
a political detenu. 2358-58,

Method of dealing with appeals, pet.mons and —— addressed to the
Governor General in Council, 1824,
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MENIALS—
Question re classification of telegraph peons as —. 1123.

MERCHANT SHIP(S)—
Statement laid on the table regarding the Agreement between the United'
Kingdom and Estonia re tonnage measurement of ——, together with,
Notes exchanged, which affects India. 55.

MESBAGE(8)—

—— from His Excellency the Governor General regarding dates for
the presentation and discussion of the Railway Budget. 531-32.

—— from His Excellency the Governor General, regarding dates for the
presentation of the General Budget to the Council of State and the
Legislative Assembly and for the subsequent stages in respect thereof
in the two Chambers. 978,

—— from H. E. the Viceroy appointing Mr. M. Ruthnaswamy to be Chair-
man of the Legislative Assembly. 1.

~—— from H. E. the Viceroy approving of the election by the Legislative:
Asgsembly of Mr. V. J. Patel as President of the said Assembly. 10.

—— from H. E. the Viceroy disallowing the motion of Mr. S. Srinivasa
Iyengar to move the adjournment of the House to discuss the question:
of the despatch of Indian troops to China. -76.

—— from H. E. the Viceroy signifving his approval of the election of
Maulvi Muhammad Yakub as Deputy President of the Legislative
Assembly. 441,

—— from the Council of State intimating that that Chamber had agreed
with certain amendments to the Indian Limitation (Amendment)—
(Amendment of Article 182 of Schedule I) Bill and requesting the
concurrence of the Legislative Assembly in the amendments. 2052-53.

—— from the Council of State intimating that that Chamber had agreed
without any amendment to the Currency Bill. 2840.

—— from the Council of State intimating that that Chamber had agreed
without any amendments to the Steel Industry (Protection) Bill.
1678.

—— from the Council of State intimating that that Chamber had passed
the Indian Finance Bill with an amendment to clause 2. 2920,

—— from the Council of Btate intimating that that Chamber had passed
without any amendments the Indian Limitation (Amendment) Bill and
the Indian Registration (Amendment) Bill. 745.

—— from the Council of State intimating that the Societies Registration
(Amendment) Bill was passed by that Chamberewith certain amend-
ments. 1225,

—— from the Council of BState intimating the concurrence of that
Chamber in the motion for the reference of the (Gold Standard and’
Reserve Bank of India Bill to a Joint Committee, 2841,

—— from the Council of State intimating the concurrence of “that
Chamber in the motion for the reference of the Imperial Bank of India
(Amendment) %111 to a Joint Committee. 2841.

—— from the Coundil of State recommending to the Legislative Assembly
that the Indian Lighthouse will be referred to a Joint Committee. 840-

41, -



188 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

MESSAGE ROOM—
Question re distinctions between the Registration and Requisition
Clerks of the —. 1048-1050.

METEOROLOGICAL DEPARTMENT—
Question re—
Employment of Sikhs in the —. 528,
Muslim Officers in the —. 8172

METEOROLOGY—
Budget Demand for “—"'. 2318.

MILAM—
Question re—
Distance of the sub-post office at Bagisar from the Mansiari and —
post offices. 347-348. .
Season Post Office at —. 169-70.

MILAP SINGH, SARDAR—
Question re—
Cancellation of the externment order against —. 1738.

‘Externment Order against — a newspaper agent of Peshawar City.
1735-36. _

‘Preventive order under the North-West Frontier Province Becurity
Reguilation, 1922, against ——, newspaper vendor of Peshawar City.
1193,

Refusal to grant a passport to —— a newspaper agent of Peshawar

City to proceed to Chitral. 1735.

MILEAGE—
Question re¢ total — of the East Indian Railway, etc. 2049-50.

MILITARY ACCOUNTS, CONTROLLER OF—
Question re employment of Muslims in the office of the —, Peshawar
distriet. 2588-89,

MILITARY ACCOUNTS DEPT.—
'Question re—
‘Grant of privilege leave to Deputy Assistant Controllers, Accountants

and Clerks of the —. 1514
‘Grant of the coneession of counting deputat:on sllowance towards
pensionsto the clerks of fhe — invalided in the great war, 1744.

Muslims in the, —~—. 2868-69.
Refusal of privilege leave to accountants and clerks in the —, 1514.
Transfers of clerks and accountants of the —. 1513-14.

'Mg%’{.‘:;ﬁl' ACCOUNTS, FIELD CONTROLLER OF—
tion r¢ withdrawal of the personal allowance of accountants and
-olerks of the office of the —, Poona 1512-13.
MILITARY ACCOUNTS OFFICES—
Question ‘re withdrawal or stoppage of mcrementl of clerks and accoun-
tants in —. '1513.
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MILITARY AVIATION—

See under ‘‘Aviation’’.

MILITARY CLERK(S)—
Question r¢ technical — in Army Headquarters. 2518.

MILITARY ENGINEERING SERVICE—
Question re increase of the percentage of Muslims in ministerial service
in the offices of the Executive Officers and of the —— North-West
Frontier Province. 25981. B

MILITARY ESTATES OFFICER, PESHAWAR—
Question re attempt of Colonel J. Moran, —, to take possession of a
piece of land attached to the Abu Turab shrine. 2590-91.

-

MILITARY FAMILY HOSPITALS—
Question re discharge of matrons of —-. 2779.

MILITARY OFFICER(S)—
Question re—
Appointment of —— as High Court Judges. 2592.
Grant of a site for an Islamia High School in the Cantonment of
Peshawar for the children of retired —. 2586-87.
Residential quarters for —— at Quetta. 2041.

MILITARY OPERATION(S)—
Question r¢ charges of the employment of a contingent by the Govern-
ment of India in the — in China. 278

MILITARY STATION(S)—
Question re establishment of Indian family hospitals in —— containing
Indian troops. 2810-11.

MILITARY STORES—

Question re—
Economies effected in the purchase of —— by the Director of Con-

tracts. 1648,
Procedure adopted for the purchase of —. 1660.

MILITARY SUPPLY DEPOTS~
o Question re location of —. 1660,

MILL INDUSTRY—
Question re publication of the Report of the Tarift Board on the —.

1301.

MINERAL OIL(S)—

Question re excess of —— disclosed as a result of verification by.the
Audit Department of the East Indian Railway in 1924. 956-59.

MINERAL RIGHTS—
Question re grant o —— to a South African firm in the North-West

Frontier Province. 1488.
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MINES—
Budget Demand for “—'". 2319.
Question re—
Introduction of the shift system of work in Indian —. 709-10.
Prohibition of the employment of women underground in Indian ——.
708-10.
Shift system in Indian —. 204849,

MINGALADON-—
Question re removal of the arsenal in Rangoon to ——. 2685-86.

MINIMUM WAGE—
See under ‘“Wage(s)''.

MINISTER(S)— |
Question re rule re motion »f no confidence in provineial —. 434-33.

‘MINISTER(S) OF EXCISE—
Question re supply to the Secretary of State of a report of the pro-
ceedings of the Conference of the Provincial —— held at Simla. 2335.

MINISTERIAL ESTABLISHMENT—
Question re—
Grant of house rent allowance and Secretariat rates of pay to the
—— at Army Headquarters. 2515.
Scales of pay of the — of the Govt. of India SBecretariat and attached
offices. 1388.

‘MINISTERIAL OFFICERS~—
Question re—
Classification of administrative and —— of the Postal Dept. 2428-29,

2445-48.
Retention in Govt. service of —— up to the age of 60 years. 730.

MINISTERIAL SERVICE—
Question re increase of the percentage of Muslims in — in the offices
of the Executive Officers and of the Military Engineering Service, North-
West Frontier Province. 2801.

‘MINISTERIAL STAFF—
Question- r¢ revision of the pay of the —— in attached offices of the Govt.
of India. 1745.
MINORITY(IES)—
Quesation re madequate recruitmerit of —— ‘to the Audit and Acopunt
offices. 382-83.

‘MINORITY COMMUNITIES—

Question re—
Claims of — to higher appointments in the Postal Department. 348-
347. '
‘Representation of ——'in Departments under the Govt. of India. 347.

-



INDEX TO LEGISLATIVE ASSHMBLY DBBATES, 191

MINT—

Budget Demand for “—"'. 2322
MISCELLANEOUS—

Budget Demand for “‘—''. 2323,

Demand for Supplementary Grant in respect of ‘‘—''. 838, >
MISCELLANEOUS DEPARTMENTS—

Budget Demand for ‘““—'’. 2322,

MISCELLANEOUS EXPENDITURE—
Demand for Supplementary Grant in respect of ‘‘—'’. 2055,

MISOELLANEOUS OBLIGATIONS—
Budget Demand for ‘‘Interest on —'’, 2315.

MISCELLANEOUS (RAILWAYS)—
Budget Demand for ‘“‘—''. 1451

MISRA, Panpir DWARKA PRASAD—
Indian Finance Bill—
Consideration of Part II of Schedule II. 2638-40, 2660-83.
Oath of Office. 4.
Question re— .
Amalgamation of the Meerut Division with the Delhi Province.
1826-27.

Date of the completion of the Vizagapatam Harbour. 1827.

Prevention by the British Colonial Office of the publication of the
report of the Fiji deputation, 1827,

Progress made on the Raipur-Vizianagram Railway. 1827,

Publication of the report of the Cotton Textile Tariff Board. 1827-
28.

Relation of the proposed Indian Navy to the British Navy, 1827

Reversion of Rai Bahadur A. C. Mukherjee of the Indian Educa-
tional Service in the United Provinces from the junior selection
grade. 1825-26.

Separation of the Oudh and Agrs Provinces in the United Provin-

ces. 1826,
Résolution re amalgamation of the Oriya-speaking tracts. 567-88,
B70.
Steel Industry (Protection) Bill— LI

Motion to pass. .1108-1110.

MITRA, Basu BIVASCHANDRA—
Question re case of ——, a clerk in the office of the Director Generai
of Posts and Telegraphs. 742.

MITRA, Mz, SATYENDRA CHANDRA—

Motion for adjournment re attendance of —— at meetings of the Legis-
lative Assembly: 16, 18-40.

-

\}
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MITRA, Mr. SATYENDRA CHANDRA—contd.

Question re—
Admission of —— to the Assembly. 348,
Attendance of Messrs. — and 8. C. Bose at the Legislative Assembly

and Bengal Council, respectively. 356.

Memorial to His Excellency the Viceroy from —— a political detenu.
2856-58. '

Permission to —— to attend meetings of the Assembly. 335.

Taking of the oath of office by —, M.L.A. b514.

MITRA, Tae HoNOURABLE Qtn BHUPENDRA NATH-—-

Currency Bill—
Motion to pass, as amended. 2538,
Demand for Grants in respect of ‘Indian Postal and Telegraph De-

partment.” 2013,
Demand for Supplementary.Grant in respect of ‘‘Aviation’. 635, 637,
1525-37, 1538, 1539, 1542, 1546, 1557.
Indian Fmance Bill.—
Consideration of Schedule I m 2607, 2812, 2615, 2618, 2619, 2619-

27.
Motion to pass as amended. 3700
Indian Mines (Amendment) Bill—
Motion for leave to introduce. 2834,
Motion to circulate. 2834-35, 2837-2838, 2839,
Motion for adjournment to discuss the strike ‘at Kharagpur on the
Bengal Nagpur Railway, "1033-34.

Motion for the election of a panel’ for the Standing Committee to
advise on subjects in the Dept. of Industries and Labour. 1058-59.
Motion to reduce the Budget Demand for ‘‘Indian Postal and Tele-

graph Department’” (Cable and inland press rates). 2098-99.
Motion to reduce the Budget Demand for ‘‘Indian Postal and Tele-
graph Department” (Dearth of post offices in the Chota Nagpur Divi.

sion). 2014-15.
Motion to reduce the Budget Demand for “Indian Postal and Telegraph

Department”’ (Indo-Ceylon cables). 2101.

Motion to reduce the Budget Demand for ‘“‘Indian Postal and Tele-
graph Department" (Low salaries of postal clerks, peons and sub-
ordinate services and inadequate pensions to retired subordinates).

2018, 2057, 2068, 2074-82.
Motion to re@ieo the Budget Demand for ‘“Indian Postal and Tele-

graph Depa'rtmen!” (Telegraph censorship). 2092-83, 2006.
Oath of Office.
Steel Industry (Protectlon) Bill—

Motion to consider. 911-915.

__MIXED ELECTORATE—
See under ‘‘Electorate(s)’’.

'HOGHUL URA—
‘Questioh re extension of service'granted to Mr. C. H. Withers, Fore-

man, Electrical Department, Oﬂmage and Wagon, —, North-West-
ern Rdilway. 2436-37.
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MOHAMMAD IRFAN, MAULANA—

- Question re exile of Maulana Mohamniad Ishaq and —— from the North-
West Frontier Province. 21683-64, 2172-73.

MOHAMMAD ISHAQ, MAULANA—

Question re exile of —— and Maulana Mohammad Irfan from the North-
West Frontier Province. 2163-81, 2172-73.

MOHAMMAD ISMAIL KI{A‘N, Hast CPAUDBURY—

Election of —— to the Standing Finance Committee. 16.
Election of —— to the Standing Finance Committee, 1927-28 2679,
Electicn of —— to the Standing Finance Committee for Railways. 55.

General discussion of the General Budget. 1707-08,
Oath of Office. 3. '
Question re—
Estimated loss on account of the reduction of railway fares. 1439,
Extension of .the Faridpur Charinapuria Railway to Barisal. 1488.
Financial effect of the last reduction of Railway fares. 1488-89.
Number of passengers of the different classes carried on the principal
Railways during the first eight months of 1926-27. 1488,
Reduction of the entire staff of Food Inspectors on the Great Indian
Peninsula Railway, 2249.
Riot in the district of Backergunj in Bengal. 1657.

MOHAMMAD USMAN, Mr.—
Question re case of —— late an Inspector of Works at Panipat, East
Indinn Railway. 2871.72.

MOHENJO DARO—
Question re policy and expenditure re excavations in Sindh (—). 184,

MOKAMEH—
Question »~ running of a shutfle train from Buxar to —— on the East
Indian Railway. 2423,

MOKAMEH JUNCTION—
Question re long hours of duty of the hooking clerks at —. T7IT.

-

MOMBASSA— . )
Question re sale of plots of land round about —— light-houss, 187.a%

MONEY MARKET—
Question re availability-of the funds of the Post OWi®e Savings Banks
for the local —, etc. 2249,
MONEY ORDER(8)— .
Question re time limit for complaints regarding non-delivery of regis

tered articles and —. 1R22-23.
MONEY ORDER COMMISSTON —
Question re refund of —. 1089
MONGHYR— ¢ .
Question re provision of a waiting shed and latrines for third class Pas-
pengers at ——. 1830, ...

o
)
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MOONJE, Dr. B. 8.—

Demand for Supplementary Grant in respect - of ‘‘Aviation’”. 1537-

1544, 1551,
Election of —— to the Panel of the Standing Committee on Emigration.

612.

Motion to reduce the Budget Demand for “Army Department’”’ (Report
of the Auxiliary and Territorial Forces Committee: University
Training Corps). 2206-08, 2212.

Oath of Office. 18.

Question re—

Civil aviation schools in Australia, Canada and Japan. 1501-02.

Construction of a metre gauge railway between Bilaspur and Mandla
in the Central Provinces. 530,

Contributions to the maintenance of aerodromes at Bushire, Bunder
Abbas and Charbar. 1303-06.

Crime in New Delbi. 529.

Employment of trained Indian airmen in connection with the Imperial
Air Bcheme. 1308-07.

Expenditure on civil aviation. 1308

Expenditure on the training and maintenance of the Territorial and
Auxiliary Forces during the last three years. 2254,

Filling up of ditches near railway embankments. 529-30.

Formation of Territorial cavalry squadrons, etc. 2253-54.

«Grant of Btate scholarships to Indians for pautical training in
England. 1161. .

Inaugurgtion of internal air serviees. 1307.

Number of coasting vessels owned by Indians. 1182

Opening of primary nautical schools in India. 1191-82.

Powers of the Indian Legislature to enact laws for the reservation of
che Coastal trade of India to Indian vessels. 1192-93.

Provincial and Urban units of the Indian Territorial Force. 2251-

52.
Purchase hy Govt. of a British line operating on the coast of India}

.ete. 1192,
Recommmdat:onu of the Indian Auxiliary and Territorial Forces Com-

mittee. 2250.
Recommendations of the,Indian Mercantile Marine Commlttea. 1181,
Resort to compulsion in th~ recrnitment of the Auxiliary Force. 2251
Heparate staff for the Legislative Assembly. 2446.

Starting of light aeroplane clubs in Tndia, ate. 1503-04. °

Total strength of the Auxiliary and Territorial Forces. 2250-51.
Training of Indian boys for the Royal Indian Navy. 787-88.
Training of Indian boys in all branches of civil and military aviation.

788-89,

Training of Indians as aviation officers.

Training of Indians in aviation. 1503,
Training of selected men from the Indian Territorial Force and the

University Training Corps in civil and military aviation. 1501,
University Training Corps. 2252, 2253,

Resolution re— L
.Amalgamation of the Oriya- speakmg tracts. 556-57, b6l.

1307.

“ Treatment of the Santhal Parganas as a backward tract. 651-52.

.
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MOONJI, De, B. B.—contd.

Steel Industry (Protection) Bill—
Motion to pass. 1107-1109.

MOORE, Mr. ARTHUR—
Currency Bill— °
Motion to consider. 1807-14.
Consideration of clause 4. 1891
Motion to pass, as amended. 2541-44.
Demand for Bupplementary Grant in respect of ‘‘ Aviation ”’. 1539,

1556-59.
Election of —— to the Standing Finance Committee. 17.
Election of —— to the Standing Finance Committee, 1927-28. 2679,

Motion for adjournment re postponement of the considerdtion of the
Indian Currency Bill. 602.03. i

Motion for adjournment to discuss the strike at Kharagpur on the
Bengal Nagpur Railway. 978.

Motion to reduce the Budget Demand for ‘‘Indian Postal and Tele-
graph Department’’ (Telegraph censorship). 2085-96.

Motion to reduce the Budget Dem=nd for ‘“Railway Board’ (Reduction
of freight on petrol). 1371.

Oath of Office. 3.

Steel Industry (Protection) Bill—
"Motion to re-commit to Select Committee. 785-68.

MOPLAH(S)—
Question re—
Andamans settlement and colonisation of the —. 282-84.
Policy of colonisation of Andamans by —. 184-95.
Settlement of —— women and children in the Andamans. 706.

MOPLAH PRISONER(B)—

Question 7¢ number of ——. 161 -
MORADABAD—
Question re—
Provision of a rest room for the Railway staff at ——. 1485,
Recognition of the services and talents of Abdul Aziz, a foreman of
. the railway workshop at —. 1483.
Retention of the services of Mr. P. A. Young as an assistant running
gshed foreman at ——. 1484, ..
Utilisation of the fine fund at —— for the upkeep and improvement

of the Prince of Wales’ Railway School. 1485.

MORAL AND MATERIAL PROGRESS— .

Question rc annual reports of the Agents in Ceylon and the Malay
States regarding the —— of Indian emigrants. 1038-39.

MORAN, CoLoNer J.— )
Question re attempt &f —— Military Estates Officer. Peshawa‘r‘ to take
possession of a piece of land attached to the Abu Turab shripe._ 2580-
o1,
. “ 2
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MORMUGOA—
Question re construction of line between Mangalore and Malpe to —

183,

MORTGAGE—
Question re deduction of interest on ——‘permissible under section &

(1) (iv) of the Income-tax Act, 1622. 2446-47.

MOSQUE(8)—

Question re—
Grant of land in New Delhi for building an Anglican Church — or

temples. 357-388.
Use of a part of the old Kachery —— in Peshawar Cantonment for the

dumping of manure. 2587,

MOTIONS FOR ADJOURNMENT— -
See under ‘““‘Adjournment(s)”’.

MOTOR(8)—
Question r¢ decrease in the gross earnings of North-Western Railway

during 1928 owing to the competition of ——. 351-352.

MOTOR DRIVERS— R
Question re grant of compensation to the —— of the Calcutta General
Post Office discharge’ ~fter the introduction of the contract system

of mail conveyance. 2410-11.

{OTOR FLEET—
Question re retention of the services of Mr. R. H. Legge as Traffic Super-

visor, Caleutta General Post Office, after the abolition of the —.
2411.

MOTOR-SERVICE—
Question 7é —— hetween Burdwan and Behara Bazar. 2418-17.

MOWANA—
Question re construction of a railway between Hapur, — and Luxar.

2519-20.

MOYYAD-UL-ISLAM ORPHANAGE AND MIDDLE S8CHOOL, DELHI—
Question re sanetion of a grant for the —. 2180, 2181

MUDDIMAN Trr HoxourasLe 81 ALEXANDER—
"Amendment of Standing Orders. a72. .

Bengal Tenancy (Amendment) Bill—

Mbotion to consider. 2055.

Motion to postpone consideration sine die. 20858, 2960-61.
Code of Civil Procedure (Amendment) Bill—

Motion fur leave to introduce. 2002,
Code of Civil Procedure (Amendment) Bill (Amendment of Section 118)—

Motion for leave to introduce. B58-57,
Motion to cunsider. 408-07, 414, 419, 423-27,

¢ .
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MUDDIMAN, Tue Hoxouvraste Sie ALEXANDER—contd.

Code of Civil Procedure (Amendment) Bill (Execution of Decrees and
Orders)—
Motion for leave to introduce. 172,
Motinn to refer to Select Committee. 404-05,
Motion to circulate. 408,

Code of Civil Procedure (Second Appeals) Bill—
Motion ior leave to introduce. 103-04.

Congratualaticns hy to Mr. V. J. Patel on his election as President
of the Legislative Assembly. 10-11.

Criminal Law Repealing and Amending Bill—
Motion for leave to introduce. 369.

Currency Rill— .
Motion to consider. 1815, -

Demand fur Supplementary Grant in respect of ‘‘Aviation’. 1120.

Discussion n the point of order raised by the Honourahle Sir Basil
Blackett as to whether a motion which is an absolute negative or a
practical negative such as a motion to leave only one rupee in a total
grant ¢f Rs. 00,000 or mo, is in order. 1913.

Gold Standard aud Reserve Bank of India Bill—
Motion to circnlate. 97.
Hindu Child Marriage Bill—
Motion for leave to introduce. 368,
Indian Bai Couucils (Amendment) Bill—
Motion for leave to introduce. 2963.
Indian Divorce (Amendment) Bill—
Motion for leave to introduce. 2962-63.

Indian Finance Bill—

Motion to pase, as amended. 2701.

Indian Forest Bill—
Motion to refer to Select Committee. 2888, 2889, 2801-93, 2896.
C'onstitution of the Select Committee. 2897.

Indian Limitaticn (Amendment) Bill—
Motion for leave to introduce. 57.

Indian Limitation (Amendment) Bill (Amendment of sections 20 and
91)—

Motion tn conrider. 319-20.
Motion tc omnit clause 2. 324-25.
Motion to pass. 325.

Indian Limitation (Amendment) Bill (Amendment cf Article 182 of

Schedule 1)— ’

Motion for 'esve to introduce. 303-04.

Motion tc consider. 535, 536, 539,

Consideretion of clauses. B540. ..
Motion to pass. B42. )

Indian Limitation (Second Amendment) Bill—

Motion to consider the amendment made by the Council of State.
2064.

Tndian Reg'stratior (Amendment) Bill—
Motion for leave to introduce. 57-58.
Motion to ccnsider. 428.

Motion lo pass. ’
Motion to crculate. 822-23, 835

.
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MUDDIMAN, Tae HonouraBLk Sik ALEXANDER—concid.

Indian Successicn (Amendment) Bill—
Motion to circulate. 828-27.

Insolvency (Amendment) Bill—
Motion for leave to introduce. 334.
Motion to consider. 2061.

Motion tov pass. 2062,

Land Acquisition (Amendment) Bill—
Motion to circulate. 853.
Motion for adjournment re attendance of Mr. Batyendra Chandra Mitra
at meetings of the Legislative Assembly. 29-24, 27, 33, 37, 38, 3¢
M::t;'on for adjournment re despatch of Indian troops to China. 51-58,
b4. B65. -

Motion for zdjournment re postponement of the consideration of the
Indian Currency Bill. 544, 608.

Motion for adjouwrnment to call attention to the decision of the Govern-
t;ent. of India not to publish the Report of the Indian Deputation to

iji. 400,

Motion for adjournment to discuss the strike at Kharagpur on the
Bengal Nagpur Railway. 974, 975, 976, 977-78, 102525,

Motion to roduce the Budget Demand for ‘“‘Army Departinent” ((General
Policy and expenditure). 2222, 2229-30.

Motion tn reduce the Budget Demand for “Executive Counail”’ (Attitude
of the Guvernment in regard to the constitutional issue). 1016, 1917
1928, 1930, 1944, 1965-72

Oath of Ctfice. 1.

Point of crder raised by —— on Mr. 8. Srinivasa Iyengar’s motion to
omit the Budget Demand for ‘‘Railway Board’, as to whether an
amondment rhould be a purely negative one. 1194, 1185, 1198, 1197.

Remarks by the —— re¢ Order of the debate on Demands for Grants. .
1747, 1748,

Resolutioa re—

Amalgamation of the Oriva-speaking tract. b558-62, 572, 573, 574, B7T.

Release of the Bengal detenus. 450-58, 472, 476, 477, 478, 484, 408, 801-
508.

Balaries of the twq members of the Judicial Committee of the Privy
Council possessing Indian experience. 2741-48, 2753, 3804, 2805, 2808,
2811, 2919, 2621-25.

Treatment of the Santhal Parganas as a backward tract. 581, 584, 585,
6841-48, 651, €b2, 653, 654, 659, 683, 664, 671-73.

Bocieties Registration (Amendment) Bill—

Motion to consider. 838-38, 839, B41-43.

" Motion to pnss, 844..

Statement by --— regarding the Currency Bill. 532-33.

Statement lnid cn the table by —— ye names of detenus in jail under
the Bengal Criminal Law Amendment Act. 1050-1052

Statement of Tusiness by —. 9-10, 171-72, 441, 841, 979, 1392-83, 1878
79, 2053-54.

Statement regarding Bengal detenus. 2462-63, 2464.

Volunteer Police Bill—

Motion for leave to introduce. 2963-86. "

Motion to circulate. 2968

a
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MUHAMMADAN S)—
Question s¢r—

Appointment of —— examiners for the Subordinate Accounts Service
examination 2171,

Appointment of —— in the Educatlon Dept. of the Delhi Province.
2178-79, 2181,

Educatinn of --— of the Delhi Province. 2178, 2181.

—— in the Imperial Forest Service. 350,

—— in the Telegraph Dept. 1303-04.

—— population of the Madras Presidency and Malabur and South
Eanara and the number of seats allotted to —— in the Madras
Legislative Council. 707.

Number of Hindus, — and Sikhs employed in the o'fice of the Post-
master General, Punjab and North-West Frontier Circle, and the
Deputy Postmaster General, Railway Mail Service,' Ambala.  984.

Number c¢f -—, Hindu and Sikh Inspectors of Post Offices and the
Railway Mail Service in the Punjab. 965.

Order of the Postmaster General, Punjab and North-West Frontier

Province, regarding the filling ofJ all future vacancies by -—. 2334-
3b.

Proportion ¢f —— District and Sessnons Judges in Brngal and the
Punjab. 350.

Proportion of —— Gurkhas and other Hmdus and Sikhs employed as
soldiers and Viceroy’s commissioned officers in the Indian Army. 965.

Proportion of — in the subordinate Accounts, Customs, Posts and
Telegrapn Departments in Burma. 350.

Proportion of —— in the superior Postal and Customs Services. 349.

Total strength of High Court and Chief Court Judges, showing num-
ber of —. 281-82. i

MUHAMMADAN SCHOOLS—
Question re grants to — in the Delhi Province. 21738-2181.

MUHAMMAD NAWAZ KHAN, LiEuT. SARDAR—
Qath of Oftice. 4
Question 70—
Appointmert ¢f military officers as High Court Judges. 2592.
Employment of officers of the Indian Army in Civil Depts. 1485-86.
Reduction of the grant to the Aitchison College. 2037

MUKERJEE, Bast RAJ KUMAR—
Quosfion rc case of —, Inspector, Ra.ilway Mail Service 720

MUKERJEE, Rt Bamapur A, C.—
Question r: reversion of —— of the Indian Educat.lonal Servwe in the

Uhnited P: ovinces from the junior selection grade. 1825-26

MUKHTAR SINGH, Mg.—
General discussicn of the General Budget. 1626-31,

Indian Finance Bill—
Consideration of Schedule I. 2618-17,
Copsideration «f Part II of Schedule II. 2659-60, 266¢.
Consideration cf Part T® A of Schedule ITI. 268,

"

Oath of Office. &. -
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MUKHTAR SINGH, Mg.—contd.

Question ;e—

Advertising of railway timings. 1479.

Agnicultural impiements. 2520, 2521,

Anegations against the Agent of the Bengal Nagpur Kailway in the
Baswmuate of the 18th February, 1927. 1649,

Amount of money drawn in salaries by Indian, Anglo-Ind‘un and other
employues drawing imore than Rs. 200 & month in State Railways.
1038.

Analysis of vegetable ghee. 791.

Castor cake and cake dust sold yearly at the Manauri workshop on the
East Indian Railway. 1480, '

Jonstruction of a railway between Hapur, Mowana and Luxar. 2518
20.

Coutracts for the sale of articles on railway platforms on the Bombay
Baroda and Central Indin Railway. 2420-30.

Countributions by the Imperial Governments to the Provincial (Govern-
ments for the improvement of Agriculture and Industries. B873.

Customs duty on sugarcane boiling pans. 1036.

Deficiency of phosphates in Indian soils. 973-74.

Director of Contracts, Military Department. 1659,

Discontinuance of the use of oil-cloth cushions in intermediate class com-
partments on the East Indian and North-Western Railways. 1040
41.

Discount allowedf to Government on the purchase of agricultural imple-
ments manafactured by British firms, 2521.

Dispotal of castor cake and cake dust at Manauri station on the East
Indian Redway. 1480, '

Economies effected in the purchase of military stores by the Director
of Cont-aots. 1648,

Effect of the use of vegetable ghee on the huyman system. 791

Exhibition given by Indians in Berlin under the directinon of Mr. Hagen

- beck. 1645-49. .

Expenditur2 on advertisements relating to railway timings. 1470.

Expenditure on the planting and culture of trees on the different Rail-
ways. 1440, 1481, .

¥Financiel results of the introduction of first and second class return
ticketa on Railways. 1482-83.

Foreign and Indian Cotton. 811

Grant of licances to vendors on railway platforms. 2420.

Grants to Local Governments. 886, -'

Grazing lands near Railway lines. 1481,

Imports «f substitutes of ghee. 744-45.

Tncome from the sale of trees on the different Railway3s. 1480, 1481

Tntroduction of cotton pests into India. 810-11.

Tssue of instructions to the Punjab Government regarding the use of
ploughs and agricultural implements manufactured by British firms,
2520,

Tssue of nitermediate and third class return tickets on Rajlways. 1481-
62. g

Tssue of tickets to third oMss passengers at Delhi rai'way station.
2430. % '
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MUKHTAR BINGH, Mgr.—contd.

Question re—contd. i

Issue of tickets tc third class passengers at Hapur station on the East
Indian Ruilway. 2430-31.

Lack of pioper arrangefents for crossing the railway line at Hapur
station on the East Indian Railway. 1036-40,

Latrines in iotermediate class compartments on the North-Western
Railway, 04y,

Leaky latrines in intermediate class compartments. 949

Location of military supply depits, 1660.

Names of n.embers of the Advisory Committee of tha North- Western
and East Indian Railways. 1481,

Number of Muslims and non-Muslims employed in the Police Force
of the North-West Frontier Province and Delhi. 277778,

Number of posts in State-managed railways on more than Rs. 200 a
month held by Indians, Anglo-Indians and others. 1035.

Number of students at the Royal Military College at Dehra Dun. 2431.

Openiag oi sugar industrial schools, etc. 2776-77.

Percentage of Indians, Anglo-Indians and other employees getting more
than ®s. 20t & month on State-managed Railways in the years 1924,
1025 and 926, 1038.

Places on the different railways where castor cake or cake dust is
availabie, 1480,

Planting, culture and sale of trees on the different Railways. 1480,
1481.

Price of castor cake and cake dust. 1480.

TProcedure adopted for the purchase of military stores. 1660.

Prohibition of the Nagar Kirtans of the Arya Samaj. 1479.

Prohinition of the slaughter of cattle for the Burmi meat trade.
790,

Proposed Hapvur, Mowana-Luxar Railway. 2520

Protection to the bolts and nuts industry. 949-50.

Publication of the State Railways’ time tables in the vernacular. 1479.

Publicatinn of time tables for travellers unacquainted with English.
1479,

Purchasa of stores by the Director of Contracts. 1659.

Quantity and value of raw bones and bone meal exported from India.
973.

Rates at which different articles are supplied to Indian and European
soldiers 3d officers. 1650,

Recruitment ol coolies on the different railways. 2430

Recruitment of gardeners on the Govt. Railways. 1441,

Reprirs t~ the booking office and waiting room gt Delhi Sadar station,
2780,

Represeatatiocn of the Legislative Assembly on the Indian Central
Cotton Committee. 810.

Rule regarding the transfer of railway emploveea from one .provmco
to another. 2449,

Scholarships for the study of certain subjects in foreign countries.

7.
S::d for third class passengers at Ghaziabad Junction. 2450.
Supply « f vegetoble ghee to troops. 791
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MUKHTAR SINGH, Mg.—concld.
Question re—concld.

Transfer of railway employees from one railway system to another.
2449,

Transfer of raiiway employees from the United Provinces to Bengal.
2449,

Underground bridge for traffic at the railway crossing near Meerut
City statiun. 1040.
Week end concession tickets on the East Indian Railway. 2431-32,
Question (Supplementary) re—
Tmperial Dairy Expert at Bangalore. 872
Steel Industry (Protection) Bill—
Consideration of clause 2. 1085-1088.

MUNICIPAL AFFAIRS—
Question re establishment of a representative committee to manage ——
in Pushkar, Ajmer-Merwara, 2418,

MUNIC(PAL AND DISTRICT BOARD SCHOOLS—

Question r< eraployment of Mussalmans as teachers in ——- in the Delhi
Province. 2178, 2181.

MUNICIPAL BOARD SCHOOL(S8)—

Question re provincalisation of District and ——. 2786.
MUNICIPAL COMMITTEE— .
Question r¢ womination of members of the — of Beawar in Ajmer-
Merwara 2513.
MUNICIPALITY (IES)—

Question r+ appointment of a retired official to perforin the dual duties
of sub-registrar and a special magistrate of the —— of Peshawar, 2588.

MURALIGANT—
Question re conetruction of a branch line from Purnea to —. 329,
MURDER—
Question r¢ facta regarding the —— of Swami Sradhanand. 335.
MURREE—
Question rr ilprovement of the road which links the dvil and military
stations in the Gallis with —. 2182

MURTUZA Samie Bamipur, Mavevyr SAYYID—
Election of —— to the Public Accounts Committee. 103.
Motion to reduce the Budget Demand for *Indian Postal and Telegraph
Department”” (Iow salaries of postal clerks, peons and subordinate
- services and inndequate pensions to retired subordinates). 2087-89.
QOath of nffice. 2.
Question 7« representation of Muslims in the (livil Services in Madras.
2424,
Question (Supplementary) re unqualified teachevs in charge of Moplah
children in the Andamans. 708
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MUSLIM(S)—

Question re—
Adequate representation of —— in the office of the Accountant General,

Posts and Telegraphs. 2168, 2171.

Appointment of — in the Co-operative Department of the Delhi
Province. 2178-77.

Claims nf —— tc appointments as medical officers of the State Rail-
ways 1745-48,

Employmet.n of —— in the office of the Contro]ler of Military Accounts,
Peshcwar dietrict. 2588-89. -

Expenditure «n —— education. 193-94.

Inadequate representation of —— in the Head and Divisional offices
of the North-Western Railway. 2172.

Increase of the percentage of ——— in ministerial service in the offices

of the Exocutive Officers and of the Militarv Enginecring Service,
Nortk-West I'rontier Province. 2591.

-— clerks in the Audit Office of the Indian Stores Dept: 2171,

—— clarks in the office of -the Accountant General, Central Revenues,
2867.

—— clerks in the office of the Auditor General. 2867.

—— clerks in the Office of the Director General, Posts and Telegraphs
2868.

-—— clerks in the office of the Divisional Audit Officer, North-Western
Railway, Delhi. 170.

—— clerks in the Railway Board Office. 2172

—— in the .iudit Office, North-Western Railway, Delhi Division. 2171,

—-- in the Military Accounts Department. 2868-69,

—— in the oftice of the Accountant General, Posts and Telegraphs.
2165, 2171.

—— in the subordinate Accounts Service. 2165-2171.

—— officerc in the Indian Stores Dept. 2170.

—— officers in the Meteorological Dept. 2172

—— reprrsentation in the offices of the Controllor of Printing,
Stationery and Stamps and Deputy Controller, Central , Printing

Office. 2188-70.
Nominations to the Indian Civil Service of —— from Benga.l 1477.
Non-apnointment of —— as Excavation Assistants in the Archmological
Dept. 2166-67.

Number of —- and non—— employed in the Police Force of the North-
West Frentier Province and Delhi. 2777-78.

Nuggber <f -— and non —— in the clerical service in the Govt. of
India Press. Aligarh. 2170-71.

Number of -— appointed in the office of the Auditor General and
subordinate offices thereto. 2168, 2171. ® .

Numbe= of - ~ clerks and accountants in the Office »f the Accountant
(General, Railways. 2868

Number of —— jallm's in the North-West Frontier Province. 974

Office honurs of —— in the office of the Deputy Accountant General,
Posts and Telegraphs, Delhi, during the Ramzan. 2943-44.

Paucity of —— in the Dept. of the Director General., Posts and Tele-
graphs. 2868 . .

Proportion of —— in the clerical establishment of the office of the
Commissioner, Northern India Salt Revenue. 2168-69.
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MUSLIM(8)—contd,
Question re—contd.
Ropresentation ¢f —— in the Civil Services in Madras. 2424.
" Representation of —— in the Edueation™Dept. of the [ethi Province.
2181
Representaticn of —— in the Govt, of India Press, Delhi. 2170.
Representation of —— 1n the offices of the North Western Railway.
737. .
Representation ¢f —— in the Post and Telegraph Accourts Dept. and

in the Rubordinate Accounts Service, 2185, 2171,
Small nmuber «f -—— employed in the ‘l‘raﬁu and Octroi Departments
in the North-West Frontier section of the North-Western Railway.

2539,
MUSLIM GRAVEYARD—
Question sz —— outside Dabgari Gate in the Peshawar Cantonment.
2587-88, .

MUSLIM OUTLOOK—

Question re—
Article in the — regarding the formation of a White league in New
Zealand. %5¢3, 2504, 2845.
Article in the — regarding the pitiable condition of Mr. Salaman,
a nativa of Ainritsar, now resident in Auckland, New 7ealand. 2594,-
2846,

MUSLIM TEACTIERE— .
Question re yaucity of —— in the Delhi Province. 2180, 2181,

MUSLIM UNIVERSITY, ALIGARH—.
Question re—

Audit of the nrnual accounts and balance sheet of the 088-60.
Opening ~f n telegraph training class at the —. 1304,
Revision of the constitution of the ——. 968
Visiting Board of the —. 969,
MUBSALMAN'S)--

Question re— )
Appointment of a —— as a Judge of the Patna High Court. 2424-2b.
Election of — to the Court of Management of the Delhi Un:'venity.

1478. .
Emplcyment of —— as teachers in Municipal and Diatrict Board

Schools, ir. the Delhi Province. 2178, 2181.
Ymployment %ﬂ in the office of the Accountant (Janeral, Central
Revenucs. '$485-28,

Ewploymnent of — in the office of the Chief Commisnioner of Delhi.
167-68 .
Employt.ant of —— on the Bombay, Baroda and Central India Rail-

way. 138,

—— and other officers in State Railways. 205.
— as esnminer for Aeccounts examinugion. 3e8.
—— elected by special or mixed electorates, 22022
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MUSSALMAN(8)—contd.
Question re—contd.

— officers employed in the office of the Finance Dept. of the Govt of

Indin. 1C37 .

—— ollicers ®mployed in the office of the Railway “oard at Delhi.
1038. -

—— representative of the Delhi Province in the Legislative Assembly.
1305,

Number of -~ employed as Superintendents of Post (Mfces. 1037.

Number of —— in the Delhi Educational Administration. 2177, 2181.

Number of -— employed in the Government of India Press, Delhi.
2426

Percentage of —— clerks in the office of the Audit Officer, Indian Stores
Department. 2426.

Proportion of —— in Divisional Superintendent’s Office and Divisional
Audit Office, North-Western Railway. 383-84.

Proportion of —— in the Chief Auditor's Office, East Indian Railway
and Eastern Bengal Railway. 383.

MUSSOORIV—-
Question re survey of India Buildings at —. 2041.

MUZAFFARPUR-STTAMARHI RAILWAY—
See under ‘““‘Railway(s)”.

NABHA STATE—

Question re proscription by the Punjab Government of a book relating to
the —. 161.

NAGAR KIRTANS—
Question re prohibition of the —— of the” Arya Samaj. 1479,

NAIDU, Mr. B, P.—
Oath of Office. 2.

Question re—

Construction of the Cumbum-Kalahasti and Oolla.palem—Singamyakonda

o Kanigiri Railways. 2760,

Deputy Transportation Superintendent (Tractlon) Great Indian
Peninsula Railway. 850-51.

Grant of house rent allowances to postal employe#s in the Madras
Presidency. 2518-17.

Grant of out-station allowance to employees of the Railway Mail Ser-
vice. 2519. .

Guntur-Gurzala-Macherla Railway. 2760.

Increments of postal clerka and postmen. 2518,

Judgment of the Allahabad High Court regardmg the obligation on
railways to lock wagons while cdrrying goods. 952,

Loss on the workingeof strategic Railways. 2780.

Loss on the working of the Assam Bengal Railway. 2758-60.

Pay of postal clerks in the Madras Circle, etc. 2518.
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NAIDU, Mg. B. P.—contd.

Question re—contd.
. Pay, pension, leave, etc., of lower grade postal staff. 2518.
Percentage of leave reserves provided for postal clerks and for postmen
*  and lower grade staff. 2517-18.
Prevention of burglaries at stations on the South Indian and Madras
- and Southern Mahratta Railways. 950.
Training of Indians abroad in railway practice and management. 851,
Use of steel in the construction of stationg on the Shoranur-Nilambur
section of the Soyth Indian Railway. 951-b2.

NAIR, Mz, GOVINDAN— .
Question re case of —, a postal official in the Nilgiri Division. 724-25.

NARAYANGANJ—
Question re—
Allegations against Babu Kasiswar Lala, ‘Sub-record clerk of the Bm.l-
way Mail Service at ——. 743-44.

Appointment of Babu Kasiswar Lala as sub-record clerk of the Rail-
way Mail Service at ——. 743.

NASIR-UD-DIN AHMAD, KuaN BaHADUR—
Oath of Office. b.

NATIQUE, MaurLv: A. H—
Election of —— to the Public Accounts Committee. 103.

Indian Finance Bill—
Consideration of Part I of Schedule I1. 9830.
Consideration of Part II of Schedule II. 2657
Motion to reduce the Budget Demand for ‘“Executive Council’’ (Attitude
of the Government in regard to the constitutional issue). 1952, 1958.
Oath of Office. 4.
Resolution r¢ amalgamation of the Oriya-speaking tracts, 550, 553.

NATURALISATION—
Question y¢ — of Indians in the United States of America. 508

NAUTICAL SCHOOLBS—
Question re opening of primary — in India. 1191-92.

NAUTICAL TRAINING—

Question re grn.nt of State scholarships to Indmns for —— in England.
1161,

NAVAL BABE—

Question re recruitment of Indian labourers for the — at Singapore.
2039.

NAVAL TRAINING INSTITUTION(8)—
Question re —— in India. 194.
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NAVY-—
Question re—
Creation of an Indian —. 2175.
“Expenditure on the Royal Indian ——. 1908.
Relation of the proposed Indian — to the British Navy. 1827.
Training of Indian boys for the Royal Indian ——. 787-88.
NAWAZ KHAN, Nawas AEMED— )
Question re sale.of certain Government land to —— of Dehra Ismail
Khan. 1828 .

NEGOTIABLE INSTRUMENTS (AMENDMENT) BILL—
See under “Bill(s)"’—

NEHRU, Panpir MOTILAL—
Bengal detenus. 2463.
Budget Demand for ‘“Army Department’’. 2297-2301.
Code of Civil Procedure (Amendment) Bill (Amendment of section 115)—
Motion to consider. 422-23.
Congratulations by —— to Mr. V. J. Patel on his election as President
of the Legislative Assembly. 12-13.

Currency Bill—

Consideration of clause 4. 2133-38, 2140 .
Motion to pass, as amended. 2556.

Indian Finance Bill—

Motion to consider the amendment made by the Council of State.
29922-27, 2942.

Motion for Adjournment re attendance of Mr. Satyendra Chandra Mitra
at meetings of the Legislative Assembly. 18-22, 38 '

Motion for Adjournment re despatch of Indian troops to China. 52.

Motion for Adjournment to discuss the strike at Kharagpur on the Bengal
Nagpur Railway. 977, 1014.

Motion to reduce the Budget Demand for ‘‘Railway Board™. (Agpc.at-
ment of Indians as Members of the Railway Board and rapid Indiani-
sation o the Railway Services). 1207-17, 1219, 1292, 1223, 1224, 1244,
1248.

Oath of office. 3.

Question re release of political detenus. 612.

Question (Supplementary) re release of political detenus. 1817-18,

o Resolution re—
Amalgamation of the Oriya-speaking tracts. 576.
Relense of the Bengal detenus. 4486, 447-50, 452, 453, 454, 457, 508.

Steel Industry (Protection) Bill— ¢
Motion to refer to Select Committee. 124-25.

Motion to consider. 893, R96, 907-911.

NEOGY, Mr. K. C.— .

Appointment of —— as & member of the Committee on Pubilc Petitions.
1879. )

Appointment of —— to the Panel of Chairmen 2/ce Mr. 8. Srinivasa

Iyengar, resigned. ¢532.
Bengal Tenancy (Amendment) Bill—
Motion to postpone consideration of the —— sine die. 205§-58.»
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NEOGY, Mr. K. C.—contd.

Election of —— to the Public Accounts Committee. 108.
Election of —- to the Standing Finance Committee. 1927-28, 2679.
General discussion of the Railway Budget. 1179-83.
Indian Finance Bill—
Consideration of Schedule I. 2606-08, 2624.
Motion to consider the amendment made by the Council of State. 2043-
47,

Indian Merchandise Marks {(Amendment) Bill—
Motion for leave to introduce. 367.

Inland Steam-Vessels (Amendment) Bill—
Motion for leave to introduce. 367.

Motion for Adjournment to discuss the strike at Kharagpur on' the Benga.!
Nagpur Railway. 1030-33.

Motion to reduce the Budget Demand for ‘‘Customs” (Export duty on
jute). 1983-85, 1998.

Motion to reduce the Budget Demand for ‘‘Indian Postal and Telegraph
Department” (Division of portfolios and non-appointment of a Mem-
ber for Communications). 2083-84, 2089, 2090.

Motion to reduce the Budget Demand for ‘‘Indian Postal and Telegraph
Department”” (Telegraph censorship). 2004-93, 2096,

Motion to reduce the Budget Demand for “Railway Board”. (Form
of Budget and Statistics). 1282-83.

Motion to reduce the Budget Demand for ‘‘Railway Board”. (Policy
followed in respect of the purchase of stores). 1266-67.

Motion to reduce the Budget Demand for “Railway Board'’ (Powers
and formation of Advisory Committees). 1340-51.

Motion to reduce the Budget Demand for “‘Railway Board”. (Separation
of Railway from General Finance). 1274-75.

Motion to reduce the Budget Demand for ‘“Railway Board”. (Streng-
thening the representative control by all interests concerned over
Indian Railways). 1253.

Motion to reduce the Budget Demand for “Working Expenses: Admi-
nistration” (Railways) (Arrangements for the Hardwar Kumbh-Mela).
1415.

Oath of Office. 3.
Question re—

Additional staff for reorganisation work in the office of the Accountant
General, Central Revenues., 27582-83.

Appointmeiitof an Indian as Consulting Engineer to the Government
of India in England. 952-53.

Apportionment of the shares of the Post Office Department, the Tele-
graph Department and the Civil Department of the revenue derived
from the sale of postage stamps. 1832-33.

Censorship of telegrams to Members of the Legislature regarding the
recent situption at Kharagpur. 1877,

Consulting Engineer to the Government of India in England. 932

Cost of managing the Post Office Savings Bank, 1833-34.

Credit given to the Post Office for the cost of work done in connection

. with Government securities. 1835,
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NEOGY, Mr. K. (N—concld.
Question re—contd.
Credit given to th~ Post Office under—
(1) share of marine subsidies and,
(2) free mervices rendered to Indian States. 1834.
Decrease in the amount of telegraph work done by combined offices.
1834,
Defects in the working of the Indian Workmen's Compensation Act.
519.
Expiry of the contract with Messrs. Rendel Palmer and Tritton, 952,
Improvement of the present condjtion of the Coal industry. 2781-82.
Number of post offices maintained for political or military purposes.
18356.
Pensionary charges for the Post Office Department and the Telegraph
Department. 1831-32. _
Recruitment of clerks in the office of the Accountant General, Central
Revenues. 2783-84.
Riot in the district of Backergunj in Bengal 1656-57.
Question (Supplementary) re—
Allegations against the Accountant General, Central Revenues. 2862.
Appointment of a Mussalman as a Judge of the Patna High Court.
2424, 2425.
Appointment of an Indian as Consulting Engineer to the Government
of India in England. 952-53. _
Collision at Bhadrak on the Bengal Nagpur Railway. . 2788.
Memorial to His Excellency the Viceroy from Mr, Batyendra Chandra
Mitra, a political detenu. 2857-58.
Transfer of locomotives from the North-Western Railway to other
State-worked railways. 2012-13.
Resolution re sflaries of the two members of the Judicial Committee of
the Privy Council posaessmg Indian experience. 2800-03, 2825,

NERBADDA— .
Question re reconstruction of ‘the bridges over the —— on the Great
Indian Peninsula Railway and the Bengal Nagpur Railway in the
district of Jubbulpore, etc. 815.

NEW CAPITAL AT DELHI—

Budget Demand for ‘“—"", 2328,
NEW CONSTRITCTION (RAILWAYS)—
Bul'dget Demand for “‘—". 1451.
NEW DELHI— ..

Question re—
Accommodation of the Army Headquarters oﬂ’ices in ——. 2161-62.

Appointment of Chaukidars for Indian clerks’ quarters in —. 2460
Asgessment of rent for officers’ bungalows and clerks’ quarters in +—.
2865,

Better police supervision for ——, 384, 398,
Caretakers for the Se¢retariat Buildings and the Council House in

— 2763-65. .
Crime in —. 529, _
Dangerous condition of the Assembly Chamber, —. 2679.

.

. ..
P
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NEW DELHI-—contd. -
Question re—contd.

Electric bulbs in quarters and bungalows in.——. 621.

Expenditure on —— and the new Secretariat. 164-85.

Expenditure on the demolition and reconstruction of the domes of the
Northern Block in the Secretariat, —. 2427-28.

Government House, —, 2337-38,
Grant of facilities for the erection of a Roman Catholic Church in —.
1742,

Grant of land in — for bulldmg an Anglican Church, Mosques or
Temples. 357, 358. .

Loss incurred on the Western Hostel, —. 2774.

Monthly cost of lighting the Secretariat and Council House Buildings
in —. 2513-14.

Opening of — by His Majesty the King Emperor. 204,

Rents for quarters and bungalows in —. 52021

Retention of honeycomb brick work for bathrooms of ‘D" type Indian
clerks' quarters in ——. 2459,

Retention of the services of Mr. C. Corrigan in the Public Works
Department, —. 2428,

Running of the Western Hostel, ——, as a hotel. 2774,

Sales of land in —. 1518.

Staff employed on a salary of Rs. 300 and above in connection with the
construction of ——. 1803.

Theft and burglary in ——, 349,

Thefts in ——. 2768-67.

Total expenditure on Government buildings in —. 788-90.

Tramway between the city of Delhi and ——. 519

Transfer of the Imperial Record Department from Calcutta to —.

1389.

Visitors’ rooms in the Council House, ——, and the Assembly Chamber,
Simla, 2331-33.

Water rates in orthodox and unorthodox quarters in ——. 2458-59.

NEW SECRETARIAT—
Question re expenditure on New Delbi and the —. 184-65.

NEW ZEALAND-—
Question re—

Article in the Muslim Outlook regarding the formation of a White
League in ——, 2523-24, 2848.

Article in the Muslim Outloob regarding the pitiahle condition of Mr,
Salaman, a native of Amritsar, now resident in Auckland, —. 2845.

Articles in the Muslim Outlook regarding the pitiable plight of Mr.
Salaman, a native of Amritsar, now resident in Auckland, ——. 2594,

NEWS AGENCY(IES)—
Question r¢ Government subsidy to Reuters and other —. 202-03,

NIDADUOL-NARSAPUR AND GUDWADA- BHIMAVARAM RAILWAY

LINES— .
Questien re completion of the ——, 063-64,
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NILGIRI DIVISION—

Question re—
Allegations against Mr. Govindan Nair, officiating Head Clerk in the
——.  1732-00, 1733, 1734.
Allegations against the Superintendent of Post Offices, —, in connec-
tion with the inspection of the Sub-Post Office, Coonoor. 725-26.
Amount of travelling allowance drawn for his tours by the Superin-

tendent of Post Offices, ——, 723.

Case of Mr. Govindan Nair, a postal official in the —. 724-25,

Case of Mr. V. R. Rangaswamier, clerk in the Tirupur Post Office in
the —. 1731.

Inspections of branch post offices by Lieut.-Colonel W. A. Smith,
Superintendent of Post Offices, —, 7286.

Inspection of the Cherambadi post office by the Superintendent of Post
Offices, —. 1729-30.

Number of clerks and leave reserve clerks whose services were dis-
pensed with by Lieut.-Colonel W. A. Smith, Superintendent of Post

Offices, —. 727.

Postal administration in the —. 728.

Punishments inflicted on his subordinates by Lieut.-Colonel W. A.
Smith, Superintendent of Post Offices, —. 727,

Refund of & sum of money recovered from Mr. K. V. Ramiah, a postal
clerk in the ——. 2847-48,

Retention of leave reserve clerks in his office by the Superintendent
of Post Offices, ——. 727-28.

Btoppage of the increments of three postal officials in the —, 1730.

Transfer of Inspectors, postmasters, clerks and leave reserve clerks
from the —. 723-24.

Visits to Post Offices by tha Superintendent of Post Offices, —. 722-
23.

NILGIRI POSTAL DIVISION—

Question ¢ allegations against Mr. Govindan Nair, acting Head Clerk
of the ——. 2848

NI1LGIRIS—
Question re postal administration in the —, 281.

NON-CO-OPERATOR(S)—
Question re¢ grant of gun licences to —. 1576

NON-MUHAMMADAN SEATS— ..
Question re insufficiency of —— for the Purnea District. 380.-

NON-OFFICIAL MEMBERB—

Question re opening of a Government stationery office in the Oounml
Houae for the sale of Government publications to —. 812-13.

L

NORTH ARCOT—
Question re experimerftal post office in the vlllage of Bhattuvaripalli in
the district of —. 744. o
*p
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NORTH BOMBAY ISLAND—
Question re¢ increase of postmen in Post Offices in the —. 953-54.

NORTH-WEST FRONTIER—
Question re stoppage of the recruitment of Hindus in the postal service
of the Punjab and —— Circles. 2781.

NORTH-WEST FRONTIER PROVINCE—
Budget Demand for “—". 2323

Demand for Supplementary Grant in respect of “—'". 830,
Question re—
Appointment of an additional Judicial Commissioner in the —,
1309,

Appointment of Provincial Service men to the ‘Political Department
in the —. 353-354.

Conferment of honorary powers on private individuals in the —.
2403-04.

Creation of separate District and Sessions Courts for the various
districts of the —. 2400

Creation of small colonies of cultivators in forest areas in the —.
204243,

Exile of Maulanas Muhammad Ishaq and Mohammad Irfan from:
the —, 2163-84, 2172-73.

Expansion of education in the —. 1313-14,
Extension of the Reforms to the —. 881-82, 1000,

Grant of mineral rights to a South African Firm in the —-. 1498,
Inclusion of Persian as a compulsory gubject in the fourth primary
class in the —. 1828, .

Increase of the percentage of Muslims in ministerial service in tha
offices of the Executive Officers and of the Military Engineering
Service, —. 2591.

Number of Muslinu Jailors in the —. 974,

Number of Muslims and non-Muslims emploved in the Polica Force
of the —— and Delhi. 2777-78.

Number of posts on the cadre of the Indian Educafians.] Service in
the —, etc. 1314-15. )

Openmg of a Zamindars’ Bank on the Co-operative Soc:ety pystem
in the Hazara District of the —. 1308-10.

Opening of new Post and Telegraph Offices in the —. 1310-12.

Order of the Postmaster General, Punjab and —— regarding thefilling
of all future vacancies hy Muhammadans. 2334-35.

Proportion of communal representation in {Government service in the
—. 2508.°

Recruitment to the Police Department in the ——. 1312,

NORTH-WEST FRONTIER PROVINCE SECURITY REGULATION,
1922—
Question re preventive order under the — against Milap Singh, news-
paper vendor of Peshawar City. 1193 '

NORTH-WERTERN RAILWAY-—
See under “Railway(s)”’. v

. o ?
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OATH OF OFFICE—
Abdoola Haroan, Haji. 3
Abdul Aziz, Khan Bahadur Mian. 5.
Abdul Haye, Mr. 4.
Abdul Latif Saheb Farookhi, Mr. 2.
Abdul Matin Chaudhury, Maulvi. 4.
Abdul Qaiyum, Nawab S8ir Sahibzada. 15.
Abdullah Haji Kasim, Khan Bahadur Haji. 2.
Acharya, Mr. M. K. 4,
Ahmed, Mr. K. 3.
Aiyangar, Mr. C. Duraiswamy. 327. *
Akram Hussain Bahadur, Prince, A. M. M. 5.
Allison, Mr. F. W. .
Aney, Mr. M. S. 15.
Anwar-ul-Azim, Mr. 3.
Ariff, Mr. Yacoob C. 1249,
Ashrafuddin Ahmad, Khan Bahadur Nawabzada Sayid. 6.
Ayangar, Mr. V. K. A. Aravamudha. B&.
Ayyangar, Mr. K. V., Rangaswamy. ¢.
Ayyangar, Mr. M. 8. Sesha. 2.
Ayyangar, Rao Bahadur N. A. Gopalaswamy. 429.
Badi-uz-Zaman, Maulvi. 4.
Belvi, Mr. D. V. 2.
Bhargava, Pandit Thakur Das. 4.
Bhore, The Honourable Mr. J. W. 2.
Bhuto, Mr. W. W. Illahibaksh. 3
Birla, Mr. Ghanshyam Das. 3.
Blackett, The Honourable Sir Basil. 1,
Chalmers, Mr. T. A. 1301. ‘
Chaman Lall, Mr, 183.
Chetty, Mr. R. K. Shanmukham. 2.
Chunder, Mr. Nirmal Chunder. 3.
Clow, Mr. A. G. 5.
Coatman, Mr. J. 5.
Cocke, Mr. H. G. b51.
Crawford, Colonel J. D. 3.
Dalal, Sir Bomanji. 1729.
Das, Mr. B. 4. s
Das, Pandit Nilakantha. 4.
Ponovan, Mr. J. T. B. ’
Dunnett, Mr. J. M. 5. ' N
Dutt, Mr. Amar Nath. 3. -
Dutta, Mr. Srish Chandra. 4. S .
E’jaz Rasul Khan, Raja Muhammad. 8.
Evans, Mr. F. B. 5.
Gavin-Jones, Mr. T. 4.
Gazanfar Ali Khan, Raja. 4.
Ghulam Kadir Khan Dakhan, Mr, W. M. P. 3.
Ghuznavi, Mr. A. H. 701
Gidney, Lieutenant Colonel H. A. J. 51.
Goswami, Mr. T. C. 3.
Gour, Sir Hari Singh. 327. .
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OATH OF OFFICE-—contd.
QGrahgm, Mr. L. 5.
Greenfield, Mr. H. C. 5.
Gulab Singh, Sardar. 4.
Haigh, Mr. P. B. &
Haji, Mr. Sarabhai Nemchand. 2.
Hayman, Mr. A. M. 1085,
Hezlett, Mr. J. 5 ,
Hindley, 8ir Clement Daniel Maggs. 1123.
Howell, Mr, E. B. &.
Hussain Shah, Bayyed. 4
Hyder, Dr. L. - K. 327.
Innes, The Honourable Bir Charlen 1.
Ismail Khan, Mr. 3.
Iyengar, Mr. A. Rangaswami. 2.
Iyengar, Mr. B. Brinivasa. 2.
Jamnadas, Seth. 4.
Jayakar, Mr. M. R. 2
Jinnah, Mr. M. A. 2. _
Jogiah, Mr. Varahagiri Venkata. ¢. ~
Joshi, Mr. N. M. b1
Jowahir Singh, Sardar Bahadur Bardar. b.
Kabul Singh Bahadur, Risaldar-Major and Honorary Captain. 15
Kartar Bingh, Sardar. 4.
Keane, Mr. M. &.
Kelkar, Mr. N. C. 2.
Khing Maung, U. 1123
Kidwai, Mr. Rafi Ahmad. 4.
Xikabhai Premchand, Mr. 183.
Kunzru, Pandit Hirday Nath. 2.
Lahiri Chaudhury, Mr. Dhirendra Kanta. 3.
Lajpat Rai, Lala. 4.
Lamb, Mr. W. 8. 4.
Lindsay, Sir Darcy. 509.
Littlehailes, Mr. R. 5.
Macphail, The Reverend Dr. E. M. 2.
Malaviya, Pandit Madan Mohan. 3.
Mehta, Mr. Jamnadas M. 2.
Mitra, Pandit Dwarka Prasad. 4.
Mitra, The Honourable S8ir Bhupendra Nath 9,
Mohammad Tsmail Khan, Haji Chaudhuri. .
Moonje, Dr. B. 8. 18.
Moore, Mr. Arthur. 3.
Muddiman, The Honourable Sir Alennder 1,
Muhammad Nawaz Khan, Lieutenant Bardar. 4.
Mukhtar Singh, Mr. 3.
Murtaza, Sahib Bahadur, Maulvi Bayyid. 2
Naidu, Mr. B. P. ¢ _
Nasir-ud-din Ahmad, Khan Bahadur. 5.
Natique, Maulvi A. H, 4
Nehru, Pandit Motilal. 3
Neogy, Mr. K. C. 8.
Paddlson. Bir George Frederick. B09.
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OATH OF OFFICE—concld.

L]

Pandya, Mr. Vidya Sagar. 2.

Parsons, Mr, A. A. L. 5.

Patel, Mr. V. J. 2.

Phookan, Mr. Tarun Ram. 183.

Prakasam, Mr. T. 2 4
Purshotamdas Thakurdas, Sir. 3. ‘1
Rahimtulla, Mr. Fazal Ibrahim. ¢.
Rajah, Rao Bahadur M. C. B.

Rajan Bakhsh SBhah, Khan Bahadur Makhdum Syed. 4.
Rananjaya Singh, Kumar. 3. : 23
Rang Behari Lal, Lala. 4. -
Ranga Iyer, Mr. C. B. 4

Rao, Mr. i(G. Barvotham. 2.

Rau, Mr. H. Shankar. 1473,

Roy, Mr. Bhabendra Chandra. 3.
Roy, Mr. K. C. 5. ) '
Roy, Rai Bahadur Tarit Bhusan. 145. ‘
Roy, Bir Ganen. b5, 1473.

Ruthnaswamy, Mr. M. 1.

Sarda, Rai Sahib Harbilas. 5. "
Sarfaraz Hussain Khan, Khan Bahadur. 1101
Sassoon, Sir Vietor. 3.

Bastri, The Right Honourable V. B, Srinivasa. 1035.
Shafee, Maulvi Muhammad. 4.

Shah Nawaz. Mian Mohammad. 4,

Bhervani, Mr. T. A. K. 3.

Singh, Mr. Gaya Prasad. 4.

Singh, Mr. Naryan Prasad. 4.

Singh, Mr. Ram Narayan. 4.

Singh, Rai Bahadur 8. N. &.

8ingh, Raja Raghunandan Prasad. 1191.

Sinha, Kumar Ganganand. 4.

Sinha, Mr, Ambika Prasad. 4.

Sinha, Mr. Siddheswar. 4. .
Suhrawardy, Dr. A. 9.

Sykes, Mr. E. F. 3.

Tirloki Nath, Lala. 15.

Tok Kyi, U. 1701

Tonkinson, Mr. H. 5.

Vishindas, Mr. Harchandrai. 183,

Willson, Sir Walter. 5.

Yakub, Maulvi Mubhammad. 3. .
Young, Mr. G. M. &.

Yusuf Imam, Mr. 18.

Zulfigar Ali Khan, Nawab Sir. 1035,

Question rr taking of the —— hy Babu Satyendra Chandra Mitras,

M.L.A. 514

OCTROI DEPARTMENT(8)—

Question re small nugber of Muslims employed in the Traffie and —
in the North-West Frontier section of the North-Western Railway.

589. ..
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OCTROI DUTY—

Question re exemption of grain from —— in Baroda Cantonmout. 2£443-
“. ’

OFFICE ESTABLISHMENT -~
Question r¢ annual expenditure on Cantonment Fund — in third class

, cantonments. 2872-73.

OFFICE HOUR(8)~—
Qucstion re—
—— of Muslims in the office of the Deputy Accountant General, Posts
and Telegraphs, Delhi, during the Kamzan. 2843-44.
—— of the clerical staff of the East Indian Railway stationéd at
Jamalpur. 716,

OFFICER(B)- -

Question re—
Correct official designation of —— in the Indian Army. 2791-92,
Scheme for training of —— and subordinates on Indian Railways.

204,

OIL(8B)—
Question r# excess of mineral —— disclosed as a result of verification

by the Audit Department of the East Indian Railway in 1924. 056-
69.

OIL-CLOTH CUBHIONS—
Question r¢ discontinuamce of the use of — in intermediate class com-
partments on the East Indian and North-Western Railways. 1040-

41.

OOLLAPALEM-SINGARAYAKANDA KAMGIRI RAILWAY-—-
See under ‘“‘Railway(s)”.

OOTACAMUND—
Question re—

Collection by Mr. ¥. W. DeCruz, officiating Postmaster, —, of pub-
lic donations for ‘“The New Post Office Building House Warming
Function”. 728-89, .

Transfer of the Office of the SBenior Inspector of Railways from Madras

to —. 1390.

OPEN LINE WORKS—
Budget Demand for “—-"" (Railwavs). 1491 .
Demand for Supplementary QGrant in respect of ““—"" (Railways).

2834,

OPIUM—
Budget Demand for “—"". 2314,
Question re— .
Abuse of —. 041-42.
Oonsumption of — in India. 436.

*r -
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ORDINANCE(S)—
Question 7¢ the Defence Force -— in Kenya. 1824
ORIYAS--
Question r¢ number of —— appointed to the Local Advisory Committees

on the Bengal Nagpur Railway. 1576-77.

ORIYA-SPEAKING TRACTS—

Question re amalgamation of the ——. 355, 1905-06.
Resolution re¢ amalgamation of the ——. 546-77.

OTHER SCIENTIFIC DEPARTMENTS—
Budget Demand for “—". 2319,

OUDH AND ROHILKHAND RAILWAY—
See under ““Railway(s)’’.

OUT-STATION ALLOWANCE—

Question re grant of —— (o employees of the Railway Mail Service.
2510.

OVERCROWDING OF TRAINS—

Question re—
Accidents owing to —— on the Bengal and North-Western Railway.
—— on the Bengal and North-Western Railway. 333.

OVERLAND-EXPREBSS—

Question re—
—— between Bombay and Calcutta. 2454-53.

OVERBEAS PAY—
Question re — of Indian Medical 8ervice Officers. 2782.

OVERSEER(B)—
Question re—
Travelling allowance of —— in the postal servics. 1822.
Uniforms of postmen, — and reader postmen. 1819-20.

QVERTIME ALLOWANCE(S)—

Question re— .
Grant of — for work in connection with the disposal of the inward
foreign parcel mail in the Calcutta General Post Office. 2408
Grant of — to Mr. R, X. Legge for work in connection with the

disposal of the inward foreign letter mail. 2413.

OXEN— e

Question re export of cows, —— and Brahmini bulls. 1831
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P
PADDIBON, Sk (1E0RGE—
Currency Bill—
Motion to pass, as amended, 2544-43.
Indian Finance Bill— -
Motion to consider the amendment made by the Council of State.
2033-34, 2035.

Motion to reduce the Budget Demand for ‘‘Railway Board” (Grievances
of subordinate railway employees). 1318-21, 1334.
Oath of Office. 508,

PAIRERS OF THE PAIRING SECTION—

Question re distinction between Checkers of the Inland Section and —.
1046-1050. '

PALANQUINS—

Question re admission of doolies and —— to the platforms at Delhi mail-
way station. 168-69.

PANAMA TMMIGRATION LAW—
Question r¢ —. 1035.

PANDYA, Mr. VIDYA SAGAR—
Currency Bill—
Consideration of clause 2. 2330-48, 2354,
Consideration of clause 4. 1836, 2113, 2114,
Election of —— to the Standing Finance Committee. 17.
Gold Standard and Reserve Bank of India Bill—
Motion to circulate. 97-100.
Indian Securities (Amendment) Bill—
Motion to refer to Select Committee. 316-17.
Motion to reduce the Budget Demand for ‘““Working Expenses: Admi-

nistration” (Railways) (Supervision and the charges claimed under that
head). 1407.

Oath of Office. 2.
Question (Supplementary) re—
Opening of a Government stationery office in the Council House for the
sale of Government publications to non-official Members. 812-13.
Steamers chartered for the despatch of troops to China. 2108. |
Resolution re improvement and expansion of banking facilities. 888-60.

PANEL OF CHAIRMEN—
Appointment of Mr. K. C. Neogy to the —— vice Mr. 8. Brinivase
Iyengar resigned. B532.

Nominations to the ——. 1°1.
PANIPAT—
" Question re case of Mr. Mohamad Usman, late an Inspector of Works
at —, East Indian Railway. 287172
PASSAGES—
Question re¢ extension of the Kohat-Thal Ra:lway to — in the Kurrum

Velley. 2182

L]
L ]
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PARASURAMIAH, Mz. K. A—
Question re transfer of ——, Sub-Postmaster, Coimbatore Bazaar. 1731-
32.

PARBATIPUR—
Question re sanction of street lights for the European colony of —,,
Eastern Bengal Railway. 1508-07.

PARCEL BAGS—
Question re increase in losses of —— and insured articles during the-
regime of Mr. C. D. Rae, Presidency Postmaster, Calcutta. 2408-09.

PARCEL DEPARTMENT—
Question re¢ employment of leave reserves in the Registration and —
of the Calcutta General Post Office. 2409.

PARLIAMENT STREET—
Question re tonga stand in —— near the entrance to the Assembly..
2161. )

PARSONS, M=r. A, A. L—

Demand for Supplementary Grant in respect of—

‘“Appropriation from the Reserve Fund.”’ (Railways). 2834.

“Audit”. (Railways). 2827, 2828, 2830, 2832-83,

“Companies and Indian States’ share of Surplus Profits and Net Earn-
ings.”” (Railways). 2833,

“Open Line Works.”” (Railways.) 2834,

“Strategic Lines.” (Railways.) 2834.

General Discussion of the Railway Budget. 1145.-

Motion to reduce the DBudget Demand fdr * Railway Board '
(Appointment of Indians as Members of the Railway Board and rapid
Indianisation of the Railway Services). T211, 1229, 1238. '

Motion to reduce the Budget Demand for ‘ Railway Board.”
(Form of Budget and Statistics). 1282, - .

Motion tn redace the DBudget Demand for ‘ Railway Board.”
(General control and supervision. Indianisation, regulation of capital
expenditure, etc.). 1370,

Motion to reduce the Budget Demand for ‘' Railway. Board.'”
(Quinquennial review of Capital Programme). 1258, 12560-61. -

Motion to reduce the Budget Demand for “Railway Board”. (Separa-
téon of Railway from General Finance). 1278-80.

Motion to reduce the Budget Demand for ‘‘Working Expenses: Admi-
nistration’”’ (Railwavs) (Arrangements for the Hardwar Kumbh Mela).

1415, .
Oath of Office. 5.
PASSAGES— .
Question ¢ grant of —— to England by transport to officers of the

Indian Medical Service of Asiatic domicile. 2010,

PASSAGE CONCESSIONS—
Question re refusal of the Lee Commission — to officers of the Indian
Medical Service of Asiatic domicile. 2809-10.
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PASSAGE FACILITIES—

Question re grant of —— to the Indian members of the Indian Medical
Service proceeding to the United Kingdom on study leave. 2791.

PASSENGERS—
Question re—
Grant of concessions to —— purchasing second class return tickets on

the metre gauge section of the Bombay, Baroda and Central India
Railway. B8l0.

{Grievances of — on the Bunkura Damodar River Railway. 72122
‘Grievances of —— to Baidyanatha Dham. 516,
Number of —— of the different classes carried on the principal Rail-

wayr during the first eight months of 1826-27. 1468
‘Through first and second class bogie between Ajmer ard Judhpur for
convenience of ——. 301,

PASSENGERS AND TRAFFIC RELIEYF ASSOCIATION, BOMBAY—
Question r¢ representation of the —— on the Advisory Committees of
*he Great Indian Peninsula and Bombay, Baroda and Central India
Railways. 2455,

PASSENGER FARES—
Question re—
Government action against rise in P. & O. —. 203.
Reduction of — om railways. 438-40.
Reduction of —— on State Railways. 205-08.

PASSENGER RATES—
Question re mail and — by air liner. 342

PASSENGER TRAFFIC— )
Question re decline in —— on the Bombay, Baroda and Central I[ndia
and other ‘railways. 1042-43.

PASSENGER TRAINS— ' _
Question re prohibition of Indian guards and drivers from running ——
204.

PASSPORT—
Question. 16—
‘Refusal to grant a —— to Sardar Milap Singh, a newspaper agent of
Peshawar city to proceed to Chitral. 1735. .
—— to Swamy Batya Deva to visit Europe. 220.

PASSPORT RULES—
Question re —. 1743.

PATEL, Mr. V. J.— o
‘Oongratulations to —— on his election as President of the Legislative
Assembly. 10-13, ' . )
Message from His Excellency the Viceroy approving of the ellectlon by
the Legislative Assembly of —— as President of the said Assembly.
10. v
‘Oath of Office. 2

.
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PATNA—
Question re—
Appointment of a Mussalman as a Judge of the High Court,

2424-25.
Construction of a railway from —— to Ranchi. 1734.
Opening of a Dead Letter Office at —. 1377,
Running of certain traine between —— and Bhagalpur. 1491

PATNA HIGH COURT—
See under “High Court(s)”.

PATUAKHALI—
Question re Satyagrah at ——, 335,
PATTI— .
Question re construction of a railway from Batala via Butari and — to
Lahore. 525,
PATTOKI— -
Question re grant of a certificate to Dr. Ram Kishan, private medical
practitioner of —— for services rendered by him to injured passengera

during the collision at Harpa. 802.

s

PAY—
Question re¢—

Counting by postmen of acting or temporary service towards ——,
pension, etc. 1820.

Counting of service for increments in the time-scalo of — of assistants
and clerks in the Government of India Secretariat. 2864-65.

Delay in the payment of arrears of —— to the officials of the Dead
Letter Office, Bengal. 2414. ' _

Grant of house rent allowance and Secretariat rates of — to the
ministerial establishments at Army Headquarters, 2515,

Grant to postal signallers in the Telegraph Department of the benefit
of counting their service in the Postal Department for purposes

of regulation of their —. 962-63.

Inadequacy of scales of —— of Madras postal clerks and postmen.
200-91.

Inadequate —— of the lowut staff on the Bengnl Nagpur and South
Indian Railways. 385-86.

ntroduction of a time-scale of — in the Anglo-Vernacular and High
Schools in Ajmer-Merwara. 2418-19,

Minimum and maximum —— of postal peons in the ‘different Provinces.
2106-08.

Minimum and maximum —— of rural postal peons in the dlﬂerent
Provinces. 2105-08.

Minimum —— of postal clerks in Madras. 297.

Minimum —— of telegraph peons. 1124,

—— and prospects of the clerks in the Imperial Record Department.
1389-90.

Overseas —— of Indian Medical Service Officers. 2792.

- of the clerical staff in the different circles under the Postmast,er
General, Punjab. 522-23.
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PAY—contd,
Question re—contd.

—— of the Commissioner and .Assistant Commissioner of [ncome-tax,

. Bombay. 1511

—— of Indian drivers on the Eastern Bengal Railway. 1845.

—— of Personal Assistant to a Postmaster-(reneral promoted to the
rank of a Deputy Postmaster-General. 1739.

—— of postal clerks in the Madras Circle, etc. 2518.

—— of postmen appointed as clerks. 1319

—— of reference clerks. 1049-50.

—— of the staff of the Government of India Secretdriat. 2865.

-—— of the staff of the office of the Accountant General, Central
Revenues. 740-41.

—— of the subordinate staff of the office of the Director-General, Posts
and Telegraphs. 1044-47,

—— of Superintendents of Post Offices. 1739.

——, pension, leave, etc., of lower grade postal staff. 2518,

Prmclple followed in ﬁxmg the —— of permanent incumbents when a
revision of time-scale is sanctioned. 953.
.Reduction of the —— of cash overseers in the pout.al service. 1821.

Representations to the Director-General of Posts and Telegraphs regard-
ing the —— of subordinates. 345-348.

Revised scale of —— of ‘the subordinate accounts service, Civil and
Postal and Telegraph Audit offices under the Auditor General. 2843,

Revision of —— of lower division clerks employed under the Accountant
General, Posts and Telegraphs. 2866.

Revision of the — of the ministerial staff in attached offices of the
Government of India. 1748,

Revision of the —— of the second division men in the Imperial Record
Department. 1389, _

Scale of — and allowances of the ataff of the East Indian Railway
transferred to the North-Western Railway. 736.

Scale of —— of the ministerial establishment of the Government of
India Becretariat and attached offices. 1388.

Scales of —— of Sorters of the Railway Mail Service. 888.

Time scale of — for teachers of Anglo-Vernacular Bchools in Ajmer-
Merwara. 2103

Time scale of — of lower division men in Accounts offices. 2888.

'PAYMENTS TO PROYINCIAL GOVERNMENTS ON ACCOUN‘I‘ OF
ADMINISTRATION OF AGENCY SUBJECTS—
Budget Demand for “—'". 2317

P. & O. COMPANY—
Question re contribution by the — towards the new Bombay-Howrah
Special. 1489,

P. & O. MAIL ROUTER—
Question re difference between Air and ——. 341,

P. & O. PASSENGER FARES— .
Question re Goveroment action against rise in ——. 208,
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\
PENBION(8)—
Budget Demand for “Commuted value of —", 2326,
‘Question re—
Amount of —— paid to Director-General, Posts and Telegraphs, on
retirement after full service. ,1128-27.
Amount of —— paid to telegraph peons after 32 years’ service. 1125,
Counting by postinen of acting or temporary service towards psy, _
etc. 1820.
Eligibility of telegraph peons for gratuities and —. 1125.
.Grant of concession of counting deputation allowance towards — to

the clerks of the Military Accounts Department invalided in the
Great War. 1744.

‘Grant of ——, provident fund and gratuities to the clerical establish-
ment of the Auxiliary and Territorial Force units. 1742.

New —— rates for the Indian Medical Department. 2790,

New —— rules and the substitution of a Provident Fund for the system
of ——, 2867

Pay, —, leave, etc., of lower grade postal staff. 2518.

—— of certain clerks who proceeded on field service overseas with the
Indian Expeditionary Forces. 1744.

Provident Fund svstem in place of — in Madras. 981,

Sanction of special —— under articles 924(a) and (b) of the Civil Ser-
vice Regulations. 1744-45,

Substitution of provident fund for —— in the different Departments

of the Government of India. 2162-63.

PENSION FUND—

Question re starting of a —— under the head ‘Railway Reserves’ in con-
nection with the State Railway Revenue Establishment. 2914-15.

PENSION RATES—
Question r¢ new —— for the Indian Medical Department. 2790

PENSION RULES—
Question re—

New —— and the substitution of a Provident Fund for the system of
pensions. 2887.

New —— for the subordinate stalf services. 1518.

Revision of the —— of inferior servants employed under the Central
Government. 1654.

PENSIONARY CHARGES—

Question re¢ ~—— for the Post Office Department and the Telegraph De-
partment. 1831-32. ..
PERSIAN—
' Question re—
Inclusion of —— as a compulsory sub;ect in the fourth primary class
in the North-West Frontier Province. 1828. .

Teaching of —— in the Government High School at Port Blair. 733.

PERSONAL ALI.OWANCE—
Question re withdrayal of the — of accountants and clerks of the
office of the Field Controller of Accounts, Poona. 1512-18.
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PERSONAL ASSISTANTS TO POSTMASTERS GENERAL—

Question re—
Duty allowance of —. b527-28.
Pay of a —— promoted to the rank of a Deputy Postmaster (leneral.

1739, .
Proportion of the appointmests of Deputy Postmasters General and
—— to Postal Divisions in the different Postal Circles. 526-27.

PESHAWAR— .
Question re—~

Action of the Cantonment Authority in —— in regard to Bungalow
No. 2, Roos Keppel Lane, 2500. .

Appointment of a retired official to perform the dual duties of sub-
registrar and a special magistrate of the municipality of —. 2588,

Attempt of Colonel J. Moran, Military Estates Officer, — to take
possession of a piece of land attached to the Abu Turab shrine.
2600-01.

Government Training College, —. 1312-13.

Grant of a site for an Islamia High School in the Cantonment' of

—— for the children of retired military officers. 2588-87.
Transfer to Government of roads administered by the District Board

Of _— m'mo

PESHAWAR CANTONMENT-- \

Question re—
Muslim graveyard outside Dabgari Gate in the —. 2587-88.
Use of a part of the old Kachery Mosque in —— for the dumping of

manure. 2587,

PESHAWAR CITY—

Question re—
Externment order against Sardar Milap Singh, a newspaper agent of

—, 1735-36. :
Preventive order under the North-West Frontier Province Security

Regulation, 1922, against Milap Singh, newspaper vendor of ——,

1163.
Refusal to grant a passport to Sardar Milap singh, a newspaper agent

of — to proceed to Chitral. 1735. .

PESHAWAR DISTRICT—

Question re—
Construction of a railway from Charsadda to Swabi in the —. 2403.
Creation of separate Divisional and Sessions Courts in Hazara and the
Mardan Sub-Division of the —. 2399,
Employment of Muslims in the office of the Controller of Military

Aoccounts, ——. 2588-R0,
Formation of the Swabi Tahsil of the —— into a separate sub-division.
2402

Popitlat.ion. land-revenue, etc., of the Mardan sub-division of the —

and the Kohat Distriet. 2400-01.



INDEX TO LEGISLATIVE ASSEMBLY m:nunL. 225
' \

PETITIONS—
Appointment of the Committee on Public ——. 1579.
—— relating to the Currency Bill. 1578.
Presentation of —— relating to the Currency Bill. 1746-47, 2109.
Presentation of the report of the Committee on —— relating to the

Currency Bill. 1747,

Question re—

Method of dealing with appeals, — and memorials addressed to the
Governor General in Council. 1824.

—— of aggrieved clerks of the office of the Director General, Posts
and Telegraphs. 742.

— relating to the Currency Bill. 1660-61.

PETROLEUM CESS—
Question re export duty on rice and —— in Burma. 2458.

PHOOKUN, Mr. TARUN RAM—
Oath of Office. 183.

PHOSPHATES—
Question re deficiemcy of — in Indian soils. 973-74.

PIECEGOODS—

Question re rates charged by Railways on Khaddar, Indian mill-made
cloth and foreign 1491-92.

PILGRIMS—
Question re—
Credentials of Protector of ——, Karachi. 201-02.
Hardships of Haj — at Karachi. 200-01.
Provision of comforts for —— to the Kumbh Mela. 1740.
Unused return tickets of Haj ——. 1008-09.

PILGRIMS, PROTECTOR OF—
See under ‘‘ Protector of Pilgrims ”.

PILOTS—
Question re qualifications for ——, Harbour Masters, Assistant Harbour
o Masters, etc. 2439-40.

PINDI—

Question re improvements at Karachi, —— and Sukkur workshops on
1Nlcn'th Western Railway to obviate reduction of staff. 197-99.

PITTAPUR—

Question re joining of the main line of the Madras and Southern Mahratts
Railway from — to Cocanada. 963.

PLAGUE~—
Question re cure for'—. 2452.

o -]
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/
PLATFORM(S)—

Question re—

Admission of doolies and palanquins to the —— at Delhi railway
. station. 188-89.

Improved — for Gudur Junction Station. 420-30.

Inclusion of the cost of the construction of raised —— under the
head ‘‘ amenities for third class passengers.’”’. 2763.

Names of fhe railway stations where raised —— will be constructed:
2763.

Provision of high level —— at stations on the Assam Bengal Railway.
1850-51.

Provision of —— at the principal stations on the Shahadara Sangls
line of the North-Western Railway. B523.

Provision of raised — at Jahangira Road railway station. 1308,

Raising of the ——at Jasidih Junction. §16-17.

PLOUGHS8—

Question re issue of instructions to the Punjab Government regarding the-
use of —— and agricultural implements manufactured by British firms.
2620.

POINTSMEN—
Question re overworked assistant station masters and — on the East
Indian Railway. 1484-85.

POLICE—

Budget Demand for “‘ — "', 2318.
Question re courses of instruction given annually at Scotland yard to.
officers of the Indian —. 1808

POLICE DEPARTMENT--
Question re recruitment to the —— in the North-West Frontier Province,
1312. -

POLICE FORCE—

Question re number of Muslims and non-Muslims employed in the
of the North-West Frontier Province and Delhi. 2777-78.

POLICE LICENCES—
Question re abolition of the system of —— for Hindu funeral prodessions
in Delhi. 2514. )

POLICE SUPERVISION—
Question re better — for New Delhi. 384, 388

POLITICAL DEPA?TMENT—-
Question re— .
Appointment of Provincial servioe men to the — in the North-West
Frontier Province. 853-354.
Number of Indians in the ——. 2404-05.
Recruitment of Indians for the —.

-
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POLITICAL DETENUS—

Question re—

Allowances of —. 512-13. .
Early release on medical grounds of Babu Jiban Lal Chatterji, a —.
1817-18.

Health of —. 513-14.

Memorial to His Excellency the Viceroy from Mr. Satyendra Chandra
Mitra, a —. 2858-58.

Release of ——. 612, 1831.

Release of — in Bengal. 1042.

POLITICAL PRISONERS—

Question re release of ——. 429.
POLL-TAX—

Question re—
Abolition of the — in Fiji. 874.
Article in the Searchlight of December 19, 1026, headed ‘‘—— on

Sonepore Bridge . 2335.

Differential treatment in —— and education in Kenya. 185-86.
Increase of — on Indians in Kenya. 328-329.

—— on Asiatics in Kenya. 149.

BRONTAGE CHARGE—

Question re hardship of extra —— on account of Brahmaputra Bridge on
Assam Bengal Railway. 279.

POONA—

Question re—
Grant of compensatory allowance to selection grade postal officials
at ——. 1522.
Payment of compensation to the lessees of certain houses in — taken
possession of by the Government during the War. 2448-49.

Sorting work at ——. 1523.
Withdrawal of the personal allowance of accountants and clerks of
the office of the Field Controller of Military Accounts, —. 1512-13.
POONA CITY COMBINED POST AND TELEGRAPH OFFICE—
Question re direct telegraph connection between —— and the Bombay
¢  (entral Telegraph Office. 1521-22.
POONPAN RIVER— -

Question re¢ entraining of passengers at the temporary stations on the
——, East Indian Railway. 2105.

POPULATION— )
Question r¢ —, land-revenue, etc., of the Mardan Sub-Division of the
Peshawar District and the Kohat District. . 2400-01.

PORT BLAIR— L ' .
Question re teaching®of Persian in the. Government High School at

—, 733 .
' .Q2
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PORTERS—

Question re—
Abolition of the system of free labour rendered by luggage — at

Howrah. 1487-88. .
Contracts for the supply of —— for Delhi Railway station. 2785.

Grievances of Luggage — at Howrah. 1486-87.

Reduction of the license fees of — employed at Howrah. 1487.
PORTS—
Question re committee to inguire into conditions of embarkation at

PORTS AND PILOTAGE—
Budget Demand for ' — ", 2318

POSTAGE STAMPS—
Question r¢ apportionment of the shares of the Post Office Department,
the Telegraph Department and the Civil Department, of the revenue

derived from the st_l.le of —, 1832-33.
POSTS AND TELEGRAPH ACCOUNTS DEPARTMENT—

Question re—
Grant of advance increments to clerks in the —. 2165, 2171.

Representation of Muslims in the ——and in the Subordinate Accounts
Bervice. 2165, 2171.

POST AND TELEGRAPH AUDIT OFFICE(B)—
See under ‘ Audit office(s)".

POST AND TELEGRAPH DEPARTMENT-—

Question re—
Credit taken in the accounts of the —— for services rendered in respect

of certain kinds of non-postal work. 1898-89.
Proportion of Mubammadans in the —— in Burma. 350.

POST AND TELEGRAPH OFFICES—
Question re—

Opening of — in the North-West Frontier Province. 1310-12. ¢
Posting of Mr. K. Appaswamier to the charge of the Willowbund com-
bined —-*. 1732

POSTAL ACCOUNT OFFICES—
‘Question re abolition of the lower efficiency bar examination for upper

division clerks of—. 1818.

POSTAL ADMINISTRATION—

Question re — in the Nilgiri Division. 281, 725.
1

POSTAL AND TELEGRAPH CODES—
' Question re revision of the —. 216768,
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POSTAL AND TELEGRAPH DEPARTMENT—
Question re depreciation Funds of the — and the Railway Department.

2015-16.

POSTAL AUDIT OFFICE, CALCUTTA—
Question re medical certificates of employees of the —, Calcutta Tele-
graph (Engineering) office and Calcutta Telegraph Check office. 2867.

POSTAL CASH CERTIFICATE(8)—
Question re advertising of unclaimed —. 183-84.

POSTAL CIRCLES— .
Question re proportion of the appointments of Deputy Postmasters
General and Personal Assistants to Postmasters General to Postal
Divisions in the different —. 526-27.

POSTAL CLERK(8)—

Question re—

Case of Mr. A. Krishnier, —, Kotagiri. 1733.

Grant of allowances to —— for posting interest in the Savings Bank
ledgers. 720-21.

Inadequacy of scales of pay of Madras —— and postmen. 200-91.

Increments of —— and Postmen. 2518,

Minimum pay of — in Madras. 297

Pay of —— in the Madras Circle, etc. 2518.

Percentage of leave reserves provided for —— and for postmen and
lower grade staff. 2517-18. .

Refund of a sum of money recovered from Mr. K. V. Ramiah, a —
in the Nilgiri Division. 2847-48.

Sec also under “‘Clerk(x)”’.

POSTAL COMMISSION—
Question r¢ exemption of societies, institutions or banks from payment
of —. 2808.

POSTAL DEPARTMENT—

Question re—

Claims of minority communities to higher appointments in the —.
346-347. .

Classification of administrative and ministerial officers of the —.

® 2498-20, 2445-48, 2022

Grant to postal signallers in the Telegraph Department of the benefit
of counting their service in the —— for purposeg of regulation of
their pay. 06%-83.

Officiating or temporary service to count towards increments in —.
280. .

Participation of 36 clerks of the ——, Rawalpindi, in election campaign
of a particular candidate for the Legislative Assembly. 2245-47.

POSTAL DIVISION(8)—
Question re proportion of the appointments of Deputy Postmasters

General and Personals Assistants: to Postmasters Geperal to —— in
different Postal Circles. 526-27.
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POSTAL EMPLOYEE(S8)—
Question re—
Extra house-rent for — in Madras, etc. 297.

Grant of house-rent allowances to —— in the Madras Presidency.
2616-17.

Grant of local allowances to —— in Assam. 2413

POSTAL INSPECTORS—

Question re reversion of — and head clerks to Superintendents to the
general line of the clerical time scale in the Madras Circle. 724.

POSTAL LIFE INSURANCES—
Question re utilisation of the profits earned on ——. 1800.

POSTAL OFFICIAL(B)—
Question re—

Case of Mr. Govinden Nair, a — in the Nilgiri Division. 724-25.

Grant of a compensatory allowance to selection grade —— at Poona.
1522.

Retirement at the age of 55 of certain —— of the Punjab and North-
West Frontier Circles. 2481.

Btoppage of the increments of three —— in the Nilgiri Division. 1730.

" POSTAL PEON(S)—
Question r¢ minimum and maximum pAy of rural postal peons in tha
different Provinces. 2105-06.

POSTAL RECRUITED TELEGRAPHIST(8)—
See under ‘“‘Telegraphist(s)"’.

POSTAL SERVANTB—
Question re promotion of inferior — to appointments of postmen. 13?0

POBTAL SBERVICE—

Question re—
Proportion of Muhammadans in the superior —. 340,
Reduction of the pay of cash overseers in the ——. 1821.
Stoppage of the recruitment of Hindus in the —— of the Punjab and
North-West Frontier Circles. 2781.
Travelling allowance of overseers in the —. 1822, .

POBTAL SIGNALLER(S)—

Question re grant to —— in the Telegraph Department of the benefit of
counting their service in the Postal Department for purposes of regula-
tion of their pay. 502-63,

POSTAL BTAFF—
Question re pay, pension, leave, etc., of lower grade —. 2518.

POST-AUDIT BILLS—
Question re procedure relating to the scruting and completion by Audit
Oﬁcm of the audit of —. 1048,
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POSTMARTERS—

Question re—
House rent of Sub — in Bombay. 1473.
Promotion of postmen to the rank of assistant —. 1128,

Transfers of Inspectors, ——, clerks and leave reserve clerks from the
Nilgiri Division. 723-24.

POSTMABTER(S) GENERAL—
Question re—
Duty allowance of Personal Assistants to —. 527-28.
Pay of a Personal Assistant to a —— promoted to the rank of a Deputy
—. 1739.
Proportion of the appointments of Deputy —— and Personal Assistants
to — to Postal Divisions in the different Postal Circles. 526-27.

POSTMASTER GENERAL, PUNJAB—

Question re pay of the clerical staff in the different circles under the ——.
522-23.

POSTMASTER GENERAL, PUNJAB AND NORTH-WEST FRONTIER
PROVINCE CIRCLES—
Question re—
Number of Hindus, Muhammadans and Sikhs employed in the office
of the —— and the Deputy Postmaster General, Railway Mail Service,
Ambala. 964,

Order of the —, regarding the filling of all future vacancies by
Muhammadans. 2334-35.

PORTMEN—
Question re— .
Action taken by Government on Resolution No. 12 of the Conference of
Indian ——. 1820.
Additional duties performed by village — in the Punjab. 182]1-22,
Allowance to —— for additional work in connection with the foreign

mails. 1820.

Casual leave of — and menials in Post Offices. 953.

Counting by —— of acting or temporary service towards pay, pension,
etc. 1820.

Discontinuance of the practice of —— acting as guards in the Bankura

e Post Office. 2416.

Discontinuance of the practice of readers in the Post Offices signing
as escorts to ——, 953. ..

Inadequacy of scales of pay of Madras postal clerks and ——. 280-81.

Increase of — in Post Offices in the North Bombay Island. 953-54.

Increment of —— of the Howrah and Alipore head offices. 18%20.

Increments of postal clerks and —. 2518,

Leave reserve for ——. 1821

Pay of — appointed as clerks. 1818,

Percentage of leave reserves provided for postal clerks and for ——
and lower grade staff. 2517-18.

Promotion of inferior @ostal servants to appointments of —. 1822

Promotion of — to the clerical cadre. 1819,

Promotion of — to the rank of assistant postmasters. 1128 -
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POSTMEN—contd.
Question re—contd,
Provision of suitable family quarters for ——. 1818-19.
Beplacement by clerks of the reader —— at the Delhi head office. 1821.
Uniforms of ——, overseers and reader —. 1819-20.

POST OFFICE(S)—

Question re—

Alteration of the —— Insurance Rules to permit of conditional assign-
ment. 345. * : ’

Appointment of accountants in head —. 1523-23.

Better provision for contingent expenditure in —. 346.

Case of Mr, V. R. Rangaswamier, clerk in the Tirupur — in the
Nilgiri Division, 1781

Casual leave of postmen and menials in —. 953.

Closing of the telegraph branch of the Belapur (Thana) —. 1474-75.

Conversion of the branch —— at Mansiari into a season sub ——. 348,

Counting of temporary service of clerks of the —— towards increments.
345,

Credit given to the —— for. the cost of work done in conneetion with
Government securities. 1835.

Credit given to the —— under (1) share of marine subsidies, and (2)
free services rendered to Indian States. 1834.

Discontinuance of the practice of readers in the —— signing as escorts
to postmen. 953.

Discontinuance of the system of inspection of rural —— by Audit
officers. T18-19.

Distance of the sub —— at Bagisar from the Mansiari and Milam —.
347-348.

Expenditure on — premises io Bombay. 358-362.

Experimental — in the village of Bhattuvaripalli in the district of
North Arcot. 744.

Extension of the pricciple of recruitment for —— in Calcutta and
Bombay to adjacent revenue divisions. 2164-85.

Inadequacy of the number of Selection Grade appointments in the
Madras General — Group. 2853-84.

Increase of the establishment of the Correspondence Department of

the Madras General —. 2850-51.
Increase of leave reserved for the —— and the Railway Mail Service.
2409,

Increase of postmen in — in the North Bombay Island. 953-54. '

Inspection of branch —— by Lieut.-Colonel W. A. 8mith, Superinten-
dent of Pest Offices, Nilgiri Division. 726.

.Inspection of — by Audit officers. 718-719.

Location of the Bujrukdighi —— in a Central Village. 1738.3y.

Number of clerks employed in each Department .of the Calcutta, Bom-
bay and Madras General —, etc. 2863.

Number of — in the Chota Nagpur Division. 2514. :

. Number of — maintained for political or military purposes. 1836.
Number of Belection Grade appointments in the Correspondence De-
partment of the Calcutta, Bombay and Madras General —— 2851.
Number of town sub — in Madras city which justify selection grade

appointments. 2853

LY
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POST OFFICE(8)—contd.
Question re—contd,
Opening of —— at Lawalung, Bharkatta and other important places
in the Hagaribagh District. 1910-11.
—— in the Bylhet district. 1650.
Provision of electric fans in the — in Madras city. 26564.

Reduction of work in —— on Bundays and holidays. 725.
BRemoval of the Flower Bazar —— in Madras to a more suitable build-
ing. 2850.
" Bale of quinine by the —. 1898.
Sanction of additional staff for the Savings Bank Department of the
Madras General —. 2852-53.

Savings Bank Department at the Mansiari —. 348,

Beason —— at Milam. 180-70.

Stoppage of increment of the Sub-Postmaster, Chlra.mbadl —, 1730-
31.

Visits to —— by the Superintendent of ——, Nilgiri Division. 722-23.

POST OFFICE BUILDINGS—
Question re use of portions of —— as their private quarters by Superin-
tendents of Post Offices. 719-20.

POST OFFICE DEPARTMENT—
Question re—

Apportionment of the shares of the ——, the Telegraph Department
and the Civil Department of the revenue derived from the sale of
postage stamps. 1832-33.

Pensionary charges for the —— and the Telegraph Department. 1831-
32

POST OFFICE GUARANTEE FUND—
“Question re —, 1899,

POST OFFICE LIFE ASSURANCE SCHEME—
Question re extension of the — to persons paid from Local Funds.
1889-1900.

POST OFFICE MANUAL— _
.Question re translation of the — into the principal vernaculars. 1822

POST OFFICE SAVINGS BANKS—
Question re—
Availability of the fund of the —— for the local money market, etc. 2249.
Cost of managing the —. 1833-34.

POSTS AND TELEGRAPHS— _
Question re Indian Christians in the superior grades of the Railway, —
and Customs Services. 1743.

POSTS AND TELEGRAPHS, ACCOUNTANT GENERAL~—

Question re—
Reference duties in Qivil - Accounts offices and in the Telegraph

(Engineering) office under the —. 2886,
Revision of the pay ®f lower division clerks employed under the —.
2568.
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POSTS AND TELEGRAPHS, DIRECTOR GENERAL—

Question re—

Amount of pension paid to the —— on retirement after full service.
1126-27.

Case of Babu Bivas Chandra Mitra, a clerk in the office of the —_—
742.

‘Grant of advance increments in the time-scale to Babu Satchidananda
Chatterjee of the office of the ——. 74343.

Muslim clerks in the office of the ——. 2888,

Paucity of Muslims in the Department of the —, £868.

Pay of the subordinate staff of the office of the ——. 1044-47.

Petitions of aggrieved clerks of the office of the —. 742.

Powers of the ——+to sanction expenditure in connection with the pay
and prospects of his staff. 741-42.

Recoveries from the travelling allowance bills of certain clerks in the
office of the —. 1047-48.

POWER STATION SCHEMES—
Question re Great Indian Peninsula —. 2452-54.

PRAKASAM, M. C. M, BIVA—

Question re grant of a permanent unrestricted Auditors’ certificate to
— 2942

PRAKASAM, Me. T.—

Bengal Tenancy (Amendment) Bill— )
Motion to postpone consideration of the Bill sine die. 2060,
Code of Civil Procedure (Amendment) Bill (Amendment of section 115)—
Motion to consider. 414-16.
Criminal Law Repealing and Amending Bill—
Motion to consider. B67-69.
Currency Bill—
Consideration of clause 2. 2348-83, 2464-72.
Consideration of clause 4. 2110, 2115, 2121, 2125-2131.
Motion to pass, as amended. 2547,
Demand for an excess grant in respect of —— ‘““Indian Posts and Tele-
graphs Department’’. 615.
Demand for Supplementary Grant in respect of “Aviation”. 634. '
General discussion of the General Budget. 1688-91.
General discussiop of the Railway Budget. 1175-78.
(iold Btandard and Reserve Bank of India Bill—
Motion to circulate, 80-82.
Indian Finance Bill—
Oonsideration of clause 2. 2870-2571.
Consideration of Schedule 1. 2608-2609,
Consideration of Part I of Bchedule II. 2629,
Consideration of Part II of Schedule II. 2650, 2685, 2656-58.
Consideration of Part I of Schedule ITI. 2868-70.
Oonsideration of Part II of Bchedule I11. 26%1, 267¢.
Motion to agree to the amendment made by the Council of Btate. 2084.
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PRAKASAM, Mgr. T.—contd.

Indian Securities (Amendment) Bill—

Motion to refer to Select Committee. 317-18.

Motion to reduce the Budget Demand for ‘‘Army Department”’. (General
policy and expenditure). 2264,

Motion to reduce the Budget Demand for “Indian Postal and Telegraph
Department’’ (Low salaries of postal clerks, peons and subordinate ser-
vices and inadequate pensions to retired subordinates). 2015, 2082.

Motion to reduce the Budget Demand for ‘‘Working Expenses: Admi-
nistration’”’ (Railway) (Reduction of third class fares). 1427.

Motion to reduce the Budget Demand for ‘“Working Expenses: Admi-
nistration’’ (Railway) (Supervision and the charges claimed under that
head). 1304-1399.

Oath of Office. 2.

Question re—

Amendment of the Indian Railways Act. 963.

Completion of the Nidaduol-Narsapur and Gudwada-Bhimavaram Rail-
way lines. 963-64.

Exemption of societies, institutions or banks from payment of postal,
insurance and registration commissions. 2908.

Joining of the main line of the Madras and Southern Mahratta Rail-
way from Pittapur to Cocanada. 983.

Transfer of the office of the Senior Government Inspector of Railways
from Madras to Ootacamund. 1390.

Ttilization of the salt swamps adjoining the Vedaranyam Factory for
the production of salt. 2908.

Resolution re—

Improvement and expansion of banking facilities. 695.

Release of the Bengal Detenus. 502, 503..

Salaries of the two members of the Judicial Committee of the Privy
Council possessing Indian experience. 2817-19, 2822,

Steel Industry (Protection) Bill—
Motion to refer to S8elect Committee. 120, 128-29.

PRECEDENCE—
Question re status and —— of Members of Legislative Assembly in
eDarbars. 296.

PRESIDENCY POSTMASTER, CALCUTTA— .

Question re increase in losses of parcel bags and insured articles during
the regime of Mr. C. D. Rae, ——. 2408-09.

PRESIDENT, MRr.—
Casting vote of —— given to Mr. A. Rangaswami Iyengar’s motion to
omit amendment No. 1 in Part IT of Bchedule 1I to the Indian Finance

Bill. 2659.
Congratulations to Mr. V. J. Patel on his election as —— of the Legis-

lative Assembly. 10-13, .
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PRESIDENT, Mg.—contd.

Election of — 10.

Message from His Excellency the Viceroy
the Legislative Assembly of Mr. V. J. Pa
bly. 10. '

Remarks by —— on the point of order raised by the Honourable the
Home Member on Mr. 8. Srinivasa Iyengar's motion to omit the
Budget Demand for ‘‘Railway Board” as to whether an amendment
should be a purely negative one. 1194-95, 1196, 1197. '

Remarks by —— regarding occupation of the Visitors’ Gallery by Hon-
ourable Members for any length of time. 1153,

Remarks by —— regarding the scheme for the separation of the office
of the Legislative Assembly from the Legislative Department. 2334.
BRemarks by —— that Honourable Members who wish to raise any point
of order on any Resolution or amendment on the paper should give

timely intimation of it, if possible. 584.

Remarks by — that Mr. Amar Nath Dutt hud earned the gravest dis-
pleasure of the Chair by the use of the expression that the Chair was
the visible symbol of the bureaucracy. 1593

Remarks by —— that as the strike at Kharagpur had already been
thoroughly discussed for over two hours on a previous occasiou, he
was not disposed to permit a revival of the discussion on the same
subject in connection with the general discussion of the Railway Budget.

approving of the election by
tel a8 —— of the said Assem-

1168.

Reply by —— to the congratulations offered to him on his election as
President of the Legislative Assembly. 1%-14

Ruling by —— regarding the invalidity of the votes of members who

had not taken their oath and had voted in the election for the Standing
Finance Committee for Railways. 17.

Ruling by —— regarding the necessity of putting a stop to the use of
the word ‘‘Shame” whioh_had become 8o common in the Chamber.
1115.

Ruling hy —— that an Honourable Member is not entitled to say that &

supplementary question does not arise, but that he should submit his
objection to the Chair for orders. 1126.

Ruling by — that an Honourable Member was not justified in disclosing
what happened in the Select Committee beyond what appeared in the
Report of the Select Committee itself. 777. _

Ruling by —— that, as the amendment of Mr. B. Das sought to cancel the

" notification issued under section 52A of the Government of Indixn Act
declaring Angul to be & backward tract, and thus to enable the Asssm-
bly to ask questions and move resolutions regarding the adminiatra-
tion of Angul, it was perfectly in order. 643.

Ruling by — that, as the Indian Forest Bill was a consolidating Bill
it'wonld be the duty of the Chairman of the Select Committee to which
the Bill had been referred to see that the Oommittee’ restricted itself
to, the scope of the Bill and that no amendments of substance were
made. 2899

Ruling by —— that the closure cannot be moved in the midst of a speech.
2701,

Ruling by — that Government have not the last word in debates on
amendments and therefore the debate does not conclude with the
speech of the Member for Government. 2550.
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PRESIDENT, MR.—contd.

Ruling by —— that Honourable Member should use restrained and
guarded language in the Chamber. 2736.

Ruling by —— that if a debate is not concluded within a specified time,
it automatically terminates. 1034

Ruling by —— that if any Honourable Member wants a particular ques-
tion to be thoroughly examined by the House, the best course for
him would be to put down a Resolution on the rubject, but not to go
into details of the matter in the course of the discussion on the Indian
Finance Bill on which the general criticism of the policy of the Gov-
ernment of India is perfectly admissible. 2706.

Ruling by —— that in respect of the Steel Industry (Protection) Bill full
discussion would be allowed both on the consideration motion and on
the motion for recommitting the Bill to the Select Committee; but, if
the motion for referring the Bill back was lost, no further discussion
would be permitted and the motion for consideration would also be
put to the vote. 749.

Ruling by —— that Mr. Joshi’s amendment to clause 2 of the Steel
Industry (Protection) Bill was out of order as it was clearly a proposal
for the appropriation of the revenue or monies for a certain purpose.
1085.

Ruling by —— that the motion for adjournment, limited as it was to
the single narrow issue, namely, that the Government of India should
not have agreed to send Indian troops to China without reference to
the Legislative Assembly, was in order. 54-55.

Ruling by —— that the motion for adjournment to call attention to the
decision of the Government of India not to publish the Report of the
Indian deputation to Fiji wae not in order. 403.

Ruling by —— that no motion for the omission of a whole grant either in
the Railway or General Budget is admissible, and that all motions for
the reduction of a grant, no matter what the amount is, are techni-
cally in order unless they take the form for the entire omission of the
whole grant. 1914,

Ruling by —-— that the Chair would allow Sir Hari Singh Gour to move
for leave to introduce the Criminal Law Repealing and Amending Bill
if he accepted the position that he could not put down further motions
on the same Bill on the same day. 369.

Ruling by —— that the motion for adjournment to discuss the strike
at Kharagpur on the Bengal Nagpur Railway was in order. 078
‘Ruling by —— that the question of the ratio raised by clause 4 of the

Currency Bill, together with the amendments thereto, should be dis-
posed of first, after which other amendments would be allowed to be
moved. If the House were in favour of the 1s. 6d. as against the
1s. 4d. ratio, that decision would have to be embodied in the other
amendments, and the necessary alterations in those amendments would
be permitted by the Chair. The question of the Gold Standard would
not be blocked by the procedure outlined. 1835, 1836.

Ruling by —— that Rule 47, Appendix 2 of the Legislative Assembly,
Rules gives power to the Governor General to allot two days for the
discussion of one Grant, and as no such allotment had been made the
Apsembly was entitled to discuss one particular Demand for all the
days allotted for the discussion of Demands for Grants. 1318.

Ruling by — that there is nothing to prevent an Honourable Member
from cutting down the last rupee in a total grant. 1875.



235 /l INDEX TO LEGISLATIVE ABSEMBLY DEBATES.

PRESIDENT, Mg.—concld.

Ruling by —— that there should be a distinction between a motion the:
acceptance of which commits the House to the principle of the Bill and
a motion which when carried does not commit the House to the
principle of the Bill; not that on a motion of the latter kind Hon-
ourable Members are not entitled to raise objections to the principles
of the Bill, but in doing so they should be as brief as possible and
should not go into the details and turn that discussion into the discus-
sion of a motion the acceptance of which would comimit the House to
the principles of the Bill. 849.

Ruling by — that when a motion that amendments to Standing Orders
be referred to a Select Committee is accepted, it does pot commit the
House to any principle of these amendments. 379.

Ruling by —- that when an Honourable Member desires that an
amendment to his motion should be carried, he should not withdraw
the original motion but vote for the amendment when it is put. 829.

PRESS—
Question re—
Grant of gratuities to the families of the two employees of the Govern-
ment of India —, Delhi, killed in a recent accident in the —.

2426,

Number of Muslims and non-Muslime in the clerical service in the
Government of India —, Aligarh. 2170-71.

Number of Mussalmans employed in the Government of India ——,

Delhi. 2496

Proposition statement of the Delhi ——. 2427,

Representation of Muslims in the Government of India ——, Delhi.
2170.

PRESS ACT—
Question re proscription of books under the ——. 160-61, 1520.

PREVENTIVE ORDER—
Question re —— under the North-West Frontier Province Security Regu-
lation, 1922, against Milap Singh, newspaper vendor of Peshawar City.
1103,

PREVENTIVE SERVIOE—
Question re supersessions in the Calcutta —  708-09. v

PRINCE OF WALES'S RAILWAY SCHOOL—
Question re utilization of the Fine fund at Moradabad for the upkeep
_and improvement of the ——. 1485.

PRIVILEGE LEAVE—
Question re— »
Grant of —— to Deputy Assistant Controllers, accountants and clerks
of the Military Accounts Department. 1514.
Refusal of —— to accountants and clerky in the Military Accounts
Department. 16514,

-
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PRIVY OCOUNCIL—

Question re—
Appointment of judges with Indian experience to the Judicial Com-
mittee of the —. 2176,
Decision of the —— in the case of Ganesh Lal v. Khetra Mohan
Mahapatra. 1496.
Pesolution re salaries of the two members of the Judicial Committee of
the —— possessing Indian experience. 2741-54, 2792-2326.

PRIZE OF DELHI SCHEME—
Question re ——, 1897,

]
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PROBATIONERS—
Question rc—
Appointmenta as — in the Transportation (Trafic) and Commercial
Departments of State Railways. 734.
Appointments in the clerical service and as —— in the Subordinate
Accounts Service under the Accountant General, Central Revenues.
2186.
PROCEDURE—
Question re —— regarding answers to oral questions. 871-872.

PROFESSIONAL ACCOUNTANTS—

Question re institution of — in India. 2448.
PROFITS—
Question re—
Distribution of the —— of the Bengal Nagpur Railway between the

railway company and Government. 739,
Utilisation of — by the Tata Iron and Stee! Company. 159.

PROJECTS—

Question r¢ adjustment of the amount shown against abandoned — in
the Explanatory Memorandum on the Railway Budget for 1927-28.
20186-17.

PROMOTIONS— .

Question r¢ —— of Captains in the Indian Medical Bervice to the rank
of Major. 2791.

L]

PROPOSITION STATEMENT—
Question r¢ —— of the Delhi Press. 2427. -
PROSCRIPTION—

Question re— ' )
—— by the Punjab Government of a book relating to the Nabha State. .
161
—— of books under the Press Act. 160-61.

PROTECTION— . o
Question re grant of —— to the match industry in India. 2176.

. -
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PROTECTOR OF PILGRIM(S)—
Question re credentials of —, Karachi. 201-02.

PROVIDENT FUND-—
Question re—

Establishment of a — for Government employees. 1a83.

Grant of pensions, —— or gratuities to the clerical establishment of
the Auxiliary and Territorial Force units. 1742,

New Pension Rules and the substitution of a —— for the system of
pensions. 2867,

—— for Government employees. 1519.

—— for telegraph peons. 1125,

—— system for non-gazetted officers. 437,

—— gystem in place of pension in Madras, 281.

Reduction of the interest on —— deposits. 962,
Substitution of —— for pensions in the different Departments of the

Government of India. 2162-63.

PROVIDENT FUND (AMENDMENT) BILL—
See under ‘“‘Bill(s)”.

PROVINCES—

Question re—
Holidays in the offices under the Central Government in the —.

1516. .
Land-revenue legislation in the ——. 302-94.

PROVINCIAL BOOK -DEPOTS—
Question re sale of Government of India publications at —. 1519,

PROVINCIAL CIVIL SERVICE—

Question re—
Promotion from the —— to the Idian Civil Service in Bihar and Orissa.

337.
Seniority of —— officers holding listed Indian Civil Bervice posts.

2003-04.
PROVINCIAL GOVERNMENTS—
Budget Demand for ‘“Payment to —— on account of Administration of

Agency subjects”. 2317,
Question re contributions by the Imperial Government to the for the

improvement of Agriculture and Industries. 873 .

PROVINCIAL LEGISLATURES—
Question re*changes in the rules of the Assembly and —. 894-97.

PROVINCIAL LOANS FUND—
Question re —. 948.

PROVINCIAL MEDICAL SERVICES—
Question re delay in the formation of —. 2811.

PROVINCIAL POLICE SERVICE—
Question re period of probation of officera of the Indien and the —
328.

Ll
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PROVINCIAL SBERVICE(S)—
Question re—

Appointment of —— men to the Political Department in the North-
West Frontier Province. 353-3564.

Employment of the people of Ajmer-Merwara in the —— of the Gov-
ernor’'s Provinces. 2417, ®

Recommendations of the Lee Commission regarding promotion of men
of the -—— to the Indian Civil Service. 2901.
Recruitment of Indians to the superior services from the ——. 2386.
PUBLIC—
Question re use of the corridors of the Legislative Assembly by the —.
712.

PUBLIC ACCOUNTS COMMITTEE—
Motion for the election of the —. 7.
Results of the election for the —. 103.

PUBLIC EXAMINATIONS—
Question re inclusion of commercial subjects in certain —. 1524.

PUBLIC HEALTH—
Budget Demand for “—"’. 2320.
Demand for Supplementary Grant in respect of ‘‘—'"’. 632

PUBLIC HOLIDAYS—
See under ‘‘Holiday”.

PUBLIC SERVICE COMMISSION—

Budget Demand for “—"". 2318.

Question re representation of Sikhs in the office of the ——. 967-68.
PUBLIC WORKS BRANCH— :

Question r¢ amalgamation of the — with the Department of Induatrles

and Labour. 2435-36.

PUBLIC WORKS CODE—
Question re ——. 14886.

PUBLIC WORKS DEPARTMENT—
Question re retention of the service of Mr. C. Corrigan in the —, New
Delhi. 2428.

POUNJAB—
Question re— :

Additional duties performed by village postmen the ——. 1821-29,

Apsistant Income-tax Officers in the —=. 2184. .

Difficulties of Sindhi employees of the North-Western lewuy gerving
in the — and the United Provinces. 2038.

Number of Muhammadan, Hindu and Sikh Inspectors of Post Offices,
and the Railway Mail Service in the —, 585,

“Order of the Postmaster General, — and the ‘North-West Frontier
Province, regarding the filling of all future vacancies by Muhan-
madans. 2334-35.

“Pay of the clerical staff in the different circles under the Postmaster
General, —. 522-23.

‘R
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PUNJAB—contd,
Question re—contd,
Proportion of Muhammadan District and Sessions Judges in Bengal'
and the —. 350.
Stoppage of the recruitment of Hindus in the postal service of the —_—
and Novth-West Frontier Oircles. 2781.

PUNJAB AND NORTH-WEST FRONTIER CIRCLES—
Question re retirement at the age of 55 of certain postal officials of the

——.  2461.

PUNJAB GOVERNMENT—
Question re—
Issue of instructions to the —— regarding the use of ploughs and agri-
cultural implements manufactured by British firms. 2520.
Proscription by the — of a book relating to the Nabha Btate. 161.

PURABSARAI—
Question re construction of a new station at —— on the East Indian Rail-

way. 1830.

PURCHASING OFFICERS, STATE RAILWAYR—
Question re —. 1043.

PURDAH LADIES—
Question re¢ want of a proper waiting shed and urinal for — at Kiul

Junction. 2243-44.

PURNEA—
Question re construction of a branch line from — to Muraliganj. - 329.

PURNEA DISTRICT—
Question r¢ insufficiency of non-Muhammadan seats for the —. 330.

PURSHOTAMDAS THAKURDAS, Siz—
Currency Bill—
Motion to consider. 1759, 1764-1807, 1812, 1B13.
Consideration of clause 2. 2384-88, 2482-84.
Consideration of clause 4. 1849, 1850, 1852, 1857, 1881, 1884-93, 212%.
Motion to pass, as amended. 2531-41, 2542, 2543, 2544, 2559, 2561.
Demand for Supplementary Grant in respect of ‘‘Aviation’’. 634-38, 1853-
56.
# .. Election of —— to the Panel for the Central Advisory Council for Ruil-
: ways. D46
Election of — tq the Standing Finance Committee. 17.
Election of — to the Panel of the Standing Committee on Emigration.
612.
General discussion of the General Budget. 1684, 1871-76.
General discussion of the Railway Budget. 1120-35.
Gold Standard and Reserve Bank of India Bill—
Motion to circulate. 69-74.
Indian Finance Bill—
.- Consideration of Schedule I. 2608, 2617-19, 2620.
Consideration of Part II of Schedule 1I. 2637, 2645-50, 2653, 2055.
Motion to pass, as amended. 2700-12, 2718, 2785, °
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URSHOTAMDAS THAKURDAS, Sir—contd,
Indian Forest Bill—

Motion to refer to Select Committee. 2890.

Motion for Adjournment re postponement of the consideration of the
Indian Currency Bill. 544-45, 596-99.

Motion to reduce the Budget Demand for ‘“‘Army Department”’. (General
policy and expenditure). 2259-85.

Motion to reduce the Budget Demand for ““Customs’’. (Customs Policy,
land frontiers, smuggling of saccharine). 2005, 20086.

Motion to reduce the Budget Demand for ‘‘Railway Board”. (Appoint-
ment of Indians as Members of the Railway Board and rapid Indianisa-
tion of the Railway Services). 1228-31.

Motion to reduce the Budget Demand for ‘““Railway Board” (Grievances
of subordinate railway employees). 1338.

Motion to reduce the Budget Demand for ‘‘Railway Board”. (Powers and
formation of Advisory Committees)., 1354.

Motion to reduce the Budget Demand for ‘‘Salt’’. (Desirability of in-
creasing the consumption of salt in India and of making India self-
supporting in the matter of salt). 2190.

Negotiable Instruments (Amendment) Bill—

Motion for the withdrawal of the instructions to the Select Committee
to report not later than the 15th February, 1927. 2109.
Motion to consider. 309-10, 311.

Motion to refer to Select Committee. 311, 312. .
Oath of Uffice. 3.
Presentation by —— of a number of petitions relating to the Currency

Bill. 1660-61, 2109.

Question re—
Appointments in certain Departments under the Government of India.
1494,
Critical condition of agriculturists in certain parts of the Central Pro-
vinces, Bombay and Madras. 712-14.
Decline in passenger traffic on the Bombay, Baroda and Central India
and other Railways. 1042-43.
Drafting of a new Railways Act. 510-11.
Issue of emergency currency to the Imperial Bank of India. 882-83.
Net earnings of the Bengal and North-Western Railway. 1484-95.
Number of representations received in connection with the exchange
rates. 1043.
Procedure regarding answers to oral questions. 871, 872.
Protest against the proposed 1s. 64. ratio. 511-12.
Provision of lavatories in third class carriages on thp metre gauge
Cochin State Railway. 351.
Total advances of the Imperial Bank of Indm before the bank rate
was raised to 7 per cent., etc. 1823.
Total deflation of currency since the 1st April 1026. 883-85.

Resolution re—
Improvement and expansion of banking facilities. 696-99.

Treatment of the Santhal Parganas as a backward tract. 652-54.

Steel Industry (Protection) Bill—

Motion to !'efer to' Select Lommittee. 129-32.
R 2e
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r
PUSHKAR—

Question re—
Establishment of a representative committee to manage municipal

affairs in ——, Ajmer-Merwara. 2418.
Opening of a narrow gauge railway from Ajmer to —. 2418.

Q
QUARTERS—

Question re—
Allotments for construction of — for Europeans, Anglo-Indians and

Indians respectively on different railways. 203.
Appointment of Chaukidars for Indian Clerks’ —, in New Delhi.

2460. ]
Apsessment of rent for officers’ bungalows and clerks’ —— in New
Delhi. 28865,

Electric bulbs in — and bungalows in New Delhi. 521.
Improvement of the —— for the Indian staff of the Eastern Bengn.l

Railway. 1506.

Indian Station Masters’ ——. 438-37.

Provision of — for Indian guards, train examiners, ete. 715,

Provision of —— for the Assistant Train Examiner at Budge Budge on
the Eastern Bengal Railway. 1648.

Provision of —— or grant of a house allowance thereof to Indian guards
of the East Indian Railway. 714-15.

Provision of suitable family — for postmen, 1818-19.

Rents for —— and bungalows in New Delhi. 520-21.

Residential —— for military officers at Quetta. 2041,

Retention of honeycomb brick work for bathrooms of ‘D’ type Indian
Clerks’ —— in New Delhi. 2459. _

Unsafe condition of —— in occupation of the menial staff of Rajabhat-

khawa, Eastern Bengal Railway. 1506.
Water rates in orthodox and unorthodox — in New Delhi. 2458-59.

QUESTIONS—
Question re—
Procedure regarding answers to oral —. 871-72.
Replios to starred —. 2422,

QUETTA—

Question re—
Expenditure on the construction of the building for the office of the

Controller of Military Accounts at ——. 2040-41.
Residential quarters for Military Officers at —. 2041,

QUININE—
Question re sale of —— by the post office. 1898,

RACTAL DISCRIMINATION—
Question re in leave and allowances in- the Bomhn.y, Baroda and

Central India Railway. 300-01.
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RAE, Me. C. D— .
Question re increase in losses of parcel bags and insured articlee during
the regimé of —, Presidency Postmaster, Calcutta. 2408-09.

RAFIGUNJ—
Question r¢ first and second class waiting room at —— on the East
Indian Railway. B530.

RAHIMTULLA, Mr. FAZAL IBRAHIM—
Currency Bill—
Consideration of clause 4. 2123-25.
Election of — to the panel of the Standing Committee on Emigration.
612,
Election of —— to the Standing Finance Committee for Railways. 65.
General Discussion of the Railway Budget. 1173-75.
Gold Standard and Reserve Bank of Indxa Bill—
Motion to circulate. 88-87.

Indian Finance Bill—
Consideration ‘of Part I of Schedule II. 2629-30.
Oath of Uffice. 2.

Question re—

Allowance of bad debts arising out of irrecoverable arrears of rent to
income-tax assessees. 2447

Assessment to income-tax of amounts paid by their customers to com-
mission agents for charitable purposes. 2447-48.

Cure for plague. 2452

Deduction of interest on mortgage permissible under section 9 (1) (iv)
of the Income-tax Act, 1922, 2446-47.

Deferred Rebates. 2454.

Indigenous drugs. 2452.

Institution of professional accountants in India. 2448,

Overland Express between Bombay and Calcutta. 2454-55.

Payment of compensation to the lessees of certain houses in Poona
taken possession of by the Government during the War, 2448-49.

Permanent appointments to the Indian Medical Service made by nomi-
nation by the Secretary of State from 1820 to 1928. 2451.

Recommendations of the Lee Commission regarding the Indian Medical
Service. 2451

Reduction of fees charged under the Income-tax Act, 1822. 2447

Representation of the Passengers and Traffic Relief Asapgiation, Bom-
bay, on the Advisory Oommittee of the Great Indian Peninsula and
Bombay, Baroda and Central India Railways. 2456.

Running of trains without alarm chains on the Great Indian Pemnaula
Railway. 2456.

Supply, free of charge, of assessment orders in respect of 1ncome-ta.x

to assessees in Delhi. 2448.
The Great Indian Peninsula Railway Power Btation Scheme. 2452-54.

Bteel Industry (Protection),Bill—
Motion to consider. 920-21.
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RAILS—
Question re—
Placing of orders for — with firms other than the Tata Iron and Steel
Company. 2855.

Relaying of —— on the Rewari-Fazilka section of the Bombay, Baroda
and Central India Railway. 802-03.

RAILWAY(8)—
Assam Bengal—
Question re—
Extension of the —— line to Shillong. 334.
Hardship of extra pontage charge on account of Brahmaputra Bridge
on —, 279,
Loss on the working of the ——. 27560-60.
Bankura Damodar River—
Question re—
Grievances of passengers on the ——, 721-22.
The —. 1738.
Baunsi-Naya Dumka-Sainthia—
Question re —— project. 1491.
Belonia—
Question re route of the proposed —. 1478,
Bengal and North-Western—
Question re—
Accidents owing to overcrowding on the —. 334.
Net earnings of the ——. 1494-85.
Overcrowding on the —. 383.
Railway line from Chakia to Karnowl on the —. 519.
Bengal Nagpur—
Motion for Adjournment to discuss the strike at Kluru.gpur on the —.
974-78, 1007-34.
Question re—
Allegations against the Agent of the —— in the Basumati of the
18th February, 1927. 1649.
Alleged assault and dismissal of Bukhlal, an employee of the —
workshop at Kharagpur. 1740.
Appointment of a Conciliation Board or Committee of Enquiry in

connection with the strike on the ——, 1504-05.
Appointment of an advisory committee on the —-. B878-79,
Assistance afforded by the —— to illiterate third class pauengers
regarding their luggage. 732.
Collision at Bhadrak on the ——. 2788-87, 2787-89.
Contrph Department, —. 354,
Discontent among employees of the —— at Kharagpur. 731
Dismissals on the —. 1740.

Distribution of the profits of the —— between the railway company
and Government. 739.

Effect of the reduction scheme on the —, 355.

Grant of extensions of service to employees of the ——. 1645,
Grievances of employees on the ——. 399,

Grievances of subordinate employees of the ——. 385.

Inadequate pay of the lowest staff on the —— and the South Indiap
Railway. 385-88.
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RAILWAY(8)—contd. \
Bengal Nagpur—contd.

Question re—contd.

Indian head train controllers on the —, 354.

Local Advisory Committees on the —. 1576.

Number of Oriyas appointed to the Local Advuory Committees on
the —. 1876-77.

Procedure to be followed before the dismissal of its employees by
the —. 2770,

Reconstruction of the bridges over the Nerbudda on the Great Indian
Peninsula Railway and the — in the district of Jubbulpore, etc.

815.
Strike at Kharagpur on the —. 740, 816-18, 885-86, 870-73.
Strike on the ——. 1249-50.
Travelling ticket inspectors on the —. 731-32.

‘Bombay, Baroda and Central India—
Question re—

Allegations against certain officials of the —. 609.

Contracts for the sale of articles on railway platforms on the —.
24298-30.

Decline in passenger traffic on the —— and other railways. 1042-43.

Employment of Mussalmans on the —. 168.

Fares on the metre gauge section of —— the North-Western Railway
and the East Indian Railway. 804, 804-00.
“‘Grant of conceseions to passengers purchasing second class return
tickets on the metre gauge section of the —. 810.
Manufacture of wagons and locomotives in the workshop of the —
at Ajmer. 1490-91.
Normal speed of trains on the Rewari-Fazilka section of the —.

803.

Number of European, Anglo-Indian and Indian guards and dnvers
on the —. 1521,

Provision of electric fans in the second class compartments of the
metre gauge section of the —. 804.

Provision of intermediate class accommodation hetween Delhi and
Bhatinda on the Metre gauge section of the —. 8083,

Provision of search lights on engines between Delhi and Bhatinda
on the metre gauge section of the —. 745,

Purchase of steel from the Tata works for the electrification structure

. work on the —. 1514.
Racial discrimination in leave and allowances in the —. 300-01.
Relaying of rails on the Rewari-Fazilka section of the —. 802-03.

Representation of the Passengers and Traffie Relief Association,
Bombay on the Advisory Committees of the Great Indian Peninsula
Railway and the ——. 2455.

Bhatkal-Mysore— _
Question re construction of —— line. 279-80. .

.

Burma—

Question re State management of the —. 2456-57.
Central Advisory Council for—

Question re subfects laid before the —. 1897.
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RAILWAY (S)—cont i.
Chandil-Barkakhana—

Question re—
Blocking of village roads by the — line. 1735.
Pa.;ment for land acquired for the —— in the Chota Nagpur Division.
1736
Cochin Stdate—
Question re provision of lavatories in third class carriages on the
metre gauge ——. 351.
Company—
Question re Indianisation of superior services on —— 340
Campany-managed—
Question re—
Classification under the different races or communities of officers.
and subordinates employed on State and ——. 740,
Expenditure on the erection of workshops for Btate and —. 798.
Promotion of aubordmaten on —. 2758.
Rules governing'the dismissal of employees on State and —. 2760
Cumbum-Kalabasti—
Question re construction of the —, 2760.
Decauville Light—
Question re—
Conversion of the Dehra Ismail Khan Tank — to 2’ 6’ gauge.
1829.
Conveyance from Tank by the —— of passengers bound for Dehra
Ismail Khan. 1828-29.
Deoghar-Dumka—
Question re the —. 5%0.
East Indian—
Dismissals on the —— and the Great Indian Peninsula Railway. 985.
Question re—
Action taken by the Railway Board on appeals from men dismissed
by the — and the Great Indian Peninsula Railway. 955-56.
Alteration of the —— time-tables. 517-18.
Amounts utilised for raimbursements for losses from the Guarantee
Fund, —. 2433.
Case of Mr. Mohamad Usman, late an Inspector of Works at anpa.t

—.  2871-72,

Castor cake and cake dust sold yearly at the Manari workshop on
the —. 1480.

Changing of the timinge of certain trains on the —. 2243

Chief clerks of the Divisional offices of the —. 715-18. o

Circumstances of alleged fraud in Stores Department, —. 214.
Construction of a building in the Howrah Yard for the staff of the
Watch and Ward Department of the ——. 718,
Construction of a new station at Purabsarai on the ——. 1830.
Construciion of shelter for passengers at stations on the M. G.
gection of the —. B30.
. Deprivation of Indian employees of —— of State railway privileges
by unfair agreement. 215
Discontinuance of the use of oil-cloth cushions in intermediate class
compartments on the —— and the North Western Railway. 1040-41.
. Dismissal of Mr. M. D’Cruz, late Offg. Stores Buperintendent,
Howrah, —. ©50-60.
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b
RAILWAY(8)—cuntd. \
East Indian—cuntd.
Question re—contd, .
Dismissal of Mr. Wells, Chief Controller of Stores, —. 210.
Dismissal of the Controller of Stores, —. 961.
Disposal of castor cake and cake dust at Manauri station on the —.
1480. L4
Entraining of passengers at the temporary stations on the Poonpon
river, —. 2105.
Excess of mineral oil disclosed as a result of verification by the
Audit Department of the — in 1924. 956-59.
Fares on the metre gauge section of the Bombay, Baroda and Central
India Railway, the North Western Railway and the —. 804,
804-09, '
Fatal accidents at the level crossing in Jamalpur, —, 1829-30.
First and second class waiting room at Rafigunj station on the —.

530.
First day payment for employees of —— and furlough figures.
215-16.
Frequent dismissals on the Oudh and Rohilkhand section of the
-—. 1484,

Grant of an additional allowance to the clerical staff of the office
of the Commercial Manager, ——. 2050.
Grants from the fine fund of the —— to European and Indian schools.

2046-47. .
Grievances of Indian guards employed at Sahebgunge on the —.
717-18.

Guarantee Fund, ——. 2433, 2434-35.

Improved waiting sheds at loop line stations of the —. 332
Indebtedness of the —— to Mr. M. D'Cruz. 961

Issue of tickets to third class passengers at Hapur station on the

—.  2430-31.
Lack of proper management for crossing the railway line at Hapur
station on the —— 1030-40,

Leave rules for Europeans, Anglo-Indians and Indians in the Sub-
ordinate Service of the —. 1905.

Names of members of the Advisory Committees of the North-Western
Railway and the —. 1481.

Number of clerical staff and Inspectors transferred from Lucknow to
Calcutta from the different head offices of the ——. 2050.

Number of European, Anglo-Indian and Indian guards and drivers.

e on the —. 1B21.

Office hours of the clerical staff of the —— stationed at Jamalpur.

718.
Overworked assistant station masters and pointemta on the —.

1484-86. .
Paucity of waiting sheds at rural stations on the M. G. section of

the —— 2105.

Procedure followed by the —— in reimbursing itself for losses cauged
by the saff. 2433-34.

Proportion of Mussalmans in the Chief Auditors’ Offices, ——, and
Eastern Bengal Railway. 383,

Provision of quarters or grant of a house allowance on lien thereof
to Indian guards of the —. 714-15. *
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RAILWAY(8)—contd.
East Indian—contd,
Question re—contd,

Reduction of the working hours of the booking, parcel and other
staff employed on the —. 717,

Reinstatement of Mr. M. D’Cruz and five other subordinates dis-

missed by the —— in connection with the Cotton Waste case,
960-61.

Rent for office buildings for the Traffic Audit Office of the —— at
Calcutta. 2051.

Reservation of first and second class compartments on the —,
147,

Running of a shuttle train from Buxar to Mokameh on the —,
2423

Scale lof pay and allowances of the staff of the — transferred to
the North Western Railway. 738.

Schools maintained by the — in Bengal and the United Provinoces.
784 ’

Staff of the Traffic Audit Office of the ——. 9051, 9052,
Subscriptions to the Guarantee Fund from the employees of the

—_— 2434,

Total mileage of the ——, etc. 2046-50,

Transfer of certain officers of the —— from Lucknow to Calcutta.
2051-52.

Want of a third class waiting room at Gaya on the —. 2941,
Weekend concession tickets on the ——. 2431-32.

‘Eastern Beﬁgal—

Question re—

Appointment of Indians as “B” class guards on the —. 1644-45.

Complaints against Travelling Ticket Checkers of the —. 1507

Expenditure on the housing of European, Anglo-Indian and Indian
staff of the Trafic Department, —. 1507-08. ~

Grants-in-aid to Furopean and Indian Railway Institutes by the —.
1645.

Improvement of the quarters for the Indian staf! of the —. 1506.
Indian guards of the —. 1644. .

Medical certificates of employees in the —. 1508.

New rolling stock on the —— during 1920-£7. 333

Pay of Indian drivers on the —. 16845,

Proportion of Mussalmans in the Chief Auditors’ Offices, East Indian
Railway, and —. 383. ] ' b

Re-appointment of Messrs. Mathews and Macquire, insolvents, by
the —.  1507. . i

Recruitment of Europeans, Anglo-Indians and Indians in the Traffio
Department, —. 1508,

Reduction of fares on the —. 331-32, 2460. i
Sanction of street lights for the European colony of Parbatipur,
—.  1508-07.

Unsafe condition of quarters in occupation of the menial staff of
Rajabhatkhawa, —. 1508.

"Faridpur-Charmaguria—
Question re bxtension of the — to Barfsal. 1488
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RAILWAY(8)—contd. '
Gaya Sherghatty—
Question re —. 2105,
Great Indian Peninsula—
Question re—
Action taken by the Railway Board on appeals from men dismissed

by the East Indian Railway and the —. 935-56.

Appointment of Mr. T. G. Russell as permanent Agent of the —,
2045,

Confirmation of subordinates of the —— employed to officiate as

officers. 2756-57.
Deputy Transportation Superintendent (Traction), —. 850-51.
Dismissals on the East Indian Railway and the —. 955.
Employment of subordinates of the —— in higher appointments
without enhancement of salaries. 2755-56.
Engineering contracts on the —. 791-92.
. Leave rules for Indians on the —. 2049.
Leave rules of the —. 1508,
Long hours of work of the staff on the —, 2755,
New alignment of the —— between Khansala and Karjat. 1530.
Number of European, Anglo-Indian and Indian guards and drivers
on the —. 1521.
Omission of the expenditure on the Kargali colliery from the grant
for the —. 2017-18.
Permanent employment of the Audit and Accounts staff of the —.
1658-59.
Purchase of steel from the Tata Works for the electrification structure
work on the —. 1514,
Realignment of the —. 153.
Reconstruction of the bridges over the Nerbudda on the — and
the Bengal Nagpur Railway in the district of Jubbulpore, etc.
815.
. Reduction of the entire staff of Food Inspectors on the —. 2249.
Representation of the Passengers and Traffic Relief Association,
Bombay, on the Advisory Committee of the —— and the Bombay,
Baroda and Central India Railway. 2455
Running of trains without alarm chains on the —. 2456,
Sleeping adtommodation for third class passengers on the ——. 2761,
Supply by the Tata Steel Coy. of electric power for the electrification
. of portions of the —. 1514-15.
The —— Power Station Schemes. 2452-54,
Transfer of rolling stock to the North Weste:m Railway and the —.
2017. *
Travelling cinema on the ——. 875-76. .

Guntur-Gurzala-Machirla— .
Question re ——. 2760. .
Hapur,' Mowara-Luxar— .
Question re proposed —. 2520
Hindubagh-Fort Sandeman—
Question re estimated loss in working the —. 146.
Kashipur-Kalagagh— -
Quegtion re alignment of the —. 524. o—

A



RAILWAY(8)—contd,
Kohat-Thal—
Question re extension of the — to Parachinar in the Kurrum valley.
2182,
Madras and Southern Mahratta—
Question re—
Indians to succeed short term European officers on —— and South
Indian Railway. 285-86.
Joining of the main line of the — from Pittapur to Cocanada.
963.
Prevention of burglaries at stations on the South Indian Railway
and the —. 950.
Mangalore Hasan—
Question re proposals for — line. 102-95.
Mari Lukki and Tank—
Question re fares on the —. 1308-09.
Muzaffarpur-Sitamarhi—
Question re construction of the —. 377-78

North Western—

Question re—
Accrual of the credits on account of the sale-proceeds of engines
sold to other Railways to the revenue acoount of the —. 2918,
Advance of a house building. loan to Mr. G. Zakria Khan, an
officer of the —. 2907.

Architect for the ——. 2865-66.

Cost of an * at Home ” given to Khan Sahib G. Z. Khan, Assistant

Audit Officer, ——. 2808.

Decrease in the gross earnings of —— during 1926 owing to the com-
petition of motors. 351-52. _

Difficulties of S8indhi employees of the —— serving in the Punjab
and the United Provinces. 2036.

Discontinuance of the use of oil-cloth cushions in intermediate class
compartments on the Easy Indian Railway and the ——. 1040-41.

Extension of service granted to Mr. C. H. Withers, Foreman, Elec-
trical Department, Carriage and Wagon, Moghulpura, —. 2436-
3.

Extension of Texila-Havelian Branch of the —— in the direction
of Abbottabad, Mansera, etc. 2181. e

Fares on the metre gauge section of the Bombay, Baroda and Central
India Railway, the — and the East Indian Railway. 804, 804-09. « °

Grant of three days’ allowances to outdoor staff attending the
‘“ At Home ” to Khan Sahib G. Z. Khan, Aasistant Audit Officer,
- 2906-07.+ '

Hindu and Muslim clerks in the office of the Divisional Superin-
tendent, ——, Delhi. 171,

Improvements at Karachi, Pindi and Bukkur workshops on — to
obviate reduction of staff. 197-99.

Inadequate representation of Muslims in the Head and Dwmonal

Offices of the ——. 2172,
Increase in the number of Sikhs employed in the offices of the Agent
and the Chief Auditor, —. 064.

Latrines in intermediate class compartments on the ———. 949
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)
RAILWAY (B)—contd,
North-Western-—contd.

Question re—contd,
Muslim clerks in the office of the Dwmmna} Audit Officer, ——

Delhi. 170, -
Muslims in the Audit Office, —, Delhi Division. 2171.
Names of members of the Advisory Committee of the —— and the

East Indian Railway. 1481.

Number of European, Anglo-Indian and Indian guards and drivers
on the —, 1521,

Procedure adopted by the —— in cases of alleged fraud by the
contractors and employees 9586,

Proportion of Mussalmans in Divisional Superintendents’ Office and

Divisional Audit Office, ——. 383-84.
Provision of platforms at the principal stations on the Shahadara-
Sangla line of the —. 523.

Representation of different communities holding appointments of

assistant station masters, station masters and guards on the —.
1478.

Representation of Muslims in the offices of the — 737,

Reservation of compartments on the —. 2594,

Restriction of clerical appointments to first division matriculates by
the Chief Auditor, —. 383.

Scale of pay and allowances of the staff of the East Indian Railway
transferred to the —. 736.

Bindhis and non-Sindhis employed on the —. 20386.

Small number of Muslims employed in the Traffic and Octroi Depart-
ments in the North West Frontier section of the —-. 2580.

Supersession of senior travelling ticket examiners of the —. 2804-
05.

Total amount of salaries drawn by the Hindu and Muslim clerks in
the office of the Divisional Audit Office, Delhi. 171.

Time tables of the —. 2421.

Transfer of locomotives from the — to other State-worked railways.
2012-13.

Transfer of rolling stock to the —— and Great Indian Peninsula
Railway. 2017.

Travelling ticket examiners of the —. 2805-06.

Unserviceable underpassers on the ——. 783.

“*Oudh and Rohilkhand—
Question re—

Agreement with employees of the —— to serve within the Junsdwt.lon
of that Railway. 20562. *e
Allowances of officers of the ——transferred to Calcutta. +2050.
‘QOollapdlem-Singarayakonda Kanigiri— .
Question re construction of the —. 2760. .
‘Question re— ) ot
Accidents on —— due to the ocoupling and uncoupling of vehicles.
1519.
Allotments for construction of quarters for Europeans, Anglo-Indians
and Indians, respectively, on different —. £93.

-
Appointment of a Mechanical Engineer-in-Chief for — 1510. e
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RATLWAY(8S)—contd.

Question re—contd,
Appointment of Indians to Superior Service on Indian — during
_ 1926-27. 340-41.

Charges for the resenatlon of intermediate and third class compart.
ments on ——. 147,

Construction of a metre gauge —— between Bilaspur and Mandla in
the Central Provinces. 528-29, 530.

Construction of a —— between Hapur, Mowana and Luxar. 2519-20.

Oonstruction of & — from Ajmer to Kotah Junction. 2417.

Construction of a —— from Batala via Butari and Patti to Lahore.
526.

Construction of 8 — from Champadanga to Tarakeswar. 1738.

Construction of a — from Charsadda to Swabi in the Peshawar
District. 2403.

Construction of 8 —— from Patna to Ranchi. 1734.

Construction of 8 —— from Rajbari to Jessore iz Magura. 2183-84.

Construction of —— to serve the country west of the Vizagapatam
Harbour. 1743.

Consumption of Indian and foreign coal on —. 4386.

Cost of varidus types of carriages in use on the —. 2432

Damage and loss of fruit packages on ——. 333-34.

Expenditure on articles in common use on ——. 1518-20.

Expenditure on the planting and culture of trees on the different —.
1480, 1481.

Fares charged per mile for different classes on different ——: 1382

Financial results of the introduction of first and second class return
tickets on ——. 1482-83.

Fitting of automatic centre buffer couplers to rolling stock on —.
150.

Income from the sale of trees on the different ——. 1480, 1481.

Inquiry into grievances of subordinate employees on Indian —. 203,

Intermediate .clasz accommodation on all trains on Madras and
Southern Mahratta —. 441.

Issue of intermediate and third class return tickets on —. 1481-82.

Judgment of the Allahabad High Court regarding the obligation on
—— to lock wagons while carrying goods. 952.

Levy of surcharge on ——. 1736-37.

Manufacture in India of articles in common use on ——. 151.

Nomination of members of Advisory Committees for SBtate and other
—. 180.

Number and price of wagons ordered since 1919 on all —. 211,

Number of Européan and Indian officers in —— and Indians recruited
in-1925 and 1928. 285.

Number of passengers of the different classes carried on the principal
—— during the fiist eight months of 1026-27. 1488.

Opening of & narrow gauge — from Ajmer to Pushkar. 2418.

Places on the different —— where castor cake or cake dust is available.
1480.

Planting, culture and sale of trees on the different —. 1480, 1481.

Powers of dismissal of Divisional Buperintendents on ——. 2758-59.

Price of time tables on certain specified ~—. #09-10.
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’
RAILWAY(8)—contd.

Question re—contd.

Provision of amenities for third class passengers by —. 877.
Purchase of coal for —, 784,
—— between India and Burma. 351.
Rates charged by —— on ithaddar, Indian mill-made cloth and foreign
piecegoods. 1481-62.

Recognition by the different —— of Railway Passengers’ Associations.
1302.

Recruitment of coolies on the different —. 2430,

Recruitment of gardeners on the Government ——, 1481.

Recruitment of Indians to Indian —. 339,

Reduction of passenger fares on ——. 438-40.

Reduction of the purchases for —— made by the Director General of

" Btores in London. '795-96.

Scheme for training of officers and subordinates on Indian —. 294.

Scrapping of locomotives and wagons in use on —. 795.
Raipur-Vizianagram—

Question re progress made on the —. 1827.
Rohtak-Bhiwani—

Question re completion of the ——. 399,

Tanjore District Board—
Question re—
Government action re — extension. 386-91.
Government proposals re ——. 430,
Tellicherry-Mysore—
Question re
Singhjani-Pingna—
Question 7e construction of the —. 279.
Bouth Indian—
Question re—

708.

Alleged shortage of timber on the ——. 947,
Deprivation of Indian officers on the — of admissible concessions.
381-82.
Existing incumbents of Asiatic domicile entitled to Lee concessions
in the —. 286.
Inadequate pay of the lowest staff on the Bengal Nagpur Railway
und the ——, 385-86.
oIndians to succeed short term European officers on Madras and
Southern Mahratta Railway and —— up to 76 per cent. 285-86.
Omission to extend Lee concessions to superior Indisn officers of
—. 206.
Prevention of burglaries at stations on the —— and the Ma.dras and
Southern Mahratta Railway. 950.
Purchase of sleepers for the —. 1361.
Rofusal of Lee concessions to Indians at present in the —. 286'
Results of the failure of the —— to place orders for sleepers In
Malabar. 1301, '
Swerajya on “Indianisation on the —"’, 298,

Use of steel in the cogstruction of stations on the Shoranur-Nilambur:
pection of the —. 951-52.
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RAILWAY(8)—contd.
S@te—-
Deficient varnings on capital expenditure on —. 212.

Question re—
Amount of money drawn in salaries by Indian, Anglo-Indian and
other employees drawing more than Rs. 200 p.m. in ——. 1038.
Appointment as probationers in the Transportation (Traffic) and

Commercial Department of ——. 734.
Appointment of Engineers on short term covenants for ——. 876-
77. ¢

Chief Storekeepers or Purchasing Officers of —. 1043,

Claims of Muslims to appointments as medical officers of the —.
1745-46.

Chasaification under the different races or communities of officers and
subordinates employed on —— and company-managed Railways.
740.

Clearing House Scheme for ——. 2049.

Concessions for officers of Indian and non-Indian domicile on —.
380-81.

Construction of new —— stations on —. 797,

Contracts between the Secretary of State for India and the railway
companies working —— in India. 740.

Cost of alterations to the American wagons purchased in 1918 for
— 2432.

Definition of ‘‘departmental enquiry’’ in the case of {Govt. servants
appointed on ——. 954; )

Delivery of coal purchased for —, 784.

Deprivation of 1ndian employees of East Indian Railway of ——
privileges by unfair agreement. 215,

Expenditure on the erection of workshops for —— and company-
managed Railways. 797.

Expenditure on the recomstruction of railway stations on —.
2433.

Hindu refreshment rooms on ——. 520.

Inclusion of Economics and History as qualifying subjects for the
examination for the Buperior Traffic and Commercial Branches of
the ——. 2438-39.

* Inclusion of Railway Economics and certain other subjects in the

examination for the Commercial Deptts. of —. 1524,

Indians in supérior services on ——. 340.
Mussalman and other officers in —. - 288,
Number pf Indians, Europeans and Anglo-Indians drawing salaries

of more than Rs., 350 a month on —. 799,

Number of posts in — on more than Rs. 200 p.m. held by Indians,

‘Anglo-Indians and others. 1035.

Number of wagons on ——. 1509-10.

Number of wagons purshased for — since March 1998. 1490.

Payments made to Consulting Engincers for —— in respect of fees,

inspection charges, etc. 793.

Percentage of Indians, Anglo-Indians and other employees getting

more than Re. 200 a month en — . in the years 1924, 1925 and

1928. 1036. ’

3
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RAILWAY (8)—contd.
State—contd.
Question re—contd,
Procedure as to placing of contracts for handling goods on — and
amounts paid during 1925-26. 213-14,

Provision of electric fans in third class carriages on ——. 2762-
63. )

Publication of the — time tables in the vernacular. 1479.

Purchase of coal for —. 2432,

Reduction in freight on ——. 2089,

Reduction of passenger fares on ——. 205-08,

Rules governing the dismissal of employees on —— and company-

managed Railways. 2790.
Belection of Sikhs for the Indian Railway Service of Engineers and
the Transportation (Traffic) and Commercial Departments of —

£66.

Starting of a Pension Fund under the head ‘Railway Reserves' in
connection with the —— Revenue Establishment. 2914-15.

Supply of fans in intermediate n‘nd third class compartments on
—. 2419,

Total authorised stock of locomotives on the ——. 1509,

Total payments made to the Consulting Engineer to the — during
. 19256-26. 2035-36.

Uniform railway fares and rates on ——. 149-50.

Wagon requirements of ——. 1480. :

Watch and Ward Department for ——. 339, 2047-48.

State-worked—
Question re expenditure on surveys of new lines forming part of a
-—. 2016. -
Strategic— w
Question re—
Annual savings accruing to the Army Budget owing to the construc-

tion of ——. 148. .
Loss on the working of ——. 2760.

RAILWAYS, ACCOUNTANT GENERAL—
Question re number of Muslim clerks and accountants in the office of

the —. 2868.

RAILWAY ACCOUNTS—
Question re expenditure incurred on the appointment of experts engaged
to advise on an improved system of ——. 160. °*°*
RAILWAYS ACT-— .
See under ‘‘Act(s)".

RAILWAY ADMINISTRATION REPORT—
Question re publication of —— for 1925-26. 200-10.

RAILWAY ADVISORY COMMITTEES—
Question re action tak®n on recommendation made by —. 877-78,

* 8
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RAILWAY AUDIT OFFICE(S)—
Question re examination for the recruitment of accountants for ——
under the Accountant General, Railways. 159.

RAILWAY BOARD— .

Budget Demand for ‘‘——". 1104-1225, 19226-48, 1251-1300, I315-74.

Question re—
Action taken by the —— on appeals from men dismissed by the East

Indian and the Great Indian Peninsula Railways. 955-56.

Appointment of an Indian as a Member of the —. 815.
Appo'ntment of Indians to —. 434.
Functions and control of —. 205.
Location of the —— in Delhi, Bombay or Calcutta. 1518.
Muslim clerks in the office of the —. 2172
Mussalman officers employed in the office of the —— at Delhi. 1036,
Names of Members of the —— who have retired during the last eight

years. 799,
Publication of ——'s evidence before the Tariff Board. 208-09,

RAILWAY BUDGET—
Question re adjustment of the amount shown against abandoned pro-
jects in the Explanatory Memorandum on the — for 1027-28. 2916-
17.
See also under ‘‘Budget.”

!AILWAY CARRIAGE(S)—
Question re—
Construction of lavatories to suit Indians in the higher class ——.

blB. -
Electri¢ fans in third class —. 2761-62.
Provision of electric fans in third class —. 804,
RAILWAY COLLIERY(IEB)— *
See under ‘‘Colliery(ies).”

RAILWAY COMPANY(IEB)—
Delhi-Umbala-Kalka—
Question re—
Cost of lands provided free to the old —. 2016
Contracts between the Secrnta.ry of Btate for India and the —_—

working State Railways in India. 740.
Method adopted by —— 1n America showing expenditure distributed

hetween passenger and goods working. 147-48.

RAILWAY COOLIES—
Question re harassment of the travelling public by —— at Delhi Junc-

tion. 92786.

BAILWAY CROSBING—
Question re underground bridge for trafiic lt- the ~—— near Meerut City

ﬂatwn 1040,
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RAILWAY DEPARTMENT— N
Question re—

Deprecia.;‘jon Funds of the Postal and Telegraph Department and the
—_— 16-16.

Technical section of the —. 2013.

~

RAILWAY ECONOMICS—
Question re inclusion of — and certain other subjecta in the examina-
tion for the Commercial Depts. of State Railways. 1524,

RAILWAY EMBANKMENTS—
Question re filling up of ditches near —. 529-80. -~

RAILWAY EMPLOYEE(S)—
Question re—
Advance of house building loans to —. 2907.
Grievances of subordinate —. 199-200.
Name of the officer entrusted with the investigation of the question

of educational facilities for children of —. 2017.
Rules regarding the transfer of —— from one province to andther.
2449,
Transfers of —— from onc¢ railway system to another. 2449.
Transfer of —— from the United Provinces to Bengal. 2449,

KAILWAY EMPLOYEES UNION(S8)—
See under ‘‘Union(s)”.

RAILWAY FARES—
Question re—
Estimated loss op account of the reduction of ——. 1489,
Financial effect of the last reduction of ——, 1488-80.

RAILWAY FARES AND RATES—
Question re uniform —— on State Railways. 149-50.

RAILWAY INSTITUTE(S)—
Question re grants-in-aid to European and Indian —— by the Eastern
Bengal Railway. 1645. -

RAILWAY LINEBS—
L
Question re—

Beggar nuisance on Government —. 344,

" Completion of the Nidaduol-Narsapur and Godyada-Bhimavaram
—, 063-84. .

Fencing of —. 523. .

—— from Chakia to Karnowl on the Bengal and North-Western
Railways. 310. .

Gracing lands near ——. 1481

Lack of proper arrangements for crossing the —— at Hapur station
on the East Indian Railway. 1038-40,

Proposed new —— between Lyallpur, Jaranwala and Jhumra Cheniot.
523. i -

. .82
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KAILWAY MAIL SERVICE—
Questiqn re—

Allegations against Babu Kasiswar Lala, sub record clerk of the —
at Narayanganj. 743-44.

Appointmens of Babu Kasiswar Lala as sub-record clerk of the —
at Narayanganj. 743.

Case of Babu Raj Kumar Mukerjee, Inspector, —. 720.

Employment of van peons for all the sections of the —— 2413.

Grant of house rent allowances to the mail guards and other inferior
servants of the —— in the Madras Presidency. 889.

Grant of out-station allowance to employees of the —. 2510.

Increase of leave reserves for the Post Office and the —. 2408,

Number of Muhammadan, Hindu and Sikh Inspectors of Post Offices
and the —— in the Punjab. 865.

Provision of electric fans in the — office in Madras, etc. 2640.
Scales of pay of sorters of the —. 888

Time test of the --—. 886-88, 2848,

Working hours of employees of the —. 888 89

.

RAILWAY MAIL SERVICE, “T"” DIVISION—

Question rc punishment inflicted by Lieut. S8hujat Ali, Buperinten-
dent, —. 2854,

RAILWAY PASSENGERS’' ASSOCIATIONS—
Question r¢ recognition by the different railways of —. 1392.

HAILWAY PLATFORMS—

Question re—
Contract for the sale of articles on —— on the Bombay, Baroda and
Central India Railway. 2420-30.
Grant of licenses to vendors on ——, 2420,

RAILWAY PRACTICE AND MANAGEMENT--
Question re training of Indians abroad in ——. 951.

RAILWAY OFFICE—

Question r~ removal of the —— from Lucknow to Calcutta. 186,
RAILWAY OFFICER(B)— ¢
Question re— -
Recruitment, of Indian —— up to 76 per cent. up to end of 1026.
284-85,
Trmmng college for —— at Dehra Dun, , 2244-45.

RAIFLWAY RESERVES—
Question re starting of a pension fund under the head “—'' in con-
pection with the State Railway Revenue Establishment. 2014-15.

RAILWAY RESBERVE FUND—
Question re —-< and reduction of fares. 8.



RAILWAY REVENUE ACCOUNT— *

Question rc debiting of freight and incidental charges on stores to
the —. 2913-14.

RAILWAY SCHOOLB—
Question re—

——. 2784-85.
Expenditure on —— for Europeans and Indians. 2784.
Utilisation of the fine fund at Moradabad for the upkeep and lm—
provement of the Prince of Wales’ —. 1485,
RAILWAYS, SENIOR GOVERNMENT INSPECTOR OF—
Question re transfer of the office of the —— from Madras to Ootaca-
mund. 1390,

RAILWAY SERVICE—
. Question re—
Appointments in the Trafic Branch of the —. 2445.
Indian Christians in the superior grades of the —— and the Posts
and Telegraphs and Customs services. 1743.
Names, qualifications, periods of service and posts now filled by the
three most senior Indians in the —. 815-16.

RAILWAY SERVICE OF ENGINEER(S)—

Question re selection of Sikhs for the Indian —— and the Transporta-
tion (Traffic) and Commercial Departments of State Railways. 066,

RAILWAY STATION(S)—
Question re—

Construction of new —— on State Railways. 797..

Expenditure on the reconstruction of —— on State Railways. 2433.
Locafion of the —— at Reper. 398-99,

Names of the —— where raised platforms will be construeted. 2763.
New —— at Lucknow. 166-67.

Provision of lights in compound leading to the third class waiting
shed at Hissar ——. 803-04.
Remodelling of the — at Kalka ——. 352-53,

RATLWAY TIMINGS—

Question re—
Advertising of ——. 1479, ‘e
Expenditure on advertisements relating to —. 1479, .

RAILWAY TRAINING ‘SCHOOL, CHANDAUSI—
Question re ——. 1807-08, *

RAILWAY WORKSHOPS—
Question e number of men emp]oyed in ——, 1510.

RATPUR-VIZIANAGRAM RAILWAY— h
See under “Rgilway(s).” .
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EBAISINA—
Question re article in the Hindustan Times, dated the Tth February,
1927, entitled “Life in ——."" 2765-86.

RAJABHATEHAWA—
Question re unsafe condition of quarters in occupation of the menial
staff of ——, Eastern Bengal Railway. 1506.

RAJAH, Rao Bamapur M, C.-

Election of — to the panel of the Standing Cominittee on Emigra-
tion. 613
General Discussion of the General Budget. 1892-93.
Oath of Office. 5.
Question re—
Annual expenditure on Cantonment Fund Office establishment in
third class cantonments. 2872-73.
Cantonment Fund net receipts and expenditure for 1925-26 in respect
of cantonments without elected or nominated boards. 2872,
Qualifications of persons entrusted with the preparation of assessment
lists in cantonments. 2873.

RAJAN BAKHBSH SHAH, Kuaan Bamipuvr MAKHDUM—

General Discussion of the General Budget. 1713-14.
Oath of Office. 4.

Question re— )

Appointment of Musalims in the Co-operative Department of the
Delhi Province. 2176-77.

Number of Hindu and Muslim Co-operative Societies registered in
tha Delhi Province from the 1st August, 1926, to the 156th January,
1927. 2177

Rejection of the offer of a respectable gentieman of the Delhi Pro-
vince to work in an honorary capacity in the cause of Co-operative
Societigs. 2177,

RAJBARI—-

LY
Question re construction of a railway from —— to Jessore via Magura.
2183-84.

RAJPUTANA—

Budget Demnnd for “—'". 2324,
Question ¥ number and grades of schools for Europeans in Ajmer-
Merwara and —. 2104,

RAMACHANDRAM, Mz N.—

Question r¢ transfer of ——, Honorary Becretary of the Coimbatore
Branch of the All-India Postal and Railway Mail Service Union,
from Coimbatore West to Gudalur, 720

RAMIAH, Mg, K.-V.—
thstion re refund of a sum of money reeovered from —, a postal
clerk in the Nilgiri Division. 284748
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RAM KISHAN, Dr.— b
Question re grant of a certificate to ——, private medical practitioner
of Pattoki, for services rendered by him to injured passengers during
the collision at Harpa. 862.

RAMOSHIS—
Question re provision for Mahars, — and Mangs in the Army. 101

RAMZAN—
Question re office hours of Muslims in the office of the Deputy Account-

ant General, Posts and Telegraphs, Delhi, during the ——. 2843-44.

RANANJAYA SINGH., KUMAR-—
Oath of Office. 3.

RANCHI—
Question re construction of a railway from Patna to —. 1734

RANG BEHARI LAL, Lata —
Oath of Office. 4.

Question re— .
Contracts for the supply of porters for Delhi railway station. 2785.
Grant of mineral rights to a South African Firm in the North-West

Frontier Province. 1498,

Harassment of the travelling public by railway coolies at Delhi Junc-
tion. 2785.

Inspectors appointed to supervise the work of the coolie contractor at
Delhi Junction. 2785-86.

Number of South Africans or South African Firms trading in India.
1498,

Representatives of different communities holding appointments of
assistant station masters, station masters and guards on the North
Western Railway. 1478,

Steel Industry (Protection) Bill—

Consideration of clause 3. 1098.

RANGA IYER, Mg. C. 5.—

Demand for Supplementary Grgnt in respect of—
e ‘“Audit” (Railways). 2828-30
“Staff, Household and Allowances of the Governor General.” 830-31.

Election of —— to the Public Accounts Committee. 103.
General Discussion of the Railway Budget. 1151-53, 1168.
Indian Finance Bill— .

Motion to pass as amended. 2874-78, 2680-2703, 2718, 2714; 2715.
Motion for Adjournment re attendance of Mr, Satyendra Chandra Mitra
at meetings of the Legislative Assembly. 29-30. .
Motion for Adjournment to call attention to the decision of the Govern-
ment of India not to publish the Report of the Indian Deputation to
. Fiji. 402-03.
' Motion for Adjournment to discuss the strike at Eharagpur on the Bengal
Nagpur Railway. 77, 1011-13, 1014. —
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RANGA IYER, Mr. C. B.—contd.

Motion to reduce the Budget Demand for *‘Army Department”. (General
policy and expenditure.) 2235-40, 2271.

Motion to reduce the Budget Demand for ‘‘Executive Council”’. (Attitude
of the Government in regard to the constitutional issue.) 1922-24, 1962.
Motion to reduce the Budget Demand for ‘‘Indian Postal and Telegraph
Department’’. (Low salaries of postal clerks, peons and subordinate
services and inadequate pensions to retired subordinates.) 2070.73,

76.

Motion to reduce the Budget Demand for “Indian Postal and Telegraph
Department’’. (Policy pursued by the Department in general.) 2012
Motion to reduce the Budget Demand for ‘‘Railway Board” (Grievances

of subordinate railway employees.) 1298-1300, 1316-19, 1336.
Oath of Office. 4.

Question re— _

Agreements with employees of the Oudh and Rohilkhand Railway to
serve within the jurisdiction of that Railway. 2052.

Allowances of officers of the Oudh and Rohilkhand Railway transferred
to Calcutta. 2050, 2052.

Appointment of Chaukidars for Indian clerks’ quarters in New Delhi.

* 2460.

Appointments in the clerical service and as probationers in the subor-
dinate accounts service under the Accountant General, Central
Revenues. 2185.

Assistant Income-tax Officers in the Punjab. 2184,

Class of appointment provided for candidates who have passed in both
the lower and upper division eraminations of the Staff Selection
Board. 2184,

Classification of administrative and ministerial officers of the Postal
Department.  2428-29.

Grant of an additional allowance to the clerical staff of the office of
the Commercial Manager, East Indian Railway. 2050.

Holidays in the Imperial Secretariat. 2458,

Inclusion of commercial subjects in certain public examinations. 1524.

Inclusion of commercial subjects in the Indian Audit and Accounts
Bervice examination. 1523,

Inclusion of Railway Economics and certain other subjects in the exami-
nation for the Commercial Departments of State Railways. 1524.
Inter-departmental transfers of men in the Secretariat and Attached

Offices, otc. 25952-93.

Number of clerical staff and Inspectors tl‘a.nlfell‘ed from Lucknow to
Calcutta froth the different head offices of the East Indian Railway.
+ 2050.

Rent for office buildings for the Trafic Audit Office of the East Indian
Railway at Calcutta, 2051

Retention of honeycomb brick work for bathrooms of D’ type Indiar
clerks’ quarters in New Delhi. 2488,

Staff of the Traffic Audit Office of the East Indian Railway. 2051, 2052.

Total mileage of the Enst Indian Railway, etec. 2049-50.

Transfer of ce offices of the East Indian Rm!\my from Lucknow fo
Calcutta. 2081-52.
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RANGA 1YER, Mr. C. S.—contd. N

Question re—contd.
Water rates in orthodox and unorthodox quarters in New Delhi. 2458

59,
Question (Supplementary) re introduction of legislation regarding the-
machinery for settling labour disputes, 711,

Resoclution re—
Amalgamation of the Oriyva-speaking tracts. 557-58.
Release of the Bengal detenus. 458, 480.

Steel Industry (Protection) Bill—
Motion to consider. 894, 896,

RANGASWAMIER, Me. V. R—
"Question re case of ——, a clerk in the Tirupur post office in the Nilgiri:

Division. 1731.

RANGOON—
Question re removal of the arsenal in — to Mingaladon. 2585-86.

RAO, Mr. G. SARVOTHAM—
Election of — to the Standing Finance Committee, 1927-28. 2679.
Oath of Office. 2.

RATIO—

Question re—
Number of representations received in connection with the exchange

1043.
Protest agninst the proposed 1s. 64, —. 511-12.
RAU, Mg. H. B—
Questmn re collection of compulsory subscriptions from the subordinate
staff to meet the cost of a farewell part.v to —, Dtrector of Audii,

United Provinces. 721.

RAU, Mr. H. SHANKAR—
General Discussion of the General Budget. 1639-42.
Oath of Office. 1473.

RAVEN COMMITTEE—
‘Question re remarks of the —— regarding locomotive boilers and rolling-
stock. 795.
LY
RAWALPINDI— .
Question re participation of 36 clerks of the Postal Departmept, —, i
election campaigit of a particular candidate for the Legislative Asaembly
2245-47.

READER POSTMAN(EN)—

Question re—
Replacement by clerks of the —— at the Delhi head office. 188I..

Uniforms of postmen, overseers and ——, 1819-20. I I

- L]
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READERS IN POST OFFICE(S)—

‘Question re discontinuance of the practice of — signing as escorts to
postmen. 953.

REBATE(S)—
Question re — received from shipping companies on passages booked
by Government for ite officials. 737.
:REBELLION—
Question re expenditure in connection with the — in Malabar. 192.
RECEIPT(S)—
Question r¢ cantonment fund net —— and expenditure for 1925-26 in
respect of cantonments without elected or nominated boards. 2872.
‘RECOMMENDATION(8)—
Question re—
Action taken on —— made by Advisory Committees of Railways, 877-
78. .
Annual additional expenditure to be incurred for services in Burma ab
a result of the — of the Lee Commission. 24537.

—— of the Lee Commission regarding the Indian Medical Service. 2451.
RECRUITMENT—

Question re—

Abolition of direct —— to Imperial Educational Services in Bengal.
295.

‘Inadequate —— of minorities to the Audit and Account offices. 382-83.

—— of clerks in the office of the Accountant General, Central Revenues.
2783-84

—— of Europea.nu, Anglo-Indians and Indians in the Traffic Depa.rb-
ments, Eastern Bengal Railway. 1508.

—— of Indian railway officers up to 75 per cent. up to end of 1926. 284-
85.

—— of Indians on Indian Ra.ilways. 339.

——— of Indians to the Army in India Reserve of Officers. 2521-22.

—— of Sikhs in certain offices. 331.

Stoppage of the —— of Hindus in the postal service of the Punjab and
North-West Frontier Circles. 2781.

a

REFERENCE CLERKS8—
Question re pay of ——. 1049-50.

REFZRENCE DUTY(IES)—
Question r¢ ——in Civil Accounts Offices, etc. '2888.

‘Question re—
Appointment of the Royal Commission on ——, 2045-48.
‘Extension of the —— to the North-West Frontier Province. 881-8¢2,
1909. 4

— Speech of the Maharaja of Benares regarding the ——. 500-10.

L4
¢
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REFRESHMENT ROOM(8)—
Question re Hindu —— on State- managed Railways. 520.

REFUNDS—
Budget Demand for “—."” 2323 ,
Demand for an Excess Grant in respect of “‘—.’" 628.

Demand for Supplementary Grant in respect of ‘‘—."" 639,

Question re—
—— of a sum of money recovered from Mr. K. V. Ramiah, a postal

clerk in the Nilgiri Division. 2847-48.
—— of money order commissions. 1039,

REFUND BECTION—

Question re distinctions between the Requisition and Reglst.rntmn clerks
of the ——. 1049-50.

REGISTERED ARTICLES—

Question r¢ time limit for complaints regarding non-delivery of —— and
money orders. 1822-23.

REGISTRATION AND REQUISITION CLERKS—
Question re distinction between the —— of the message room. 1019-50.

REGISTRATION COMMISSION—

Question re exemption of societies, institutions or banks from payment
of —. 2008

REGISTRATION DEPARTMENT—

Question r¢ employment of leave reserves in the —— and Parcel Depart-
ment of the Calcutta General Post Office. 2400.

BREGULATIONS—

Question re —— regarding admission, pay and prospects of members of
the general and station services in the Telegraph Department. 162-64.

RELIEVING STAFF— N

e Question re provision of a rest room for.the —— at Moradabad. 1485.

RELIGIOUS MINISTRATIONS—
Question r¢ — to Indian sepoys. 2515. ..

RENDEL, PALMER AND TRITTON, Messrs,—
Question re expiry of the contract with ——. 952.

RENT-— '
Question re—
Annual — of houses in Baroda Cantonment. 2442-43. .
Assesament of —— for officers for bungalows and clerks’ quarters in
New Delhi. 2485.
——— of quarters and bungalows in New Delhi. 520-21. —
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REORGANISATIPN—
Question re—

—— of the office of the Accountant General, Central Revenues. 2858-
80

Addit;ional staff for —— work in the office of the Accountant General,
"Central Revenues. 2782-83.

REPEALING AND AMENDING BILL—
See under *‘Bill(s)".

REPER—
Question r+ location of the railway station at ——. 398-99.
REPORT(S)—
Presentation of the —— of the Committee on Petitions re petitions re-
lating to the Currency Bill. 1747, 2185.
Presentation of thée —— of the Select Committee on the amendment of

Standing Urders. 2737,
Question re—

Action taken on the — of the Indian Deck Passenger Committee.
2773-74.
Annual —— of the agents in Ceylon and the Malay States regarding

the Moral and Material progress of Indian emigrants. 1038-39.
Date of the despatch of the views of the Government of India to the

Secretary of State on the — of the Auxiliary and Territorial Forces
Committee. 2408,
Discussion of the —— of the Taxation Enquiry Committee. 276.

~—— of the Back Bay Reclamation Committee. 158,

——— of the Economic Inquiry Committee. 2419.

Prevention by the British Colonial Office of the publication of the —
of the Fiji deputation. 1827.

Publication of Railway Administration —— for 1925-26. 209-10.

Publication of Skeen Committee’s ———. 184-88, 1383,

Publication of the —— of the Cotton Textile Tariff Board. 1827-28.

Publication of the —— of the Fiji Deputation. 3566-357, 611-12.

Publication of the —— of the Sandhurst Committee. 1498-1500.

Publication of the —— of the Tariff Board on the mill industry. 1301.

Supply to the Secretary of State of n —— of the proceedings of the
Conference of the provincial ministers of excise, held at Simla, 2338.

REPRESENTATION(R)— .

Question r» number of —— received in connection with the exchange ratio.
1043.

REQUISITION REGISTERING CLERKS OF THE MESSAGE ROOM—

Question re, distribution between —— and supervisiong of the sub-section
of the message room. 1049-50.

RESEARCH INSTITUTE—
Question re Medical —. 2773,

RESEARCHES—
Question re — condacted by the Imperial Dairy Expert at Bangalore.

e AZ2-23.

.-
L
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»
RESERVE BANEKS—
Question re constitution of ——. 330.

RESIDENT CLERKS—

Question re —— attached to Departments of the Government of India.
" 2664.

RESIDENTIAL BUILDINGS—

Question re acquisition by Government servants of Government — on
the hire purchase system. 1517.

RESIGNATION—
Question re cancellation of the — tendered by Mr. Howe, an engineer.
7186,
RESOLUTION(8)—
Question re—
Action taken by Government on —— of last Assembly. 430-32.

Action tuken on the — relating to the backward tracts in Bihar and
Orissa. 2108.

Action taken on unemployment ——: 342.

—— passed recently by the All-India Telegraphists’ Union. 164.

—— regarding rupee tenders for the purchase of stores. 1500-01.

—— regarding the release of Sardar Kharak Singh. 2420-21.

re amalgamation of the Oriya-speaking tracts. B546-77.

r¢ improvement and expansion of bauking facilities. 674-89.

re release of the Bengal detenus. 442-507.

re salaries of the two Members of the Judical Committee of the
Privy Council possessing Indian experience. 2741-54, 2792-2826.

—— r¢ treatinent of the Santhal Parganas as a backward tract. 575-87,
641-74.

RESTAURANT CARS—
Question rc provision of Hindu —— on mail and other important trains.
520.
REST CAMP-- |
Question re closing of the —— for British troops at Deolali. 145-48.
REST ROOM—
Question r¢ provision of a —— for the relieving staff at Moradabad. 1485.

RETIREMENT—
Question re - at the ago of 55 of certain postal officials of the Punjab
and North-West Fronuer Circles. ¥46l.
RETRENCHMENT COMMITTEE—
Question r¢ action taken on the recommendations of the —. 433
RETURN TICKETS—
Question re—

Financial results of the introduction of first and second cluss —— on
railways. 1482-83,

Grant of concessions to passengers purchasing second class'— on the

metre gauge secfion of the Bombay, BarodaVand Central India Rail-
way. B810. . h
~.
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RETURN TICKETS—contd.

Question re—contd,
Issue of intermediate and third class —— on reilways. 1481-82

1ssue of the third class — to Gaya. B3l.
Unused — of Haj pilgrims. 1908-09.

REUTERS—
Question re Government subsidy to —— and other News Agencies. 0%

03.

REVENUE— _
Question re total amount of —— realized from Burma in 1924-35. 8457.

REVENUE DIVISIONS—
Question re extension of the principle of recruitment for post offices in

Calcutta and Bombay to adjacent ——. 2164-65.

REVENUE ESTABLISHMENT—
Question re Indianisation of superior —— of Transportation (Power) and

Mechanical Engineering Departments. 343-44.

REVERBE COUNCIL BILL(S)--
Question re—
Sale of ——. 278, 1381.
Sale of —— in November and December, 1926. 2174.

REVERSE COUNCILS—
Question re total gmount of —— sold from April to December, 1626. 297,

RICE—
Question re export duty on —— and petroleum cess in Burma. 2458.

RIOT(8)—
Question re —— in the district of Backergunj in Bengal. 1655.58.

RIRHIKESH—
Question re projected line from —— to Karan Prayag. 2817.

ROAD(B)—
Question re—
Blocking of village — by the Chandil-Barkakhana Railway lgns.

1735.
Improvement of the —— which links the civil and military stations i

the Gallis with Murree. 2182.
Pransfer to Government of — administered by the district board of

Peshawar, 2408-03.
Widening of the — from Fort S8andeman towards Draband. 18%9.

ROCKFELLER FELLOWSHIPS—
Question re —. 1301-02.

ROHTAK-BHIWANI BAILWAY—
See under ‘‘Railway(s)”.
) -~

——"
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’
ROLLING STOCK— )

Question re—
Fitting of automatic centre buffer couplers to —— on railways. 15C.
New --— on the Eastern Mengal Railway during 1926-27. 333,
Railway —. 2013,
Remarke of the Raven Committee regarding locomotive boilers and:

—. 795,

Transfer of rupees three crores on account of — from the capiial ot
charge of commercial lines to the capital at charge of. strategic-
lines. 148-49,

Transfer of —— to the North-Western and Great Indiaxx Peninsula-
Railways. 2017,

ROMAN CATHOLIC CHAPLAINS—

Question re number of — attached to the Army in India. 2450-51.
ROMAN CATHOLIC CHURCH—
Question re grant of facilities for the erection of a — in New Delhi..
1742,

ROOS KEPPEL LANE—

Question re¢ action of the Cantonment Aut.honty in Peshawar in regard’
to Bungalow No. 2, —. 2580.

ROUND TABLE CONFERENCE—
Question re — in South Africa. 398,

ROUTINE SECTION—
Question r~ charge allowance drawn by upper division men holding:

charge of & —— for Issue Branch in the Government of India Secre-
tariat 2519.

ROY, Mr. BHABENDRA CHANDRA—
Oath of Office. 3.
Question re—

Allowance paid to the Secretary of the late Staff Selection Board.
2863.

Annual inerements of men in the gecond division of the Government of -
India Secretariat. 1387-88.

Architect for the North-Western Railway. 2885-68.

* Assessment of rent for officers’ bungalows and clerks’ quarters in New
Delhi. 2865,

Counting of service for increments in the time-scale,qf pay of assistants
and clerks in the Government of India Secretariat. 2884-85.

Credit taken in the accounts of the Post and Telegraph Department:
for services rendered in respect of certain kindé of non-postal work.
1868-99,

Examiners for the Imperial Secretariat examination. 2869-63.

Exemption of Anglo-Indians who were debarred from prommotion to-
first division appointments in the Government of India Secretariat.

1904,
Extension of the pogt office life assurance schem® to persons paid from-
local funds. 1899-1¥00. -

- L]
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.

ROY,; Ma. BHABENDRA CHANDRA —cuntd.

Question re—contd.

Indianisation of the office of the Htgh Commissioner for India in
London. 1902-03.

Number of Indians holding appointments of Secretary, Joint Secre-
tary, etc., in the departments of the Government of India. 1902

Pa.lv and prospects of the clerks in the Imperial Record Departmer.i.
389-80.

Pay of the staff of the bovernment of India Secretariat. 2865.

Percentage of Hindus in the Government of India Secretariat.

Period of the stay of the Government of India in Delbi. 2863,

Policy in regard to the Indian Stores Department. 1901.

Position of an upper time-scale Assistant unfit for promotmn to o

Buperintendentship. 2864,
' Post Office Guarantee Fund. 1899.
Recognition of the Imperial Record Department as an attached office

of .the Govermmment of India. 1388-89,
Recruitment of Anglo-Indians to the second division of the Govern-

ment of India Secretariat. 1904
Reduction of the expenditure of the Indian Stores Depart.ment London,

19801-02.

Reduction of fares on the Eastern Bengal Railway. 2460.

Resident clerks attached to Departments of the Government of India.
2864,

Revision of the pay of the second division men in the Imperial Record
Department. 1389,

Sale of quinine by the post office. 1898,

Beales of pay of the ministerinl establishment of the Government of
India Becretariat and attached offices. 1388,

Staff employed on a salary of Rs. 300 and above in connection with the

construction of New Delhi. 1003
Transfer of the Imperial Record Department from Calcutta to New

Delhi. 1389.
Utilisation of the profits earned on postal life insurances. 1000

.

£863.

ROY, Mz K. C.—
Demand for Supplementary Grant in respect of ‘‘Aviation’. 154446
Indian Merchant Shipping (Amendment) Bill—

Motion to refer to Belect Committee. 305.
Motion for Adjournment to call attention to the decision of the Govern
ment of India not to publish the Report of the Indian Deputation to

- Fiji. 402
Motion to redide the Budget Demand for *“Army Departmnent”. (General

‘policy and expenditure.) 2254-59, 2272
Motion to reduce the Budget Demand for “Cust.oma

. land frontiers.) 2002.
Motion to reduce the Budget Demand for “‘Indian Postal and Telegraph

Department’’. (Cable and inland press rates.) 2088.

Motion.to reduce the Budget Demand for ‘‘Indian Postal and Telegraph
Department’’. (Division of portfolios and non-appointment of a mem-
ber for commungcations.) 2084-85,.

Motion to reduce the Budget Demand for “Imdian Poshul and Telegraph

Department’’. (Indo-Ceylon cables.) 2100-01. -

(Customs policy-—~
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ROY, Mr. K. C.—contd.

Motion to reduce the Budget Demand for ‘‘Indian Postal and Telegraph
Department”. (Posting of telegrams.) 2099,

Motion to reduce the Budget Demand for “Indian Postal and Telegraph

" Departinent”. (Press telephone rates.) 2097-98.

Motion to reduce the Budget Demand for ‘“Indian Postal and Telegraph
Department”. (Telegraph censorship.) 2002-94.

Negotiable Instruments (Ammendment) Bill—
Motion to refer to Select Committee. 312.

‘Oath of Office. 5.

Question (Supplementary) re—
Allegations against the Accountant General, Central Revenues. 2862.
Appointment of the Royal Commission on Reforms. 2046.
Differential treatment in poll-tax and education in Kenya 186.
Publication of the Report of the Sandhurst Committee. 1500.
Safeguarding of Government interests over the control of the Indian

Radio Telegraph Company, Limited. 1652, 1633.
Resolution re release of the Bengal detenus. 481-82.

ROY, Rar Bamapvr TARIT BHUSAN—

Currency Bill—

Consideration of clause 4. 2131-33.

Indian Finance Bill—

Consideration of Schedule I. 2615-16.

Motion to reduce the Budget Demand for ‘“‘Customs’. (Export duty on
rice.) 2001.

Motion to reduce the Budget Demand for ‘“Working Expenses: Adminis-
tration” (Railways). (Arrangements for the Hardwar-Kumbh Mela.)
1415-16, 1418, 1420.

‘Oath of Office. 145.

‘Question re—
Alleged assault and dismissal of Sukhlal, an employee of the Bengal
Nagpur Railway workshop at Kharagpur. 1740.
Dismissals on the Bengal Nagpur Railway. 1740.
Provision of comforts for pilgrims to the Kumbh Mela. 1740.
Resolution re salaries of the two Members of the Judicial Committee of
the Privy Council possessing Indian experience. 2819-20.

ROY,*S1r GANEN— _
Motion to reduce the Budget Demand for “Indian Postal and Telegraph

Department’. (Posting of telegrams.) 2099. .
Motion to reduce the Budget Demand for “Indian Postal and Telegraph
Department”’. (Press telephone rates.) 2098. .

Qath of Office. 5, 1473
ROYAL AIR FORCE—

Question re expenditure on the —— in India. 1381-82.
ROYAL ARMY MEDICAL CORPS— \
Question re constitution of the Civil Medical Service and the ——. 337-%~
a8.
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ROYAL COMMISSION—

Question re—
Cost to Indian Exchequer of —— on Agriculture. 276-77.
Date of the appointment of the statutory —-—,. 165.
Expenditure on the —— on Agriculture. 2787-71.
—— on Agriculture to visit Sind. 2085.

ROYAL COMMISSION ON REFORMS&S—
Question re appointment of the -—. 2045-46.

ROYAL HUMANE S8OCIETY—
Question re grant of the medal of the — to tindal Ebrahim 300.

ROYAL INDIAN MARINE—
Question re—

Provision by the —— of facilities for gaining the neccssary sea exper-
ience to persons qualified as marine wireless operators. 1825,
Reconstruction of the ——. 2490,

ROYAL INDIAN NAVY—

Question re—

Expenditure on the —. 1806.
Training of Indian boys for the ——. 787-88.
ROYAL MILITARY COLLEGE, DEHRA DUN—
Question r¢ number of students at the ——. 2431.
ROYAL MILITARY COLLEGE, SBANDHURST—
Question re admission of candidates to the —. 523,
RULE(8)—

Question re—

Amendment of — 24 of the Bombay Legislative Council. 188,

Changes in the —— of the Assembly and provincial legislatures 394-
o7.

—— framed by the High Courts under the Code of Civil Procedure..
166. '

—— regarding motion of no confidence in provincial Ministers. 434-
36.

RULING(B)—

—— by Mr. Deputy President that an Honourable Member could not
read a letter*written by another Member, especially when the Honour-
+ ahle Member who wrote the letter was himself present in the House.
2385. _ . _ ‘

——— by Mr. Daputy President that the motion to circulate a Bill which
"has been passed by the other Chamber cannot be made. 2884.

- by Mr. President regarding the invalidity of the votes of Members
who had not taken their oath and had voted in the election for the
Standing Finance Committee for Railways. 17. ‘

—— by Mr. President regarding the neceuity_ of putting a stop to the
use of the word “SBhame” which had become so common in the
Chamber. 11185. -~ '
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RULING(8)—contd.

—— by Mr. President that an Honourable Member is not entitled to say
that a supplementary question does not arise, but that he should sub-
mit his objection to the Chair for orders. 1126.

—— by Mr. President that an Honourable Member was not justified in
disclosing what happened in the Select Committee beyond what appear-
ed in the Report of the Select Committee itself. 777.

—— by Mr. President that, as the amendment of Mr. B. Das sought to
cancel the notification issued under section 52A of the Government of
India Act declaring Angul to be a backward tract and thus to enable
the Assembly to ask questions and move Resolutions regarding the
Administration of Angul, it was perfectly in order. 643

—— by Mr. President that, as the Indian Forest Bill was a consolidating
Bill, it would be the duty of the Chairman of the Select Committee to
which the Bill had been referred to see that the Committee restricted
itself to the acope of the Bill and that no amendments of substance
were made. 2899.

—— by Mr. President that closure cannot be moved in the midst of a
speech. 2701.

—— by Mr. President that Government have not the last word in debates
on amendments and, therefore, the debate does not conclude with the
speech of the Member for Government. 2556.

—— by Mr. President that Honourable Members should use restrained
and guarded language in the Chamber. 2736.

—— by Mr. President that if any Honourable Member wants a parti-
cular question to be thoroughly examined by the House, the best course
for him would be to put down a Resolution on the subject, but not
to go into details of the matter in the course of the discussion on the
Indian Finance Bill on which the general criticism of the policy of the
Government of India is perfectly admissible. 2706.

—— by Mr. President that in respect of the Steel Industry (Protectiun)
Bill full discussion would be allowed both on the consideration motion
and on the motion for recommitting the Bill to the Select Committee;
but, if the motion for referring the Bill back was lost, no further
discussion would be permitted and the motior for consideration would
also be put to the vote. 749.

—— by Mr. President that Mr. Joshi’s amendment to clause 2 of the
Steel Industry (Protection) Bill was out of order as it was clearly u
proposal for the appropriation of the revenue or monies for a certain
Jurpose. 1085.

—— by Mr. President that no motion for the vmission of a whole grant
either in the Railway or General Budget is admissible and that all
motions for the reduction of a grant, no matter what the amount is,
are technically in order unless they take the form for the entire gmis-
sion of the whole Grant. 1914,

—— by Mr. Presideht that Rule 47, Appendix 2, of the Leglslatwe Assem-
bly Rules gives power to the Governor General to allot two days for
the discussion of one Grant, and as no such allotment had been made.
the Assembly was entitled to discuss one particular Demand for all
the days allotted for the discussion of Demands for Grants. 1316

—— by Mr. President that when a motion that amendiments to Standing
Orders be referred te a Slect Committee is accepted, it does not
commit thq _House to any principle of those amendments. 373

T2
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RULING(8)—concld.

——— by Mr. President that the Chair would allow Sir Hari Singh Coar
‘to move for leave to introduce the Criminal Law Repealing and Amend-
ing Bill if he accepted the position that he could not put down further
motions on the same Bill on the same day. 369

—— by Mr. President that the motion for adjournment, limited as it
was to the single narrow issue, namely, that the Government of India
should not have agreed to send Indian troops to China without refer-
ence to the Legislative Assembly, was in order. b54-55.

—— by Mr. President that the motion for adjournment to call attention
to the decision of the Government of India not to publish the Report
of the Indian Deputation to Fiji was not in order. 403.

~—— by Mr. President that the motion for adjournment to discuss the
strike at Kharagpur on the Bengal Nagpur Railway was in order.
978.

— by Mr, President that the question of the ratio raised by clause 4
of the Currency Bill, together with the amendments thereto, should be
disposed of first, after which other amendments, if in order, would be
allowed to be moved. If the House were in favour of the ls 6d. as
against the 1s, 4d. ratio, that .decision would have to he embodied in
the other amendments, and the necessary alterations in those amend-
ments would be permitted by the Chair. The question of the Gold
Standard would not be blocked by the procedure outlined. 1835, 1838,

—— by Mr. President that there is nothing to prevent an Honourable
Member from cutting down the last rupee in a total grant. 1075,

-— by Mr. President that there should be a distinction between a mot:on
the acceptance of which commits the House to the principle of the
Bill and a motion which, when carried, does not commit the House to
the principle of the Bill; not that on a motion of the latter kind
Honourable Members are not entitled to raise objections to the nrin-
ciples of the Bill, but in doing so they should be as brief as possible and
should not go into the detsails and turn that discussion into the discus-
sion of a motion the acceptance of which would commit the House to
the principle of the Bill. 849,

—— by Mr. President that when an Honourable Member desires that an
amendment to his motion should be carried, he should not withdraw
the original motion but vote for the amendment when it is put. 529

RUPEES— .
Question re total coinage of —— for 1920 to 1836, 207. .
RUGPEE TENDER(8)—

Question re—"*"
‘Draft rules for the introduction of a system of ——. 2910-20.
Resolution regarding —— for the purchase of stores. 1500-01.

RUSSELL, Mz. T. G.—

Question re appointment of —— as permanent Agent of the Great Tndian
Peninsula Railway. 2045.

RUBRIA—
v Question re purch:se by the Government of India about the time of the

Arméistice of American wagons destined for ——. 792,
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RUTHNASWAMY, Mr M.—

General Discussion of the Railway Budget. 1158-61, 1189.

Message from His Excellency the Viceroy appointing —— to be Chairman
of the Legislative Assembly. 1,

Motion to reduce the Budget Demand for ‘“Army Depattment”. (Report
of the Auxiliary and Territorial Forces Committee: University Train-
ing Corps.) 2210. .

Motion to reduce the Budget Demand for ‘“Executive Council”. (Atti-

tude of tlae Government in regard to the constitutional issue.) 1961-
6b.

Motion to reduce the Budget Demand for ‘‘Indian Postal and Telegraph
Department’’. (Division of portfolios and non-appointment of a mem-
ber for communication.) 2088, 2088.

Motion to reduce the Budget Demand for ‘“‘Railway Board’’. (Appoint-
ment of Indians as Members of the Railway Board and rapid Indianisa-
tion of the Railway Services.) 1205.

Motion to reduce the Budget Demand for ‘‘Working Expenses: Admi-
nistration ¥ (Railways). (Arrangements for the Hardwar-Kumbh
Mela.) 1420.

Oath of Office. 1.

Question re—

Construction of railways to serve the country west of the Vizagapatam
Harbour. 1743.

Grant of facilities for the erection of 4 Roman Catholic Church in New
Delhi. 1742.

Indian Christians in the superior grade of the Railway, Posts and Tele-
graphs and Customs services. 1743.

Monthly cost of lighting the Secretariat ahd Council House Buildings
in New Delhi. 2513-14.

Nomination of members of the municipal committee of Berar in Ajmer-

Merwara. 2513, ‘
Number of Roman Catholic Chaplains attached to the Army in India.
2450-51.

Question (Supplementary) re—
Caretakers for the Secretariat Buildings and the Council House in
New Delhi. 2764, 2765.
Grant’ of facilities for building a Roman Catholic Church in New Delhi.
358.
Supply by the Government of India of electric energy to the DelLi
Electric Tramways and Lighting Company. 2044.
Thefts in New Delhi. 2768.
Training of Indian boys for the Royal Indian Navy. 787,
Resolution rc salaries of the two Members of the Judicial Committee of
the Privy Council possessing Indian experience. 2753,

. 8 *
SADAR KANUNGO-
Question re abolition of the office of the — in Manpur Pargana —.
2040.
BAHEBGUNGE—
'Question .re grievances of Indian guards employed %t —— on the East

L ]

Indian Railway -~ 717-18. -
=
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SAHEBGUNGE LOOPLINE PASSENGER TRAIN—
Question re the 43 Up ——. 515,

SAKLATWALA, Mz.—
Question re Article in the Forward of December $3rd, 1926, headed
“~—— and India Office”. 2335-36.
SALAMAN, Mg.—
Question re Articles in the Muslim Outlookt regarding the pitiable con-

dition of ——, a native of Amritsar, now resident in" Auckland, New
Zealand. 2504, 2845,
SALARY(IEB)—
Question re— .
Maximum —— of the Head Clerk to the Assistant Collector of

Income-tax in the United Provinces. 2854.
—— of the Chief Mining Engineer and his staff. 146
Total amount of —— drawn by the Hindu and Muslim clerks in the

office of the Divisional Audit Officer, North-Western Railway, Delhi.
171,

Resolution re — of the two Members of the Judicial Committee of
the Privy Couneil possessing Indian experience. 2741-54.

SALE PROCEEDB— 4

Question re accrual of the credits on account of the —— of enginea
sold to other railways to the revenue account of the North-Western
Railway. 2918, o

SALT—

Budget Demand for “—"'. 2186-2202.

Question re utilization of the salt swamps adjoining the Vedaranyam
Factory for the production of —. .

SALT DEPARTMENT—
Question re number of Bikhe in the ——. 96b.

SALT SBWAMPB-—

Question re utilization of the —— adjoining the Vedaranyam Factory
for the production of salt. 2808,

SANDHURBT-—

[ ]
Question re¢ admission of candidates to the Royal Military College,
--——. B23.

SANDHURST COMMITTEE—
Question re publication of the Report of the T 1488-1500.

SBANITARY SUPERINTENDENT, CALCUTTA GENERAL POST
OFFICE—~ '

Question re appointment of Mr. O. C. Jacob as a —. 2411-12.
SANTHAL(B)— ¢
Question re emigration of — to the Assam Tea gardens. 834-35.

L -
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'SANTHAL PARGANAS— ’

Resolution re treatment of the —— as a backward tract. b78-87, 641-
74,

SARDA, Rar Bamie HARBILAB—

Election of — to the Standing Finance Committee, 1927-28. 2679.
Geperal Discussion of the ‘General Budget. 1609-10. .
Hindu Child Marriage Bill—

Motion for leave to introduce. 368.
Motion to reduce the Budget Demand for ‘‘Indian ,Postal and Tele-
graph Department”. (Low salaries of postal clerks, peons and

subordinate services and inadequate pensions to retired subordinates.)
2060-61.

Oath of Office. 5.

Question re—

Appointments in the Ajmer-Merwara Education Service on Rs. 100
and over. 2596,

Construction of a railway from Ajmer to Kotah Junction. 2417.

Employment of apprentices in the Central Woérkshops, Ajmer.
2419.

Employment of the people of Ajmor-Merwara in the Provincial Ser-
vices of the Governor’s Provinces. 2417.

Establishment of a representative committee to manage municipal
affairs in Pushkar, Ajmer-Merwara. 2418, :

Inaccuracies in the Electoral Roll of the Ajmer-Merwara Consti-
tuency of the Legislative Assembly. 2103-04.

Introduction of a time scale of pay in the Anglo-Vernacular and High
Schools” of Ajmer-Merwara, 2418-19.

Number and grades of schools for Europeans in Ajmer-Merwara and
Rajputana. 2104.

‘Opening of & narrow gauge railway from Ajmer to Pushkar. 2418.

Racial discrimination in leave and allowances in the Bombay,
Baroda and Central India Railway. 30001

Registrar, Co-operative BSooieties, Ajmer-Merwara. 2419,

Second mastership in the Government Moinia Islamia High School,
Ajmer. 2586,

Through first and second class bogie between Ajmer and Jodhpur
for convenience of passengers 301,

Time scale of pay for teachers of Anglo-Vernacular Schools in
Ajmer-Merwara. 2103. -

SARDAR(B)—
Question re exemption of 2nd and 8rd class —— %9f the Deccan under
Indian Arms Act. 181 .

SARFARAZ HUSSAIN KHAN, KmAN BAEADUR—

Bengal Tenancy (Amendment) Bill—
Motion to postpone consideration of the Bill sine dee. 2058.

Indian Finance Bill-—
Consideration of clause 2. 2572-73.
Oath of Office. 1181

-~ .
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INDEX TO LECISLAYIVE ASSEMBLY DELATES, !

Question re—

Abolition of the existing exemption of agricultural income from
liability to income-tax.’ 2336.

Abolition of the posts of superior officers in each of the Departments.
of the Govt. of India. 2760-61.

Amalgamation of the Oriya-speaking tracts. 1805-06.

Appointment of Judges with Indian experience to the Judicial Com-
mittee of the Privy Council. 2176,

Appointment of the Royal Commission on Reforms. 2045-46.

Appointment of Vakils as Chief Justices of High Courts. 2035.

Article in the Forward of December 23rd, 19028, headed ‘‘Mr. Saklat-
wala and India Office’”’. 2835-36.

Article in the Hindustan Times, dated the 7th February, 1927, en-
titled “Life in Raisina.”’ 2765-66.

Article in the .Smrchhght of December 19, 1926, headed ‘‘Poll-tax on
Sonepore Bridge.”

Canteen service for Br:tllh troops in India. 2337,

Caretakers for the Becretariat Buildings and the Council House in
New Delhi. 2763-65.

Centra]l] Haj Committee. 2338,

Claims of Indians in Tanganyika against the ex-German colony.
2433,

Conditions of service of the Indian Unattached List. £174.

- Control over the public cxhibition of cinematograph films. 2247,

Conventions and recommendations relating to seamen adopted by the
9th session of the Internatiomal Labour Conference. 2174-75.

Conversion of the super-tax on companies into a corporation tax.
2175.

Cost of alterations to the American Wagons purchased in 1918 for
State Railways, 2432,

Cost of various types of carriages in use on the Railways. 2432-33.

Courses of instructions given annually at Scotland Yard to officers
of the Indian Police. 1708,

Creation of an Indian Navy. 2175.

Date of despatch of the views of the (overnment of India to the
Secretary of State on the Report of the Auxiliary and Territorial
Forces Committee. 2406.

Electric fans in third class railway carriages. 276182

Employment of an Australian Btaff Officer as an instructor in the
Btaff College. 2173,

Expenditure on Indian troops employed outside India. 1804-08. °

Expenditure on the reconstruction of railway stations on Btate Rail-
ways. 2433,

Expenditure on the Royal Indian Navy. 1806.

Extension of the Reforms to the North-West Frontier Province.
1809. °* .

Government House, New Delhi. 2337-38.

Grants from the fine fund of the East Indian Railway to Furopean
and Indian Schools. 2046-47.

Grant of permission to Dr. SBudhindra Bose to return to India from
America. 2244,

-Grant of protectich to the match industry in Indis. 2176.

-
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SARFARAZ HUSSAIN KHAN, KuaNy BamapuR—contd. |
Question re—contd, ®

Grievances of second division olerks of the Army Department and
the Army Headquarters. 2404-05.

Inclusion of the cost of the construction of raised platforms under
the head ‘Amecnities for third class passengers.’ 2763.

Leave rules for Europeans, Anglo-Indians and lndians in the sub-
ordinate service of the East Indian Railway. 1905. .

Letter in the Forward of the 28th December, 1926, headed ‘‘Passen-
ger ill-treated.” 2336-37.

Names of the railway stations where raised platforms will be con-
structed. 2763.

Number of caretakers in charge of the Government of India and
Council buildings in Bimla and Delhi. 2765.

Number of lndians in the Political Department. 24056-06.

Number of meetings of the Standing Advisory Committec attached
to the Commerce Department in 1925 and 1926. 2337.

Participation of 38 clerks of the Postal Department, Rawalpindi,
in an election campaign of a particular candidate for the Legis-
lative Assembly. 2245-47. .

Provision of electric fans in third class carriages on State Railways.
2762-83.

Purchase of coal for State Railways. 2432.

Railway Training School at Chandausi. 1907-08.

Recommendations of the Economic Enquiry Committee. 2048.

Recruitment of Indians to the Army in India Reserve of Officers.

2521-22,
Relationship existing between India and the various parts of the
Empire. 1908.

Release of Bengal detenus. 2175.

Replies: to starred questions. 2422

Researches conducted by the Imperial Dairy Expert at Bangalore.
2422-283,

Right of Judicial appeal cnjoyed by European British subjects from
the Indian Courts. 2035.

Running of a shuttle train from Buxar to Mokameh on the East.
Indian Railway. 2423

BSale of Reverse Council Bills in November and December, 1926.
2174.

Separation of judicial anl executive functions. £3386.

Shift system in Indian mines. 2048-49.

® Bleeping accommodation for third class passengers on the Great
Indian Peninsula Railway. 276l.

Subjecte discussed at the arinual Conference of Fmancaal Representa-
tives held at Delhi on the 15th November, 1926. 1908-07.

Bupply to the Becretary of State of a report of the proceedings of
the Conference of the Provincial Ministers of Excfse, held at
Simla. 2335.

Telegraph training classes in schools and colleges. 2407.

Thefts in New Delhi. 2768-87.

Training College for railway officers at Dehra Dun. 2244-45.

Training of Indians as wireless operators. 2336.

Unused return tiockets of Haj pilgrims. 1808-0)

gy L]
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SARFARAZ H‘UHSAIN KHAN, KHAN BaBADUR—cOoncld. )
Question re—concld,
Ventilation of the grievances of Government servants. 2521.
Watch and Ward Department for State Railways. 2047-48,
Resolution re Salaries of the two Members of the Judicial Committee
of the Privy Council posesessing Indian ‘experience. 2813-14.

.-8AB8SOO0ON, Siz VICTOR—
Currency Bill— ~
Motion to consider. 1781-88, 1780.
Consideration of clause 2. 2473-74, 2482
Consideration of clause 4. 1870,
Motion to pass. 2500-02.
Motion to pass as amended. 2545.
Demand for Bupplementary Grant in respect of ‘“‘Aviation’. 1539,
1540, 1542, 1350-53, 1568,
General Discussion of the General Budget. 1593-06, 1726.
‘General Discussion of the Railway Budget. 1145-47.
‘Indian Finance Bill—
Consideration of Part 11 of Schedule 11I. 2672-73.
Motion to pass as amended. 2690, 2601, 2602.
Indian Income-tax (Amendment) Bill—
Motion to cireulate. 175-77.
Motion to reduce the Budget Demand for ‘'‘Army Department.”
(General policy and expenditure.) 2285.
Motion to reduce the Budget Demand for ‘“‘Railway Board’. (Poli-

cy followed in respect of the purchase of stores.) 1%68.
Oath of Office. 3.

Question re—

Publication of the Report of the Tariff Board on the mill industry.
1301.

Use of aero-photography for purposes of surveys. 2284
Question (Bupplementury) re—

Dangerous condition of the Assembly Chamber, New Delhi. 2679.
Inauguration of an aerial mail between Bombay and Calcutta. 704.

Retirement of bachelors from (Government service at the age of BS
years. 731,

‘SASTRI, Tae Riouar Hoxourasie V. 8, SRINIVASA—
Oath of Office. 1035.

‘BATYAGRAHA—
Question re - at Patuakhali. 335.

SATYA DEVA, SWAMY-—
Questiot re passport to —— to visit Europe. 220,

BAVINGS BANKS—
Question re—

Availability of the funds of the Post Office —— for the local money
market, ete. §249.

Cost of managing the Post Office ——. 1883-34.

'l -
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~'SAVINGS BANK DEPARTMENT'—

Question re— -
Article under the caption — in the September issue of the general
letter of the Madras Circle Postal Union. 2852.
Banction of additional staff for the —— of the Madra.s General Post
Office. 2852-53.
—— at the Mdnsiari Post Office. 348,

‘SAVINGS BANK LEDGERS—
Question re grant of allowances to postal clerks for posting interest
in the —. 720-21.

‘SCHOLARSHIPR— .
Question re—
Award of — to students of the depressed classes in the Delhi Pro-
vince. 2180-2181,
Grant of State —— to Indians for nautical training in England.
1191.
—— for the study of certain subjects in foreign countries. 2777.
SCHOOL(8)—
Question re—
Civil Aviation —— in Australia, Canada and Japan. 1501-02.

Employment of Mussalmans as teachers in Municipal and District
Board —— in the Delhi Province. 2178-2181.
Expenditure on railway —— for Europeans and Indians. 2784.
Grant of a site for the Islamia High —— in the Cantonment of
Peshawar for the children of retired military officers. 2686-87.
Grants from the fine fund of the East Indian Railway to European
and Indian 2046-47.

Number and grades of —- for Europeans in Ajmer-Merwara and
Rajputana. 2104.

Opinion of sugar industrial —— etc. 2778-77.

Provincialisation of District and Municipal Board —. 2788.

Railway ——. 2784-85.

Railway Training —— at Chandausi. 1907-08.

—— maintained by the East Indian Railway in Bengal and the
United Provinces. 2784,

Becond mastership in the Government Moinia Islamia High ——
o Ajmer. 2586,

Telegraph training classes in —— and colleges. 2407,

Time scale of pay for teachers of Anglo-Vernacular —— in Ajmer-

Merwara. 2103,
Utilisation of the fine fund at Moradabad for the upkeep and im-

provement of the Prince of Wales's railway ——. 1485. °
‘ -

‘RCIENTIFIC DEPARTMENT(8)— .
Budget Demand for ‘‘Other —"’. 2319, .

BCOTLAND YARD—
‘Question se courses of instruction given nqnually at —— to officers
of the Indian FPolice. 1808.

b L]
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SEA CUSTOMS (AMENDMENT) BILL—
See under ‘Bill(s)’’.

SEAMEN— .
Question re—
Boycott by Australian — of ships mtended for China. 879-80.
Conventions and recommendations relating to —— adopted by the:
9th scssion of the International Labour Conference. 2174-75.
Exclusion of Indian —— from the United States of America under

the new American Immigration Bill. 1041,

SEARCHLIGHT— .

Question re article in the ‘“—"" of December 19, 1928, headed '‘Poll-
tax on Sonepore Bridge”. 2835,

S8EARCHLIGHT—

Question re provision of —— on engines between Delhi and Bhatinda.
on the metre gauge section of the Bombay, Baroda and Central India
Railway. 745, {

SEECOND CLASS COMPARTMENT(8)—

Question re—
Provision of electric fans in the — of the metre gauge section of
the Bombay, Baroda and Central India Railway. 804
Reservation of —— on the East Indian Railway. 147.

SECOND CLASS RETURN TICKET(8)—

Question re grant of concessions to passengers purchasing —— on the-
metre gauge section of the Bombay, Baroda and Central India Rail-
way. B810.

BECOND PREFERENCE SHAREHOLDER(B)—

Question r¢ proposed scheme of arrangements with the —— of the Tata.
Iron and Bteel Company. 2775-76.

0

SECRETARIAT—

Question re—
Charge allowance drawn by upper division men holding charge of n
routine section or Issue Branch in the Government of India ——.

2519,
Completion of tbe construction of the —— and the Council House 'in
ew Delhi. 521.

Expenditure on the demolition and reconstruction of the domes of the
Northern Block in the —, New Delhi. 2427-28.

Holidays in the Imperial ——. 2488,

Inter-departmental transfers of men in the — and Attached Offices,
etc. 2692-93,

Monthly cost of ligh}ing the — and Oouncil House Buildings in New
Delhi. 2518-14.

. e
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. »
SECRETARIAT BUILDING(S)—
Question re caretakers for the —— and the Council House in New Delhi.
2763-65
bECRLTARY——
" Question re¢ number of Indians holding appointments of —— and Joint

Secretary, etc., in the Departments of the Government of India. 1900,

SECRETARY OF STATE—
Question re—

Council Bills and Telegraphic Transfers drawn on India by the —.
152-53.

Supply to the —— of a report of the proceedings of the Conference of
.the Provincial Ministers of Excise, held at Simla. 2335.

SECRETARY OF STATE FOR INDIA—

Budget Demand for ‘‘Expenditure in England —.”’
Question re—

Contracts between the —— and the Railway Companies working State
Railways in India. 740.

Date of the despatch of the views of the Government of India to the

—— on the Report of the Auxiliary and Territorial Forces Committee.
2406.

Permanent appointments to the Indian Medical Service made by nomi
nation by the — from 1920 to 1926, 2451.
‘SECURITY PRINTING—

Budget Demand for ‘‘Capital Outla.y on —"’, 2325.

Demand for Supplementary Grant in respect of ‘‘Capital Outla.y on —,
639.

2325.

‘SEHARA BAZAR—
Question re motor service between Burdwan and —. 2416-17.

"SELECT COMMITTEE—

Presentation of the Report of the —— on the amendment of the Standing
Orders. 2737.

'‘SELECTION GRADE—

Question re creation of a —— for Superintendents of Post Offices. 528,
‘SELECTION GRADE APPOINTMENT(S)— ' .
Question re—

Inadequacy of* the number of — in the Madras General Post Office
Group. 2853-54.

Number of —— in the Correspondence Department of the Calcutta,
Bombay and Madras General Post Offices. 2851.
Number of town sub-offices in Madras city which justify —. £853.

¢
. . .

RELF-GOVERNING DQMINIONS— -
See under,““Dominions”.



286 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. '

SENIOR GOVERNMENT INSPECTOR OF RAJLWAYS—
Question re transfer of the office of the —— from Madras to Ootacamund.
1380.

SEPARATION OF ACCOUNTS FROM AUDIT—
. Budget Demand for “—'’. 2317,

SEPARATION OF JUDICIAL AND EXECUTIVE FUNCTIONS—

Question re—
——— in the United Provinces. 732-33.

SEPOYS— .
Question re religious ministrations to Indian —. 2515.

SESSIONS COURTS—
Question re creation of separate Divisional Courts and — in Hazara.
and the Mardan sub-divisions of the Peshawar district. 2399.

SHAFEE, MavLvi MUHAMMAD—

Bengal detenus. 2464.

Oath of Office. 4.
Question re revision of the pay of the ministerial staff in Attached Offices

of the Govt. of India. 1745.

SHAHADARA-SANGLA LINE—
Question re provision of platforms at the principal stations on the ~— of
the North-Western Railway. 523,

SHAH NAWAZ, Miax MOHAMMAD—
Election of — to the Standing Finance Committee. 1027-28, 2679. '
Qath of Office. 4. .

SHANGHAI—
Statement laid on the table regarding Indians in Hongkong and ——.
2462.
SHAREHOLDER(8)— .

Question re proposed scheme of arrangements with the Becond Preference
— of the Tata, Iron and Steel Company. 2775-76.

SHED-—
Question #¢ —— for third class passengers at Ghaziabad Junction. 2450.

SHERVANI, Mz, T. A. K.—

Oath of Office. 3.
Question re purchase of raw hides for the Cawnpore Harness and Saddlery
Factory. 2868-59. .

,Bteel Industry (Protection) Bill— .
Motion to pass. 1108. "
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SHIFT SYSTEM—

Question re—

Introduction of the —— of work in Indian mines. 708-10.
—— in Indian mines, 2048-49.
SHILLONG— )
Question re extension of the Assam-Bengal Bailway line to ——. 334
SHIPS—
Question re—
Boycott by Australian seamen of —— intended for Chins. 879-80.
Employment by —— engaged on the coasting trade of wireless opera--
tors. 1824.

SHIPPING COMPANIES—
Question re rebates received from —— on passages booked by Govern-
ment for its officials. 737.

SHRINE(8)—
Question re attempt of Colonel J. Moran, Military Estates Officer,
Peshawar, to take possession of a piece of land attached to the Abu
Turab —. 2580-91.

SHUJAT ALI, Ligur.—
Question re punishment inflicted by —, Superintendent, Railway Mail
Service, ‘“T"’ Division. 2854.

SHUTTLE TRAIN—

Question re running of a —— from Buxar to Mokameh on the East Indian:
Railway. 2423.

.

SICKNESS—
Question re allowances to telegraph peons during —. 1128

SIND—

Question re—
Inaccuracy of —— Electoral Rolls. 377.

Royal Commission on Agriculture to visit ——. 205.
o Btreet names in cantonment bazar area of Hyderabad —. 195.
Policy and expenditure re excavations in —— (Mohenjo Daro). 184.
SINDHI(8)— .
Question re— .

Difficulties of —— employees of the North-Western Railwag serving in
the Punjab and the United Provinces. 2036.
—— and non — employed on the North-Western Railway. 2036.°

SINGAPORE—
Question re—
Import of betel-nuts frome—. 1650. . .
Recruitment of Indian labourers for the naval base at ——. 2039. -

Cost to the Indian Exchequer of the —— scheme. 331.
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SINGHJANI-PINGNA RAILWAY—
See under ‘‘Railway(a)’.

SIKH(S)— .

Question re—
Appointment of —— as Assistant Secretaries and Superintendents in

the Government of India Secretariat. 1497,

Employment of — in the Archzological Department. 525-2¢.

Employment of —— in the Meteorological Department. 526.

Increase in the number of —— employed in the offices of the Agent and
the Chief Auditor, North-Western Railway. 964.

Number of Hindus, Muhammadans and —— employed in the office of
the Postmaster-General, Punjab and North-West Frontier Circle, and
the Deputy Postmaster General, Railway Mail SBervice, Ambala. 964,

Number of Muhammadan, Hindu and —— Inspectors of Post Offices
and the Railway Mail Service in the Punjab. 9065.

Number of —— in the Salt Department. 985.

Number of — who appeared at the examination held by the Accountant
General, Central Revenues, in January last. 968.

Proportmn of Muhammadans, Gurkhas and other Hindus and —
employed as soldiers and Viceroy's commissioned officers in the

Indian Army. 966.
Recruitment of — in certain offices. 531.
Representation of —— in the office of the Public Service Commission.

067,
Belection of — for the Indian Railway Service of Engineers and the

Transportation (Traffic) and Commercial Departments of State Rail-

ways. 066.
—— Customs Inspectors and Customs Appraisers. 966-87.

‘B8IKH CANDIDATES—
Question re —— at the last examination of the Staff Selection Board.

524-25.

‘SIKH CLERKS—
Question re employment of —— in the office of the Accountant General,

Railways. 525.

‘S81IKH GURDWARA ACT—
Question re —— at the last examination of the Staff Belection Baqard.

524-25.

‘SILVER COINS—"*
Question re Devanagri acript on ——. b516.

BIMLA—
y Question re—
Move of the Government of India between —— and Delhi, 1518.

Number of caretakers in charge of the Government of India and Council
buildings in —— and Delhi. 2765.

Supply to the Becretary of Btate of a report of the proeeedings of the
Conference of the Provincial Ministers of Excise, held at —. 2335.

Visifors’ rooms in the Council House, New Delhi, and the Assembly

Ghamber, —, 2331-33.
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SIMLA EXODUS— )
Question re annual cost of — from 1921 to 1926. 2162.

SINGH, Mz. GAYA PRASAD—

Bengal Tenancy (Amendment) Bill—
Motion to postpone consideration of the Bill sine die. 2056-69, 2061.

Election of — to the Standing Finance Committee. 17.
Election of —— to serve on the Standing Finance Committee, 1927-28.
2670.

General Discussion of the General Budget. 1611-15.

General Discussion of the Railway Budget. 1178-79.

Motion to reduce the Budget Demand for “Army Department”’. (Loca-
tion of troops in Muzaffarpur.) 2287-88.

Motion to reduce the Budget Demand for “Salt”, (Manufacture of salt
on the Orissa Coast.) 2196.

Motion to reduce the Budget Demand for “Working Expenses: Admi-
nistration’’ (Railways). (Arrangements for the Hardwar Kumbh Mela.)
1418.

Motion to reduce the Budget Demand for ‘‘Working Expenses: Admi-

nistration” (Railways). (Inconveniences suffered by the travelling
public.) 1427-28.

Oath of Office. 4.
Question re—

Admission of Mr. Batyendra Chandra Mitra to the Assembly. 348.

Admission of the United States of America to the permanent Court of
International Justice at the Hague. 1575-76.

Annual cost of the Simla exodus from 1921 to 1926. 2162

Appointment for qualified candidates of the late Staff Selection Board.
1492-83.

Appointment of an agent to the Governor General in South Africa.
2163.

Appointment of permanent agent of the Government of India in Fiji.
are.

Booking facilities for third class passengers. 216.

Circumstances of alleged fraud in tores Department, East Indian Rail-
way. 214.

Claims of Indians in Tanganyika against ex-German colony. 187.

Conditions of service of members of the India Unattached List. 1498,

Construction of the Muzaffarpur-Sitamarhi Railway. 877-78,

Cost of Legation at Kabul. 216.

Defalcations in the Army Canteen Board. 282.

Deprivation of Indian employees of East Indian Railway of State Rail-
way privileges by unfair agreement. 215. .,

Details of staff at Kabul Legation. 217,

Differential treatment in poll-tax and education in Kenya, 135-&6

Emigration of #ndians to British Guiapa. 366.

Employment of Indians in’ the Cyp?:ar Bureau of the Foreign and
Political Department. 1741.

Examination of system of communal representation. 216.

Exclusion of Indian seamen from the United States of America under
the new American Immigration Bill. 1041.

Facilities to Dr. Spdbhindra Bose to visit India. 188-89.

)
. U



290

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

SINGH, Mr. GAYA PRASAD—contd.

L3

Question re—contd.

First-day payment for employees of East Indian Railway and furlough
figures. 215-16.

Grant of land in New Delhi for building an Anglican Church, Mosques
or Temples, 357-58.

Grant of pensions, Provident Fund or Gratuities to the clerical estab-
lishment of the Auxiliary and Territorial Force Units. 1742.

Grievances of Indians in East Africa. 946-47.

Importation of dangerous drugs. 945-46.

Indian representation on the Fiji Legislative Council. 378-79.

Location of Imperial Library. 290

Memorial to His Excellency the Viceroy from Mr. Satyendra Chandra
Mitra, a political detenu. 2856.

Minimum wage for Indians in Fiji. B814.

Naturalization of Indians in the United States of America. 509,

Non-employment of Indians in certain sections of the Chief of the
General Staff Branch. 174142,

Number of Indian Superintendents in the Foreign and Political Depart-
ment. 1741.

Opening of a Dead Letter Office at Patna. 1577.

Panama Immigration Law. 1035.

Passport to Swamy Satya Deva to visit Europe. 220.

Political and economic status of Indians in Tanganyika. 188-87.

Prevention of importation of cocaine. 217-19.

Projected line from Rishikesh to Karanprayag. 217.

Publication of S8keen Committee’s report. 184-85.

Publication of the Fiji Deputation Report. 356-57,

Railway line from Chakia to Karnowl on the Bengal and Ncrth-Western
Railway. 519.

Realization of the loan advanced to the Army Canteen Board by the
Imperial Bank of India. 1041-42.

Recruitment for the Indian Army from Bihar and Orissa. 1041.

Release of political detenus in Bengal. 1042.

Removal of the disabilities of Indians in Fiji. 813-14.

Results of last elections to Legislative Assembly. 189,

Safeguarding of the interests of qualified candidates of the late Staff
Selection Board. 1493,

Sale of plots of land round about Mombassa light-house. 187-88.

Substitution of provident fund for pensions in the different depart-
ments of the Government of India. 2162-03. “

The Defence Force Ordinance in Kenya. 1824,

Theft and burglary in New Delhi. 349.

Tramway between the city of Delhi and New Delhi. 5190.

+Unpopularity and inefficiency of Army Canteen Board. 201-92.

-

Question (Supplementary) re—

Article in the Hindustan Times, dated the 7th Fabruary, 1927, entitled
‘“Life in Raisina’’. 2766.

Civil aviation schools in Australia, Canada and Japan. 1502.

Elected European majority in the Legislative Council of Kenya. 611.

Envelopes for use of Members of the Legislative Assembly. 13868-87.

Inaccuracies in the electoral rolls of the constitugncy of the Legislative
Auembly in Bihar and Orissa. 2104,

~



\

. INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 291

[
SINGH, Mr, GAYA PRASAD—concld. ’
Question (Supplementary) re—contd.
Indianisation of the office of the High Commissioner for India in London.
1502-03.
Issue of intermediate and third class return tickets on railways. 1482.
Net earnings of the Bengal and North-Western Railway. 1496,
Resolution re— ’
Amalgamation of the Oriya-speaking tracts. b553-55, 586, 577.
Release of Bengal detenus, 453.
Salaries of the two Members of the Judicial Committee of the Privy
Council possessing Indian experience. 2804-08.
Treatment of the Santhal Parganas as a backward tract. 586.

Steel Industry (Protection) Bill—
Motion to refer to Select Committee. 140-41.

‘SINGH, Mr. NARAYAN PRASAD—
Oath of Office. 4.

SINGH, Mr. RAM NARAYAN—

Currency Bill—

Consideration of clause 2. 2374,

Demand for Supplementary Gramt in respect of “Ananon" 15659-62.

Election of —— to the Standing Finance Committee. 17.

‘Indian Finance Bill—

Consideration of clause 2. 2574-75.

Motion to reduce the Budget Demand for ‘“Indian Postal and Telegraph
Department”. (Dearth of post offices in the Chota Nagpur Division.)
2014.

Motion to reduce the Budget Demand for ‘“Railway Board”. (Quin-
quennial Review of Capital Programme.) 1258,

Oath of Office. 4.

Question re—

Blocking of village roads by the Chandil-Barkakhana Railway line.
173b.

‘Construction of a railway from Patna to Ranchi. 1734. .
-Conversion of the Dera Ismail Khan-Tank Decauville Railway to 2’ 7

gauge. 1820,
Conversion of the Dhanbad sub-division into the district of Dhanbad.’
610-11.

Conveyance from Tank by the Decauville Light Railway of passengers
. bound for Dehra Ismail Khan, 1828-29.

Inclusion of Persian as a compulsory subject in the fourth primary clasa
in the North-West Frontier Province. 1828. ,,

Number of post offices.in the Chota Nagpur Division. 2514, .

Opening of post offices at Lawalung, Bharkatta and other 1mpnrfanr
places in thg Hazaribagh district. 1910-11.

Payment for land acquired for the Chandil-Barkakhana Railwav in
the Chota Nagpur Division. 173b. '

Religious ministrations to Indian sepoys. 2515,

RSale of certain government land to Nawab Ahmed Nawaz Khan of
Dehra Ismail Khan. 1828

Treatment of the Chota Nagpur Division as’a backward tract. 10

W:demng of the foad from Fort Sandeman towards Draband. 182¢.

» v 2
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SINGH, Mr. RAM NARAYAN—contd.
Question (Supplementary) ye—
Action against the contractors and engineers in charge of the Councill
House, New Delhi. 2332, 2333,
Action taken on the Resolution rela.tmg to the backward tracts in
Bihar and Orissa. 2108.
Caretakers for the Secretariat Buildings and the Council House in
New Delhi. 2764.
Memoria! to His Excellency the Viceroy from Mr. Satyendra Chundra
Mitra, a political detenu. 2858,
Participation of 38 clerks of the Postal Department, Rawalpindi, in
an election campaign of a particular candidate for the Legislat.ve-

Assembly. 2247,
Sindhis and non-Sindhis employed on the North Western Railway.
2038,

Resolution re—
Release of Bengal detenus. 499-501.
Treatment of the Santhal Parganas as a backward tract. 581, 582-84.

SINGH, Rat BaHapvr 8. N.— >

Oath of Office. 5.
Resolution re treatment of the Santhal Parganas as a backward tract.

648-49.

SINGH, Rasx RAGHUNANDAN PRASAD—
QOath of Office. 1191.

Question re—
Agricultural colleges and schools. 2420.
Baunsgi-Naya Dumka-Sa’nthia Railway project. 1491,
Changing of the timings of certain trains of the East Indian Railway.

2243.
Construction of a new station at Purabsarai on the East Indian Railway.

1830.

Export of cows, oxen and Brahmini bulls. 1831.

Fatal accidents at the level crossing in Jamalpur, East Indian Railway.
1820-30.

Grant of allowances for work on Bundays and holidays to the c!erlca.l
stafl of the office of the Deputy Mechanical Engineer, Jamaifur.

1830.
Provision of ae.waiting shed and latrines for third class passengers .t

+ Monghyr. 1830.

Rates charged by Railways on Khaddar, Indian mill-made cloth and
foreign piecegoods. 1401-02. .

Reconstruction of the Royal Indian Marine. 2420.

Release of political detenus. 1831,

Report of the Economic Inquiry Committee. 2419,

Running of an express train between Howrah and Delhi via Jamalpur.

1830-31.
! Running of certmn trains between Patna and JBhagalpur. 1401

’ .
.
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8INGH, Rasa RAGHUNANDAN PRASAD—contd. *
Question re—contd,
Supply of fans in intermediate and third class compartments on State
Railways. 2419,
Want of a proper waiting shed and nurinal for purdah ladies at Kiul
junction. 2243-44.

SINHA, Kumar GANGANAND— '
Motion to reduce the Budget Demand for “Indian Postal and Telegraph
Department””. (Policy pursued by the Department in general.) 2.09-
11, 2012
On.th of Office. 4.
Presentation of petitions relating to the Currency Bill. 1746-47.

Question re—

Abolition of stamp duties on cheques. 327.

Accidents owing to overcrowding in trains on the Bengal and North
Western Railway. 334.

Action taken on unemployment Resolution. 342.

Additional charge on soft coke. 333

Allowances of political detenus. 512-13.

Alteration of the East Indian Railway time-tables. 517-18.

Appointments during 1926-27 to the Imperial Customs Service. 340.

Appointments of Indians to the Indian Civil Service in Bihar anu
Orissa since 1924. 339.

Appointments of Indians to the Indian Police Service sirice 1924. 339.

Appointments of Indians to the superior service on Indian Railwaya
during 1926-27. 340-41.

Completion of the construction of the Becretariat and the Council
House in New Delhi. 521,

Constitution of Reserve Banks. 2330.

Constitution of the Civil Medical Service and the Royal Army Medical
Corps 337-88.

Construction of a branch line from Purnea to Muraliganj. 329.

Construction of lavatories to suit Indians in the higher class railway
carriages. 518.

‘Cost to Indian Exchequer of Royal Commission on Agriculture. 278.
.

‘Cost to Indian Exchequer of the Singapore scheme. 331.

Damage and loss of fruit packages on Railways. 333-34.

Defence Force Bill in Kenya. 328.

¢ Devanagri script on silver coins. 515.

Difference between Air and P. and O. Mail routes. 341. iﬁi

Discussion of Taxation Inquiry Committee’s report. 276 3&-;,

Economy Inquiry Committee, 1925. 228

Electric bulbs in quarters and bungalows in New Dellu b21.

Emigration of Santhals to Assam tea gardens. 334-35.

Equipment of*mercantile marine training ship. 320,

Extension of the Assam Bengal Railway line to Shillong. 334.

External Capital Committee, 1925. 223-76.

Facts regarding the murder of Swami Shradhanand. 835.

Grant of gun licences to non-co-operators, 1576.

Grant of permission to Sj. Pratul Chandra Ganguly, a State prisoner,
to see his sick mpther. 512,

Gnevamiea ol passengers to Baidyanatha Dham. B516. .
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SINHA, Kumar' GANGANAND—contd.
Question re—contd.
Health of Mr. Subash Chandra Bose. b543-44.
Health of Political detenus. 513-14.
Hindu refreshment rooms on State-managed railways. 520.
Ina:curacy of Bhagalpur, Purnea and Santhal Parganas Electoral Rolls,
- 877,
Inclusion of Baidyanatha Dham station in the main line. 517
Increase of pulj-tax on Indians in Kenya. 3828-29.
Indianisation of the superior services in India. 338-37.
Indianisation of the superior services on Company railways. 340.
Indians in superior services in India. 335
Indians in superior services on State railways. 340.
Improved waiting sheds at loop line stations of the East Indian Railway
332.
Improvement of the station at Baidyanatha Dham. 517.
Insufficiency of non-Muhammadan seats for the Purnea district. 330.
Mail and passenger rates by Air liner. 343.
New rolling stock on the Eastern Beogal Railway during 1926-27. 383.
Number and price of wagons ordered since 1010 on all Railways. 211
Opening of Air Mail Service. 398,
Overcrowding on the Bengal and North-Western Railway. 333,
Period of probation of officers of the Indian and Provincial Police Ser-

vico. 338,
Permiagion to Mr. SBatyendra Chandra Mitra to attend meetings of the
Assombly. 338,

Prevention of the spread of communal ill-will. B543.
Promotion from the Provincial Civil Bervice to the Indian Civil Bervice
in Bihar and Orissa. 337.
Provision of Hindu restaurant cars on mail and other important trains.
520.
Publication of information relating to careers in Government service.
B15-16. '
Publication of texts of South Indian inscriptions. 327.
Raising of the platforms at Jasidih junction. 816-17.
Recommendations of the Indian Mercantile Marine Committee. 330.
Recruit:nent of Indians for the Political Department. 339.
Recruitment of Indians on Indian Railways. 339.
Recruitment of Indians to the superior aervices from the provincial
~ services. 336.
Reduction of fares on the Eastern Bengal Railway. 331-32.
m Rents ot quarters and bungalows in New Delhi. 520-21.
Report of Auxiliary and Territorial Forces Committee. 341-42.
Round Table ,Qonference in South Africa. 328.
Running of convenient through trains between the Capital of Bihar and
the various mufassil headquarters. 415.
8ale of Reverse Council Bills. 278. .
Satyagraha at Patuakhali. 335,
Standardisation of weights and measures. 2779.
Stoppage of the 7 Up Express at Jasidih. 518,
Taking of the Oath of Office by Babu Satyendra Chandra Mitra, M.L.A
514,
The Deoghar-Dumka Railway. 520.
+ The Indian Civil Service Examination in India. 341,

[
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L]
fINHA, KumMar GANGANAND—concld. o
Question re—coneld.
The 43 Up Sahebgunje loop line passenger train. b515.
Traffic improvements to facilitate the coal trade. 332.
Vizagapatam Harbour project. 330-31.
Watch and Ward Department for State Railways. 330.
Question (Supplementary) re fitting of automatic centre buffer couplers
to polling stock on railways. 150.
Resolution re—
Amalgamation of the Oriya-speaking tracts. 569.
Treatment of the Santhal Parganas as a backward tract. 578-81, 635,
656, 657, 669-71.
Bocieties Registration (Amendment) Bill—
Motion to consider. B833.

SINHA, Mr. AMBIKA PRASAD—

Election of — to the panel for the Central Advisory Council for Rai:-
ways. 0546,

Election of —— to the Panel of the Standing Committee on Emigration.
613. '

Oath of Office. 4.

. BINHA, Mr. SIDDHESHWAR—

Motion to reduce the Budget Demand for “Indian Postal and Telegraph
Department”’. (Low salaries of postal clerks, peons and subordinate
services and inadequate pensions to retired sabordinates.) 2065-67.

Oath of Office. 4.

Question re—

Action taken on the Resolution relating to the backward tracts in
Bihar and Orissa. 2106.

Construction of shelter for passengers at stations on the M. G. section
of the East Indian Railway. 530,

Cows slaughtered for food and cattle breeding. 397-98.

Depression in the coal trade in Bihar and Orissa. 2329.

Entraining of passengers at the temporary stations on t.he Poonpon
river, East Indian Railway. 2105.

First and second class waiting rooms at Rafigunj sta.tlon on the East
Indian Railway. 530.

Gaya Sherghatty Railway. 21006.

Issue of third g¢lass return tickets to Gaya. B531.

Judgments of the High Courts of Calcutta, Allahabad and Madras re-

o garding Brahmani bulls. 2941

Minimum and maximum pay of rural postal peons in the different Pro-
vinces 2105-08.

Paucity of waiting sheds at rural stations on the M. G. section of the
East Indian Railway. 2106.

Want of a third class waiting room at Gaya on the East Indmn Ruilway.

2241, .
Resolution re treatment of the Santhal Parganas as a baekward tract.
580-87
SITE—
Question rc grant of a — for an Islamia High School in the Canton-
ment of Peshawar for the children of retireds military officers.  2538-
87. ’
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SKEEN COMM{TTEE—
Question re publication of ——’s Report. 184-85, 1383.

SLAUGHTER OF CATTLE—
See under ‘“‘Cattle’”.

SLEEPERS—
Question re—

Purchase of — for the South Indian Railway. 1391.

Results of the failure of the South Indmn Railway to place orders for
in Malabar. 1391.

L

.

SLEEPING ACCOMMODATION—

Question re — for third class passengers on the Great Indian Penin-
sula Railway. 2761.

SMITH, Lizvrexant-CoroNer W, A —
Question re—

Inspections of branch post. ofices by —. Buperintendent of Post
Offices, Nilgiri Division. 728,

Number of clerks and leave reserve clerks when services were dispensed
with by ——, Superintendent of Post Offices, Nilgiri Division. 727
Punishments inflicted on his subordinates by ——, Buperintendent of

Post Offices, Nilgiri Division. 727.

SOCIETIES—

Question re exemption of ——, institutions or banks from pa.yment of
postal, insurance and reglltmmou commissions. 2908,

SOCIETIES REGISTRATION (AHENDMENT) BILL—
See under “'Bill(s)”’.

SOLDIER(S)— .
Question re—
Proportion of Muhammadans, Gurkhas and other Hindus and BSikhs
employed as —— and Viceroy’s commissioned officers in the Indian
Army 965, . .
Rash act of a —— at Chalisgaon station. 154-55.
Rates at which different articles are supplied to Indian and Europnan
and officers. 1659,

Reservation of clerical appointments in Army Headqun.rtern for —
and ex —., 2516,

SOLIC“I'I'OR. TO THE GOVERNMENT OF INDIA—.
Question r¢ appointment of Mr. T. E. T. Upton as —. 1515-18.

* SONEPORE BRIDGE—

Question re article in the Searchlight of December 10, 1926, headed
“Poll-tax on —". 2335,

SORTERS— .
* Question re scales of pay of — of the Railway Mail Benice 888.



\

SBORTING WORE—

Question ¢ — at Poona. 1523.
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'SOUTH AFRICA—
Question re—
Appointment of an agent to the Governor General in —. 2168
Contributions of India, Great Britain, Australia, Canada and — to,
the League of Nations. 942-43.
Expenditure on the South Indian Deputation to India and the Indian

Delegation to ——. 155-38,
Round Table Conference in —. 328.
Statement rc settlement reached at the Conference recently held in ——.
1052-57.

‘SOUTH AFRICAN(S)—

Question ro number of —— or South African firms trading in India. 1488,
SOUTH AFRICAN DEPUTATION—
Question re expenditure on the — to India and the Indian Delegation

to South Africa. 1553-56.

'SOUTH AFRICAN FIRM(B)—
Question re—

Grant of mineral r:ght-a to a — in the North West Frontier Province.
1468,
Number of SBouth Africans or —— trading in India. 1468.

'‘SOUTH INDIAN INSCRIPTIONS—
Question re publication of texts of —. 327,

SOUTH INDIAN RAILWAY—
See under ‘“‘Railway(s)”.

‘SOUTH KANARA—
Question re Muhammadan population of the Madras Presidency and
Malabar and ——, and number of seats allotted bo Muhammadans in
the Madras Legislative Council. 707.

SPECIAL DUTY—"
Question re—

Officers employed on ——- for long periods in the office of the Director
General of Posts and Telegraphs, 1037.

Usual tenure of an officer on — - at the headqu%rters of the Govern-
ment of India. 1037,

‘SPECIAL ELECTORATE— .
See under ‘“Electorate(s)’’.

'SPECIAL MAGISTRATE—
Question re appointment of a retired officinl to perform the dual duties
of sub-registrar and a — of the municipality of Peshawar, 2588

:SPECIAL PENSION(SYf-- T .
See under ¢‘Pension(s)”’. *
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SPEECH(ES)— ¢

Question re —— delivered by the Maharaja of Burdwan in Engiand. 1037-
ds. '

SRADHANAND, SwaMi—
Question re facts regarding the murder of —. 335.

STAFF COLLEGE— '
Question re employment of an Australian Staff Officer as an instructor
in the -—, 2173,

STAFF, HOUSEHOLD AND ALLOWANCES OF THE GOVERNOR
GENERAL—

Budget Demand for “—"". 2315,
Demand for Supplementary Graant in respect of *‘—". 625-31.
STAFF SELECTION BOARD— -

Question re—
Allowance paid to the Secretary of the late —. $963.

Appointments for qualified candidates of the late ——. 1492-93.
Class of appointments provided for candidates who have passed in
both the lower and upper division examinations of the — 2184.
Safeguarding of the interests of qualified candidates of the late ——.
1493.
. Bikh candidates at the last examination of the —. 524-25.
STAMPS—
Budget Demand for “—"', 2314.
Demand for Bupplementary Grant in respect of “‘—''". 627-28.

Question re apportionment of the shares of the Post Office Department,
the Telegraph Department and the Civil Department of the revenue-
derived from the sale of postage ——. 1832-33.

STAMP DUTIES—
Questiop re abolition of —— on cheques. 327

-
STANDING ADVISORY COMMITTEE—
Question re number of meetings of the —— attached to the Commegpe
Department during 1625 and 1928, 2337.

STANDING COMMITTEE(8)—

Motion for the election of the panel for the —— on Emigration. 403-04.
Motion for the election of a panel for the —— to advise on subjects
in the Department of Industries and Labour. 1088-56. .
Postponement of the further consideration of the motion for the election
of a panel for the — to advise on subjects on the Department of

Industries and La.bou:;l 2067, -
Question re departmental ——. . )
Result of the eli:::tio:f of members to the panel of the —— on Emigration.
a2
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STANDING COMMITTEE ON EMIGRATION— *
E):t»enslilon of the time for receiving nominations for election to the panel
or the —, 532,

STANDING FINANCE COMMITTEE—

Election of the —, 1927-28, 2679.

Motion for the elactmn of the —. 6.

Motien by the Honourable Sir Basil Blackett for the election of the
—_  2339.

Result of the election of the ——. 16-17, 2679. .

STANDING FINANCE COMMITTEE FOR RAILWAYS—

Motion for the election of the ——. 6.
Election of the —. 17, 6b.

STANDING ORDERS—
Election of Members of the' Select Committee on the amendment of
—.  B46.

Amendment of —
Motion for leave to introduce. 371-74.
Adopted. 374.
Motion to refer to Select Committee. 373, 376,.
Adopted. 373, 375,
Presentation of the Report of the Select Committee on the amendment
of the —— 2737.

STATEMENT(8)—
—— by Mr. G. M. Young re expenditure on the despatch of troops to-
China. 2792.
—— regarding Bengal detenus. 2462-64, *

—— ~tlaid on the table) by the Honourable Sir Alexander Muddiman
re names of detenus in jail under the Bengal Criminal Law Amendment
Act, 1050-52.

—— (laid on the table) regarding Indians in Hongkong and Shanghai.
2462,

~—— (laid on the table) regarding the Agreement between the United
Kingdom and Estofia re Tonnage measurement of Merchant Ships,
together with Notes exchanged, which affects India. 55.

o—— (laid on the table) re Agreement between the United Kingdom and
Greece respecting the measurement of tonnage of Merchant Ships.
2108.

BTATEMENT OF BUSINESS—

—— by the Hogourable Sir Alexander Muddiman. 9-10, .171-72 441,
641, 979, 1392-98, 1578-79, 20063-b4d.

STATE PRISONER(S)—
Question re—
Grant of permission to Sj. Pratul Chandra Ganguly, a —, to see
his sick mother. , 512.
Number of — 161. .
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STATE RAILWAYS—
See under ‘‘ Railway(s)".

STATE RAILWAY REVENUE ESTABLISHMENT—
Question re starting of a pension fund under the head * Railway

Reserves ”’ in connection with the —— 9014-15.
" STATE RAILWAY WORKSHOPS— .
Question re book value and present value of the —. 1510.

STATE SCHOLARSHIPS—
Question re grant of — to Indians for nautical training in England.

- 1181.
STATION(8)—
Question re— -
Construction of a new —— at Purabsarai on the East Indian Railway.
1830.
Construction of new railway —— on State Railways. 707.

‘STATION MASTERS—
Question re—
Overworked assistant —— and pointsmen on the East Indian Railway.
| 1484-88. :
Quarters of Indian —. 438-37.
Representation of different communities holding appointments of —-
on the North Western Railway. 1478.

STATION SERVICE TELEGRAPHIST(8)—
See under ‘‘.Telegraphist(s)”.

STATIONERY—
Question re— o
Inferior quality of —— supplied to Members of the Legislative
Assembly. 1387.
STATIONERY AND PRINTING—
Budget Demand for  — ", 2323,
Demand for Bupplementary Grant in respect of *“‘ ——". 838 o
STATIONERY OFFICE—
Question re opening of a Government — in the Council House for the
sale of Government publications to non-official Members. B812-13.
STATUS— o |
Question r¢ — and precedence of Members of Legislative Assembly in
Durbars. 296.

BTEAMER(8)— .
Question re Number of —— chartered for tke despatch of troops to
* Chine. 2108 .
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STEEL— .
Question re—
Purchase of — from the Tata works for the electrification structure

work on the Great Indian Peninsula and Bombay, Baroda and
Central India Railways. 1514.

Use of — in the construction of stations on the Shoranur-Nilambur
section of the South Indian Railway. 951-52.

STEEL iNDUSTRY (PROTECTION) BILL—
See under ‘* Bill(s)”.

L]

STORE(S)— : .
Question re—

Debiting of freight and incidental charges on —— to the Railway
Revenue Account. 2013-14.

Economies effected in the purchase of military —— by the Director
of Contracts. 1648.

Procedure adopted for the purchase of military —. 1660.
Purchase of — by the Director of Contracts. 1659.
Resolution regarding rupee tenders for the purchase of ——. 1500-01.

STORE-HOLDERS—
Question re Civilian apprentice — in Indian arsenals. 947-48.

STORES SUPERINTENDENT, HOWRAH—
Question-re dismissal of Mr. D’'Crug, late’ offg. ——, East Indian Railway.

950-60.
STRATEGIC LINES—
Budget Demand for ‘‘ —— . 1451-52,
Demand for Supplementary Grant in respect of ‘‘ —— . 2834.

Question re transfer of rupees three crores on account of rolling stock

from the capital at charge of commercial lines to the capital at charge
of —— 148-49,

STRATEGIC RAILWAY(S)—
See under  Railway(s)”.

STREET LIGHTS—

Question re sanction of —— for the European Colony of Parbatipur, .
Eastern Bengal Railway. 1608-07.

STREET NAMES—

Question re —— in cantonment bazar area of Hyderabad Sind. 195-96.
STRIKE— "
Motion for Adjournment to discuss the —— at Kharagpur on the Bengal

Nagpur Railwgy. 974-78, 1007-34.
Question re—
Appointment of a Conociliation Board or Committee pof Enqmry in °

congection with the —— on the Bengal Nagpur Railway. 1504-03.
—— at Kharagpur on the Bengal Nagpur Railway. 740, 816-18, 895-86,. .®
970-73. . )
-—— on the Benggl Nagpur Railway. 1240-50.
[ ]
-
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STUDENTS~ ¢
Question re—
Award of scholarships to —— of the depressed classes in the Delhi

Province, 2180-2181.
Number of —— at the Royal Military College at Dehra Dun. 2431.

. STUDY LEAVE—

Question re grant of passage facilities to the Indian membets of the
Indian Medical Service proceeding to the United Kingdom on —.
2791.

SUBORDINATES—

Question re—
Confirmation of —— of the Great Indian Peninsula Railway employed

to officiate as officers. 2756-57.
Employment of — of the Great Indian Peninsula Railway in higher

appointments without enhancement of salaries. 2755-56.
Promotion of — on Company-managed railways. 2758.
Scheme for training of Officers and —— on Indian railways. 294.

‘SUBORDINATE ACCOUNTS—
Question re Proportion of Muhammadans in the ——, Customs, Posts
and Telegraph Departments in Burma. 350.

-SUBORDINATE ACCOUNTS 8ERVICE— )
Question re—
Appointments in the clerical service and as probationers in the —
under the Accountant General, Central Revenues. 2185.
Appointment of Muhammadan examiners for the —— examination.

2171.
Muslims in the —. 21685, 2171,
Representation of M+slims in the Post and Telegraph Accounts De-

partment and in the —. 2165, 2171.
Revised scale of pay of the ——, Civil and Postal and Telegraph Audit

offices under the Auditor General. 2843,

—— examinations, 1511-12.
Successful candidates at the examination for the —. 2427.

‘SUBORDINATE OFFICE(8)—
Question r¢ difference between attached and — of the Government of

India. 2846-47.

'SUBORDINATE SERVICES—
Question re new pension rules for the —. 1518.
-
SUBORDINATE STAFF—
Question re pay of the — of the office of the Director (}eneral Posts

and Telegraphs. 1044-47,

SUB-POSTMASTER(S)—
. Quest.io_n re house rent of —— in Bombay. 147¢.



INDEX TO LEGISLATIVE ABSEMBLY DEBATES, 308

'SUB'POST OFFICE(S)— *
See under *“ Post Office(s)’’.
SUB-REGISTRAR—
Question re appointment of a retired official to perform the dual duties
of — and a special magistrate of the municipality of Peshawar. 2588.
SUBSCRIPTIONS— '
Quéstion re—
Collection of compulsory — from the subordinate staff to meet the

cost of a farewell party to Mr. H. B. Rau, Director of Audit, United
Provinces. 721,

Recovery of —— from members of the Customs Service Associations.
954.

—— to the Guarantee Fund from the employees of the East Indian
Railway. 2434.

SUBSIDIES—

Question re Government —— to Reuters and other News Agencies. 202
03,

SUGARCANE BOILING PANS—
Question re customs duty on —. 1036,

SUGAR INDUSTRIAL SCHOOL(S)—
Question re opening of ——, etc. 2776-77.

SUHRAWARDY, Dzr. A —
. Currency Bill—
Motion to pass. 2502-04.

Election of — to the Standing Finance Commlttee 1927-28. 2879,
Oath of Office. 9.

Question re construction of a railway from Rajbari to Jessore via
Magura. 2183-84.

SUKHLAL—
Question re alleged assault and dismissal of ——, an employee of the
Bengal Nagpur Railway Workshop at Kharagpur. 1740,
SUEKKUR—
e Question re improvements at Karachi, Pindi and —— workshops on
North Western Railway to obviate reduction of staff. 107-99.
SUNDAYS~— A
Question re— )
Grant of allowgnces for work on — and holidays to the “clerical staff

of the office of the Deputy Mechanical Engineer, Jamalpur. 1830.
Reduction of work in post offices on —— and holidays.

SUPERANNUATION ALLOWANCES AND PENSIONS—
Budget Demand for “—"’. 2328
Demand for an Excess Gra.nt. in respeot of “—7, £24-96.
Demand for Supplethentary Grant in respect of ‘‘—". 638. .

>
-
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SUPERINTENDENT(S)—

Question re—

Appointment of Sikhs as Assistant Seoretaries and —— in the Gov-
ernment of India Secretariat. 1497.
Number of Indian —— in the Foreign and Political Department. 1741.

« SUPERINTENDENT OF EDUCATION, DELHI—

Question re appointment of a Hindu as second clerk in the offive of the

——. 2178-80, 2181.

BUPERINTENDENT OF EDUCATION, DELHI AND AJMER-
MERWARA—

Question re educational qualifications of Lala Bhim Sen, second clerk in

the office of the —. 2786.

SUPERINTENDENT(S) OF POST OFFICES—

Question re—

Annual increments of —. 528

Appointment of Messrs. B. Ganguly and A. R. Chatterji to act as —
in the Bengal and Assam Circle. 2415,

Creation of a selection grade for —. b28.

Importation of outsiders to act as — in the Bengal and Assam Circle.
24186.

Number of Mussalmans employed as ——, 1037,

Pay of ——. 1739.

Powers of —— in connection with appointments and dismissals of

subordinates. '728.
Use of portions of Post Office buildings as their private quarters by

—. 718-20.

Overworked clerks in the office of the ——, Burdwan. 721.

Allegations against the ——, Nilgiri Division, in connection with his
inspection, of the sub-post office, Coonoor. 725-28.

Amount of travelling allowance drawn for his tours by the —,
Nilgiri Division. 723.

Inspection of branch post offices by Lieut.-Colonel W. A. 8mith, —,
Nilgiri Division. 796. .

Inspeciion of the Cherambadi post office by the ——, Nilgiri Division.
1729-30.

Number of clerks and leave reserve clerks whose services were clis-
pensed with by Lieut.-Colonel W. A. Bmith, —, Nilgiri Division.
727, e

Punishments inflicted on his subordinates by Lieut.-Colonel W. A.
Smith, —, Nilgiri Division. 727 .

Retention of leave reserve clerks in his office )by the —, Nilgiri

» Division. 727-28. ' .

Visits to post offices by the ——, Nilgiri Division. 722-23.

-k

SUPERINTENDENTSHIP—

L

Question re positiof of an upper time scale assistaut unfit for promotion

to & ~— 2804. L

.
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SUPERIOR OFFICERS— .
Question re abolition of the posts of — in each of the Departments of
the Government of India. 2760-81. .

SUPERIOR SERVICES—

Question re—
Indianisation of —— on Company railways. 340.
Indianisation of the — in India. 336-37.
Indians in — in India. 335.
Indians in — on State railways. 340.
Number of the various communities admitted to the —— in 1928. 342-43.
Recruitment of Indians to the — from the Provincial BServices.
336,

SUPERIOR TRAFFIC BRANCH, TELEGRAPH DEPARTMENT—
Question re selection of candidates for appointment in the second grade,
—, 2844,

SUPERSESSION(8)—

Question re—

—— in the Calcutta Preventive Service. 708-09.

—— of Messrs. Abu Imam Fazlur Rahim and S. Ahmed Mian
Chowdhury, postal officials, for promotion to the grade of Rs. 350—
650. 2414-15.

—— of senior travelling ticket examiners of the North Western
Railway. 2004-06. '

SUPER-TAX—
Question re—
Conversion of the —— on companies into a corporation tax. 2175.
Maximum income-tax and — levied in India and England. 1383-86.

Revision of the rates of the assessment of —. 1084,

SUPERVISORS OF THE SUB-SECTION OF THE MESSAGE ROOM—

Question ¢ distinctions between requisition registering clerks of the
Mecssage Room and ——.  1049-50.

SUPPLEMENTARY GRANT(S)—

Demand for ——. 627-40.
Demand for — in respect of—- .
“Appropriation from the Reserve Funds’. 2834. .

“Audit” (Railways). 2827-33.

“Aviation”. 1115-20, 1525-73. '

“Companies’ Share of Surplus Profits and Net Earnings” (Railways).
2833.

“Miscobmneous Expenditure’’. 2055.

“Open Line Works” (Railways). 2834.

“Strategic Lines” (Railways). 2834. )

Ll



306 INDEX TO LBGISLATIVE ASSEMBLY DEBATES.

SUPREME LEGISLATURE—
Question re translations of Acts of the — into the principal vernaculars.

1620.

SURCHAKGE—
Question re levy of — on railways. 1736-37.

SURPLUS—
Question re reasons for —~of 30,000 wagons. 210-11. .

f

SURVEY(8)—
Question re—
Expenditure on —— of new lines forming part of a Rtate-worked
railway, 9916
Use of aero-photography for purposes of ——. 2954,

SURVEY OF INDIA—
Budget Demand for “—'". 2318
Demand for an Excess Grant in respect of “—'". 617-18.
Demand for Supplementary Grant in respect of “—''. 631
Question re orders for map racks for the Map Record and Issue Office

of the ——. 2038-39.

SURVEY OF INDIA BUILDINGS—
Question re —— at Mussoorie. 2041.

SWABI—
Question re construction of a railway from Charsadda to — in the

Peshawar district. 2403,

SWABI TAHSIL—
Question re formation of the —— of the Peshawar district into a separate

sub-division. 2402,

SWARAJYA—
Question r¢ -— on “Indianisation on the South Indian Railway’’. 6.

SYKES, M. E, F.—
Election of — to the Standing Finanve Committes for Railways. 55.
Oath of Office. 3.

Question re—
Admission of candidates to the Royal Military College, Sandh\:rst-.
523.
Opening of a Government stationery office in the Council House for the
sale of Goyernment publications to non-official Members. 812-13.

Pubh( Works Code. 1486.

SYLHET—*
Question re transfer of the district of — from Assam to Bengal. 701-02.

SYLHET DISTRICT—
Question re— ~
Circuitous mail routes in the ——. 1650,
Opening of a telegraph office at Jaga.nnathpur in the ——. 1650.
« Post and Telegraph offices in the —. 1650.
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T L]
TAHSILDAR—
Question re appointment of a — in Manpur Pargana. 2040.
TANGANYIEA—
Question re—
Clains of Indians in —— against ex-German colony. 187, 2423.
Political and economic status of Indians in —. 186-87.

TANJORE DISTRICT BOARD RAILWAY—
See under ‘‘Railway(s)’’.

TANK—
Question re conveyance from —— by fhe Decauville Light Railwiy of

passengers bound for Dehra Ismail Khan. 1828

TARAKESWAR—
Question re construction of a railway from Champadanga to —. 1738.

TARIFF—
Question r¢ —— and other sources of Imperial revenue in India. 295.

TARIFF BOARD—
Question re— .
Publication of Railway Board’s evidence before the ——. 208-09.
Publication of the Report of the Cotton Textile —. 1827-28.
Publication of the Report of the — on the mill industry 1301,

TATA TRON AND STEEL COMPANY—
Question re—

Placing of orders for rails with firms other than the ——. 2855.

Proposed scheme of arrangements with the Second Preference Share.
holders of the —. 2775-76.

Publication of certain correspondence between the Government of India
and the —. 1521

Utilisation of profits by the ——, 159,

TATA STEEL COMPANY—
Question »¢ supply by the —— of electric power for the Electrifi-ation
®of portions of the Great Indian Peninsula and Bombay, Baroda and

Central India Railways. 1514-15,

TATA WORKS— - b

Question re pumhn.g.e of steel from the — for the electrification structuro
work on the (Great Indian Peninsula and Bombay, Baroda and Central
India Railways. 1514, )

TAX(ES)y—

Queation re—
New —— in Agra Canfonments. 2347-48,
Water — in Jutoglf Cantonment. 1746. - .
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TAXATION WQUIRY COMMITTEE—
Question re discussion of the Report of the —. 270.
TAX COLLECTOR—

Question re employment of the —— in the office of the Executive Officer,
Baroda Cantonment, to prepare an assessment list in the terma of
section 72 of Act II of 1924. 2442

1
TAXES ON INCOME—
Budget Demand for “—'". 2314.
TEA—

Question re prevention of the sale of — below a prescribed standard of

Q:mlit.y. 2780.
TEACHERS—
Question re—
Empioynent of Mussalmans as — in Municipal and District Board
Schosls in the Delhi Province. 2178, 2181.
Paucity of Muslim — in the Delhi Province. 2180, 2181.
Time scale of pay for — of Anglo-Vernacular Schools in Ajwor-
Merwsra. 2103,
TEA GARDENS—
Question re emigration of BSanthals to the — in Assam. 334-335.
TEA WABTE—
Question re sale of surplus — in India. 2730-81.
TECHN!CAL SECTION—
Question re —— of the Railway Dlepartment. 2813
TELEGRAMS—
Question re—
Censorship of -—— to Members of the Legislature regarding the recent
situation at Kharagpur. 15877,
Delivery of “C. Q.” — by telegraph peons. 1128
Payments to telegraph peons for the delivery of —— 1128.
Transmission of —— by post. 2780, .
TELEGL.APH BRANCH~ _

Question re ¢Jgsing of the — of the Belapur (Thana) Post Office. 1474-
75.

TELEGRAPH CHECK OFFICE, CALCUTTA-— ]

Question r¢ medical certificate of employees of the Calcutta Postal Audit
Oitice, Calcutta Telegraph (Engineering) office and —. 2367,

-t
TELEGIIAPH CONNECTION—

Question re direct! —— between Poona City combined Post and Telegrap'
Otfice and the Bombay Central Telegraph Office. 1521-22

P
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]
TELEG{APH DEPARTMENT— )
Question re—
Appointments in the —. 287-88.
Apportionment of the shares of the Post Office Department, the —

and the Civil Department of the revenue derived from the sale of
postage sfamps. 1832-33.

Graut to postal signallers in the —— of the benefit of counting their
service in the Postal Department for purposes of regulation of their
pay. 962-63.

Muhammadans in the —. 1303-04.

Pensiounry charges for the Post Office Department and the — 1331-
32,

Regulations regarding admission, pay and prospects of the general a.nd
station services in the —. 162-64.

Salacticn of candidates for appointment in the second grede, Supernor
Traflic Branch, —, 2844,

TELEGRAPH {ENGINEERING) AUDIT OFFICE—
Question re reference duties in Civil Accounts Offices and in the ——,
under the Acccuntant General, Posis and Telegraphs. 2866.

TELEGRAPH (ENGINEERING) OFFICE, CALCUTTA—
Question re medical certificates of employees of the Calcutta Postal Audit
Othce, the —— and the Calcutta Telegraph Check Office. 2887.

TELEGRAPIII! TRANSFERS—

Question re¢ Council Bills and — drawn on India by the Secretary of
State, 1r2-53,

TELEGRAPHIST(8)—
Question re—
Case nf postal recruited —. 2438

Extra cost of increments to postal recruited —. 289,

Crievances of postal recruited ——. 288, .

Frevious service of postal recruited — to count towards increments.
989-07.

Retention of his usual allowances in the general scale by a —— depated

for training as & wireless operator. 1651.
Transfer to general service of forced station service ——. 287,

TELKGRAPHISTS UNION—
Question re resolution passed recently by the All-India —. 164.

TELEGRAPH OFFICE(S)— .
Question re—
Dipavali day to be holiday in Government Telegraph Offices. 200.

Opening of a —4 at Jagannathpur in the Sylhet District. 1650,
—— in the Sylhet District. 1650, .

TELEGRADPSPEONS—
Qugntion re—
Allnwanzes to —— during sickness. 1198, ’
Amoant of house rent granted to —— where no quarters are prowded
1124,
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TELEGRAPH "PEON(8)—contd.
*  Question re—contd,

Arhount of pension paid to ——— after 32 years’ service. 1125.
Cusssification of —— as menials. 1123,

Clothing supplied to —. 1127-28

Cycle allowance of —-. 1124,

Delivery by —— of messages beyond a five-mile radius. 1125.
Delivery of ‘C. Q.’ telegrams by —. 1128. '
Eligibility of —— for gratuities and pensions. 1125.
Minimum pay of —. 1124

Payments to —— for the delivery of telegrams. 1128.
Provident fund for —— 1125

Rcducticn of the allowance for message paid to ——. 1724-25,

TELEGRAPH TRAINING CLASS—

Question re—
Openiug of a —— at the Muslim University, Ahgarh 1304.
~—= in schools and colleges. 2407,

TELLICHERRY MYSORE RAILWAY—
See under ‘‘Railway(s)”.

TEMPLES-
Question re grant of land in New Delhi for building an Anglican Church,
mosques or —. 357-358.

TEMPORARY SERVICE—

Question re—
Counting by postmen of —— towards pay, pension, etc. 1820,

Ciunting of —— of Post Office clerks towards increments. 345
TENDLRS- -
Questien re —— for electrical equipment to be called in rupees. 212-

13.

TERRITORTAL AND AUXILIARY FORCES—

Questiv. ‘¢ expenditure on the training and maintenance of the -—-
during the last three years. 2254.

TERRILORTAL CAVALRY SQUADRONS— .
Quet:on re formation of ——, ete. 2253-34.

TERRITORIAL FOROCE—

Question re—
Grans of pensions, provident fund or gratuities togthe clerical establish-
m=ni of the Auxiliary and —— units. 1742
Provincial and urban units of the Indian —. 2250-51.

THEFT(S)-- ~
Questivn re—
—— and burgll.ry in New Delhi. 340
s -— in New Delhi. 2768-67. '
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Al
THIRD CLARS ACCOMMODATION— '

Quesion re requisitioning by the Army Department of — on the S.8.
“California’. 729,

THIRD CLASS CARRIAGES—

Question re—

Electric fans in —. 2761-62.

Prqyision of electric fans in ——. 804. : ’

Provision of electric fans in —— on State Railways. 276:-83.

Pruviswn of lavatories in — on the metre gauge Cochin State Rail-
way, 3Bl

THIRD CLASS COMPARTMENTS—
Question re—
Charges for the reservation of —— on Railways. 147.
Suppiy of fans in — on State Railways. 2419.

THIRD CLASS PASSENGERS8—
Question re—
Admission of — to the Howrah railway station. 1303.
Assistance afforded by the Bengal Nagpur Railway to —— regarding
their luggage. 732.

Booking facilities for —. 2186.
Inclusion of the cost of the construction of raised platforms under the
hesd amenities for —. 2763.

Tssue ol tickets to —— at the Delhi railway sta.tmn 2430.

Issue of tickets to —— at the Hapur station on the East Indian Rail-
wiy. 2430-31.

Provision of amenities for —— by Railways. 877.

Provision of a waiting shed and latrines for — at Monghyr. 1830.

Shed ‘or —— at Ghaziabad Junction. 2450,

Sleeping -accommodation for — on the Great Indian Peninsula Rail-
waiy. 2761
THIRD CLASS TICKETS—
Question re luggage concessions on ——. 384.
THROUGH TRAINS—
Question re running of convenient —— between the capital of Bihar and
the various muﬁassnl headquarters. B515.
TICKETS—
.Que-stion re—
[swue of — —to third class passengers at the Delh: railway station.
2130,
Taaue of --— to third class passengers at the Hapur statiot. on the East
Indien Railway. 2430-81. .

TICKE" CHECKERS—
Question re complaints against Travelling —— of the Eastern Bergal
- ant'ny 1507.

TICKIT COLLLCTOR— '
Question re employtent of a lady —— at Hardwar. .1483. . .
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TICKET EXAMINERS—
Question re—
Supierxeasion of travelling —— on the North Western Railway. 2904-05.
Tru:elling —— on the North Western Railway. 2805-06.

TICKET INSPRCTORBS—
. Question rc trave'ling — on the Bengal Nagpur Railway. 731-32.
L]

TIMBER -
Question re—

Agency held by Messrs. W, W. Howard Brothers, London, for the sale
of Indian —— in Europe. 92037-38.

Al'eged shortage of —— on the South Indian Railway. 947.

Appomtment of an Indian firm as agents for the sale of Indian —
in Lurore. 2038,

Purchase at cheaper rates in Malabar of — of the quality supplied by
Canada and Australia, 1391

TIME-SCALE—

Question re prineiple followed in fixing the pay of permanent incumbents
when a revision of —— is eanctioned. 953.

TIME-SCALE OF PAY—
See under “‘Pay”.

TIME-TABLES~
Question re—
Alteration of the East Indian Railway -—. 517-18.
Price of —— on certain specified Railways. 608-10.
Publication of the State Railways’ — in the vernacular. 1479.
Publication of —— for travellers unacquainted with English. 1479,
—— of the North-Wevtern Railway. 2421.

TIME TEST—
Question r¢ — of the Railway Mail Service. 886-88, 2848,

TIMINGS—

Question r¢ changing of the —— of certain tratnl on the East Indian
Railway. 2043, . .
TIRLOKI1 NATH, LatA—
Oath of Office. 18. L

TIRURJR—

Question® r~ case of Mr. V. R. Rangaswamier, clerk in the — Post
Office in the Nilgiri Division. 1731.

TOK KYI, U.—
General discusgion of the General Budget. 1622-84.
Motion to reduce the Budget Demand for ‘‘Customs” (Export dutv on
rice). 1999-2000.
Path of Pﬁce.- %o1. L

L
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TOK KYI, U.—contd.

Question re—

Availability of the funds of the Post Office Sa\ringu Banks for the local
money market, etc. 2249,

Connection of Akyab with the main railway line in Burma. 25685.

Land Mortgage Banks. 2248

Opgning of new branches of the Imperial Bank of India in Burma, etc. *
2248

Removal of the arsenal in Rangoon to Mingaladon. 2585-86.

TONGA STAND-—

Question r¢ —— in Parliament Street near the entrance to the Assembly.
2161. ’

- 3

TONKINSON, Mz. H.—

Criminal Law Repealing and Amending Bill—
Motion to consider. 858-60.
Oath of Office. 5.
Resolution re—
Release of the Bengal detenus. 491-94,
Salaries of the two members of the Judicial Committee of the Privy
Council possessing Indian experience. 2750.
Treatment of the Santhal Parganas as a backward tract. 663.

TOURS—

Question re amount of travelling allowance drawn for his —— by the
Superintendent of Post Offices, Nilgiri Division. 723.

TOWN BUB-POST OFFICE(S)—
See under “‘Post Office(s)’’.

‘TRACERS OF THE MESSAGE ROOM—

Question re differential treatment of —— and the completing clerks of
the Pairing section. 1048-1050,

TRADE UNION BILL~
.Scc under “Bill(s)”’.

TRAFFIC AND OCTROI DEPARTMENTS—

Question r¢ small number of Muslims employed in thee—— in the North-
West Frontier section of the North-Western Railway. 2539,

-

TRAFFIC AUDIT OFFICE, EAST INDIAN RAILWAY—
Question re—

Rent office buildings for the —— at Calcutta. 2051.
-ﬂt&ﬂ of the —. 2051, '

TRAFFIC BRANCH OF ,THE RAILWAY SFRVT(‘E—
Question re appointments in the —, 3445, ’ *
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TRAFFIC DEPARTMENT, EASTERN BENGAL RAILWAY—

Question re—
Expenditure on the housing of European, Anglo-Indian and Indian staff
of the —. 1507-08.
Recruitment of Europeans, Anglo-Indians and Indians in the —.
1608.
TRAFFIC SERVICE— ¢

Question re—
Indians in the —— or loco. service drawing salaries of more than
Rs. 1,000 a month. 799.
Number of Indians in the Locomotive or —— drawing more than
Rs. 1,000. 1381. ‘

TRAFFIC BUPERVISOR, CALCUTTA GENERAL POST OFFICE—
Question re retention of the services of Mr. R. H.' Legge as —— after the
abolition of the motor fleet. 2411.

TRAINS—

Question re—
Changing of the timings of certain — on the East Indian Railway.
£243.

Normal speed of — on the Rewari-Fazilka section of the Bombay,
Baroda and Central India Railway. 803.
Running of certain —— between Patna and Bhagalpur. 1491.

TRAIN CONTROLLERS—
Question re Indian Head —— on the Bengal Nagpur Railway. 354

TRAIN EXAMINERS—
Question re provision of quarters for Indian guards, —, ete. 715.

TRAINING COLLEGE—
Question r¢ —— for railway officers at Dehra Dun. 2244-48.

TRAINING SHIP—

Question re—
Equipment of & mercantile marine —. 320.
Training of cadets on the —— “Dufferin.”’ 2591-93.

TRAMWAY—
Question re —— between the city of Delhi and New Delhi. 519, '

TRAMWAY DEVELOPMENT-—
Questioff r¢ District-Board feeder railway or ——., 301-92.

+ TRANSFER(8)—
Question re— -

Inter-departmental — of men in the Secretariat and attached di*nes.
etc. 2592-03. .

Rules regarding the —— qf railway employegs from one province to
¢ another, 2449
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TRANSFER(B)—contd.
Question re—contd.
—— of clerks and accountants of the Military Accounts Department.

1613-14.

—— of Inspectors, Postmasters, clerks and leave reserve clerks from
the Nilgiri Division, 723-24.

—— of Mr, K. A. Parasuramiah, Sub-Postmaster, Coimbatore Bazaar.

#1731-32.
—— of railway employees from one railway system to another. 2449.

TRANSFERRED DEPARTMENTS—
Question re reservation of appointments for members of all-India Services:
in the ——. 2457,

TRANSLATIONS—
Question re —— of Acts of the Supreme Legislature into the principal
vernaculars. 1520.

TRANSPORTATION (POWER) DEPARTMENT— _
Question re Indianisation of the Superior Revenue Establishment of the
—— and the Mechanical Engineering Department. 343-344.

TRANSPORTATION (TRAFFIC) AND COMMERCIAL DEPARTMENTS
OF STATE RAILWAYS—
Question re selection of Sikhs for the Indian Railway Service of Engineers
and the —. 968,

TRAVELLERS—
Question re publication of time-tables for —— unacquainted with English.
1479,

TRAVELLING ALLOWANCES—
Question re—
Amount of — drawn for his tours by the Superintendent of Post
Offices, Nilgiri Division. 7¢3.
—— of clerks drawing salaries of Rs. 150 to Rs. 200 in the Income-tax
Offices in the United Provinces. 2855,
—— of overseers in the postal service. 1822.

TRAVELLING ALLOWANCE BILLS—

. Que'stion re recoveries from the — of certain clerks in the office of the
Director General, Posts and Telegraphs, 1047-48.

TRAVELLING CINEMA— =
Question re —— .on the Great Indian Peninsula Railway. 875-76.

TRAVELLING PUBLIC— ' '
Questigg,re harassment of the —— by railway coolies at Delhi Junction.
-—2785.
TRAVEL]}ING TICKET OHECKERS— .
Question re complaints against —— of the Eastern Bengal Rajlway. 1507.
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TRAVELLING TICKET EXAMINERS—
Question re—
Supergession of —— of the North-Western Railway. 2004-05.
~—— of the North-Western Railway. 2005-08.

TRAVELLING TICKET INSPECTORS—
' Question re — on the Bengal Nagpur Railway. 731-32.

TREES—
Question re—
Expenditure on the planting and culture of — on the different Rail-
ways. 1480, 1481.
Income from the sale of — on the different Railways. 1480, 1481.
Planting, culture, and sale of —— on the different Railways. 1480,
1481.

TROOPS—

Question re—
Despatch by the self-governing Dominions of —— to China. 880.
Establishment of Indian Family hospitals in all military stations con-

taining Indian —, 20810-11.

Expenditure on Indian —— employed outside India. 1004-05.
Expenditure on —— sent out of India. 873,
Movement of — to China in 1926. 203.
Number of steamers chartered for the despatch of —— to China. 2108
Supply of vegetable ghee to ——. 7981.

Statement by Mr. G. M. Young re expenditure on the despatch of —
to China. 2792

TRUNK CALLS—
Question re checking of charges for —— made by Government servants.

15617,

TUTICORIN—
Question r¢ appointment of an Assistant Collector of Customs at ——.
2778,

TYPEWRITERS—
Question re larger use of British —— in Government Offices. £848.

&

-~ U

UNDERFRAMES—
Question re unserviceable —— on the North- Wetbern Railway. 788,

UNEMPLOYMENT— -
Question re action taken on resolution regarding ——. 342. 2 -

UNIFORMS— .
Question.re —— of postmen, overseers and reader postmen. 1819-20.
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UNION(8)— .

uestion re official recognition of all railway employees’ —. 292,
Q gn y

UNITED KINGDOM—

Question re grant of passage facilities to the Indian members of the
Indian Medical Bervice proceeding to the —— on study leave. 2791.

Statement laid on the table regarding the Agreement between the —
and Estonia re tonnage measurement of Merchant Ships, together with
Notes exchanged, which affects India. 55.

UNITED PROVINCES—
Question re—

Collection of compulsory subscriptions from the subordinate staff to-
meet the coet of a farewell party to Mr. H. B. Rau, Director of Audit

—_ 721

Difficulties of Sindhi employees of the North-Western Railway serving
in the Punjab and the —. 2036.

Maximum salary of the Head Clerk to the Assistant Collector of
Income-tax in the ——. 2854,

Promotion of Head Clerks of Income-tax offices in the —— to the post
of Assistant Income-tax officers. 2855.

Reduction in the number of Commissioners in the —. 732-33.

Reversion of Rai Bahadur A. C. Mukherjee of the Indian Educational’
Service in the — from the junior selection grade. 1825-26.

Bchools maintained by the East Indian Railway in Bengal and the —.
2784,

Separation of judicial and executive functions in the —. 732-33.
Separation of the Oudh and Agra Provinces in the —. 18%26.
Tranefer of railway employees from the —— to Bengal. 2449.

Travelling allowance of clerks drawing salaries of Rs. 150 to Rs. 200
in the Income-tax offices in the ——. 2855,

UNITED STATES OF AMERICA—
Question re—

Admission of the — to the permanent Court of International Justice
at the Hague. 1575-76.

Exclusion of Indian seamen from the —— under the new American
Immigration Bill. 1041,

Na:tura.llaatlon of Indians in the — 509.
Trial and conviction of Dr. Tarak Nath Das in the —. 161-62.

UNIVERSITY TRAINING CORPS—

Question re—

Trmmng of pelected men from the Indian Territorial Force and the
— in civil and military aviation. 150].
~——. 2252, 2953, J

hL TR -

UI'PER DIVISION OLERKS—

Question re abolition of the lower effici r
Postal Acoount @ffices. 1818, ciency bar examination for —o
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UPPER TIME-SCALE ASSISTANT— _
Question re position of an —— unfit for promotion to a Superintendent-

ship. 2864.

UPTON, Me. T. E. T.—
Question re appointment of —— as Bolicitor to the Government of Indija

1515-16.

URINAL—
Question re want of a proper waiting shed and — for purdah ladies at

Kiul Junction. 2243-44.

v

VAKILS-- .
Question re appointment of —— as Chief Justices of High Courts.

VALUATION—
Question re principles for —— and assessment in the Baroda Canton-

ment. 2442,

VAN PEONS—
Question re employment of —— for all the sections of the Railway

Mai)l Bervice. 2413,

VEDARANYAM FACTORY—
Question re utilization of salt swamps adjoining the —— for the pro-

duction of salt. 2608,

VEGETABLE GHEE—

Question re—
Analysis of —, 701,
Effect of the use of — on the human system. 791.

Supply of —— to troops. 781

VENDORS—
Question re grant of licences to —— on railway platforms. 2420.

VERNACULAR(8)—
Question re—
Publication of the State Railways’ time tables in the —. 1479.
Translation of Acts of the Bupreme Legislatare into the principal.
—. ,151-52, 1520.
Translation of the Post Office Manual into the p.incipal ~—— 1822,

VESSBELS—
Question re— -
Number of coasting —— owned by Indians. 1192. EREN

Powers of the Indian Legislature to enact laws for the rmrnt:on
fthe coastal trade of India to Indian ——. J102-03.

(%
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VETERINARY SCHOLAR(S)— .
Question re employment of qualified Btate —— in the Indian Civil
Veterinary Department. 2444-45.

.

VICEROY, His ExCELLENCY THE—
Address- of —— to Members of the Legislative Assembly. 43-49.
Message from —— appointing Mr, M. Ruthnaswamy to be Chairman
of the Legislative Assembly. 1.

Message from —— approving of the election by the Legislative Assem-
bly of Mr. V. J. Patel as President of the said Assembly. 10.
Message from — disallowing the motion of Mr. 8. Srinivasa Iyengar,

to move the adjournment of the House to discuss the question of the
despatch of Indian troops to China. 76.

Message from —— signifying his approval of the election of Maulvi
Muhammad Yakub as Deputy President of the Legislative Assembly.
441.

Question re memorial to —, from Mr. Satyendra Chandra Mitra, a
political detenu. 2856-58.

VICEROY'S COMMISSIONED OFFICER(S)—
Question re proportion of Muhammadans, Gurkhas and other Hindus
and Sikhs employed as soldiers and —— in the Indian Army. 965.

VILLAGE POSTMEN—
Question re additional duties performed by —— in the Punjab. 1821-
22,

VILLAGE ROAD(B)—
See under ‘“Road(s)”.

VISHINDAS, Mr. HARCHANDRAI—
Code of Civil Procedure (Amendment) Bill (Amendment of section 115)—
Motion to consider. 412-13.
General discussion of the General Budget. 1636-39.
Motion to reduce the Budget Demand for ‘‘Customs’” (Paucity of
Wharfingers in Karachi). 1976, 1977
Oath of Office. 183.

Question re—
Appointment in the Traffic Branch of the railway service. 2445,
Difficulties of Sindhi employees of the North-Western Railway serv-
“ ing in the Punjab and the United Provinces. 2036.

Eligibility of firms paying income-tax to vote at Legislative Assem-
bly elections. 204.

Employment. of qualified State veterinary schalars in the Indian
Civil Veterinary Department. 2444-45.

Exclusion of the Depot Lines in Karachi from the li'mits""'of the
Karachi Camtonment. 734. .

Government action against rise in P. and O. passenger fares.. 203.

Government’s liability for Imperial Conference and military, naval ’

_and~air projects. 204-05.

<naccuracy of Sind Electoral Rolls. 377.

Movement of troops to China in 1098. 203. -

Opening of New Delhi by King-Emperor. 204. .

.
| L] .
»
- 8
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VISHINDAS, Me. HARCHANDRAI—contd.
Question re—contd,
Refusal to allow owners of properties in the Depot Lines in Karachi
to build or rebuild on their plots. 734-5.
Results of last elections to Legislative Assembly. 189.
Royal Commission on Agriculture to visit Sind. 205.
8indhis and non-Sindhis employed on the North-Western Railw
2038,
Question (Supplementary) re¢ inaccuracies in the electoral rolls of cow-
stituencies of the Legislative Assembly. 2104.

VISITING BOARD—
Question r¢e —— of the Muslim University at Aligarh. 969.

VISITORS’ ROOME—
Question 7¢ —— in the Council House, New Dell:u. and the Assembly

Chamber, Bimla. 2331-33.

VIZAGAPATAM HARBOUR—
Budget Demand for ‘‘Capital Outlay on —". £3%6.

Question re—
Construction of railways to serve the country west of the —. 1743,
Date of the completion of the —, 1827,

Development of —, 180-81.
—— project. 330-331.

VOLUNTEER POLICE BILL—
See under “‘Bill(s)”.

VOTERS—

Question re-—
Legislative Assembly ——. 154.
Rules and Orders relatipg to the preparation of lists of —— for ‘the

Legislative Assembly. 153.
Women —— for Legislative Assembly, 101-92, |

w
WAGES—
Question re—
[ntroduction of legislation for the prompt payment of —. T7l..
Minimum — for Indians in Fiji. 814

WAGONS—

Question re— .
Annual cost of repairs to railway —-. 785. o
Cost of alterations ta the American —— purchased in 1918 for £

Railways. 2432,
Judgment of the Allahabad High Court regarding the obhgatiou o

railways to lock —— while urrymg goods., 952.
Manufacture of -~— and locomotives in the workshop of the Bomba.y -

Baroda and Oentral Indis Railway at Ajmer 1490-81.
) .
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WAGONB—contd.
Question re—contd.

Number and cost of — purchased in India and abroad since 1910-
20. 708-99,

Number and price of —— ordered since 1919 on all railways. 211

Number of —— on Btate Railways. 1508-10.

Number of — placed on the line in each year from 1919-20. 1490,

Number of —— purchased for State Railways simce March 1923.
1490.

Purchase by the Government of India about the time of the Arm-
istice of American —— destined for Russm 792.

Purchase of goods ——. 1489-90.

Reasons for surplus of 30,000 —. 210-11.

Scrapping of locomotives and —— in use on railways. 795.

WAGON REQUIREMENTRB—
Question re —— of State Railways. 1490.

WAITING ROOM(B)—
Question re—

First and second olass —— at Rafiganj station on the East Indian
Railway. 530,

Repairs to the booking oftice and —— at Delhi Sadar station. 2789.

Want of a third class —— at Gaya on the East Indian Railway.
21,

WAITING SBHED(8)—

Question re—

Improved —— at loop line stations of the East Indian Railway.
333,

Paucity of — at rural stations on the M. G. section of the East
Indian Railway. 2105,

Provision of lights in the compound leading to the third class —
at Hissar railway station. B803-04.

Provision of —— and latrines for third class passengers at Monghyr.
1880,

Want of a proper — and urinal for purdah ladies at Kiul June-
tion, $243-44,

WALKER, 81z NORMAN—

Question re expenditure on the visit of —— to India in connection

|

J

'

with medical education. 20i4-45.

>

Question ra payment of compensation to the lessees of certaia houses

in Poona talsen possessjon of by the Government during the —.
2448-49.

‘WAR QFRIOE—

ffuestion re settlement of outstandings with the —. 802

ATCH AND WARD, DEPARTMENT—

Question re o for Btatc Railways, 339, 3047-45. , ’
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WATCH AND WARD DEPARTMENT (EAST INDIAN RAILWAY)—
Question re construction of a building in the Howrah Yard for the
staff of the —. 715,

WATER RATES— .
Question re —— in orthodox and unorthodox quarters in New Delhi
2458-50,

WATER TAXES—

Question re in Jutogh Cantonment. 1748,
WEEK-END CONCEBSTON TICKETS—
Question r¢ —— on the East Indian Railway. 2431-32.

WEEEKLY PAYMENTS BILL—
See under “Bill(s)"”. ¢

WEIGHTS AND MEARURES—
Question re standardisation of —. 2779,

WELLS, Mr.—
Question “re dismissal of ——, Chief Controller of Stores, Enst. Indian
Railway. 810 .

WERSTERN HORTEL, NEW DELHI-—
Question re—
Loss incurred on the —. 82774,
Running of the — as a hotel. 2774,

WHEELER—
Question re —'s contract for railway bookstalls. 105-97, '

WHITE LEAGUE—
Question re article in the Muslim Outlook regurdiug the formation of

8 —— in New Zealand. 2593-94, 2845,

WILLOWBUND—
Question re posting of Mr, Appaswamier to the charge of tha —
combined Post and Telegraph Office. 1732, )
2
WILLSON, 8ir WALTER—
Congratulations by —— to Mr. V. J, Patel on his election aa Presidept
of the T.egislative Assembly. 711-12, .
Currency Bill— *
Considaration of clause 4. 1840-54, 1855, 1888, 180, 1891
General discussion of the General Budget. 1509, 1681-8.

. Indian Finance Bill—
Oonsideration of Part TT of Bchedule TI. 8640—4! 2846, ' S061. ;

Tndian Forest Bill— -
Constitution of th~ Select Committee. 2898,

Indian Merchant Shipping (Amendment) Bill—
* Motion «to refer fo Relest Committee. 380507, 308,
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WILLSON, 81 WALTER-—contd.

Madras Salt (Amendment) Bill—

Ooneideration of clause 2. 2879,

Motion to reduce the Budget Demand for ‘‘Customs’’ (Customs policy,
land frontier; smuggling of saccharine), 2003-04.

Motion to reduce the Budget Demand for ‘‘Customs’” (Revision of
specific, ad valorem and protective duties: lax administration).
1883, 1985,

Motion to reduce the Budget Demand for ‘“Railway Board”. (Policy’
followed in respect of the purchase of stores). 1264-65.

Motion to reduce the Budget Demand for ‘‘Railway Board”. (Quin- ™~
quennial review of Capital Programme). 1258.

Motion to reduce the Budget Demand for ‘‘Railway Board”. (Railway
rates of freight in relation to the Indian manufacturer). 1366.

Aotion to reduce the Budget Demand for ‘‘Salt’’. (Grievances of the
miners of the Khewra salt mines). 2199.

Motion to reduce the Budget Demand for “Working Expenses: Ad-
ministration” (Railways) (Arrangements for the Hardwar-Kumbh
Mela). 1418.

Oath of Office. b.

Question re—

Appointment of an Assistant Collactor of Customs at Tuticorin.
2776.

Draft rules for the introduction of a system of rupee tender. 2818-
20.

Placing of orders for rails with firms other than the Tata Iron and
Bteel Company. 2865.

Proposed scheme of arrangements with the Second Prefercnce Share-
holders of the Tata Iron and Steel Company. 2775-76.

Question (Supplementary) re—

Credentials of Protector of Pilgrims, Karachi. 202.

Increases in rent for premises occupied by Post Offices in Bombay.
362.

Bteel Industry (Protection) Bill—

Motion to refer.to Beleot Committes. 118, 127, 133-36.
Oonsideration of clause 2. 1082-83.

WIRELESS OPERATORS—

x’%

W
]

%E’TRELEBS TELEGRAPHY—

Question re— .

Employment by ships engaged on the coasting trade of —. 1894

Provision by the Royal Indian Marine of fuci¥ties for gaining the
necessary sea exparlenoe to persons qualified as marine —ee—, 1825

A Provision of Jacilities in India for training marine —e—. 1824-25.

. Recruitment of ——. 1651-53. .

~ Retention of his usual allowances in the general scale by a telegraphs
ist deputed for training as a ——. 1651

Praining of Indians as —. 2336

. tion ye training in —., 2767. .

-~ Y L]
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WITHERS, Mz, C. H— !
Questmn re extension of service granted to ——, Foremsan, Electric:
Department, Carriage and Wagon, Moghulpurn, North Westen
Railway. 2436-37. .

WOMEN— .
Question re prohlbltlon of the employment of —— undergrou’
Indian mines. 708-10.

"WOMEN VOTERS—
Question re —— for Legislative Assembly. 191-93.

WORKING EXPENSES: ADMINISTRATIN (RAILWAYS)—
Budget Demand for ‘—" 1393-1440,

WORKING EXPENSES: REPAIRS AND MAINTENANCE ANI
QPERATION (RAILWAYS)— -
Budget Demand for '“—’ 1440-50.

WORKING HOURS—
Question re—
Reduction of the — of the booking, parcel and other staff employed
on the East Indian Railway. 717.
—— of employees of the Railway Mail Service. 888-89,

WORKSHOP(8)—
Question re—

Alleged assault and dismissal of Sukhlal, an employee of the Bengal
Nagp: - Railway — &t Kharagpur. 1740,

Book v and present value of the State Railway —. 1510.

Emplo’ of apprentices in the Central —, Ajmer. 2419,

Expercontract n the erection of —— for State and Company-Managed
R .. 798

Improvements at Karachi, Pindi and Sukkur —— on North-Western
Railway to obviate reduction of staff. 197-09.

Manufacture of wagons and losomotives in the —— of the Bomba:
Baroda and Central India Railway &t Ajmer. 1490-81.

Number of men employed in railway ——. 1510.

b 4

-

YAKUB, Mavrvi MUHAMMAD—
Budget Demand'for ‘‘ Army Department . 2312
Deisand for Supplementary Grant in respect of * Audit.” (Railwav
2831, 2432. {
Elegtion of —— as Deputy President. 303. - v
Election of —— to the Standing Finance Committee for Railways. 5& -
General Discussion of the General Budget. 1885-88,
Tndian Finance Bill—
Consideration of Part T of Sohedule ITT. 92668.
Motion to pass as amended. 2713-18.
o Motion_to consider the amendment made by the Council o! -~
. 2040-48. },

-
*e
-
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a2
{AKUB, MavLvi MUHAMMAD—contd.
" Indian Law Reports Bill—
Motion for leave to introduce. 367.
Indian Limitation (Amendment) Bill (Amendmeént of Article 182 of
Schedule I)—
Motion to consider. 539.
Consideration of clauses. B840.

Indish Merchant Shipping (Amendment) Bill—
Motion to refer to Belect Committee. 307-08.

Indian Succession (Amendment) Bill—
Motion for leave to introduce. 367.
Motion to refer to Select Committee. 826.
Motion to circulate. 829, 830.

Interest Bill--~
Motion for Jeave to introduce. 368

Message from His Excellency the Viceroy signifying his approval of
the election of —— as Deputy President of the Legislative Assembly.
441.

Motion to reduce the Budget Demand for *“ Army Department”.
(General policy and expenditure). 3296.

Motion to reduce the Budget Demand for ‘‘Executive Council”’
(Attitude of the Government in regard to the constitutional issue).
1047-54, 1955.

Motion to reduce the Budget Demand for ‘‘ Indian Postal and Telegraph
Department '’ (Low salaries of postal clerks, peons and subordinate
services and inadequate pensions to retired subordinates). 2015-18.

Motion to reduce the Budget Demand for ‘ Railway Boatr . (Appoint-
ment of Indians as Members of the Railway Board ap¥l weiq Indiani-

Y

sation of the Railway Services). 1208-07.° ST
Motion to reduce the Budget Demand for * Railway B (Grievances
of subordinate railway employees). 1202-06. i s

Motion to reduce the Budget Demand for ‘ Working ., ..36<Admi-
nistration ”’ (Railways) (Third and intermediate class waiting.rooms

for Indian ladies at Moradabad). 1438-39. "
Oath of Office. 3.
Presentation by —— of the Report of the Committee on Petitions

,regarding petitions relating to the Currency Bill. 1747, 2185.

Question re—
Admission of doolies and palanquins to the platforms at Delhi railway
station. 168-69. .
.. Alignment of the Kashipur-Kalagarh Railway. B534.
Appointment of a Hindu as second clerk in the of§ge of the Superin-
. tendent of Education, Delhi. 2179-80, 2181, -
X Appointment of Muhammadans in the Education Department of the
. Delhi Province. 2178-2179, 2181.
é"Al;pOintment of Mussalman as a Judge of the Patna High Court. - 2424-
5.
Apnointments of probationers in the Transportation (Traffic) and Com-
emercial Departments of State Railways. 734. .
Award of scholarships to students of the depressed classes in the
Delhi Province. ,2180, 2181.
Better police supervision for New Delhi. 384.
. -
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YAKUB, MavrLvi MUHAMMAD—contd.
Question re—conid.
Claims of minority communities to higher appointments in the Postat:

Department. 348-347. .stery
Conversion of the branch post office at Manlna.n into & season ll.lb
office. 348.

Date of the appointment of the Statutory Royal Oommulmv}. .

Distance of the sub-post office at Bagisar from the Mansiari snd
post offices. 347-348.

Education of Muhammadans of the Delhi Province. 2178-2181.

Educational qualifications of Lala Bhim Ben, second clerk in the offic
of the Superintendent of Education, Delhi and Ajmer-Merwars
2786.

Employment of a ladv ticket collector at Hardawar. 1483

Employment of Mussalmans as teachers in Municipal and Distriot
Boa.rd Schools in the Delhi Province. 2178, 2181. ,

Employment of Mussalmans in the office’ of the Accountant General,
Central Revenues. 2425-26.

Employment of Mussulmans in the office of the Chief Commissioner of

Delhi. 187-68.
Employment of Mussalmans on the Bombay, Baroda and Central Indi
Railway. 168. )
Expeditious distribution of Legislative Assembly debates to pur-
chasers. 348.

Frequent dismissals on the Oudh and Rohilkhand section of the Eas
Indian Railway. 1484.

Grant of gratuities to the families of the two employees of the Gov
ernment of India Press, Delhi, killed in a rel? | ,ndo.nt in the
Press. 2420

Grants to Muhammadan schools in the Delhi Province. 2178, 218l.

Hindu and Muslim clerks in the office of the Divisional Superintendent,
North Western Railway, Delhi. 171

Ir-Asquate recruitment of Minorities to the Audit and Account
Offices. 382-83.

Lowness of the dome and level of the Council House. 363.

Malpractices durmg the recent elections. 185.

Muhammadans in the Telegraph Department. 1303-04.

Muslim clerks in the office of the Divisional Audit Officer, Nortl
Western Railway, Delhi. 170.

Mussalman as examiner for acocounts m“

Mussalman officers employed in the 1’” uepurtmant of the Goviy
ment of India. 1037.

Mussalman  officers employed in tho oﬁ’sce of the Railway Boa:

Delhi. 1036.
“Musgalman representative of the Delhi Province in the Lezula
Assembly. 13085,
‘Names of candidates sent to the Central Drawing Oolleso
Medical College, Lahore, for training. 92180-2181.
New railway station at Lucknow. 168-67. .
Nominations to the Indian Civil Bervice. 1304-08. "
Number of Mussalmans employed as Supermtondenh ot Pont Oﬂ

Number of Mussalmans employed in the Govemmant of Indis P
c Deﬂ:u 2426. o
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»
YAKUB, Mavivi MUHAMMAD—contd, ™
Question re—concld.

Number of Mussalmans in the Delhi Educational Administration.
9177, 2181,

N&rars employed on special duty for long periods in the office of the

'lpﬂmgﬁor General of Posts and Telegraphs. 1037, -

ypemug of a telegraph training class at the Muslim University, Aligarh.
1304. .

Overworked assistant station masters and pointsmen on the East Indian
Raitway. 1484-85.

Paucity of Muslim teachers in the Delhi Province. 2180, 2i81.

Percentage of Mussalman clerks in the office of the Audit Officer,
Indian Stores Department. 2426.

Proportion of Mussalmans in Chief Auditors’ Offices, East Indian Rail-
way and Eastern Bengal Railway. 383. .
Proportion of Mussalmans in Divisional Superintendent’s office and

Divisional Audit Office, North Western Railway. 383-84,
Proposition statement of the Delhi Press. 2427.
Provincialisation of District and Municipal Board Schools. 2786,
Provision of a rest room for the railway staff at Moradabad. 1485.
Recognition of the services and talents of Abdul Aziz, a foreman of
the railway workshop at Moradabad. 1483
Removal of the railway offices from Lucknow to Calcutta. 1686.
Representation of minority communities in Departments under the
Government of India. 347.
Representation of Muslims in the Education Department of the Delhi
Proving-redu-.t-
Resteiction o1’ clerical appointments to First Division Matriculates
by the Chief Auditors, North Western Railway. 383. .
Retention of the services of Mr. P. A. Young as an Assistant Running
shed foreman at Moradabad. 1484.
Rules framed by the High Courts under the Clode of Clivil Procedure.
186. E
Bngction of a grant for the Moyyad-ul-Islam Orphanage and Middle
_ Behool, Delhi. 2180, 2181.
Savings Bank Department at the Mansiari Post Office. 348.
Beason post office at Milam. 168-70.
Bpeeches delivered by the Maharaja of Burdwan in England. 1037- e
38.
Buocessful candidates at the examination for the Bubordinate Aocounts\,
Bervice. 2497, L}
#lotal amount of salaries drawn by the Hindu and Muslim clerks in the
office of the Divisional Audit Officer, North Westegg Railway, Delhi.
b 171
‘Ysual tenure of an officer on special duty at the headquartprs of the
71 Government ofeIndia. 1037.
. Atilisation of the Fines Fund at Moradabad for the upkeep and
improvement of the Prince of Wales's Railway achool. 1485.

Que,ﬂt»:? (Supplementary) re—
I’Neglect of the station master at Kirkee to reserve two second olasq
compartments for Raja Ghazanfar Ali Khan, M.L.A. 2684

. Training College fof railway offcers at Dehra Dun. 9245.
) * e

+
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| YAKUB, Mavf® MUBAMMAD—coneld.

Resolution re— .
of the Oriya-speaking trpcts. 0653-53, 183, h74.
Salaries of the two members of the Judicial Committee of vhe HiE4
Council possessing Indian experience. 2818,

YqUNG: M'- G- uo"'
Budget Demand for ‘ Army Department . 2310-13.
Motion to reduce the Budget Demand for ‘' Army Departmens
(General policy and expenditure). 2225, 2232, 2233.

Motion to reduce the Budget Demand for ‘‘ Army Department.”.” (Loca-
tion of troops in Muzaffarpur). 2288-89.

Motion to reduve the Budget Demand for “ Army Department.”. (Repor
of the Auxiliary and Territorial Foroes' Committee: Universit
Training Corps.) 2912, 2313

Oath of Office. 5.

Statement by — re expenditure on the despatch of troops to China

2792,
YOUNG, Mz. P. A— '
Question re retention of the services of —— as an Assistant lhmni‘

shed foreman at Moradabad. 1484,

YUSUF IMAM Mg.—
Oath of Office. 18.
Question re amalgamation of the Publio Works Branch with the bl |
partment of Industries and Labour. $436-36.

ZAMINDARRB' BANK-— . ‘
Question re opening of & —— on the Co-uperative Bociety system 10~wm
Hazars District of the North West Frontier Province. 1309-10.

ZOOLOGICAL SURVEY—
Budget Demand for “——"". 2318

ZULFIQAR ALI KHAN, Nawas Bir—
Oath of Office. 1085.
'  Question re claims of Muslims to appointments as medical officers Ny |
Btate Railways. 1745-46.
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